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LOK SABHA DEBATES 

lOK SABHA 

Tuesday, December 8, 19981Agrahllyana 17, 1920 
(Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chair] 

INTRODUCTION OF MINISTERS 

{Translation] 

THE PRIME MINISTER (SHRI ATAL BIHARI 
VAJPAYEE): Mr. Speaker, Sir, with your kind pennlssion, 
I would like to introduce to you and through you to the 
House the new members 0' my cablnet:-

Shri Jaswant Singh - Minister of Foreign Affairs 

Shri Jagmohan - Minister 0' Communications 

SM Pramod Mahajan - Minister of Infonnatlon and 

Broadcasting 

11.01 hr •. 

ORAL ANSWERS TO QUESTiONS 

(English] 

ot.poul of c.~' by Con.UIMI' Courte 

+ 
·121. SHRI RAVI SITARAM NAIK: 

SHRI ANANT GANGARAM GEETE: 

Will the Minister of FOOD AND CONSUMER 
AFFAIRS be pleased to state: 

(a) the number of consumer courts in the oountry at 
present State-wise; 

(b) the number of cases fiJedldiapoled of by the 
National Commieaion and various coneurner courta at 
present, State-wise; 

(c) the .verage ttme being taken by the Commf88fonI 

courts to settte a caM; 

.(d)wtweher the Government propose to simplify the 

procedure adopted by theee Commi8&IonIcourta to reduce 

the disposal time; and 

(e) If 80, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF FOOD AND CONSUMEA AFFAIRS 

(SARDAR SURJIT SINGH BARNALA): (a) to (e) A 

statement Is laid on the Table of the House. 

StMement 

(a) 32 State Commi88iona, 543 district fora besides 

the National Commlaslon at New DeIhl have been set up 

in the country for redressal of consumer grievances. The 

State-wise details of the State Commissions and district 

fora Is given in Annexure-I. 

(b) As per the information presently available with 

the Govemment, the details of the case. flied linea 

inception, disposed of and pending in the State 

Commissions and the district for. .r. given in 
Annexu .... lI. 

In the National Commleaion 14,666 cues have bMn 

filed since incep(IIpn of which 8,667 C8MI have been 

disposed of ana 5,999 cases are pending .. on 

1.11.1998. 

(c) In view of diversity of the natul'lt of cueeand 
the vohJme of work Involved In State Commlaalons and 

dIatrict fora, no preciae estimation Is possible regarding 

. average time taken for cIIapo8aI of a case. However, from 

the InfonnatIon available with the Govemment the average 

time taken for dlepoaal of cases In dlffel'ltnt COUf1I would 

in general range 'rom two month, to one year 

approximately. 

Cd) and (e) Propoeala are unJ., conslderation'to 

amend the ConIumer Protection Act, 1"::.~. 
contaInI propoaall to reduce dI8poeaI time and"" to 
make the Act more effective end. purpoeefuI. 
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ANNEXURE-II 

Sf .... details of ca ... ~ In the s.te"'CofmI8IfDM end D#tIrIct Fora 

StatelUTs 

2 3 4 

Ancl'lra· Pradesh 8602 6735 1767 

Arunachal Pradesh 18 13 6 

Assam 1037 

Bihar 1874 2584 

875 251 

Gujarat 2238 

Haryana me 197. 

Himachal Prade8n 1824 1712 112 

Jammu & Kashmir 3148 

Kamataka 8182 4127 

10811 10148 531 

5117 3312 
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2 3 4 

Maharashtra 12303 7812 4491 
,'I 

Manipur 78 33 45 

Meghalaya 64 42 22 

Mizoram 9 4 6 

Nagaland 4 4 o 

Orissa 5459 2824 2835, 

Punjab 3534 1961 1573 

Rajasthan 15383 4995 10368 

Slkklm " 12 12 o 

Tamil Nadu 9545 nos 1840 

Tripura 192 135 57 

Uttar Pradesh 19674 4354 15320 

west Bengal 4287 515 

A&N Islands 14 11 3 

Chandigadl Admn. 1661 1607 .154 
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2 3 4 

o & N Haveli o o o 

Daman & Diu o 

Delhi 7994 5564 2430 

Lakshdweep 7 7 o 

Pondicherry 439 399 

Total 136529 81453 65076 

State-wise detaOs of c.... flltleVtRpoNdIpendlng in the St.", CommlHiOM and DIstrict Fora 

Dietrlct Fora 

State/UTs CUes filed Cases Cues 
IInce dllpoHd pending 

Inception since 
Inception 

2 3 4 

Andhra Pradesh 96510 80265 16245 

Arunachal Pradesh 159 136 23 

Assam 6107 5210 897 

Bihar 38078 23330 12748 

Goa 2823 2363 480 

~J~ 

Gujarat 52486 38431 18065 
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2 3 4 

Haryana 58842 44269 14683 

Himachal Pradesh 10815 9295 1520 

Jammu & Kashmir 7805 1879 

Kamataka 52055 41180 10876 

Kerala 90287 84552 5735 

Madhya Pradesh 50844 40281 10663 

Maharashtra n153 69790 17363 

Manipur 871 847 

Meghalaya 193 162 41 

Mizoram 226 196 31 

Nagaland 74 71 3 

Orissa 25728 

Punjab 23102 20612 2490 
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2 3 4 

Rajaethan 103436 13946 

Sikkim eo 75 5 

Tamil Nadu 38815 6105 

Tripura 792 641 151 

Uttar Pradesh 134873 

West Bengal 37145 4907 

A&N Island 148 140 8 

Chandigam Admn. 12860 10079 2871 

o & N Haveli 28 23 5 

Daman & Diu 61 30 31 

Delhi 51194 37512 13882 

31 30 1 

Pondicherry 1461 1371 eo 

Total 821239 211893 
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SHRI RAVI SITARAM NAIK: Mr. Speaker, Sir, the 
lotal number of cases filed before the National 
Commission is 14,666. Out of them only 8,667 have been 
disposed of and 5,999 are pending. The number of cases 
filed before the State Commissions is 10,40,932 out of 
which 8,29,239 have been disposed of leaving 2,11,693 
pending. Is the Government at all interested in simplifying 
Ihe procedure and reducing the disposal time; and then 
why not the Consumer Protection Act be amended to fix 
the time for the disposal of the cases? 

SARDAR SURJIT SINGH BARNALA: We are making 
efforts to simplify the procedure so that the cases are 
decided in the quickest manner. That is under 
consideration at this stage. 

SHRI RAVI SITARAM NAIK: Because the cases are 
tried under the Consumer Protection Act written 
submissions and oral evidence are not taken. Therefore, 
a time limit has to be fixed. 

SARDAR SURJIT SINGH BARNALA: Written 
submissions and oral evidence are also taken. In some 
cases even the lawyers appear and plead. That is why 
more time is taken some times. 

[T rans/ation] 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
there has been a continuous discussion about soaring 
prices for three days in the House and during this 
discussion hon'ble Members have given many suggestions. 
One of the suggestions was that the Essential 
Commodities Act should be made strict and at the same 
time it was also pOinted out that too much time is taken 
in the disposal of cases in this context. According to the 
statement submitted by the hon'ble Minister, the population 
of our country is more than 90 crores and right from the 
beginning till today the number of cases registered are 
only about 10 lakhs which means only 10 lakh cases 
have been registered in the 90 crore population. The 
meaning Is quite clear that too much time is taken in the 
disposal of these cases. This time factor prevents the 
consumer from going to the Court. I am putting forth e 
direct question. Too much time is taken in it. It has been 
stated in the statement that has been given to reduce 
time, that laws are being made strict and proposals are 
coming to reduce the time. I would like to tell the hon'ble 
Minister that the persons indulging in ~rding, black· 
marketing or adulteration are not afraid of the court. Such 
cases take a lot of time and judgements are delayed. Aa 
such. I would like to know from the Government whether 
it Is considering to take a decision regarding fixing a 
time limit for the hearing of such C8888. 

SARDAR SURJIT SINGH BARNALA: Sir, the main 
question is related to consumer protection. For the 
question raised by the Hon'ble Member, there is a 
separate law and I had already assured the House that 
efforts were being made to make this law strict. The 
cases which you are referring to, do not fall under this 
law. It is related to general compensation and whatever 
cases are taken up, are decided. There are summary 
courts, summary procedures under this law, so it is tied 
that there could be quick judgements. 

{English] 

SHRIMATI GEETA MUKHERJEE: Sir, as a Member 
of the Consumer Protection Council in West Bengal, I 
find that absence of judges is a very big factor. So, what 
is the Government's thinking about supplying enough 
judges 80 that the cases can be dealt with speedily? 

SARDAR SURJIT SINGH BARNALA: Judges do not 
come under Special Commodities Act or for that matter 
anybody else. So, these judges have to be appointed by 
the State Governments. Sir, the State Governments have 
to take action in that matter. And, if the hon. member 
insists on that, I will request the Chief Minister to appoint 
judges early where 80 far no judge is appointed. 

SHRI FRANCISCO SARDINHA: Sir, the purpose of 
forming the State Commission, District .Commission is to 
give redressal to the grievances of the consumers. But 
what we· have seen is that the cases are pending for eo 
many years. I wouid like to know up to now whether 
there is a moratorium on time for disposal of such cases. 

Secondly. I would like to know how many cases 
from Goa • this, the Minister has not given • are pending 
with this National Commission, for how long? 

SARDAR SURJIT SINGH BARNALA: Normally, 90 
days' time is given to the defendant for his information. 
In cases where some technical problems are involved 
and some exercise in that direction has to be made, 
then. 150 days' time is given. Normally, the case has to 
be decided in that period but sometimes, it takes longer 
because of various reasons. Sometimes, the witnesses 
do not appear, sometimes, even 'the defendant does not 
appear in the cases for a long time: sometimes, there is 
a shortage of judges as Shrlmati Gaeta Mukherjee was 
saying; and, sometimes, the quorum is not complete. 
These are the reasons why delay occurs. Otherwise, effort 
is made to clear the C888S as early as possible. 

SHAt· FRANCISCO SARDINHA: Mr. Speaker, Sir, how 
many cases are pending .with the National Commission 
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as far as Goa is concerned? The Minister has not 
answered this question. I would like to know that. 

MR. SPEAKER: This is not the procedure. You have 
asked the supplementary. I have allowed you. 

SHRI FRANCISCO SARDINHA: But he has not 
answered that. 

{Translation} 

SHRI MOHAN SINGH: Mr. Speaker, Sir, the 
Consumer Protection Act was made so that Consumers 
could get justice in time and for this purpose a pertod of 
90 days was fixed. But we are seeing that what to speak 
of 90 days, pendency is piling up in this court also like 
ordinary courts. One of the reasons behind it is lawers' 
entry into it. Which is a major cause of delay in the 
disposal of these cases. I would like to know from the 
hon'bte Minister whether he would enact such a law as 

• could prevent lawyers from entering these fora and the 
consumers themselves could, as this Act eariier intended, 
get their cases registered and disposed. 

SARDAR SURJIT SINGH BARNALA: As I had earlier 
stated that some amendments are likely to be made in 
it so that cases could be disposed without delay. The 
intention behind it is to dispose the cases· soon. The 
Department of Law is exarnining the proposal, we have 
given and after getting their approval we will amending It 
soon. 

{English] 

SHAI C. GOPAL: Hon. Speaker, Sir, from the 
statement it is seen that th8fe are 24 consumer courts in 
Tamil Nadu. At preaent there are some 33 diltrlcta in 
Tamil Nadu. I would like to know whether the Central 
Government is having any intention to start consumer 
courts for each district. I would also like to know from 
the hon. Minister whether there is a proposal from the 
Government for starting more consumer courts in Tamil 
Nadu. 

SAADAR SURJIT SINGH BAANALA: Sir, the district 
fora is constituted by the State Governments. They are 
entrtted'to constitute one distriCt forum 1n every dlatrlct 
and if necessary, even more than ·one. So. they can 
constitute extra fora also. But in Tam" Nadu. only 24 
district fora have been constituted so far. The State 
Govemment is .competent to incre8M the number. We 
do.".t, haw! any power to ask them or 10 force them to 
have them in every district. 

SHRI N. JANARDHANA REDDY: Sir, this Is an Ad 
of the CentraJ Govemment. I do not know whether the 
Govemment has specified the areas covered by the 
consumer courts. I would like to know which are the 
Items that come under the consumer fora. For example. 
if a patient treated by a doctor wants to sue him, wttI it 
corrie under these fora or not? Similarly, for an irrigation 
canal dug by a contractor. can people go to consumer 
fora? So, I would like to know whether the Govemment 
is going to specify the particular areas of operation for 
these courts, or whether sky is the limit 

SARDAR SURJIT SINGH BARNALA: Sir, It has been 
provided that the Act applies to goods as well as services, 
so long as the purchases are not made for commercial 
or re-sale purposes. h also covers all the sectors whether 
private, public or cooperative. The provisions of the Act 
are compensatory in nature. The provisions are an 
addition and not derogation to any provisions of the 
existing laws. 

SHRI N. JANARDHANA REDDY: Sir, the statement 
itself is vague. It is not specific. Kindly look into that. 

SAROAR SURJIT SINGH BARNALA: Sir, this applies 
to all the cases of goods and servicea. As my hon. 
friend was saying, it applies to doctors. engineers and 
contractors also. Theae are all services and. therefore, It 
applies to them also. 

{Tr8nsIationJ 

SHRI VIRENDRA VERMA: Will the hon'ble Minister 
be pleased to atate the number of cases pending for the 
longest periods' of time out of the 55,076 c .... at State 
level and 2,11,593 cues at the district levels? Whether 
It is a fact that these cases are not being diapoHd within 
the prescribed time limit? 

SAADAA SUAJIT SINGH BAANALA: It ia true that 
some CasH are disposed in time and some remain 
pending, as is common In the ordinary courts. In the 
ordinary courta the number of pending cases Is even 
greater. AI I have stated In my reply, out of the one 
lakh thirty abc thoueand CIISe8 that have come up before 
the State Commission. 81 thousand 453 cesea have been 
diIpoaed and 55 thousand cases are pending. When were 
these cues filed and since when are they pending, 
lnfof'f1'l8tion in thIe regard is not aveHabIe with us and ~ 
are not Infonned of It. « Is tried that theee cues are 
diIpoIed as soon as possible. Simi1arly. In the dfatrict 
courta the runber of diIIpcMMMt .Cl88M Ie quite good. About 
70 peroent .c.ee aM 88ttIed there In lime. I think they 
are functioning Htlsfactorily. 
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SHRI RAJO SINGH: Mr. Speaker, Sir, the 
Government has stated in its reply that propoeaIe for 
amendments in the Consumer Protection Act, 1986 are 
under consideration in which proposals regarding reduction 
in time taken in the disposal of cases and making the 
Act more effective and purpose oriented are included. 
Keeping in view all these difficulties of the Commiuion, 
be it at the state level or at the district levet. whether 
Government propose to bring the Bill to be introduced 
regarding reduction of time in the disposal of cases during 
the current session? 

SARDAR SURJIT SINGH BARNALA: As I have 
already stated that after receiving the opinions from the 
Department. action would be taken in this matter. Broadly, 
I would like to tell you about those proposals. 

{English] 

Simplification of Selection procedure for Proaidents 
and members of the district fora 

(Translation) 

As Smt. Goeta Mukhe~ee was speaking, Judges are 
not being appointed there. 

{EngHsh] 

Provision for reappointment of Presidents and 
members; provision 01 interim orders and provision to do 
away with de novo proceedings - De novo 

(Translationj 

has been started. once a judge went another judge would 
take up the case afresh. we are trying to stop this 
practice. 

{English] 

Provision lor creation of benches in the state 
commissions and National Commission, and provision for 
the senior most member of the Consumer Fora to preside 
in case of absence of the President-

[Translation] 

If the President is present the court wiU sit III1CI If he 
is not present the court will not sit. Sometimes the 
President does have to go somewhere .... and to take 
leaves making it imposaible for the court to ail. One 
proposal is that some senior-moet judge or member. could 
preside. 

[English] 

To extend the provisions of the civil procedure Code 
with modification 88 may be necessary-

(Translation] 

Sometimes after applying the Civil Procedure Code the 
notice and reply became long so we are trying to mod'rfy 
It. 

[English) 

188U8 of notice to Opposite party within 21 clays of 
the receipt of the complaint-

(Translation) 

It took many days after the receipt of the complaint. 
So It has been proposed thllt notice should be sent to 
the opposite party after 21 clays. There are m ... y such 
things. We are doing all this 80 that it would take the 
least time. 

(Eng/ish] 

White Paper on lSI ActlvlUe. 

+ 
·123. DR. SUGUNA KUMAR I CHELLAMELLA: 

SHRI CHADA SURESH REDDY: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Union Government have decided to 
launch joint operation wtth State Governments to check 
the activities of Pakistan's Inter-Services intelligence; 

(b) if so. the plans prepared by the Union 
Government and the States to combat lSI actfvities In 
the country; 

(c) whether the Union Government propose to i&aue 
a white paper on lSI activities 1n the country; and 

(d) If so. the time by which the UnIon Government 
propose to lay the white paper on the Table of the 
HOUle? 

THE MINISTER OF HOME AFFAIRS (SHR1 L.t<. 
ADVANI): (a) to (d) A ttatement Ie laid on the TIIbIe of 
the Houee. 



21 Oral AnswelS AGRAHAYANA 17, 1920 (Saka) to Questions 22 

StIINment 

(a) and (b) With a view to tackling the problem of 
militancy sponsored by lSI from across the border in 
various parts of the country and also to frustrate their 
attempts, the Govemment have adopted a multi-pronged 

approach. This, among other things, includes strengthening 

the border management through measures such as 
fencing, floodlighting, patrolling etc. and curbing infiltration 
and exfiltration. Close vigil is kept by the security forces 
and intelligence agencies along the borderlLOC and in 
the interior areas. Well co-ordinated and sustained antl­
militancy operations have been undertaken. 

Periodic coordination meetings are held with the State 
Governments and the security agencies for sharing 
information and for devising strategies to counter lSI 
activities. Depending upon the requirement, joint operatfona 
are also launched. 

Further, vigil on the intemational border has been 
intensified to check smuggHng of arms and exploeives 
and various security agencies have been sensitized about 
the threat perception emanating in this regard. 

(c) and (d) A White Paper on lSI activities is 
proposed to be presented to Parliament soon. 

DR. SUGUNA KUMARI CHEL.LAMELLA: Through 
Your Honour, I would like to know from the hon. Minister 
whether the agents of 151 are incraaaingly uaIng. Anethra 
Pradesh 8S a base for their subversive ac:tIvitin in India, 
and if so, the number of agents nabbed. in Hyderabad 
during the last six months. 

Is it a fact that the Afghan-based Saudi dissident 
Osama Bin Laden had visited Hyderabad in connection 
with Coimbatora bomb-blast in which nearly 60 people 
were killed in February, 1998? 

5HAI L.K. ADVANI: We have seen reports to that 
effect in a section of the Press. But so far as the 
Govemment is concemed, it has no such information. 

DR. 5UGUNA KUMAR I CHELLAMELlA: WID the hon. 
Home Minister be pleased to state at what stage il the 
case booked against 151-associated terrorilta inreepect 
of the bomb-blast in which the hon. Home Mlnltter 

escaped narrowty? 

MR. SPEAKER: The hon. Member .... to know at 
what stage the cue is. 

SHRI L.K. ADVANI: The charge-sheet has been flied, 
and the State Govemment Is prosecuting the case. It is· 
pursuing the case, and most of the accused have been 
81T81ted or apprehended - those who were supposed 
to be the prirfcipal persons who were responsible for that 
conspinlcy and for that serious tragedy in which many 
innocent persons have lost their lives. They are facing 
trial now. 

SHRI CHADA SURESH REDDY: I would Uke to know 
whether the Govemment proposes to deploy more troops 
in the Kashmir Valley to check the lSI activities in 
Kashmir, and suppty equipment for effective observation 
during day and night 

SHRI L.K. ADVANI: Deployment of troops and 
paramilitary forces is on the basis of requirement. This 
proxy war Is certainty being dealt with by the Govemment 
In all earnestness, and aI/ that is necessary is being 
done. Insofar a8 lSI activities are concerned, the 
Govemment has made a special effort to see that 
Intelligence gathering and intercept/on of messages Is 
more effective 80 that even before these agents are able 
to strike, we are able to nab them. During the year, very 
many such modules have been unearthed and neutrali8ed. 

SHRI C.P. RADHAKRISHNAN: Sir, though the main 
culprits of the 151 actlvltie.s have been arrested, the 
8ITIIted people have not been enquired property. One 
perlGn by the name of Shrf Bachha, who was arrnted 
nearty fiv.and-.haJf months ago, was enquired onty 15 
days back. I would like to know whether the Central 
Government Is keeping a close watch to find out whether 
the State Govemment is conducting the enqUiries properly 
or whether they are making in-depth enquiries to arrive 
at the truth. The Chief Minister of Tamil Nadu had made 
a statement that becauae of CBI's negligence, thoH who 
were involved In the bomb blasts at RS5 Headquartere, 
Chemal. were coming out on bail. If It Is so, then what 
action the Gowmment 18 going to take In this regard? 

SHRI L.K. ADVANI: 50 far as the Channel blast II 
concemed, I think that the State Govemment is pursuing 
the matter earnestfy. The Central Government has been 
in conItant touch with the State Government, and It has 
kept ..... If posted with all the developments. It is a matter 
before the court of Jaw, and I am sure that the law wiD 
tHe Ita own COUt'l8.· 

SHRI MULLAPALl Y RAMACHANDRAN: May I know 
from the han. Minieter whether the Government fa aware 
of the repeated Itatement of the hon. ChIef Minister of 
K ...... that the lSI of Pakiman is very active in certain 
part:I of K8raIa. and that certain organisations in KeraJa 
... . belnq financed by the lSI? " 80, what steps are 
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being taken by the Government to check the activities of 
151 in the State of Kerala? 

SHRI L.K. ADVANI: In the beginning, the lSI activities 
commenced in the North·West of the country, but more 
particularly, after the setback that they received in Punjab, 
they transferred their attention elsewhere - they went to 
the North·East and South, and gradually they have been 
trying to spread their tentacles in different parts of the 
country. In this course, we are aware that even in Kerala, 
their agents have been active so much so that the growth 
of the AI·Umma in Tamil Nadu may not have been 
possible had it not been for the kind of assistance they 
had received from the adjoining State. The Central 
Government has been watching the activities of all these 
elements very carefully, and we propose to come to 
Parliament soon with an elaborate analYSis of our 
assessment. as also whatever facts can be shared with 
Parliament, we would like to share It in the shape of a 
White Paper. 

SHRI MULLAPALL Y RAMACHANDRAN: Sir, I would 
like to know whether the Chipt Minister of Kerala Is 
apprised of the matter or not. 

MR. SPEAKER: The Governrnent would present a 
White Paper on that. 

SHRI MULLAPALL Y RAMACHANDRAN: That is true. 
But I would like to have the information from the hon. 
Minister. 

MR. SPEAKER: No, Shri Sudip Bandyopadhyay 
please. 

SHRI SUDIP BANDYOPAOHYAY: Sir, militancy is 
being sponsored by the 151 from across the border in 
different parts of the country. I would like to know 88 &0 
which are the rnain border areas through which such 
operations are being carried out. I would also like to 
know whether the lSI activists are functioning in the Indo· 
Bangladesh border areas across the border lines of West 
Bengal including the North·Eastern region. 

SHRI L.K. ADVANI: As I said in reply to a question 
by an hon. member earlier, the lSI activities started firat 
in the North·Western part of the country, mainly in Punjab 
and Jammu & Kashmir, but subsequentty they have tried 
to spread them elsewhere and even in the North·East 
and in the East across the BanglaclQh border. They 
have been trying to send infiltrators and to use both 
Bangladesh as well as Nepal as bases of their activltle8. 

With the change of Goverrvnent in Bangladesh, it 
hu been possible for the GoverM\8Rtof India to build 

up some rapport with the Bangladesh Government and 
see that these activities are contained. The situation is 
still not "iholly satisfactory. But so far as diplomatic efforts 
are concerned, both with respect to Bangladesh and 
Nepal, they continue. We are vigilant in respect of all 
these activities which affect the North·East and the East. 

SHRI R. MUTHIAH: Sir, the hon. Minister has stated 
that the activities of the AI·Umrna in Tamil Nadu is posing 
a great concern to his Government. I would like to know 
from the hon. Home Minister whether this Government 
has got any proposal to ban the activities of the AI· 
Umma in Tamil Nadu, particularly in view of the fact that 
this organisation is having nexus with the 151. 

Sir, I would also like to know whether this 
Government has corne across any information about the 
close nexus between the State Government itself and 
the AI·Umma. 

SHRI L.K. ADVANI: The State Government has 
already banned the AI·Umrna. 

SHRI R. MUTHIAH: What about the Central 
Government? 

SHRIl.K. ADVANI: So far as the Central Govemment 
is concerned, there is a propoS'ai from the State 
Government that we should ban it throughout the country. 
But It Is a matter to be considered because till now the 
activities of the Al-Umma are confined mainly to Tamil 
Nadu. Whether It would be of advantage to ban It· 
throughout the country. or not, is a matter which the 
Central Government would consider at an appropriate 
time. 

PROF. A.K. PREMAJAM: Sir, there is a report in 
The Hindu today that some of the members of one of 
the ruling partners of the Government are expressing very 
strong and renewed pro·L TIE sentiments. As everybody 
is aware that the L TIE is a militant and terrorist outfit. 

MR. SPEAKER: This queslion relates to the activities 

of the lSI. 

PROF. A.K. PREMAJAM: $ir, this is also a part of 
the terroriat movement going on in this countIy and I 
think, it is a relevant question. . .. (Interruptions) 

MR. SPEAKER: " It 'III noI a relevant quedon, t will 
disallow it. 
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PROF. A.K. PREMAJAM: Okay, Sir. Now, latme put 
the question. 

Sir, it is related to the militant, extremist and tem:»rist 
outfit, the L TIE. It is relevant especially agafnat the 
baokground of the Aajiv Gandhi auusinatlon whent there 
has been an alleged involvement of this particular outfit. 
Has this come to the notice of the Govemment? If 80, 

what is the stand taken by the Govemment vis· .... the 
alleged involvement of the L TIE in the Rajiv Gandhi 
assassination? 

MR. SPEAKER: I disallow it. 

SHRI K. VIJAYABHASKARA REDDY: Sir, may I know 
from the hon. Home Minister whether all the agents of 
the 151 are collected in West Bengal and are then taken 
to Dhaka and from there they are taken to Lahore for 
training. After training they are again sent back to India 
through the same channel. Is the Govemment aware of 
this and if so, have they taken any steps to break this 
channel? 

SHAI L.K. ADVANI: Sir, one of the Important activities 
of the 151 has been somehow to induct people and give 
them training, training in subversive activities; training in 
infiltration; training in arms; and this has been going on 
for quite some time. It is not confined to just one channel. 

Sir, they have been doing it through various channels 
and we have been keeping a close watch on that and 
stopping and disrupting it wherever it is feasible. I have 
with me a long list of modules that have been unearthed 
and neutralised during the past two years. Very soon It 
would be possible for the Government tt) share an this 
Information with the Parliament. .. 

[Translation] 

SHRI ADITYANATH: Mr. Speaker, Sir, through you I 
would like to know from the Government whether .the 
Government will take any action against the ~ up 
activities of infiltration through Bangladesh along the Indo· 
Nepal borde~, in which 151 and some traders and leaders 
of political parties of the area are involved after their 
identification? 

SHRI L.K. ADVANI: The Govemment of India are 
aware that 1.5.1. is trying to step up its activities in our 
country by making Nepal as its base and due to that, 
particularly the border of Uttar Pradesh is affected. We 
are continuously trying tooheok these activities with the 
help of Uttar Pradesh Government. Besides, to some 
elCtent we have succeeded in cont1'OIIing 1he8e ·actMtiee 
with the help of Nepalese Govemment on bItat8raI buls. 

{English] 

·125. SHRt K.H. MUNtYAPPA: Will the Minieter of 
HEALTH AND FAMILY WELFARE be pteasedto state: 

(a) whether India Is likely to face food and water 
shortage 88 Its popUlation 18 set to Increll8e to 1,535 
milHon by 2050, making It the most populous nation on 
the earth; 

(b) If 80, whether the Govemment have any apecific 
strategies to check this problem of population explosion 
in the country; 

(c) If 80, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRI DALIT 
EZHILMALAI): (a, ProjectIon8 made for 9th Plan document 
for Increase In agricultural output and for pew-captta 
availability of water do not indicate shortages in avaHability 
of these upto 11th Plan. The estimates of projected 
population of India In year 2050 made by UNFPA In 
1998 are baaed on put trends of population growth. 
lately efforts for Family Welfare and populatlonotablleation 
hal been substantlahy strengthened and thie Is expected 
to help in keeping population of th'J country at a 
substantially lower level than projected In UNFPA 
estimates. 

(b) and (c) As a result of Family WeHare effort, birth 
rate In the country has dec::lined from 29.5 In 1991 to 
27.2 In 1997. The use of contraceptives and terminal 
methods is being canvassed with citizens for avoiding 
unwanted pregnancies and facilities for reproductive and 
child health are being improved which would help In 
keeping families ~ In the long run. As a rlHlult progreI8 
in reduction of population growth is expected to improve 
In coming year. 

(d) Does not arise. 

SHRI K.H. MUNIYAPPA: Sir, the answer given by 
the hon. MinIster Is totally vague. I asked a categqrical 
question. First, as per today's growth of poputatton wfikt, 
would be the population of this country in the year 20501 
Second, what steps the Govemment proposes to take 
for providing food for thi$ Increasing. population? And third, 
what steps does the Govemment propose to take to 
control population? 
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SHRI DALIT EZHILMALAI: Sir, we work on the 
population growt., and figures based on the past levels 
for the Ninth Plan Paper document. The Increase In 
population in 2050, as made by the UNFPA In 1996, are 
based on the past trends the steps on population 
stabilization has substantially been strengthened In our 
country and it is expected to help in keeping the 
population in the country at a substantially lower level 
that has been projected by the United Nations Fund for 
Population Activities. 

SHRI K.H. MUNIYAPPA: Sir, I could not get the 
proper answer. 

MR. SPEAKER: You can ask your second 
supplementary . 

SHRI K.H. MUNIYAPPA: The han. Minister has not 
calculated the population that this country would be 
having, at the current rate of growth, in the year 2050. 
The Government cannot answer properly. I want a 
categorical answer from the Government u to what would 
be the population of this country in the year 2050 at the 
current rate ot growth. What etepII does the Government 
propose to take in this regard? The han. Minister has 
not replied this question. 

SHRI DALIT EZHILMALAI: Mr. Speaker, Sir, I have 
already submitted to the House that the population growth 
is calculated based on the past levels. Since 1991, the 
populatlor: growth rate in the country is slowly decUning. 

For instance in 1991, birth rate in the country was 
29.5 and in 1997 it came down to 27.2. With the 
enormous effort of the Govemment and its commitment 
to reduce the population, this was achieved ... (lnterruptJons) 

MR. SPEAKER: The hon. Member Is uklng u to 
what would be the population growth after the year 2050. 

SHRI DALIT EZHILMALAI: The hon. Member is 
asking about the population figures In 2050. My humble 
submission is that the population is declining. As per the 
United Nations Fund for Population ActIvities, which is 
the base for population figures, it is eeeentIaIIy decr8uIng. 

SHRI K.H. MUNIYAPPA: We are aetcing for the 
figures. 

MR. SPEAKER: The Minister has stated that it is 
decreasing. 

[Translation) 

DR. BIZAY SONKAR SHASTRI: Mr. Speaker,. Sir, 
thank you very much for giving me the opportunity to 
ask questions on this subject. 

Mr. Speaker, Sir, Uttar Pradesh is being recognised 
for the unprecedentea Increase in population leading to 
social, economic and other types of problems. As has 
been said, there can arise the problems of scarcity of 
water and tood in Uttar Pradesh. particularly the Eaetem 
Uttar PradeSh is facing water aoarcity. I would like to 
know from the hon'ble Minister about the steps being 
taken by the Govemment to solve the water shortage of 
Eastem Uttar Pradesh? 

(Eng/ish] 

SHRI DALIT EZHILMALAI: Sir, I need a separate 
notice on this so that I can collect the information and 
submit it to the hon. Member. 

SHRI TATHAGATA SATPATHY: Sir, in the past 
yeaJS, the Govemment had vary specific schemes for 
family planning. But nowadays, you notioe that there is 
no incentive for family planning. I would Uke to know 
from the Govemment whether there is any scheme, 
whether there Ie any plan of the Govemment to give 
Incentives to couples who desist from having children. 

SHRI DALIT EZHILMALAI: Mr. Speaker, Sir, in 1996-
97, the allocation for famlty planning was Rs. 1,547 ero",. 

SHRI TATHAGATA SATPATHY: That is not my 
question. 

MR. SPEAKER: Let the Minister complete his reply 
please. 

SHRI DALIT EZHILMALAI: In 1997-98, the fund 
allocation was Rs. 1,829 ero", and in the third year it is 
Re. 2.489 crore. 

SHRI A.C. JOS: Sir, the Mtniater is n01 able to 
underatand the question. It aeema he has not come 
prepared. 

SHRI DALIT EZHILMALAI: I am answering the 
question. The han. Member has asked about the 
incentives and as to whe~her the Government is 
encouraging family planning or not. 

MR. SPEAKER: The Minister II replying correctly. 

SHRI DALIT EZHILMALAI: The GOYemment is 
committed to encourage family planning programmes in 
the ~ and with the helpGfthe State Govemmen' 
... (lntMupffonlJ) 
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MR. SPEAKER: The hon. Member has asked .. to 
what are the incentives that the Government is going 10 

give for family planning. 

;$HAI DAUT EZHILMALAI: Whatever HfVices have 
been available aU the time are continuing even now. In 
fact, we have increased the fund also to give more 
encouragement to the scheme. 

SHRI TATHAGATA SATPATHY: There are no 
incentives now. 

[Translation] 

SHRI MITRASEN YADAV (Faizabad): Mr. Speaker, 
Sir, I want to ask a question from the hon. Minister 
regarding health that as the life saving drugs are 
becoming costlier in the country and poor people are not 
getting these from the hospitals, whether the Government 
will make any arrangements that the life saving drugs 
are easily available to the poor in the country from the 
Government hospitals. 

[Eng/ish] 

MR. SPEAKER: Please understand, this question 
relates to population growth. 

{T rans/alion] 

SHRI MITRASEN YAOAV: Mr. Speaker, Sir, besides 
population this matter also relates to drugs and medicines. 
Therefore, I would like to know from the l'Ion'ble Minister 
about the arrangements being made by the' Government 
to make available medical facilities and low priced 
medicines to the poor? 

[English] 

SHAI OALIT EZHILMALAI: Sir, it has no relevance 
to this Question. I need a separate notioe for thla. 

IT rans/alion} 

SHRI THAWAFi CHAND GEHLOT: Mr. Speaker, SIr, 
inspite of the existing .amily planning echemesthe rate 
of increase in population In the country Is not coming 
down. It is my practical experience that at preaent under 
family planning schemes money as an incentive .. given 
both to the persons who encourage and who adopt ChiI, 
but still the targeta fixed are not being achieved. Under 
such circumstance. they "'Qister false CMes that some 

one know as Ohanna Lal 810. Shri Kanhaiya Lat, aged 
35, having hvo kids, has been operated upon but no 
person of such name exI8ts. I would like to know whether 
the Govemment propose to enact any strict law to rectify 
this? Besides this, more than two children. ...(Intenuptions) 

[English] 

MR. SPEAKER: It has aIANldy been answered. So, 
I disallow you. Pie... take your .. at. 

SHRI MADHUKAR SIRPOTDAR: Mr. Speaker, Sir, 
my queation to the hon. MinIster Is that keeping in view 
the growth In population In our country, has the 
Govamment got any plan to cUlb this population growth 
and dedare this Family Planning Scheme 88 a national 
programme Irrespective of caste, creed and raHgton? Is 
the Government going to pursue this matter of Family 
Plannlng and growth in population a8 a national 
programme which will be irnplemented taking Into 
consideration all partiea irrespective of their flag and 
colour? Has the Govemment got any auch plan? 

SHRI OAUT EZHILMALAI: Sir, the Family Planning 
itaelf la voluntary. It is not compulsory. Ours is a 
democratic country. Family Planning involY88 not just 
heafth alone. It involves many things, for eQmPle, social 
customs, traditiona, life style, etc. So, several lslues are 
involved In this. Therefore, It is everybody's responsibility, 
Including the hon. Members, 10 join together and support 
us. 

MR. SPEAKER: It Is the responsibility of the hon. 
Members also. 

SHRI OAUT EZHIlMAlAI: Yea, Sir. The Government 
is open for your auggestlons and reoommendationI to 
make this Family Programme a aucceaaful one. 

SHRl KONIJETI ROSAIAH: Will the hon. MlnlBter 
consider disincentives to implement this scheme? The 
days of Incentives are gone. Now, It Is time for the 
Government to think of some dlaincentiv ... · Will the 
Government think In that direction? 

SMAI OAtIT EZHILMALAI: Sir, 80 far, we do not 
have any incentive 8Chemee for the Family Planning. 
Ac:tuaIy, It Is voluntary. If the the hon. member has any .. 
spedflc f1ICOII1In8ndat or suggestion to be conaidered, 
we wUI take that into account .... (lntetruplions) 

SHRI KONIJETI ROSAIAH: That il why this 
programme Ie going on like this. 
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I"flbratlon 

+ 
'126. SHAI A.F. GOLAM OSMANI: 

SHRI NARESH PUGLIA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) weather the infiltration from the border areas 18 
increasing and lSI is adopting new methods to infiltrate 
foreign mercenaries in the country; 

(b) if so, the details thereof; 

(c) the details of iMegal immigrants staying In the 
country indicating the countries to which they belong, 
StatelUT -wise; 

(d) the number of infiltrators arrestedlkliled so far at 
the borders during the current year; 

(e) whether these intruders have been trained in 
Pakistan; 

(f) if so, the details thereof; 

(9) whether the Union Government propose to start 
a drive against tMm; 

(h) if so. the status of those non-citizens and their 
children born or likely to be born In the country; 

(i) the details of deportation effected so far 88 per 
bilateral understanding; and 

(j) the steps taken by the Union Government to check 
such infiltration across the borders? 

ThE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (j) A statement is laid on the Table of 
the House. 

Shlt.men, 

(a) and (b) Infiltration from border areas Is checked 
by measures taken by the Government through erection 
of Border Fencl~lood lighting both on Indo·Patdatan 
and Indo-Bangtadesh borders, deployment of and alert! 
strict vigil by Border Security Force troops deployed along 
these borders. 

However. there is no let-up in deslgne of PaIe·ISI to 
send militants and foreign mercenaries from 8CI'088 the 

border, who are being infiltrated in small groups aIongwith 
expert guides after carefully selecting the Infiltration routes. 

(c) Nationals of some neighbouring countries viz . 
Bangladesh, Myanma~, Tibet region of China, Sri lanka, 
etc. manage to enter illegally into India, but it is difficult 
to arrive at an exact estimate of the number of such 
illegal immigrants because they enter surreptitiously and 
mix with the local population due to their ethnic and 
linguistic similarities. It would be possible to have Statel 
UT-wise details of illegal immigrants only if a drive is 
launched to identify and register them under the prOvisions 
of the Foreigners Act. 

(d) DetaIls of foreign infiltrators arrestedJkilled by BSF 
on the Indo-Pak and Indo-Bangladesh borders during the 
YGar 1998 (upto 30 November> are as under:-

NationaJtty Killed Apprehended 

Bangladesh 28 4840 

Pakistan 61 86 

Myanmar 3 348 

Afghan 2 

Iran 4 

Others 4 

Total 92 5284 

(e> and (f) Intruders from Bangladesh border are 
mostly Illegal Immigrants. Intruders from Pakistan and 
Myanmar border are generally drug smugglers, cross­
border criminals, militants and mercenaries. The 
i:1terrogation of militants and foreign mercenaries 
apprehended on the Westem border indicates that Pak­
lSI has been training militants at varioul training camps 
in PakiatanlPak Occupied Kashmir. 

(g) The Union Government and the concerned State 
Gov.",. '18nta have been taking steps like construction of 
border fence along border with BangIadeeh, tighlening 
vigil along this border by. border Security Force and 
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Schemes for detection and deportation of Illegal 
1 2 immigrants as in Assam, Meghalaya, Trlpura and West 

Bengal. It is felt that issue of Identity Carda to all Indian 
citizens and compulsofy regillratton of an foMIgn. naIIonIJa 

UK 26 
would 8180 help in checking l1iegai immigration. 

(h) As per Section 3 of theCitizenehip Act, 1965, 
Malaysia 15 every person bom in India on or after 26.1.1950 but 

before 1.7.1987 shall be a citizen of India by birth 
irrespective of the nationality of the parents. However, a 

France 14 person shall be a citizen of India by birth on or after 
1.7.1987 only if either of his parents is a citizen of Indi. 
at the time of his birth. Accordingly, the ltalus of these 
illegal Immigrants and their children bom after 1.7.1987 Indonesia 11 

is that of illegal aliens. 

(i) Country-wise figures of foreigners deported during Sweden 11 
1997 are indicated in the statement at Annexure-I. 

m The steps alrtl8dy taken by the Union G()\Iemmant Canada 10 

to check infiltration and illegal immigration are indicated 
in the statement at Annexure-II. 

Iraq 10 
ANNEXURE-' 

Statement showing country-wise figures of foreigners Netherlands 10 
deported during 1997 

Nigeria 10 
Country Deported 

2 Denmark 9 

II 

Bangladesh 369~4 
China e 

Myanmar 593 
Japan 8 

Srilanka 211 
Australia 6 

Pakistan 209 
China (Taiwan) 6 

U.S.A. 44 
Singapore 6 

'!'~ 

Algh8Aistan 35 
St ...... 6 

Germai'ly 
Iran 5 
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2 

Italy 5 

Newzealand 5 

Korea 4 

Norway 3 

Philipines 3 

Tanzania 3 

Croatia 2 

Czech 2 

Portugal 2 

Seychelles 2 

Somalia 2 

South Africa 2 

Yemen 2 

Austria 

Ghana 

Nepal 

Russia 1 . 

Sudan 

DECEMBER 8, 1998 to Questions 36 

ANNEXURE-II . 

St •• ",.,." showing steps taken by the Union 
Government to chBck infiltration IIJCf'OSS the borders 

(1) STRENGTHENING OF THE BORDER SECURITY 
FORCE 

This includes -

(i) raising of additional battalions under the 
expansion plan of the Border Security Foree; 

(ii) reducing gaps between the Border Out Posta; 

(iii) Increase In the number of OP towers; 

(iv) provision of surveillance equipments and night 
vision devices; and 

(v) raising of riverine water wing of the Borde'r 
Security Force. 

(2) FENCING, FLOOD LIGHTING AND PATROLLING 

this includes -

(i) construction of border roads and fence on the 
Indo-Pak and Indo-Bangladesh borders; 

(ii) flood lighting in the sensitive stretches on the 
Indo-Pak border; and 

(iii) intensification of patrolling among the border. 

(3) SURVEILLANCE ON THE COASTAL AREA 

This includes -

(I) intensive surveillance by Naval vessels on the 
high seas; 

(ii) joint Coast Guard Navy survelffance in the 
territorial waters; and 

(iii) patrolling by joint detachments of Navy (Coast 
Guard), customs and State PoNce through 
trawlers in the shallow waters along the shore. 

(4) INTELLIGENCE GATHERING, SHARING AND 
COORDINATION 

.. _._-_._-------------- Intelligence gathering Is betng conetantly monitored 
to ensure that more and more .pIn-polmed and actionable 
InteHigence is available. Mechanisms have been set up 

Total 38245 
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to share such information, promptly with the State 
Governments. 

(5) OTHER MEASURES 

There are schemes such as Prevention of Infiltration 
of Foreigners (PIF) in Assam and Meghalaya and Mobile 
Tast< Force (MTF) in West Bengal and Trtpura ~'!'Ilch are 
being iiTIplemented by the concerned States to detect 
infiltrators . 

Standing instructions have been Issued to the Border 
Security Force. State Government and UT Administrations 
for detection and deportation of Infiltrators. 

Based on the reports received from the States of 
the North Eastern Region and West Bengal, Border 
Security Force and other agencies, a regular review is 
undertaken to monitor the situation on an on-going basis. 

SHRI A.F. GOLAM OSMANI: My question is on 
infiltration. Sir. in this regard a detailed reply has been 
placed on the Table of the House by the hon. Home 
Minister. There, on Annexure-I, a statement is shown 
giving country-wise figures of persons deported during 
1997. There. Bangladesh alone accounts for 36,914. That 
mE!ans, they were mostly from the States of West Bengal, 
Assam and Tripura. Is the hon. Home Minister aware 
that in the name of detecting foreigners, the minorities 
are put to great harassment? I cited the period of 1.1.1986 
to 31.7.1993 wherein the police booked 2,87,625 cases. 

As par the provisions of the IMDT Act, these cases 
have to go to a Scrutiny Committee of the SP and the 
DC. The DC-SP Committee found only 25.051 cases fit 
to be sent to the Tribunal and the rest of the cases 
were found to be false. These are the figures up to 
September, 1993. We do not know the latest figures. 
Will the hon. Minister the Home Affairs inquire into it? 
What is the up-to-date position so far as the findings of 
the infiltration cases are concerned? What is the total 
number of cases sent to the Tribunat? How are they 
disposed of? 

Secondly. I want to know from the hon. Minister of 
Home Affairs ... (lnterruptions) 

MR. SPEAKER: You can ask a second supplementary 
later. 

SHRI A.F. GOLAM OSMANI: I want to know from 
the hon. Minister of Home Affairs the up-to-date figures, 
say, up to the 31st March, 1998 regarding the total 
number of cases sent to the tribunat, the total number of 

caaes bQoked by the police and the result of the cues 
Mm to"" Tribunal. I would also like to know whether 
the 8gIIior1I of harasllTl8ll1 of theM ITIOfe than 2,50,000 
people wiN be looked Into. 

SHRI L.K. AOVANI: Mr. Speaker. Sir, the issue 
reIat .. to I1egaI tmrnigranta Into the country. If we were 
to coneIder the dimenIIona of Illegal ttnrmgration .mo the 
country, I would thmk that there Is a failure on the part 
of the Government to see that these iNegai immigrants 
are deported in a proper manner, rather than there being 
a charge that the Government is being very severe or 
very strict and taking action unjuatly. If there is any 
specific allegation of any kind, If there is any injustice 
done in even a single cue. we would certainly Uke to 
investigate It and see that correctives are applied. On 
the whol., I would think that the situation today warrants 
that the law In respect of illegal immigration be pn)p8rty 
enforced. 

SHRI A.F. GOLAM OSMAN I: I come to my next 
supplementary. The figures supplied by me were given 
by the Government of Assam. They were quoted in the 
Assam Legislative Assembly as well as the Guwahati 
High Court. I would Uk. to know whether from 1.1.1986 
to 31.7.1993 nearly three lakh caees were booked, out 
of which about 2,70,000 cases were found to be false. 
Will the hon. Minister of Home Affairs Inquire into It? He 
is the depository of the IMDT Act In the Ministry of Home 
Affairs. 

SHRI L.K. ADVANI: I wttl certainly Inquire Into this 
but at the present point of time, the general feeling Is 
that that parttcular Act is not very effective Insofar as 
checking iHegal Immigration is concemed. 

SHRI RAJESH PILOT: The lSI activities and infiltration 
are both combined. This combination Is harming our 
Intemal security and Immigrants increase on account of 
infiltration . 

I have a falth-I do not know whether my colleagues 
share It or not that there was some weakness in sharing 
information and fO/tow-up action in the system. This was 
why these activities were increasing. Some initiatives were 
taken from the district level to the Central level for sharing 
Information at the district IeYeI with the Central and State 
agencies. Even zones were created up to the level that 
a unified command was created in both the NoittW:ast 
and the Jammu and KashmIr sectors. May I know fr6m 
the hon. Minister of Home Affair. whether that process is «lo' 
on, If any amendment has been brought to that process 
or any other initiative has been taken? As the hon. 
MiniIter of Home Affairs hu 88ld sometimes that 'hot 
pursuit' is the only eoIutlon to the lSI activities, could he 
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enlighten us whether that 'hot pursuit' is over and above 
those efforts? Or, is it a new technique which has been 
initiated by the Ministry of Home Affairs? 

SHRI L.K. ADVANI: Sir, I would urge the House to 
draw a distinction between the deliberate infiltration which 
is engineered by the 151 and the i1Iegal Immigration which 
goes on because of other reasons. 

This distinction has to be drawn. The Government Is 
conscious that insofar as deliberately engineered Infiltration 
is concerned, the Government has to be very severe. 
But quite a large number of illegal Immigrants cannot be 
called as lSI agents. They have come In because of 
other factors, not only in Assam, even in West Bengal, 
Tripura and other parts of the North East. The 
Govemment has a proper approach to this. So far as 
infiltrators are concerned, we have to be stern with them. 
So far as the problem of illegal immigration is concerned, 
the Government does propose to identify these 
immigrants. Then. we also have a view, a echeme which 
we describe as a scheme of providing identity cards to 
all citizens and non-citizens. This Is what we have in 
mind. So tar as the earlier scheme that you have referred 
to is concerned. that is on in its own way. 

[Trans/ation] 

SHRIMATI BHAVNA KARDAM DAVE: Mr. Speaker, 
Sir. in Siliguri Corridor the number of infiltration is very 
high. We have come to know that earlier 15 battalions of 
B.S.F. were kept there but the next Government reduced 
it to 5. Through you, I want to ask whether the Ministry 
has chalked out any strategy to tackle the day-by-day 
increasing number of infiltrators. 

SHRI L.K. ADVANI: There is no limit fixed for the 
number of battalions of B.S.F. for any area. Deployment 
is undertaken as per the requirements. You have 
mentioned about Siliguri, I will look into it. 

[English] 

SHRI HANNAN MOLLAH: Sir. In his reply, the hon. 
Home Minister has made a mention about certain aetlons 
to oheck infiltration. I want to have some clarifications 
regarding that. 

(8) , want to know about the construCtIon of border 
fencing along Bangladesh border. What is the present 
position of this fencing activity? May I Imow whether it 
has been taken up seriously. whether it Is continuing and 
if so. when it will be completed? 

(b) Regarding deportation, may I know whether you 
have any recent agreement with the Government of 
Bangladesh? If so, what is that agreement? 

(c) 11118 18 on foreigners about whom you have 
an.c:ty mentioned. But I want to know concretely because 
I had auggeated this In the House that the foreigners 
who are coming here for jobs or for any other purpose 
will have to be compulsorily registered. At which stage 
this scheme is there in the Government of India? May I 
know wheth6r you are making any law or rules or any 
other thing to get those persons who are coming from 
abroad for jobs or for any other purpose registered here? 

SHRI L.K. ADVANI: So far as border fencing is 
concerned, the Government of India has undertaken 
border fencing. So far as West Bengal Is concerned, the 
border is of 2217 kms.-it is for road8-<)ut of which the 
sanctioned fence Is for 507 kms. of which work in 453 
kms. has been completed. In all, a stretch of about 790 
kms. has been fenced and the balance out .of the 
sanctioned work is 106 kms. 

But as everyone is aware, the nature of terrain makes 
border fencing a very diffICult job. It is not like Punjab or 
Rajasthan where almost the entire border has been fenced 
with the result the Hlegal immigration 88 well as smuggling 
has come down considerably In the Western part. Here, 
there are difficulties, but the Govemment· is carrying on 
with the job. 

[Translation} 

Unemployment 

+ 
*127. SHRI AMAN KUMAR NAGRA: 

SHRI RAM PAL UPADHYAY: 

WHI the Minister of LABOUR be pleased to state: 

(8) whether the number of unemployed persons has 
increased in the country during the last three years; 

(b) if so, the details thereof StBte-wise; 

(c) the number of unemploYecs who could not be 
provided jobs through Employment Exchanges even after 
three years of their registration, State-wise; and 

(d) the steps proposed to be taken by the 
Government to increase the employment opportunities? 

THE MINISTER OF LABOUR (OR. SATYANARAYAN 
JATIYA): (a) to (d) A ataternent is laid on the table of 
the House. 
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Exchanges even after three years of !heIr registration is 
not maintained. 

State-wise number of job seekers, all of whom may 
'oot necessarily be unemployed, on the Uve Register of 
the Employment Exchanges and placement made during 
the year 1995,1996 & 1997 were as given In the enclosed 
Annexure. The information relating to the job seekers 
who could not be provided jobs through E"1)Ioyment· 

The strategy of the Ninth Plan envisages adoption of 
technologies which are labour inlenllve which are simple, 
cost effective and easily adaptable in regions. 
characterised by high rate of unemployment and 
underemployment, improvement in the quality of 
employment with special thrust on pI'Od&dlvity. 

SIll,."..", 

State-wise number of· Job-seekers on the Live Register and the Placement made during 1995 to 1997 

(In ThousandtI) 

SI. State/UT Total No. of Job Seekers Placement made during the 
No. on the Live Regilter of Veer 

the Employment Exchat'1ges 
at the end of the year 

1995 1996 1997 1995 1996 1997 

2 3 4 5 6 7 8 

1. Andhra Pradesh 2733.0 2937.6 3087.5 17.5 13.8 18.0 

2. Arunachal Pradesh 8.4 7.0 10.8 • • • 
3. Assam 1248.8 1296.0 1475.0 2.5 2.0 3.0 

4. Bihar 3738.0 3465.5 3351.3 15.0 13.3 6.9 

5. Goa 107.6 102.7 109.0 0.4 1.1 1.7 

6. Gujarat 912.2 931.3 942.3 37.8 40.0 85.4 

rt. 

7. Haryan. 697.7 756.3 787.1 8.3 18.8 17.1 .. 
8. Himachal Pradesh 579.7 638.4 718.3 5.5. 4.2 3.9 
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2 3 5 6 7 8 

9. Jammu and Kashmir 144.4 152.9 164.7 0.2 0.1 0.1 

10. Kamataka 1754.8 1808.5 1831.6 12.6 17.4 26.9 

11. Kerala 3453.8 3274.1 3531.8 17.1 18.2 lB.2 

12. Madhya Pradesh 2183.8 2293.6 2377.4 13.9 13.0 B.8 

13. Maharashtra 3634.0 3815.9 3923.5 16.9 21.2 20.4 

14. Manipur 268.8 292.1 318.1 0.1 0.6 .... 4 

15. Meghalaya 27.6 28.0 34.4 0.2 • 0.2 0.2 

16. Mizoram 45.7 48.8 67.9 0.2 O.S 0.4 

17. Nagaland 20.7 20.6 21.7 0.1 0.1 0.1 

18. Orissa 906.9 963.5 977.3 3.6 4.6 8.7 

19. Punjab 605.6 540.0 680.6 3.3 3.1 3.8 

20. Hajasthan 803.0 886.9 873.8 8.5 11.0 9.1 

21. Sikkim' 
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, 2 3 4 

., 22. Tamil Nadu 3490.5 3607.7 

23. Tripura 204.8 205.9 

24. Uttar Pradesh 2514.5 2491.6 

25. West Bengal 5383.2 5468.8 

26. A & N Islands 20.2 21.6 

27. Chandigarh 153.2 139.7 

28. 0 & N Haveli 4.5 5.0 

29. Delhi 1033.8 1081.2 

30. Daman and Diu 4.6 5.0 

31. Lakshadweep 9.4 9.7 

32. Pondicherry 151.4 133.8 

Total 38742.3 37429.6 

Note: 1. "No Employment Exchange Is Functioning In 1hIa StatII. 

2 .• Figure 1e88 than fifty. 

3. Totals may ftOt tally due 10 rounding orr. 

5 

3896.1 

212.5 

2696.8 

5739.0 

25.0 

124.7 

5.5 

1097.4 

5.6 

8.8 

144.5 

39138.9 

to Ouestions 46 

6 7 8 

13.9 21.S 29.3 

0.2 0.5 • 

9.9 10.8 9.3 

8.6 9.8 8.8 

0.6 0.2 O.S 

0.6 0.7 0.9 

o • o 

16.9 10.g 12.3 

o o o 

0.1 0.1 0.1 

0.4 0.1 0.2 

214.9 m.o 275.0 
" 
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SHRI AMAN KUMAR NAGRA: Mr. Speaker, Sir, the 
eply fjiven by the hon. Minister is not the answer of my 
~uestion. I have asked about the number of persons 
~iyen employment out of the unemployed persons 
'egistered in employment exchanges during the last three 
years but appropriate reply has not been given in this 
regard. My second question was that the big industries 
of public sector are being closed down for the last three 
years resulting in widespread swelling of ranks of 
unemployed. In Haryana also such industries and small 
industries are being closed down, I would like to know 
the steps being taken by you in this regard? 

DR. SATYANARAYAN JATlYA: Mr. Speaker, Sir, the 
hon. Member has been informed that during the last three 
years in year 1995 2 lakh 14 thousand, 2 lakh 33 
thousand in 1996 and 2 lakh 75 thousand in 1997 were 
provided jobs. It is also a fact that the names of all 
unemployed persons are not registered with the 
employment exchanges because in the initial y88fS It was 
quite possible that as soon as the unemployed pttrsons 
got their names regist~red in employment exchanges they 
were immediately guided from there about the employment 
opportunities. But with the division of wort<s and industries, 
the public sector undertakings, Bankings, Railways, State 
Public Service Commission and private sector undertakings 
have adopted their own methods for the recruitment of 
posts as per their requirements. That is why the 
employment exchanges are not being frequented to by 
the unemployed persons. What all the hon. Member has 
desired to know is there in it. (Interruptions) 

[English] 

KUMAR I MAMAT A BANERJEE: Sir, we want a full 
discussion on this subject. Do you allow a futl discussion 
on this subject? ... (/nterruptions) 

[T rans/ation] 

DR. SATYANARAYAN JATIYA: I mean to say that 
the data of employment of the last three years is given 
in the Annexure in details. 

(Eng/ish] 

KUMARI MAMATA BANERJEE: Sir, we want a full 
discussion on this subject. (Interruptions) Sir, only haH-a­
minute is there for the Question Hour to end. 
... (Interruptions) 

DR. SATYANARAYAN JATIYA: What can I do for 
that? .. (Interruptions) 

MR. SPEAKER: Madam, you can put supplementary 
for haIf-a-minutel 

... (Interruptions) 

KUMAR I MAMATA BANERJEE: Sir, we want a full 
discussion on this matter . ... (Interruptions) 

MR. SPEAKER: I will allow you, please lit down. 

... (Interruptions) 

MR. SPEAKER: Let ahe put her supplementary 
please. 

... (Interruptions) 

KUMAR I MAMATA BANERJEE: Sir, we want a full 
discussion on this matter. 

What the hon. Minister has replied is most 
unfortunate. As you know, in our National Agenda,' thell8 " 
was a slogan called bBrozgari hatao. But he said that 
after three years, the registration of unemployed youth is 
not maintained. This is a matter of shock. H one goes 
through the list, he would find that in Madhya Pradesh, 
in West Bengal, in Tamil Nadu, in Andhra Pradesh, in 
Haryana, in Kerala, in Punjab, the number of unemployed 
Is Increasing like a cancer. West Bengal is on top of the 
list. . 

May I request you to prepare a comprehensive plan 
of action for the unemployed youth and to waive the 
Postal Order fees because they do not give jobs to the 
unemployed youth, but they take money by way of Postal 
.order fees from the unemployed youth. 

The tlrrie for Question Hour Is over now, but the 
hon. Minister has to give his reply. That Is why, we want 
a full discussion. If you allow a full discussion, it Win be 
better, Sir. ...(Interruptions) 

SHRI K. YERRANNAIDU: Sir, this issue relates to 
so many lakhs of unemployed youth . ... (lnterruptions) 

MR. SPEAKER: Mr. Minister, she Iaaaking about 
HaH-an-hour discussion. 

... (Interruptions) 

DR. SATYANARAYAN JATIYA: As you like. 
... (Interruptions) 

MR. SPEAKER: The han. Minister is agreeing. 

.•. (Inreriupt;ons) 
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12.00 hrs. 

KUMARI MAMATA BANERJEE: Sir, we want a full 
discu$sion on this maHer . ... (Interruptions) 

MR. SPEAKER: I am on the same point. The hon. 
Minister has agreed for Half an hour discussion. . 

... (Interruptions) 

KUMARI MAMATA BANERJEE: The Minister has not 
given the reply. Sir, we want a full discussion on this 
subject. . .. (Interruptions) 

MR. SPEAKER: The Chair has agreed for HaH an 
hour discussion. 

.,. (Interruptions) 

(Translation] 

SHRI RAM VILAS PASWAN: It Is a very good 
question regarding the Postal Order ... (lnterruptions) 

{English] 

MR. SPEAKER: The Chair has already agreed for 
Half an hour discussion. 

KUMAR I MAMATA BANERJEE: He is r8lldy to give 
the replY. Let him at least give the reply to my question. 
... (Intenvptfons) 

MR. SPEAKER: Mr. Minister, please send a wriHen 
reply to Kumar! Mamata Banerjee. 

WRITIEN ANSWERS TO QUESTIONS 

UtUI .. tion of Fund. for Tribal. 

'122. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of SOCIAL JUSTjCE AND EMPOWERMENT be 
pleased to state: 

(a) whether any study has been conducted regarding 
the proper utilisation of funds provided to the States for 
tribal development, 

(b) if so. the detaits thereof Inctudlngthe Instance& 
of diversion of funds for some o1her purposin; 

(0) whether there Ie any proposal to provide funds 
directly to the Implementing agencies in order to avoid 
delays; and 

(d) the steps being taken by the Govemment to 
ensure that the funds become available to these agencies 
without any delay? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) Yes, Sir. 

(b) Studies have been conducted through 
GovemmentlNon-Govemmental Organisations In respect 
of the 8Chemes, namely, Special Central Assistance for 
Tribal Sub-plan, Grants under Article 275(1) of the 
Constitution. Construction of ~oY'1 & Girl's Hostels, 
Establishment of Ashram Schools, Vocational Tralnlng'~ 

Institutes and Grants to States Tribal Development C0-
operative Corporations (STDCI) for Mlnor Forest produce 
operations. Instances of diversion of funds have not been 
reported by any StatelUnlon Territory. 

(c) No, Sir. 

(d) Guidelines have been lseued to all concerned 
State Govemmentsl UT Administration for implementation, 
monitoring of the various programme. meant for the 
development of Scheduled Tribes since Fifth Five Year 
Plan period. StateslUTs are impressed upon through 
periodical meetings of Secretaries incharge of Tribal 
Development for timely release of funds to the 
implementing agencies. 

[Translstion) 

SUgar Industry 

·124. DR. MADAN PRASAD JAISWAL: Will thf 
Mintster of FOOD AND CONSUMER AFFAIRS be pIeasec 
to state: 

(s) Whether the sugar Induetry I. in the dofdrums in 
the country at present; 

(b) if so, the details thereof; 

(c) the main reasons for poor performance of the 
sugar industry; and 

(d) Ihe ..... tu.n or being taken by the Govemment 
to revive the auger induIt1y? 
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THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF FOOD AND CONSUMER AFFAIRS 
(SARDAR SURJIT SINGH BARNALA): (a> No, Sir. 

(b) Does not arise. 

(c) The overall performance of the sugar industry 
cannot be termed as poor. 

(d) Does not arise. 

Import of Edible 011 

'128. SHRI D.S. AHIRE: 
SHRI MADHAVRAO SCINDIA: 

Will the Minister of FOOD AND CONSUMER 
AFFAIRS be pleased to state: 

(a) the quantity of various edible oil imported during 
1998 till date and the foreign exchange spend thereon; 

(b) the demand and supply of edible oil in the country 
at present; 

(c) whether due to adulteration of mustard oil, the 
stock of edible oil has declined; 

(d) if so. the details thereof; 

(e) whether the Govemment propose to review the 
decision on import of Palmolein and other edible 011; 

(f) if so. the details thereof; and 

(g) the steps being taken by the Govemment to make 
the country self-reliant in the field of edile 011 and to 
reduce the import of edible oil? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF FOOD AND CONSUMER AFFAIRS 
(SARDAR SURJIT SINGH BARNALA): (a) The quantity 
of the various edible oils imported during 1998 (January 
- October) is estimated to be 14.~ lakh MT valued at 
around Rs. 4060 crores. 

(b) The demand and supply of edible oils from 
domestic sources in the country in the Oil Year 1998-99 
is estimated to be 82 lakh MT and 68 lakh MT 
respectively . 

(c) and (d) Due to detection of adulteration of mustard 
oil and measures taken to ensUre flow of only tested 

and safe mustard oil to the market, there was 80me 
setback to the availability of edible oils in the market. 
However, the availability situation has almost normalised. 

(e) and (f) Review of the need to import edible oils 
including palmolein is a continuing exercise. Factors like 
demand and supply position of edible oils in the country, 
domestic and international prices of oils etc. are 
considered in the matter. 

(g) Steps are being taken by the Ministry of 
Agriculture under their Technology Mission on Oilseeds 
to augment the productivity and production of oilseeds in 
the country by increasing research efforts, increasing MSP 
for various oilseeds, giving Central Assistance for 
production and distribution of quality seeds etc. 

{English} 

Quality Cont.rot and Supply of Medicine. to CGHS 
DI.pen .. ,.... 

*129. SHRI KRlSHAN LAL SHARMA: Will the Minister 
of HEALTH AND FAMILY WELFARE be ple8l8d to state: 

(a) whether any quality control is enforced on the 
medicines stocked in medical store depots; 

(b) if so, the details thereof Indicating the tests 
conducted by the drug controller during 1997; 

(c) whether medicine. in CGHS Dispensaries are 
generally out of stock and the CGHS beneflcIarieslpatientB 
are asked to buy the medicines from the market; 

(d) if so, the reasons therefor; and 

(.) the steps taken to supply adequate stock of 
medicines to dispensaries and re-imburse the money of 
the medicines so purchased by the beneficiaries 
expeditiously? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMAlAI): (a) and (b) Every batch of drug purchased 
by the Medical Store Olg8niaation (MSO) is taken into 
account stock only after It Is tested and cleared either in 
the Depot's own laboratory or in Govt. approved 
laboratories. Samples are also drawn by the zonal officers . 
of the Central Drug Control Departments for quality 
checking in the Govt. testing laboratories. Drugs purchased 
by the CGHS Medical Stores Depot through the M.S.O. 
are tested on random basI8 and also In an cases of 
complaints received trom benefICiaries. 
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Details of the total number of sampIeJ tested, and 
the number of samples that failed in each of these offices 

Name of Office Period 

1. M.S.O. 1997 

2. CGHS MSD 1997-98 

3. CDSCO 1997-98 

When a drug is established as substandard, the MSO 
deregisters the manufacturer for one year, for supply of 
that particular drug; in the case of CDSCO, the infonnatlon 
is sent to the State Drug Controller for taking necessary 
action under the Drugs & Cosmetics Act, 1940. 

(c) to (e) Essential Medicines are not generally out 
of stock in CGHS dispensarle. and the CGHS 
beneficiarlesJpatlents are not usually advised to buy the 
medicines from the market. However, as and when a 
particular drug is not readily available in the dispensary, 
it is supplied by the local authorised chemist as per 
procedure. Where the Indented medicine is not even 
available/supplied by the authorised local chemist, the 
CGHS beneflclary is asked to pun::hase thfHnec:licIne from 
open mari(et and get the expenaes re-imbIIr88d from the 

local .,uthorised chemist. 

kIenttty Canle far Cltlzena 

"130. SHRI MADHUKAR SIRPOTDAR: 
SHRt MAGANTI BABU: 

Will the Minister of HOME AFFAIRS be pleaaed to 

state: 

(a) the present status of proposal to Issue identity 
cards to citizens and non-citizene; 

(b) ;.whether the Government plopoM to pnIp8It8 a 
national· regietar of cttiDn8 and parde! naIIonaI register 
for non-citizens in the country; 

(c) if so. the details thereof; 

is given below:-

No. of Samples No. of Samples 
Tested that failed 

the test 

8783 72 

38 

37 4 

(d) whether the Government have assessed the 

Imped of illegallmmigrallon on the economy and security 
of the countty, and 

(e) If so, the steps taken or proposed to be taken to 
meet this threat? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 

ADVANI): (a> to (c) A scheme to Issue Multipurpose 
National Identity Cards to all citizens of 14 years and 

above Is under preparation. Persons below 14 years are 

to be eeparateiy registered under Registration of Births & 

Deaths Act, 1969. Separate coloured :ereis are proposed 

to be issued to non-citizens. The Identity Carda to citizens 

as weH 88 non-cltizens wID be lasued on the basis of an 

inventory of cltlzens/non-citlzens organised In a computer 

readable form. These cards will be used for the purposes 
of Issuing passports, driving licences, ration cards, health 

care, admission In educational Institutions, employment In 

public/private sectors, life and general Insurance 88 also 

for maintenance of land rKOrda and urban property 
holding.. It win also help In easy identification of pereons 
to check illegal immigration and· infiltration as also to 

trace crlminllls and subvel'8lves. 

(d) and Ce) Illegal. Immigration not only leads to 

change in demographic pattern, has an averse effect on 
the aecurlty of the country but has also a big drain on 

employment oppot1w1Itiea and sodal services like schoole, 
hospitals, public tl1lOlpOrt, drinking water and public 

dIItributIon, etc. However, no systematic 8888ssment in 

thie regard Is available. For checking l1iegai immigration 
folowlng steps have been taken: 

• 
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(1) STRENGTHENING OF THE BORDER SECURITY 
FORCE 

This includes -

(i) raising of additional battalions under the 
expansion plan of the Border Security Force; 

(ii) reducing gaps between the Border Out Posts; 

(iii) increase in the number of OP towers; 

(iv) provision of surveHlance equipments and night 
vision devices; and 

(v) raising of riverine water wing of the Border 
Security Force. 

2) FENCiNG, FLOOD LIGHTING AND PATROLLING 

This includes -

(i) construction of border roacIa and fence on the 
lndo-Pak ana Indo-BanglAtde8h borde .. ; 

(ii) flood lighting in the sensitive stretches on the 
Indo-Pak border; and 

(iii) intensification of patrolling among the border. 

:3) SURVEILLANCE ON THE COASTAL AREA 

This includes -

(i) intensive surveillance by Naval vessels on the 
high seas; 

(ii) joint Coasts Guard Navy surveillance in the 
territorial waters; and 

(iii) patrolling by joint detachments of Navy (Coast 
Guard), Customs and State Police through 
trawlers in the shallow waters along the shore~ 

(4) INTELLIGENCE GATHERING, SHARING AND 
COORDINATION 

IntelUgence gathering Is being constantly monitored 
to ensure that more and more pin-pointed and actionable 
intelligence is available. Mechaniams .have been set up 
to share such information, promptly with the State 
Governments. 

(5) OTHER MEASURES 

There are schemes such as Prevention of Infiltration 
of Forelgner$ (P1F) in Assam and Meghalaya and Mobile 

Task Force (MTF) in West Bengal and Tripura which are 
being Implemented by the concemed States to detect 
infiltrators. 

Standing instructions have been issued to the Border 
Security Force, State Govemments and UT Administrations 
for detection and deportation of Infiltrators. 

Based on the reports received from the States of 
the North Eastern Region and West Bengal, Border 
Security Force and other agencies, a regular review Is 
undertaken to monitor the situation on an on-going basis. 

Special Education Programme for ST Women 

*131. SHRI RATILAL KALIDAS VARMA: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the Government have introduced a 8f>ecIa1 
education programme for the ST women; 

(b) if so, the number of ST women benefited from 
the programme till date; 

(c) whether ST women are being exploited due to 
lack of education; and 

(d) If so, the efforts being made to make them 
competent and seH dependent? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) The Scheme of educational 
complex in low female literacy pockets for improving 
literacy among tribal women is under implementation since 
1993-94. 

(b) The number of ST women benefited under this 
scheme till 1997-98 is 8,940. 

(c) No such Instance has come to the notice of this 
Ministry. 

(d) The programmes undertaken are mainly for the 
educational development of the Scheduled Tribes. 
However, .. nee these ProgrMII1188. are for pnMdIng the 
basic facilltlel to make the Scheduled Tribee women 
literate, these programmes will aIIIo benefit the STwomen 
in achieving seH dependence in educational and economic: 
spheres of life. • 
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T.B. Can. 

"132. SHRIMATI JAYANTI PATNAIK: 

SHRI SADASHIVRAO DADOBA MANDLlK: 

Will the Minister of HEALTH AND FAMILY WELFARE 

be pleased to state: 

(a) whether the cases of tuberculosis are on the 

increase despite the launching of various T.B. Control 

Programmes in the country; 

(b) if. so, the number of such cases detect~ during 

each of the I~et three years; 

(c) the details of various national schemes launched 

thereof; 

(d) the achievements made during the Eighth Five 

Year Plan; and 

(e) the steps taken by the GcMnnment to reduce 

suffering, disability and death from tuberculosis and to 

. contain the prices of anti-T.B. medicines? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRI DALIT 

EZHILMALAI): (a) The trend of TB cases In the country 

reported under the National Tubercul~sis Control 

Programme over the last several yeal'8 has ~ more 

or le8s static. 

(b) Number of TB cases deteoted during' the last 

3 years are as under:-

1995-96 13.98 lacs 

1996-97 14.54 lacs 

1997-98 13.09 lacs 

(c) The Revised National Tuberculosis Control 

Programme (RNTCP) was involved with the objedive of 

"ving 85% cure rate of all new sputum positive CUtiS 

detected. This strategy was pilot tested In 20 project sites 

in 15 states covering a population of 20 million. After 

proving the technlcat and operational feaslbDlty of RNTCP, 

It was decided to Implement RNTCP in 102 districts 

covering a population of 271.21 million oWlr a period 01 

6 years with World Bank assistance~ In addltion, 20~ 

·Short Course Chemotherapy (SCC)· districts will bE 

strengthened by providing Binocular MicroacoPfS and Othel 

Inputs as a preparatory step for facilitating RNTCP at a 

later date. 

(d) Details indicating the achievements made during 

the Eighth Five Year Plan are given in the attached 

Statements I and II). 

(e) To control the problem of Tuberculosis, National 

TubeculoslsControl Programme has b(J\J'l under 

implementation in the country as Centrally Sponsored 

programme since 1962 with the objective of early detection 

and treatment of patients till they are cured. As Indicated 

in (c) above, In order to Increase its effectivene ... a 

revised atrategy is also now under implementation. 

By Implementation of revised otrategy, more than 

10,000 deaths have been averted. Within the next year, 

with the expansion of RNTCP, it Is anticipated that more 

than 1,00,000 patients will be treated, resulting in saving 

of at least additional 15,000 lives. 

Widely used TB medicines like Streptomycin and 

RIfampicin have been kept in the flretschedute of the 

Drug Prices Control Order 1995, meaning thereby that 

the prIcea of these dNgI are fixed and regulated by Ihe 

Government as per accepted normslformula. The 

'manufacture of most of the anti· TB drugs has been 

deIicenced, even of thole which are not under price 

control, to encourage mOt'e Investment and production of 

the said products In the country. 

Besides, under RNTCP, drugs are supplied by the 

Centre. Cash assistance Is also provided to the States! 

UTa for proc:unlment of anti-TB drugs for treatment of 

sputum-negative cases. 
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"""'ent-l 

National Tuberculosis Control Programme 

StatlHTJent Showing the States and Union Territory-wise Target and Achievements with regard to 
dBtection of new T~ cases during the year 1992·93 to 1996-97 

51. Name of the 5tatel 1992-93 1993-94 
No. Union Territory 

60 

Target Achievements Percentage Target Achievements Percentage 

2 3 4 5 6 7 8 

1. Andhra Pradesh 90,400 65,517 72.47 93,000 64,369 69.21 

2. Arunachal Pradesh 2,800 3,121 111.48 2,900 3,199 110.31 

3. Assam 39,100 17,975 46.97 40,100 14,334 35.75 

4. Bihar 198,640 196,183 98.76 204.000 79,750 39.09 

5. Goa 3,800 3,475 91.45 3,940 .3,515 90.74 

6. Gujarat 148,200 158,928 107.24 153,200 160,722 104.91 

7. Haryana 31,200 31,467' 100.82 32,080 12,046 37.55 

8. Himachal Pradesh 18,960 17,008 89.70 19,440 18,473 95.03 

9. Jammu and Kashmir 16,200 3,655 22.56 16,600 4,049 24.39 

10. Kamataka 85,200 64,234 75.39 88,080 68,987 78.32 

11. Kerala 46,600 27,753 59.56 48,120 28,823 59.90 

12. Madhya Pradesh 122,800 77,309 127,20C) 64,158 50.44 



61 to·~ 62 

2 3 4 5 6 7 8 

13. Maharashtra 236,500 271.272 114.70 2 ..... 000 207.&41 85.06 

14. Manipur 4,200 2,803 61.8&-. 4,380 4.278 ~8.14 

15.. Meghalaya 2,600 2,428 93.3-1' 2.610 3,_ . 123.13 

16. Mizoram 1,000 1,008 100.8Q 1,040 1,281 123.17 

17. Nagaland 1,800 1,0()4 55.78 1,880 1,224 85.11 

18. Orissa 41,300 30,478 73.10 42.400 28.. 89.01 

19. Punjab 43,400 44,7&4 103.'4 44,600 44,883 100.14 

20. Rajasthan 48,380 33,557 72.38 47.760 38.843 81.33 

22. Slkklm 1,600 4,351 271.94 1,840 1,055 64.33 

22. Tamit N.du 118,..0 99,034 83.26 122,480 94,026 76.n 

23. Tripura 2,100 2.163 103.00 2,140 2.092 97.76 

24. Uttar Pradesh 279.600 256.88 91.90 288,516 88.08 

25. West Bengal 93.200 51.113 54.84 93.800 n,417 62.71 

26. Pondicherry 4,800 4,863 105.72 4,&;0 5,093 106.10 
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2 3 4 5 6 7 8 

27. A & N Islanda 400 125.75 440 528 119.55 

28; . Chandigarh 2,600 1,723 66.27 2,640 1,900 71.97 

29. D & NHaveU 320 367 114.69 360 243 87.50 

30. Delhi 47,200 84,028 135.85 48,000 33,247 110.93 

31. laksha~p 220 183 74.09 240 264 110.00 

32. . Daman &OIu 280 187 71.92 300 734 244.67 

Total 1,732,000 1,539,085 63.88 1,800,000 1,358,990 75.50 

StIIfement-l-Contd. 

51. Name 01 the S1att(. 1994-95 191JH6 . 1111M7 
No. Union Ten110ry 

TlrgII ~ p .... TIIgII AdiMmInIs P8lC8lltage TIfgII AI:hIevemInIs p8R*IIagI 

2 9 10 11 12 13 14 15 16 17 

1. Andhra Pradel!!h 18,200 88,11 1 89.36 78.820 85.198 83.95 78,62065,880 83.5 

2. Arunachal Pradesh 3,200 3,567 111.47 1,500 3,296 219.73 1,500 2.aeo 192.0 

3. Assam 42;300 14,883 35.3723,500 15,151 87.05 23,500 20,108 85;6 

4. BIhar 21'7,000 84,294 29.83 153,000 113,408 74.12 153,000 112,710 73.7 

5. Goa 4,160 3,245 78.00 2,000 3,432 171.60 2,000 2,974 148.7 
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2 3 4 5 e 7 8 9 10 11 

6. Gutarat 162,000 151,572 83. 73,000 157,074 215.17 133,900 118,158 86.7 

7. Haryana 33,400 29.000 21,751 75.00 29,000 35.287 121.8 

8. Himachal Pradesh 20,500 12,756 62.22 9,000 18,079 178.88 9,000 12,084 134.3 

9. Jammu and Kashmir 17,000 14,203 83.55 8,240 7,302 117.02 8,240 11,014 178.5 

10. Kamataka 1J2,500 88,713 74.28 88,370 87,311 98.45 88,370 71,778 105.0 

11. Kerala 50,200 27,340 54.48 33,800 27,972 82.7e 33,800 38,829 109.0 

12. Madhya Pradesh 133,200 78,M2 57.78 87,220 82,803 83.47 87,220 80,858 1004.2 

13. Maharashtra 257,000 134,893 52.49 140,000 2004,569 148.12 140,000 180,830 138.2 

'~14. Manipur 4,600 4,995 1oa.59 2,700 3,959 148.83 2,700 8,845 248.1 

15. Meghalaya 2,800 2,115 75.54 2,560 2,814 102.11 2,580 4,818 180.4 

16. Mlzoram 1.100 910 82.73 1,000 1,087 108.70 1,000 1,223 122.3 

17. Nagaland 2.000 1,348 87.40 1,250 1,192 95.38 1,250 1,350 108.0 

18. Oriua 44.100 29,873 87.74 38,880 29,871 81.004 38,880 40,850 110.8' r 

19. Punjab • 47,000 37,578 79.85 38,000 42,341 117.81 41.900 48,280 115.2 
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2 3 4 5 6 7 8 9 10 11 

20. Rajasthlln ' 50,000 36,284 72.ft 45,000 36,221 80.51 45,000 89.344 154.1 

21: Slkklm 1.740 1,255 72.1'3 1,000 2,220 222.00 1.000 2,800 280.0 

22. TamH Nadu 129,200 102,935 19.87 99,000 98,865 99.66 99,000 104,823 106.9 

23. Tripura 2,300 2,067 89.17 2,880 2,107 73.18 2,880 2.528 87.8 

24. Uttar Pradesh 325,800 288,882 82.57 247,000 285,079 107.32 247,000 279,789 113.3 

25. West Bengal 98,700 74.921 75.91 69,000 67,817 98.29 69,000 74,352 107.8 

26, Ponclioherry 5,000 4,553 91.06 1,500 3,311 220.73 3,200 3,401 106.3 

27. A & N Islands 460 472 102.81 500 1,954 390.80 500 635 127.0 

28. Chandlgarh 2,800 1,74e 62.38 1,000 1,383 138.30 1,000 1.711 171.1 

29. 0 & N Havell 380 209 55.00 250 725 290.00 250 300 120.0 

30, Delhi 51.000 37.534 73.80 17,000 51,803 303.55 42,000 42,951 102.3 

31 , Lakshadweep 240 154 64.17 100 194 194.00 100 180 180.0 

32. Oilman & Diu 320 731 228.44 150 611 407.33 150 244 162.7 

. 
Total 1.900,000 1.249,138 65.74 1,270,000 1,381._ 108.42 1,383,500 14,549.52 108.7 
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National TubefCUlosis Conttol Progratnme 

Statement showing the States and UnIonTemtoty-W_·Md~ wiIh regatrJ to CondutIt dSpulum 
Examination of New Chest, Symptotnlltics During the yea, 1992-93 to 1996-97 

St Name of the Statel 1992·93 
No. Union Territory 

70 

Target Achievements Percentage Targets Achle\rements Pel'(l8l1tage 

2 3 4 5 6 7 8 

1. Andhra Pradesh 252,600 184,765 73.15 253080 30.33 

2. Arunachal Pradesh 6,750 7,919 117.32 6800 8314 12225 

3. Assam 87,600 28,730 32.80 8n20 8476 9.66 

4. Bihar 376,200 341 ,no 90.66 376600 INR 

5. Goa 4,500 16,296 339.91 14356 317.59 

6. Gujarat 153.600 265,5n 172.90 153000 263513 171.33 

7. Haryana 60,000 54,000 90.00 60080 15581 26.10 

8. Himachal Pradesh 46,200 50,150 108.55 48280 60302 130.30 

9. Jammu & Kashmir 51,600 10,900 21.12 61880 9141 17.69 

10. Kamataka 186,300 167,837 90.59 166200 123.58 

11. KerRle 107,400 37,578 34.99 107520 29066 27.03 

12. Madhya Pradesh 290,500 179,962 61.95 290,800 153401 52.75 
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2 3 4 5 8 7 8 

13. Maharashtra 278;900 338,083 122.45 271200 311833 112.49 

14. Manipur 9,300 4,134 44.45 9320 4256 45.67 

15. Meghalaya 7,200 1,152 18.00 7240 2230 30.80 

16. Mizoram 3,000 4,209 140.30 3040 4470 147.04 

17. Nagaland 5,100 1,376 28.98 5120 2141 41.82 

18. Orissa 190,200 121,868 64.07 190400 124716 85.50 

19. Punjab 85,300 112.451 131.84 85080 111903 131.53 

20. Rajasthan 140,400 84,223 45.75 140520 74331 52.90 

21. Sikkim 4,500 2,857 59.04 689 15.24 

22. Tamil Nadu 241.800 121,482. 50.24 242000 126088 52.10 

23. Tripura 8,400 5,865 69.82 7952 94.22 

24. Uttar Pradesh 575,000 513,951 89.38 575800 563180 97.84 

25. West Bengal 214,200 26,652 12.44 214400 , 52520 24.50 

26. Pondicherry 7,800 8.764 112.36 7840 8820 112.50 

27. A & N IslanGs 1,200 2.452 204.33 1220 2591 212.38 
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2 3 .. 5 6 7 8 

28. . Chandigarh 600 430 71.67 385 63.71 

29. 0 & N Haveli 500 265 53.00 520 INR 

SO. Delhi 12,000 78,8833 639.03 120000 135158 112.83 

31. LaksMdweep 1,000 231 23.10 1020 151 112.84 

32. Daman & Diu 600 359 61.SO 820 136.n 

Total 3,407,250 2,752,n6 80.79 3518800 2«)3156 88.29 

..,.",.",-I/-Contd. 

81. Name of the Stale! 11194-95 18115-86 198H7 
no. Union T en1tory 

Targe! Ad1iMInInII PIIOIIIIIga TIIgII AdiIwwMnII PllOII'" TIIVII ~ .... 
2 9 10 11 12 13 14 15 18 17 

1. Andhra Pradesh 253090 33.37 235000 74082 31.41 235800 242254 102.70 

2. Arunachal Pradesh 6800 9021 132.85 9000 12.18 98.08 

3. Assam sn20 7883 S.99 70500 8870 9.74 70500 7280 10.33 

4. Bihar 376800 77747 20.64 26512 5.76 480000 78000 18.95 

5. Goa 4520 12582 278.36 15300 10035 85.59 15300 10040 85.82 

6. 'Gujarat 153800 241488 157.00 302261 114.08 401700 344110 

7. Haryana 60010 90000 87.80 90000 73.21 
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2 3 5 6 7 8 9 10 11 

8. Himachal Pradesh 48280 30147 85.14 . 53000 1403 2.85 53000 7000 13.21 

9. Jammu & Kashmir 51880 21405 41.42 18900 18362 97.15 18900 20999 110.58 

10. Kam3taka 185200 173523 93.89 228000 30111 13.21 228000 95954' . 42.53 

11. Kerala 107520 20955 19.49 101400 58511 57.70 101400 128333 125.55 

12. Madhya Pradesh 290800 225514 n.58 230000 240323 104.49 230000 135050 58.72 

13. Maharashtra 277200 192305 89.37 420000 66929 15.94 420000 320000 76.19 

14. Manlpur 9320 45.94 801 7.51 8000 7647 95.59 

15. Meghalaya 7240 925 12.79 7600 5.57 7600 3070 40.39 

16. Mlzoram 3040 2843 93.52 4500 2224 49.42 4500 3284 72.93 

17. Nagaland 5120 1757 34.51 3800 330 8.88 3800 2400 83.16 

18. Orissa 190400 118204 62.08 124000 141657 114.24 124000 93033 75.03 

19. Punjab 85080 91156 107.14 112500 154228 137.09 125700 158859 124.83 

20. Rajasthan 140520 80434 57.24 135000 70314 52.08 1'36000 70882 52.34 

21. Slkklm 3118 88.98 3700 1381 37.32 3700 1803 43.48 

22. Tamil Nadu 242000 140t27 58.19 297000 213492 71.88 297000 480252 154.97 
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2 3 4 5 

23. Tripura 8440 7535 89.29 

2~. Uttar .Pradesh 575500 478025 82.70 

25. West Bengal 214400 19157 35.92 

26. Ponclicherry 7840 7033 89.71 

27. A & N Islands 1220 2392 195.07 

28. Chandigarh 620 3'30 53.05 

29. 0 & N Haven 520 185 31.73 

30. Delhi 120000 128593 105.74 

31. Lakshadweep 1020 709 69.51 

32. Daman & Diu 620 439 70.81 

Total 3518800 2245364 63.81 

Informlltlon nol racelvlld--{INA) 

[Trans/ation} 

Allocation of Fund. to NatIonal Family W ....... 
Programmes 

"133. DR. AAM VILAS VEDANTI: 
SHAI CHINMAYANAND SWAMI: 

Win the Minister of HEALTH AND FAMILY WELFARE 

be pleased to state: 

(a) the total grant-in-aid for the familyplMning 
programme releaseO by the Union Govemment during 
the Eighth Five Year Plan; 

6 7 8 9 10 11 

87000 6647 76.40 8700 9884 113.81 '-, 

740000 688254 92.74 740000 843780 114.07 

205000 88935 43.87 205000 84005 40.93 

8800 11311 128.53 9600 13000 135.42 

2500 695 27.00 2500 1989 78.78 

3000 521 17.37 3000 1532 54.40 

700 55 9.43 700 285 ~71 

135200 118953 98.150 128000 140000 111.11 

1151 875 76.02 1151 800 69.50 

1150 1351 117.48 1150 1350 120.00 

399930 2406989 80.20 ~140801 3380543 81.2 

(b) the details of uttIl8atJon of the money by each 
State; 

(c) the reuona tor non-utlliaation by the Stat ... If 
any; 

(d) the adievementB of family welfare programmes 
made 80 far t¥ aach State in thiaregatd; 

(e) the reuone for slippage in perlormance; 

(f) whether most of the couples in the country do 
not avail themeelves of family planning propoaals; 
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(g) if so, the reasons therefor; 

(h) further steps taken by the Government in this 
regard; and 

(i) the fund proposed to be allocated for this 
programme during Ninth Five Year Plan? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) and (b) The information Ie given in the 
statements I & II. 

(c) The grant·in·aid to States is both in cash and In 
kind. The assistance in kind includes drug kits, vaccines. 
contraceptives etc. The cash assistance released to the 
States is invariably short of their actual requirement and 
is normally fully utilised. 

(d) The information is given in the statement III. 

(e) There has been no slippage in performance during 
the 8th plan as would be clear from the decline in Birth 
Rate during 8th Plan period from 29.5 to 27.5 and Infant 
Mortality Rate from 80 to 72. However the progress has 
been only partial in achieving stable population because 
the success in controlling population requl .... need based 
resources, efficient delivery of health services by the State 
health system, publicly stated support to the programme 

by the opinion leaders and adequately high educational, 
economic and social status of women. An these have 
been partially available. However only replacement level 
or even lower level has been achieved preaentfy in Kerala, 
TamOnadu, Goa, Mizoram, Nagaland, Sikkim, Chandigarh, 
Pondicherry and Andaman & Nleobar Islands. Many large 
States like Maharashtra, Gujarat, Karnataka, Andhra 
Pradesh, West Bengal, Punjab and Himachal Pradesh 
are at a level where they can achieve similar status In 
next 5-10 years. The population indicators are particularly 
weak in the States of Uttar Pradesh, Madhya Pradesh, 
Rajasthan, Bihar, Jammu & Kashmir, Orissa and Assam 
for the above mentioned reasons. The effort of the 
Government is to achieve a breakthrough in these States 
with the help and cooperation of the State Governments 
and Non-Governmental Agencies. 

(f) and (g) No. Sir. 45.5% of the couples are 
effectively protected by one contraceptive method or the 
other as on 31st March, 1998. 

(h) Major policy measures taken up recently are 
reorganization of Child Survival and Safe Motherhood and 
related programmes into Reproductive and Child Health 
package, Initiation of pulse polio Irnmunization programme 
and giving up of targets for individual contraceptives. 

(i) Ninth Plan allocation has been tentatively placed 
by Planning Commission at Rs. 11016.,.8 erore. 

St8tement-l 

Grants-in-aid released during the VIII Plan period 

(Rs. In lakhs) 

1992-93 1993-94 1994-95 1995-96 1996-97 Total 

2 3 4 5 6 7 8 

1. Andhra Pradesh 6067.33 8284.79 9n3.20 8752.96 1~78.74 43157.02 

2. Arunachal Pradesh 54.65 84.66 178.93 250.54 180.68 729.36 

3. Assam 2356.27 2485.74 3488.36 3075.38 2850.13 14255.90 



81 Written Answers AGRAHAYANA 17, ,. (Baa) 82 

2 3 4 5 6 7 8 

4. Bihar 5203.99 7108.30 10272.98 10003.46 7512.42 40101.15 

5. Goa 127.62 136.61 166.67 189.22 195.05 795.17 

6. Gujarat 4386.76 6263.24 5910.79 5536.01 5385.16 27461.96 

7. Haryana 2194.87 3651.68 2541.11 2213.56 2299.14 12900.35 

8. Himachal Pradesh 1172.12 2014.30 1364.70 1195.68 1908.80 7655.60 

9. Jammu & Kashmir 1015.74 2274.10 3027.19 1299.42 1131.49 8747.94 

10. Kamataka 3395.11 4676.51 6974.61 7557.81 9384.68 31988.72 

11. Kerala 2832.12 3117.82 3183.61 3335.75 3192.32 15681.62 

12. Madhya Pradesh 7425.04 9779.89 10385.16 10128.12 9755.69 47472.10 

13. Maharashtra 8292.23 10618.30 9349.27 11171.61 11734.71 51188.12 

14. Manipur 379.39 441.77 425.96 487.63 475.33 2210.08 

15. Meghalaya 260.00 289.77 308.54 386.66 367.47 1831.44 

16. Mizoram 157.86 182.92 194.08 241.89 243.42 1020.17 

17. Nagaland 226.70 229.24 292.20 285.24 259.26 1292.63 ' 

18. Orissa 3711.74 4493.17 8312.40 5385.n 4109.53 238t2.81 



83 Written Answers OEGSMBeR 8, 1988 to·~ 84 

1 2 3 4 5 6 7 8 

19. Punjab 2412.46 3608.47 3160.93 2989.72 2734.32 15505.90 

20. Rajasthan 5619.50 6549.94 9621.90 9110.23 9630.26 40531.83 

21. Sikkim 135.61 193.45 222.05 271.85 259.96 1082.92 

22. Tamil Nadu 5683.07 7198.07 7359.10 7882.94 7428.08 35551.26 

23. Tripura 296.20 370.44 489.93 444.01 447.37 2047.95 

24. Uttar Pradesh 16067.92 19294.05 23783.52 19953.46 18258.64 

25. West Bengal 5274.95 6597.51 6447.51 8189.78 8956.90 35465.65 

Total 84749.25 109924.64 125834.72 120295.69 118978.75 559783.05 

1 . Pondicherry 95.64 47.57 92.88 139.32 127.27 502.68 

2. Delhi 915.97 1162.07 1592.11 1972.55 1883.39 7506.09 

... 

3. A & N Islands 81.64 n.9O 83.88 100.12 106.32 449.86 

4. 0 & N Haveli 22.50 24.66 38.72 32.80 35.49 154.17 

5. Chandigarh 116.02 141.42 162.86 150.56 119.62 690.48 

6. Lakshdweep 11.77 12.00 14.28 17.68 14.52 70.25 

7. Daman & Diu 19.21 37.93 25.23 34.38 38.80 155.53 

Total: 1262.75 1503.55 2009.96 2447.39 2305.41 9529.06 



85 Wrlrten -Answer.s AGRAHAYANA ·'1" 1920 (SMa) to Questkms 

StIIIrIIMnHI 

Utilisation by the States during the VIII Plan Period 

(Rs. in laldls) 

1.~2·93 1993·94 1~5 J,895-ge 1996·97 Total 

2 3 4 5 6 7 8 

1. Andhra Pradesh 8240.82 10823.29 12512.30 12674.12 13584.11 57834.64 

2. Arunachal Pradesh 86.11 86.28 140.85 226.01 165.67 704.92 

3. Assam 2101.17 2753.56 3813.83 3784.57 5079.22 17532.34 

4. Bihar 7588.74 8841.66 10246.09 10822.03 10879.03 481n.45 

5. Goa 104.03 113.83 171.40 167.65 217.49 774.40 

6. Gujarat 5792.19 7548.31 8507.29 8488.18 14150.55 44464.52 

7. Haryana 2753.92 8457.31 3439.40 3255.01 3381.45 18287.09 

8., ,Himachal PradeIb 1503.97 2382.62 1882.01 -'1809.14 2437.95 1Q035 •• ' 

9. Jammu & ~uhmir 1279.19 1484.05 ,1~.96 1408.72 1654.34 7117.28 

10. t<.amataka, , 4719.78 6602.03 ,6401.41 ,7186.62 7711.17 31800.01 

11. Kerala 3503.46 4369.53 5401.41 6$44.14 8261.13 26469.67 

12. Madhya Pradesh 7906.22 10675.04 12188.37 11038.49 12343.22 54032.34 



87 Written Answers DECEMBEA 8, 1998 88 

2 3 4 5 6 7 8 

13. Maharashtra 9498.38 11495.64 13508.12 15005.78 14650.66 64158.58 

14. Manipur 506.66 407.55 453.13 462.56 445.05 2274.95 

15. Meghalaya 256.84 304.53 333.96 481.49 491.58 1868.40 

16. Mlzoram 174.74 182.07 217.78 229.81 253.93 1058.33 

17. Nagaland 242.57 271.45 283.55 355.26 342.23 1495.06 

18. Orissa 3971.37 3321.07 8166.96 5891.18 6048.73 27399.31 

19. Punjab 3n4.17 4334.51 5065.05 4662.47 2708.09 20544.29 

20. Rajasthan 5907.37 enO.92 7800.83 8336.71 9617.99 38532.82 

21. S1kkim 198.21 276.11 265.76 383.89 336.29 1460.26 

22. Tamil Nadu 7919.14 6045.01 7429.79 9418.64 8284.06 37076.64 

23. Tripura 578.63 395.53 810.97 866.63 1016.03 3667.79 

24. Uttar Pradesh 17104.61 23754.49 27009.92 29245.30 32186.26 129300.58 

25. West Bengal eeeo.9O 7385.43 7124.13 8036.52 6314.60 37501.58 

Total 102373.19 122961.71 144455.27 151031-.92 160540.82 681368.91 



'w;;,;,en 'Answers AGRAHAYANA 11. 1&20 (&Ilea) 90 

2 3 4 5 6 7 8 

1 . ,Pondicherry 93.97 78.80 83.83 117.53 123.53 497.46 

2. Delhi 540.57 816.55 1528.82 954.43 1064.40 4902.87 

3. A & N Islands 82.66 n.14 80.20 97.95 95.57 433.52 

4. 0 & N Havetl 16.21 18.73 29.85 26.21 ,26.l8 116.98 

'. 
5. Chandigarh 116.38 122.62 127.51 104.98 106.38 sn.85 

6. Lakshdweep 6.98 5.67 7.04 9.50 6.26 35.45 

7. Daman & Diu 15.82 37.53 33.48 35.42 148.47 

Total: 872.57 1157.04 1879.17 1344.08 1457.72 8710.58 

sr.,.".",.", 

... Crude Birth Rate (qSR) and Infant Mortality Rate (lAIR) for StatflB/UTs . 

SI. StateslUnion C.B.R. IMR 
No. Territories 1996 1997 1996 1997 

2 3 4 5 6 

, . Andhra Pradesh 22.8 22.5 65 63 

2. Assam 27.6 28.2 74 76 

3. Bihar 32.1 31.7 11 71 

• 
4. Guiarst 25.7 26.8 81 62 



91 Written Answel8 DECEMBER e. ,_ 

2 3 4 5 6 

5. Haryana 28.8 28.3 68 88 

6. Kamataka 23.0 22.7 53 68 

7. Kerals 18.0 17.9 14 12 

8. Madhya Pradesh 32.3 31.9 97 94 

9. Maharashtra 23.4 23.1 48 47 

to. Orissa 27.0 26.5 96 96 

11. Punjab 23.1 23.4 51 51 

12. Rajasthan 32.4 32.1 85· 85 

13. Tamil Nadu 19.5 19.0 53 53 

14. Uttar Pradesh 34.0 33.5 85 85 

15. West Bengal 22.8 22.4 55 55 

16. Arunachal Pradeeh 21.9 21.4 54 

17. Goa 14.4 .14.2 15 

18. Himachal Pradesh 23.0 22.6 62 

19. Jammu & Kashmir NA NA 



9S AGRAHAYANA 17, 1920 ($alai) to Questions 

2 3 4 6 6 

20. Manlpur 19.6 19.7 28 

21. MeghaJaya 30.4 30.2 48 

22. Mlzoram 1S.1 15.0 25 

23. Nagaland NA 1.9 7 

24. Si~im 20.0 19.8 47 

25. Trlpura 18.4 49 

26. A & N Islands 18.5 18.6 27 

27. Chandlgarh 17.5 18.8 45 

28. o & N Havell 28.9 28.2 71 

29. Daman & Diu 21.8 24.9 

30. Delhi 21.6 21.1 

31. Lakshadweep 23.4 22.9 36 

32. Poncticherry 18.1 18.4 2S 

All India 27.5 27.2 72 71 

Source: SRS 



95 Written Answers DECEMBER 8, 1. to Questions 96 

r.~uple. Currently & EffectIvely ProIIICtetI 
A8 on 31., Ihrch 1997 

(Figures are provisional) 

Eligible Sterilisation IUD 
Couples 

('00) CCP&CEP % CCP due % Cur. CEP due % Eft. 
StateJUT 31 Mar Due to Prot- to Prote- to Prot-

1997 Sterilisation ected IUD ected IUD ected 

2 3' 4 5 e 7 8 9 

1. Andhra Pradesh 139087 5404808 38.9 636110 4.6 604304 4.3 

2. Assam 38001 626180 16.5 68824 1.8 65383 1.7 

3. Bihar 181222 3326341 18.4 427959 2.4 406561 ?'.2 

4. Gujarat 78824 2989630 37.9 910448 11.6 864926 11.0 

5. Haryana 31057 1053323 33.9 341612 11.0 324531 10.4 

6. Karnataka 82910 3612491 43.6 699641 8.4 664659 8.0 

7. Kerala 46585 1861290 .0.0 179141 3.8 170184 3.7 

8. Madhya Pradesh 137012 3765936 27.5 1418441 10.4 1'347518 9.8 

9. Maharastra 155488 6134872 39.5 986561 6.3 937233 6.0 

10. Orissa 58837 1650590 28.1 400156 6.8 '380148 6.S 

11. Punjab 33722 1298627 38.5 971323 28.8 922757 27.3 

12. Rajasthan 90261 2010880 22.3 387270 4.3 367906 4.1 



97 Written Anewel'S AGRAHAYANA 17,192O(Saka) 98 

2 3 4 5 6 7 8 9 

13., TamilNadu 103731 4297990 41 .• 839234 8.1 797272 7.1 

14. Uttar Pradesh 5184948 18.1 3931115 14.1 3734559 13.4 

15. West Bengal 128928 28.8 294354 2.3 2'19838 2.2 

16. HimacMl ,Pradeeh 94243' 9.8 89531 9.3 

17. Jammu & Kashmir 14450 227845 15.8' " 20722 1.4 18888 1.4 

18. Manipur 2813 42100 15.0 20319 7.2 19303 6.9 

19. Meghalava 3071, 7514 2,4 3428 1,1 1,1 

20. Nagaland 1921 11175 5.8 4103 2.1 3898 2.0 

21; Sikkim 674 10582' 15.7 2643 3.9 2511 3.7 

22. Tripura 5025 19.2 7518' 1.5 7142 1.4 

,.' i' 

2~. A&N 1stands 571 33.0 ~116 5.5 5.2 

24. Arunachal Pradesh 1629 13874 8.5 2.9 2.7 

25. Chandigarh 1350 24.9 14321 10.6 13605 10.1 

26. D&N Haveli 292 9740 33.4 435 1.5 413 1.4 

27. Delhi 19779 19.2 154591 7.8 148861 7.4 



Written AllfWelS DECEMBER 8, '988 100 

2 3 4 5 6 7 8 9 

28. Goa 1861 48247 24.8 3.7 3.6 

29. Daman &'. Diu 172 4e78 670 3.9 3.7 

30. LakshadwMp 101 370 2.0 1.8 

31. Mizoram 1041 38.a- 5.1 4.' 

32. Pon~ny 150$ 5&3 8701 5.8 6.5 

33. Mlo Delence 28148 24840 

34. Mlo Railways 279708 

35. Comrnerc:ial 

All India 1647488 48772507 28.6 12888801 7.8 12251771 7.4 

CoIMnIIoIai 
~ Oral .... All Methods 

StateltJT CCP due % CUlT. CEP due % Eft. CCPiCiP % COP due % Curro CEPdue % Effeo. 
toCC pn:Il- 110 CC Prot- due 110 PIat- to aU Prot- to aU lively 
u .... acoted lIIM IIOted opu.... ecIIId III4IIhoda IICt8d nIIItIoda PfOlectacl 

2 10 11 12 13 14 15 16 17 18 19 

1. Andhra Pradesh 541226 3.9 270813 1.9 237738 1.7 6819882 49.0 6517464 48..9 

2. Assam 33096 0.9 16548 0.4 18801 0.5 746700 19.6 726711 19.1 

3. Bihar 99945 0.6 49973 0.3 43582 0.2 3897827 21.5 3828457 21.1 

4. Guiarat 1015432 12.9 507716 6.4 HS0118 2.0 5076828. 64.4 4522310 57.4 



101 Wrltten Answers AGRAHAYANA 11, 1920 (SMa) 102 

2 10 11 12 13 14 18 17 18 19 

5. Haryana 474826 15.3 237413 7.6 57506 1.9 1927286 62.1 1872773 63.9 

6. KamataQ 350113 4.2 175057 2.1 158096 1.9 4820341 68.1 4810303 66.6 

7. Kerala· 219377 4.7 tOl689 2.4 83445 0.7 2213262 48.2 2174607 48.7 

8. ,Madhya Pradesh 1795472 13.1 897736 8.8 488783 3.8 7488811 64.S 8498SJ63 47.4 

9. Maharashtra 961653 6.2 480827 3.1 374884 2.4 8457770 64.4 7927816 51.0 

10. Orissa 369512 6.3 184766 3.1 108472 1.8 2528130 42.9 2321986 39.5 

11. Punjab 556844 18.5 278422 8.2 98613 2.9 2926408 86.8 2588418 78.9 

12. Rajasthan 712534 7.9 368267 3.9 204283 2.3 3314867 38.7 2938337 32.6 

13. Tamil Nadu 211081 2.0 105531 1.0 165646 1.6 5513930 53.2 6388438 51.7 

14. Uttar Pradesh 1767599 6.4 883800 3.2 623304 1.9 11408986 41.1 10328611 37.2 

15. West Bengal 394695 3.1 197348 US 235954 1.9 4558820 35.9 4348555 34.2 

16. Himachal Pradesh 67382 7.0 33691 3.5 21944 2.3 572e08 69.3 534203 55.3 

17. Jammu & Kashmir 7357 0.5 3879 0.3 3030 0.2 268764 17.9 254039 17.6 

18. ~ 
., 2.0 2846 1.0 2412 0.9 70522 25.1 eeeeo 23.7 

19. MegNItaya 1163 0.4 5n 0.2 1069 0.3 13183 4.3 12415 4.0 



103 Writts'! Answers DECSMBER 8,1. to Ouestiona 104 

2 10 11 12 13 14 15 16 17 18 19 

20. Nagaland 28 0.0 14 0.0 .395 0.2 15701 8.2 15482 8.1 

21. SikKim 489 0.7 246 0.4 2685 4.0 16379 24.3 16002 23.7 

22. Trjpura 16708 3.3 8353 1.7 !0409 4;1 14'038 28.1 132309 28.3 

23. A&N fslahds 1393 2.4 697 1.2 896 1.6 24229 42.4 233n 40.9 

24. Arunachal Pradesh 542 0.3 271 0.2 1035 0.6 20150 12.4 19644 12.1 

25. Chandigarh 8273 6:1 4137 3.1 317 0.2 56552 41.9 51700 38.3 

26. D&N Haveli o 0.0 o 0.0 238 0.8 10413 35.7 10391 35.6 

27. Delhi 270770 13.7 135385 6.8 8325 0.4 813955 41.2 670840 33.9 

28. Goa 12244 6.6 6122 3.3 2302 1.2 67761 36.4 61291 32.9 

29. Daman & Diu 1468 8.5 734 4.3 287 1.7 7101 41.3 6333 36.8 

30. Lakshadweep 358 1.7 179 1.8 230 2.3 1163 11.5 974 9.6 

31. Mizoram 1796 1.7 898 0.9 1880 1.8 47207 45.3' 48046 44.2. 

32. Pondicherry 9793 &.5 4897 3.3 1016 0.7 104149 69.3 9881. 65.7 

33. Mlo Defence 35'27 17584 3607 



105 Wriltert 'AnsWetS AGRAHAYANA 17, 1920 (Sska) to Questions 106 10 

18 
2 10 11 12 13 14 15 18 17 18 19 

Ie 
34. M/o Railways 196894 98447 4284 507195 401432 .. 

" .. 
35. Commercial 6968472 3484236 2184482 9152934 5688698 

to 

All India 17109321 10.4 8554661 5.2 5167618 3.1 83948047 51.0 74748557 45.4 ~ 
Ie 

Note: The. esttlTl!ltes of couple protection rates due to cllfferent methods of family p.rnng In reepect of the Mlntatrt.. of Det.noe 
and . Ftanways and on account of· OommItrcIaJ dIstrtbutIon are IndUded In aII·lndIa·· edmat .... the eligible ooupIee In reapec:t 

to of these agencies are not available eeparately. 

All-India totals may not tally due to rounding off at various stage •. 

a 
c~ currently • effectively protected Itt 

... on 31st "'rch' 1_ iI 
ICI 

(Figures are provllional) 

Strifieation IUD 
Ifl 

Eligible ... 
Couples • ('00) CCP&CEP % CCP clue % Cur. CEP due % Eft. m 

StatelUT 31 Mar Due to Prot· to Prote· to Prote· .. .. 
1998 Sterilisation ected IUD cted IUD ctect 

)I' .. 
2 3 4 5 6 7 8 9 

1. Andhra Pradesh 137876 '5605298 40.7 639274 4.6 607310 4.4 td 
in 

• 
td 

2. Assam 38885 571195 14.7 72282 1.9 68649 1.8 

3. Bihar 171605 3146067 18.3 393417 2.3 373746 2.2 

4. Gujarat 81882 2984i3e 893023 10.9 848372 10.4 

01 
,aI 

5. Haryana 32556 . 1063678 32.7 343151 10.5 325994 10.0 

• 
6. Kamataka 85723 3735381 43.8 73-1)485 8.6 698892 8.2 

I. 



107 WrltIen Answers DECEMBER e. 1M to QwstIone 108 

2 3 4 5 8 7 8 9 

7. Kerala 51590 1833700 36.5 174230 3.4 165618 3.2 

. 8. Madhya Pradesh 136767 3831050 28.0 1372121 10.0 1303515 9.5 

9. Maharashtra 153387 6198701 40.4 965041 6.3 918789 6.0 

10. Orissa 58890 1836144 27.9 ~7 7.8 ~7 7.2 

11. Punjab 36740 1303019 35.5 907345 24.7 861978 23.5 

12. Rajasthan 92146 2089765 22.5 422572 4.6 401443 4.4 

13. Tamil Nadu 105506 4284891 40.4 851915 8.1 809319 7.7 

14. Uttar Pradesh 274389 5075384 18.6 4100841 14.9 3896T99 14.2 

15. West Bengal 129748 3870478 28.3 253030 2.0 240378 1.9 

16. Himachal Pradesh 10605 390885 36.9 91532 8.6 88956 8.2 

17. Jammu & Kashmir 14742 218411 14.7 19747 1.3 18780 1.3 

18. Manipur 3103 40616 13.1 21098 6.8 ~ 8.5 

19. Meghalaya 3271 7810 2.4 1.1 1.1 

20. Nagaland 1835 ;, 11040 8.0 3418. 1.9 3248 1.8 

21. Sikkim 753 3.5 2474 3.3 



109 AGRAHAYANA 17. 1920 (SaIaI) 10 0uIsM0nI 110 

2 3 4 5 8 7 8 9 

22. Tripura 5573 18494 17.7 1.5 7849 1.4 

23. A&N Islands 594 19487 32.8 2869 4.8 2726 4.6 

24. Arunachal Pradesh 1732 14872 8.8 4912 2.8 2.7 

25. Chandigartl 1428 34395 24.1 13553 9.5 12875 9.0 

26. D&N Haveli 318 9321 29.3 484 1.5 480 1.4 

27. Delhi 21885 386236 17.8 152853 7.0 145020 8.8 

28. Goa 2151 46431 21.8 6274 2.9 5961 2.8 

29. Daman & Diu 202 4859 24.1 625 3.1 594 2.9 

30. Lakshadweep 106 3.4 183 1.5 166 1.5 

31. Mlzoram 1164 37630 32.3 4647 4.0 4414 3.8 

32. Pondicherry 1769 88182 50.1 8180 4.6 7771 4.4 

33. Mlo Defence 241368 24138 22930 

34. Wo Railways 285179 24337 23120 

35. Commercial 

All India 1858887 48802568 21.3 128e071 0 7.8 12027874 7.3 



111 Written Answers DECEMBER 8, 1888· to . 0UNII0ne 112 

ConYtnIIonaI 
Contraceptlvee Oral PIlla All aMIhoda 

SlaleJUT CCP due % Curro CEP due '" Ell. CCP&CEP '" CCP due '" Curro CEP dUe '" Elfec· 
to CC -- toCC Prot- ... to Prot- to all Prot- to aft lively 
U .. ra IIOted U..,. eteted OP Uaera ectad ITItIIhodI ectad meIhoda protected 

2 10 11 12 13 14 15 16 17 18 19 

1. Andhra Pradesh 599873 4.4 299937 2.2 254499 1.8 7098943 51.5 6767043 49.1 

2. Assam 29320 0.8 14860 0.4 31009 0.8 703786 18.1 685513 17.6 

3. Bihar 50876 0.3 25438 0.1 40366 0.2 3630726 21.2 3585617 20.9 

4. Gujarat 823<404 10.1 411702 5.0 161910 2.0 4862573 59.4 4406220 53.8 

5. Haryana 405447 12.5 202724 8.2 58713 1.8 1870990 57.5 1651108 SO.7 

6. Karnataka 323099 3.8 1615SO 1.9 154102 1.8 4948047 57.5 47497.24 55.4 

7. Kerala 198636 3.9 99318 1.9 31182 0.6 223n48 43.4 2129719 41.3 

8. Madhya Pradesh 1685834 12.3 842917 6.2 552178 4.0 7441183 54.4 6529660 47.7 

9. Maharashtra 585988 3.8 292994 1.9 373441 2.4 8123171 53.0 n81924 50.7 

10. Orissa 252769 4.3 126385 2.2 108689 1.8 2440210 41.6 2291545 39.0 

11. Punjab 538313 14.7 269157 7.3 98402 2.7 2847079. n.5 2532556 68.9 

12. Rajasthan 83706& 8.1 418533 4.5 301340 3.3 3630742 39.4 3191081 3<4.6 

13. Tamil Nadu 186548 1.8 93273 0.9 191234 1.8 5494686 62.1 5358717 50.8 



'H3 Writt9fl Answers AGRAHAYANA 17. 1920 (Sales) to Queetlons 114 

2 10 11 12 13 14 15 16 17 18 19 

14. . Uttar Pradesh 2037260 7.41018630 3.7 749015 2.7 11962500 43.6 10738828 '39.1 

15. West Bengal 369621 2.8 184811 1.4 294103 2.3 4587232 35.4 4389770 33.8 

16, Himact181 Pradesh 65049 6.1 32525 3.1 23264 2.2 870731 53.8 533630 50.3 

17. Jammu & Kashmir 8510 0.6 4255 0.3 2957 0.2 247625 16.8 242382 16.4 

18. ManiPur 5493 1.8 2747 0.9 2878 0.9 89985 22.6 66183 21.3 

19. Meghalaya 945 0.3 473 0.1 1095 0.3 13501 4.1 12846 3.9 

20. Nagaleand 2 0.0 0.0 132 0.1 14591 8.0 14419 7.9 

21. Sikkim 40S 0.5 0.3 2679 3.6 15891 21.1 15559 207 

22. Tripura 22893 4.1 11447 2.1 24921 4.5 154571 27.7 142711 25.6 

23. A&Nlslands 2549 4.3 1275 2.1 805 1:4' • 25690 43.2 24272 40.8 

24. Arunach81 Pradesh 824 O.S 412 0.2 1935 1.1 22543 13.0 21885 12.6 

25. Chandigarh 7518 5.3 ,3758 2.6 147 0.1 56613 39.0 51178 35.9 

26. D&N Haveli 0 0.0 0 0.0 188 0.6 10008 31.5 9979 3t .• 

27. Delhi 208075 9.5 104038 4.8 9815 D.4 756679 34.6 64490eli.5 

28. Goa, 10627 4.9 2.5 2132 1.0 66465 30.4 5983727.8 



115 Written Answers DECEMBER 8, 1998 118 

2 10 11 12 13 14 15 16 17 18 19 

29. Daman & Diu 1380 6.8 690 3.4 304 1.5 7188 35.5 6447 31.9 

30. lakshadweep 282 141 1.3 171 1.6 9n 9.3 828 7.8 

31. Mizoram 948 0.8 474 0.4 1948 1.7 45172 38.8 44466 38.2 

32. Pondicherry 7498 4.3 3749 2.1 861 0.5 104721 58,5 100663 57.2 

33. Mlo Defence 32024 16012 3554 301083 283864 . 

34. Mlo Railways 72514 36257 3755 385784 348311 

35. Commercial 7336667 3668334 27596n 10096344 6428011 

All India 16708254 10.1 8354127 5.0 8241211 3.8 84212741 50.8 7522~578 45.4 

Notes ; TIll! estimates 01 couple protection ratH due to dllferent methods of lamlly plaMing In reBeCt 01 the MlnlltrlH 01 o.tence and RaIIwIlys 
and on account 01 commercial dlltl1button are lnc:Iuded In aU-India eatlmal8. a. the eligible coupIea In rapect 01 theM agencIea are not 
IIvBllable separately. 

- AIHndia totals may not taNy due to rounding off 8t various atagas. 

Central Adoption Agency 

'134. SHRIMATI BHAVNA DEVRAJ8HAI CHIKHALIA: 
SHRIMATI SHEELA GAUTAM: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be plessed to state: 

(a) the time since when the Central Adoption Agency 
has been functioning in the country; 

(b) the number of children adopted through this 
agency during the last three years including 1 Delhi, State­
wise; 

(c) whether any Central scheme to e~rage child 
adoption in the country has been approved for 
implementation; 

(d) if so, whether the modalities for Implementation 
of this scheme has been decided; 

(e) if so. the details thereof; and 

,. (f) the total amount earmarked for the said scheme 
during Ninth Five Year Plan? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) The Central Adoption Resource 
Agency has been functioning with effect from 28th June, 
1990 under the Ministry of Social Justice and 
Empowerment. . 

(b) The Agency clears children only for inter-country 
adoptions and a statement in this regard is enclosed. 

. (c) There Is a Scheme of AIsietanca to Voluntary 
Organiaatlons for Homes (Shishu Greh) for infanta for 
promoting In-country adoptions. 

(d) and (e) Yes. Sir. Under the ICheme of Auistance 
to Voluntary Organisations for Homes (Shishu Grah) for 
infants, grants are provided to Non-Governmental 
org8ftiaatlons engaged in the field of child welfare and 
placement of children In adoption. The auistance is 
provided in the form of consolidated r8CU':ri"9 grants to 
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cov.r9004 of the total expen... . on account of upper limit of Re. 6..... for each Shishu Greh. 
maintenance of children. 8taff. eaIaIy etc. 8Ubject to an (f) Re. 4.5 Ctoree for the Shishu Greh Scheme . 

..,.".,., 

State-wise details of Children giwlnOfl inter-countty M»pIion during 19116. 1996, 1997. 

SI.No. Name of the State 1985 1. 1997 

1. Andtva PradeIh 41 81 88 

2. Delhi 161 160 

3. Goa a 3 3 

4. Gujarat 18 28 30 

5. Haryana 3 1 

6. Karnataka 82 36 68 

7. Kerala 38 71 48 

8. Maharashtra 290 180 

9. Orissa 33 30 19 

10. Pondicheny 5 2 3 

11. Punjab 1 

12. Tamil Nadu 78 72 

13. Uttar Pradesh 9 

14. West Bengal - 318 221 

Grand Total 1. 810 1024 
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·135. SHRI VITHAL TUPE: 
SHRI MADHAV RAO PATIL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment are aware that there 
has been constant increase in the ca&e8 of measles in 
the country during the last three yeara; 

(b) if so, the total number of cues which came to 
the notice of the Govemment during the said period, 
State-wise and year-wise; 

(c) the sleps taken by the Govemment to eradicate 
the measles so far; and 

(d) tlte eldent to which the Govemment achieved 
success in containing thle disease during the period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAL THAND FAMILY WELFARE (SHR' [)AL1T 
EZHILMALAI): (a) and (b) As a resuH of vaccination for 
measles in Universal Immunization Programme since 
1985, reported cases of measles have actually 
considerably reduced from 2.52 lakhs in 1987 to 41,425 
in 1997 . .A statement showing state-wise reported cases 
In last 5 years is enclosed. There was increase In cases 
in 1996 but the incidence has been brought down in 
1997. 

(c) and (d) Every newborn child is provided 
vacctnation for measles at the age· of aboUt 9 months. 
Non-vaccination of every child due to social attitudes and 
inadequacies of field health staff are reasons for many 
chil...... missing measles vaccination. Government i& 
working with State Govemments to remove inadequacies 
in working of field staff and social values are being sought 
to be changed through lEe effort. A special campaign 
has been taken up In slum areas of 40 major clti~ for 
Immunization for measles during 1998-99. 

..,.",.", 

Repot1ed CSHS of tneII8Iea 

SI.No. StatelUT 1992 1993 1994 1995 1996 1997 

2 3 4 5 6 7 8 

1. Andhra Pradesh 2696 2818 2371 1275 1274 2563 

, 
2. Arunachal Pradeah 148 1740 580 339 382 1S--

3. Assam 1714 2566 2791 3518 

4 Bihar 2935 

5. Goa 73 113 .81 39 56 267 

6. Gujarat 5152 905 1571 1876 1822 

7. Haryana 38 74 201 138 115 72 
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2 3· 4 5 6 7 8 

8. Himachal Pradesh 327 1518 786 726 568 802 

9. Jammu & Kashmir 2755 2141 3004 4377 2001 3146 

10. Kamataka 5004 2845 2236 2175 3596 

11. Kerala 3595 12758 8390 4810 6525 5557 

12. Madhya Pradesh 5824 5880 1965 39237# 4340' 

13. Maharashtra 12540 n90 7048 4128 5248 4525 

14. Manipur 212 400 955 159 167 1216 

15. Meghalaya 898 7641 2021 1488 1431 2435 

16. Mizoram 48 198 179 90 67 347 

17. Nagaland 273 1061 583 437 448 741 

18. Orissa 1140 4674 1588 1718 1845 2473 

19. Punjab 106 46 100 48 

20. Rajasthan 3073 1194 1m 1401 1n6 

21. Sikkim 219 995 • 

22. Tamil Nadu 4860 26"66 3055 2330 3771 
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2 3 4 

23. Trlpura 1090 .n5 

24. Uttar Pradesh 13161 4866 

25. West Bengal 3050 980 

26. A&N Istands 192 191 

27. Chandigarh 41 

28. D&N Havell 82 22 

29. Daman & Diu o 4 

30. DeIhl 532 1238 

31. Lakshadweep 30 9 

32. Pondlcherry 8 4 

INDIA Total 71798 8!5077 

"Not received -upto June 1117 
S upto August 1997 NIder ctMIIcaIIon 
SOURCE: Monthly Health ConcIiIon reportII Stili_tITs DHS 

[English] 

P81dstan'. Proxy .. In JaK 

·138. SHRI KANTILAL &HURtA: WIll the MIniIter 
of HOME AFFAIRS be p\euecl to ..... : 

5 6 7 8 

86 476 1608 3621 

10753 1849 2105 

696 6787 8781 

691 23 69 48 

40 34 45 

180 362 203 267 

25 18 22 27 

2022 1443 1812 

o 22 25 95 

0 0 0 0 
. \ 

61381 43373 85055 41425 

""upto January 1997 
Hupto October 1997 

(_) whether the Union Govemment have taken a 

decIIIon to countar Pakistani proxy war In Jammu and 

~ 

(b) if ." the detaiIB 1hereof; 
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(c) whether the Government have chalked out a 
comprehensive plan to meet the chaIIengI; 

(d) If 80, details thereof; and 

(e) the extent to which the UnIon Qcwemment able 
to check the insurgency initiated by f~ rnen::enaMI? 

THE MINISTER OF HOME AFFAIRS (SHAI L.K. 
ADVANI): Ca) to (d) Pakistan 8panlO," militancy In J&t( 

has been accorded the highest prlortty Md GOW"''''8 .. t 
have accordingly adopted a mutti-pronged atrategy fot 
tackling the situation, which Inetude. I,,'.,·alla 
strengthening of border management, gearing up 
intelligence machinery, counlarinfl mIItancy In htrUttand 
by pro-active actions, protection to mtnorltlN, 
modemisationlupgradation of State Police, etc ... well .. 
deepening the democratic procell and galvanizmg 
development programmes. 

(e) Due to sustained preuure, vigil and conceAId 
actions of the aeourity forcee and State adIniniRatIon. 
the number of incidents has dacreued In the S .... and 
particularly in the Va/ley. The number of foreIIn miIItanIa 
killed in the current calendar year till 15 November Ie 
289 compared to 197 foreign mllitan.. killed In the 
calender year 1997. The total rnUltanti killed ffom 1st 
July 1998 to 30 November 1998 Is more than the 
corresponding period of last year. There hu aIIo been 
significant improvement in the situation. 

[Translation] 

AIDS A".,.. Women 

*137. SHRI AJAY KUMAR S. SARNAIK: 
SHRI C.O. GAMIT: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the nation-wide survey conducIed by the 
Government and National AIDS Control Organllation 
(NACO) have revealed the presence of AJDS vINI among 
women by treating the test of blood ...... tMIn from 
certain women of different States befont deIIvwy .. the 
base; 

(b) If so, whether the AIDS infection II at l1l'i alarming 
stage In several States; 

(c) if so, the the number of women affected by AJDS 
In various States, or the States whn lhenumbet of 

women affected by AIDS Ie the maximum, State-wiae; 
and 

(d) the steps taken by the Government In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMtl Y WELFARE (SHRI OALIT 
EZHtLMALAI): (a) to (d) 

Under the "eurveiIanoe" COITIpOnent of the National 
AIDS Control Programme, a National sentinel survey w. 
conducted during Feb./Man:h. 1988. The data received 
from theee sttee Ihow that Stat.. like Maharashtra, 
Kamataka, Andhra Pradesh, Manipur and Tamil Nadu 
have ehownthe, HfV ·prwahtnce among antenatal women 
.. more than 1 %. 

Aa on 31st October 1998, the total number of women 
IUHering from AIOS .. ·reported by s..... and UTa, Is 
1405. "ThiI·1ICCOuntI for 21.2e%of the total AIDS cues 
reported In the country. The I'U11ber of AIOS CU8I among 
women In Maharaahtra, Tamil Nadu and Manlpur are • 
fonow-: 

Maharuhtra 625 (18.8%) 

Tamil Nadu 308 (19.0%) 

Manlpur 68 (22.0%) 

Kamatafca 33 (21.9%) 

Ancttre Pradeeh 12 (26.6%) 

.... T .... 

In order to prevent and control HIV/AIDS In India. 
8 comprehensive programme Is currently under 
implementation throughout the Country. The strategIea of 
the PrOgramme conIiet of: 

1. StrMgthen/ftg of programme m8f\agement 
~ at Centre and lUte teveII by 
greater decentralization to the field .... for 
community Involvement; 

2. Creation of awarene.. amongst high rilk 
behaviour groUPI and targetted groups In 
general population about HIVIAIDS; 

3. ControllIng of sexualy tranamlttad ...... 
and promotion of condom un: 
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4. Ensuring safety of blood and blood products;· 

5. Strengthening of the survelHance system; and 

6. Creating an enabling loclo-economic 
environment for people living WIth Htv/AIDS 
and taking effective rMMUrH for their cant 
and support. 

{English} 

*138. SHRIMAT1 KAMAL RANI: 
SHRI TEJVEER SINGH: 

Will the Minister of LABOUR be pIeUed to ..... : 

(a) the weHare schemes approved by the Union 
Government for agricultural laboUl'8l'l In ~ PrIIdeih 
and other States during each of the Ia8t three ye .... ; 

(b) the names of the Staeea who have eent new 
proposals for the weHa.. of agricultunll WOfker8. to the 
Union Gnvernment for approv"; 

(c) the extent to which the agricuttural labourers are 
likely to be benefited by these schemes; 

(d) the amount allocated for the purpose during the 
current year; 

(e) whether the Govemment propose to take some 
rnore measures for the welfare of agricultural wOlke,.; 
and 

(f) if so, the details thereof? 

THE MINISTER OF LABOUR (DR. SATYANARAVAN 
JA TlYA): <a) to (d) A statement is attached. 

(e) and (f) The Government pr.opoae to enact • 
comprehensive legislation for agricultural workers to 
prov" for raguJation of employment and working 
conditione of MIVk:e and extend certain ...... rneasurea 
for them. 

There are no schemes approved by the Union 
Government specially for agricultural labourers in Uttar 
Pradesh and other Stales and no IUCh p~ .. 1 has 
been received from State Governments for approval. 
However, some of the major schemes undertaken for the 

welfare of the rural workeni Including agricultural workers 
are 88 under: 

(i) Integrated Rural Development Programme (IRDJ 

Under 1hII scheme, financial aasI8tance is provided 
for acquiring inCome generating aaseta, compriaing of a 
varying mix of subsidies and term credit at dHferential 
rates tor amll! farmers, marginal farm .... , agricultural 
IlIbou .. ,. anclNraI a ..... with epeel .. provWon for SCI 
ST .. ·anca women. 

(II) ""'ar Rojgar YO/1M (JRY) 

The scheme alma at· generation of additional gainful 
emplOyment and creation of productive communlly ...... 

The primary objective of the Employment Assurance 
Sdhame is to provide gatnful employment durin" lean 
agricultural season, The second objective lithe creation 
of economic infraatructure and community II8Ht8 for 
IUIIaIned 'employment and development. 

(Iv) Development of Women and Children In Rutal AI88I 
(DWCRA) 

The objective of the programme is to raise thtt Income 
level of women of poor households so as to enable their 
organised participation in social development towa. 
economic self-reliance. The primary thrust Is the fonnatton 
of groups of 10-15 women from poor households at the 
village level for d81ivery ofservioes 1\Ice credit and akin 
training, cash and infrastructural support for aelf­
employment. Through the strategy of group formation, 
the aim is to improve women's access to basic services 
of health, education, child-care nutrition, water and 
B8I1itation. 

(v) Training of Rural Youth for Self Employment 
(TRYSEM) 

The programme aims at provkJl~ basic technical and 
managerial ski118 to rural youth from famillas below the 
poverty Une to enable them to take up seH-empJoyment 
and wage employment in agriculture and allied sectors. 
industries, services and business activities. 

(vi) Group InsJrance Scheme and old Age Pension 

'naddition to the above, the Central and the various 
St_ Goven.menta have .., up several insurance and 
aocIaI aecurtly 8Cheme8 like Group Insurance Scheme 
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for Landless Agricultural Labourers in 1987 under the 
Social Security Fund of LlC for providing lneurance cover 
to all landless agricultural labourers in the age of 18 to 
60 years and the Insurance Scheme for IRDP 
beneficiaries in 1988. 

(vii) National Social Assistance Sc:heme (NSAS) 

The Government of India have announced a NSA 
Scheme for the poor. This contemplates old age pension 
@ Rs. 75 per month to destitute persona over 65 years 
of age, lump-sum family benefit of Rs. 5,000 and 

Rs. 10,000 respectively to the families for natural death 
and accidental death of . the primary bread winner and 
matemlty benefit of Rs. 300 per pregnancy for· two live 

births. 

C.reb.... Mat.,la 

·139. DR. T. SUBBARAMI REDDY: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether incidence of cerebral malaria morbidity 

is on the rise; 

(b) if so, the reasons therefor Indicating the places 

where malaria is on the rise; 

(c) whether Visaktlapatnam, Hydtlrabad and 

Vijayawada were among the 15 cities identified In the 

country as a high rillk areas:· 

(d) if so, the detalIe ofcltlee identified In this regard; 

(e) whether the Union Government ha .... agreed to 
help and assist the States for checking malaria; 

(f) if so, the details thereof; ilnd 

(g) the remedial steps taken by the Government to 
prevent the spread of malaria and eradication of this 

disease? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 

EZHILMALAI): (a) and (b) Cerebral Malaria Is one of the 
complications of malaria caused by plasmodium falciparum 
(pf). Its morbidity has hovered around 40% of the total 
malaria cases in lhe· country during the last decaCte. 

The reasons for increase in pf cases in some areas 
of the country can be attributed to: 

(i) Development of pf parastle resistance to the 
commonly used anti-malaria drug. chloroquine. 

(ii) Large scale l1"igration of population from high 
pf endemic areas to other areas and vice­
.-elSa causing spread of pf infection. 

,f (iU) Deforestation. biological changes due to 
deveiopmental projects. urbanisation etc. 
relultlng in creation of mosquitogenic 
conditions. 

(Iv) Oevelopment of vector resistance to 
conventional Insecticides. 

(c) and (d) Yes, Sir. The Expert Committee in its 
report in 1995 have identified Viaakhapatnam, Hyderabad 
and Vljayawada as high risk areas. Detana of cities 
identified in this regard are attached as statement-I and 
II. 

(e) and (f) Under the National Malaria Eradication 
Programme, which Is a Centrally sponsored Scheme on 
50:50 sharing basis with the States. Central Govt. Ie 
already providing assistance essentially in kind in the form 
of Insecticides, larvicides and anti-malaria drugs to the 
StatealUTs Gom. for checking spread of Malaria. For 
thv NE States and the UTs without Legislatures the 
Scheme Is 100% Centrally sponeored. 

In addition, under the World Bank assisted Enhanced 
Malaria Control Project, 100 districts (1045 PHC.) in 
7 States with large tribal population and 19 cltiesltowns 
which are highly malaria endemic are receiving focuased 
attention. 

(g) The following steps are being taken by the 
Government for the effective control of Malaria:-

(1) Early case detection and prompt treatment 
(EDPT). 

(2) Selective and integrated vector control 
measures with appropriate insecticides in IUrai 
areas and with larvicides In urban a ..... 

(3) Promotion of personal protection methods like 
uee of medicated mosquito nets. 

(4) Early detection and containment of epidemics. 
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(5) Enhanced Information. Education and 
Communication activities to create large-scale 
public awareness and participation for 
prevention and control of malarlogenic 
conditions. 

(6) Institutional and Management Capacity 
Building. Trained Manpower Development and 
efficient Management Information System. 

(7) To contain p. falciparum malaria, resistant to 
chloroquine, continuous mOflltortng 18 being 
carried out and· alternate antI-malaria druge 
like sulphadoxine-pyremethamlne· combination 
tablets and quinine tablets are being provided 
to the States as per NMEP's Drug PoJtcy. 

StIIt.men'" 

Names of Cities Identified as High Risk Areas by the 
Expert Committee, 1995 

S.No. Name of the Town 

2 

1. OE'lhi 

2. Madras 

3. Calcutta 

4. Bombay 

5. Hyderabad 

6. Bangalore 

7. Ahmedabad 

8. Bhopal 

9. Jaipur 

10. Lucknow 

11. Chandlgarh 

1 2 

12. Vadodara 

13. Vlsakhapatnam 

14. Vijayawada 

15. Ka.,r 

..,.",.",.;" 

Townslcitles identified as problematic .,.... MowIntJ 
more tMn 10% Slide Positivity R.,. (SM) during 

1991·93 by the Expert CommlltH, 1995 

S.No. Name of the Town 

1. ChIII:»as (Slhar) 

2. Bharuch (Gujerat) 

3. Dohad (Gujarat) 

4. Godhra (Gujarat) 

6. Jodhpur (Rajuthan) 

6. Sharatpur (R_than) 

7. Belary (Karnataka) 

8. Tulicorin (T.N.) 

9. Erode (T.N.) 

10. 0IndIgeI (T .N.) 

11. Rourkela (Orl8aa) 

12. 

13. Nabha (Punjab) 

14. 
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Atrocitiea on 8CalSTa 

'140. SHRI ARVIND KAMBLE: Will the Mlntater of 

SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Government have conducted 

any survey regarding exceesea, rape Ind other crim. 
against the SCslSTs during the Iut three years, Stat. 
wise; 

(b) if 80, the detaHs thereof; 

Scheduled Castes 

Name of StatalUT 1995 1996 

2 3 

1. Andhra Pradesh 1764 1629 

2. Arunachal Pradesh o o 

3. Assam o o 

4. Bihar 71,7 810 

5. Goa I, 1 

6. Gujarat 1721, 1761, . 

7. Haryana 82 63 

8. Himachal Pradesh 82 66 

(c) the States which have the highest percentage in 
thie regard; 

(d) the percentage of CU8I out of them filed in the 
courts, State-wise; 

ee, the number of cases diapoaed off by the court., 
durtng the said period; and 

(f) the steps being taken to tackle this problem? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): Ca, and (b) No Sir. However available 
information' on atrocities commtlted agatnat SCa & .5T. 
during the lut three years is given beIow:-

Scheduled Tribes 

1997 1995 1996 1997 

4 6 7 

1880 185 252 236 

o 2 5 o 

o o o o 

710 232 190 158 

2 o o o 

1831 488 369 384 

92 o 1 5 

81 5 3 
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2 8 4 5 6 7 

9. Jammu & Kashmir 25 17 8 8 6 11 

10. Karnataka 1171 1089 1227 96 180 7& 

11. Kerala 696 640 755 185 122 1. 

12. Madhya Pradesh 3979 4075 4269 1690 1468 1400 

13. IJiaharashtra 1622 1352 831 505 337 189 

14. Manipur o o 2 o o 

15. Meghalaya 2 o o 2 1 13 

16. Mizoram o o o o o o 

17. Nagaland o o o o o o 

18. Orissa 329 486 602 143 179 220 

19. Punjab 8 12 11 4 1 o 

20. Rajasthan 5197 8623 5624 1784 1393 1445 

21. Sikkim 33 14 18 40 46 31 

22. Tamil Nadu 1293 1812 1403 40 85 227 

23. Tripura o o o o o o 
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2 3 .. 5 6 1 

24. Uttar Pradesh 14205 10963 8500 105 86 

25. West Bengal o o o o o o 

26. Andman & Nicobar Islands o o o o o 2 

27. Chandigarh o o 1 o o o 

28. Dadra & Nagar Haveli o o o 3 1 1 

29. Daman & Diu 2 o o o o 

30. ,Delhi 6 11 19 o o a 

31. Lakshadweep o o o o o o 

32. Pondicherry 24 13 23 o o o 

Total 32996 31440 27888 4973 4626 

Source: National Crimes Records Bureau, MInistry of Home AffaIrs. 

(c) The names of States having higher percentage of such crimes during the /at three yearI are mentfoned 

beIow:-

Year 

1995 

1996 

1997 

Crimes agaInst Scheduled Castel 

Uttar Pradesh 
Rajuthan 
Madhya Pradesh 

Uttar Pradesh 
Rajasthan 
Madhya Pradesh 

Uttar Pradesh 
Rajasthan 
Madhya Pradesh 

Rajallhan 
Macltya Pradelh 
Maharuhtra· 

Madhya PrIIdeeh 
RaIBIIhIIn 
Gujarat 

RaIuthan 
~ PradeIh 
Gujarat 
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(d} Percentage of cas .. filed In COU1t8 doting last three yeara:-

Name of StatelUT 1995 1996 1997 

2 3 4 

1. Andhra Pradesh NR NR NR 

2. Arunachal Pradesh o o o 

3. Assam o 100 100 

4. Bihar NR NR NR 

5. Goa 60 o 100 

6. Gujarat 92.76 94.98 95.87 

7. Haryana --------1:9144.909411-----........ ---

8. Himachal Pradesh 72 83 53 

9. Jammu & Kashmir NR NR 

10. Kamataka 85.7 78.6 86.3 

11. Kerala 78.S .. 67.03 50.14 

12. Madhya Pradesh ;!:t' 
----------94.~--------------

'"". 

13. Maharashtra NR NR NR 

14. Manipur o o . o 
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1 2 3 4 

15. Meghalaya 0 0 0 

16. Mizoram 0 0 0 

17. Nagaland 0 0 0 

18. Orissa 94.8 94.9 95.9 

19. Punjab 86.71 84 n.n 

20. Rajuthan 47.16 46.41 46.26 

21. Sikkim 0 0 100 

22. Tamil Nadu 41 34 

23. Tripura 0 0 0 

24. Uttar Pradesh NR NR NR 

25. west Bengal NR NR NR 

26. Andman & Nicobar Islands 0 0 0 

I 
r 

27. Chandigarh 100 

28. Oadra & Nagar Haven 50 100 100 

29. Oaman& Diu 0 100 100 

30. Delhi 83.33 92.86 62.84 

31. J.akshadweep 0 0 0 

32. Pondicherry 0 0 0 

Note: NR- Not received. 
SOurce: Data fumIshed by the State ~ AdmII ..... idIoI"1. 
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<e) The number of cases under the Scheduled Castes 
,lnd the Scheduled Tribes (Prevention of Atrocities) Act, 

Year 

1995 

1996 

1997 

No. of cases 
in Courts 

67209 

78177 

78279 

No. of cases 
ended In 
conviction 

713 

1370 

852 

(f) Government has been taking various steps as 

provided in the Scheduled Castes and Scheduled Tribes 

(Prevention of Atrocities) Act, 1989 and the Scheduled 
Castes and Scheduled Tribes (Prevention of Atrocities) 

Aules, 1995 some of these measures are as under:-

(i) Central assistance is released to the State 

Governments (50:50) and Union Territory 

Administrations (100%) to support measures 

undertaken by them for effective 

implementation of the Ad. which includes the 

provision of adequate facilities Including legal 

aid, the appointment of officers for initiating 

or supervising prosecutions, setting up of 

Special Courts, conducting periodic surveys, 
identification of atrocity prone areas and 

providing relief and rehabilitation to the victims! 

dependents of atrocities. 

(ii) During the Vilith Five Year Plan, as against 

the provision of As. 27.70 crores, a sum of 

As. 50.17 crores was released as Central 

assistance, During 1997·98 against the 

provision of As. 15.50 crorea, As. 16.47 Crores 

and during 1998·99 out of budget provision 
of As. 15.50 crores As. 1428 crorea (as on 

30.11.98) were released to the States and 

Union Territories for the effective 

implementation of Protection of Civil Rights 

Act, 1955 and the Scheduled Castes and the 
Scheduled Tribes (Prevention of Atrocities) Act, 
1989, 

1989 disposed off by the courts during the last three 
years. 

No. of cases 
ended in 
acquittal 

6478 

8588 

5061 

No. of cases pending 
with the courts 

60018 

88219 (provisional) 

72376 (provisional) 

(iii) The position is reviewed from time to time 

with the State Governments and Union 

Territory Administrations. 

(Iv) Ministry of HOlTle Affairs in their letter dated 

12.11.98 addressed to Chief s.c...taries of 
StateslUTs has requested them to accord 
higher priority in the framing,. implementation 

and monitoring of the poIicleelschemes and 

to consider and appropriate mechanism for this 
purpose. 

ReglBtratlon of Unemployed Youth. 

1372. SHAI SAMAR CHOUDHURY: Will the Minister 

of LABOUR be pleased to state: 

(a) the number of educated unemployed youth 

registered with the Employment Exchanges in the North 
Eastem Region during the last 88V$n months, State-wise; 

anct 

(b) the steps taken by the Government for eradication 
of unemployment in this region? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA): (a) State-wise number of job seekers, an of 

whom need not be ~ be unemployed. regiItered 
with the Employment ExchangM during January to June 

~ 
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1998 in the North Eastern States were as follows: 

State 

Arunachal Pradesh 

Assam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Tripura 

Total 

2411 

56504 

8533 

3758 

5376 

4662 

2119 

Educated 
(Metric & above) 

328 

412n 

5953 

2740 

n99 

3735 

2092 

(b) There is no special scheme to provide 
employment in the North Eastern Region. However, 
special employment schemes like IRDP, JRY/EAS and 
PMRY etc. are being Implemented in North Eastem 
States. State Governments also implement their own 
employment schemes. Moreover, 10% of the total budget 
allocated to Central Ministries ~ been earmarked for 
North Eastern Region for development of the North-East. 

Prlvatl.atlon of FCI 

1373. SHRI MAHBOOB ZAHEDI: Will the Minister of 
FOOD AND CONSUMER AFFAIRS be pleased to state: 

(a) whether the Government have decided to give 
up the procurement of rice In Uttar Pradesh, Madhya 
PlsdeSO, Orissa and west Bengal; 

(b) if so, the reasons therefor; 

(c) whether the Govemment propose to withdraw the 
mass distribution system through Ration Shops; 

(d) whether the Govemment propose to privatise Food 
Corporation of India; and 

(e) if 50. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): (a) and (b) No, Sir. Paddy is procured 
by the public procuring agencies under price support 
scheme of the Government where.. rice Is procured 
under • statutory levy on rice milieraldealerl. However, a 
proposal to Implement the scheme of decentraUled 
procurement of foodgralna In the States of Uttar Pradesh, 
Madhya Pradesh, Rajasthan and Bihar I. under 
consideration of the Govemment. The Govemment of 
West Bengal has been undertaking procurement of rice 
under the said scheme from Khartf Matbting Seuon 
1997-98. 

(e) No, Sir. 

(d) No, Sir. 

(e) Does not arise. 

Vecancln In CGHS Dlapen ....... 

1374. SHRI T. GOVINDAN: Will the Mlnl'ter of 
HEALTH AND FAMILY WELFARE be pleased to etate: 

(a) the total number of poets of various categoriee 
lying vacant in CGHS dispensaries, State-wile; 

(b) whether the Government have taken any decision 
to fiR up these vacancies; 

(e) H 10, the details thereof; 

(d) If not, the reuons therefor; and 

(e) the steps taken by the Government to fiU up 
these vacancies and the time by which these posta are 
likely to be filled up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) The information Is gIven In the 
statement attached. 

(b) Yee, Sir. 

(c) Group 'A' and Group '8' posts are flied up through 
U.P.S,C. The procedure II elaborate and lim1toconIuning. 

As regards 'C' and '0' poets, respective CGHS oIIIcee t 

have been empowered to fiN them up. 

(d) does not arise. 

(e) Efforts ar. being made to fill them up 
expeditiously. 
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So Noo State OGMOa ISM SPL Group 'B' 

10 Assam NIL NIL 

2. Andhra Pradeah 3 NIL 4 

30 Bihar 4 1 7 

40 Gujarat 4 NIL 1 

5. Karnataka NIL NIL 3 

60 Maharashtra 35 3 8 

70 Madhya Pradesh NIL N1L NIL 

80 Orissa NIL NIL NIL 

.' 90 Rajasthan NIL 1 2 

100 Tamil Nadu 1 9 

11 .. Uttar Pradesh .a2 5 7 

120 Delhi ·56 11 13 
, 

1 (Gaz.), 2 (NOn. Gaz.) 

13. West Bengat 8 1 6 

14. Karala 2 NIL NIL 

1. 23 60 
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V8CIMcy POfIIffon of Gr. 'C' & 'D' PotIts under CGHS . UhIrJi 0UftRM· o.thIIOeIhi 

SI.No. Name of CGHS Organisation Group '0' 

1. Uttar Pradelh 28 8 

2. Maharalhtra 7 

3. Bihar 12 

4. Wist Bengal 10 8 

5. Gujarat NIl 2 

6. Orlesa HI 

7. Assam NO Nil 

8. Kerala HI 6 

9. Madhya Pradesh 1 Nil 

10. Andhra Pradesh 6 1 

11. Rafuthan 5 

12. ramil Nadu 8 8 

13. Karnataka 7 3 

14. DeIhl 

186 104 
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Reaervatlon for Petrol PumpalLPG Agencies 

1375. SHRI PRASAD BABURAO TANPURE: WUI the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether some oil companies have abolished the 
reservation in allotment of petrol pumpallPG agencies 
and Kerosene outlets to different categories; and 

(b) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) No, Sir. Reservation prescribed 
by Govemment is being followed by all the 011 companies. 

(b) Does not arise. 

Indla-oman project 

1376. SHRI SURESH WARPUDKAR: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to &tate: 

(a) whether India and Oman have agreed to set up 
a urea plant in collaboration with Krlshak Bhartl 
Cooperative Ltd. and Rashtriya Chemicals and Fertilizers; 

(b) if so, the details thereof; 

(c) the expected production of urea in the plant; and 

(d) the percentage of share of India and Oman in 
the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL): (a) 
to (d) Proposal of Rashtriya Chemicals and Fertilizers 
(RCF) and Krishak Bharati Cooperative Ltd. (KRIBHCO) 
to set up an ammonia-urea plant in Oman with an annual 
capacity of 14.52 Lakh Metric Tonnes (LMT) of urea and 
3.30 LMT of merchant ammonia, at a total cost of US$ 
1106 million, in joint venture with the Oman Oil Company 
(OOC) of Oman, has been approved by the Government 
in December, 1997. RCF and KRIBHCO will hold 50% of 
the equity of the joint venture company with balance 50% 
to be held by the Oman Oil Company. 

(Translation) 

Petrol Pump. In RlljaethM 

1377. SHRI NARENDRA BUDAI"IA: WIll the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether there Is no appropriate facility in the 
sandy districts of Rajasthan to instal petrol and diesel . 
pumps; 

(b) whether petrol pumps are available In only some 
selected cities; 

(c) if so, whether any representations have been 
received from MPs of that area in this regard; and 

(d) if so, the details thereof and the time by which 
these are likely to be opened in remote areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (d) RequeatB are received 
from time to time from MPslVlPs for setting up of Petrol 
Pumps in different areas, including in Rajasthan. As per 
the existing policy, retail outlet dealerships are opened at 
different places in the country including different locations 
in Rajasthan subject to the feasibility and economic 
viability of the location. As on 1.10.1998, a total of 996 
retall outlets were In operation in Rajasthan. In addition 
29 new retail outlet dealership locations have been 
included in the current marketing plan (1996-98) for 
Rajasthan. 

[English) 

CGHS Facllltle. to Beneflclarle. at Chandlgarh 

1378. SHRI SATYA PAL JAIN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pIe...-ct. to state: 

(a) the number of Central Govemment Employees 
both in service as well as retired residing in the Union 
Territory of Chandigarh are entitled to avail CGHS 
facilities; 

(b) the details of facilities available to them; and 

(c) the stepa taken to provide an facilities avaHabie 
under CGHS to those employees? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) As per census of 1991, there were 
18106 Central Govt. employees at Chandlgarh. However, 
the number of pensioners Is not known. 

(b) and (c) The Serving Central Govt. employees are 
enttIIed to evaH of medical servICes under CS (MA) Rules, 
1944 and claim medical reimbu .... ment from their own 
office. 
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As regards the pensioners. the Govt of India have 
Issued orders for payment of medical allowance of 
RI. 100 per month for their day to day h .... lI.nt. The 
Govt. have also issued orders for iaaue of CGHS carda 
to them from their nearest CGHS diepenMry 80 that they 
may obtain hospitalisation treatment In case of major 
iUness and claim retmbureement from the Government. 

Leprosy ca.a 

1379. SHRI RANJIB BISWAL: WHlthe Minister of 
HEALTH AND FAMILY WELFARE bepleued 10 Itate: 

(a) the number of Leprosy C8888 detected in 0 .... 
during each of the last three yeara; 

(b) the number out of th.m put under treatment 
during the said period; 

(e) whether they have been cured. dllcharged and 
rehabilitated; 

(d) if not, the reasons therefor, 

(e) whether leprosy cases have been incraaaing In 
that State; and 

(f) if so, the steps taken to extend _deep" .. treatment 
under the Centrally sponsored scheme? 

THE MINISTER OF STATE OF THE MJNISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) and (b) The trend of Leprosy C888S In 
Orissa for following years Is as under:-

Year New Case Detected 

1995·96 45885 

1996·97 12252 

1997·98 99341 

All cases have been put under treatment 

(e) and (d) The number of ptItienta cured during ... 
3 y..... In Orissa II • under:-

Year 

1995-96 54300 

1996·97 53513 

1997·98 57641 

Disability and Ulcer C8I'8 aervIce8 are provided tor 
purpoee of medIceI rehabilitation to needy patienta. 

(e) There hu been a atatic trend over the yea .... 
bUt there were .ignIftcant number of hidden cuea "0 
whIctt did not came fonNrd for tnMIIment earlier. To det8ct 
such hidden C.... an Intensive Modified leprosy 
Elimination Campaign w. organIIed In the State during 
1987·88 for credng pd)IIo awarenees followed by active 
1IM:h. ThiI upIaN ... Increa8e in 1997·98. 

(f) All CU8I detected are being provided free Mull­
Drug Th.rapy .. rYtc.. under the National Leprosy 
EracIcatIon Progr."m •. 

Spurloua PolIo Vaccfne 

1380. SHRI MOTILAL VORA: Will the Mlnieter of 
HEALTH AND FAMILY WELFARE be pleased to ..... : 

(a) whether attention of the Govemment has been 
drewn to the news Item eeplloned 'Lakho Slshuo Ko Polio. 
Kl Naldi Dava Pila Oi Gayee" appearing In "RUhttIya 
Sahara" dated 21st June. ·1998; 

(b) If 10. the cIetalIe of States wh.re apurioul poRo 
vaccine wu supplied and the number of children who 
were administered thiI medicine; 

(c) the date on which this vaccine was purchued, 
its cost. name of the company from which it wu 
purchased and the level of officers who decided to 
purchase It; 

(eI) wheIher thlI vacci1e was sent direct to the hNIIh 
centle8 inltead of departmental channel with a changed 
wrapper wtth inIIrWtIonI to .... the medicine immediately; 

(e) If 10, the r88IOnI for changing the Wf8PP8r, and 

(f) the detdI of the enquiry conducted Into the whole 
InckJent and the cMaome thereof? 

THE MfNISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRI DALIT 
EZHILMALAI): (a) Yea, Sir. 

(b) to (f) OnIIPoIIo Vaccine i. adrninlatered to 
chftdren under .UntveruI ImrnunlMtIon Programma MCI 
under· Pulla PoHotmmunization Programme. Under 
Unlv ..... ImrauniutionProgramme. polio vacotne .. 
••• I.InM In .... doIea, fIrIt at the age of abc WHkI. 

162 

"" 
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second at the age of 10 weeka and the third at the age 
of 14 weeks and a booster dole II· given when the child 
is 1'/2 years old. Under Pulse PolIo Programme all chUdren 
below the· age of five years are given polio veoolne twice 
a year, once in December and again In the following 
January. Oral Polio Vaccine tor both theM programmes' 
Is procured from Indian manutactu .... and eome vaccine 
Is obtained 88 commodity ~8 from variou8 donor 
agencies. During 199N~8. 196 Iakh doIea of polio vlCCine 
was received 8S donor aMlstllllCe at Medical Stores 
Depot, Karnal. These supplies were received through 
UNICEF for the Pulse pono Programme and out of thi£, 
20 lakh doles manufactured by 8mithKllne Beecham of 
BeHglum were supplied to Uttar Pnadeeh. In addiUon to 
the donor agencies checking the quality of the vaccine 
they supply, the Government of India gets the vaccine 
tested, when it is received in a port, at the Central Drug 
Laboratory of Central Research Institute. KasauH and only 
when the vaccine is found of acceptable quality it Is 
allowed to be despatched to States. Therefore the vaccine 
supplied to Uttar Pradesh In 1997·98 was of good qualily. 
It was not spurious polio vaccine in any &ense. 

In June, 1998 some newspaper reports came to the 
notice of Government of India alleging IhIIt Iivea of ohlIchn 
had been endangered in Ghazlabad due to use of 
spurious imported oral polio vaccine. Immedlatefy, 
Government constituted a high level Technical CommIttee 
on 25th June with Head of the Department of MIcrobtoIogy 
in All India Institute of Medical ScIences 88 the leader of 
the team. The report of the CommIttee WIS ~ on 
30th June, 1998. The Committee visited Ghaziabad 
and Lucknow In addition to making fieid enqui.... in 
Ghaziabad. 

The Technical Committee found that imported vaccine 
in question was received and stored at Medical store 
Depot, Kamal. Before the vacoIne wu despatChed by 
Karnal, it was tested at Keaaull and wa. found 
satisfactory. From MSD, Kemal, vaccine was 8t1pp11edto 
the vaccine Store of Uttar Pradesh Government in 
Lucknow in September, 1997. sa~ of thie vaccine at 
Lucknow were also tested In Kasaull and were found 
satisfactory. Form the Vaccine Store in LucknOW. the 
vaccine was issued to Ghaziabad dIttrict In March. 1998 
during its storage in Ghazlabad, samples sent to NiCe, 
Deihl in ApriI·May 1998 were aIIo found 88Iiefadory. Thus 
upto May, 1998 vaccine was effective. 

It seems this vaccine lost potency after May 1998 
becatae the vaccine vial monitcn efftxed on the vials of 
potio vaccine showed change of colour to a degree 
signifying toes of etfectiveneaa when the team inapected 
thi£, lot of vaccine in Ghaziabad during Ita enquiry. The 
Committee has found that the moat probable ....... tor 

the IOmewhat elHty ·1088 of effacti¥enell of the vaccine 
Is Its Itorage tor fairly long a, pertod In l.ucIcnow In Ice 
Lined Refrtgeralors at a tempef8tuIe of 2.e- C whereaI 
for long' 1tOrage, vaccine te required to be kept in Deep 
Freez.. at a tempenIlure of -18 degrees CeIcIua. 

T'he CGrNnlttee hal stated that the Oral Polio VaacInt 
If administered to chlldnm even after It has lost ita 
potency. does not CIlUM' any danger to the Yves of the 
children nor does It chcUy contribute to any other hannful 
effect8 except that' the child remal.,. suecept!bte to the 
infection by polio virus and Ita coneequences. Hence 8UCh 
children need to be re-lmrnunlzed with potent vaccine. 

On receipt of the report from the commtttee. thtt 
Govt. of Uttar Pradelh wu advIIed to take the following 
remedial actions: 

(i) The children who were vaccinated with the 
OPV in question at Ghazlabad shoujd 'be re­
vaccinated immediately. 

(ii) All Health functionaries (medial and para 
medICal) who handle vaccine Il1U8t be trained 
apeciaIIy on the concept and handling of the 
vaccine vials which have Vaccine Vial MonItors 
ImpritIbJd on them. 

The State Government was accordingly advlaed to 
re-lmmunl8e the children who might have been given the 
ineffective polo vaccine. 

It would be clear from the foregoing, that no spuric>w 
vaccine has been ueed In the Immunization programme. 

[EngIitJh) 

0utfIt8 In Aeum 

1381. DR. JAYAtrrA RONGPI: WHI the Minister of 
HOME AFFAIRS be pIeaeed to state: 

(a> whether some outfb like M.aIm lJ:KtratIon Front 
of Allam (MLFA). Muslim Unhd UberItion Front of 
Assam (MULFA). MuaHm UberIdIon 11gII .. of Allam 
(MLTA), MuaIim Volunteer Force (MVF). IeIamic l.IJeration 
Army of Auam (ILAA) .,. operating In Allam; 

(b) if so, the details of actlvltle. of these 
organisations; 

(c) whether the" II any proposal to ban these 
organl8ation8; 
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(d) if so, the reaction of the Union Government 
thereto; and 

(e) the steps taken by the Union Government to 
tackle these organisations? 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 
ADVANI): (a) and (b) A number of MUSlim organisations 
like Muslim Liberation Front of Assam (MlFA). Musfim 
United Liberation Front of Assam (MULFA). Muslim 
Liberation Tigers of Assam (MlTA), Musfim Vofunteer 
Force (MVF), Islamic Liberation Army of Assam (ILAA) 
etc. have come up in Assam. The proclaimed aim of 
these organisations is to safeguard the overall Interests 
of Muslims in Assam. However, reports Indicate that some 
muslim . fundamentalist organisations have indulged in 
militant activities also. 

(c) No proposal to ban these organlaatlone has been 
received from the State Govemment 80. far. 

(d) Does not arise. 

(e) The Central Govemment has sensitised the State 
Government in this regard. Action as per law is being 
taken against any person/organisation found indUlging in 
unlawful or militant activities. The Govemment Is also 
closely monitoring possible 151 linkage with some of these 
organisations. 

[Translation} 

StatuI of DeIhl 

1382. SHRI VIJAV GOEl: Will the Min6IkIr of HOME 
AFFAIRS be pleased to state: 

(a) whether the Govemment propose to bring a bill 
for providing Delhi the status of a State; 

(b) if so, the details thereof; and 

(c) whether Delhi is likely to be divided into two 
States or will remain under Union Territory? 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 
ADVANI): (a) to (c) The Govemment is yet to take a 
final view In the matter. 

{English] 

Freedom Struggle 

1383. SHRI MUlLAPALL Y RAMACHANDRAN: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether any repreMntation has been received 
from the Government of Kerala for declaring .ome 
Agltationaluprieingl in Kerala as part of the Freedom 
struggle; 

(b) if so, the names of those Agitations/uprisings 10 

recommended; 

(c) the ground. on which these cs.e. were 
reconvnended; and 

(d) the reaponae of the Union Government thereto? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (d) Proposals were received from the 
Govemment of K...... for recognialng the following 
regional movements under the Swatsntrala Salnlk 
Samman Pension Scheme, 1980 on the ground that the 
said movements had contributed to the freedofT' 
atrugg!e:-

(I) Kallara-Pangode case. 

(Ii) KadakkaJ Riot case. 

(ill) Chengannur Riot ease. 

(iv) Wattlkaywkavu Conference. 

(v) Anti-Independent Travancore movement. 

(vi) Punnapra-Vaya'sr movement. 

(vii) Kayyur movement. 

(viii) Kavumba' movement. 

(ix) KariveNoor movement. 

(x) Morazha movement, and 

(xi) Malabar Special Poice Strike. 

The uid movement. have been recognieed for the 
grant of pension under the Swatantrata Sainlk Samman 
Pension Scheme 1980, subfect to the etlglblnty criteria 
pN8Cribed Iherain. 

[Trans/at/on} 

1384. SHRI ASHOK NAMDEORAO MOHOl: WIt the 
MinI8ter of HEALTH AND FAMILY WELFARE be pIeued 
to8tale: 
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(8) whether there is an urgent need to protect the 

traditional system of medicines from bio-plracy and taking 

intellectual property rights; 

(b) if so, the details thereot; 

(c) whether Union Government have taken this laue 

with any intemational agencies like WTOIWIPO; 

(d) if so, the outcomes thereof; and 

(e) if not, the steps taken by the Government In thI8 

regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRI DALIT 

EZHILMALAI): (a) and (b) yes, Sir. RealiSing the 

importance of I.P.R. there is a need for protecting ISM 

against Biopiracy. The Depattment of ISM & H has been 

interacting with the concemed Departments of Govemment 

of India such as Ministry of Industry and Ministry of 

Environment & Forests. 

(c) to (e) Ministry of Commerce has not taken up 

the issue of Protection of ISM & Blopiracy with WTO. 

The issue of Biopiracy is related to conservation of Bio­

diversity, Ministry of Environment & Forests is finalising a 

Bill on the subject of Bio-diversity. 

In the WTO, a Committee on Trade and Environment 

(CTE) was established pursuant to a ministerial declaton. 

That Committee Is also discussing, inter alia, the 

relationship of the WTO TRIPS Agreement with 

environment. India has submitted a proposal In that 

Committee for harmonisation of the approaches of the 

TRIPS Agreement on the one hand and the Convention 

of Biological Dtversity on the other. 

Ministry of Industry is contemplating Amendment to 

the Indian Patent Act. Between 7th & 9th October, 1998, 

a SemtnJar on 'Intellectual property Issues In the FIeld Of 
Traditional Medicines" organised by the Wortd Intellectual 

Property Orvaniaatlon (WIPO) in cooperation with the 

Department of Industrial Development, Ministry of Industry, 

the Department of Indian Systems of Medicine & 

Homoeopathy, Ministry of Health & Family Welfare, 

Government of India and the Associated Chambers of 

Commerce and Industry of India (ASSOCHAM) was held. 

IEt9Jsh] 

CGHSDlapenuriea In Rented Building_ 

1385. SHRI S.S. OWAISI: Will the Mlnlater of 

HEALTH AND FAMILY WELFARE be pleased to reter to 

the reply given to usa No. 1903 dated 9.6.98 regarding 

CGHS dispensaries running in ranted buildings and state: 

(a) whether the Information has since been collected; 

(b) If so, the details thereof; 

(c) If not, the latest position in regard to :Hyderabad 

in Andhra Pradesh; and 

(d) the total expenditure Incurred or saved in shifting 

of the dispensaries from ranted buildings to their own 

buildings? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRI DALIT 

EZHILMALAI): (a) and (b) The Information has since been 

collected and is given in the attached Annexure. 

(c) Eight dispensaries are located in private buildings. 

The total rent paid by the Government for these buildings 

in Hyderabad during 1995-96, 1996-97 and 1997-98 is 

given In the same attached as Statement. 

(d) The information is being collected and will be 

laid on the table of the House. 
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StIJfMHmt 

Detsils of CGHS DlBpenMrIes running in tent«I ~ In the country 

Statemer.t and total amount of tent paJd by the Govt. durlng each of the last fIttee ,..15 State-wile 0UlIJide DeIhl 

S. Name of State Name of CIty Total No. of Rent paid during each of the 
No. CGHS OiapenIariea last thrH yea,.. 

including CGHS 
AdmIniatrative 

BuIIdingI on rent 

2 3 " 5 

1. Uttar Pradesh Allahabad 06 1895-86 Re. 3,93,4801-

'-'97 Rs. 3,93,4801-

1197-98 Re. 3,93,480/-

2. Gujarat Ahmedabad 06 1995-98 Re. 1,81,1841-

1996-97 Re. 1,81,7401-

1997-98 As. 1,81,7401-

3. Kamataka BangaIore 07 1995-96 RI. 10,86,0001-

t998-97 Re.15,89,0001-

1997-98 Re. 12,25,9021-

4. Matwashtra Mumbal 06 1995-86 Re. 1 ,55,5921-

1998-91 AI. 1.56,5921-

1997-98 As. 1,55,5921-

5. W. Bengal 07 1996-88 RI. 13,53,611/-

'-'87 RI. 18,68,724/-

1997·98 Re. 24,67,3001-
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6. Assam Guwahati 04 1998-97 Rs. 2,61,690/-

1997-98 As. 3,85,521/-

1998 Rs. 2,43,2301-
(Upto 30.11.98) 

7. Andhra Pradesh Hyderabad 08 1995-96 As. 10,235,0841-

1996-97 Rs. 11 ,34,630/-

1997-98 Rs. 10,19,0041-

8. Madhya Pradesh Jabalpur 03 1995-96 As. 3,21,6001-

1996-97 Rs. 3,52,491/-

1997-98 Rs. 3,88,4161-

9. Rajasthan Jaipur 03 1995-96 Rs. 1,88,5721-

1996-97 Rs. 1,96,599/-

1997-98 Rs. 4,39,967/-

10. Uttar Pradesh Kanpur 09 1995-96 Rs. 10,17,7081-

1996:-91 Rs.9.12,105t'· 

1997·98 Rs. 10,91,034 

11. Uttar Pradesh Lucknow 07 1995·98 Rs. 5,85,9841-

1996-97 Rs. 4,67,122/-

1997·98 Rs. 6,06,1541-

12. Uttar Pradesh Meerut 04 1995-96 Rs. 1,98,660/-

1996-97 As. 2,00,031/-

1997-98 As. 1,76,1601-

13. Tamil Nadu Channal 10 1995-96 As. 11,41,6961-

1996-97 Rs. 11,03,849/-

1997-98 As. 11,11,1841-
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14. Maharashtra Nagpur 07 1995-96 As. 3.50.0151-

1998-97 Rs.6.13.241/-

1997-98 R8. 5.37.4231-

I. 
15. Bihar Patna 06 1995-96 Rs. 6.25.587/-

1998-97 Rs. 6.13.9281-

1997-98 As. 4.92.7081-

• 
16. Maharashtra Pune 04 1995-96 Rs. 2.63.0061- J 

t 

1996-97 Rs. 3.53,880/: 

1997-98 Rs. 3.53.8801-

17. Kerala Trlvandrum 03 16.3.88-31.3.98 Rs. 1,96,129/· 

. ,. 
01.5.96-31.3.98 Rs. 2,16,200/-

04.3.97-31.3.98 Rs. 1.13.548/- ,: 
r' 

~. 
LPG Cyllndera for GuJ.rat KUMAR GANGWAR): <a) The LPG demand of existing 

aatomera enrolled wIIh PSU Oil Companies in the State 

1386. SHRI HARIBHAICHAUDHARY: of Gujarat II being IMt by and Jarge in full. 

SHRI JAYSINHJI CHAUHAN: 
The sale of LPG in the State of Gujarat during the 

With the Minister of PETROlEtlM AND NATURAl lest three yea... is 81 given hereunder: 

GAS be pleased to state: 
YEAR SALE (IN MT) 

<a) the quantum of LPG supplied to QujMd and Ita 
demand during the last three yea ... ; 1997-98 335359 

(b) whether there is an acute shortage in the supply 1998-97 312758 

of LPG cyIInde... In the Stale; 
1885-98 300172 

I 

(c) if 80. the reasons therefor; and 
(b) to (d) Whenever LPG backlog develops due to 

(d) the steps proposed to be taken in this regard? law and order problem, IR problem, ftoods or disruption 
in avalllbliity to emergency ahutdown at any of the 

THE MINISTER .oF STATE IN THE MINISTRY OF production source ate.. 011 Companie8 take immediate 

PETROLEUM AND NATURAL GAS (SHR! SANTOSH meuurea to mMl the demand in affected marbts through 
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maximising LPG imports and by operation of LPG Bottling 
plants during extended hours to clear the backlog and 
arranging supplies from bottling plants in adjoining areas. 
There is no LPG backlog in the State of Gujarat as 
reported by PSU oil companies. 

Rel ... e of 50% Centrel She,. for SCIST 

1387. SHRI MOINUL HASSAN AHAMED: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT he 
pleased to state: 

(a) whether the Union Govemment have received 
any proposal from the Govemment of Kerala for the 
release of 50% Central Share for the Kerala Institute for 
Research Training and Development atud1e8 of Scheduled 
Castes and Scheduled Tribes; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) Yes, Sir. 

(b) The State Government has not fIJrnlshed 
information about the provision of State'. share in their 
budget and also the information tltgarding utilisation of 
funs released to them as Central share during the finencIaI 
year 1997-98 has not been furnished. On receipt of this 
information, the proposal will be proce888CI for releasing 
Central share to the State Government. 

Goitre C .... 

1388. SHRI BASU DEB ACHARIA: WRI the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the growth rate of goitre patients and the diseues 
arising due to lack of iodine supplied before and after 
the ban on non-iodised salt; and 

(b) the steps taken by the Government to eradicate 
this disease? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) Surveys of irr.pact-evaluation of iodlled 
salt on the prevalence of goitre and other Iocline 
Deficiency Disorders conducted from time to time in 
different parts of the country have revealed siggificant 
reduction in the disorders caused due to nutritional Iodine 
Deficiency. 

. (b) National Iodine Deficiency Disorders Control 
Programme, formerty known as National Goitre Control 
Programme, is being implemented in the country. The 
programme strategy includes Iodine Deflciency Disorders 
surveys, supply of iodi.ed salt, monitoring of Iodine 
content of salt as well as urinary Iodine Excretion and 
health education to Incl'8888 public awareness. 

Funda for Public Sector Undertaking. 

1389. SHRI NRIPEN GOSWAMI: WIlt the Minister of 
PETROLEUM AND NATURAL GAS be pleased to refer 
to the reply given to Unstarred Question No. 5887 on 
28th July 1998 and slate: 

(a) whether the Information has 8ince been coHected; 

(b) if so, the detaHa thereof; 

(c) whether Officers in PubHc Sector Unclertakingl 
are allowed to raise funda for activItiea other than for the 
welfare of the undertakings; 

(d) if 80, the reasons therefor and; 

(e) if not, the action taken/proposed to be taken 
against the guilty Officers? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (e) Part information, reoeiYed 
from ONGC, is being examined in the Ministry. The 
~nlng information is being obtained. 

AIDS CantroI Prognunme 

1390. SHRI JAYARAMA I.M. SHETTY: Will the 
Minlaler of HEALTH AND FAMILY WELFARE be pIeued 
to state: 

(a) whether the Govemment are awa,. that. the m..­
ot AIDS Is spreading to the general population of the 
country; , 

(b) If so, whether the National AIDS Commfttee haa 
called for ~ and intenaifying the prevention 
and control of AtDS partIcuIaI1y in the I'Uf1II .... of the 
country; and 

(c) If so, the Itepe propoHd to be taken to prevent 
the spreading ofvlrua of AIDS -In the countIy in general 
population? 
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THE MINISTER OF STATE OF THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRI DALIT 

EZHILMALAI): (a) Sir, Sir. 

(b) Yes, Sir. 

(c) In order to prevent and control the spread of 

HIV/AIDS in India, a comprehensive programme Is 

currently under implementation throughout the country as 
a Centrally sponsored scheme. The main strategy coneiaIs 

of:-

Strengthening Programme Management 

capabilities at Central and Slate level. 

Creation of awareness amongst high risk 

behaviour groups and general public about 

HIV/AIDi 

Control of Sexually Transmitted Diaeases. 

Promoting blood safety and ratIonaII8e of blood 
through proper licensing of blood banks and 

encouraging voluntary blood donatiOn. 

Strengthening capacity for survefltance & 

diagnosis; and 

Extending training In Clinical Ma~ of 

HIV/AIDS. 

[Translation} 

AIDS among Prlsonen 

1391. SHRI JA YSINHJI CHAUHAN: WIll the Minister 

of HOME AFFAIRS be pleased to state: 

(a) whether some caees of AIDS among prieonel"8 
have come to light In several States during the last two 

years; 

(b) If so, the details thereof, State-wiae: and 

(c) the remedial measures taken or propoeed to be 

taken in future by the Government In this direction? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 

ADVANI): (a) and (b) As 'prisons' 18 a State subject as 

per Entry 4 of List·ll-State list of the Seventh Schedule 

to the Conatitution, Information ooncem/ng Incidence of 

various dlseues, including AIDS, among pri80ners Is not 

maintained by the Central Government. 

(c) It is primarily for the State Governments to take 

neoeesary measures topnwent the spread of AIDS and 
other diseases among prisoners. However, the 

Government of India has been sending advisories, and 

prov/clng financial 8SIistance, to the States in order to 

Improve the condition of prisons and prteoners. 

{English} 

Medlc.l SpeclallstllPhyeicians of COMB 

1392. SHRI MOHAN RAWALE: Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to st .. : 

(a) the detalia of Medical SpeciaJiatalPhy8Iciana of 
CGHS who have been working for more than 12 years 

since their initial postlr9appolnlment at the 88me Medical 

CentrealHoepitals; 

(b) the ct.talls of thou who have been promoted to 

specialists Grade-I at the same place with the reasons 

therefor: 

(0) the policy of the Government In thla regard: and 

(d) the action proposed to be taken by the 

Government as per the policy of the Government In this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRI DALIT 

~ILMALAI): (a) Ten Medal SpecialiltslPhysicians of 

CGHS have been working for more than 12 years 8Ince 
their initial postIt9appointment at the same ptac:e as per 

attached statement. 

(b) and (c) Specialist Officers are promoted to 

Spec:IaJIst Grade-Ion time bound basis on completion of 
~ years of service. The promotion does not neceultate 
change of place as the basic duties do not change. 

(d) In view 0' (b) & (c), no action is needed. 
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Date of Since when SI. Date of 
appointment as working in No. Promotion 

Name Dr. Specialist Grade Sntry Unit CGHS to Gr.-I 

2 3 4 5 6 7 8 

S. Chugh 27.4.78 C SM>40 CGHSOI;L (RML) April. 93· 1-12-91 

N. Srinivas 20.2.78 C SAl052 CGHSH,YO Feb. 78 1 1-12-91 

N.K. Puri 6.2.78 C SAI053 CGHSKPR Jan. 80 1-12-91 

T.R. Siddaraju 12.5.18 C SA/054 CGHSNPR May, 78 2 1-12-91 

A.K. Agarwal 31.8.79 C SA/057 CGHSDEL (RML) June. 80 1-12-91 

Smt. N.P. Grover 24.4.79 C SA/058 CGHSJPR April, 79 3 1.12.91 

B.B. Gupta 20.12.79 C SAI062 CGHSDEL (RML) Jan. 95 1.12.91 

S.C. Sharma 1.10.80 C SA/074 CGHSOEL (RML) April, 84 4 1.12.91 

Km. Ved Gupta 30.7.81 C SG/OO4 CGHSDEL (PHA) July, 81# 5 1.12.91 

Dilip Kumar 29.7.82 SG/OO9 CGHSALBO May. 87 .1.12.91 

P.K. Gupta 2.7.82 SG/010 CGHSt.KW 1995 ' .,1.12.91 

B. P. Agarwal 18.8.86 ,. SGI020 CGHSALBD Aug. 86 6 11.12.92 

B.T. Kudva 11.12.84 1 SG/021 CHGSMBt Dec. 84 7 11.12.92 

Anand Rao 25.3.85 , SG/022 CGHSPUNE Mar. 85 8 25.3.93 

Shiv Charan 26.3.85 SGlO23 CGHSMRT Mar. 85 9 26.3.93 

Smt. M.R. Kulkarni 15.7.85 SGlO25 CGHSNPR Juty,85 10 15.7.93 

Mohsin Wali 27.3.86 1 SGlO32 ,CQHSOEL (RML) Mar. 86· 27.3.94 

Sham Sunder 30.3.87 SGf035 CGHSDEL (RML) 1996 30.3.95 

Bhawani Singh 14.4.87 SG/037 CGHSDEl (RMl) Aprft, 87 1.7.95 

B.M. Singh II SGl039 CGHSDEL, 

N.S, Nogi II SGl040 CGHSDEL 

K. L. Maheswari II SG/043 CGHSAHMD 
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2 3 .. 6 6 7 8 

M. Somashekhar II SGI046 CGHSMBI 

Ashok Kumar " SGl047 CGHSOEL 

Ani! I(umar Jain " SGl049 CGHSOEL 

Jitendra Prasad " SGIOSO CGHSLKW 

Ashok Kumar " SGlO57 CGHSLKW 

Charanjlt Singh " SGI059 CGHSDEL 

B. laU " SGl065 CGHSDEL 

Smita Mohanty II SGI067 CGHSOEL 

B.D. Sharma " SGl069 CGHSOEL 

Rajesh Manocha " SGlO75 CGHSOEL 

B.B. Rewari " SGlO76 CGHSOEL 

Yogesh C. Porwal 0 SRO CGHSPATNA 

Vacant V V CGHSOEL 

• He was working in CGHS (Dr. RMLH) since March, 1980. Then he W88 tnIt'lSt.rred to CGHS (PHA) on 31.10.91 Which he joined 

on 11.11.91 till 7.4.93 Vice Dr. (Km.) Ved Gupta. 

" She was transfemKI from CGHS (PHA) to CGHS iDr. RMLH) on 31.10.91. She renWned on leave til her ,.tranafer order back to 
CGHS (PHA) on 7.4.93 since her Initial transfer was made without, consulting Lok Sabha House CommIttee. 

X He was on deputation as Personal Physician to the Prelldent of India from 15.8.90 b 25.7.97. 

(Translation) 

Qualification. of Foreign Doctors 

1393. SHRI SUSHILCHANDRA VARMA: Win the 

Minister of HEALTH AND FAMILY WELFARE be pleased 

to state: 

(a) whether team of doctors from abroad visit India 

occasionally and perform operation and provide treatment 

with other medical facilities particularly in rural areas; 

(b) if so, whether the qualification of theae doctors 

have been verified; 

(c) if so, the details thereof and If not, the re88008 
therefor; and 

(d) the number of such foreign teams visited India 
during each of the last three years and the detalls of 
programmes taken over by them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRt DALIT 
EZHILMALAI): (a) Yea. Sir. Permiuion is recommended 
by Medical Council of India, for a foreign national, 
possessing qualifications recognised under SectIon 14 of 
the IMC Ad, 1958; to practice medicine in India for 
Charitable. research or training purpoeea, Temporary 
perml88lon is al80 granted, to foreign nationals, for 
demonstration purpoaea. Relevant portion of SectIon 14 
of the IMC Act, 1956 is alteched .. ltatement-1. 
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(b) and (c) Doctors possessing qualifications 
recognised under Section 14( 1) of the IMe Act, 1956, 
only are recommended for ttle purpose. 

(d) Information is given in the enclosed 
statement·lI. 

Special 
provision in 
certain cases 
for 
recognition 
of medical 
qualifications 
granted by 
medical 
institutions in 
countries 
with which 
there is no 
scheme of 
reciprocity . 

14. (1) The Central Govemment after conauttation with the Council, may, by notification In the 
Official Gazettee, direct that medical qualffcatlons granted by medical Institutions in any country out·side 
India in respect of which a scheme of reciprocity for the recognition of medical qualifications Is not In 
force, shall be recognised medical quallflCattons for the purpose of this Act or shall be SO only when 
granted after a specified date: 

Provided that medical practice by persons poueaafng such quallficatlon8:-

(a) shall be permmed only If such persons are enrolled as medical practitioners in accordance with 
the law regulating the registration of medical practltlonert for the time being in force in that country; 

(b) shall be limited to the Institution to which they are attached for the time being for the purposes 
of teaching research or charitable wurtcs; and 

(c) shall be limited to the period specified in this behalf by the Central Govemment by general or 
special order. 

Statement." 

SI. No. Name of Doctor Nationality Name of InstltuteJ 
HoapItaI 

1. 

2. 

1. 

2. 

3. 

2 

Dr. Nam Mohenuzzaman 

Dr. Kulwant Singh 
Bhangoo 

Dr. Haresh T. 
Dharma 

Dr, (Mrs.) Mohni Hareeh 
Dharma 

Dr. P.M. Sebastian 

3 

Bangladeshi 

Patdstenl 

BrItiIh 

4 

Institute of Cardia-Vascular, 
Madras. 

Indraprastha Apollo Hospital. 
New Delhi. 

Ashirwad Charitable CHnlc. 
Ulhasnagar. 

Athirwad ChafftableCllnlc. 
UIh..nagar. 

Catholic MecIcaI Guild of 
St. Luke, BangIore 
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2 3 4 

4. .. Dr. 80masundaram Sri Lanka lak8hml Nuretng Home. 
Sivahamaaunthary VaUloor. 

5. Dr. Vijay Kumar Paki8tanl Ch~ Eye & Retina 
Paryani Reeearch Centre, Indore 

6. Dr. Ramesh Lal Budlani Pakietanl Sindhu CharttabIe Poly 
Clinic & PaIhoIogy 
Laboratory, Indore. 

7. Dr. Raj Kumari Budlanl PaIcietanI Sindhu Charitable Poly 
Clinic & Pathology 
laboraIory, Indore. 

B. Dr. Satwani Prakash Paldstani ChoIIhram HoIpItaI & Reeearch Centre, 
Indore. 1_ 

1. Dr. Kishan Lal Bhagwanl Paldetanl Knhav Seva SamIttee HospttaI, Drug. 

2. Dr. Arjan Kumar Bhatia Pakistani JahangIr HoepItaI & M8dica1 Centre. Puna. 

3. Dr. Poopalarajah BriliIh Sri Sathya Sal Inltltute of 

Thambirajah HIgMr MedIcal ScIenc8I, 
pAalhanthlgram-BeedupaItI, 
Anentapur Dial. 

4. Dr. Jawahar LsI Pakistani Bhenull Trult HoepttaJ. Radhanpur DIItt. 

5. Dr. Pardeep Kumar Pakilt8ni 8IwIuII TMt HotpIIat, 

Maheshwari Radhanpur 0Istt. 

6. Dr. Pavan Sava Veluppiliai Auetru.n Sri Sathya Sal institute of Higher MedIcal 
Sclencee, Pruhanlhlgram-Beedupelli. 
Anantapur DtIt. 

7. Dr. Shatrughan Panjwani Pakiltani Shri Ram D8IWhan 
HoIpItaJ 8Indhu Nagar, 
Indore. 

B. Or. S. Ashokan American Sn SaIhya SIll II1ItIlute of Higher Medal 
Sciencn, PnIIhantIgram-BeedupaII, 
Anantepur DiIt. 

9. Dr. Rikke Laulund Schutts Danish All Inc:ta In8IJtute of Medical ScienceI, 

New DelhI. 
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2 

10. Dr. Brahma Nand Sharma 

11. Dr. K. Rajsheker 

12. Dr. Rajasekaran 
Thevigarany 

13. Dr. Dinand Veronique 

------.----

{English} 

3 

American 

American 

British 

French 

Setting up of New Medical College at Gangtok 

1394. SHRI BHIM DAHAL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the UniQn Govemment have received 
any revised proposal for granting reco.gnitlon to the 
proposal for setting up of a new m~ioaI college at 
Gangtok; 

(b) if so, the details thereof; 

(e) the action taken by the Union Government in this 
regard so far; and 

(d) if not, the time by which \he clearance is likely 
to be given? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) Yes, Sir. 

(b) to (d) The proposal received from Sikkim-Manipal 
University of Health Medical and Technological Sciences, 
Gangtok has been referred to the Medical Council of 
India for evaluation. Grant of permission for establishment 
of the medical college depends upon the availability of 
infrastructural facilltie8 as per M.e.1. norms and 
recommendations of the Council thereon. 

4 

Srj Sathya Sai Institute of HIgher Medical 
Sciences, Prashanthlgram-BeedupaUI, 
Anantapur Dist. 

- do-

- do-

Sovereign Order of Malta Oeuvres 
HospitaJiers Francalses De l'Ordre De Malta 
(Dispensary at Shadlpur, Patel Nagar. 
New Deihl) 

Purche .. of Medicines from KSDP, Kersl. 

1395. SHRI A.C. JOS: Will the Minister of HEALTH 
AND FAMILY WELFARE bepfeaeed to state: 

(a) whether the Government have made any policy 
to purchase IHe saving medicines from the State-owned 
drugs and pharmaceuticals compania.; 

(b) if so, the details thereof, State-wise; 

(c) the total amount of life saving medicines 
purchaeed by' the Govemment from the Kerala State 
DrulJ8 and Pharmaceuticals Ltd. during each of the last 
three years; and 

(d) the steps taken to encourage such purchases 
from the State-owned companies? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a), (b) and (d) As per the purchase policy 
presently followed by the Govemment Medical Store 
Organisation, purchases of medicines of the generic 
category are made through tender/rate enquiry received 
from pharmaceutical firms/drug manufacturers registered 
with that organisation. Purch... Is made on the lowest 
quoted tender. 

(c) Aa per Infonnation available, \he Department of 
Family Welfare placed orders on Mis. Kerala State Drugs 

• 
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& Pharmaceuticals as per details given below: 

year 1997·98 

Items Drug Kit A 

No. of Items 39,272 

Aate/Unit (As.) 428.48 

Total value of 16827266.58 
ordel1l (Re.) 

(Translstlonj 

Allowance for Family Norms 

1396. SHAI SURESH CHANDEL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(8) the facilities being provided by the Govemment 
to its officials for maintaining small family; 

(b) the details of recommendations made by the Fifth 
PaY Commission regarding fixation of personal pay of 
'those Govemment officials who were getting one or two 
increments as personal pay under this scheme prior to 
the implementation of the fifth pay commission report; 

(c) whether the Union Government have'accepted 
these recommendations; 

(d) if so, the details thereof and if not the reasons 
thereforj' and 

(e) the manner in which the personal pay of the 
: State Govemment officials would be fixed on joining the 
: equivalent post under the Union Govemment despite his 
: pay scale and rate of increment being different? 

THE MINISTER OF STATE OF THE MINISTRY OF 
'HEALTH AND FAMILY WELFARE (SHAI DALIT 
EZHILMALAI): (a) Central employees are entitled to one 
increment, in the form of special pay, for undergoing 
stertlisation upto three children, as also a rebate in Interest 

'01" House Building Advance and Special Casual Leave. 

(b) to (e) The information is being collected and will 
laid on the Table of the Lok Sabha. 

1996-97 1995-96 

Drug Kit A Nil 

25,910 Nil 

1735.00 Nil 

46752004.00 Nil 

1397. SHAIMATI SUMITRA MAHAJAN: Will the 
MInister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleued to state: 

<a) whether the Union Govemment have received 
any propoeat for Artlftcfaf limb Equtpment Olstrlbutfon 
Scheme from varlout districts of Madhya Pradesh; 

(b) if so, the details thereof; and 

(c) the time by when these propouls are Ilt<efy to 
be cleared? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHAIMATI 
MANEKA GANDHI): (a) Yes Sir. 

(b) We have received proposals from 22 distric:t8 of 
Madhya Pradesh. 

(c) Asper guidelines of the scheme the organisations 
are required to submit copy of Registration Certificate 
Memorandum of Association. Budget·Estlmate, List of 
Identified beneficiaries, Audited Accounts for last one year 
etc. 7 districts have already been sanctfoned Grant·in·aid 
under ADIP Scheme. Since proposals from the remainirg 
dlItrIcta 'ack nec:enary documents, the lame wl" be 
cleared as soon as these distJicts submit the required 
documenta. 

{English} 

MflttI".. In JftK 

1398. SHRI MADAN PAT1L: WRl the Minister of 
HOME AFFAIAS be pleased to state: 
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(a) whether the attention of the Govemment has been 
drawn to the news-item captioned ·US trained militants 
helping lSI in J&K" appearing In "Times of India" dated 

• October 30, 1998; 

(b) if so, the reaction of the Govemment thereto; 
and 

(c) the steps taken to check militancy in J&K? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) and (b) Government have seen media 
reports in this regard. Government have consistently 
brought to the attention of the international community, 
Pakistan's active involvement in the instigation and 
sponsorship of terrorism against India, particularly in J&K, 
which has been wideJy acknowledged by international 
public opinion. 

(c) With a view to tackle the militancy problem, 
sponsored from across the border, in Jammu & Kaahmlr, 
Government have adopted a multi-pronged approach 
which includes inter-alia .trength.ning the border 
management, neutralising plana of mUitantl by proadive 
action against them in hintertand, gearing up intelligence 
machinery, galvanising development programmes, 
deepenning the democratic prooeaa etc. 

(Translation) 

P .... on. with OJ .. bUIty (Equal Opportunltlee 
Protection of Right and Full Partlolpmlon) Act, 1985 

1399. SHRI JANARDAN PRASAD MISRA: WUlthe 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the Government are contemptating to 
effectively imp~ment the Peraona with dl8abi1ity (Equal 
Opportunities, Protection of Rights and Full Participation) 
Act, 1995; 

(b) if so, the details thereof; and 

(c) the time by which it Is likely be implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) to (c) The Implementation of the 
provisions of the Act require a multHectorai ooIaborative 
approach of all concerned Mlniatriel of the Central 
Government, the State/UT Governments and other 
appropriate authorities. While in the area of prevention, 
early detection and intervention, Miniltry of HeeIIh & 

Family Welfare and Department of Women & Child 
Development have to play a major role, in the area of 
education of children with disabilities, Department of 
Education has to Integ ..... these programmes within their 
schemeslprogrammes. For the creation of barrier free 
environment, the Ministries of Urban Areas and 
Employment, Surface Transport, Railways and Civil 
Aviation have to take various positive steps. In the area 
of employment and training, Ministry of Labour has an 
important role. Appropriate Govemments are to ensure 
the Implementation of the persons with DIsablIItie8 (Equal 
Opportunlti86, Protection of Rights and Full Participation) 
Act, 1995 by making necessary institutional arrangements 
and Implementing various programmes for the peoplewHh 
disabilities within the limits of their economic capacity 
and devetopment. In order to effectively Implement the 
provisions of the Act, the fonowing measures have been 
taken by the Ministry:-

(a) The National Handicapped Finance & 
Development Corporation has been 
operationalised with effect from 24.10.97 to 
support entrepreneurial activity by the disabled. 

(b) Notification of Central Co-ordtnation Committee 
as per Section 3 of the Act. The Committee 
has undertaken two meetings 80 far. 

(c) Centn,.! Executive Committe. 'has been 
notified. The Committee took two meetings eo 
far. 

(d) The Chief Commissioner for Persona with 
Dlsabilttles has been appointed and he has 
8Slumed the office w.e.f. 1.9.98. 

(e) Five Core Groups of experts and relevant 
Mlnlstrlel have b •• n let up to make 
recommendations and formulate IChemea to 
give effect to various provisions of the Act. 

(f) Rules under section 73(1) and (2) have been 
notified. 

(g) National Trust for Welfare of Handicapped is 
proposed to be aet up. ' 

(h) ,The Rehabilitation Council of India, which is 
statutory body for standardleation and training 
of rehabilitation professional, recognition of 
training institutions and registration of 
professionals, has recently taken up a plan 
for man-power development In disability 
rehabilitation throughout the country. Funds 
have been at10cated to RCI for this purpose. 
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(I) Many State Govemments have constituted 

State Coordination Committee and State 

Executive Committee to redress the grievances 
of the disabled persons. 

m A CentraUy Sponsored Scheme C311ed National 
Programme for Rehabilitation of Persons with 

DisabiHties has also been propoled for 

establishing necessary infrastructure to reall8e 
fully the objectives of the Act. 

(k) A conference of State Secretaries, in-charge 

of persons with disabilities was held on 12.2.97 
at New Delhi to discuss the implementation 

of the Act. A Workshop of State Education 

Secretaries and State Labour Secretaries wu 
also held at New Delhi to senettise the Slate 

officials. 

(I) An Inter-Ministerial Group has been conatltuted 
to monitor the progress made by the Central 

Ministries who have specific obligations under 

the Act. 

(m) The implementation of the provisions of the 

Act is a continuous process Involving multi­

sectoral approach by the Central Ministries. 

State Govemments and local authorities and 
as such no time limit can be eet for this 

purpose. 

{English1 

Mid Day .... 1 Soheme 

1400. SHRI RAMKRISHNA BABA PATIL: WIt the 
Minister of FOOD AND CONSUMER AFFAIRS be ple8led 

to states: 

(a) whether the Food Corporetion of India has refuaed 
to make available the allocated quota for mid day meal 

scheme to the States; 

(b) if so. the reasons therefor; 

(c) whether due to non supply of foodgraina the 
number of States have ebondoned the 1Cheme; Md 

(d) if so.· the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 

SINGH YADAV): (a) and (b) No, Sir. During July to , 

September 1998. the suppty of foodgrains by Food • 

CorponIIIon of India (FCI) was temporarily luepended due 
to probIeme ntIating to reconciliation of lifting flgures and 

non-releaee of funds 10 FCI. Supply of foodgrains has 

been reaumed under thelCheme from Odober. 1998 0:1 

payment of FCI's dues. 

(c) No, Sir. 

(d) Does not arise. 

Compenutlon to Agricuftul1Il Labour 

1401. SHAI SATNAM SINGH KAINTH: WIH the 
Minister of LABOUR be pleased to state: 

(8) whether the Govemment are aware that the 
Agricultural labourers remain idle during the rainy HUon; 

(b) whether the Agriculturists are compensated by 

the State/Central Govemment; 

(c) if 80, whether he Government propole to 

compeneaIe the agricultural labourers who remain idle 

during rainy HUOn either by the farmers or by Stlltel 

Central Government; and 

(d) If so, the slape by the Govemment propoaecl to 
be taken to compeneate the labourers in agricultural 

Metor? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 

JATIYA): (a) to (d) Government are aware of the tact 
that agricultural labourers are suac:eptlble to periods of 
uneinployment because of rainy seaaon etc. In order to 

protect them from economic distress, the Government 

have Introduced the Employment Assurance Scheme 

(EAS) which would J)I'OYki8 emptoyment .nd income to· 

them during such periods. Government have also launched 

vartoul other welfare IChemes for rural labour including 
agrtcuIturaI IabourerI •. g. Integrated Rural Development 

Programme (IROP). Jawahar Aojgar Yoln. (JRY), 

Employment Auurance Scheme (EAS), Development of 
Women and ChIldren in Rural Areas (OWCRA), Training 
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of Rural Youth for self-employment (TRYSEM), Group 

Insurance Scheme and Old Age Pension Scheme. 

Dual Citizenship 

1402. SHRI N. DENNIS: 
SHRI NRIPEN GOSWAMI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the provisions of the Indian constitution 
have been examined in the context of providing dual 
citizenship to NRls; 

(b) if so, the details thereof; and 

(c) the time by which the dual citizenship is likely to 
be granted to NRls? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (8) to (c) Govemment iaappointlng a Committee 
to examine the entire issue of dual nationality. This 

Category Total 

. 1. Children upto the age of 355547 
14 years 

2. Women (aH ages) 

3. Middle aged people 218258 
(Aged 35-59 years) 

4. Old aged people 65390 
(aged 60 yr. and above) 

Video Filming for Postmortem I!xam1natlon 

" 

1404. OR. ULHAS VASUDEO PATIL; Will the Minister 
of HOME AFFAIRS be pleaaed to _e; 

(8) whether some State. Govemment have shown 
reluctancy in implementing recommendations of the 
National Human Rights Commission fOr compufsory VIdeo 

~mittee wiD hold wide coneuItations. elicit public opinion, 
examine the pros and cons of different options and 
formulate recommendatiOns on the question of Dual 
nationality or any suitable variant. The Committee will 
give its report within three months. 

Population of ChHdren 

1403. OR. RAM CHANDRA DOME: WMI the Minister 
of HOME AFFAIRS be pleased to state whether the 
expected population of children (upio the age of 14 years), 
women, middle-aged and the old people in the country 
at present taking into the account the growth rate of 
each section as per the 1991 census, each section 
aeparatefy? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): A Technical Group on Population Projections 
was constituted by the Planning CommIssion in April, 1996 
to provide population projections based on the 1991 
census and other relevant data for the period 1996-2016. 
Based on the report of the Technical Group the projected 
population as on 1st July, 1998, is given below for each 
of the foHowing sections: 

(In thousands) 

Male Female 

183528 172019 

467931 

n5172 103086 

33663 31727 

filming of aU postmortem examination conceming deaths 
in the police and jail custody; 

(b) if so, the reasons therefor, and 

(c) .the action proposed to be taken by the 
Govemment to bring down the cases of custodial deathE 
in the country? 
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THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) and (b) While a number of States and 
Union territories have accepted this recommendation of 
the National Human Rights Commission, only one has 
conveyed its reservation on legal and technical grounds. 
The matter is, however, being pursued by the National 
Human Rights Commission. 

(c) The 'Police' and 'Prison Administration' are State 
subjects as per the Constitution of India. It is essentially 
the responsibility of the State Govemments to eneure 
that the Police personnel and the jail authorities conduct 
themselves in a humane manner. The Union Government 
has been issuing guidelines to the State Governments. 
from time to time, to ensure that the cases of custodial 
deaths are taken serious note of and dealt with promptly 
and firmly. Human rights as a subject has been included 
in the training programme. 

Sugar Mill, In Bihar 

1405. SHRI PRABHASH CHANDRA TIWARI: Will the 
Minister of FOOD AND CONSUMER AFFAIRS be pleaaed 
to state: 

(a) the present status of sugar mills functioning under 
the Sugar Corporation in Bihar; 

(b) the number of sugar mills which are on the verge 
of closure in Bihar; 

(c) the reasons for their closure; and 

(d) the steps taken to revive these mills? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): (a) and (b) As on 30.9.98, there were 
15 sugar mills under the Bihar State Sugar Corporation 
Ltd. All these 15 sugar mills have not worked during 
1997-98 sugar season (October-September). 

(c) and (d) The closures could be due to variety of 
factors, such as inadequate cane availability, unviable siZe, 
obsolete plant and machinery, technical and managerial 
incompetence, excessively high cane price not 
commensurate with sales realisation and many other 
factors. Sugar Mills have themselves to prepare IChernee 
for reopening/rehabilitation/modemisation and get them 
approved by the financial institutions. 

Financial assistance is also availabkl from Sugar 
Development Fund (SDF) at conc8ssional rate of inllr. 

for cane development & rehabilitation/modernisation 
schemee, subject to fulfJlment of the conditiona laid down. 

AtrocltIn on MlnorIUM 

1406. SHRl V.M. SUDHEERAN: 
SHRI SAND1PAN THORAT: 
SHRI TARIQ ANWAR: 
SHRIMATI RANEE NARAH: 
SHRI SAMAR CHOUDHURY: 
SHRf C.D. GAMIT: 
SHRI S.S. OWAISI: 
SHAI N.N. KRISHNADAS: 
SHRt a.M. BANATWAl.lA: 
SHRI PRASAD BABURAO TANPURE: 

WUI the Minister of HOME AFFAIRS be pIeued to 
state: 

(a) whether the Union Govemment have sought any 
report from the Govemment of Gujarat regarding recent 
aboCltie8 on min0ritte8 and their instltutlonl by retlglcu 
fundamentalists; 

(b) If 80, the details thereof; 

(c) whether a section of minority community In Gujarat 
has been driven out of their villages; 

(d) If 80, the 1'8"" lheNfor; 

(.) whether the Union Government have sent any 
team to find out the facta In thtI regaRi; 

(f) If 50, the findings thereof; 

(g) If 80, the reaaona therefor; 

(h) whether the Union Government propos. to 
convene a meeting of the Chief Mlniltera of the affectecf 
States to cjecUli the maIter; 

(I) If 80, the details thereof; 

0) whether the National Commiseion for minorItIeI 
sent a delegation to ...... the deteriotatlng altuatlon on 
rninorIties and hal submitted Ita report; and 

(Ie) if eo, the dIItalII of the report and the action 
taken by the Union Govemment on the recommenc:tItiona 
of report to protect the life and property of minorltiel? 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 
ADVANI): (a) to (d) V .. SIr. ,.. per the report received 



191 Written Answets DECEMBER 8, 1998 to QuetWons 192 

fromGovt. of Gujarat the following Incidents of aI1eged 
atrocities on minorities and their institutions had occured. 

The Norada Gram Panchayat passed a resolution 

for the removal of several unauthorised structures in 

Naroda, Ahmedabad. The fifty four such structures given 

due notice under the provision of the GuJarat Panchayat 

Act, 1993 included In inegal encroachment by the Catholic 

Diocese near Deepnagar, and a Hindu Temple. 

On 18.7.98 an organisation called Gideons Christian 

International distributed Booklets by the name "Navo 

Karar· among the students of the I.P. Mluion School, 

Rajkot Cily with the consent of the School authorities. 

The printed forms of the Booklet created misunderstanding 

and 15-20 persons lodged' protest to the Principal of the 

School on 20.7.98 against these Booklets. Subsequently 

they burnt 300 copies of the same outside the school, 

On 23.7.98 the school authorities lodged tI'le complaint 

with Rajkot Police in this regard and in porsuance thereof 
6 persons were arrested immediately and a case has 

been registered. The incident did not escalate thereafter. 

Apart from this 6 other minor incidents also took 

place in Gujarat. Police and District Administration had 

intervened in time and controlled the situation, 

There are no reports of any minority community from 
Gujarat State having been driven out on religious ground$ 

through some people reportedly shifted temporarily from 

Randhikpur, District Dahod but have now come back to 

their homes. 

(e.) No Sir. 

(f) to (9) The question does not arise. 

(h) There is no such proposal. 

(i) The question does not arise. 

m and (k) Yes Sir, the National Commission for 

Minorities· had .ent a delegation headed by Ita member, 

Dr. James Messy to Gujarat In August 98 to ..... the 

situation and the Commission has submitted Its report to 

the Govt. of Gujarat and National Human Right 

Commission for taking . neclSQry action. 

Migration from Border Are .. of JaK 

1407. SHRI INDRAJIT GUPTA: 
SHRI NARESH PUGLIA: 
SHRI SUSHIL KUMAR SHINDE: 
DR. T. SUBBARAMI REDDY: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether some villagers in Uri and other sectors 
along the border and the Une of Control in Jammu & 
Kashmir had evacuated on account of continued heavy 
firing and shIning by Pakistani troops during the last six 
months;· 

(b) if so, the details thereof indicating the number of 
civilians and security personnel killed; and 

(c) the Central assistance sought and given for their 
resettlement and rehabilitation? 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 
ADVANI): (a) and (b) A number of border villages of 
Kargil, Gurez, Kamah, Keran, Matchil and Uri in Kashmir 
dIvIIIon and of Blehnah, Samba, R.S. Pura and Hiranagar 
in Jammu division have been subjected to heavy firing 
from across the border. The inhabitants of some of these 
villages had to temporarily shift from their villages to safer 
places. 72 civilians and 58 security personnel have been 
killed in Jammu & Kashmir so far since May, 1998 in the 
unprovoked firing by Pakistan. 

(c) No proposal regarding Central assistance 
specifically for resettlement and rehabilitation has been 
received. However, ex-gratia payment at the prescribed 
rates is given to the next-of-kln of those killed and to the 
Injured, which is reimbursed by the Central Government. 
State Government have announced free ration for the 
victims of border firing. 

[Translation] 

Death of ITBP Jawa". 

1..08. DR. SHAKEEL AHMAD: 
SHRf HANNAN MOLLAH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether some Jawans of Indo-Tibbet Border 
PoNce (ITBP) undergoing glacier training were died near 
Badrlnath on October 14, 1998; 
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(b) if so, the details thereof; 

(c) whether the Govemment propose to conduct an 
enquiry into the incident; and 

(d) if so, the reaction of the Govemment thereto? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (d) Eight ITBP personnel died on 17 & 
18th October, 1998 while undergoing glacier training near 
Badrinath. Prima facie It appears that heavy snowfall. and 
unprecedented bad weather conditions caused the tragedy. 
A Court of enquiry has been ordered. 

[English] 

Fake Currency 

1409. SHRI RAJBANSHI MAHTO: 
SHRI JANARDAN PRASAD MISRA: 
SHRI MANIBHAI RAWI BHAI CHAUDHARI: 
SHRI BIJOY KUMAR BIJOY: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the fake currency notes are in circulation 
:>0 large scale in various parts of the country; 

(b) If so, the details and estimated amount of fake 
=urrency seized during 1998, StatelUT-wise; 

(cl the number of fake currency rackets busted during 
he said period and the action taken by the Govemment 
19ainst them; 

(d) whether some Pakistani national have also been 
appt'8hended; 

(e) If so, the action taken by the Govemment against 
them; and 

(f) the stepa taken by the Govemment to check thIa 
menace? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) and (b) The Government I. aware of 
circulation of fake currency notes In the country. Available 
information in regard to forged currency notes recovered! 
eelzed during the year 1998, StatewiIeIUT -wile, Ie given 
In the enclo8ed Statement-I. 

(c) to (e) A statement-II Indicating the number of 
fake currency rackets busted' In various StateslUnlon 
territories during the year 1998 is encloeecl. Two Pakistani 
nationals were al.o apprehended. 'Public order' and 
'Police' are State aubjectI as per the ConstItutIon of India. 
The registration, investigation and cMtectlon of crimee as 
well as the prevention of crimes are essentially the 
responsibility of the State Governments. 

(f) The Reserve Bank of India Issues press rele .... , 
from time to time, to enable the public to distlngulah 
between genuine and fake currency notes. In order to 
combat counterfeiting, currency notes are now printed with 
additional security features. The Central Bureau of 
Investigation has created a Special Unit for excklalve 
investigation of counterfeit currency not... The Border 
Security Force has alerted Its forward troops to be more 
vigilant 80 as to ensure that such currency not.. are not 
smuggled Into the country. 

Bfa,.",.",.., 

Forged Indisn Currency NDteB Recovere6'Selzed during 1998 c.pto September 

DefInatIon 

500 100 50 20 10 5 2 TotIII 
StatelUT Name R---s AS AS AS R 8 "'R"S R S R S Value 

2 3 4 5 6 7 8 9 10 11 12 13 14 15 18 17 18 

Andhra Pradesh 6 1 176 21 113 16 7 o 118 7 0 0 0 0 0 31405 

Andaman Nlcobar 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 

Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 
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2 3 4 5 6 7 8 9 10 11 12 13 14 15 18 17 18 

Assam 3 0 14 6 278 0 0 0 3 0 0 0 0 o 0 o 17330 

Bihar 66 0 383 0 21 0 16 0 62 0 0 0 0 o 0 o 

Chandigarh 2 0 11 0 o 0 0 0 0 0 0, 0 0 o 0 o 2100 

D&N Havell o 0 0 0 000000000 o 0 o o 

Deihl ,410 0 3370 158 30 2 1 044 2 000 o 0 o 559680 

Goa o 0 0 0 000000000 o 0 o o 

Gularal 17 400 163 108 8 ., 0 0 15 18 0 0 0 o 0 o 238430 

Haryana 3 2 28 020003000 o 0 o 4930 

Himachal Pradesh o 0 1 000000000 o 0 o 600 

Jammu & Kashmir o o 24 000000000 o 0 o 

Karnataka 30 9 264 1403 108 45 0 1 108 5n 0 0 0 o 0 o 200700 

o 0 0 0 00 0 0 0 0 0 0 0 o 0 o o 

Madhya Pradesh 000 o 0 0, 0 3 0 0 0 0 o 0 o 210 , 

Maharashtra 238 0 1472 352 63 5 2 0 35 0 0131S6$ 0 o 0 o 305noo 

Manlpur 
.~ 

o 0 o 33 0 2212 111 0 0 fJ 0 0 0 0 0 o 247410 

Meghalaya o O· 0 0 000000000 o 0 o o 
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3 45 8 7 8 9 10 11 12 13 14':' '15 16 17 18 

o 4 0'. 000000000 o 0 o 

Kerala 3059083 2 0 0 0 50 '0 0 0 .. ,0 o 0 o 35400 

Naga~ o 0 0 0 000000000 o 0 o o 

Orissa o 11 oe () 0 0 3 0 0 0 0 o 0 o 1630 

PondIc:herry o 0 25 280 o 0 0 0 0 16 0 0 0 o 0 '0 

3 0 1 0 o 0 0 0 0 47 0 0 0 o 0 o 2070 

4 1 265 187 8 30 0240 0 0 0 o 0 o 

Tamil Nadu 28 379 418 175 142 56 1 0 101 11 o 0 0 o 0 o 273840 

TdIpUr. 0 o 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 .. 0 

. . 
Uttar Pr~. 22 5 109 ,440 14 701 7 0 45 0 0 0 0 0 0 0 204740 

West Bengal 14 2 588 99 26 9108 0 113 0 0 0 0 0 0 0 81540 

~, 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 

Daman & Diu' 0 0 0 0 0 0 0 0 0 0 0 0 0 0 q 0 0 . ' ",.)' 

.nul 876 843 73110 .81128 1002 845 1"2 & 772 WT 1 ,. 0 0 0 0 2388725 

fftfte:$ -1386 _ 00itI5. 
'. • _ v .. 01 Rope .. II 8lICIUCIIng COinI 1.1. 1388, 
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Sut.ment.." 

Fake Currency RacketlBusted during the year 1998 

SI. State/UTs No. of fake No. of Pakistani 
No. currency national 

rackets apprehended 
busted 

1. Andhra Pradesh 5 NU 

2. Assam 4 Nil 

3. Delhi 2 2 

4. Gujarat 10 Nil 

5. Haryana 3 Nil 

6. Jammu & Kashmir Nil 

7. Karnataka 8 Nil 

8. Kerala 11 Nil 

9. Maharashtra 9 Nil 

10. Manipur 8 Nil 

11. Meghalaya 4 Nil 

12. MizoralTl 5 Nil 

13. Nagaland Nil 

14. Pondicherry 2 Nil 

15. Tamil Nadu Nil 

Naptha Allocation for Godavari Ga. Baaed 
Power Project 

1410. SHRI K. YERRANNAIDU: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Govt. of Andhra Pradesh has 
requested for an additional Naptha allocation for Godawari 
Gas based power project at Kakinada; 

(~) If 80, the details thereof; and 

(c) the measures proposed to be taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) Yes, Sir. 

(b) Based on the recommendation of the State 
Govemment, Ministry of Power has recommended an 
additional allocation of 60 TMT per annum of Naptha to 
Godavari CCGT of MIs Spectrum Power Generation Ud. 

(c) The proposal is under consideration in this 
Ministry. 

Pollution Due to Medical Wute GenenItIon 

1411. DR. RAVI MALLU: 
SHRI K.S. RAO: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government have formulated any 
scheme to check poHution by the medical waste generated 
by hospitals, nursing homes and other medical institutions 
throughout the country; 

(b) if so, whether a seminar was recently organised 
to deal with the situation; 

(c) if eo, the details of discussions held In the eeminar 
and the outcomes thereof; and 

• (d) the other concrete steps Government propose to 
effectively deal with the medical wastes in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) to (d) The Ministry of Environment & 
Forests have notified Bio-Medical Waste (Management & 
Handling) Rules, 1998. These rules are applicable to all 
persons who generate, collect receive, store, transport, 
treat, dispose or handle Bla-Medical Waste in any form. 
In the recent past, seminars and wqrkshops have been 
carried out in different places to apprise concerned 
instltutlons/hospltals authorities for taking' necessary steps 
for proper management of blo-medical waste. The 
Government have prescribed the time schodule for 
ensuring compliance of these rules. There was a brain 
storming .... ion organised on November 23rd and 24th, 
1998 at All India Institute of Medical Sciences on Hospital 
Waste Management, wherein various aspects of draft 
guidelines on management.of hospital waste were 
discussed. 
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Hospital W ... 

1412. SHRl K.S. RAO: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to ltate: 

(a) whether the Govemment have formulated any new 
rutes to deal with the problem of dIspoeaI of hospital 
waete; 

(b) if so, the details thereof; 

(c) whether these rules are being 8b1ctly followed by 
Government and Private Hospitals In Deihl; 

(d) if not. the reasons therefor; and 

(e) the number of categories in which hospital wate 
can be classified? 

THE MINISTER OF STATE OF THE MtNISTRY ·OF 
HEALTH AND FAM11,.. Y WELFARE: (a) and (b) Minletry 
of Environment and Forusts have notified the Bio Medical 
Waste (Management & Handling) Ru'-. 1918 on 20th 
July. 1998 which provide for regulation of genendlon. 
collection, storage, transportation, treatment and disposal 
of bio-medical waste. These rules apply to all peraons 
who generate, collect, receive, store. transport,tr .. t, 
dispose or handle bio-medical waste in any form. 

(c) and (d) The State Govemmentsl Union Territories 
are required to initiate necessary action for Implementation 
of the rules. 

(e) The rules have specified 10 categorie8 of Bio­
medical waste. 

Increase In Actlvltle. of lSI and 
Foreign Intelligence Agencle~ 

1413. SHRI M. RAJAIAH: 
DR. T. SUBBARAMI REDDY: 
SHRI K. YERRANNAIDU: 
SHRI RAVINDRA KUMAR PANDEY: 
PROF. P.J. KURIEN: 
SHRI G. GANGA REDDY: 
SHRI SHANTILAl PURSHOTTAMDAS PATEL: 
SHRI R. SAMBAS IVA RAO: 
SHRI MOHAN RAWALE: 
SHRI SUSHIL CHANDRA VARMA: 
DR. SUGUNA KUMARI CHELLAMELLA: 
SHRI ASHOK NAMOEORAO MOHQ.L: 
SHRI D.S. AHIRE: 
SHRI MADHAV RAO PATIL: 
SHRI RAMKRISHNA BABA PATIL: 
SHRI VITHAL TUPE: 
SHRI ABHAYSINH S. BHONSLE: 
SHRI A. VENKATESH NAIK: 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a) ·wMlher the aetMtIe8 of lSI ancIforeign Intelligence 
Agencies have inor8 ... d l'IIPicIy In the country parttcuIarIy 
in Southem States; 

(b) " 80, the details of States where these activities 
have been confirmed and suspected; 

(c) the details of terrorist organisations getting support 
from lSI aIongwith the places where these ate operating; 

(d) the number of lSI agents nabbedlkllled during 
the current year In comparison to the same pertod of the 
preceding three years; 

<e) whether the Paldstan anned forces have added 
about 20 per cent manpower and equipment8 in our 
country through the border areas; 

(f) " 80, the details thereof; 

(g) .whether the conspiracy of lSI to murder the high 
politicians In Ahmedabad has been revealed; 

(h) if so, details thereof; 

(i) whether the State Govemments have demanded 
funds to fight against terrorism; 

0) If 10, the details thereof; and 

(k) the steps taken by the Union Govemment to 
check lSI activities and strengthen the coutal 
.urveillance? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) and (b) It is not correct to say that ac:tivltlel 
of foreign InteDlgenee Agencies. partlculal1y the lSI have 
Increased in Southem States. However, there is no let 
up In the Pak design to destabllsr. the country through 8 

proxy war by aiding and abettlr.g activities of various 
'terronstlmllltanl organleationa In J&K, Punfab and NOfth 
Eastern States. Occasional modules of Pak Inspired 
mllttancyllerrorlsm have also been detected In Anethra 
Pradesh, Gularat, Deihl, U.P. and Ra;asthan. 

(c) Various Kashmlrt militant outfits like JKLF, Htzbul 
Mujahideen, Har1<at-ul-Ansar, Lalhkar-e-Taiba. AI-Faren, 
etc., are geUing support from the lSI. Similarty, most of 
the terrorist outfits operational In Punjab 61ce KCF (P). 
KZF, BKI ISYF (Rode). etc., are based In Pakistan from 
where they are making attempts to revive militancy in 
Punjab. 
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(d) The number of euepected lSI agentalmUItant8 
arrested/killed in the country (lncIucIng J&K) during the 
last four years: 

Year Arrested Killed 

1995 3638 1387 

1996 2941 1332 

1997 2598 1330 

1998 1341 880 
(Till Nov .• 98) (TIll 22.10.98) 

(e) and (f) No specific information in this regard is 
available. 

(g) and (h) A module of Lashkar-e-Taiba backed by 
lSI was interdicted and disrupted by the Gujarat Police 
by neutralising (Ahmedabad. October 12. 1998) Mood. 
Shahbaj @ Abu Qasim. Pakistani activist of Laahkar-e­
Taiba based in Ahmedabad (Gujarat): Mohd. Shafiq an 
Indian associate of Mohd. Qasim was also arrested from 
Jodhpur. Shafiq had helped Mohd. Shahbaj and his 

usoclate to eettIe down in Ahmedabad (Gujarat). Mohd. 
Shahbaj was sent by lSI backed Lashkar-e-Taiba to 
Gujarat to uaaaeInate L.K. Advanl. Unton Home Minister 
and Keshu Bhal Patel. CM. Gujarat. 

(I) n (I) Poaition of funds releaeed to State Police 
Forces under the scheme for modernisation is shown in 
the encloeed Statement. 

(k) To check lSI activities in the country various 
security agenciee both belonging to the· Union and States 
have been working together. Regular coordination 
meetings are being held to device strat~es and share 
the Intelligence. Even In the field. security agencies 
belonging both to the Union and Statea are in regular 
consultation with each other and according to need. launch 
joIRtopeidoll8. Vigil on lie international border has been 
intenIlfted with a view to check Infiltration and smuggling 
of .... and expIoeIve. A echerne of joint coaataI patrolling 
has been adopted in sensitive States of Gujarst and 
Maharaahtra invoMng Police. Customs and Coast Guards. 
beaIdes, ntgUIar coordination meetings are being held 
bette.en vllrioua eecurIty agencies in these two States to 
chaU< out atratagy and ..,.,. intelligence regarding coastal 
security. 

Scheme for Modemisation of State Police Forces-funds ,.."..d lIIJdullliMtIon potJItIon for 1996-97 and 1997-98 
and funds I8le8IIBd during 1998-99 (PositIon as on 20-11-1998) 

Name of Stlte 

Andhra Pradesh 

Anmachal Pradesh 

Assam 

Bihar 

GUjaral 

(Rs. in Lakhs) 

Ret. In 
1996-97 

AmI. 
apanI 

ReI. In 
18970811 

_ AIoca. '11 nil. 2nd nil. &pl............ lor ............ TfMI .. 
IPII1I ,... ,..... 1aIIIIed,... bien ,..... '_89 

2 3 4 5 e 7 8 9 10 11 

709.580 673.310 1209.580 NIl 209.580 104.780 Nil NIl 104.280 

92.540 92.5oW 96270 92.M) 46270 23.135 NIl NIl 23.195 

195.430 Nil 47.715 Nt 95.430 Nt Nil NIl Nil 

333.120 332.110 783.120 781.120 233.120 NIl Nil NIl 233.120 

79.480 SO.OOO NIl Nil 58.9t!O Nil M Nil NIl 

150.480 150.180 150.180 NIl 150.180 75.090 NIl Nil 75.0lI0 
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2 3 4 5 6 7 8 9 10 11 

Ha.y.na 35.855 35.855 71.710 71.710 71.710 35.855 NIl NIl 35.855 

~ Pradelh 40.690 Nil 20.435 NU 40.690 Nil Nil 100.000 Equpt. under 100.000 
modemlsalion IIChenMt 

J" K 119.770 119.770 81.540 81.540 1t.540 4O.m 40.770 _.000 Equpt tor counter· 511.540 
Inugancy ope. 

Kamataka 350.800 350.800 200.800 138.020 150.800 75.400 Nil Nil 75.400 

Kerala 113.990 61.620 113.990 34.290 113.990 Nil Nil Nil Nil 

Madhya Pradesh 478.820 478.820 387.820 Nil 237.820 118.910 Nil 118.910 

Maharaehtra 251.990 175.125 NR NIl 251.290 125.645 Nil Nil 125.645 

178.830 176.630217.315 217.315 34.630 17.915 Nil NIl 17.315 

18.880 III.. 51.880 51.I8Q 25.840 12.170 NIl 12.970 

87.780 87.780' 87.780 87.780 4Uao 21_ NIl 21.845 

Nagaland 
220.000 218.880 __ __ 18.430 18..111 .. 11.215 

200.000 2110.00016'-810 104.110 104.810 5U05 NIl 52.8 

Punjab 84.650 84,650 284..fI&O HI 84.850 42.325 Nt ttl 

154,920 154.120 154.920 ttl '14.120 77.480 ttl .. 77.480 

8.610 UtO 43.015 fill 17.220 U10 ttl .. 1.810 
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2 3 5 6 '7 8 9 10 11 

Tamil Nadu 598375 511.750 296.750 237.190 196.750 98.375 Nil Nil 98.375 

Tripura 146.530 146.530 246.530 NIl 46.530 23.265 NIl NIl 23.265 

Uttar Pradesh 536.300 528.530 826.300 fill 336.300 188.150 NIl NIl 188.150 

west Bengal 274.no 174.nO 174.770 NIl 174.770 NIl Nil Nil Nil 

Total: 5500.000 5750.000 5000.000 1374.840 40.770 600.000 2015.410 

Note: 1. In addition to this In J&K an 8I1'ICIOOt of RI. 1045.31 Crores has been given for securtty related expenditure upto 31.3.1998. 

2. Goa has an unspent balance of RI. 7.33 IaIch8 (1995-96) and RI. 29.48 lakhs (1996-97). 

Renaming 'Ahmedabad' ... 'KI!m.".tI' 

1414. SHRI HARIN PATHAK: 
SHRI SURESH WARPUDKAR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Union Govemment have rejected the 
demand of Government of Gujarat for renaming 
'Ahmedabad' as 'Karnavati'; and 

(b) if so, the reasons therefor alongwith the State of 
proposal approved by the Gujarat Assembly? 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 
ADVANI): (a) to (b) The proposal for changing the name 
ot Ahmedabad to Karnavati was received by the 
Govemment of India from the State Government of Gujarat 
after a Resolution in this regard had been passed by the 
Ahmedabad Municipal Corporation. The Govemment of 
India has, for the present, decided not to change the 
name. 

[Translation] 

Irregularities In Allotment of Petrol Pump. 

1415. SHRI JAGDAMBI PRASAD YAOAV: WiUthe 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether there have been large scale irregularities 
and corruption in the allotment of the petrol pumps and 
gas agencies; 

(b) H so, the details thereof; and 

(e) the measures taken by the Govemment to check 
such irregularities? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (c) Selection of Dealers and 
Distributors of various petroleum products is done by 011 
Selection Boards oonstituted from time to time. Complaints 
-and criticism on the functioning of Oil Selection Board, 
which was constituted on January 1, 1993, had been 
received by Govemment. There were also a number of 
litigations Involving the decisions of these Boards. 

Govemment have since revised the guidelines for 
selection for Dealers and Distributors and has also re­
constituted the Dealer Selection Board by decisions taken 
on 1.4.1997 and 14.10.1998. These arrangements are 
Intended to ensure a fair, transparent and objective 
procedure. The constitution of the Dealer Selection Board 
18 now as under: 

A retired Judge of the High Court! 
Dlatrict Court Chairman. 

An OffIcer not below the rank of 
Chief Manager of - Member 
one/concemed Oil Company 

An Officer of the rank of Chief 
Manager of another Oil Company - Member 
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Two-two officers of oil companies as members will 
be nominated by the Executive Director or Director 
(Marketing) of the oil companies not earlier than three 
days from the date fixed for starting the interviews at a 
particular location. The Chairman has been appointed for 
a term not exceeding two years. 

{English] 

Flnenet.. A,II,lance for the Development of 
Medical CoIIegH 

1416. SHRI JAISINGRAO GAIKWAD PATIL: 
DR. RAMKRISHNA KUSMARIA: 
SHRI GORDHANBHAI JADAVBHAI JAVIYA: 

WtIIthe MinIster of HEALTH AND FAMilY WELFARE 
be pleased to state: 

(a) the details of financial assistance provided by the 
: Union Government for the development of medical 

colleges and hospital projects to each states during each 
of the last three years; 

(b) the norms followed for allocation of funds for 
these projects; 

(c) whether the Union Govemment have received 
representation from State Governments seeking 
enhancement of financial assistance for upgradatIon and 
providing adequate facilities in medical colleges and 
hospitals projects in their respective States; 

(d) if so, the details thereof State-wise; and 

(e) the steps takenlbeing takenlproposed to be taken 
in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WelFARE (SHRI DALIT 
-EZHtLMALAI): (8) to (e) The information is being collected 
and will be laid on the Table of the House. 

Allotment of Petrol Pump, to Trlbele 

1417. DR. RAMKRISHNA KUSMARIA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleued 
to state: 

(a) the number of petroVdiesel retail outlets allotted 
to tribale during each of the last three ye818 In the counby 
particularly in Madhya Pradesh; 

(b) whether the Govemment propose to aJIot more 
petroVdiesel retail outlets to tribals partlcularty in Madhya 

Pradesh; 

(c) If 80, the details thereof, State-wise; and 

(d) if not. the rN8OI'18 therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRt 8ANT08H 
KUMAR GANGWAR): (a) During the last three years 
(1995-96,1996-97 and 1997·98), a total of 69 retail outlets 
were allotted to Scheduled Tribel all over the country, 
Which Include 10 In Madhya Pradesh. 

(b) and (c) 46 new retail outlets have been Included 
In the approved retail outlet Marketing Plan 1996-98 for 
Scheduled Tribes all over the country including 8 In 
Madhya Pradesh. 

(d) Does not arise. 

Population Control Programme, 

1418. SHRI PRITHVIRAJ D. CHAVAN: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

<a) whether the Govemment have reoriented the 
population control programme by IhiftIng to Reproductive 
Child Health .. agreed to in the International Conference 
of Population and Development (ICPD); 

(b) whether the Government have reviewed the Impec:t 
of the changed emphuis at the dletrlct level; and 

(c) If so, the steps taken to educate the Implementing 
authorities and the Non· Qovemment organisations to the 
new orientation? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) Yes, 81r, the Government of India, In 
accordance with the recommendations of Intematlonal 
Conference on Population and Development (ICPD), has 
launched the Reproductive and Child Health (RCH) 
Programme during 1997-98 for implementation during the 
9th Plan period. 

(b) and (c) The Reproductive and ChUd Health (RCH) 
Programme was launched In October, 1997. The various 
specfflc schemes for implementation of this programme 
have since been prepared. The implementing authorities , 
at the state and the district levels as also the non 
Government organlaations are being educated about the 
strategic reorientation of the ReprOductive and Child Health 
Programme through training at different levels. It is too 
eal1y to review the Impact of the changed emphasis at 
the diItrtct level. 
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[Tran~la1ion] 

Sick Units of IDPL 

1419. SHRI ADITYANATH: 
SHRI K.P. NAIDU: 

Will the Minister of CHEMICALS AND FERTILlZERS 
be pleased to state: 

(a) the present position of various units of IDPl in 
the country; 

(b) whether the Government have fonnulated 8lIy 
comprehensive plan to improve the condition of these 
units; 

(C) if so,tlle details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL): (a) 
IDPl has three manufacturing unite at Riahikesh, 
Hyderabad and Gurgaon. AI these are not in regular 
production and operating much below thetr Installed 
capacity. 

(b) to (d) A package for revival of IDPl duly approved 
by BIFR was sanctioned with effect from 1.4.94. The 
revival package envisaged fresh financial asaistance of 
Rs. 119.94 crores by the Government upto 1995-96. As 
against this, A$. 140.31 crores was the actual financial 
assistance released by the Government to IOPl iii this 
period. The package, however, failed in the first year of 
its operation as the company could not achieve the 
targeted levels of production, sales and profitabnlty In the 
year 1994-95. Subsequently, IDPl management proposed 
modifications in the earlier package. The revised 
rehabilitation package is under the consideration of the 
Government. 

Persons 
. convicted 

Persons 
acquitted 

1995 

13,808 

4,536 

1996 

CrImea In DeIhl 

1420. DR. CHINTA MOHAN: 
DR. SUSHtL tNDORA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether criminals· booked for committing crimes 
In Delhi are being tried In local courts of Delhi during the 
last three years; 

(b) if so, the detai18 thereof, crimeoWtae; 

(e) whether the courts have puniIhed any of the 
accused during the said period; 

(d) If so, the number of cases pending for final 
disposal year-wise and crime-wise; 

(e) whether majority of crlmtnals are scot freed for 
went of evidence and technical grounds; 

(f) if 50, the details thereof; and 

(g) the steps taken by the Gcwernment to improve 
the etrategy of police? 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 
ADVANI): (a) Yes, Sir. 

(b) to (d) The requisite information Is given in the 
attached .a.ternent. 

(e) to (g) No Sir. The number of persona COIWIoted 
as agaInat those acquitted during the fast 3 yearaand 
upto 31st October, 1998 was 88 folIow8:-

1997 1998 

18,118 12.852 4,176 

3,759 1,318 183 
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Statement 

I S.No. Crime-Head NIIYIber 0/ c... ~ Nt.mber of PeIsons NIInber 0/ PtIIOIlS Nllnbar of lJersons Number of CUes 
ChaIIIned ChIIIIned CoIMcted AcqulIt8d PIIldng Trill 

2 3 .. 5 6 7 

A: 1995 

1. Oacoity 38 200 5 37 

. ( 2 . Murder 387 901 37 170 307 

3. Attempt to Murder 519 1080 29 166 428 

4. Robbery 412 948 29 103 347 

5. Riot 193 1710 50 28 185 

6. Rape 351 485 15 60 282 

7. Other IPC Crimes 24631 38620 5160 2487 18757 

8. Local and Special Laws 13844 19234 7868 1517 8435 

B: 19M 

1. Dacolty 28 154 28 

2. Murder 389 860 4 36 367 

3. Attempt to Murder 441 935 3 51 408 

4. Robbery 451 1019 43 51 388 

5. Riot 187 1195 18 184 

6. Rape 415 657 7 43 377 

7. Other IPC Crimes 32046 47183 11115 1998 22107 

8. Local and Special Laws 14268 19338 8888 1562 8215 
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2 3 4 5 6 7 

c: 1997 

1. Oacoity 29 163 29 

2. Murder 408 932 1 12 

3. Attempt to Murder 371 800 14 361 

4. RODbery 421 951 5 28 401 

5. Riot 118 841 21 8 115 

6. Rape 440 637 23 427 

7. Other IPC Crimes 26299 38348 n16 783 19876 

B. Local and Special Laws 11849 15763 4909 448 8732 

0: 1998 (upto 31st Oct., 1898) 

1. Oacoity 14 73 14 

2. Murder 1n 416 177 

3. Attempt to Murder 125 231 125 

4. Robbery 194 469 2 193 

5. Riot 15 134 15 

6. Rape 142 193 3 140 

7. Other IPC Crimes 8109 11387 2423 88 6205 

B. Local and Special laws 3186 4499 1751 92 2195 
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Correspondence In Bilingual Language 

1421. SHRI RAM TAHAL CHAUDHARY: 
SHRI SURENDRA PRASAD YAOAV 

(JAHANABAD): 

Wilt the Minister of HOME AFFAtRS be pleased to 
state: 

(a) the names of offices of Central Govemment which 
have been directed to make correspondenceain two 
languages: 

(b) the departments and offices where bilingual 
computers· have been set up; 

(c) the percentage of letters which have been replied 
in ,Hindi through these computers by the departments 
and offices; and 

(d) the details of action taken in regard to use of 
I ;indi in official correspondences and administrative work 
in Hindi speaking areas; 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 
ADVANI): (a) Under Official Languag~ Rules, 1976, 
communication from MinistrieslDepartmer, ,s/Officeslocated 
in region "AU and "B" to offices located in region ·C", 
except notified offices, shall be in two languages. 

(b) According to the information submitted by various 
Ministries/Departments in their quarterly progressive report 
regarding progressive use of ,Hindi, mostly bilingual 
faciHtles are available in their computers" . ., 

(c) Ministries/Departments do not maintain an~ details 
of Hindi letters :prepared through computers. But according 
to the information given in the progressive reports received 
from Ministries/Departments approximately 30% of the 
work is done through computers. 

(d) Targets are fixed for doing correspondence and 
administrative work In Hindi by Hindi speaking states Vii. 
states in region "A", in Annual Programme prepared by 
Department of Offjcial language every year for 
implementation of Official Language policy. Dates of 
achievements against the targets fixed are shown in the 
Annual assessment Report. The report is laid on the 
table of both the Houses. 

Onion Contribution by State. 

1422. PROF. PREM SINGH CHANDUMAJRA: 
DR. SUSHIL INDORA: 

Will the Minister of FOOD AND CONSUMER 

AFFAIRS be pleased to state: 

ta) whether the Government have made any 
astes6fT1ent with regard to the supply of onion by verlo .. 
States; 

(b) if so, the details of the contribution of Maharashra, 
Orissa, Uttar Pradesh, Kamataka. Gujarat and rest of 
India in production on onion; and 

(e) the extent of damage caused to onion crops due 
to untimely rains In each State, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOOANO CONSUMER AFFAIRS (SHRI SATYAPAL 
SINGHYAOAV): (a) and (b) India produces around 40 
lakh MT. of onion annually. The area under onion in the 
country lathe highest in Maharashtra accounting for about 
20% foHowed by Orissa with 14.8%, Uttar Pradesh with 
12.2%, Ksmataka with 11.5% and Gujarat, 8.2%. In terms 
of production, Maharashtra ranks first followecl by Gujarat. 
Uttar Pradesh, Ori... and Kamataka. 

(c) According to the assessment made by National 
Horticultural Research and Development Foundation, Pune, 
the recent untlrne/yraios have reduced the onion crops 
in major onion producing St$s like Maharashtra bV 26010, 
Gujarst by 18%, Uttar Pradesh by 34% Orissa by 27% 
and Kamataka by 24%. 

Separate Stat. 

1423. SHRI BRAJ MOHAN RAM: 
SHRI AJAY CHAKRABORTY: 
SHRI V.V. A,(GHAVAN: 
SHRIMATI GEETA MUKHERJEE: 

Will the. Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government propose to introduce 
any Bin in Parliament for providing Uttaranchal, Vanahehal 
and Chattiagarh the Status of separate States; 

(I» whether the draft bills seeking formation of new 
States were aent to the respoctive States for their 
approval; 

(c) if so, the details and outcome thereof; 

(d) whether any suggestion from any Legislative 
Assembly for formation of the new State has been 
received: 

(e) if so, the details thereof; 
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(I) whether it is a lact that a three member .commitlee 
was appointed hp.aded by Union Defence Minister Shri 
George Fernandes to decide over the Inclusion of Udham 
Singh Nagar in the ploposed Ur.aranchal State; and 

(g) if so, the outcome thareof? 

THE MINISTER OF HOME A:=FAIRS (SHRJ L.K. 
ADVANI): (a) The matter is under consideration. 

(b) and (0) The draft Bitls providing for the formation 
of MW States of UttarakhaflG'Uttaranohall Vareanchal and 
Chattisgarh were referred to the State legislatures· of Uttar 
Pradesh, Bihar and Madhya Pradesh respectively in 
August, 1998 for expressing their views as required under 
article 3 of the Ccnstitutlon of India. The views of the 
State Legislatures have been received. 

(d) and (e) A resolution has been received from the 
Legislative Assembly of Pondicherry in this connection. 

(fl and (g) A co-ordination Committee has been 
fonned in this regard. The report of the Committee Is 
awaited. 

PurchMe of Crude 011 

1424. SHFU RAJ NARAIN PASSI: WUI the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
statt!: 

(a) the rate at which the payment was made to Oil 
& Natural Gas Commission, Oil India Limited and foreign 
companies for crude oil during 1995; 

(b) whether payment for crude oil hN been agreed 
to the intematlonal rate to the private parties; and 

(c) If so, the rate at whtch the payment has been 
mads· to the private parties for crude oU aIongwith the 
quantity of crude oil proposed from them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (S~I SANTOSH 
KUMAR GANGWAR): (a) The payment was made to Oil 
and Natural Gas Commission and on India limited for 
crude 011 during 1995 at the rate of Rs: 3169IMT 
(provisional) plus applicable sales-tax. 

(b) Yes, Sir. 

(c) The details are given In the statement attached. 

s.tement 

The rates at which the peyment has bNn ",.c/e to ptlvate parties for crude oil aIongwIIh the 
quantity 01 crude oil purr:haed from them .,. as ftJikJws: 

Name of company 

Hindultan 011 
Exploration Co. Ltd. 

Larson and Tubro Ltd. 
and Joshi Technology 
Inti. Inc. 

Enron Oil and Gas 
India Ltd. 
Reliance Industries Ltd. 

Gaoenpro Petroleum 
Ltd. 
Enpro India Ltd. 
Geopetrol International 
In,::. 

FIeld 

2 

Panna & 
Mukta 

Kharaang 

3 

Re. 3t~·· 
(ProviIIonat) 

putMIi crude price 
perBbt 
(ProvIaionaI) 

Brent (Old) minus 
US$ 0.10 per Bbl 
(Provisional) 

BO minus (Bonny 
Ltd. OSP minus 
Bonny Medium 
OSP) per Bbl 

4 

233 (Mf) 

2924 (Mf) 

398247 (MT) 

6329 (MT) 



221 Written AnswelS AGRAHAYANA ~17, 1920 (Saks) 

Comand Petroleum (I) 
Pty. Ltd. 
Rawa Oil (Singapore) 
pte. ltd. 
Videocon Petroleum 
Ltd. 

2 

Rawa 

• The quantities are as furnished by 011 companl ... 

•• Provisional. 

Chhatlsgarhl Language 

1425. SHRI CHANDRASHEKHAR SAHO: Will the 
Minister of HOME AFFAIRS be pleased to Mate: 

(a) whether the Government propose to give 
recognition to Chhatisgarhi dialect under Article 347 of 
the Constitution; 

(b) if so, the details thereof: and 

(c) the steps taken in this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) No such proposal at present is under 
consideration of the Government. 

(b) and (c) Question does not arise In view of (a) 
above. 

{English] 

Separate Department to Control Population 

1426. SHRI K.P. MUNUSAMY: Will the Mlnilter of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether it is proposed to aet up a separate 
Department In the Union Ministry to control population in 
the country; 

(b) if so, the time by which it is Hkely to be ... up; 
and 

(c) the steps taken by the Government to QOntroI 
population? 

3 

90% of Arab fight 
plus US$ 0.60 per 
Bbl upto Sept. '95 
and Arab fight plus 
US$ 0.60 per Bbl 
w.e.f. October' 95 
(Provisional)-

4 

1~7 (8bf) 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) No, Sir. There is already a 8eparate 
Department in the Ministry which is· Im.,lementing the 
National FamUy WeHare Programme, with the objec:tive 
of bringing down the rate of growth of Population and 
promoting Matemal and Child Health. 

(b) Does not arise. 

(c) The steps taken by the Government Include: 

(i) Information, Education and Communication 
(IEC) Programmes to create awaren88S. about 
the Importance of sma" family; and 

(ii) Provision of contraceptive servlc.. Uke 
sterilisation for male and female, IllD 1neertIon, 
proviaion of oral contraeeptlvea and condoma 
through sub-cent .... , Primary Health Centree, 
Community Centres and hospltal8; etc. 

Vaccine for AIDS CuM 

1427. SHRI SHANKAR PRASAD JAISWAL: 
SHRI A.C. JOS: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether at the Tenth Intemattonal CongNeI of 
Immunology held in New Delhi in November, 1988, 
stressed the need to identify the Indian atraln8 of Human 
Immunodeficiency Virus (HIV) and to produce appropriate 
vaccine reaponaes apecIfIc to the country's needs was 
stressed 88 the only way to fight the AIDS menace; 

(b) if 80, the progreae made 10 far In 1hat direction, 
both inside the country and abroad; and 
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(el lIle latest figures of HIV positive cases and full 
blown AIDS·cases in the country, State·wise? 

THE MINISTER OF STATE OF THE MINISTAYOF 
HEALTH AND FAMILY WELFARE (SHAI DALIT 
EZHILMALAI): (a) Yes, Sir. However. apart from an 
appropriate vaccine, there are other strategies for control 
of the HIV/AIDS epidemic. 

(b) At the International level. all vaccinea examined 
to·date in preliminary safety and immunogenicity traUs 
have used HIV·1 envelop preparation and appear to be 
safe. Serum antibody responses have been induced by 
almost all vaccines examined. These trials were not 

designed to assess efficacy, 88Y8rBI people in the studies 
have become infected with HIV·1 after high risit 
exposures. 

limited basic research work carried out In India 
has shown that the most prevalent strain of HIV-1 Is 
subtype-C. Systematic studies are required to identify, 
Isolate and characterise various subtypes of HIV strains 
in different geographic regions of the country as It is 
possible that vaccine developed against anyone subtype 
may not work at anticipated efficacy for other 8Ubtypea. 

(c) Total number of HIV positive cases as of 31st 
October, 1998 18 79574 and full blown' AIDS C888I are 
6609. Aeporl Is attached as statement. 

SYtement 

Natilmal AIDS Control Organiufjon, .. AIInJstty of HaaIh,& Family Welta,., Go...",ment of India 

Surveillance for HIV InfecrJon/AIDS ea.es In Incl. (PerIod of reptHI-
Since inception I .•• 1986 to 31f1t October. 1998) 

I. HIV Sero Surveillance 

Cumulative this month 

Number of persons screened 3364479 5675 

Number of persons sero-posltive 79574 179 

Sere-positivity Aate (Per thousand) 23.65 31.54 

BREAK-UP OF SEAa-POSITIVE: 

Category Sere-Positive Percentage 

Heterosexually 38037 45.29 
Promiscuous 

Homosexuals 233 0.29 

IN Drug Users 2714 3.61 

Antenatal Mothers 989 1.24 

S~8d AAClAlPS 13958 17 •. 64 

Blood Donors 4646 5.84 

Dialysis Patients 288 0.36 

Aeceipent of Blood 942 1.19 

Others (Not Spec:ified) 19887 24.74 
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~ for HlV "".." 
Period of repott jf:ItO: 3'. 0c:fGINr. 1988 (PlrwIItIonIII) 

S.No. Name Screened Positive Sero POIitIvIty 
Rate 

(Per thotaand) 

2 3 4 5 

1. Andhra Pradesh 74428 704 to. 54 

2. Assam 12717 173 13.80 

3. Arunachal Pradesh 495 0 0.00 

4. AfcN Islands 13731 114 '.30 

5. BIhar 9420 32 3.110 

6. Chandigartl (U.T.) 220 U1 

7. Punjab 1488 66 43.88 

8. Deihl 314767 1282 4.04 

9. Daman & Diu (U.T.) 250 8 32.00 

10. Dadra & Nagar Havell 160 1 8.25 

11. Goa 88978 ,., 28.23 

12. Gujaral 1362 3.07 

13. Haryana 154281 421 2.84 

14. Himachal Pradesh 3851 92 8.84 

15. Jammu & Kashmir 8981 40 4.46 

16. Kamataka 10.80 
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2 3 4 5 

17. Kerala 44547 215 4.83 

18. Lakshadweep (U.T.) 823 7 8.51 

19. Madhya Pradesh 94696 572 6.04 

20. Maharashtra 418203 109.73 

21. Orissa 82995 213 2.58 

22. Nagaland 8548 429 50.1,7 

23. Manipur 31807 5363 188.61 

24. Mtzoram 33593 103 3.23 

25. MeghaJaya 14153 69 4.17 

26. Pondicherry 83927 2935 34.97 

·27. Rajasthan 22217 427 19.22 

28. Sikkim 510 6 11.88 

29. Tamil Nadu 703708 10931 15.53 

30. Tripura 5613 4 0.71 

31. Uttar Pradesh 100739 1148 11.40 

32. West Bengal 163991 649 3.86 

3364479 79574 23.85 
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II. AIDS case SI.It'V8IIIanoe 

AIDS Cases in India 8809 2 

Males 5204 (78.74%) 

Females 1406 (21.28%) 2 (100%) 

",... 8Gurce of InteotIon 

No. of c.... Percentage 

Heterosexual promiscuous 4901 74.16 

Transfusion of blood and 538 8.14 
Blood product 

Homosexual contact 36 0.64 

Injectable Drug Addicts 487 7.01 

Others (Not Specified) 887 10.09 

Total 6809 

National AIDS Control Programme. India 
AIDS CIIHS in India (Repotfed to NACO) (As on 31st October, 1998) 

S.No. StatelUnion Territory AIDS Cues S.No. StatelUnion Triory AIDS Caaea 

1 2 3 1 2 3 

1. Andhra Pradesh 45 5. Bihar 3 

2. ASsam 22 8. Chandigath. (U.T.) 

3. Arunachal Pradesh 0 7. Punjab 100 

4. A&N Islands 0 8. Delhi 219 
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2 3 1 2 3 

9. Daman & Diu (U.T.) 1 24. Mizoram 5 

10. Dadra & Nagar Haveli o 25. Meghalaya 8 

11. Goa 12 134 

12. Gujarat 138 27. Rajasthan n 

13. Haryana 28. SIkkIm 2 

14. Himachal Pradesh 9 29. Tamil Nadu 1624 

15. Jammu & Kashmir 2 30. Tripura o 

16. Karnataka 153 31. Uttar Pradesh 119 

17. Kerata 106 32. W8It Bengal 57 

18. Lakshadweep (U.T.) 0 .. 

19. Madhya Pradesh 210 
[TransIMJon} 

Non-ProcureInen of Aloe by Gov!. AgencIH 

20. Maharashtra 3251 
1428. SHRI RAVINORA KUMAR PANDEY: WI! the 

MinIBter of FOOD AND CONSUMER AFFAIRS be pIea.d 
to state:· 

21. Orissa 2 

(a) whether the Government agenel" ..... not 
procuring rice as mentioned In the 'Dalnll< Jagran' dated 

22. Nagaland 10 October 13, 1998; 

(b) H so, the facts of the matter reported therein; 

23. Manipur 301 and 

(c) the reaction of the Government thereto? 
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THE MINISTER OF STATE IN THE MINtSTRY OF 

FOOD AND CONSUMER AFFAIRS (SHRt SATYA PAL 

SINGH YADAV): (a) to (c) No, Sir. Fel and State 

GoveMItIent aglmCieshave procured 61.20 Iakh tonnes 

of paddy upto 4.12.98 in the current Kharif Marketing 

Season 1998-99. In terms of rice total procu~ment Is 

48.45 lakh tonnes as against 69.53 /akh tonnes procured 
during . the corresponding period lsat year. The shortta" 

in procurement is due to lower production, delayed 

arrivals. unseasonal rains/cyclone in some parts of Punjab. 

Haryrma, U.P .. Andhra Pradesh. Madhya Pradesh. The 

rice millers were exempted from contributing levy rice 

upto 31.10.98 in Haryana and upto 10.10.98 in Punjab. 

The Government has allowed relaxation in the unifn"," 
sDecifiC:l'Itinn!': fnr 1'" ",,10-_- vI fJdUUY on account of 

unseasonal rains/cyclone in Punjab, Haryana and Andhra 
Pradesh in the interest of farmers. 

(English] 

ConversIon of ReligIon 

1429. SHRI ANANT KUMAR HEGDE: Will the 

Minister of HOME AFFAIRS be pleased to state: 

(a) the total number of persons converted to 

Christianity in North-East during the last ten years; and 

(b) the reason for such conversion of r.ugion at a 

large scale? 

THE MINISTER OF HOME AFFAIAS (SHRI L.K. 

ADVAN1): (a) and (b) Such details are not maintained by 

the Government. 

Enhancement Of Foodgralns uncleI' TPDS 

1430. SHRI K.P. MOHAN: Will the Minister of FOOD 

AND CONSUMER AFFAIRS be pleased to state: 

(a) whether the information regarding the 

enhancement 01 food grains supplied under the Targeted 

Public Distribution System Scheme from 10 kilos to 15 

kilos per tamUy has since been coUected ae· recommended 

by the Parliamentary Standing Committee; 

(b) tf eo, the details thereof; and 

(c) the total number of famines is likely to be· 
. , 

benefited by the said revision, State-wise? 

THE MINISTER OF STATE IN THE MINISTAY OF 

FOOD AND CONSUMER AFFAIRS (SHAI SATYA PAl 

SINGH YADAV): (a) to (0) Yea, Sit. The StancUng 

Committee on Food, Civil Supplies and ~ DiatrIbtAion 
has recommended that the monthly allocation under 

Targeted Public DistributIon System ~TPOS) should be 

increased from the present level of 10 kg. Dl'r ·'·-'''1' 
Below Poverty Line (BPl) tl' - .. ,,,nrnulTl of 15 kg., If 

monthly al~' 0' 20 kg. per BPl family Is not possible 
tit this juncture. 

In the present form of PDSfTPDS in which non-BPL 

population is also extended the benefit of subsidised 

foodgrains, if the quantum of foodgrains for famHies Below 

Poverty Line (BPL) is increased from 10 kg. to 15 kg. 

per family per month, the additional requirement of 

loodgrains will be about 36 lakh metric tannes. The 

additional subsidy required is estimated to be about A ... 

2150 crores per annum. The year to year stock position 

of foodgrains in Central Pool 88· wet/ as the budgetary 

constraints at present may not permit increase of 

entlt*nent for BPL poputation from 10 kg. to 15 kg. per 

family per month. 

[TranSlation] 

MInimum Wages Act 

1431. SHAI THAWAA CHAND GEHLOT: 

DR. ASIM BALA: 

SHAI PRASAD BABURAO TANPUAE: 
SHRIMATI JAYANTI PATNAIK: 

SHRt S.S. OWAISI: 

WIll the Minister of LABOUR be pleased to state: 

(a) whether the Govemment propose to restructure 

the labour welfare and mInImum wages Act for beedl 

work .... and other labourelll; 

(b) if so, the details thereof; and 

(c) the time by which It is Ilkety to be IeId on the 
table? 
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THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA): (a) to (c) The Beedi Wort<ers' Cess (Amendment) 
Bill. 1998 was passed by both the Houses of Parliament 
enhancing the lower and upper ceiling to be levied from 
10 paise and 50 paise respectively to Re. 1 and Rs. 5 
per thousand beedis rolled. However, the rate of cess 
has been kept at Re. f per thousand beedis rolled. This 

would create a corpus of about Rs. 42 crore annually as 
against Rs. 21 crore being generated presently. Some of 
the welfare measures to be effected out of these additional 
funds include opening of new hospitals/dispensaries, 
enhancement of scale of benefit etc. with regard to the 
• ii.,imum Wages Act, 1948, some amendments are under 
active conSloel Q"-~ . .,f the Government and they are in 
advance stage of tinaJlsation. -, n" 1"--IiId amendmenta. 
would reduce the period of revision of minimum vror-. 
chance the amount of compensation, provide for 

compounding of oHences, secure redressal of grievances 
of workers and ensure more decentralised mechanism in 
implementation of the law. 

iEng/ish] 

Prevention of Sexual Heranment 

1432. SHRI BALRAM SINGH YADAV: 
SHRI MADHAVRAO SCINDIA: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the National Human Right Commission 
had evolved a sexual harassment prevention code in line 
with the Supreme Court directions to prevent sexual 
harassment at place of wort<; 

(b) if so, the details thereof; 

(c) the steps taken by the Govemment to ensure 
compliance with this code in respect of Govemment 
Departments. Public undertakings, and private employers; 
and 

(d) the directions issued to State and UT 
Govemments to ensure compliance with the Supreme 
Court direclions? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) to (d) The information is being 
conected and will be placed on the Table of the House. 

CoachIng Inathutea for SC8fSTa 

1433. SHAI MUNI LALL: WHI the Ministe. of SOCIAL 

JUSTICE AND EMPOWERMENT be pIeaaed to state: 

(a) the number of Coaching IJ'lItItutes set up for the 

students of ScheduI4M:J Castes & Scheduled Tribes for 

competttive eumlnatlona to enter Into the Central and 

State Servlcea; 

(b) whether the Govemmentpropoee to set up more 

Coaching Institutes in the country; and 

(c) if 80, the time by which the said coaching 

Institutes are likely to be set up? 

THE MINISTER OF ST A' t: ur -me: M"~IOTnv or 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

MANEKA GANDHI): (a) The information is being coRkted 

from all the State GovemmentsIUT Adrnlnistrati.:ms and 
will be laid on the table of the House. 

(b) and (e) Proposals for setting up new Coaching 

Institutes have to be initiated by the State/UT 
Govemments. 

[Tranm.tJon] 

Migration of P8I'8On. from KMhmlr 

1434. SHRI AMAR PAL SINGH: Will the Minister of 

k>ME AFFAIRS be pleased to state: 

(a) whether a large number of persons have migrated 
to Himachal Pradesh from Kashmir due to sudden 

incralle In terrorist actlvftIee in Kashmir since March, 
1998; 

(b) whether the Govemment are aware of the fact 

that some terrorists are infiltrating into Himachal Pradesh 
in this process; and ' 

(c) if so, the scheme to identify such terrorists and 

the number of Kashmiri terrorists rounded up in Himachal 
Pradesh SO far? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 

ADVANI): (a) No such r8P0.rt has been received in this 
regard. ' 
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(b) and (c) During the current year, there has been 
Jne major militancy related incident In Himachal Pradesh. 

The State Governments of Jammu & Kashmir and 

Himachal Pradesh have deployed security forces on the 

Doda-Chamba border to conduct anti-militancy operations 

and to prevent infiltration of militants into Himachal 

Pradesh. 

{English] 

Utilisation of Fund. 

1435. SHRI ARJUN SETHI: Will the Minister of 

SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(to) thlll molY to sa No. 187 dated 7.6.98 regarding 
the utilisation of funds has since been collected; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRVOF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

MANEKA GANDHI): (a) and (b) Allocation of funds and 

their utilisation under Tribal sub-Plan out of State Plan 

are made by the respective States/UTs. Upto-date 

information have not been reported by the State 

Governments and UT Administrations so far. 

Prtce. of LPG and Petroleum Products 

1436. SHRI R.S. GAVAI: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government propose to hike priees 
of LPG and Petroleum products in near future; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI SANTOSH 

KUMAR GANGWAR): (8) and (b) The Government had 
decided in November, 1997 that subsidy on LPG 

(domestiC) and SKO (PDS) will be reduced in phases to 

reach the level of 15% and 33.33% of the Import parity 

price t:w 2000 . .01 & 2001-02 respectiv-'Y. The subsidy 
will be transferred to the fiscal budget from the year 

2002 onwardl. It W88 also deoIded that henceforth the 
prices of HSO would be on Import parity buts. ~ 
the ex-storage point price of HSD has been revised 81 

under: 

Effective dates ex-Storage point price 
(excluding exciae duty ate.) 

Ra.IKL 

07.11.97 7918.04 

25.12.97 7996.84 

01.03.98 8939.24 

04.04.98 7645.47 

20.05.98 7638.89 

Purchae of Paddy from Pun,.., 
1437. SHRI MOHAN SINGH: 

PROF. AJIT KUMAR MEHTA: 

Will the Minister of FOOD AND CONSUMER 
AFFAIRS be pleased to state: 

(a) whether ,the Government have ~ 
to purchase damaged paddy stock trom Punjab; 

(b) whether over two minion tonnes of unsold paddy 
Is already lying with the FCI; 

(e) If 80, the quantity of paddy with value thereof 
purchaeedlproposed to be purchued from Punjab; and 

(d) the manner In which the Government propose to 
di8p08e off the damage .took of paddy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATVA PAL 
SINGH YAOAV): (a) No Sir. Paddy conforming to 
prescribed specificationl are procured by the public 
procuring agencies under minimum support price 1Cheme. 
However, folowing unaeuonal rains In Punjab during 
October, 1 Q98 the Govemment of Inc:tia relaxed the 
spedfIcation of paddy for KharIf Martceting Season 1888-
99 w.d, 27.10.98 to mitigate the lufferingl of fanners of 
Punjab on account of uneeaaonal rains. The revl8ed 
spedfIcation of paddy applicable for procurement after 
27.10.98 are as under: 

·Paddy stocks can be procured with damaged, 
dIaco!oured, lpfOUted and weevIhd gralna ... put 
together upIO • mutmum limit of B%", 
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(b) No Sir. Fel usually does not 88M paddy, except 
in very rare and exceptional circumstances when It is not 
possible to get the paddy milled into rice. 

(c) Till 2.12.98 the total quantity of paddy procured 
in the State of Punjab by FCI and State Govemment 
Agencies together is 59.295 Lakhs M.T. out of which 
23.73 Lakhs M.T. has been procured by Fel at the 
minimum support price namely Rs. 440 per OtIs. and Rs. 
470 per atls. for Common & Grade 'A' varletiee of paddy 
respectively. 

(d) The paddy procured under minimum support price 
will be converted into rice by way of custom milling. 

Deportation of Refugee. 

1438. SHRI SUSHIL KUMAR SHINDE: Will the 
Minister of HOME AFFAIRS be pleaeed to state: 

(a) whether a large number of Bangladeshi refugees 
and alleged illegal infiltrators have been deported from 
different parts of the country during the past six months; 

{Ll) if so, the number of refugees and Illegal 
immigrants deported, State-wise; 

(c) the details of arrangements and agreements 
reached with the Government of Banglade.h in this 
regard; 

(d) whether the Govemment of Maharashtra and other 
States have made efforts in this regard; and 

(e) If so, the detaIls thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) There are no Bangladeehl refugees In India. 
Detection and deportation of illegal Infiltrators is a 
continuous on-going process. 

(b) to (e) As the powers under the Foretgn8l'lAct, 
1946 to identify, detect and depart foreign nationals 
residing illegally in various parts of the country have been 
delegated to the State GovernmentsIUT Admitlistriltions, 
data pertaining to number of Illegal immtgrantS deported 
State-wise is not maintained CentraHy. InstructIOns have 
been issued to the State GovernmentslUnlon Territory 
Administrations to Intensify efforts to identIfY and deport 
such foreign nationals and also to sensltlse the local 
population about the magnitude and 88rlousneas of the 
problem. The matter has been taken up with the 
Govemment of Bangladesh on various occasions. This 
issue was also discussed during Home SeCretary level 

talks with Bangtadeah held in Dhaka in November 1998. 
The BangIadeah side assured Ihat meuures MI be taken 
to strengthen security on the border to ,prevent . iHegal 
border crossing. 

Amount Sanctioned by Wortd Bank 

1439. SHRI K.C. KONDAIAH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the World Bank has sanctioned any 
assistance for the inclusion of some more cities In 
Kamataka under Indian Population project (IPP)-8; 

(b) H so, the additional amount sanctioned and the 
details of cttiea proposed to be Included under the said 
project; and 

(c) the programmes proposed to be taken UD in 
Kllmatalua unaer tne HId project during 1998-997 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) to (c) A Proposal received from 
Government of Kamataka for inclusion of '11 more cities 
in Kamataka namely Mysore, BuhlilOharwad, Belgaum, 
Gulbarga, Tumkur, Davengere, Bijapur, Bellary, Ralchur, 
Bhadravathi and Shlmoga under India Population 
Project - 8 Is under consideration of the Govemment of 
India In consultation with the World Bank. 

[Translation) 

Prtmlry Health Centr.. In Rural Areas 

1440. SHRI RAMAN AND SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of primary health centres, sub-primary 
health centres and Ayurvedic hospitals functioning in rural 
areas of Satna District of Madhya Pradesh; 

(b) the number of health centres and hospitals among 
them having doctors and the sanctioned strength of 
doctors, nurse, compounder-dresser and other staff of 
each of these hospitals and the present position of staff 
working In etiCh hospitals; 

(c) the amount &pent on medicines by each of theM 
hospitals In 1997-98 and the budget provision made for 
1998-99; and 

(d) the names of hospital among them whose doctors 
stay at headquatters and thepames of doctors who rarely 
visit' hospitals located In viffagee from Satna? 
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THE MINISTER OF STATE OF THE MtNlSTRY OF 
HEALTH AND FAMilY WELFAAE (SHRI DALIT 
EZHILMALAI): (a) There are 42 Primary HeafthCentree, 
258 sub-centres and 64 Ayurvedic hospitals functioning 
in the. rural areas of Satna District of Madhya Pradesh. 

(b) The nllmber of doctors, nurses, compounder· 
dresser and other staff' working in the health centres and 
hospitals is given in the attached statement. 

(c) Budget doted for medicine for these hOspitals 
was As. 4386,880 fer 1997·98 and for 1998-99 
As. 28,22,632. Drugs are procured centraHy and not by 
the indiVidual hoapItals. 

(d) Usualy all doctor8 are expected to reside at the 
places of posting and attend to hospital duties regularty. 
The State Government has not NCeived any complaint in 
this regard. 

SttItemertt 

Office of ChM' MedIcal omc., 

SI. Name of Designation Sanctioned Working vacant Surplus 
No. Institute 

2 3 4 5 6 7 

1. Community Health Centre, Patan 

Medical Specialist 

Gynaecologist 

Surgical Specialist 

Paediatrician 

PGMO Surgery 

PGMO Anaesthesia 1 

Assistant Surgeon 2 2 

B.E.E. 1 

Accountant 

Compounder 2 2 

.".. ·f." '}' ... \. 

Computor 

Lab. Technician 2 

Opthalmic Assittant 

Radiographer 1 
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2 3 4 5 6 7 

Health Assistant 5 6 

J.M.I. 2 

Driver 2 2 

Dresser 1 .. 

Staff Nurse 7 7 

LHV 2 2 

ANM 2 2 

Pump Attendant 1 

Dai 1 1 

Cook (Cont.) 1 

Watchman 1 . 1 

Waterman 

Servant 

Ward boy 2 2 

Ward boy (Cont.) 2 2 

M.P.w. (Male) 32 31 

M.P.w. (Female) 32 30 2 

2. Primary Health Centre, MaJhgawan 

Medical Offloer 1 

Compounder 1 

Dresser 1 1 
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2 3 4 5 6 7 

LHV 

Ward boy (Cont.) 

Sweeper 

3. Primary Health Centre, Tala 

Medical Officer 1 

Compounder 2 

L.H.V. 

A.N.M. 1 

Ward boy (Cont.) 

Servant 

Sweeper (Cont.) 1 

4. Primary Health Centre, Bhlkhampur 

Medical Offioer 2 1 

Pharmacist-II 1 

L.H.V. 1 

Staff Nurse 

Dresser, Junior 1 

Ward boy 

Sweeper (Cont.) 1 

5. Primary Health Centra, Bahulla Mel 

Medical Officer 1 

• 
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2 3 4 5 6 7· 

Compounder 

Dresser 1 

L.H.V. 1 

Servant 1 

Sweeper 1 

6. Community .... Ith Cenare. Dev AlII N....-

Medical Officer 4 4 

Staff Nurse 4 4 

Radiographer 1 

Pharmaclst-cum-Store Keeper 

Compounder 1 

Dresser 1-

L.H.V. 2 2 

A.N.M. 2 2 

Driver 

Opthatmlc Asatstant 

Accountant 

Computer 1 

V.S. ,1 ,. ~ 

Health AssIItant 4 .4 
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2 3 4 5 6 7 

J.M.1. 2 1 

Lab. Technician 1 

Ward boy 1 

Ward boy (Cant.) 

Waterman 1 

Sweeper (Cont.) 

Sweeper (Part time) 

7. Primary H.aHh Centre, Badwar 

Medical Officer 

Compounder 

Dresser 

A.N.M. 1 

L.H.V. 1 

Ward boy 

Sweeper 

8. Primary Health Centre, Mayarpur 

Medical Officer 

Compounder 

Dresser 1 

L.H.V. 

A.N.M. 1 
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2 3 4 5 6 7 

Ward boy (Cont.) 

Sweeper (Cont.) 1 1 

9. Primary Health Centre, Budhevakar 

Medical Officer 1 

Compounder 1 

Dresser 1 

Staff Nurse 

L.H.V. 

Ward boy 

Sweeper (Cont.) 

Community Helath Centra, DeVI'll) Nagar 

M.P.W. (M) 24 21 3 

M.P.w. (F) 20 16 8 

10. Community Health Centre, Nagod 

Surgical Seclalist 

Gynaecologist 1 

P.G.M.O. Medicine 1 

Anaesthesia 

Medical Officer 3 3 
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2 '.1 3 4 5 6 7 

Female MedkaI OffIcer !, 1--. 

- OpthaJmologiaf' 1 

Dentist 

B.E.E. 1 

Opthalmic ~ 01- 2 

Lab. TechnIc:I8\ 3 3 

Radiographer ~~ 2 2 

Compounder ~-; 4 3 

Dresser 2 2 

Accountant 2 1 ",: --
Computor 1 

V.S. 

Dental Aul8tant 

Driver 2 2 

Health Aaslatant 5 4 

J.M.1. 3 2 

Nursing Sister 

Staff Nurse 7 7 

LHV 2 2 

ANM 2 2 
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------------------------------------------
2 3 4 5 6 7 

LHV (I CDS) 4 3 

Servant 5 5 

Ward boy 2 2 

Ward boy (Cont.) 

Sweeper 4 3 1 

Aya 1 1 

Watchman 2 2 

M.P.W. (Male) 34 27 7 

M.P.W. (Female) 34 31 3 

11. Primary ",Iath Centre. ... ..... 

Medioal OHIcer 1 1 

Compunder 1 1 

Dresser . 1 

L.H.V. 

ANM 1 

Ward boy 1 

Sweeper 

12. Primary Hetath Centre. Slnghpur 

Medical Officer 

Compounder 1 

D ..... er 1 1 
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2 3 .. 5 6 7 

LHV 

Ward boy 1 , 
Sweeper 1 

13. Primary HMIttt c.m., AInUI 

Medical OffIcer 1 

Compounder 

Dreuer 1 1 

L.H.V. 1 

Ward boy 1 - 't'" '1 -
Sweeper 1 

, 4. PrImary HeIIIth centre, RcMId 

MedIcal Offtcer 1 

Pharm8Cill Grade-II 1 

0 ........ (Junior) 1 

Stall NurM 1 

LHV 1 

w.d boy 

S .... I*' 

15. PrtIn.-y HeIItItt c.nn. ..... 

MedIceI 0IIIcer 1 1 



2 3 

Compounder I 

Lab Technici8fl 

LOC 

CSO 

Health Educat4)r 

Ward boy 

Sweeper 

Sweeper (Cont.) 

16. Community Health Centre, Malhpon 

Medical Officer 

Compounder 

Pharmacilt-cum-Store Keeper 

Radiographer 

Staff Nurse 

Accountant 

Computor 

B.E.E. 

Lab. Technician 

Opthalmic ~nt 

Oreaaer 

4 5 

1 

1 " 

1 

1 1 

4 

4 

1 

1 1 

1 1 

. ,'" ~ 
~ . '.' 

, i .', • " " , " _. ~ l 

6 

3 

4 

• 

7 



2 3 5 6 7 

V.S. 1 

Health Assistant 5 1 

J.M.I. 3 1 

Driver 1 

LHV 2 2 . 'I 

ANM 2 2 

Ward boy 2 1 

Servant 2 2 

Waterman-cum-Peon 

Sweeper 1 

Servant (Cont.) 

Sweeper (Conl) 1 

l.e. 

Sweeper (Part time) 1 1 

17. ·Prlmary HMlth~ Centre, KariSloh~ 
/.: 

t '" 

Medical Offfcer 

Compoundet -

LHV 
", ~.. . f . , 

Dresser 1 1 

ANM 1 

'J ': ' ,1 t 'c-~ 

Ward boy 1 

Sweeper (Cont.) 
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2 3 4 5 6 7 

18. Primary Health Centre. Remarl 

Medical Officer 1 

Compounder 

Dresser Junior 1 

LHV 

ANM 1 

Ward boy 

Sweeper Daily Wager 

19. Pnmary Health Centre, Khuthe 

Medical Officer 

Compounder 1 

Dresser 1 1 

LHV 1 1 -

ANM 1 . 

Ward Boy Dally Wager 

Sweeper 1-

20. Primary Heatth Centre, Merhana 

MedIcat OffIcer 1 

Compound8r 1 1 
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2 3 

Dresser 

LHV 

ANM 

Ward Boy Daly Wager 

SWMper 

21. -PrftMry HMIttt Centre. Singhpal' 

Medical Officer 

Compounder 

CHO 

lib. Technician 

H.E. 

LDC 

Female Attenct.nt 

Ward Boy 

Sweeper 

Sweeper Dally Wager 

Medical Officer 

Ward boy 

Sweeper 

1 

1 

1 

1 

1 

1 

1 

5 6 7 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 
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2 3 4 5 6 7 

22: Primary Health Centre, Pagarkhurd 

Medical Officer 1 

Compounder 1 

Dresser 

LHV 1 

Sweeper 1 -
23. Primary Health Centre, Jaltwara 

Medical Officer 2 

LHV 

Compounder 1 

Dresser 

Ward boy Dally Wager 

Waterman 1 

Sweeper 

24. Primary Health Centre, Nayabane 

Medical Officer 1 
,. ~r 

Compounder 1 

LHV 

Ward boy 

Sweeper 1 



'.' to··~ 270 

2 3 4 5 6 7 

Community Health Centre, MaJhgllOfl ,; 

MPW (Male) 38 81 7 

MPW (Female) 38 34 4 

25. Community Heafth Centre, Uchehra 

Surgical Specialist 1 

Paediatrician 1 

P.G.M.O. 

Gynaecologist 

Ana8ltheeia 

Medical Officer 3 3 

Compounder 2 2 

Dresser 

Lab. Technician 2 2 

Accountant 1 

Computor 

X-ray Technician 

Opthalmic A8ai8tant 

B.E.E. 

LH.V. 2 2 

L.H.V. (ICDS) 4 4 
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2 3 6 8 7 

J.M.I. 2 2 -
Health Au""t 4 5 1 

Staff Nu .... 4 3 1 

Driver 1 '. -
V.S. 1 1 

A:N.M. 2 2 

SetVant 1 1 

Ward Boy Daffy Wager 1 

Ward Boy Regular 1 

Chewkidar 1 1 

Sweeper 1 

Sweeper Dally Wager 1 1 

Washerman 1 

M.P.W. (Male) 31 17 14 

M.P.W. (Female) 31 31 

21. Primary Health Centre, KuIgIIdht 

MedIcal Ofttcer 1 1 

Compounder 

D ...... r 1 1 

L.H.V. 1 

A.N.M. 1 1 
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2 3 .. 5 8 7 

Ward boy 1 1 

Sweeper 1 1 

27. PrImary HMlth Centre, .... 

MedIcal Officer 1 1 

Pharmacist Grade-II 

Dr8888f' 1 1 

Staff NUf88 1 1 

L.H.V. 1 1 

Ward boy (Dally Weger) 

Sweeper 1 

2LPrhn.-y tIeIIIth Centre, ......... 

MedIcal 0fIIcer 1 1 

Compounder 1 

Dresser 

L.H.V. 

A.N.M. 

Ward boy (Dally Wager) 1 1 

Sweeper 1 

21. CommunIty ..... Centre, IIYICUndpw 

t.tedaI 0fftIer 3 2 



2 3 .~ 

'.-

Staff Nurse; 

Radiographw 

Pharmacist-cum-Store Keeper 

Servant (COOt.) 

Ward boy 

Sweeper (plJrt time) 

30. Primary Health Centre, Aampur: Saplan 

Medical Officer 

B.E.E. 

Lab. Technician 

Compounder 

Or8sa8r 

Accountant 

Computor 

Opthalmic Assistant 

Driver 

Health Assistant 

J.M.I. 

L.H.V. 

A.N.M. 

4 5 6 1 

4 3 

* I:.:. ':'.:' j 1. \ .. 

1 

1 

1 

3 2 

! •. \ 

1 

5 4 

3 

2 

2 2· 
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2 3 4 5 6 7 

Servant 2 2 

Ward boy 

Waterman-cum·j:Ieon 1 

Sweeper 1 

Cook 

Khalasi 2 2 

M,P,W. (Male) 31 26 

M.P,W, (Female) 31 

31. Prtmary Health Centre, SaJjanpur 

Medical Officer 1 

L.H,V. 1 

Compounder I 1 1 
l\ ~ ,,', 
1'( J ~-, 

Ward boy (CorlL) 

Sweeper (Cont.) 

32. PFllnary Health Centre, Sallhana : 

Medical Officet 1 

Staff Narse 

1 1 
~\.A ~ .. ; j.-

ward boy (Cont.) 

Sweeper (Part, time) 2 
~. ,/ .p.~ , .. , .. ,. 
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2 3 4 5 8 7 

33. Primary HHlth Centre, BooncI 

Medical Officer 1 

Staff Hu .... 1 

Or .... r 

Sweeper (Part time) 2 2 

Ward boy 

34. Prhury HHtth Cenn, Kot8r 

Medical OffIcer 1 1 

Compounder 1 

O .... r 1 

Ward boy 1 

H.L.V. 1 2 1 

A.N.M. 1 

Sweeper (Cont.) 1 

35. Prlnwy .... th CenIIe, CNII ..... 

MedIcal Offtcer 1 1 

CornpoundM 1 

L.H.V. 1 

0....., 1 

A.N.M. 1 1 

Ward boy (Cont.) 1 

Sweeper 1 



381 AGfWtAYANA 17, 1120 (SMa) 

2 3 4 5 e 7 

38. Pttm.-y HMIth centre. Glurllya 

MecIcaI Officer 1 

C~r 1 1 

L.H.V. 1 1 

A.N.M. 

D ....... 1 1 

WII8henMn 1 

Ward boy 

Sweeper 1 

37. PrI"*Y HeIIIth CenIre. KolhI 

MedIcal Otftcer 2 

B.E.E. 1 1 

Acoountant 1 1 

Computor 1 

Compounder 1 1 

Oruser 1 

Driver 

0pth8Imic ~ 1 1 -
Lab. Technk:ien 1 1 

V.S. 



2 3 

Heatth Assistant 

J.M.I. 

L.H.V. 

A.N.M. 

Servant 

Ward boy 

Sweeper 

Sweeper (CoM.) 

M.P.W. (Male) 

M.P.W. (Female) 

38. PHmary Health Centre. Sohllva. \ 

Medical OffIc8r 

L.H.V. 

Compounder ; 

Opthalmic Aeiiatant 

Ward boy 

Sweeper 

39. Prtmary Health Centre. Regaon 

Medical 0fficeI. 

L.H.V. 

. 4 

5 

4 

2 

2 

2 

2 

1 

34 

14 

2 

1 

1 

5 (. 

2 -';i/ 

2 

2 

2 

29 

1 

1 

1 

1 

1 

6 7 

'j- "-

'./ i 

5 
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1 2 3 4 5 6 7 

Compounder 1 -
Dresser 

Ward boy 

Waterman 

Sweeper (Cant.) 1 1 

40. Primary HeaHh Centre, Dagdlha 

Medical Officer 

L.H.V. 

Compounder 1 

Dresser 

A.N.M. 1 

Ward boy 

Sweeper (Cant.) 

41. Primary Health Centre, Nelna 

Medical Officer 

L.H.V. 

Compounder 

Dresser 

A.N.M. 

Ward boy 

Sweeper 

42. PrImary Health Centre, MIIdhogal'h 

Medical Officer 

Compounder 1 . 

L.H.V. 

A.N.M. 

Ward boy 1 

Servant 1 

Sweeper 1 
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2 3 4 5 6 7 

43. Primary Health Centre, Dhardang 

Medical Officer , 
Compounder , 
Dresser 

" 

L.H.V. 1 

A.N.M. 

Ward boy 

Sweeper 1 

44. PrImary Heahh Centre, KUWlln 

Medical Officer 

Compounder 1 

Dresser 

L.H.V. 

Staff Nurse 

Ward boy 

Sweeper 

45. Primary Health Centre, Amdare 

Medloal Officer , 
Compounder 

Dresser , 
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2 3 4 5 6 7 

L.H.V. 2 2 

Driver 

Opthalmic AssIstant 

V.S. 

Accountant 1 ...... 

Computor 1 

Lab. Teehnlctan 1 1 

B.E.E. 1 

He&lth Assistant 5 4 

J.M.t. 3 4 

Servant 2 2 

Waterman 1 

Ward boy 

Sweeper 

48. Primary Health centre. Ghrtnwen 

Medical Officer 

Staff Nurse 

Dresser 1 

WMi boy 

Sweeper 1 

47. Primary Health Centre. SamlpnJ 

Medical OfflC8r 1 

Staff Nu .... 1 

L.H.V. 1 

Compounder 

Dresser 1 

Ward boy (Cont.) 

Sweeper (Cont.) 
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2 3 4 5 6 7 

Primary Health Centre, Amdel'll 

M.P.W. (Male) 34 19 15 

M.P.W. (Female) 34 29 5 

48. Primary Health Centre, Badel'll 

Medical Officer 1 

Compounder 1 

C.S.O. 

M.E. 1 

Lab. Technician 

L.D.C. 1 

Female Attendant 

Ward boy 

Sweeper 1 

49. Civil Hospital, Ram. Nagar 

Medical Officer 3 2 

Accountant 1 

Staff Nurse 4 3 

Compounder 4 3 

Dresser 2 2 

Lab. Technician 

Opth. Astt. 1 1 

Radiographer 1 

Nursing Siater 1 

Ward Boy 

Female Attendant 

Cook 

Servant 1 

Sweeper 2 2 
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[English] 

Reopening of Cloaed Unite 

1441. SHRI C.P. RADHAKRISHNAN: 
SHRI ADITYANATH: 
DR. RAMVILAS VEDANTI: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) the number Chemicals and Fertilizer plants In the 
country, State-wise; 

(b) the number of units of Ch8micaJa and Fertilizer 
plants lying closed and the date by which these are lying 
closed; 

Fertilizer plants lying closed 

Gorakhpur unit of Fertilizer Corporation 
of India Limited (FCI) 

Trombay-I urea plant of Rashtriya ChemIceJ8 
& Fertilizers Limited 

Durgapur plant of Hindustan Fertilizer 
Corporation Limited (HFC) 

Nalllrup-I Ammonium Sulphate plant of HFC 

Namrup-II AmmonialU~ plant of HFC. 

The Deihl unit of HIndu.tan Insecticides Limited (HIL) 
has been closed down with effect from 30.11.96 in 
compliance of Orders of Hon'bla Supreme Court. 

(c) to (e) The Govemment has approved th8 revival 
package for Namrup units of HFC on 1.10.97 at an 
estimated fresh investment of As. 350 crore. ArTangemenIa 
have also been made for augmenting the supply of naturII 
gas to these units. The Ammonium ~ plant of 
Namrup-I is to be acrapped as it has been found to be 
unviable and unsafe to operate. The revival package hu 
been put into impIemeIllIdion and the ~ .. -1gIIgId 
in tying up the arrangemenla for variola q,uca and tenn 
loan from Financial institutions. 

-," 
(e) whettMtf' the Government have formutat8d any 

actkJn..pIan to nMve the ctoHd untts; 
¥ 

Cd) If 50, the" details thereof; and 

ce) the steps taken to revive sueh units? 
,.. 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL): (a) 
DetaI1I regarding number of majOr fertilizer plants and 
ChemIcal, Petro-chemlcal and Pharmaceutical planta in 
the Public Sector in the country, state-wile, are given In 
the statement encIoIed. 

(b) The details of fertilizer units lying cIoeed and the 
date by which they are lying eloaed are given below: 

Date of closure 

10.6.90 

1.4.96 

24.6.97 

23.6.92 

1.11.94 

As regards Durgapur plant, a comprehensive 
rehabilitation proposal for HFC is under Inler-Miniaterlal 
consultation. 

The revival of Gorakhpur plant of FCI has not been 
found techno-economicalty feasible. 

The reetart of RCF's Trombay-I urea plant requiring 
major repairs has not been found techno-economically 
viable and the company has decided not to operate this 
plant. 

AU efforts are being made by H.I.L to relocate ... 
DelhI unit at a suitable ... e in one of the five designated 
States. I.e. Haryana, Plmjab, Rajasthan, Uttar PradeIh 
and Himachal Pradesh. 
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State-wise total number of major Fef1ilizer. Chemical, PetrochtHnIoaI WId. PI'IarmM:euticaJ Plants 

State 

AsAm 

Manipur 

Andhra Pradesh 

Tamil Nadu 

Kerala 

Goa 

Maharashtra 

Kamataka 

Madhya Pradesh 

Rajasthan 

Gujarst 

Punjab 

Delhi 

Uttar Pradesh 

Haryana 

Bihar 

Ori ... 

West Bengal 

All India : 

Fertilizer 
PI .... 

8 

6 

5 

3 

1 

5 

3 

2 

8 

4 

9 

1 

4 

4 

ea 

Number of Plants 

Chemical, Petrochemical­
&Pttarrnaceutlcal PIanII 

1 

3 

2 

6 

1 

1 

2 

1 

4 

1 

1 

1 

3 

28 

°infom'Btion·1n reepect 01 ChernIc* p~ end PNInMceutIceI"""" ,...10 01'1",,,,* 18dor. The /r1bmaIfanr8lJllftlftl uI1Ita 
In private lector Is not Centrally malntIIInId. 
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indian Drup and Pherm •• u..... Ud. 

. 1442. SHRI T.R. BMlU: WiH theMlni,.r of 
CHEMICALS AND FERTILIZERS be pIeMed to .... : 

(a> whether the Government has any compI'8heneive 
plan for the rehabilitation of IDPL at CheMai; 

(b) if so. the quantum of funds allotted anetlhe time 
by which it is likely to be commenced; and 

(c) the steps taken by the Government to rehabilitate 
the employees of IDPL, Chennai? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (OR. A.K. PATEL): (a> 
to (c) IDPL (TN) Ltd. at Chennal Is a wholly owned 
subsidiary of IDPl. IDPL itself is a sick company and a 
package for revival of IDPL duly approved by BIFR was 
sanctioned with effect from 1.4.1994. The package, 
however, failed in the first year of Its operation 88 the 
company could not achieve the targeted levels of 
production, sales and profitability In the year 1994-96. 
Subsequently, IDPL's Management has sent propoeaIs 
for modifications in the eariler package. A final view on 
IDPL (TN) Ltd. can be taken after a decision 18 taken 
on the parent P.S.U. In the meanwhile salaries of the 
staff and workers of IDPL (TN) Ltd. are being met from 
the Central Budget. 

ShOMP of Blood In Blood Ban~ 

1443. SHAI AJAY CHAKRABORTY: WIN the Minlater 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether blood banks in the capital are. facing 
acute shortage of blood during the last few months; 

(b) if so, the reasons therefor; 

(c) whether the Government propose to organiee 
voluntary blood donating camps in the capital to keep 
sufficient stock of blood; 

(d) if 80, the details thereof; and 

(e) If not, the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE OF THE MINiSTRY OF 
HEALTH AND FAMILY WelFARE (SHRI DALIT 
EZHlLMAlAI): Cal and (b) Though theta. .. occuionaI 

and eeaaonal shortage of blood In lOme hoapltala and 
Blood BanIcs In the country, overall there is, however, no 
reported serious shortage . 

(c) to (e) The State Governments and U.T. 
Administration have been asked to take suitable action 
to overcome the shortage of blood by Voluntary Blood 
Donation. For generating blood through Voluntary Blood 
Donation Programme. Government 01 India have taken a 
n\.lmber of steps such 88:-

1. A campaign has been launched through 
Television by If)8CiaJIy developed TV spots, 
telecast through Doordarshan at suitable 
intervals during Prime Time, for motivating 
people to donate blood voluntarily. 

2. Messages on VOluntary blood donation are 
Broadcast through Times FM channel In one 
of their music programmes. 

3. NACO with the help of the Central Health 
Education Bureau have developed prototype 
IEC material fClr one to one communiclatJon 
on voluntary blood donation programme in the 
form of folders, posters and the lame have 
been given to various states anet UTs for U88 

and reproduction in the vernacular languages. 

4. The National Council of Science' and 
Technology Communication (Department of 
Science and Technology. Govt. of India) have 
Initiated a pilot Intervention project for 
generating voluntary blood donation in 50 
selected CHies, with a view to flU the gap 
between demand and availability of blood. 

5. Every year the 1 st of October 18 celebrated 
81 the National Voluntary Blood Don8fi9n Day. 
SpecIal campaigns to educate the m ..... and 
special camps for blood colleotion are 
organised. M .... gea from the Prealdent 01 
India, the Prime Mtnlster and Minister of 
Heatth and Family WeHare with appeaIa for 
voluntary blood donation are telecast and 
broadcast. These messages alIo appear In 
newspapers. 

TranaItJon Loaa of Crude 011 

1444. SHRI BALASAHEB V1KHE PATfL: 
SHRI AAVIND !<AMBlE: 

wm the Minister of PETROLEUM AND NATURAL 
GAS be pleased to alate: 



299 Written AnswelS DECEMBER 8, 1998 to QuestIons 300 

(a) the percentage of on and offshore transition loss 
for imported and indigenous crude oil during each of the 
last three years; 

(b) whether the transition losses are covered under 
Insurance Scheme; 

(c) if so, the number of insurance claims filed for 
imported and indigenous crude oil during the said period, 
year-wise; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) Ocean loss for the last three 
years for .imported cruoe oil are as under:-

Year Ocean loss 

1995-96 (+) 0.070% 

1996-97 (+) 0.060% 

1997-98 (+) 0.69010 

Percentage of transit 108888 Incurred by ONGCIOIl 
is as under:-

1995-96 1996-97 1997·98 

ONGC 

Onshore 4.47% 3.14% 2.93% 

Offshore 4.88% 4.10% 4.02% 

Oil 1.16% 1.03% 1.11% 

(b) No, Sir. 

(c) Does not arise. 

(d) The insurance package taken by ONGC covers 
the accidental 1088 of crude oil during transportation and 
does not cover normal loss in the form of BS&W, 
evaporation loss etc. which is treated as normal 
operational Joss. Insurance is taken by ICC for the total 
cargo quantity and not for the partial Ioea of the cargo 
such as transit loss or Ocean loss. 

Indo-Oman Pipeline Prolect 

1445. SHRI FRANCISCO SARDINHA: wtli the 
Minialar of PETROLEUM AND NATURAL GAS be pIeued 
to state: 

(a) whether the Government have conducted any 
study into the progress made on Indo-Oman submarine 
gas pipeline project; 

(b) if so, the outcome thereof; 

(c) whether the project has been abandoned; and 

(d) If so, the re880n therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (d) The Government has 
signed an Agreement on Principal Term. with Oman In 
reepecI of the Indo-Oman gas pipeline project. The project 
has not been Implemented as the technical feasibility 
studies, relating to adequacy of natural gas reserves In 
Oman and sultabDIty of technology required for laying 
and maintaining in the sub-sea pipeline at the Intended 
depth, have not been completed. 

Medical FacllltIH to the RUI1II PopulMion 

1446. SHRI DA ITA MEG HE: Win the Minister of 
HEALTH AND FAMILY WELFARE be pIeMed to state: 

(a) whether sufficient medical facilities are available 
to the rural population; 

(b) whether the Government propol8 to approve 
private hospitals and coDeges as per the atandard laid 
down; 

(c) If 10, the norma prescrtbed in thIa regard; and 

(d) the &tepa taken by the Government to p~ 
adequate medical facilities to the rural area? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) Health _tid Medical l8cHItI.. are 
prcMded to the rural popuIaIIon. In the country, 1hrough 
a 3 tier Networtt of Community Health· Centree, PItmary 
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Health Centres and Sub-centree as per demographic 
norma given below: 

Centre Population Norms 

Plain HillylTribal 
Area Area 

Sub-Centres 5000 3000 

PHCs 30000 20000 

CHCs 120000 80000 

Rural Family Welfare Centres and Post-Partum 
Centres are also the part of Rural Health Network. There 
are certain gaps in the Rural Health Infrastructure due to 
shortage of resources and trained/skilled manpower. 

(b) and (c) The approval of private hospitals comes 
under the purview of the concerned State Governments. 
However, organisations which wish to establish a new 
Medical College have to seek the prior approval of the 
Central Government by submitting a scheme as required 
under the Indian Medical Council (Amendment) Ad, 1993. 
The eligibility criteria and norms for the same are given 
In the statement attached. 

(d) The States are being advised from time to time 
to see that adequate funds are allocated for dNgl, 
equipment and essential maintenance in Rural Health 
lnfrastNc:ture, Strengthening of Arat Referral UnitS. Primary 
Health Centres are providing better faclllliea at the sub­
centres level, constitute a major part of the recently 
launched Reproductive and Child Health Programme. 
besides, health care facilities are also being strengthened 
and expanded through various other externally aided 
projects. 

Norms for Establishment of New Medical College 

ElIgibility Criteria 

The following organisatlone shaft be eIigI)Ie 10 appty 
for permi88ton to set up new medical coIIegeI: 

1. Universities & State Govemmente/Union 
Territories. 

2. Autonomoua bodies promoted by CenIraI .-.cI 
State Govemments. 

3. Societi.s registered under Socletlea 
RegiatraIIon Act. 1880 or correspondng acta 
In States. 

4. Public tnats, religioua or charttable registerec:I 
under Indian TnMt Act, 1882. Wakfs Act. etc. 

The eligible organl.atlon. shan abide by Indian 
MedIcal CouncIl Act. 1958 as modified from time to time 
and the reguIatIonB framed thereunder 8nd .hall qualify 
to apply for pennlsalon to eatabltsh new medical colleges 
only If the following conditions are fulfilled: 

1. that MedIcal Education is one of the main 
objectives of the applicant. 

2. that .ultable plot of land as prescribed by the 
Medical Council of India i. owned and 
pos ..... d by the applicant to set up the 
proposed medical college; 

3. that E •• entiallty Certificate regarding the 
d •• lrabllity and feasibility of haVing the 
propo.ed medical college at the proposed 
location has been obtained by the applicant 
from the ."spectIve State Govemment or the 
Union Territory Administration and that the 
adequate clinical material is available .. per 
MedIcal CouncH of India's requirements; 

4. that consent of AfflHationfor the propoaed 
medical college has been obhUned by the 
applicant from a recognised university. 

5. that the applicant own. and manage. a 
hospital of not Ie.. than 300 beds with 
nece •• ary Infra.tructural facilitle. and i. 
capabfe of being develo;>ed Into a teaching 
!nsIItutIon as pracribed by the MedIcal CouncI 
of India, in the vicinity of propoeed medical 
college. 

6. that the applicant has a fe8lible and time 
bound programme to .. t up the proposed 
medical college along with required 
infrastructural facilltie., including adequate 
ho.tel facllltie. for boys and girls, a. 
prescribed by the Medical Council of India. 
commensurate with the proposed intake of 
etudents. 10 as to complete the medical 
college wtlhln • period of four years from the 
date of grant of permisIkIn. 
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7. that the medical co"ege will admit students 
only after the Medical Council of India has 
satisfied itself about the infrastructural and 
other facilities for starting MBBS and also after 
receiving a written permission from Central 
Government. 

8. that the applicant has a feasible and time 
bound expansion programme to provide 
additional beds and infrastructural facilitiea. as 
prescribed by the Medical Council of India, by 
way of upgradation of the existing hospital or 
establishment of new hospital or both so as 
to collectively provide the following bed 
complement within a period of four years from 
the date of grant of permission to set up the 
proposed medical college: 

Proposed Annual Minimum Annual Total bed complement 
intake of under- increase in bed at the end 

graduate students strength of 4 years 

50 50 500 

100 100 100 

9. that the applicant has the necessary 
managerial and financial capabilities to 
establish and maintain the proposed medical 
college and its ancillary facilities including a 
teaching hospital, and 

10. that the applicant provides two performance 
bank guarantees in lavour of the Medical 
Council of India, one for a sum of Rs. 100 
lakh (for 50 annual admissions). As. 150 lakhs 
(for 100 admissions). and Rs. 200 lakhs (for 
150 annual admissions), for the establishment 
of the medical college and Its infrastructural 
facilities and the second for a sum of 
Rs. 350 lakhs (for 500 beds). Rs. 550 lakhs 
(for 700 beds) and Rs. 750 lakhs (for 1000 
beds) for the establishment of the teaching 
hospital and its infrastructural facilities, as per 
schedule. 

ExceptIon: The above condition shall not appfy to 
applicants who are State Governments provided that they 
shall give an undertaking to provide funds in their Plan 
Budgel regularly lill facilities are fully provided as per the 
time bound programme indicated by them. 

Punctuality by Staff In Dr. A.M.L. Hospital, 
New Deihl 

1447. SHRI PRAMQTHES MUKHERJEE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to stale: 

<a) whether punctuality by doctors and other para­
medical staff is not observed in Dr. Ram Manohar Lohia 
Hospital, New Delhi resulting inconvenience to patients 
particularly in OPD; 

(b) if so, whether any surprise visit has been paid 
by the officers of his ministry to ascertain the facts during 
the last six months; 

(c) If so, the details thereof; 

(d) if not, the reasons therefor; and 

(e) the action taken by the Government In this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DAU;T 
EZHILMALAI): (a) to (e) The doctors and other para­
medical staff observe punctuality. The Medical 
Superintendent alongwlth other officers take round dally 
at 9.00 A.M. to ensure punctuality. 

[Translation} 

Money extorting Ganga 

1448. SHRI RAJENDRA AGNIHOTRI: 
SHRI PANKAJ CHOUDHRY: 

Will the Minister of HOME AFFAIRS be pleased 10 
state: 

(a) whether several money extorting gangs are active 
in the country who allure people in the name of stmdlng 
them on foreign trips; . 

(b) If so, whether the Govemment have arrested any 
person by unearthing these gangs; 

(c) if so. the detatla thIMIIof along with the Illegal 
money seized from them; and 

(d) the steps taken against such gangs to check 
such Incidents in future? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
AOVANt):(a) to (d) The CentrIf Go\#emment Is aware of 
gangs operating in . various patts of· the country. pa1tlcula11y 
in metropolitan cities. and engaged In extortion and OIher 
organised crimes. However, specific infonnation relating 
to Involvement of individual gailgs In ft'IOney extortion. 
persons arrested and Illegal money seized from them Is 
not matntatned at the Central level. 
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'Public Order' and 'Police' are State subjects under 
the Constitution. Accordingly. the prevention of crime as 
well 'as the registration, Investigation and detection of 
crime are primarily the responsibility of the State 
Governments. The Central Government, however, extends 
financial assistance to the State Governments for 
improving their policing infrastructure. The Central 
Government also shares intelligence with them and sends 
them advisories from time to time. 

Linke and Be... of Terrortete In Ibdhya PradHh 

1449. SHRI DADA BABURAO PAAANJPE: WAf the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the terrorists have their Knies and buee 
in Madhya Pradesh keeping in view the seizure of a 
stock of cartridge of AK-47 in Dewes; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Union Government 
to check terrorist activities in the State? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) and (b) Information is being conected and 
will be laid on the Table of the House. 

(c) 'Public Order' and 'Police' being State subjecta, It 
is for concerned State Governments to devise various 
methods and take concrete steps in this regard. At the 
Central level, action is taken to facilitate coordination of 
the anti· terrorist operations of different States and to 
improve flow of information useful for control of their 
activities among the States. Further, help is being provided 
to the State Governments in terms of financial 8IIistance 
for modernisation of police, supply of improved weapons, 
deployment of para-military forces etc. In certain special 
circumstances, financial assistance has also been gfven 
to some of the effected States over and above and the 
on-going allocation for modernisation of police and supply 

of weapons. 

(English] 

Funds for PrImary Hetllth Cent,.. In Qufal1lt 

1450. SHRI DILEEP SANGHANI: Will the MinIster of 
HEALTH AND FAMIL V WELFARE be pIeued to state: 

(a) the funds allocated to Gujarat for opening of 
Primary Health Centres during each 0' the last three 
years: 

(b) the number of health centreI opened 80 far and 
the expendIIunt Incurred the..." year-wile; and 

(c) the aasfstance proposed to be given to the State 
In the nut ye811 

THE MINISTER OF STATE OF THE MINISTRV OF 
HEAL TH AND FAMIL V WELFARE (SHRI DALtT 
EZHILMALAI): (a) Primary Heafth CentNe are eetabfiIhed 
and malntatned by States out of fundi provided under 
State Sector MInImum NeedI ProgrammeIBaIIc Minimum 
Servicel Programme. The funda provided to the State 
Government of Gujarat. under theae programmes during 
1895-98 and 1998-97 are .. under:-

1985-98 2280 Iakh 

1998-97 1000 Iakh 

1997-98 12177 Iakh 

An additional Central Asaistanoe of AI. 7200 lakh 
was given to the State Government of Gujarat durtng 
1997-98. The State would have provided the portion 0' It 
to Primary Health Care. 

(b) There are 960 Primary Health Centrea functioning 
in Gujarat 88 on 31.12.97. The Centre does not maintain 
the fIgu.... for expenditure Incurred on eetabIiIhment of 
Primary HeeIIh Centree as theM are opened Md opet'IIled 
wtth funding from the Stataa' own budget. 

(c) The Ninth FIve Year Plan OutlaY' .... yet to be 
fInaliHd by Planning Commil8lon. 

1451. RAO INDEAJIT SINGH: WKI the Minister of 
~EAL TH AND FAMfL V WELFARE be pIMHd to Ita .. : 

(a) whether the Government hoIpit. In the capital 
are II equWed to ~ bum pallen .. ; 

(b) " 10, the number of bt.JmI petienII admIlted In 
variola ~ In the capital during the lui one year 
and provided IIdeqIIIIl8 tnNItInent; 

(c) whether eome hoIpIIaIe have *'-d to admit 
bum patientI; 

(d) • 10, the tea80nI 1heretor; end 
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(e) the steps proposed to be taken to make aD the 
hospitals equipped with the handle bum patients in the 
hospitals? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) The Central Government hospitals 
namely, Dr. R.M.L. Hospital and Safdarjung Hospital are 
adequately equipped to manage bum patients. However, 
there is no burns unit in LHMC/AIIMS. LNJP & GTB 
hospitals under the control of Govt. of NCT of Delhi have 
Burns Wards. 

(b) The number of bum petients admitted Ie as 
follows: 

Period 

Dr. RML Hospital July. 1997 to 
June, 1998 

S.J. Hospital: 1997 

INJP Hospital 

] GTB Hospital 

Number of 
Patients 

258 

3125 

1436 

(c) to (e) No bum patlent was refused admission in 
the burn ward of S.J. HospitallDr. R.M.L. Hospital. Govt. 
of NCT of Delhi have informed that all Bum patients are 
being admitted as per the availability of bes. AIIMS does 
not have an exclusive bums unit which can cater to a 
large number of patients. All such patients reporting to 
AIIMS casualty are referred to Safdarjung Hospital after 
being given first-aid and after stabilization. The 
Govemment of Deihl proposes to open thirty bedded ward 
and ten bedded ward for plastic surgery in Deen Dayal 
Upadhyay Hospital. 

Agreement between IOC and ReUanee 
Petroleum Ltd. 

1452. SHRI V.V. RAGHAVAN: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(.) whether a marketing agreement he been made 
between Indian Oil Corporation and Reliance Petroleum 
Ltd.; and 

(b) if so, the datalle thereof? 

THE MINISTER OF STATE IN THE MINI~'rRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 

KUMAR GANGWAR): (a) and (b) Subject to Government 
approval, IOC has a proposal to enter into. a marketing 
agreement with Reliance Petroleum Ltd. ahd with E888r 
Oil Limited for five controlled products \liz. LPG, MS. 
HSD, SKO and ATF. 

[Trans/ation} 

Special Quota of LPG 

1463. SHRI SUSHiL KUMAR SINGH: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether some dealers of LPG In BIhar were given 
special quota of LPG during the last three years; and 

(b) if so. the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) and (b) yes, Sir. Public Sector 
Oil Companies have released 1300 LPG connections 
under special quota to some of the distributors in the 
State of Bihar during the last three years. These 
connections have been released either baaed on the 
recommendations received from various . VIPslVVIPs or 
under motivation scheme recommended by the Sudha 
Joshi Committee to encourage distributors render 
exemplary customers service to the customers. 

1S1 Agency of Paklatan 

1454. SHRI PANKAJ CHOUDHRY: 
SHRI ANAND RATNA MAURYA: 
SHRI RAMPAL SINGH: 

WUI the Minister of HOME AFFAIRS be pleased to 
atate: 

<a) whether Pakistan Intelligence Agency, lSI has 
infiltrated its personnel In various disguise tor causing 
bIoodahed In Jammu; 

(b) If so, the details thereof; 

(c) whether the Government have conducted any 
inquiry In this regard; 

(d) if 80, the outcome of th! inquiry; and 

(8) the stepa taken to check such Inftltratlon? 
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THE MfNISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI)= (a) to (d) Yes. Sir. Pak lSI Is adopting evety 
possible means to infiltrate maximum foreign milltantal 
mercenaries into J&K. including Jammu. Infiltration Is 
proved by the fact that 1633 militants have been killed at 
the LOC since 1990. and from the statements given by 
the arrested militants. 

(e) The Government have adopted a multipronged 
approach to tackle infiltration on the border which Includes 
inter-alia strengthening the border management. gearing 
up intelligence machineI)'. improved interaction with border 
population. setting up of outposte of aecurity forces. 
constituting Village Defence Committees. modernlution 
and upgradation of police and security forces with 
advanced/sophisticated weapons and communication 
systems etc. 

{English} 

Power GeneratIon Protect 

1455. SHRI P.S. GADHAVI: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the present status of the Power Generation Project 
of Gujarat RefineI)'; 

(b) whether there are some bottlenecks in this project; 

(c) if so, the details thereof; 

(d) whether any assistance Is being obtained from 
foreign companies or private agencies for this project; 
and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTYR OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (c) Stage I approval for 
setting petroleum residue baed 500 MW power project 
at Savli near Baroda has been accorded to IOC In 
November, 1998. 

(d) and (e) loe has proposed to select MIl. Deetec 
Energy, INC, USA as a joint venture partner for the 
project. 

Merketlng of Maximum RetaIl PrIoe 

1456. SHRI N.K. PREMCHANDRAN: WiU the Minister 
of FOOD AND CONSUMER AFFAIRS be pIeaeed to 
state: 

<a) whather moat of the manuf.ctur .... m.rk 
exhorbitMt ...... on their produc:ts; 

(b) If 10, the reasons therefor; 

(c) whether the Government propoae to COftItItuIe 
any committee In this regard; 

(d) If eo, the detIIIII thenIof; 

(e) the extant to whtch the aaJd convnIttee /I likely 
to check the exploitation of consumers; and 

(f) the ... propoeed to be taIc8n by ... Government 
to ensure and the protection and the Interest of the 
conaumers In this matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYAPAL 
SINGH YADAV): (a) and (b) The Standards of Waigh .. 
& Measures (Packaged Commocltles) Rules, 19n require 
that the retail sale price of commodity IOId in package 
form be printed thereon In the following format:-

"MaxImum or Max. RetaH price .... .incluslve of all tax_ 
or In the form MRP Ra...... inclusive of an tax .. : 

MRP is the maximum price at which the product can 
be sold. The actual sale price could be leas than MRP 
due to various factors. 

How."er, regulation of price of pre-pack.d 
commodities Is outalde the ecope of the said RuIM. 

(c) to (a) No Sir. 

(f) To protect the Intere.t of consumers the 
enforcement agenciea are conducting surprise inIpectIons 
.nd checka at reid oulIeIII to detect oaaea of charging 
of more than the MRP declared on the pack.ge •. 
proeecutIon __ ... InIIIaIId agU18t dNuItera detected 
uncler the provtaioM of Standards of Wetghla .nd 
Meuurea Act and Standardl of Weights and Me ...... 
(Packaged Comrnoclliee) Rules, 1977. In addition, under 
the ConIumer Protection Ad, 1986, a conaumer can make 
compIaJnt In any consumer court set up under the Act 
for charging price In ..... of the price printed on the 
package. 

[T,.".",.",J 

Crude Plpetl .. ContI_ ....... n IOC Ind 8M 

1457. PROF. RITA VERMA: WII the Mlnlater of 
PETROLEUM AND NATURAL GAS be pJeaed to ltate: 
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(a) whether any contract has been signed with Steel 
Authority of India for supply of pipeline to Saliya 
Veerangam Coali Crude Pipe Line Project of Indian Oil 
Corporation in Gujarat; 

(b) if so, the details thereof; 

(c) the date on which the contract was signed and 
the time by which it waspropoeed to be supplied; 

(d) whether the pipeline is being supplied as per the 
contract; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (8) Yes, Sir. 

(b) and (c) The information Is given in the attaohed 
statement. 

(d) and (e) ICC has accepted only good quality pipes 
duly inapected and cleared by nominated third party 
Inspectors. 

About 46,000 metres of pipe are yet to be supplied 
88 on 2nd December, 1998 out of the total ordered 
quantity of 181,850 metres. 

Stat.",.", 

S.No. Purchase Order No. Date of 
contract 

1. PLMlSVKl96/004/PO·INDn4 06.03.98 

2. PLMlSVKI9810721PO·INDI83 13.05.98 

3. PLM/SVKl9810761PO·INDI91 20.06.98 

[English] 

Begpra Remand Hom. In uta. PracIHh 

1458. SHRt ASHOt< PRADHAN: W1111he MInI8ter of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
Slate: 

<a) the number of beggars ran away from the Beggars 
Remand Home of Uttar Pradesh during the last three 
years; 

(b) whether those Remand Homes have become • 
halting place of criminals. and the beggarI are living like 
slavee under the miserable conditions; 

(c) if 80, 1he details thereof: 

Scheduled Quantity 
Completton (Metres) 

I 06 Sep. 98 127,750 

05 Oct. 98 500 

05 Nov. 98 33,400 

Total 161,650 

(c:ij the assistance provided to the beggars homes of 
Deihl during the said period; 

(e) whether any oompIaInts regarding miIIu8e of funds 
have been received; 

(f) If eo, the details thereof; and 

(g) the action taken by the Union Govemment IIg8inIt 
the guilty officials and Improving the living standard of 
the beggara In 8eggarRemand Homes1 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) 10 (c) The inforrndOn Is being 
collected and wRl be placed on the table of the House. 

(d) During the fast three years a sum of RI. 29.0 
lalma was provided to the Govt~ of National CtIpitat 
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Territory of DeIhl under the MlniItry't scheme for Beggary 
Prevention. 

(e) Nu, Sir. 

(f) In view of (e) above the question does not artie. 

(g) While establishment and maintenance of Beggars 
Homes is the retponsibility of the State Government, 
under its scheme for Beggary Prevention, the MInIstry 
provides 100% grants In aid to StateGovemmentl for 
the limited purpose of setting up work centres to provide 
vocational training to beggars with a view to facilitating 
their eventual rehabilitation. 

{Translation} 

Pr1V11te Medical Col", 

1459. SHRJ INoRAJEET MISHRA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government have received any 
proposal from the Govemment of Uttar Pradesh or any 
private organisation for setting up a Medical College in 
Uttar Pradesh; 

(b) if 80, the delaila thereof, Iocation-wlae; 

(c) whether the Government have approved theae 
proposals; 

(d) if so, the details thereof and if not, the reasons 
therefor; and 

(e) the time by which these proposals are likely 
to be approved? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI oALIT 
EZHILMALAI): <a) and (b) Aft ... amendment to IMe Act 
in 1993, 8 proposals were received from private SocIetieeI 
Trusts for establishment of new medical colleges In the 
State at the following places. No propoeai, however, has 
been received from the State Govt.:-

1. Dehradun 

2. Gaziabad 

3. Sitapur 

4. Azamgafh 

6. MoradIbad 

6. Meerut 

7. aar.t.nId 

8. Lucknow 

(c) and (d) While perm_ion for establishment of 
medical conege at oehradun and Gaziabad has been 
granted, a letter of Intent hal been Issued for college at 
Sltapur. The propoeale for new Medical College. at 
Azamgaltl, Moradabad, Meerut and Barabankl went found 
to be deficient In InfrastructuraJ facilltleeldid not fulfil the 
qua/lfying crhria and were disapproved/returned. The 
proposal for medical oo/Iege at Lucknow has alto not 
been recommended by M.C'!. 

(e) Approval of a propoeaJ depends upon UMt futfIIHng 
of quailfylng criteria and availability of Infrastructural 
facilitiet and staff as per prescribed norms. 

~} 

MltutillMtion of auletance provided 
for Cot.lt Therapy 

1460. SHRI RL.P. VERMA: Will the Mlntater of 
HEALTH ANDr:AMtLY WELFARE be pleased to state: 

(a) whether the Government haw provided financial 
assistance for setting up of cobalt therapy unitt and 
pr,ovIde aid to me;or Inetitutlont recogniaed at Regional 
Cancer centres during the Iut three yeara; 

(b) 1f 10, the details thereof, year-wlae and centre­
wiee; 

(0) whether the aid w. either poorly utIIIeed or w. 
diverted to personal tnt.eeta and utilisation certificates 
have not been tubmiltIId to the Government by them; 

(d) whether UMt matter has been brought to the noIIce 
of the Government; 

(e) If 10, whether any other such case has come to 
the notice of the Government where the fundi have a/lher 
been utllieed for the ..". have been mItapproprtated; 

(f) • 80, the ~ theMof; Md 

(g) the action being ...... by the Govemment In thit 
regard? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRI DALIT 
EZHILMALAI): (a) Yes, Sir. 

(b) The details regarding assistance provided under 
Setting up of Cobalt therapy unita, Development of 

0nc0J0gy Wings in Medical CoIIegee and RegIonal c;.,oer 
Centres during the laat three years are given In the 
attached statement. 

(c) to (g) No case of misappropriation hal come to 
the notice of this Ministry. 

LI.t of In.rltutJoM provided F/".ncia/ Au/stance for Cobalt TheI1fPY Units 

1995-96 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

1988-97 

1. 

2. 

3. 

4. 

Name of the Instltutionl 

Lions District 324 C-l Cancer Treatment & Research 
Centre, Visakhapatnam, Andhra Pradesh 

M.B.S. Hospitl:d, Kota, Rajasthan 

Pravara Rural Hospital, Loni, ~ 

Poona Medical Foundation, Puna. MllharMhtra 

Sanjeevan Medical Foundation, MlraJ. Maharuhtra 

Sadhu Vaswani Medical Complex, Inlalca & Budhrani 
Hospital, Pune 

.> 

S.N. Medical College, "FI, Uttar p......, 

Thanjavur Medical College, Thanjawr, Tamil Nadu 

Po~na Medical Foundation, Puna 

Senjeevan Medical Foundation, MIra; 

Sahdu Vaawanl MedIcal Complex, PURe 

S.N. MedioaI College, Agra, U.P. 

Amount 
(Rs. In lakhs) 

2 

·100.00 

46.00 

60.00 

75.00 

76.00 

75.00 

75.00 

26.00 

25.00 

26.00 

25..00 

25.00 
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5. 

6. 

7. 

8. 

1997-98 

1. 

2. 

3. 

4. 

5. 

1915-96 

1. 

1916-87 

1. 

1997-18 

1. 

AGRAHAYANA17, 1920 (Salta) 

Mahatma Gandhi Institute of MedIcaJ Sctence, 
Sevagram. Wardha 

Tirunelvell Medical College, Tamil Nadu 

Coimbatore Medical College, Tamil Nadu 

Thanjavur Medical College, Tamil Nadu 

All India Institute of Medical Sciences. New DelhI 

Rajkot Cancer Society, Gujarat 

Mahaveer Cancer Institute & Reeurch Centre, Patna, Bihar 

Bhagwan Mahaveer Cancer Hoepital & Reeearctl 
Centre, Jaipur. Rajasthan 

Sibar Charitable Trust, Vljayawada. A.P. 

2 

50.00 

88.00 

88.00 

25.00 

100.00 

100.00 

100.00 

100.00 

100.00 

List of Institutions provtdtKl flfJllncItJJ .......,.,. for drIe/opI'Iwnt of Oncology Wing 

Name of the InsIiIuItonI 

Indira Gandhi Medical CoIege, ShimIa, H.P. 

J.N. Medical College, AMU AIIgarh, U.P. 

Siddhartha MecIIcaI CoIege, VIjayaweda, A.P. 

Amount 
(Ra. In IIIkM) 

2 

150.00 

50.00 

30.00 

318 
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2. MKCG Medical College, Berhampur, Orissa 

3. Pt. Bhagwat Dayal Sharma Medical College, Aohtlk 

4. V.S.S. Medical College Hospital, Buria, Oriasa 

5. Medical College, Kozhlkode, Kerala 

Grant-in-Aid to Regional Cancer c.n".. .. 
-----------------_ ..•. _- .... 

Name of the Institutions 

1995-98 

1. GCAI, Ahmedabad (Gujarat) 

2. KMIO, Bangalore (Kamataka) 

3. ACqATS, Cuttack (Orissa) 

4. IACH, New Deihl 

5. CHAI, GweUor (M.P.) 

6. B.B. Cancer Instt., Guwahatl (Aaaam) 

7. Cancer Instt., Madras (T.N.) 

8. ACC Trivandrum (Kerels) 

9. KNM Hospital, AHahllbad (U.P.) 

1196-97 

1. Chittaranjan National Cancer lnatltute, Calcutta 

2. Cancer InstlMe, Madras 

to Questions 

2 

60.00 

105.00 

130.00 

150.00 

Amount 
(AI. in Iakhs) 

2 

50.00 

50.00 

55.00 

250.00 

50.00 

50.00 

55.00 

50.00 

50.00 

150.00 

60.00 

320 
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2 

3. AHRCCRT, Cuttack 50.00 

4. Regional Centre for Cancer & Re8earch Instt., Ahmedabad 50.00 

5. IRCH (AIIMS), New Delhi 400.00 

6. Cancer Hospital & Research Institute, GWllior 60.~ 

7. MNJIO, Hyderabad SO.OO 

8. Kidwai Memorial Instt. of Oncology, Bangalore 50.00 

9. Regional Cancer Centre, Trivandrum 50.00 

10. Regional Cancer Centre, Allahabad 60.00 

11. CNCI, Calcutta (Non-Plan) 200.00 

1997-98 

1. AHRCCRTS, Cuttack 82.50 

2. Cancer Institute, Madras 82.60 

3. IRCH, AIIMS, New DeIhl 220.00 

4. Regional Cancer Centre. Trivandrum 10&.00 

5. KMIO, eangalore 125.00 

6. Kamala Nehru Memorial HoepItaI, Allahabad 50.00 

7. Chlttaranjan National Cancer institute, CaIcuIta 210.00 

8. Gujarat Cancer & Research INItitLda., ,Ahmedabad 75.00 

9. Cancer Hospital & ~search tnsttruta. GwIIIor 75.00 
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Violation of Norm. by N.C.C.F. 

1461. SHRI JANG BAHADUR SINGH PATEL: 
DR. BIZA Y SONKAR SHASTRI: 

Will the Minister of FOOD AND CONSUMER 
AFFAIRS be pleased to state: 

(a) whether the Government are aware that NCCF is 
making purchases of goods for supply to the Government 
Departments from the local suppliers violating the 
prescribed norms; 

(b) if so, the details of the goods being procured by 
NCCF from local suppliers, suppller-wiae and ltem-wile 
and rate-wise and brand-wise; and 

(c) the action taken or proposed to be taken by the 
Government to enaure that NCCF makes purchaaee from 
the manufacturers or from authorised distributors/dealers 
at the manufacturers rates? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYAPAL 
SINGH YADAV): (a) The NCCF has Informed that .. far 
as possible they make purchase of goods from 
manufacturers/distributors/dealers and in some cues 
where there are no arrMgement for tIUPPIY of particular 
items from the manufacturersldlalrb.ltoraldealers, the same 
are purchased from the local suppliers. 

(b) Since the NCCF supplies a large number of Items 
'Jnd the information 80ught for is very voluminous, the 
~CCF has informed that It is not practlcaly posaI)Ie to 
compile the same. 

(c) The NCCF Is an autonomous Cooperative 
institution having Its own Board of Management to decide 
its purchase policies. The GoYl. do not Interfe,.. In the 
day to day matters of NCCF. The NCCF hal Informed 
that they have since reviewed Ita exieting procedure for 
registration of suppliers and hu decided to make 
purchases of most of the branded itema from the 
manufacturers/distributors and their authorlled dealers 
only. Since it is not practically possible to buy petty item8 
branded as well as unbranded from the manufactureraI 
distributors, the same are generaUy procured from general 
order suppliers. 

Vigilance EnquIry 

1482. PROF. AJIT KUMAR MEHTA: 
SHRI SURENORA PRASAD YN:JAV 

(JHANJHARPUR): 

Will the Minister of HOME AFFAIRS be pIeaMd to 
refer to the reply given to USQ No. 3882 dated July 
14,1998 and state: 

(a) the vigilance enquiry set up into the affairs has 
submitted Its report; 

(b) if so, the details thereof; 

(c) if not, the reason for delay; and 

(d) the time by which it is likely to be completed? 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 
ADVANI): (a) to (d) The Information Is being collected 
and will be laid on the Table of the House. 

[Translation} 

Fake Medicines 

1483. DR. ASHOK PATEL: 
SHRI JANARDAN PRASAD MISRA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government are aware that a large 
quantity of fake medicines are being 801d In the country; 

(b) if so, whether some fake factories are 
manufacturing drugs on a large scale; 

(c) If 80, the number of such industries detected by 
the Government during the last eix months; 

(d) the details of main drugs/medicines manufactured 
by these factories, location-wise; and 

(e) the action taken by the Government against those 
factories and to prevent the sale of fake medicines? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) to (e) Manufacture and sale of spurious 
dnJge is a clandestine activity indulged In by unacrupuloua 
p81'110111 making such medicines in unlicenced premises, 
often at more than one site. Such actIvltie. are unearthed 
and detected from time to time by the State Licensing 
Authorities with the help of Police. 

Aa per the information available from State Licencing 
Authorities, a total number of 132 cues of spurious 
medicines have been detected out of 25,547 samples of 
drugs tasted In Government laboratories during the year 
1987-98 in 30 SlatealUTs. Thta WOIb out to 0.5% of the 
to... samples tested. A Statement showing State-wtee 
TU11ber of caMI JpUrtoua drugs detected by the State 
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licensing Authorities during the year 1997·98 Is encloMd; 
1 2 3 Details indicating the number of prosecutions launched 

during 1997-98 under Drugs and Co.",.tice Act, t8l4O, 
State/UT·wise, are given in the anclol8d Stat .... ent .... 

14. ~ Nil 

Stlltement-l 

15. ...... Nil 
Statewise number of cases of Spurious MedicInetJ 

detected by the State Licencing Authorities 
during the year 1997·98. 16. Mlzoram NJI 

S.No. StateslUTs Year 1997·98 17. Nagliand Nil 

2 3 
18. 0riIA NA 

1. Andhra Pradesh 41 
19. Punj8b NA 

2. Arunachal Pradesh Nil 
NA 20. Rajasthan 

3. Assam Nil 
21. SIIddm Nil 

4. Bihar 6 22- Tamil Nadu NA 

5. Goa Nil 23. Tripura Nil 

6. Gujarat 24. Uttar PradeIh 

7~ Haryana 11 26. Welt Bengel 

8. Himachal Pradesh NA 28. POIdcherry 

27. A&N ...... filA 
9. J&K State NA 

28. Ch8ndIgarh (UT) Nil 
10. Kamataka 2 

29. DellI 2 

11. Kerala NIl 

30. o & N Havel! Nil 

12. Madhya Pradesh NA 

Total 132 

13. Maharashtra 19 
NA • InIormIIIon not .... IIM 

• 
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..,."..." . 

Statement indicating the number of pl'OlMlOUllons Iacn:hed eluting 19117·98 
under Drugs " Comnetice Act, 1940 

S.No. StatesIUTs No. of Prosecutions No. of Convicted with Fined Only Acquittals 
launched C8888 or without fine 

decided 

2 3 4 5 6 7 

1. Andhra Pradesh 70 49 34 Nil 15 

2. Arunachal Pradesh Nil Nil Nil Nil Nil 

3. Assam Nil Nil Nil Nil NO 

4. Bihar Nil Nil Nil Nil Nil 

5. Goa 3 1 1 Nil 1 

6. Gujarat 21 10 7 Nil 3 

7. Haryana 69 16 1 4 4 

8. ·Hlmachal Pradesh NA NA NA NA NA 

9. J&K State NA NA NA NA NA 

10. Kamataka 24t 8 2 Nil 4 

11. Kerala NA NA NA NA NA 

12. Madhya Pradesh 6 12 12 *1 11 

13. Maharashtra 29 18 2 NO 14 

14. Manipur NIl Ntl NR NU Nil 
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2 3 4 5 6 7 

15. Meghalaya NIl Nil, Nil Nil NO 

16. MiZc)ram 28 11 14 Nil 3 

17. Nagaland 17 NIl Nil NH Nfl 

16. Orissa 5 Nil Nil Nil NU 

19. Punjab NA NA NA NA NA 

20. Rajasthan 47 Nil Nil 

21. Sikkim NH Nil Nif Nil Nit 

22. Tamil Nadu 138 20 Nil 20 NM 

23. rripura Nil Nn Nil Nil Nil 

24. Uttar Pradnh 50 Nil Nil 1 

26. West· Bengal NA NA NA NA 

28. Pondlcheny NA NA NA NA NA 

21. A & N Islanda NY Nil Nit Nil 

28. Chandigarh Nil Nil Nit NI 

29. Delhi 7 8 8 Nil 

~. o & N HaveD NIl NIl Nil NIl 

Total &04 158 82 25 56 

NA Information not available. .. 
Indicate regarding Imprioeol'lment of the .ccuNd. 
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[En~lishJ 

Unleaded Petrol 

, 464. SHRI H.G. RAMULU: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether unleaded petrol is being supplied In 
Karnataka; 

(b) if so, the names of cities provided with unleaded 
petrol; 

(c) the number of retail petrol outlets where this faclHty 
is available; and 

(d) the steps proposed to be taken to cover an the 
cities in the State with unleaded petrol? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (e> Unleaded petrol is being 
supplied in Bangalore, Mysore, Belgaum, Kaktl and Kolar 
byepass in Karnataka, through 66 retall outlets. 

(d) Unleaded petrol facilities are being provided in a 
phased manner and oil industry have already covered 
Metros and Highways emanating from Metros in the first 
phase and all State Capitals and major cities with more 
than 10 lakhs population in the Second phase. A8 per 
the plan envisaged, Unleaded petrol facilities in Retail 
Outlets are to be extended all over India inclucing citIee 
in Kernataka by 1999-2000. 

[Translation) 

R ... rvatlon to Backwllrd C ...... 

1465. SHRI SURENDRA PRASAD YADAV 
(JAHANABAD): Will the Minister of SOCIAL JUSTICE 
AND EMPOWERMENT be pleased to state: 

(a> the details of reservation provided to the Other 
Backward Classes In services during the last three years, 
State-wise; 

(b) the total number of posta lying vacanti in each 
categories; • 

(c) the total number of poets likely to be ftIIed in 
different reserved categories during the next three years, 
State-wise; and 

(d) the steps taken to strengthen the monitoring 
agency In order to safeguard the inter8et of peraons 
belonging to different reserved ctasses? 

THE MINISTER OF STATE OF THE MiNISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) to (d) The requisite Information 
Is being collected and will be laid on the table of the 
House. 

[English] 

Demand of fertilizer 

1486. SHRI VILAS MUTTEMWAR: WIll the Minister 
of CHEMICALS AND FERTILIZERS be plea8ed to state: 

(a) whether some States have not received the 
required quantity of Urea and other fertilizers because of 
the impending decllion on price revision; 

(b) H 80, the details of demand and suppty of each 
State; and 

(c) the impact of delay In releasing the adequate 
quantity of fertilizers? 

THE MINISTER OF STATE IN THE .MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL): (a) 
to (c) Urea Is the only fertilizer which Is under price, 
movement and distribution control of Government. The 
MIDcIm..m RetaI Price (MRP) or Urea twa been Ra. 386(Y­

per tonne and there is, at present, no proposaJ for Ita 
revtaIon. Further, there haa been no ehortagee reports of 
"'rea 10 far in the current Rabi season. 

The availability and distribution of decontrolled 
fertilizers including Dlammonium Phosphate (DAP) and 
Muriate of Potash (MOP) are regulated by the market 
force. of demand and supply operating within the 
parameters of Conscesaion Scheme of Government. The 
MRPs of these fertHizers were announced under the 
achemea for the current Rabi 23.9.1998 whict. was before 
the commencement of the season. However, the 
fInaIIsation of rates of conceesion under the Scheme have 
taken time. 

Currently demand ...... ment Ie made or Urea alone. 
There Is no fonna! 8IIessment of demand of deconIroIed 
fertilizet'B. Their requirement is taken .. projected for the 
.. aeon by the Statal. State-wise requirement of Urea 
and mator decontrolled fertilizers DAP and MOP during 
RabI Huon and availability upto 30.11.1998 is given In 
the enclosed stat.,...,.. ~ 
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SI. 
No. 

1. 

2. 

3. 

4. 

S. 

6. 

7. 

8. 

9. 

AGRAHA Y ANA 17, 1810 (SaIra) 

Require",.nt and Availability 01 U,.. Dl-Ammonlum PhtJtIphMe (D.A.P.) and MutiMe til Potash (MOP) 
during Rei 1998·99 (I.f'IO 30. 10.1998) 

(Ag. In '000 MIl.: 

UREA O.A.P. M.O.P. 

Total Availability Total AVIbIIIty Total Availlbllty 
State Reqrnt. Reqmt. Reqmt. 
Name during Aaon during Aaoo during Aaoo 

Rabl 98-99 30.11.98 AlIbI 98-98 30.11 .• Rabi ... 30.11 •• 

2 3 4 5 e 7 8 

Andhra Pradesh 1153.00 508.95 300.00 111.01 75.00 48.85 
(344.88) (78.00) (26.801) 

Kamataka 379.90 213.50 75.00 38.40 85.00 37.07 
(147.00) (20.00) (27.00) 

Tamil Nadu 562.20 273.32) 110.00 76.01 175.00 101.86 
(262.601) (56.00) (87.50) 

Gujarat 703.20 304.23 260.00 148.21 61.00 24 .• 
(215.00) (130.00) (21.00) 

MadhyaPraclesh 748.90 388.68 380.00 ·'31." 23.00 12.32 
(180.00) (270.00) (17.30) 

Maharashtra 683.90 338.42 150.00 63.04 100.00 28.29 
(260.00) (80.00) (40.00) 

Rajasthan 880.00 371.70 200.00 116.37 4.00 1.01 
(250.00) (146.00) (1.50) 

Haryana 786.20 419.76 270.00 182.41 3.00 2.53 
(220.00) (230.00) (1.70) 

Punjab 1022.50 575.84 370.00 314.08 12.00 20.75 
(370.00) (270.00) (7.00) 



335 Written Answem DECEMBER 8, 1998 to Ou.tlons 336 

2 

10. I fHar Pradesh 

11. Bihar 

12. Orissa 

13. West Bengal 

14. Assam+NE States 

15. Other Small 
States 

Total 

3 

2979.60 

692.70 

149.10 

579.80 

78.30 

217.90 

11577 .20 

4 

1343.49 
(960.00) 

433.57 
(250.00) 

136.94 
(45.00) 

266.19 
(180.00) 

38.97 
(54.90) 

84.52 
(74.09) 

5706.08 
(3813.37) 

5 

600.00 

180.00 

20.00 

200.00 

30.22 

40.96 

6 

467.50 
(360.00) 

140.24 
(110.00) 

14.32 
(4.50) 

109.90 
(80.00) 

3.37 
(23.00) 

14.20 
(15.00) 

3136.18 1927.04 
(1860.50) 

7 

90.00 

70.00 

22.00 

160.00 

30.43 

87.73 

8 

80.98 
(54.00) 

46.01 
(50.00) 

13.37 
(4.50) 

50.93 
(45.00) 

4.73 
(20.98) 

18.30 
(34.53) 

988.16 489.76 
(438.81) 

FIgures In bracket shows requirement projected by 1he SIBt88 upto 30.11.1898. 

Financial Assistance for AIDS Control PrognImme 

1467. SHAI PC. THOMAS: Will the Minister of 
HEALTH AND FAMilY WELFARE be pleased to state: 

(a) whether the National AtoS Control Organiaallon 
has provided financial assistance to several agencies for 
AIDS Control and Awareness Programme during the last 
three years; 

(b) if so, the detaUa of nature and total ~ 
provided to such organisations and the amount out of 
this assistance utilised by them 80 far, year-wile: 

(c) whether World Bank has also provided loan for 
AIDS Control Programme during the Eighth Five Year 
Plan; 

(d) if so, whether this loan has been utilised cent 
per cent; 

(e) if so, the detaIIa thereof and If not. the r88lOnll 
therefor; 

(f) whether there is any shortcomings In educating 
the people and treatments facllitlea; 

(g) If so, the reasons therefor; and 

(h) the st.,.. taken by the Governrn.1t to eradicate 
thiI cteease and provide more facilities to these patients? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH ANO FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) Yea, Sir. 

(b) Details are attached as Statement.. 

(c) to (e) Yea, Sir. NatI9r* AIDS Control Programme 
is being Implemented In Inda with World Bank creclt of 
USS 84 mlHIon-USS 83 mIIUon has been ufII~ 80 far. 
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(f) Surveys conducted by National AIDS Control 
Organisation indicate that awareness levels in urban araas 
are quite high and people have knowledge about the 
causes of HIV/AIDS and how they may protect 
themselves. However the awareness levala In rural areas 
are still low. 

(g) Due to the fact that the spread of HIVIAIDS was 
concentrated in urban areas In the Initial years of the 
epidemic. the focus of the awareness programmes was 
in urban areas. The urban population also has greater 
access to the electronic and print media wh6ch were 
utilised for multimedia awaren •• s programmes, 
Govemment of India has issued dir8ctiYe8 to all Sta_ & 
Union Territories to provide medical care to HIVIAIDS 
cases in all hospitals without any discrimination. 

(h) In order to prevent and control the spread of 
HIV/AIDS in India, a comprehensive programme is 
currently under Implementation throughout the country as 

a cenlnlly IpOnIOI8d 8Cheme. The main strategy conIIIt& 
01:-

Strengthening Programme Management 
CIIp8bIIttee lit Central and State level. 

Creation of awareneas amongst high risk 
behaviour groupe and general public about 
HIVIAIDS. 

Control of Sexually Trantmltt8d DtIeaMI. 

Promoting blood safety and rational UN of 
blood through proper IioenIing of blood banIca 
and InCOUrIIging YOIuntary blood donation. 

StrengthenIng c.pacIty for survelHanca and 
cIagnoeII; and 

ExtendIng training In Clinical Management of 
HIVIAIDS caMS. 

StatentMI 

S.No. 

1. 

2. 

3. 

4. 

5. 

Grant·in-aid relelJ8tJd to NGOs In 1998-99 by NACO 

Name & Address of 
the Organisation 

2 

Model Counselling Center, Safdarjung 
Hospital, New Delhi 

CINI. Viii. Daulatpur. South 24 
Paraganas, West Bengal 

TORCH, 45, Friends Colony. East. 
Flat No.2, New Delhi-65 

Sulabh International Institute of HeaIIh 
and Hygiene, Sulabh Bhawan, Mahavlr 
Enclave. Palam Dabri Road, New DelhI 

OSERD, North Patel Nagar. Patna 

Area or WOft( 

3 

ProvteIon of 
counaeIIng IIMceI In the 
Department of 8Idn & 
STO In the Safdafj&I1g 
HOIpiIaI 

DiICrIbutIon of COIIdomI 
through 8uIabh Toilet 
Complex 

Amount ReilMed 
(In RI.) 

4 

3,70,200 

2,20.600 

2, 18,600 

6.05.000 

4,84.000 
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1 

6. 

7. 

8. 

S.No. 

1. 

2. 

3. 

4. 

5. 

2 

Pray ... 0·111017, Vasant Kunj, 
New Delhi 

Voluntary Health Association of India, 
40 Institutional Area, New·DIIhI 

Drishtlkon, 1207. Sector-D. P()Cket·I, 
Vasanl Kunj, New Delhf-70 

Total 

DECEMBER e, tM 

3 

Oomprehenalve AIDS 
Prevention programme 
through awareness, 
counsetIing and treatment 
of STe. with street 
children 

DistrIbution . of Ananth· 
Video film on AIDS and 
educattoneI material on 
HlV/AIDS to NGOs 
acrose the country 

PJ'OViIk)n of Reproductive 
heIIIlhcara· seMces to 
migrant WOI'kenI and their 
wives In Sagarpur, West 
Delhi 

Grant~in-ald Released to NGOs during 1997-98 by NACO 

Name of 
the Organisation 

2 

Bhoruka Public Welfare T1\8l 
Futani Chambers, No . .$. 
Corporation Place, C*utta-700087 

Vivekananda Education Society, 
13/3, Kallcharan Dutta AMd, 
Calcutta-7oo061 

Child in Need Institute. 
Calcutta 

Durbar Mahila Samanvaya Committee, 
8,12. Bhawani Dutta Lane, 

. Calcutta-700073 

Rajasthan, U.P .• Catholic Health 
Association, CHAI. Zonal OffIce, 
ceci Center, Gole D.~, 
New Delhi 

J, 

Area of Wort< 

3 

Intervention 
programme with 
truck drivers 

Telephonic 
counselling aervicee 

Telephonic 
couneeUlng services 

National Worbhop 
for I8JC .wortcers 

Worbhop on AIDS 
awareness 

to OuNtIons ··340 

4 

4,49.SM4 

1,43.360 

6,01",500 

29,04,004 

Amount Released 
(In As.) 

4 

10,92,332 

4,20,000 

2.20,500 

50,000 

30,000 
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2 3 4 

6. Inner Wheel Club, Workshop on AIDS 1$,000 
Al310, Defence Colony, New OeI\i awareness 

7. TORCH, Flat No. 45, Friends Colony Intervention 1,40,000 
East, New Delhi·11oo65 Programme with 

tax drive .. 

8. Jan Shakti Vahini, Al139, Shivallke, Workehop on AIDS 5,000 
Malviya Nagar, New Delhi awaren118 with 

college atudenI8 
';r 

9. Jan Shakti Vahini Aw_ 2,40,000 
progt'lUNM in slum 
areal of NCT of 
DeIhl 

10. Mirage Gallery of Arts, 155, Exhibition cum sale, 1,87,500 

Defence Colony Flyover Market, 'Art for AIDS' 

New Delhi 

11. Mirage Gallery of Arts ExhIbItion cum .... , ',87,500 
'Art for AIDS' 

12. Rajiv Gandhi Foundation, MobIle COINelilng 2,94,000 

Jawahar Bhawan, eervlces on 

Dr. Rajindra Prasad Road, New Delhi ' HIVIAfDS 

, 13. Rajiv Gandhi Foundation Wortcahop wN1. ',78.000 
pl'llCttllol..... of 
IndIgenou8 Syatem 
of MedIcIne 

14. TORCH, Flat No. 45, TelephoNe 8,31.500 

Friends Colony East, New Delhi CounHIIIng 

15. Center Stage, 91, Anand Lok, MUIic Concert on 4,00,000 

New Delhi-49 the occuIon or 
Wortd AIDS 
Day '97 

16. Drishtikon, 1207. Sector-D, Pocket-I, Provteion 90,000 

Vasant Kunj. New Delhi-70 ReproducIiYe Health 
care eeMceI In 
Delhi CMtonment 
Board Hoepttal 
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17. Pandes Theater, 27128, Old Rajlnder Organising playa on 88,157 

Nagar. New Delhi-60 HIVIAIDS In colleges 

18. Mirage Gallery of Arts, 155, Defence Walk for LHe on the 11,00,000 
Colony Market, New Defhj.24. Occasion of World 

AIDS Day '97 

19. Bapu Nature Cure Hotpital & Intervention 4,67,000 
Yogashr&m, Gandhi Nldhl, programme with 
Patparganj, New Delhl-110091 truck drivers In two 

border areas of 
Delhi Loni border and 
Ghazlabad border 

20. DISHA. 13188, Block C-4-B, Training grassroots 2,76,000 
Janakpuri, New Delhl-ll0068 level workers on 

puppetry skills 

21. Voluntary Health Association of Training programme 6,64,000 
India, New Deihl for NGOI 

22. Sakshi, 0-332, Defenoe Colony, Organlalng Training 1,21,880 
Delhi of Trainers 

workshop in Slkkim 
and Andaman & 
Nicobar Islands 

23. Driahtlkon, 1207, Sector-D, Pocket-I, Organising two 21,425 
Vasant Kunj, New. Delh1-70 reproductive health 

'Melas' In Slums of 
West Deihl 

24. Mirage Gallery of Arts, 15, Defence Walk for life 1,25,000 
Colony Ayover Market, 
New DeIhI-110024 

25. TORCH, 45, Friends Colony, Eat Telephonic 1,45,000 
F.t No.2, New DMhI~ Counseling 

Servtces 

26. HOPES, 2, Padmlnl Enclave, Counselling Services 2,38,000 
Hauz Khas. New DeN-49 
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27. St.dabh· International Institute of Condom dIItrINtion 3.0i3,OOO 
Health and Hygiene, Sulabh Bhawan, through Sulabh 
Mahavir Enctave, Palam Dabri, Toilet CompIex_ 
Delhi 

28. Sulabh International InatItute of Condom dIsb1bution 1,62,000 
Health and Hygiene, New Deihl through SuIIIbh 

Toilet CompIexIe 

29. Bapu Nature Cure Hospital & Intervention 12,000 

Yogashram, Gandhi Nldhl, Programme with 
Patparganj, New Delhi·91 truck drivers 

30. Mirage Gallery of Arts, New Delhi Walk for ute, on 2,76,000 
the occasion of 
World AIDS 
Day '97 

31. TORCH, New Deihl Intervention 40,000 
programme with 
taxidrtve,. 

32. TORCH, New Deihl Telephonic 35,000 
Couneellng 
Services 

33. PEACE. Quazi Street. Seminar on AIDS 30.000 
Sahar~ (U.P.) awareneea 

34. Department of Zoology, Kumaon AIDS awareneu 10.94,000 

UnlY8fIity Campus, AImora·263801 programme wtth 
youth In Almora 

35. PEACE. Quazl Street. Saharanpur Awareneea 80,000 
programme on 
AIDS 

36. V.V. Gin National Labour Inatitute, National WOf'bhop 1,00,000 

NOIDA to plan 8tr8IegIee for 
working on AIDS 
prevention with the 
organi8ed and 
unorganIMd I8bour 
HCtor. 
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37. Indian Network of NGOa, National worbhop 60;000 
810, Siddhartha Apartments, of NGOa on 
Ahmedabad-380006 HIVIAIDS 

38. Rural Development SocIety, Awaran818 1,00,000 
Wangzing, Manipur programme on 

HIVIAIDS 

39. Regional Institute of Medical SemInar on AIDS 1,15,000 
Sclence8, Imphal awareneu and 

printing of report 

40. Rural Community Development Awareness 1,25,000 
Services, Ward No.2, CoMn high programme on 
Moreh, Manlpur general population, 

school teachers and 
students, t8achent 
and opinion leaders 

41 AIDS Prevention Society, Zoo AIDS awarene .. 84,950 
Narangi Road, Guwahatt-781021 campaigns In 

Guwahati 

42. AIDS Prevention Soc:iety, Telephontc 4,92,000 
Zoo Narangi Road, Guwahatl-781021 CounMIIlng 

ServIcea 

43. AIDS Prevention Society Prevention of STD. 1,76,000 
among truck drivers 
In AINm 

44. Lawyers' collective, 4th Floor, OrganIsing 
Jalaram Jyoti, Bombay-400001 workshops on legal 

and ethical rights of 
Pel'lOn8 living with 
HIVIAIDS 

45. Community health action network, Organising 5,35,000 
Mlzoram, Aizwal· 798001 worbhops tor 

school atudent8, 
teachera, opIn6on 
leaders and 
contInum of care 
programme for the 
HIV infected 
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2 

Indo-na~ional Socio Economic. 
Foundation. 
A/S. Ashok Nagar, 
Bhubaneshwar-751009 

In'do-national Socia-Economic FOUMatIon. 
AlB. Ashok Nagar. 
Bhubaneshwar-751009 

TOTAL 

Grant-in-aid released to NGOs in 
1996-97 by NACO 

Drishtikon, 42,000 
1207. SectoreD, Pocket-l. 
Vas ant Kunj, 
New Delhi·ll0070. 

Youth Technical Society. 1,50,000 
Room No. 13, 
Karuna Sadan, 
Sector , l-B, 
Chandigarh. 

Rural Community Development Services, 1,25,000 

Morch Ward No.2. 
Colvin High School Compound, 
Mission Vengchandel, 
Manipur 

AIDS P,evention Soc~ty, 1.75,000 
Zoo Narangi Road, 
Guwahati, 
Assam. 

Rural Women Upliftment AssocIatIon, 50,000 

HS Lane Sunderpur, 
R.G. Baruah Road. Japorigog, 
Guwahati-5 

DISHA. 5,00,000 

13188, Block C-4-B, 
Janakpuri, 
New Delh,-110048. 

., . 

3 

Aids awareness 
programmes in 
schools and collegN 
of Bhubaneahwar • 

AIDS awareness 
programmes in 
IChoaIs and colleges 
of Shubaneahwar 

4 

2,90.880 

'2.50.000 

1.20.94,424.00 

7. Good Shepherd Mlnlstty, 1,00,000 

Kohima. 

Nagaland. 

8. Indian CouncH of SocfaJ Marketing. 8.25,000 

C·IV. 4011, Vaaant Kunj, 

New Oelhi-11oo70 

9. Jan Shakti V.hlnI, 2,00,000 

Al139, Shivallk,U..,. Nagar, 

New Deihl 

10. South EastemRural Development 

Organisation. 1,00.000 

Sangaiyumphum. Part-II, 

Wangjlng, 

MahipUr· '795 1 48. 

11. Rural Development Society, 1,00.000 

~ng Bazar. 
Wangzing, 

Manipuf-796148. 

' 2. Indian MedIcal Auodation, 1.00,000 

IMA House, 

Indraprutha Marg, 
New DeIhI-l10002. 

13. Sakshi. 50.000 

0-332, Defence Colony. 
New DelhI. 
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14. Scientific Illustration and 
Educational Technology, 
0·332. Defence Colony, 
New Delhi-110024 

15. First Indian Public Health Oongl'888 , 
Calcutta. 

16. TORCH, 
45, Friends Colony, Flat No.2, 
New DeJhi·110065. 

17. Health for all Organisation, 
Arong, 
Manipur 

lB. Indo· National Socio Economic 
Foundation, 
AlB. Ashok Nagar, 
Bhubaneshwar· 751009 

19. Programme Ethical Academic 
and Cultural Enterprises, 
Quazi Street, Saharanpur, 
(Uttar Pradesh). 

20. Mirage Art Gallery, 
155. Defence Colony. 
Flyover Market, 
New Delhi-11oo24 

21. Jain Shakti Vahini, All '39. 
Shivalik, Ma\viya Nagar, 
Opp. Aurbindo College, . ...." DelhI. 
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1,50,000 

3,75,000 

50,000 

2,50,000 

1,20,000 

5,62,500 

34,700 

41,94,110 

""onl ConvIct8d for Helnoul CrI"," 

1468. SHRI AHNASAHEB M.K. PATIL: Will the 
Minister of HOME AFFAIRS te pleased to state: 

(a) the number of person convicted for heinous crimes 
during the last three years; State-wise; 

(b) the number of Forensic Science laboratories 
functioning in the country, StateJUT-wise; 

(c) whether the Govemment propoee to change police 
training module to increase conviction rate' of heinous 
crIme8; and 

(d) If eo, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHAI L;K. 
ADVANI): (a) Available information is given In the enclolecl 
Statements I to III. 

(b) A Statement-IV contianing the requisite information 
Is enclosed. 

(c) end (d) ·PubIIc Order" and 'Police" are State 
subjecta 88 per the Constitution of India. As such, the 
regl8bation, Investigation, detection and prevention of crime 
is primarily the responsibility of the State Govemments. It 
Is essentially for the State Govemments to· tailor their 
training methodology to suit their requirements. However, 
the Govemment of India. apart from senqing advisories, 
haa. been providing financial assistance .to the State 
Governments for strengthening their policing infrastructure 
including forensic science laboratories. Training in foransic 
Science is &teo provided to State level oCfklera through 
the National Institute of Criminology and Forensic Science 
and Bureau of Police Research and Development. 

:4 

~ 

P9rtlQnBCOnvioted under heinous Crimes during 1995 

51 SlaIfIUT ICIly ..... ,.. C.H.t.IoI RIpe IIIihIII*II 0II:aIy "'-' Rabbery RIoII ArIon TcMI 
rto To_ AIftoInIIg , 1iIII', 

IIuIIIer ., IIuIIIer -- .... 
l1li DIcIoIy 

_._---
2 3 4 5 6 7 8 9 10 11 12 13 

1. Andhra Pradesh 996 385 19 197 159 874 0 556 3673 363 7222 

2. Arunachal Pradesh 6 0 2 0 0 6 0 17 

3. Assam 251 45 5 60 79 74 7 100 1127 2S 1773 
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2 3 4 S 8 7 I 9 10 11 12 13 

4. Blhllr 21f1 2243 400 815 811 2Ie3 202 ., 8112 0 17870 

5. Goa ,. 0 11 0 5 0 0 87 7 105 

6. Guiarat 341 104 0 30 73 21 0 43 814 0 1428 

7. Haryana 448 201 82 94 88 18 20 48 301 43 1314 

8. HirnacIheI ·P ...... 21 16 0 15 3 0 0 6 II 0 148 

9. Jammu II. Kashmir 31 23 8 0 0 6 22 0 

10. Kamataka 238 35 0 31 0 32 1049 3 1421 

11. K9rala 252 20B S 4IJ 8 B 10 32 2372 28· 2888 

1.2. Madhya Pradesh 2286 2400 126 846 287 188 158 587 4938 373 12188 

13. Maharashtra 914 306 7 '41 75 153 4 340 31M 106 5801 

14. Manlpur 0 0 0 0 0 0 0 0 0 0 0 

15. Meghalaya 0 0 0 0 191 15 7 0 279 

16. Mizoram 8 2 9 0 • 0 5 33 

17. Nagaland 11 7 11 8 14 0 43 11 0 ,. 
18. Orissa 274 2()3 18 183 46 1-'8 0 184 1t55 24 2'" 

19. Punjab 531 318 85 87 52 24 18 72 11 4 1163 

20. '~lhan 8tC" sot 29 288 .... .' 2 551 2I23*'!o 231 32556 
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2 3 4 5 6 7 8 9 10 11 12 13 

'!1. Sikkim o 0 o 2 o o o o 7 o 9 

22 Tamil Nadu 1436 1136 14 56 149 172 o 395 14995 331 18688 

23. Tripura 20 10 3 10 8 4 8 88 o 154 

24, Uttar Pradesh 8217 7172 1284 887 2513 1852 514 2422 15373 825 40739 

25, West Bangal 224 56 121 53 32 49 43 34 814 4 1230 

Total (States) 19549 15675 2139 3749 4821 8389 998 6138 87951 2189 149584 

26. A&N Islanda 3 o 1 2 o o o o 62 o 68 

'Z7, Chandlgarh 4 o o 17 o 3 19 49 

28. D&N Havell o o o o o o o o o o o 

29. Daman & Diu o o o o o o o o 12 o 12 

30. Delhi 127 40 78 199 9 4 225 o 838 

• 
31. Lakshadweep o o o o o o o o o o o 

32 Pondicherry 12 42 0 2 3 0 0 3 48 2 112 

TOTAL (UTa) 95 11$ 41 80 218 9 4 88 366 2 1079 

TOTAL (ALL.-ItWiA) 19644 15850 2180 '§aa 5040 8404 1002 6228 88317 2171 150683 
.~. 

~ • ~'F. SoIircl:cnme in \nella data. 
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~ 

Persons convictfld und9r heinous crimes during '996 
Id 

SI. SIM\JT/Cly .... .. C.H. Ijg( AllIe ..... DIooIr .. RaIiIIIIV RiIII Man Tall! 
No. To 0IIIIIIiI MMiIg , loA. 

Mulder mlUder AII6dII1 AuIIIIIItt 
" tor DIldy 

2 3 4 5 8 7 8 9 to 11 f2 13 

1. Andhra Pradesh 1465 787 41 280 165 470 0 388 4117 182 7885 

2, Arunachal Pradesh 4 0 0 0 7 0 18 1 • 32 

3. Assam 492 76 7 108 143 2 154 1823 

4. Bihar 2053 2455 178 620 841 2058 218 972 31036 37 40581 

5. Goa 28 3 3 o o 11 118 o 187 

6. Gujarat 213 124 42 55 9 o 758 8 1283 

7. Haryana 504 180 35 115 108 34 211 108 112 1788 

8. Himachal Pradesh 39 22 4 21 3 o o 2 82 2 181 

9. Jammu & Kashmir 28 30 2 20 15 o 20 o 120 

10. Karnateka 196 31 4 18 . ,.. 4' 5 82 128 2 t310 

11. Kerala 217 144 2 4e 3 27 26 34 170S 108 2312 

12. Madhya Pradash 2872 2010 52 788 319 227 109 S48 3M2 443 10l0I 

13. Maharashtra 893 314 23 188 108 ,. o 2S3 286S 102 4710 

. ____ ............. '! __ -"'""'""'-----"""-------.......... ;......00..0--------------......... -----------------
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2 3 4 S ·'8 7 8 9 10 11 12 13 

14. Manipur o o o o o o o o o o o 

1 S. Meghalaya 2 o 1 4 10 o 23 154 2 197 

16. Mizoram 5 o 2 o o o 5 o o 13 

17. Nagaland 10 11 9 6 8 o 86 o o 129 

18. Orissa 256 321 11 113 17 133 o 121 54 1878 

19. Punjab 518 246 78 48 57 9 30 40 37 15 1078 

20. Rajasthan 858 1284 36 280 478 120 48 513 25n7 247 29653 

21. Sikkim 12 5 9 13 9 o 20 125 .0 1M 

22. Tamil Nadu 1312 1493 20 n 122 240 o 280 12442 101 16152 

23. Tripura 58 3 o 8 .. 15 16 5 106 o 175 

24. Uttar Pradesh 6434 5198 1233 B84 1432 783 2575 18512 592 38415 

25. West Bengal 330 80 60 41 20 38 33 35 886 1504 

Total (States) 1 asn 14805 1793 3702 3IIIS 4117 1288 tI278 104130 2200 181985 , 

26. A&N Islands 2 o o o o o o o o o 2 

27. Chandlgarh 17 20 0 2 5 0 0 3 48 2 95 

~~. 
28. D&N Haveh 0 0 0 0 0 0 0 0 0 0 0 

,¥i~ 
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2 3 4 5 e 7 8 9 10 11 12 13 

29;" Daman & Diu 5 'I. o 0 o o o o 0 o 8 

30. Deihl 158 170 45 81 1 •. 1 o 201 127 

31; Lakshadweep o o 0 o o 0 o o o o o 

32. Pondlcheny o , . 28 o 12 110 13 231 

TOTAL (UTs) 197 21. 45 83 201 30 o 2t1 311 ,. 131' 

TOTAl (ALL· INOlA) 1879& - 15023 1S31 3785 4187 4547 ,. 84M 101t41 '21118 1e3313 

Source: Crime in India dala .. ,.",.",., 
Persons oonvict«l undM helltOUI cnm. duIInfI 1.7 

Sl SlllelUTlQy .... ... c.H,MaI .. ... IIIDaIf ... IIIIiIIy II1II ,... T • 
Ho To~ .... • .... .... III .... ....... --tar 'DIaIIr 

2 :5 4 5 8 7 8 t 10 11 12 13 

1. Andhra Pradesh 11. 714 14 30' 111 511 0 31' 3111 a.u 7U7 

2; Arunachal PtMeIh 0'. 0 0 1 ' ~ 0 7 0 0 10 

3. Aaum - q 11 17 11.1 171 33 1. 1011 73 2145 

4- au.r 1TJ1 '. 101 31t 50t , lit.' 147 571 .. 1.08 , ... 
5. Goa • 1 2 18 0 5 72 3 tOi 

8. Gujarat 311 1. t 4J' .: • 7 10S 174 17 "'6 
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2 3 4 5 6 7 8 8 10 11 12 13 

7. Haryana 420 47 110 80 52 28 87 28 1458 

8. Himachal Pradesh 74 22 26 11 o o 6 189 7 318 

9. Jammu & Kashmir 44 61 0 8 0 o o o 18 1 133 

10. Karnataka NA NA NA NA NA NA NA NA NA NA 0 

11. Kerala 235 198 8 38 5 15 11 60 1857 14 2539 

12. Madhya Pradesh 2756 2215 138 810' 241 188 80 488 15307 811 1aD2 

13. Maharashtra 903 327 7 182 87 108 18 255 3302 142 5322 

14. Manipur o 15 0 0 0 o o o 0 o 5 

15. Meghalaya 28 5 0 7 .a 25 o 12 9 8 101 

16. Mlzoram 2 5 3 o o o 5 o 2 18 

17. Nagafand 18 M 3 8 21 l' o 18 2 o 120 

18. Ortssa NA NA NA NA NA NA NA NA NA NA o 

19. Punjab 412 184 48 88 28' 't 30 8 5 10 781 

20. Rajasthan 1032 1208 582" 100 20 833 27188 370 31398 

21. Sikkim 8 , o o 3 o 3 45 o 67 

22. Tamil Nadu 11.· 1417 26 117 111 138 o 206 10578 ~ 14173 



2 3 4 I • 7 8 

23. Tripura 43 15 8 10 8 

24. UtIar PradeIh 7018 8111 1482 1108 .. 1882 

25. Weet Bengal 232 ... 'at 

T01aI (Stataa) 18103 15479 2033 3IlOl 4888 4064 

26. A&N Islands 3 5 , o o o 

27. Chandlgarh 8 8 o 4 o 

28. D&N Haveli o o o o o 

29. Daman & Diu 5 0 o 0 0 o 

30. DeIhl 324 187 50 104 151 

31. Lakshadweep o 0 o 0 0 o 

. ~- -. . 

32. Pondlctleny 32 14 12 

TOTAL (UTs) 385 242 e4 112 118 31 

t, \ ,. 

TOTAL (ALL-INDIA) 18488 15721 2091 3721 6124 <1082 

Source: Crime In India Data. 

Note: 1. NA Stllnds for Data Not AII8iI8tIIIa 

2. Figures are Provisional 

• 10 11 12 13 

o 5 48 2 140 

41. 231M 12780 550 37152 

." ., 13 1450 . 

, ,. ,;,' '~)" 

857 5511 77641 2666 134748 

o o 13 o 21 

o o 

o o 21 o 22 

o o 11 o 18 

18 173 e 1272 

o o o o 0 

o o 605 

18 753 8 2002 

873 51HI 78394 2672 138748 
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The Forensic Science Laboratories functioning in the country. undar the Central .. well .. the Stalwt GovIa. are .. 
under:-

Forensic Science LIIbonitori.. under the Central Govt. 

S.No. Name 

1. Central Forenaic 8ciencelaborary. CII, New DeIhL 

2. Central Forensic Science laboratory, Calcutta. 

3. Central Forensic Science Laboratory. Hyderllbad 

4. Central Forensic Science Laboratory. Chandigalh. 

5. Govt. Examiner of Questioned Documents. ShImIa 

6. Govt. Examiner of- Queedonecl Documenta, Hyderabad 

7. Govt. Examiner of 0ueItI0ned Document8. CaIcuna 

8. National Instiute of Criminology & Forenlic 8ci11nce, New Delhi 

Forensic Science Laboratories under the State Govemmenta 

S.No. State 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Delhi 

5. Qujarat 

No. of 
LaboralOriel 

3 

4 

3 

1 

GuwahatI 

4 
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1 2 3 4 

6. Maryana 1 ~ (1CarMI) 

7. Himachal Pradesh 1 

8. Jammu & Kashmir 2 Srtnagar. Jammu 

9. Kamataka 3 Bangllore. MangeIo .... Dav.., .... 

10. Kerala 3 ThlnNananlhlpuram. Ernakullm. caHcut 

11. Madhya Pradesh 5 Sagar. Indore. Galpur. Gwallor. Bhopal 

12. Maharashtra 4 BombaY. Pune. Nagpur. Aurangabad 

13. Manipur 1 Imphal 

14. Meghalaya 

15. Nagaland 

16. Orissa 3 ShubneIwar. ~. Barhampur 

17. Punjab 1 ChaI iCIgarh 

18. Rajasthan 3 JaIpur. Jodhpur. Udaypur 

19. TamH Nadu 7 ce..nn.t. Cotmbatore. Madural. Vellore. T ..... 
~s.Iem. 

20. unar Pradesh 2 LucIcnow, Agra. 

21. West Bengal 2 c.IcuIa. JelplliglIII 
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Special Central Alii_lance to Stete6 

1469. DR. VALLABH BHAI KATHIRIA: 
SHRI RAMSHAKAL: 
SHRI SURESH KURUP: 

• Will the Minister of SOCIAL JUSTICE AND 
EMPO~ERMENT be pleased to state: 

(a) the details of welfare schemes being Implemented 
for tribal development, in the country, State-W\8e: 

(b) the details of special Central M8ietance provided 
to States for tribal development ~aililm", dultng the 
last three years, State/UT -wise; 

(c) the criteria adopted for providing assistance to 
States for tribal development; 

(d) whether the Special Central Assl8t8nce to States 
is given very late i.s. the last instalment being gtven 
during end of the year; 

(e) If so. the details thereof; 

(f) whether certain State Governments have mI8eecI 
the amount; 

(g) if so, the details thereof: 

(h) whether the Government are pIannIne vto give 
seA directly in the Bank accounts of Implementing agency 
as in case of Jawahar Rojgar Yojana to cut short delays 
and prevent mieuae' of SCA; and 

(i) if so, the c1etails thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): <a) Various Central and Centrally 
Sponsored Schemes namely Special Central AssIstance 
under Tribal Sub-Plan, Grants under Firat Provision to 
Article 275(1) of the Constitution, Girls Hostel for STs, 
Boys' Hostel for STs, Ashram Schools for STs, 
Educational Complex in Low Literacy Pockets for 
development of women, Grant-in-aid to organisations for 
the welfare of Scheduled Tribes, Vocational Training 
Centres, State Tribal Development Cooperative 
Corporation, Research and Training, Grain Bank, 
Development of Primitive Tribal Groups, Post Matrlc 
Scholarship to students belonging to sea & ST8, National 
Overseas Schoiarships scheme for SC, ST. etc. students 
for higher studies abroad, Book Banks for SC and ST 
students, Coaching and Allied scheme for Pr.ExaminatIon 
Training Centres for SC/ST students, and scheme of 
Upgradation of Merit of SC/ST students are being 
Implemented by Ministry of Social Justice & Empowerm~t 
in 22 States and 4 Union TerritorieS In the country. 

(b) A statement Indicating spec\al Central assistance 
provided to Tribal Sub-Plan StateslUTs during the last 
3 years StatelUT-wlse Is enclosed. 

(c) Criteria adopted for providing Special Central 
A8etatance to Tribal SUb-Plan States/UJs js shown In 
Statement-U. 

(d) and (e) No, Sir. Onty in cue of last Instalment, 
the funds are released late In reepect of some States! 
UTs.,due to non-receipt of utilisation certitlcatealreporta 
from them In respect of the amount released in earlier 
yem. 

(f) and (g) No, Sir. 

(h) and (I) No, Sir. 

3t8tement-l 

Rel8aS6 of Funds under Special CsntraJ ~ for TrfbW Sub_Plan 

(Re. In Lakhs) 

S.No. StatelUTs 1996-96 1996-97 1997-98 

2 3 4 6 

1. Andhra Pradesh 2140.32 2287.52 2581.54 

2 Assam 1545.19 1524.71 1460.00 
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2 3 4 5 

3. Bihar 274.22 3384.00 

4. Gul,rat 3060.28 2842.95 2632." 

5. Himachal Pradesh 541.82 822.44 621.88 

6. Jammu &. Kashmir 756.64 881.54 621.80 

7. Kamataka 659.99 589.50 600.00 • 

S. Kerala 181.20 153.11 198.12 

9. Madhya Pradesh 9579.86 7816.11 9207.83 

10. Maharashtra 2930 .• . 3180.18 30100.89 

11. Manipur 574.53 153.22 160.00 

.. .-
12. Orissa . 4958.10 441:1."- 6576.27 

, -

13. Rajasthan 2819.04 2W~., @41 '3 

14. Slkklm 100:19 ·~38.41 80.00 

."'" ~ ." , 

15. Tamil Nadu 27 •.• '238.81 243.71 

'.',< :" •. -'I .. 

16. Tripur. " .<>,IM.81 ,~.48 885.00 

17. Uttar Pradesh 104.08 8Cf.SO 112.91 
';,',. 

. . 
:.'~' L "i-. 

18. West Bengal . 1183.21 .. ,1168.07 1600.39 
. , . ",,-,~ 4" .. 

19. A & Nisland 112.21 96.18 118.00 

.~ 

20. Daman & Diu 59.31 49 •• .50.75 

Total 33000.00 3S00tt;OO $2981.00 
.~' , 

.:.{ 



375 Written Answers DECEMBER 8, 1998 376 

SI.tem.,,"'" 

Norms for Allocation of Special Central Assfsta1lC6 

The share of tho Programmes under the broad 
strategy of Tribal Sub-Plan. namely, ISP (ITOP) MAOA 
pockets and clusters and primitive tribes from the total 
outlay of Special Central Assistance (SCA) is calculated 
in proportion to thf3 Scheduled Tribe population covered 
under each programmes factor setting apart about 10% 
of S.C.A. for dispersed Tribale. The Inter-State allocation 
of SCA for these programmes are mllde 88 under: 

(a) ITOP: For allocation of SCA to ITOP'. the 
States are grouped into three categorl ... 
Category 'A' consists of States with substMtial 
areas predominenUy inhabited by trlbats IUCh 
a8 (i) Andhra Pradesh, (If) Bihar, (iii) Gutarat, 
(iv) Himachal Pradesh. (v) Madhya Pradesh 
(vi) Maharashtra (vii) Manlpur, (vIII) 0rIna 
(ix) Rajasthan and (x) SIkIcim. 

Category 'B' consists of States having of 
aparsed tribal popu!ation wIh lome ...... of 
tribal concentration such .. (I) Auam, (II) 
West Bengal (iii) Tripura and (Iv) Jammu.nd 
Kashmir. 

Category 'C' consists of 1he StaIMIUTI .whe18 
the tribal population II by and .... dilperaed 
with very small...... of ~1IraIiGn IUCh 
as (I) Kamataka, (Ii) Kerala, (III) T .... · ...... 
(Iv) Uttar PradeIh, (y)AtidliWi& NiDabIIr 
Islanda, (vi) Daman .&'DIu. 

The total outlay of BOA (for· tItt.I SUb-Plan·. 
aHoeated to the three c:etegINIee on the ~baIia 
of tribal population of the SllltellUTs included 
in each group. 

The funds allocated to category 'A' Is then 
distributed to the Statelon ttne cderia, I.e. 
(i) 50% on the bail of Scheduled Tribe 
population in the tribal ... .ptan .... (U) '10% 
on the basis of geogfIIphIoaI ........ 1rIIeI 
sub·Plan and (ill) 20% In irW8II8 pi .. ,,,,,,Ie,, 
to per capita Net S.... Do; IIIIcProduct 
(NSOP) of the SIIIlee· wit! .--.... to·.,... 
population within 1M 1'8P .... 

For Category 'B' and 'C' -. 1M .... 01 
individual StateelUT •• WCIIIIMt C*t on .. 
basis of two criteria, . J...1I% ..:onIng. to 
Scheduled Tribe popI ...... eft ... TrIIaI ... 
plan and 30% in ......,....,...,.. to :per 
capita NSOP of the 91a111e\1T ..... ...,1 • 
to tribal poputation wtiI the TSP .... 

(b) MAOA pockets of Tribal concentration, clusters 
and Dispersed tribals. While allocating SCA for MADA 
Programmes, clusters and dI8perIed trlb... 70% of the 
total allocation is distributed according to ST population 
In the MAOA area. cluster and D.T.G. and 30% in Inverse 
proportion to per capita Net State Domestic product 
(NSOP) of the State/UTs with weightage to tribal 
population within the pockets, clusters and D.T.G. 

(c) Primitive Tribes; The distribution formula Is: 

(I) 400/0 of the amount on numerical size of the 
primitive tribal comrnunttIeI. 

(H) 30% according to population depending on 
different occupations, namely, (I) Food 
gathering or hunting (2) shifting cultivation, (3) 
Sedentary cultivation. and (4) other occupation 
with welghtage accorded in the ratio of 5:3: 1 : 1 
reapec:tIveIy . 

(iii) 15% according to number of primitive tribal 
communities in the States/UTs. 

(Iv) 15% in inverse proportion to per Capita Net 
State Domestic Product with weightage to 
Primitive tribal population. 

(T,..".."J 

.... · ............. lnTl .... J.n 

10470. &HRIMATI SURYAKANTA PATIL: Will the 
'MIn"'r of HOME AFFAIRS be pleased to state: 

(8) the number of female Pollee Officers and staff 
.peIIId .... Tlhar Jail; 

(b) whether the Incidence of undertrlal temale 
,....,. .-Ing pregnant Is on incra_1n Tihar Jail; 

(e) If eo, whether any enquiry has been conducted 
In thII regard; 

(II) If 010, whether the femafe .. ~ .re being 
-...tr .,...,.. In TIhar Jell; and 

(.) .. Nm ._., ,....... ..... by the Government 

to cbeCIk IUCIh crImee on female pri80nera In Jails? 

THEMlNtSTER OF HOME AFFAIRS (SHRI L.K. 
ADVAM): .. ) Thent ... at . .,..... • female AaIiItanI 
... /t ..... .., tw.nly."" oIicet'a 01 other t'IU1Ics 
,.... In Central Jail, Tll:iar, New DeIt1I. . 
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(b) No, Sir. 

. (e) Does not arIIe. 

(d) No, Sir. 

(e) The female prisoners In Central Jail, TIMr ate 
lodged in a separate 'ward' in Central Jal No. I which .• 
guarded by female ward and guard staff. While the .... 
prisoners are not allowed to enter the female ward at d, 
the male supervisory officials enter the fema.. ward only 
in presence of female ward incharge. 

Natural Gas R ... rwe 

1471. SHRI ANAND RATNA MAURYA: 
DR. LAXMINARAYAN PANDEY: 
SHRI MOHAN RAWALE: 

Will the Min.ter of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether natural gas reserves have been idenIIIIed 
at Rajghat on the banks of Ganga river in Anoc:IpIMhr 
near Bulandshahar; 

(b) if so, whether any survey has been conduoIMIln 
this regard; and 

(c) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (e) Gas seepage at AeW.r 
on the banks of Ganga river in Anoopahahr near 
Bulandsha'hr was reported by oiatrict MagtMrate, 
Bulandshahr. This was inve.tigated by a .te.'I ·of 
geOSCientists from ONGC. The anaIyais of the gu ....... 
that it is "Dry Gas" consisting mainly of "*"- ... 
carbon dioxide. 

{Eng/ish] 

w .... to ..... w ..... 

'1472. SHRIMATI GEETA MUKHERJEE: WI! the 
Minister of LABOUR be pIeaIed to ..... : 

(a) whether the workers of United India PeriotIIcIII 
(P) Ltd., and proprietors of Pet riot Newepaper and link 
News magazine, have not been geltingWl9l8/ ...... 
since June, 1996; 

to Qu.rIons 97'8 

(b) I so, the reuone therefor; and 

(e) the action taken to ensure tt11lt the workers get 

thefr wages/salaries regularly? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA): (a) to (e) As per information received trom 
NatiocIaI CaptIaI Tenitory of DeIhl, inapite of efforta by 
Labour CommiaIionttr'a office, the payment of wages to 
the employees w. not made and the management of 
Mis. United IndiaPeriocficaJs Pvt. Ltd., has been 
,.,.....,.. on 88V8MI OCOMiona under Minimum Wagea 
Act, 1tM8. The ~ were also advteed to fie ItwIr 
dIIpute of non-payment of wages before the Competent 
AuIhofIly. 

SUpply of AyurwdIc Medicines In... of 
.1.ptdhIc In COHS 

1473, SHAI G. GANGA REDDY: Will the Min ..... of 
HEALTH AND FAMILY WELFARE be pleased to ..... : 

(al whether CGHS dispensaries in Hyderabad­
~ ......... given Ayurvedic drugI inIlMd 
of tMpnMlorIMtd ~ drugs; 

(b) If 10, the ......... therefor; and 

THE MtNISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAU'L Y WELFARE (SHRI DALIT 
EZHIl.MALA1): (a) No, Sir. 

(b) and (e) Doee nat ariM, 

......,DIa .... 

1474. &HAl 'fIIRMHUNAlH SINGH: W.1M .... 
(If HEALTH·N«)·FAMIL,'f WELFARE be pIMMd ID ..... 

(a) ....., ..... cent of India's popataton II 
eufIefIng from __ ........... ; 

(b) If eo ........ ...., and the ....aM ...... 

and 

(c}the ......... the ~ to ....,.". 
....... 1 
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',. THE MINISTER OF STATE OF THE MINISTRY OF 
HEAL TH AND FAMILY WELFARE (SH.RI DALIT 
EZHILMALAI): (a) and (b) ICMR hadconduc:ted several 
studies regarding inclusion of dental care as pa~ of 
primary health care and health education of the population. 
Based on these studies carried out in the 19808, the 
prevalence of DMFT (decayed, missing and filled teeth) 
was estimated as 80%. 

(c) A comprehensive oral health care proJect on a 
pilot basis was launched by the Oirectorate General of 
Health Services. Government of India In JUly. 1995 for 
3 years in one district each -of five Stetes. namely 
Himachal Pradesh. Haryana. Punjab, DeIhl and Refesthen. 
This was taken up a$ a collaborative project of 
Government of India and WHO. The Central Health 
Education Bureau was designated as the nodal agency, 
for implementing the project. 

Training of district level functionaries was organised 
in the States of Himachal Pradesh, Punjab and Haryana 
during the year 1997-98. 

German Project for Improving Hoepltale In M.P. 

'1476. SHRI SHIVRAJ SINGH CHOUHAN: 'WIt the 
Minister of HEALTH AND FAMILY WELFARE !.pt •••• 
to state: 

(a) whether the Government have cleared any 
German project for Improving ,1tClIItles In H~ltala In 
Madhya Pradesh; 

(b) if so, the details, ofhoapitala to be taken up 
under the proposed project; and 

(c) the amount released or proposed to be released 
during 1998·99? 

THE MINISTER OF STA1I! OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHlLMA\..AI): (a) to (c) NO,S!r, Nopopoeal hae been 
~dered for improving facilltl .. in HoIpitaIs In ~ 
Pradesh with German assistance. 

Mismanagement 01 Manpow.... In rr,8P 

1478. SHRI p, SANKARAN: Will the Mlnlater of 
HOME AFFAIRS be pleased to slate: 

(a) whp.ther there is a la'rge scale miemanagement 
of manpower in the Indo-T1bbet 90rder Police at ita 
Headquarter; 

(b) If 50, the details thereof; 

(c) the action taken by the Government to abolish 
these posts in accordance with the prevailing Instructions 
iasued by the Ministry of Finance; 

(d) whether the Government propoee to initiate action 
againat those officials found responsible for mlausing 
manPower In the name of operational neceaeily; and 

<e) If 10, the details thereof? 

. 
THE MINISTER OF HOME AFFAIRS (SHRI L.K. 

ADVANI): (a) No Sir. 

(b) to <e) 00 not arise. 

{Translation] 

SeIzure of ExpIoaIvea In "-hmlr 

1477. SHRI RAM PAL SINGH: 
SHR1 MOHAN RAWALE: 

WIll the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the explosives on large scale has been 
recovered In Kashmir recently; 

(b) If 50, the detaHa thereof; 

(c) the number of peraone a ....... ed In this conneatlon _the action taken against them in this ragarel; and 

. (d). the action takenlpropoaed to be taken by the 
Government In future to prevent the recurrence of auch 
1rtc6den.? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): <a) and (b) As per available information 1183 
Kg. of explollve material, 601 Kg. of RDX, 78 Kg. of 
Gelatine and other a.sorted explolive material and 
194 Improved explosive ~" Mve been recovered in 
Jammu & Kashmir do'rlng the '"period from 1.8.1998 to 
15.11.1998. 

(c) However, total arrest, In connection with militant 
activitlea in Jammu & Kaehmir during the current year is 
1118. 

(d) GoYemment haw ~ed • wei co-ordlnated 
and multi-pronged approach for tackling the militancy 
which inter·alia includes strengthening the border 
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management, neutraliaing plans of mltitanll by proactive 
steps against them in the hintertand, as aJao Httlng up 
01 outposts of Security Forces and constituting village 
Defence Committees, gearing up intelligence machinery, 
modernisation and upgradation of police wilh advance! 
sophisticated weapons and communication system. 

[English] 

Deihl Special Pollee EetablllhlMftt Act, 1951 

1478. SHRI RAJ KUMAR WANGCHA: WID the Miniater 
of HOME AFFAIRS be pleased to state: 

(a) whether the Delhi Special Police establishment 
Act, 1956, has made applicable to the State of Arunachal 
Pradesh; 

(b) if so, the date of its applicability and the number 
and of the relevant orders; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (c) The issue relating to the appIJcabIflty 
of the Delhi Special Police Establishment Act, 1946 to 
the State of Arunachal Pradesh is receiving the attention 
of the Government. 

Wage Board for Journallata 

1479. SHRI SANOIPAN THO RAT: WIP the ,Minister 
of LABOUR be pleased to state: 

(a) the details of terms of refe..nce and period given 
to the Wage Board for joumaHet and non-joumaIIata; 

(b) the present status of work done by the W. 
Board and extenSion sought/given; 

(c) the likely period by which the Wage Board submit 
its final report; 

(d) whether any interim relief has been recommended 
by the Wage Board; 

<e) if so, the details thereof; and 

(I) the time by which the arrear of Interim relief is 
likely to be paid to the workers? 

THE MINISTER OF LABOUR (OR. SATYANARAYAN 
JATIYA): (a) GOvernment constttuted two Wage Boards • 

one for the Joumaliste and the other for Non.Joumalist 
newspaper and news-agency employees on 2.9.94 for 
revising & fixing rates of wages. No time frame was 
fixed for the submission of the report of the Wage Boards. 

(b) and (c) The Wage Board8 have held 118 oral' 
hearings It 8angIIore, ~ Jullundhar, ChandIgafh, 
Simla, Mumbal, Calcutta, Coohln, Chennal. AhmecIIIbad, 
Rajkot, Bhopal, Lucknow, Delhi and Bhuvaneshwar. The 
Chairman, Wage Boards hu been requeated to IUbmIt 
report by December, 1;,198; 

(d) and (e) Wage Boards recommended in Octobef'. 
1995 a uniform interim increase of 15% in basic wage of 
all joumaII8t and non-joumallat newspaper employees. The 
Government issued notifications dated 24.9.98 giving 
interim relief to Working Joumallst and Non-Joumalilt 
newl paper and newl-agency employees at the rate of 
20% of the basic wage and an additional wnount of Rs. 
1001- per month with effect from 20..4.1995. No further 
Interim relief has been recommended by the Wage 
Boards; 

(f) No time OmIt was preecrIbed for payment of arrears 
of Interim relief. 

Dletriot Hoaplt8l In Kuhmlr V.ley 

1480. PROF. SAIFUDOIN SOZ: wm the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether Dietrlot Hoepitatl are fully In operation in 
Kashmir valley; 

(b) If not, the reaeons therefor; 

(e) whether the Government have eurrendered a 
liz .... amounts out of the plan funda; 

(d) If 10, wheCher the Government propose to aanotlon 
more funds for rejuvenating the District Hospitals In 
Kashmir; and 

(e) " 10, the detaiJI Ihereof1 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMilY WElFAR! (SHRI DALIT 
EZHIlMALAJ): (a) to (e) The InformetIon Is being collected 
and wII be laid on the 'fable of the Sabha. 
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Purch .... by NCCF 

1481. DR. BIZAY SONKAR SHASTRI: Will the 
Minister of FOOD AND CONSUMER AFFAIRS be pleased 
to state: 

(a) whether NCCF Is not in a position to make 
purchases directly from the manufacturers or their 
approved distributors; 

(b) if so, the reasons therefor; 

(c) the reasons for authorising NCCF to make 
supplies to the Govemment Departments; 

(d) whether same items are being supplied by the 
NCCF at different rates without mentioning brand name 
of the items; 

(e) if so, the Items supplied by suppliers, supplier­
wise, brand-wise to NCCF and the rate at which NCCF 
supplied to Govemment Departments during the last six 
months; and 

(f) the steps taken by the Govemment to improve 
the workings of NCCF? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYAPAL 
SINGH YADAV): (a) and (b) The NCCF has Informed 
that as far as possible they make purohue of goods 
from manufacturers/distributors/dealers and in some cases 
where there are no arrangements for supply of particular 
Items from the manufacturers/distributors/deaJers, the same 
are purchased from the local suppliers. 

(c) The NCCF being an apex level consumer 
cooperative body having necessary infrastructure to handle 
the commercial operations, has been authorised by 
Department of Personnel and Training as an approved 
agency, alongwlth Kendrlya Bhandar and Super Bazar to 
make supply of stationery and other office use articles to 
Govt. Department. 

(d) and (e) the NCCF has denied selUng same items 
at different rates. 

(f) The NCCF Is an autonomous cooperative institution 
having its own Board of Management to d8ckIe Ita day 
to day affairs Including bUsiness matters. The Govt. do 
not interfere in the day to day activItes of NCCF. However, 
the Govt. of India, being the shareholder, reviews the 
working of the ,,:!CCF from time to time and suggeationl 
are given for improvement thereof. 

(Translation) 

Gorakhpur Fertilizer Plent 

1482. SHRI HARI KEWAL PRASAD: WII the MInIster 
of CHEMICALS AND FERTILIZERS be pIeaaed to state: 

(a) whether the Govemment propose to revive the 
FertUlzer Plant at Gorakhpur; 

(b) if 80, the steps taken in this regard so far; and 

(c) the expenditure likely to be incurred for the revival 
of this Plant? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CHEMICALS AND FERTILISERS. (DR. A.K.PATEL): <a) 
to (c) The Gorakhpur Lonit of Fertilizer Corporation of India 
Ltd. (FCI) has been shut down since 10.6.90 following 
an accident In the plant. The revamp of the Go,akhpur 
unit was not found to be techno-economically viable. 
However, Krlshak Bharati Cooperative Limited (KRIBHCO) 
has submitted a proposal for setting up a new ammonia­
urea plant at the existing site of FCl's Gorakhpur Unit at 
an estimated cost of Rs. 1371 crore. 

Revival of Euantlal Commodltle. Act, 1981 

1483. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of FOOD AND CONSUMER AFFAIRS be pleased 
to state: 

<a) whether people are facing a lot of difficulty due 
to steep rise in prices of essential commodities; and 

(b) If so, the justification for allowing the Essential 
Commodities Act (Special Provisions) 1981 which was In 
force as an ordinance to lapse and not promulgating it 
again? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS <SHRI SATYAPAL 
SINGH YAOAV): (a) The prices of certain essential 
commodities like pulses, edible ojl and vegetables like 
onions and potatoes showed an Increase during the last 
few months. The main reasons for price rise was decline 
in production of these commodities due to adverse climate 
conditions and their non-avallability In international markets 
for imports. 

(b) After the lapse of Easential Commodities (Special 
Provisions) Act, 1981 on 31.08.97, two ordinances namely 
the EatentIaI Commodities (Special ProvIIiona) Ordinance, 
1997 and Eaaentlal Commodities (Special ProvIslona) 
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Second Ordinance, 1998 were promulgated on 03.10.97 
and 02.01.98 respectively on the lines of the Act. 
Meal"while, an Export Group constituted following the 
directions of the Govemment recommended Incorporation 
of the important features of the Essentiat Commodities 
(Special Provisions) Act, 1981 in the Essential 
Commodities Act, 1965. Accordingly, an ordinance, the 
Essential Commodities (Amendment) Ordinance, 1998 was 
promulgated on 25.04.1998 and al80 the ES8entiai 
Commodities (Amendment) Bill, 1998 was moved to 
replace the Ordinance. While the Bill was under 
COIIsideration of the Parliament, the Ordinance lapsed. 
The BUI has been referred to the Joint Parliamentary 
Committee. 

Recognlnd and Non-Recognleecl Medical and 
Dental Col'" 

1484. SHRI RAMCHANDRA VEERAPPA: Will the 
Mmister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the number of recognised and non-recognised 
medical and dental colleges in each State and Union 
Territory; 

(b) the number of medical and dental colleges opened 
in each State during each of the last three years; 

(c) whether any ideal-ratio have been fixed between 
teachers and students In recognised medical and dental 
colleges; 

(d) if so, the details thereof; and 

(e> If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (8) Details regarding the total number of 
recognised and non-recognised medical colleges In each 
State and U.T. are given in the Statement-I Detalll 
regarding the total number of dental colleges estabIIIhed 
before 1993 and the number of dental colleges permitted 
under SectIon 10A of the Dentists (Amendment) Ad, 1. 
are given In the Statement-II. 

(b) 13 medical colleges have been permitted by the 
Central Government to be established· after enactment of 
Indian Medical Council (Amendment) Ad, 1993· during 
1994 to 1998 as per the Statement-III. 29 dental colleges 
have been permitted by the Central . Govt. to be 
established after enactment of Dentists (Amendment) Act, 
1993 as per the Statement-IV. 

(c) to (e) As per the MCI regulation, in medical 
colleges the ratio of teaching staff and stude_ for 
M.B.B.S. is 1:10; for Poat-graduate Degree 1:1; for Post­
graduate Diploma 1:2; and for higher specialities 1:1. As 
per Dental Council of India regulation, the ratio of teaching 
staff and students M.D.S. course ia 1 :2. The number of 
teaching etaft required In • dental college for-.40,eo and 
100 admissions of B.D.S. students hu been speclflecl In 
the DCI regulation. 

Medical Council of India 
Number of M«IIcaI ColI .. In thfI Country State-wise, lIB on NoY., 7998 

Name of the State! Recognised Unrecognlaed Perrnialion given! Total 
Union Territories leiter of intent 

under Section 10(A) 

Govt. Univ. Pvt. Govt. Univ. Pvt. Govt. Univ. Pvt. 

2 3 4 5 6 7 8 9 to . 11 

Andhra Pradesh 9 1 11 

Asum 3 3 

Bihar 8 2 11 
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2 3 4 5 8 7 8 9 10 11 

Chandigarh 1 

Delhi 3 1 4 

Goa 1 

Gujarat 6 1 2 8 

Haryana 1 1 

Himachal Pracdelh 1 . 1 

Jammu & Kashmir 2 1 1 4 

Karnataka 4 15 19 

Kerala 5 1 8 

Madhya Pradeeh 8 8 

Maharaehtra 18 18 2 34 

Manipur 1 1 

Orissa 3 3 

Pondlcherry 1 1 2 

Punjab 3 2 1 8 

Rajasthan 8 -. 6 

Tamil Nadu 10 4 1 18 

Uttar Pradesh 7 2 2 11 

Weal Bengal 7 7 

Total 102 3 1 3 4 9 ,. 
Gland Total 146 4 13 112 



389 AGRAHAYANA 17, 1110 (SMa) 

Sl. 
No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

"Is...., • 
The number of dental coIJegtN In ",. 00UIIIry ..."."",.".. f. and IUfIIw of COIIegI8 "."n/IeId under 

NCIJon fQA 01 thtI DenfIIt8 (AmenctMntJ Act, f. 

Name of the 
StatelU.T. 

2 

AnctIra PradeIh 

Assam 

Bihar 

Chandlgal'tt 

Delhi 

Goa 

Gujarat 

. Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Keraia 

Madhya Pradesh 

Total number 01 
reoognlleG' 

IIPP'OWd dInIIII 
collegel _ on 

15.8.88 

2 

1 

7 

NIl 

1 

2 

1 

38 

2 

1 
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1 2 3 

14. Maharashtra 14 

15. ~r Nil 

16. Orl88~ 2 

17. Pondicherry 1 

18. Punjab 8 

19. Rajasthan 1 

20. Tamil Nadu 12 

21. Uttar Pradesh 7 

22. West Bengal 2 

23. A&N Islands Nil 

24. Arunachal Pradeeh Nil 

25. Daman & Diu Nil 

26. Oadra and Nagar HaveH Nil 

27. Lakshadweep Nil 

28. Mizoram Nil 

29. Meghalaya Nil 

30. Nagaland NU 

31. Sikkim Nil 

• ,..1 

32. Tripura Nil 

Total 108 
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51. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

1. 

2. 

3. 

4. 
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sm,.".", m 

Number of MecHeal CoHeges pennItted by the Central Go.". UIS fdA 01 the I.M.e. (Amendment) Act, f993 
in each State during the ,.., fIwI ..... ,. 

State 1992 

Andhra Pradesh 

Gujarat 

Jammu & Kashmir 

Kerala 

Maharashtra 

Pondicherry 

Punjab 

Tamil Nadu 

Uttar Pradesh 

Total: 1 

StIItementlV 

Numbsr of dental college_ granted permlaion 
by the Central Government after Dentist 

(Amendment) Act, 1993 

Himachal Dental College, Sundar Nagar, Himachel 
Pradesh. 

B.A.s. Institute of Dental Scienc .. Panchkula, 

Hatyana. 

Guru Ramdas Dental College, Amrttaar, Pun;.b. 

Dashmesh, Institute of Res .. rch and Dental 
Sciences. F aridkot. 

1995 1996 1997 1998 

2 

1 

1 

1 

1 2 

6 2 2 2 

5. s.ntoah Dental College GhazIabad, Uttar Pradeeh. 

8. Rama Dental College Kanpur, Uttar Pradesh. 

7. 5ubhatat1 Dental College, Meerut, Uftar Pradesh. 

8. Serdar Patel Dental· College. Lucknow, Uttar 
Pradelh. 

9. Oxford Dental College, BangaIore. 

10. Sri Kriehnadevral Dental College, eang.Jore. 

11. R.V. o.na.a CoIege. BelIgIIIore. 
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12. Sidhartha Dental College, Tumkur, Kamataka. 

13. Farooquia Dental College, Mysore, Kamataka. 

14. Vidhya Shikshan Prasarak Dental College. Nagpur, 
Maharashtra. 

15. Guru Nank Dev Dental College Sunam, Punjab. 

16. Baba Mastanath Dental College. Rohtak. 

17. Vinakaya Mission lord Jagannath Dental College. 
Bhubneshwar. 

18. K.L.E. Society's Dental College, Bangalore. 

19. Aaja Aajeshwar Dental College, Bangalore. 

20. Sarwathi Dental College, Shimoga Kamataka. 

21. Vinakaya Mission, Dental College, Sitapur. 

22. Maratha Mandai Dental College. Belgaum. 
Karnataka. 

23. SAM Dental College, ChennaL 

24. Khalsa Dental College Nanga! Kala Manaa, Punjab. 

25. Maruthi Dental College. Bangalore. 

26. Saraswati Dental College. lucknow, Uttar Pradesh. 

27. Baba Jaswant Singh Dental College. Ludhtana. 

28. MH DAV Dental College. Solan (H.P.) 

[English] 

Demurrage Cost for DI .. el Import 

1485. SHAI BHAATRAHARI MAHATAB: 
SHRI A.C. JOS: 
DR. T. SUBBARAMI REDDY: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government are paying helavy amount 
by way of oer.lurrage on the Import of diesel; 

(b) if so, the reasons therefor indicating the total 
demurrage incurred on the import of dIeHI; 

(c) whether the Govemment propose to hire a very 
large crude carriers; 

(d) If 80, the details thereof; and 

(e) the other steps propoeed to be taken to avoid 
such demurrage? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (d) The 011 Industry incuII 
demurrage partly due to non-avallabllity of berthlullage 
and partly due to requirement of keeping aome Inventory 
floating in the High Sea. During the year, 1997-98, the 
011 Industry has Incurred demurrage to the tune of about 
Rs. 355.57 crores. A proposal for hiring of two very large 
crude carriers 18 being examined by the Govt. 

(e) With a view to optimize utilization of available 
port infrastructure and to achieve reduction In the detention 
of the tankers to the extent feasible, a number of 
measures have already been initiated; whICh Inter alia 
Include Commissioning of two virtual Jetles at Kandla by 
10C and HPC, Offshore lighterage of product Import 
tankers at Kandla offshore lighterage to crude tankers at 
Saugor (Halclla), augmentation of tankage at coastaIIinland 
locations etc. 

{Tf7JI18/atlon] 

Fake CUn Reglatered by DeIhl PolIce 

1486. SHRI MOHAMMAD ALI ASHRAF FATMI: Will 
1he Minister of HOME AFFAIRS be pIeued to state: 

(a) the fake CUM registeI8d by DeIhl Police during 
the last three years; and 

(b) the action taken by the Union Government against 
the OffIcers found guilty? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) and (b) The Information Is being collected 
and wlH be laid on the Table of the Houee. 

{Enr1Jsh] 

Imposition of. Armed Forces Special Pawar 
Act In "'nlpur 

1487. KUMARI KIM GANGTE: WIll the Mtnister of 
HOME AFFAlRS·be pIeued. to ... : 
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<a) whether the imposition of Armed Forcea Special 
Powers Act in Manipur has hampered the economic 
development of the State clue to stoppage of tourilt thete; 
and 

(b) if so, whether the Govemment are considering to 
withdraw this Act and take some other aItemIIte rneaIUI"88 

to deal with the Insurgency problem? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
AOVANI): (a) No, Sir. 

(b) Does not arise. 

Hly/AIDS Aware.... .nd Control Progl1llfttM 

1488. SHRI GOROHANBHAI JAOAVBHAI JAVIYA: 
Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the National AIDS Control Organisation 
has undertaken HIV/AIDS awarene.s and control 
programmes in urban and rural areas in the country; 

(b) if 80, the details thereof; 

(c) the amount of ... Istance released to Slate 
Governments under the said p~ during each of 
the last three yeaN, State-wIee; 

(d) whether the.. programme. have been 
succnefully Implemented In .n tIw States; 

(e) if so, the det.iII of the achteYementa made 
thereof, State-wi .. ; and 

(f) if not, the stepI taken by the Government to 
eradicate AIDS and make the programme 1UCO.1IfuI? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAUlL Y WELFARE (SHRI DALIT 
EZHILMALAI): (a) and (b) Yea, Sir. The detda .,. given 

in the statement-I enclosed. 

(e) Funds are releated by each State Govt. for 
Information, Education & Communication (IEF) IICtMtIee 
out of the total aIIocaIIon of funds pnMdId for the ·NdonaI 
AIDS Control Programme. Statement-II IhowIng ........ 
of funds to State Govemmentl!llUnlon T.rrlto ..... Ie 

encloHd. 

(d) and (e) Yes Sir. 

In order to evaluate the outcome of the awe,.,... 
campaign, the Prevention Indicator Survey (PI SUrvey) 
... c.nted out In 6 StateI namely, Maharuhtra, T.mII 

Nadu, Weet Bengal, Delhi & Hafyana. 

The ....... 1eY ... ranged from 54.4 to n.9% In 

utt.n ...... and .m.m 13.4 to 83.8% In rural ....... 

(f) Doee not .riM. 

Infonnation, Education and CommunIcatIon (lEe) Ie 
an Important thl'Ult area for the ptWvention and control of 
HIVIAIDS and the Government hu taken • number of 
Itepa to creata awareneas, both In rural and uttt.n .,... 
and brtng about behaviour chMge. 

A National c:ampalgn had been launched through the 
mass rnecIa !liz. Ooordarlhan, AIR, Print media on the 
natlon.1 natwoN and reglon.1 ch.nnel to cre.te 

aws,..,... among the general public. 

Gre.ter emphasis Is being giv.n to cr •• tlng 

...,..,... In rural ...... through folk media, IooaI ~, 
ItrHt pIayII etc. 

An Intenalve progr.mme had been taken up to 

provtde Information and couneeIIIng •• rvlcel through 
~ run by NGOI. ThIs IncIudeI the MtItng up of the 
NIIIIonaI AIDS Telephone HOIIIne. 

A number of NGOe have been given ftnancIaI and 

technlc.1 .upport to take up targeted IntefYention 

programmea In high rilk behavtour groupe auoh .. leX 

wOl1cera, IntravenOUl drug ...... truckers. atrHt chldren. 
migrMt labour etc. 

A NatIoMI p., _ been launched for edllC8lkIn 

and aentltleation of youth through a IChool baNd 
programme. College youth .... being MnIItiIed through 

the NSS actMtIeI. 

For non-etate and nnI youth, programrneI aN bIIng 
Ieunched thl'O\lQh the Nehru Vuvak Kendru. 

The DIrectorate of field PublicIty Is being utIIiHd for 

InteIperIonaJ COI'MU"IIcation throl9\ III ftetd pd)IoIty unII. 
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StlltenJentN 

National AIDS Control Progt'IIITIIJ'IeRs/sass of Funds Star. and UT-wIMJ 

(Rupees In Lakhs) 

1992-93 1993-94 1994-95 1995-96 1-'97 1997-98 
S.No. State/UT Grants Grants Grants Grants Grants Grants 

Released Released Releued Released Released Released 

2 3 4 5 6 7 8 

1. Andhra Pradeeh 106.74 25.09 257.73 432.00 425.00 425.00 

t Arunachal 'Pradesh 20.63 8.24 12.19 65.81 80.00 25.00 

3. Assam 34.83 12.43 50.37 92.70 100.00 100.00 

4. Bihar 70.25 16.69 87.00 0.00 25.00 50.00 

5. Goa 26.91 7.87 41.82 0.00 25.00 50.00 

6. Gujarat 63.41 85.83 129.29 131.26 300.00 250.00 

7. Haryana 39.98 33.38 82.27 0.00 130.00 75.00 

8. Himachal Pradesh 82.75 22.93 87.27 156.75 115.00 225.00 

~. Jammu & Kashmir 2.80 37.32 12.35 0.00 25.00 25.00 

10. Kamataka 89.24 53.08 138.33 120.00 350.00 175.00 

11. Kerals 64.78 16.19 100.88 172.62 225.00 100.00 

12. Madhya Pradesh 75.05 82.29 217.79 137.00 426.00 160.00 

13. Maharashtra 146.87 219.89 292.60 300.00 900.00 950.00 
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2 3 4 5 6 7 8 

14. Manipur 29.63 31.72 52.50 113.58 200.00 uo.oo 

15. Meghalaya 2.00 21.98 40.29 18.00 36.00 25.00 

16. Ml%oram 20.78 31.73 58.40 104.00 150.00 100.00 

17. Nagaland 31.70 30.00 87.33 107.00 190.00 156.00 

18. Orissa 52.27 ".82 128.10 0.00 50.00 75.00 

19. Punjab 40.75 11.99 64.60 SO.OO 225.00 75.00 

20. Rajasthan 52.86 47.84 123.64 90.00 375.00 225.00 

21. Sikkim 17.81 4.87 17.82 25.00 50.00 50.00 

22. Tamil Nadu 145.42 153.26 2n.44 850.00 1700.00 2000.00 

23. Tripura 27.46 32.73 3.00 38.00 60.00 60.00 

24. UttarPradesh 107.14 21.S9 121.00 0.00 450.00 495.00 

25. West Bengal 101.04 22.86 186.64 288.82 800.00 100.00 

26. Pondicherry 19.16 8.74 10.18 66.04 400.00 0.00 

27. A & N Islands 17.08 22.23 31.27 50.68 7.00 31.09 

28. Chandlgarh 14.25 22.70 28.86 51.71 28.00 
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2 3 4 6 6 7 8 

29. 0 & N Havell 11.00 17.95 25.15 42.00 46.93 18.00 

30. Daman & Diu 5.00 17.95 28.15 43.05 17.00 24.22 

31. Delhi 27.44 48.70 07.73 184.00 19.00 25.00 

32. Lakshadweep 7.00 18.48 27.52 63.54 18.71 15.42 

Total 1564.32 1173.04 2872.40 3552.41 7762.65 8239.73 

National AIDS Control Programme R.t .... 
1 2 3 of funds during 1998-99 

(Rupees in 1akhI) 
9. Jammu & Kaehmlr 

S.No. State Fundi 
10. Kamataka 336.00 Released 

2 3 11. K.,.. 

1. Andhra Pradesh 650.00 12. Madhya Prade8h 315.00 

2. Arunachal Pradesh 
13. Matwuhtra 800.00 

3. Assam 

14. ManIpur 210.00 

4. Bihar 110.00 

15. MegMIaya 
5. Goa 35.00 

18. MIzoram 80.00 
6. Gujarat 

7. Haryana 180.00 17. NageIand 180.00 

8. Himachal Pradesh 100.00 18. Orilla 
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2 3 
.......... for DtMbled 

1489. SHRI CHETAN CHAUHAN: Will the Mlnilter 

19. Punjab 110.00 
of SOCIAL JUSTICE ANO EMPOWERMENT be pleated 
to ..... : 

20. Rajasthan 
Ca) the dIUIII of InatIIulea for the W .... of c:IIIItMd 

in Uttar Pl"ldeIh; 

(b) whether the Union Government propoH to open 
21. Sild<im 50.00 ITlOf8 euch InItttutes in the Statea cJuring1he next two 

yeara;and 

22. TamllNadu 800.00 (e) If eo, the 'detallI ....,.1 

THE MINISTER OF STATE OF THE MINISTRY OF 

23. Tripura SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) The.. II one national Institute 
MIMIy NatIOnal InetItUIe for the ViIUaIy HandIcappecI 

24. Uttar Pradesh 200.00 
which II ~ In Dehradun. It was eetabIehed In July, 
1 m by upgrading the National Centre for the Bllnet. The 
lnatttute II an autonomoua body and totally funded by 
the Govt. of India. 

25. West Bengal 360.00 

Cb) and (cl No, Sir. 

26. Pondicherry 40.00 Action Plan for Orphaned 

1490. SHAIMATI RANEE NARAH: WIll the Mlnllt., 

27. A & N Islands of SOCIAL JUSTICE AND EMPOWERMENT be ....... 
to ..... : 

28. Chandigarh 60.00 (a) whether the Govemment propose to draw up a 
viable aetton ptan for the children who have b .. ". 
orphanded by the insurgency related violence In Allam; 

29. D&N Haveli 
(b) If 10, the detalla 1t1eNof; 

(c) whether the Union Govemment propoee to finance 
30. Daman & Diu the scheme; 

110.00 
(d)· If 10, the detaJII thereof; and 

31. Delhi 

(e) If not, the reaeona therefor'? 

32. Lakshadweep THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAl JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): Ca) to Ce) The Information II being 

33. Mumbai DiSH. AIDS 350.00 coIlect8d and wi" be pieced on the Table of the HOUM. 

Society 
CoordInetiId Securtty ActIon Plan for Not1h-Eut 

Total 5005.00 1491. SHRI AJOY MUKHOPADHYAY: Will the 
Mlniater of HOME AFFAIRS be pleased to Itate: 
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(a) whether the Govemmentpropoee to formulate a 
Co-ordinated Security action plan for the North-East; 

(b) jf so, the progress made 80 far In thil r,gard; 

(c) the number of police stations declared "Disturbed· 
in Tripura; and 

(d) the number of battalions of Army and Assam 
Rifles deployed in Tripura alongwith the demil. of police 
stations where they are deployed? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (d) Insurgency In the North Eat has 
never been looked upon only 88 a law and order problem. 
The development and deepening of democndic proceises 
has been the basic framewot1c within which the probtems 
of the North East have approached. D8vei0pment strategy 
since Independence has been pursued within the broad 
framework of planning with a view to ensure that people 
develop along the lines of their own genius and nothing 
should be imposed on them and that traditional way of 
life and culture are encouraged. The effortll should be 
train and build indigenous teams to do the work of 
administration and development and that development 
should come through indigenous social and cultural 
institutions. 

2. The strategy to curb insurgency includes a 
wiUingness to meet and discuss legitimate grievancee; 
resolve that violence would not be tolerated; friendly 
relations with neighbouring countries; accelerated 
infrastructural development; stres8 on employment 
schemes; and good governance and decentralisation. 

3. The State Governments have formulated their own 
Action Plans to fight insurgency. The Union Government 
monitors, coordinates and reinforces these Plans. The 
steps taken by the Central Government to CUfb insurgency 
include, inter alis, deployment of additional units of Central 
Para Military Forces and the Army, improved COOrdination 
and sharing of intelligence, modernlsatlon/Upgradation of 
State Police Forces, declaration of the most seriously 
affected area as disturbed areas and notification of the 
major insurgent groups as unlawful associations. There 
is also a scheme under operation to meet security related 
expenditure of insurgency affected States by the Centre. 
The entire Insurgency situation is kept "mder watch is 
reviewed from time to time. . , 

4. In Tripura, 22 Police Stations have been declared 
as fully disturbed and 5 partially disturbed under 
Armed Forces (Assam and Manipur) Special Powers Act, 
1958. 

5. The deployment of Central Forces in States 
depends upon over all security scenario and the 
availability of such forces. Accordingly, Central Forces, 
inclualng the Army and Assam Rifles, have been made 
available to the Government of Tripura keeping in view 
the overall availability of these forces. However, the Army 
and Assarn RHies are not deployed in Police Stations. 

AIDS Vaccine 

1492. SHRI BIJOY HANDIQUE: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to Slate: 

<al wheUler the Government contemplate to develop 
an AIDS vaccine more suitable for Indian conditions; 

(b) if so, the details thereof; 

(c) the infrastructural facilities made available for this 
purpose; and 

(d) the steps taken to deploy trained and committed 
health workers for creating a psychological atmosphere 
to handle blo-ethlcal Issues involved in such diseases? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) to (d) Government of India is examining 
the Issue of development of HIV vaccine within the 
country. As there are several strains of HIV+I, the vaccine 
developed in any other part of the World may not be 
effective In India. Thus, the need for development of an 
indigenous vaccine is of importance for India. Meetings 
of experts have been convened to identify the 
infrastructure facilities available in the country to develop 
an appropriate programme on HIV vaccine development. 
Whenever such programme is ready appropriate steps 
will be taken to deploy trained and committed health 
workers for creating atmosphere to handle bio-ethical 
issues involved on this subject. 

Supply of Pipeline Ga. In Mumbal 

1493. DR. SUBRAMANIAN SWAMY: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

<a) whether there is a long waiting list for new LPG 
connections In Mumbai; 

(b) if so, the number of persons in the waiting list; 

(c) the steps being taken to clear the list in the near 
future: and 



409 Wlilten Answers AGRAHAYANA 17, 1920 ($aka) 410 

(d) the present pOsition of the project to supply piped 
~as to domestic users in Eastem Suburban of Mumbai 
and the proposed expansion of this project to other parts 
of Mumoai? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) and (b) The Pending waiting 
list for LPG connections with PSU 011 Companl.. in 
Mumbai as of 1.10.98 is 2.50 lakhs. 

(c) Plans have been drawn for higher avallabllJty of 
LPG by increasing the capacity of the existing production 
sources, putting up new plants and higher Import through 
existing and new facilities: With the expected higher 
availability of LPG through imports and indigenous 
production, more connections are planned to be reieued 
in future and it is expected to clear the entire waiting list 
by the year 2000-2001 A.D. 

(d) As on date Mahanagar Gas Ltd. (MGl) have laid 
the pipelines and made the gas available to approx. 
30,000 Domestic Consumers in Eastem suburban areas 
namely Chembur, parts of Chunabhatti, Govandi-Oeonar, 
and parts of Ghatkopar (E) 14,000 Consumers have 
already been registered with (MGL) and over 10,000 
consunMHS are conn~ on gas. 

Floating of Anti-Indian Magazine In JaK 

1494. SHRI TARIQ ANWAR: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the attention of Government hU been 
drawn to the news-item captioned ·PaI< militants float anti­
Indian magazine in J&K" appearing in the 'Statesman' 
dated· September 7, 1998; 

(b) if so, the fact of the matter reported therein; and 

(c) the steps being taken/proposed to be taken by 
the Union Government In this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) and (b) Yea Sir. Some magazines containing 
anti-India propaganda are known to have been published 
from Pakistan for the last few years and amuggIecI into 
India. 

(c) Steps are being taken by various concerned 
agencies including media to ... that the people .... not 
influenced and misled by the antl-Incia milinfonnation 
compaign unleashed by Pakistan. The Slate Government 
has been advised 10 inlllate all possible stepe to enaure 

that .,Ihgent actions are taken against peraona involved 
In the clandestine circulation of such magazines. 

Drug CounMIIIng Centres 

1495. SHRI GURUDAS KAMAl: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the drug couneelUng centres all over the 
country are Hkety to be cloud due to suspension 0' aid 
to these centres; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHAIMATI 
MANEKA GANDHI): (a) and (b) No, Sir. Such of tho8e 
coun.elllng centre. which are providing .at'llfactory 
service, as established by lnapectlon, wAI not be closed. 

StockI8IIle of 'elmolel" 

1496. SHRI VAlKO: Will the Miniater of FOOD AND 
CONSUMER AFFAIRS be pleased to atate: 

(a) the preaent Itock poetIton of PatmoIeIn; 

(b) whether the Super Bazar have Itopped HIfIng 
palmoleln; 

(c) If 10, the 1'8810"' thentfor; 

(d) the time by which other stock of ec:IbIe 0lil .... 
IIkeIV to be available; 

(e) the poaItlon of flexible pouches at preaem; 

(f) whether the stocks are sufficient to meet the 
demand; and 

(g) If not, the stapl Govemment propose to take to 
.... 011 crItNa? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): (a) All on 30th November, 1998 there 
w ... stock of 24,292 MT of imported RBO Palmoleln 
for the Public DIItribution Syatem With STC at Ita various 
depots. BeIideI 32,000 MT of RBD Palmolein already 
contracted for import by STC Ia expected to reach during 
Oeoember, 1998. 
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(b) No. Sir. 

(c) Does not arise. 

(d) Other edible oils like sunflower, soyabean, 
groundnut, mustard oil and vanaspali are available In 
Super Bazar outlets. 

(e) and (f) Super Bazar has reported that sufficient 
quantity of flexible pouches of Palmolein and other brands 
of edible 0115 and vanaspatl are available with them for 
sale to consumers. 

(g) Does not arise. 

{Translation 1 

Heart 01 ..... Awa,..,... through Campa 

1497. SHRI BHAGWAN SHANKAR RAWAT: 
SHRI SHIVRAJ SINGH CHOUHAN: 

WiH the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government have sought ualatance 
from voluntary organisations for organising camps for 
providing awareness of dI...... relating to heart; 

(b) if so. the details thereof; and 

(c) the reaction of the voluntary organisations 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DAlfT 
EZHllMAlAI): (a) No, Sir. 

(b) and (c) In view of a above the question doee not 
arise. 

Upgrad8tlon ot Shyam.hah Medical College, 
Rewa (M.P.) 

1498. SHRI CHANDRAMANI TRIPATHI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleued 
to state: 

(a) whether any proposal is pending with the 
Government for the upgradatlon of the Oncology 
Department of Government Shyarnshah MedIcal College 
at Rewa (M.P.); 

(b) if so. the detalle of the scheme and the 

expenditure Invotved In this regard; 

(c) the reasons for such delay; and 

(d) the time by which this proposal is likely to be 

cleared? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIDALIT 

EZHILMALAI): (a) to (d) The infonnation is being collected 
and will be laid on the table of the Houae. 

Manufacturtng of Aevolvera 

1499. SHRI SHAKUNI CHOUDHURY: Will the 

Minister of HOME AFFAIRS be pleased to state: 

<a) the detaiIa of factories manufacturing revolvers In 

the country; 

(b) whether the procedure to issue licence for 

purchasing revolver is being followed; 

(c) if not, the reasons therefor; 

(d) whether the Government have imposed ban on 

. purchue of rewlvers from abroad; 

(e) If so, whether such ban is encouraging acquiring 

revolvers through wrong means under such circumstances; 

(f) If so, the details thereof; 

(g) whether the Govemment propose to set up any 

factory to manufacture revolvel'8 ',n the country; and 

(h) if 50, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANt): (a) As per policy of the Central Government, 

manufacture of reYOlveN/pl8tols In the private sector Is 

not permitted. However, .ordinance Factories under 

D!2!lrtment of Defence Production & Supplies. Minietry 
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of Defence are manufacturing non-prohibited bore 

revolvers/pistols. The factory-wise position is as follows:-

Name of the factory Type of weapon 
manufactured 

1. Small Arms Factory, 0.32" revolver 
Kanpur 

2. Gun & Shell Factory, 0.32' Pistol 
Cosslpore 

including revolvers/pistols are granted by the various 

prescribed licensing authorities in accordance with 

provisions 01 Arms Act, 1959 and the Arms Rules, 1962. 

(d) Import of firearms for personal use hu been 

banned with effect from 13.11.1986 except under the 

following conditions:-

(i) Under Transfer of Residence Aulas by persons 
returning to India; and 

(ii) By sports peraons on the recommendations 
of Department of Youth Affairs & Sports, 
Ministry of Human Resourcea Development. 
Government of India. 

(e) A licensee is required to procure firearms from 
any authorised source. 

(f) Does not arise. 

(g) No, Sir. 

(h) Does not arise. 

(English] 

Employment to all 

1500. SHRI RAMA CHANDRA MAlliCK: WIn the 

Minister of LABOUR be pleased to state: 

<a) whether there i8 any new proposal under 

consideration of the ~ to pnMde employMent 

to all educated and uneducated skIIIedIunaktlled persons 
in the country particularly in Orissa; 

(b) If so, the details thereof; and 

(c) if not, the reuons therefor? 

THE MINISTER OF lABOUR (DR. SATYA NARAYAN 

JATIYA): (a) to (c) The progNlmmes of the Govemment 

aim at generattng employment for all, Including educated, 

uneducated, skilled and Unlldlled. Special employment 

programmea are in operation to provide supplementary 

employment both to the educated and IM'18ducaIed pereonI 

In both Nral and urban areas, which Incfude IROP, JRYI 

EAS in rural areas and NRY, PMIUPEP In urban area, 

and PMRY apeciflcally for the educated. both In rural 

and Ufban antaa. The achemea are applicable to aU StatN 
inc::IucIng OrilSa. The State Governments are aJao involved 

in framing policies and programmes. within their own StIlle 
plana. 

[TfMSIationl 

1501. SHRI AJIT JOGI: Will the Minister of FOOD 

AND CONSUMER AFFAIRS be pleued to state: 

(a) the number of paddy procurement cenlnIa of the 
Food Corporation of India, State-wi8e; 

(b) whether the Government pr~e to open such 

more centrH In various StateI, partlcuJarty In Madhya 

Pradesh; and 

(c) H 10, the detalfa thereof. location-wille? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 

SINGH YADAV): (a) A Statement showing number of 

purchase centr.s opened by the FCI and State 

Governmenta' agencies for procurement of paddy coa,.. 
grains in the currant Khartf Malbting Season 1998-99 Is 

attached. 

(b) No, Sir. 

(c) eo. not .... 
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Number of Purchase Centres Opened by the FCI and State Govemmentl' AgencIN for PlOQIremtllJt of Paddyl 
CostWgl8/ns In the Current Kharif MafhtinQ Season 19tJ8.99. 

Region Food Corporation of India State 

Agency 

Total 

Exclusive Jointly Total 

1. Punjab 545 

2. Haryana 32 

3. U.P. 57 

4. Rajasthan 12 

5. Orissa 51 

6. M.P. 

7. Bihar 11 

8. Tamil Nadu Nil 

9. Andhra Pradelh 105 

10. Karnataka 18 

Total 831 

1502. SHRI PUNNULAL MCHALE: WUI the Mlnlater 
of LABOUR be pleased to atate: 

(al whether the Employment ExcNngea reftecta the 
situation of unemployment in the country; and 

29 

2 

31 

574 906 1480 

34 185 199 

816 673 

12 NU 12 

51 51 

2287 2287 

11 142 153 

Nil 525 525 

105 105 

18 82 100 

862 4723 5585 

(b) If not, the 8tepl propose to be taken by the 
Gov.rnm.nt to a..... the ~ctual po.ition of 
unemployment In the Rural and Urban areu In the 
country? 

THe MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA): (a) No, Sir. 
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(b) To a88es. the position of employment & 
unemployment both In rural and urban areu In the 
country, National Sample Survey Organtaation (NSSO) 
can'!es out LabourFoRl8 SUrveya once In five yeara. 
Last such survey for which raub haw been 'PUbIIIhed 
ratates to the year 1893-94. 

(English) 

Health SchemM and ProgriIIIHftM In JIK 

1503. SHAI CHAMAN LAL GUPTA: WI the MInIsler 
of HEALTH AND FAMILY WELFARE be .... 110 .... 

(a) the details of health progr8fYImM and achemes 
being Implemented by his Ministry, .... ndeIy; 

(b) the details 0' health programmes and schemes 
implemented in Jammu and Kashmir; 

(c) the amount provided by the Union Government 
to Jammu and Kashmir 'or the implementation 0' said 

programmes and IChemea and the agencIeI through It 
w .. spent In the State: 

(d) whether any audit has been conducted for the 
fund allocated to Jammu and Kashmir during the last 
year; and 

(e) If 80, the audit objecttone ralHd theretn·arid the 
action taken by the Govemrnent In thIa regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMIL, Y WELFARE (SHRI DALIT 
EZHILMAlAI): (a) to (c) A Itatement showing the detalla 
of maJor National Health programmes being implemented 
In the country including Janu1lu & Kutvnlr and the lunda 
provided to the State of Jammu & KuhmIr during 1997-
98 Is encIo8ed. ExpendIture Is Incurred by the Sta .. 
Government u per approved pattem. 

(d) and (e) Three unlta of Health & FamUy Wellare 
haYe been audited during the financial year 1997-98. The 
audit objections raised In the report were mostly 
procedural In nltUre and the report hu been sent to 
respective unlta lor their comments. 

Major Nlttional Health Prog~ being ImpIemenIed In the country including In the StIIte of Jammu " K-.hmIr 
and funds relNHd to Jammu" KaMtmir dunng the year 1997-98. 

Name of the Programme 

1. National Malaria Eradication Programme 

2. National Leprosy Eradication Programme 

3. National Tubercutoaia Central Programme 

4. National Programme for Control of Blindnea 

5. National AIDS Control Programme 

6. National Family Welfare PfOgrIft1ITI8 

-Does not Include fu'Ids raIeued to DIIIrtct LIiproIy SodeIIea. 
"including Ra. 19.00 Iakha releeMd to 0IHtct 8IIndneIe ConIroI SocIeMeI. 

(RI. In Jatcha) 

Retease of funds to 
J&K 1997-98 

78.82 

97.72" 

21.15 

21.9r-

25.00 

1268.36 
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(T ransJalion1 

Stock of Old Foodgralna 

1504. SHRI RAJVeER SINGH: Will the Minister of 
FOOD AND CONSUMER AFFAIRS be pleased to state: 

(a) .whether a large quantity of foodgrains in the 
Govemment godowns is ,till very old; 

(b) if so. the details thereof; and· 

(c) the reasons for not distributing it among the 
people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): (a) and (b) Food Corporation of India 
has about 6.7 lakh M.T. of Foodgrains In Its stocks which 
are more than 3 years old, fit for human consumption 
and about 1.32 lakh tonnes of damaged foodgrains which 

are not fit for human consumption. The State-wise details 
are given 10 the Statemente I and II. 

(c) Foodgrains are mainly procured by FCI for Public 
Distribution System (PDS) and other Government 
sponsored weHare Scheme. The foodgrain stocks for PDS 
System from FCI Depots are issued on the Principle of 
First-In-First-Out. However, some State Govemments were 
not lifting the entire quantity during the last few years 
due to which the stocks in FCI godowns have piled up. 
Further, the stocks of rice purchased under relaxed 
specifications during the crop year 1997-98 were to be 
IIIUed on over riding priority which has retaf'ded the issue 
of old stockl. However, Open Market Sale Scheme OMSS 
(D) of wheat has since been undertaken. Some old stock 
of wheat conforming to PFA standard is expected to be 
disposed of under this scheme. The stocks of Foodgrains, 
which are not fit for human consumption cannot be 
distributed among the people and therefore are being 
disposed off as animal teed, cattle teed and poultry feed 
etc. 

StIIt.",.nt I 

Region-w;se Commodity-wise more than 3 yeal5 old Stocks Position as on 1.10.98 

Region 3-4 years 4-5 years More than 5 years Total 

Wheat Rice Paddy Wheat Rice Paddy Wheat Rice Paddy Wheat Rice Paddy 

2 3 4 5 6 7 8 9 10 11 12 13 

EAST ZONE 

Bihar 0 5409 649 0 6689 0 0 7789 0 0 19887 649 

Orissa 0 0 0 0 0 0 0 100 0 0 100 0 

W.Bengal 0 1378 0 0 2203 0 0 4187 0 0 rno 0 

JM(PO) Cal. 0 7844 0 17 3999 0 0 1762 0 17 13605 0 

:Olal 0 14631 649 17 12893 0 0 13838 0 17 41362 649 
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2 3 .. 5 8 7 8 10 11 12 13 

N.E. ZONE 

o 1394 o o 574 o o o o 2023 o 

NEF States o 394 o o 24 o o o 0 o 418 o 

Toial o 1788 o o sae o o 65 0 o 2441 o 

NORTH ZONE 

Delhi o 1954 o o 713 o 1188 o .... o 

Haryana o 1132 8788 o 3285 2246 o o 0 o 4317 11033 

H.P. o 0 o o o o o o o o 0 o 

J&K 10 1230 o o o o o o o 10 1230 o 

Punjab 409 6617 17 o 5713 5 4 11713 • 413 24233 410 

Rajaslhan 2122 17141 o 1110 101463 o o I7OQ3 o 3232 111217 

U.P. 2238 36481 o 1 f13'D 7138 21346 10 10077 110153 • 

Total 4779 85315 8805 1111 213561 2308 11711 101111 _ ,.,.. _,~ 11&01 

SOUTH ZONE 

A.P. 31 314 8110 o o o o o 31 314 8180 
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2 3 4 5 6 7 8 9 10 11 12 13 

Kerala o 24605 o o 23 o o 1032 0 o 25660 o 

Kamataka o 0 o o 0 o o 0 0 o 0 o 

T. Nadu o 19285 o o 3129 o o 17049 0 o 39483 o 

JM(PO) Madras o 0 • o 0 o o 0 0 o 0 o 

JM(PO) Vizag o 0 o o 0 o o 0 0 o 0 o 

Total 31 44204 8180 o 3152 o o 18081 o 31 85437 8180 

WEST ZONE 

Gujarat 13 12503 o o 4048 o o 2282 o 13 18831 o 

Maharashtra 8761 3021 o 55256 7303 o 12138 0 o 78154 10324 o 

M.P. 303 14728 o o 18462 o o o o 303 33188 o 

JM(PO) Kandla o o o . o o o o o o o o o 

Total son 302SO o 562S5 29811 o 12138 o 78470 82343 o 

Grand Total 13887 156188 15634 56383 280005 2306 . 23936 140535 398 94208 568728 18338 
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Region-wiH CommodIty-wiu POItitJon 01 Damaged ~ .. on 3O.01UJB. 

(Figutn in MTa) 

Name of Region Wheat %age Rioe %age Paddy %age Others %age Total Stock 

2 3 • 5 8 7 8 .. 10 

l;AST ZONE 

Bihar 2761 72 924 2. 148 • 0 0 3833 

Orissa 3 6 51 9<t 0 0 0 0 54 

West Bengal 4786 24 15229 76 0 0 0 0 20015 

JM(PO). Calcutta 2462 10 21981 90 0 0 0 0 24443 

ZONE TOTAL 10012 21 38185 19 1<t8 0 0 0 48346 

NEF ZONE 

Assam 315 15 1805 85 0 0 0 0 2120 

NEF States 2 328 0 0 0 0 330 

ZONE TOTAL 317 13 2133 87 0 0 0 0 24S0 

NORTH ZONE 

Delhi 30 81 19 39 0 0 0 0 

Haryana • 3 0 763 99 0 0 770 

Himachal Pradesh 0 0 0 0 0 

Jammu & Kashmir 0 0 475 100 0 0 0 0 47& 
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2 3 4 5 6 7 8 9 10 

Punjab 8170 27 20159 66 2043 7 0 0 30372 

Rajasthan 1308 98 30 2 0 0 0 0 1338 

Uttar Pradesh 3778 29 9221 70 138 1 0 13141 

ZONE TOTAL 13290 29 29907 65 2944 6 4 0 46145 

SOUTH ZONE 

Andhra Pradesh 194 56 125 36 30 9 0 0 349 

Kerale 10 5 204 95 0 0 0 0 214 

Karnataka 54 25 160 75 0 0 0 0 214 

Tamil Nadu 91 30 211 70 0 0 0 0 302 

JM(PO). Madras 327 98 6 2 0 0 0 0 333 

JM(PO). Vizag 22 92 2 8 0 0 0 0 24 

ZONE TOTAL 698 49 708 49 30 2 0 0 1436 

WEST ZONE 

Gujarat 4167 39 6539 61 0 0 0 0 10706 

Maharashlra 700 76 223 24 0 0 0 0 923 

Madhya Pradesh 64 0 21318 100 0 0 0 0 21382 

JM(PO). Kandla 236 55 196 45 0 0 0 0 432 

ZONE TOTAL 5167 15 28276 85 0 0 0 0 33443 

COUNTRY TOTAL 29484 22 99209 76 ~122 2 4 0 131819 
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[English] 

Employment Exchanges In DeIhl 

1505. PROF. JOGENDRA KAWADE: Will the Minister 
of LABOUR be pleased to state: 

(a) whether the Govemment of NCT of Deihl have 
instructed the Employment Exchanges of Deihl not to 
register the name of persons belonging to Scheduled Trbe 
Communities for employment; and 

(b) if so, the details thereof; 

THE MINISTER OF LABOUR (DR. SATYANARAVAN 
JATlVA): (a) The Govt. of NCT of Dlihi have informed 
that they have not issued any instructions to the 
Employment Exchanges in this regard. 

(b) Does not arise. 

Advocate Involvement In Filthy Language 

1506. SHRI RAMESHWAR PATIDAR: Will the 
Minister of HOME AFFAIRS be pleased to refer to the 
reply given to Unstarred Question No. 4034 dated 
14 July 1998 and state: 

(a) whether the required information has since been 
collected; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor and the time by which 
the information is likely to be collected? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) Yes, Sir. 

(b) and (c) According to the information recetllld fftIm 
the Registrar, High Court of Deihl, the name of the 
advocate who used vituperative language in the Court of 
Civil Judge. Tis Hazan Court, DeIhl on May 23.1996 is 
SM A.C. Mlttal. The Hon'ble Court did not propoee atPf 
action against him nor attributed any epecIflc reaIon for 
such a kind of behaviour on the part of. the advocate 
concerned. 

Import of WhHt by Mil ..... 

1507. SHRI ABHAYSINH S. BHONSLE: 
SHAI VITHAL TUPE: 
SHRI ASHOK NAMDEORAO MOHO~ 
SHRI A. VENKATESH NAIK: 
SHRI D.S. AHtRE: 
SHRI MADHAV RAO PATIL: 

Will the Minister of FOOD AND CONSUMER 
AFFAIRS be pleased to state: 

(a) whether despite huge ItOcIca of wheat wIlh 1he 
FCI, the mIIers are Importing wheat; 

(b) if eo. the ,..ana therefor; 

(c) the detaila of Import contact made during 
1998-98 till date and the quantum of wheat Imported 
during this period; 

(d) the rate and the names of countries from whtch 
wheat has been Imported; 

Ce) the amount of·faMIgn eJdIange Incurred thereon; 
and 

(f) the stepe taken or being taken by the Government 
to prevent the farmers having a huge stooks of unsold 
wheat wtth them? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH VADAV): (a) and (b) Ve., Sir. The Food 
Corporation of India (FCI) along with other Government 
agenet.. procure wheat at the mlntmum support prlcel 
procurement price fixed by the Govemment under price 
.upport 8Cheme. The stoclca 10 procUf8d ate primarily 
meant for building up buffer stock of foodgralns and 
meeting the requirement. for the public didrlbullon eystem 
and other welfare achemea. The roller flour mIMI are tree 
to procure wheat from the open market or Iq)ort wheat 
under actual UHr condition either directly or through the 
State Trading Corporation limited (STC). Mlnerall and 
Metals Trading Corporation limited (MMTC) and the 
Project Equipment Corporation L.imItecI (PEC) to meet their 
own requirement. 

(c) to Ce) Aa on 3.12.98. Agricultural and Proceeted 
Food Producta Export 0eveI0pfMnt Authority (APEDA) 
hal not regIItered any contract for Import of wheat by 
any roller flour mil. The MMTC has contracted for Import 
of a total quMtIly of 29.100 tort.- 0' wheat on behalf 
of roller flour mille from TUftcey. Out of this. 23.100 tonneI 
h_ been contracted at the rate of USS 129.50 per tome 
on CIF bull for a total CIF value of usa 2.991.450.00. 
The remaining 6.000 tonnes (* 5%) has been contracted 
at the rate of USS 124.00 per tonne on CIF buis for • 
total value of usa 74-4,000.00 (*5%). The quantity of 
wheat COIltracted for Import. Is Axpected to arrive In 
December, 1998. PEe lJmIted hu contracted fot Import 
of a quantity of 1.75 lalch tormes of wheat from Ukraine, 
Tul1<ey and Aust ..... lit the .... of USS 120 C&F to 
US$ 145 C&F per tonne valued at USS 1. mIIIon has 
atready anMd. The 8TC .. not 10 f8r contracted tor 
Import of any quanIity of ~ for mIhrI. 

(f) Procurement of wheat by the Fel Md other 
Government agencies under price eupport echeme '* 
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voluntary. Under the price support .cherne, all quantitIee 
of wheat conforming to the preecribed specifications 
offered for sale are purchased by the Government 
agencies at the minimum support pricelprocurement "rice 
fixed by the Government. Farmers are free to sell their 
produce to the Government agencies at the minimum 
support price/procurement price fixed or In the open 
mari<et as may be advantageous to them. 

{Translation] 

Price of u... 

1508. DR. PRABHA THAKUR: Wdl the Mlnlstar of 
CHEMICALS AND FERTILIZERS be pleased to "ate: 

(a) whether the prices of Urea Increased In the budget 
hes been fully withdrawn; 

(b) whether the Govemment have formulated a policy 
to make available other fertilizers and lneecticidee to the 
farmers at a minimum ratn; 

(c) if 50, the details thereof; and 

(d) the steps taken In this I1IgIlrd? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL): (a) 
The price of urea increased In the budget hu been fully 
withdrawn with effect from 13.6.98. 

(b) to (d) Urea Is the only fertiliser under Statutoty 
Price Control. The prices of decontrolled fertilisers are 
controlled by the Mari<et forces and the Govemment d08I 
not have any control over them. However, in cue of 
decontrolled phosphatic and potassic tertlUaers like DAP, 
MOP, SSP and complex fertilisers, a scheme Is In 
operation to provide concession to manufacturers and 
importers to enable them to sell these fertilisers at a 
reduced price indicated by CentrallState Governments. 

In the case of insecticides, steps like bringing them 
under Essential Commodities Act, reducing Custom and 
Excise duties and bring their Imports under OGL have 
been taken. 

Menlngltl • .,...... 

1509. SHRI MANIBHAI RAMJlBHAI CHAUOHARI: 
SHRI JANARDAN PRASAD MISRA: 

Wit the Minister of HEALTH AND FAMILY WELFARE 
be pleased '0 state: 

(a) whether there hu been outbreak of menlngitie in 
various parts of the country during the last six months; 

(b) if so, tha details thereof, Stat .. wi8e; 

(c) whethar the Government have taken any steps to 
eradicate this disease; 

(d) If 80, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHIlMALAI): (a) to (a) As per Information made available 
by Central Bureau of Health InteDlgenea, the month-wile 
figUres are as under:-

Month Deaths 

April, 1998 155 19 

May, 1998 300 18 

June, 1998 262 21 

July, 1998 285 29 

August. 1898 354 25 

September, 1. 115 11 

Meningitis is caused by multiple organilms. The 
common •• t caulatlve organ lams baing nel.sarla 
menIngItidIs Pneumeocx;cua, haernophIIue Influenzae, EIch. 
CoH, group B Streptococcua etc. The dl..... Ie not 
eradicable. 

(English] 

eoron.y AngIognIphy CMH In 
Dr. R.M.L. ....,..... New DeIhl 

1510. SHRI BHERU LAL MEENA: WUI the Minister 
of HEALTH AND FAMILY WELFARE be pIeued to state: 

<a) the number of Coronary AngIogram done In the 
Dr. Ram Manchar lohia Hospital, New Delhi during each 
of the last three years; 
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(b) the number of patients referred by the cardiology 
department of Or. AML HoIpttaI to other hoapiIIII tor 
Coronary Bypaes aurgery during the I8ld period; 

(cl the expenditure Incurred by the Government In 
reimbul'8ing the claims of Coronary Bypass Surgery of 
the Govemment servants during the said period; and 

(d) the steps taken to revamp the cardiology 
department so as to prevent the need for referring 
Cardiac surgery cases of CGHS beneficiaries to other 
hospitals? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (8) and (b) The Information Is .. uncler:-

Year Coronary Ref. tor 
Angiogram CABO 

1996 1008 194 

1997 725 141 

1998 1243 173 
(upto 27.11.1998) 

(c) Since the claims for reimburaement of expenditure 
incurred by the Central Govermnent servanls tor Coronary 
bypass surgery are entertained by the re.pective 
Departments/offices of the Central Government no auch 
information Is maintained and compiled by the MInIstry of 
Health & Family Welfare. 

(d) Setting up of Cardio Thoracic and Vueular 
Surgery Ceptt., at Dr. R.M.L. Hoepital during the IXth 
Five year plan has been approved by the Expenditure 
Finance Committee (EFC). 

lSI ActIYItIn In ~ 

1511. SHAI SRIRAM CHAUHAN: WIll the MIniater of 
HOME AFFAIRS be ple88ed to state: 

(a) whether lSI of Pakistan has been quite active 
in Kamalaka eap8ciauy in the CoMtaI regionI of thta 
State; 

(b) if 80. the steps taken by the Union GovernmentI 
to crush the lSi activitieS; 

(c) ~ some lSI AgenI8 in Kamataka had Iaawd 
threats to some legislators of Karnataka when thMe 

(d) " 10, the IICIIon tIIken by the Unton Government 
In this Ngard? 

THE MINISTER OF HOME AFFAIRS (SHAI LK. 
AOVANI): (a) and (b) GoIIemrnent II aware 01 lSI acttvIlteI 
In the country and Is taking all necMI.ry .teps In 
coopeIation wIIh the concerned State GcMmmente. n.e 
Include aenaltlalng and gearing up the Intenlgenee 
machinery, ehartng of intelligence and coordinated acIIor1 
by ooncemed CenIraII81ate agenc:lea. Slate GoYemmeIdI 
... aJao eeneIltaed and -*ted from time to time regarding 
movementa of PIlle 18t agenII, antt-nationaI ....... .te. 

(e) and (d) It II reported that a cue has beefI 
registered in thiI connection In Puttur Police Station, 
Kem.taka. FoHowtng thl. incident, security h.. been 
provided at the reakience of the concemed legislator. 
'PublIc Qrde( II a State eubject under the Corwtltullon 
and hence It Ia the primary responsibility of the StIlle 
GoYemmente to take neceuary action In INa regard. 

[T~J 

OII~on 

1512. SHRI VIRENDRA VERMA: WI! the Mlnilter 01 
PETROLEUM AND NATURAL GAS be pteaHd to .... : 

(a) whether any Inltructlon. have been I .. ued 
regarding oil conaetVatIon to the undertMingI and other 
organlaatlona under the administrative control of the 
Government: 

(b) tf 10, the detde of the aavtnga made by the 
undertakInge In P'ftuance thereof; 

(c) the detaBe 01 the projeotI being Implemented 
through ~ aector undertakInge; 

(d) the IntlIaI ettlmate .. well .. the ."....,. COlt 01 
KandIa·8hatinda pipeline of the IndIM 011 CorporatIon; 
and 

(e) the time by which It It IkeIy to tMt compllMd? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) (a) 011 compentea are following 
vMo&a ......... on oonMI'Vdon In thW opeI1IIIone. TN 
011 ~ eIeo ot-.ve the 01 eor-v.aIon Fomighl 
every year • per the guideIInIe given bV the Petroleum 
ConaervatIon ReMan:h AIaocIatlon &.nIer the HgiI 01 
Ministry of Petroleum & Natural Gu. 
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(b) A recurring saving of 1.49 MMT of petroleum 
products assessed at Rs. 863 crorea hu been made 
during the year 1997-98. 

(c) The details of the conservation proJecIB being 
implemente~ through public sector undertakings are given 
in the Statement. 

(d) The Inldal oo.t eetImate of the Kandla-Bhatinda 
pIpeIne of the Indian 01 Corporation WM As. 779.66 
crorea and the revlHd coat HtImate III Re. 2081.84 
cro ..... 

(e) The pipeline 18 scheduled to be tufty completed 
by December, 1998. 

sr.,."..", 

EntKfIY Conservation projects under Implementation 

S.No. Encon Project Year of Cost Savings 
~mlaalonlng (Re. Lakha) Expected 

*(SRFTlYear) 

2 3 4 5 

1. Insulation of Hot 011 OngoIng 37.1 300 
Tanks project 

2. Increase in LP Extraction In next 
by Reducing LP HOF shutdown 
Pressure in TPS 

3. Modemisation of Control 
Systems-CCIV 

4. Back Pressure Turbine In Apr. '98 400 
Cooling Water Pump 

5. DCU Revamp along with Sept. '99 3215 2100 
Fumace Replacement 

6. Modification of APH in COU Sept. '99 1838 1100 
& Preheat Train 
Optimisation In CPU 

7. Provision of CBO In CDU & Sept. '99 20 100 
OCU 

8. Advance Control In Nov. '98 256 
Proceaa Units 

• SRFT: Standard Refinery Fuel Tonnes. 
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2 3 5 

9. Revamp of Old Insufficient Dec. '99 3780 10000 
Russian Fumaces in Coker·A 

10. AU·3 Energy Optimisation June '99 16500 
(AT 1.1. 
MMTPA) 

11. Replacement of Dec ... 885 
Reciprocating Air 
Compressor with 
Centrifugal Compressor & 
Back Pressure Turbine 

12. Installation of Gas May '2000 4550 10ee0 

Turbine 

13. Installation of HRSG May '2000 1530 22880 

14. Auto Tank Gauging for Aug. '98 1280 880 

OM&S .~ 

15. Replacement of Metallic Oct. '98 20 100 
Air Cooler Blades with FRP 

Blade. 

16. TTL Automation (W/O & 810) W/O: 334 2400 

Nov. '98 
BlO: Mar' 99 

17. Providing CBo System for Nov. '98 19.6 538 

A TTKs 85-90 for MlnImiaing 
Evaporation Losses 

18. Tank Farm Automation Apr. '98 1732 

19. Revamping of La .. 
Efficient Furances 
A) CoU Fumace Oct. '99 500 2400 

B) FPU·1 Fumace Dec. '99 1600 
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2 3 4 5 

20. VDU Revamp Jobe Oct. '99 1080 

21. Installation of Plug Dec. '98 22 200 
Valves for Mlnimlling 
BllndinglOebllncftng 
Losses 

22. Steam Gen.ratlon Fac:iIIly July, 1988 309 1800 
in CRU to Improve heater 
Efficiency 

23. Installation of PO Mete .. Sept. '98 172 1000 
In Tank Wagon L08c1ng 
(Only for HSD) 

24. Soaker Technology in V8U Dec. '98 1112 7000 

25. Rose Proc888 In PDA Oct. '99 4400 7000 

26. Automatic Tank Gauging Aug. '98 523 .2000 

27. Installation of Belfield June '98 2.8 160 
Valv. in SSRN & MS Tanka 

28. VDU hold Up Recov.ry June '98 200 
during ATA 

29. Replacement of Exi8ting 1998-99 25 944 
Metallic Fan of Air 
Coolers with FRP 81adea 

30. Sonic Sootblower for UB-5 Nov. '97 5 200 

31. Replacement Low efflcIent Nov. '98 75 2172 
Street and Plant lighting 
with High Efficient Onn 

32. Increasing the Efficiency Mar. '2001 7890 
of the Emting h ...... to 
90% (15 t1A & B) 



, 
441 AGRAHAYANA 1" 1920 (SIka) 

2 3 4 6 

33. Hydrocarbon Loss Dec. '98 36 1000 
Reduction Measuring 

Instruments 

34. UtiHzation of Low Level Dec. '98 120.00 1867 

HEA of Crude Distiller 
Splitters Overhead 
Vapours for DM/BF Water 

heaUng 

35. Crude 011 Desalter for Dec. '88 800 2030 

CDU 

36. Use of Extraction Steam May '98 6 680 
for Atomising, tracing 
and Tank heating in CPP 
Instead of Direct Steam 
drawn from boilers 

37. Revamp of Crude Preheat Dec. '98 246 2340 

Exchanger Train 

38. Provision of High 2000 2000 7200 

Efficiency Utility Boiter. 
in the Refinery 

39. To Improve Efficiency of 1998199 51 520 

Heaters RFU F101 and RFU 

F102 

40. Provision of FRP Blades 1998199 28 113 

for AFC In CMU and Raw 
Water Cooling Tower F_ 

in FPU 

41. provision of Sonic Soot 1998 28 400 

Blower for Air Preheater 
of CDU N82A. FPU B 1 and HCU 

H801 

42. Replacement of MaIn 1. 18 

Flare Flow Meter 
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2 3 4 5 

43. Provision of Mass Flow 1998.'99 9 
Meter tor Fuel Oil Row 
Measurement in Boller 
House Main Header 

44. ElL Fumace Study 1998199 20 
Improvement 

45. Utilization of T -4 Bottom Mechanically 5.000 
Stream tor Crude Preheat Completed; 

wiUbe 
Commi88toned 
along with 
Revamped Unit 

46. Improvement in Preheat May, 98 200 1A161l . 
Recovery to CDU-1 

47. Improvement In Preheat 4004 4800 
Recovery of CDU-II 

48. CTU Furnace Replacement June, 98 600 4580 

49. CO Boiler in FCCU-1 1999 2n1 7660 

SO. Conversion of Turbines to 1999-2000 1100 12200 
Motors (Phase-II) 

51. Modernisation of 1998 1900 Would 
instrumentation in CDU- Help in 
1/FCCU-11B0iler House-1 Better 

Utilization of 
Energy 

52. LCO/BFW Exchanger in 1998-99 23 1600 
FCCU-II 

53. Heat Recovery from CDU-II 1998-99 10.5 1120 
HVGO 

54. Heat Recovery from HOT 1998-99 21.7 1920 
Tempered Water In CDU-II 

55. Thermo Compressor for 1998-99 ,26.13 1920 
Upgrading Excess lP Steam 
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2 3 

56. Portable Ultrasonic 1998-99 
Relief Valve Detector 
System (VPAC-5131) 

57. Portable Fugitive Emission 1998-99 
Monitoring System (G.M.1. 
Gassurveyer) 

58. Sonic Soot Blowers for 1998-99 
Boiler Wila 

59. OM&S Automation 2000 

60. Online Oxygen Meters for 1998 
Fumaces 

Total 

{English] 

Cencell.tlon of LIcence_ 

1513. SHRI SURESH KURUP: Will the Minieter 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Government have canceiled the 
licences of certain petrol pumps in various parts of the 
country for seUing adulterated petrol; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) and (b) To cJ1ect( adulteration, 
malpractices and irregularities at retail outlets inepdoI18 
are carried out from time to time by the 01 COR1*'Y'8 
officials and State Govemments Authorities and action II 
taken in accordance with the Marketing Discipline 
GUidelines. and' Motor Spirit & High Speed 0 .... 1 

4 5 

14 Losa 
Reduction 

Lose 
Reduction 

12 Improvement 
In BoUer 
Efficiency 

Loea 
Reduction 

20 Online 
Furnace 
Efficiency 
Monitoring 

48,557.50 17,1382 

(Preo.ention of MaIpracticee In Supply & DIstribution) Ordtr. 
1990. 

During 1998-99, 80 far licences of 3 Retail Outlet 
Dealerships have been cancelled for adulteration of petrol 
In various parts of the country. 

During a recent drive from 29.10.98 to 2.11.98, euppIy 
of petrol and dIeIeI wu IUtp8nded to 98 RetaIl Outlets 
for varying periods for suapected adulteration. 

RIM In AIDS c..ea 

1514. SHRI T. GOVINOAN: WiN the Minieter of 
HEALTH AND FAMllV WELFARE be pIeued to .... : 

(a) whether the Union Government are awant of the 
steep riM In AIDS CUM in the country; and 

(b) If eo, the remedial action taken In this regard? 

THE MINISTER OF STATE OF THE MINISTRV OF 
HEALTH ANO FAMfLY WELFARE (SHRI OALIT 
EZHILMAlAI): (a) Vea, SIr. 
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(b) in order to prevent and control the spread of 
HIV/AIDS in India, a comprehensive programme is 
currently under implementation throughout the country as 
a Centrally sponsored scheme. The main strategy eonsists 
of:- . 

strengthening programme management 
capabilities at Central and State level. 

Creation of awareness amongst high risk 
behaviour groups and general public about 
HIV/AIDS. 

Control of Sexually Transmitted Diseases. 

Promotion of blood safet:' and rational U$e of 
blood through proper licel ling of blood banks 
and encouraging voluntary blood donation. 

Strengthening capacity for surveillance and 
diagnosis; and 

Extending training in Clinical Management of 
HIV/AIDS cases. 

Mllus. of Internet by Terrorllts 

1515. SHRI SURESH WARPUDKAR: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the terrorists/secessionists are misusing 
intemet for the purpose of anti-India propaganda; 

(b) if so, the details thereof; and 

(c) the steps taken/propol8d to be taken by the 
Govemment to check such activities? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (c) Instances have come to notice of 
terrorists/secessionists misusing internet for the purpose 
of anti-India propaganda. Suitable measures are being 
taken by the Government by way of prep9.ration of inputs 
to counter such anti-India propaganda by projecting the 
Government's view-point through the media etc. 
Concerned agencies have been sensitised to take 
correctlveJremediai measures and to keep a regular watch 
on the contents of these web-sites. 

Dally Wag.. Payment to Home Guardl 

1516. SHRI AMAN KUMAR NAGRA: Win the Minister 
of HOME AFFAIRS be pleased to atate: 

(a) whether the Govemment are aware that daily 
wages to Home Guards are not being given every 
month; 

(b) if so, the reasons therefor; 

(c) whether any anomaly has come to the notice of 
the Govemment; and 

(d) if so, the details thereof and the steps taken! 
proposed to be taken to ensure payment of daily wages 
to Home Guards regularly every month? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (d) The Home Guards to action under 
the Acts and Rules framed hy the State Governments. 

One case of non-payment of duty allowance to Home 
Guards deployed on traffic duty in Bhiwani (Haryana) was 
reported to the Central Govemment recently. The matter 
was taken up with the State Government. 20 Home 
Guards, have since been paid duty allowance till 
September, 1998. Seven Home Guards are yet to be 
paid duty allowance for the mot]th of September, 1998. 
The State Government has been advised to take 
necessary action in this regard. 

011 Exploration In Krllhna Godavari a.et" 

1517.. DR. T. SUBBARAMI REDDY: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(8) whether the 011 and Natural Gas Commission 
has started exploration operations in Amalapuram coast 
In South Andhra Pradesh; 

(b) if so, the details ther,of; and 

(c) the time by which it is likely to be completed 
indicating the cost Involved therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRt SANTOSH 
KUMAR GANGWAR): (a) and (b) In the Amalapuram 
coast between the rivers Vainateyam and Gowtami In 
South Andhr. Pradesh, exploratory activity eommenc:ed 
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by .011 and Natural Gas ColpOnltion Umlted (ONGC) in 

the year 1978-79 and being continued. The exploratory 
inpu! till 3.12.98 is as follows: 

2D seismic survey 

3D seismic survey 

T elesies survey 

Wells drilled (onshore) 
(5 hydrocarbon bearing) 
(offshore) 
(3 hydrocarbon bearing) 

1025 GLK 

740 GLK 

151.75 lK 

22 Nos. 

4. Nos. 

(c) The telesies surveys which started In the area In 
1997-98 are being acquired in the land-matine t,.naltlon 
zone. The land part has already been completed and the 
marine part Is likely to be completed by end of 1998-99. 

Presently. following inputs are planned In Amalapuram 
coast area: 

1. Teleseis survey 

2. 3D seismic survey 
(onland and offshore) 

180 GLK 

3200 GlK 

3. Wells to be drilled (oniand) 11 

4. Wells to be drilled (offshore) 4 

At this stage. it is very difficult to quantify the likely 
expenditure. ONGC has made a provision of Re. 1023.59 
crores in the IX Five Year Plan for KG and Cauvery 
buins (Onshore and Offshore) out of which 'he 
expenditure for Amalapuram would be met. 

Aemedlal Mea.ur.. for H .. 1th Cent 

1518. SHRI KRISHAN LAL SHARMA: Will the 
Minister of HEAlTH AND FAMIL V WELFARE be pleased 
to state: 

(a) whether the Government have received any 
representation from the Indian Medical Association 
suggesting measures to over-come serious problems of 
health care in the country; 

(b) the action taken by the Government in thi5 regard; 
and 

(c) the time by which these auggeetiona .. likely to 
be implemented? 

THE MINISTER OF STATE OF THE MfNISTRY OF 
HEALTH AND FAMfL V WELFARE (SHRI DALfT 
EZHILMALAI): <a) to (c) A representation has been 
recetved from the Indian Medical Association suggesting 
various meuu .... like raising the expenditure on health. 
opening up of health Insurance sector, Custom Duty 
exemption for Import of speciaUsed medical equlpments 
etc. 

Expenditure on health ha. substantially been 
Increased over auoceeelve plan perlodl. According to 
WOI1d Development Report 1~. India apenda 6% of 
GOP on health which I'8pt'H8nt. both the PlA* MCtor 
expenditure a8 welf as private sector expendftu ... · on 
health. 

After several consuttaHons with private eector health 
provk.Iera and others, efforts are underway to arttcutate a 
sound and sustainable polley 6nabllhg effeCltlve utlftsatlon 
of services of priVate sector. 

Given the problems being faced In the USA and 
other countries In the area of health Insurance, preparation 
of a background paper regarding Implications of 
introduCing third party insurance In consultation with 
Insurance Wing of Ministry of Finance fs under active 
consideration. 

Custom duty exemptions for import of medlc,,1 
equipment given In the past as we" as atIotment of land 
at conceulonal rate. for hospital. have not yielded 
desired benefits to poor patients. 

As per the MInIst1y of Induaby, parity of hoapUle 

with corallnfraatructure Induatriea would lead to dIlutton 0' 
emphasis on the Infrastructure InduItMe If aocial 88Cl0t8 
are included wtthin the Infrastructure sector. Also, Health 
organisations are unlikely to set up heallh tactHtiea In the 
backward are.. due to .everal constraint. like non· 
avallabiUly of tpeCial_. .peramedicl, ,..",... and low 
retum on Inv_wnt. 

Scheme for Schedutec:t Area. of A •• am 

1519. DR JAVANTA RONGPI: WUI the MIniIter of 
SOCIAL JUSTICE AND EMPOWERMENT be plelMd to 
state: 

(a) whether the Union Govemment propose to 
Implement any scheme for the scheduled area of Assam 
for the current· year; 

(b) • 10, the detaIf8 of IUCh 8Cheme aIongwMh the 
IIAandaI 0UItay; and 
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(c) if not, the reason therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMAT1 
MANEKA GANDHI): (a) and (b) Outlay of Rs. 13.33 lakhs 
and Rs. 50.16 crores have been made for the current 
year under Clause (1) (a) of Article 275 of the Constitution 
and Hill Areas Development Programme respectively for 
the Sixth Schedule areas of Assam. Besides, the Ministry 
of Social Justice & Empowennent have been implementing 
various Central and Centrally sponsored schemes Uke 
Post Matric Scholarship, Book Banks, Coaching & AHled, 
Upgradation of Merit, Construction of Boys and Girls 
Hostel, Vocational Training Centrel, Educational 
Complexes for Scheduled Tribes Girls in low literacy 
pockets. Research & Training, Grant-in-aid to Voluntary . 
Organisations, Grant-in-aid to Tribal Co-operative 
Marketing Development Federation for M.F.Ps operations, 
Grants uncler Article 275(1) of the Constitution etc. for 
the development of Scheduled Tribes. These schemes 
are also available to the tribals of Sixth Scheduled areas 
of Assam. StatefUT-wise quantification of outlays under 
the above schemes are not made and funds are released 
on receipt of the proposals from the State Governments. 

(c) Does not arise. 

Blind C .... 

1520. SHRI MULLAPALL Y RAMACHANDRAN: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Government are aware that several 
patients were rendered blind after undergoing eye surgery 
at Government HOlpital, Galicut in Kerala; 

(b) if so, the reasons therefor; 

(c) whether the Government are aware that many 
operation theatres in Government Hospitals of Kerala are 
in unhygienic condition; 

(d) if so, whether the Government propose to call for 
a report from the Government of Kerala on the said 
matter; and 

(e) if so, the details thereof and If not the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI CALIT 
EZHILMALAI): (a) and (b) It is reported that there were 
11 cases of post-operative infection in cataract cases 

operated i:" General Hospital, Callcut, during the last week 
of October, 98 of whom 5 had remote chances of getting 
their vision. Investigations showed that the infection was 
on account of fungus. 

(c) to (e) In response to Govemment of India's 
request for a report, It was stated that the condition of 
operation theatres in Kerala is not very satisfactory, in 
view of no air-conditioning and dedicated faciHties for eye 
surgery. 

Regutmlng Rule for the u.. of Anima'. In 
experiment. 

1521. SHRI AJAY KUMAR S. SARNAIK: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether there has been any protest by top 
medical scientists against a set of newly-drafted rulH for 
regulating use of animals in va, ous experimtmts; 

(b) if so, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) to (c) The Government has 
received a number of representations containing comments 
and suggestions on the draft Breeding of and Experiments 
on Animals (Control and Supervision) Rules 1998. Most 
of the suggestions relate to simplifying registration 
procedures for Establishments conducting experiments on 
animals and on decentraHslng various control mechanisms 
propoaed in the draft rules. A sub-Committee conslstlng 
of scientists and representatives of Animal Welfare 
Organisations has been constituted to look into 
suggestions and recommend changes in the draft rules. 

Drilling Work at Uadhupur 

1522. SHRI NRIPEN GOSWAMI: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to refer 
to the reply given to usa. No. 5964 on 28.7.~8 and 
state: 

(a) whether the Oil India Umited has started the 
drilling work at Madhupur in Assam; 

(b) if so, the expected depth of the well; and 

(c) the estimated 011 HketY to be available from the 
region? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) (a) to (c) The third well at 
Madhupur was spudded by 011 India Ltd. on 18th 
September, 1998. The target depth of the well is 4375 
Mtra. At this stage, no estimate about the Hkely quantity 
of Crude Oil can be made, as the drilling Ie atifI in 
progress. 

Agr .. ment between Management and Employeee 
of POI, Chandtgarh 

1523. SHRI SATYA PAL JAIN: WUI the Minister of 
HEALTH AND FAMilY WELFARE be pIeaaed to state: 

(8) whether the Government are aware that an 
agreement was arrived at between the Management and 
Employees Joint Action Committee of PGI, Chandlgarh 
on February 5,1997; 

(b) if 10, the details of tenna of the agreement 
thereof; 

(c) whether the agreement hu been implemellted In 
fufI or In part; 

(d) if 80, the details thantOf; and 

(e) If not. the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DAlIT 
EZHILMALAI): (a) to (e) A Committee was constituted by 
the President of the lnetltute. .. per the decision of the 
Institute Body, to look into the grievances of PGI 
.mpIoy .... The recommendations of the COmmIttee have 
further been procesaed by the POI and as per the 
Infonnatlon made available by POI. the position regarding 
Ia8uesldemandl conaidered by the Committee I. ~en In 
the enclosed statement. 

Status of IssuesIDemands considered by the Committe. constituted by the Institute Body 

lasuaslDemands 
SallladlOroppad by 

the Commillaa 

1. Grant of adhoc incremanl 

2 PunJab Pay Scalas 10 all 
the employees. 

3. Intarlm Relief 10 Punjab 
Pay Scale amployHI on 
Cantral Pattern 

4. Vacallon of house afIoItad 
10 the 00cI01'I 

5. Scraping of Paltlak 
Committee 

6. StraamJining 01 madIaIt 
fldlties 

7. Enhanced Gratuity to aN 
tha emptoyaes. 

8. Enhanced famity planning 
Increment to Punjab 
Scale amplOyees 

2 

1. RdonIIIdon ~ WOItdng 
houri. 

2. 0YeItIme aloMlnce Ifter 
1.U? 

3. ConIlIIuIIon of PIIY 
AnoINIy Coni .. '" 

4. EYIcIIon of ... IV 
IUI:IIIII«I hOuMI. 

5. SMItng 01 
acoommocIatlon 

6. ConIIrmatIon 11111 

7. SanIorIIy". 
8. PItoItIy .... 01 hOuMI 

9. CIdre Revtaw Commillaa 
tor Engg. SttIII. 

10. FlIrI*Ig 01 ........ 
In POI. 

... ueaIDamandI 
Aet.ned 10 BFC 

3 

1. Arra.r. of Oyertlme 
Allow.noe (10 be taken 
again) 

2. Book AIowInce (Ac:oIpIad) 

3. Ab.orpllon 01 Cantaen 
empk)~ (AacIfUd) 

4. To"'l1 two new bu .. (to 
be liken again). 

5. Enhanoad COA on P~ 
PIttam (AaIectedJ 

6. Ri.k Altowanca Ell­
S.1VioIImen AllOWance , 
Convey. nee Allow.nca 
(RIjIIcted " AlIMB do not 
have the •• allowancel. 
Howwer. II WIll be .kIn 
10 8FC 1IIIIIn). 

lUuaIDemandI 
ReiatrId 10 MOM 

" 
1. .... PIOmCIIIoIt 

SchIme (kept In 
abayIInca n '* Iea8r 
No. V.1~7185-
ME(PO) ell. 19.1.111.) 

2. Temporary StatuI to 
Dally Wage empIoyeeI 

(being !mplet'nanI«I " '* 0.0. No. V. lnIICW 
37/9HAE(PG) cSt. 
19.1'.17} 

3. WaIhIng AIIowenca 10 .. 
~ on Cantril. 
Pllllm. (~ n per 
... No. V. 17020137185-
ME (PG) cSt. 19.1.111) 

4. hymeftt of wagu • 
..,.. peIIod (fIjICted " 
DtI' ....., No. V. 170201 
3'1115-MEf'Q, dr. ".1.9111 
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2 

10. Wor1<ers participation In 11. Construction 01 more 
Management houses. 

11. Recognition of PGI 12. Implemention of 2nd 
Unions Joint ACtion Cadre Review RIPOI'I 
Committee 

13. Constl1utlon of Cadre 
12. Constttution 01 Grievances AnolYlllly CommIttM 

Commltt .. Unl;ler 
Industrial Disputes Act. 14. Supply 01 Cadre RevIeW 

Report 01 AIIMS 

15. Supply 01 new 
Recruitment Rulel & Jab 
de~ Manual. 

16. Washing allowance lor 
paramedical staff. 

17. Benellt 01 service to the 
employees of LLS, 
Kaauel! 

18. Constitution of Apex 
Grtrlll108 Body 

19. Disciplinary Case6. 

Regional Pharmacy In8tltutes 

1524. SHRI BHIM DAHAL: Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state: 

(8) the details of Regional Pharmacy Institutes 
functioning in the North-Eastern States at present; 

(b) the number of students admitted from the States 
out of quota within the North-Eastem States, State-wise; 

(c) whether the pro-rata contribution from each of 
the State is pending for few years in the diploma courses; 

(d) if so, the reasons therefor; and 

(e) the step$ taken by the Govemment In t!'lS regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 

EZHILMALAI): (a) to (e) The information is being collected 
and will be laid on the Table of the House. 

3 4 

Deployment of SecurHy Troop. 

1525. SHRI MOHAN RAW ALE: WlU the Minister of 
HOME AFFAIRS be pleased to ltate: 

(8) whether troops In Doda region of J&K Is unable 
to tackle Insurgency in the area; 

(b) if so, the number of troops deployed In the area: 
and 

(c) the steps taken/proposed to be taken to tighten 
the security in Dada? . 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) and (b) No, Sir. Deployment of Central 
Para·military Forces in various States depend upon their 
avallabiHty and the overall security scenario_ Keeping these 
factors in view, CPMFs have been made available to 
J&K. The deployment is reviewed from time to time at 
the Unified headquarters keeping the changing security 
scenario In view. It would not be in public interest to 
indicate the detaits about the_Forces and their level of 
deployment. 
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(c) Government have adopted a multlpronged 
approach to tackle the situation which locludes Inter-alia 
strengthening the border management, effective operations 
against militants in the hinterland, gearing up Intelligence 
machinery, intensifying patrOlling by security forces, 
establishment of posts in vulnerable areas eepeciaJIy for 
protection of minorities, constitution of VIllage Defence 
Committees, and modemisatlonlupgradalion of State police 
and Security forees. 

{Translation] 

Remand Home for Girt. 

1526. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of· SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether a proposal to set up a Juvenile prison 
and remand home for (Girts) at Divisional level by Madhya 
Pradesh Government Is pending before the Union 
Govemment: and 

(b) if so, the time by which the said proposal Is 
likely to be cleared? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) Yes, Sir. 

(b) The pending proposals will be cleared 81 800n 
as the State Govemment rendere an account of the 
unspent amount lying with it from the previoue year's 
releases under the relevant scheme. . 

(English] 

Se"lng up of CGHS Homoeopllthlc Dfapenury 

1527. SHAI NAAESH PUGLIA: Will the Minister of 
HEALTH AND FAMIL V WELFARE be pleased to state: 

(8) the year in which the last CGHS Homoeopathlc 
Dispensary/Unit was set up in the capital; 

(b) the number of allopathic CGHS Di8penaarieaIUnitIJ 
set up since the last CGHS Homoeopathic Dispensaryl 
Unit set up in the capital; and 

(C) the reasons of discrimination In 8e"lng up 
Homoeopathic CGHS Dispensaries In comparilon to oIher 

systems of medicines? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHAI DALIT 
EZHILMAlAI): (a) 1986. 

(b) Seven 

(c) As there is more demand for opening of AJIopathic 
dispensaries compared to other systems to medicine and 
due to constraints of resources, no new Hornoeopd*: 
dispen8arylUnlt could be opened after 1986. 

{Translation} 

1528. SHRI JANARDAN PRASAD MISRA: W!H the 
Minister of HEALTH AND FAMILY WELFARE be pIeII8d 
to Itate: 

(a) the number of persona died from Rabies during 
each of the lut th .... years In the country; 

(b) whether the Govemment propo.. to take any 
concrete stape to prevent It; 

(c) if 80, the details thereof; and 

(d) If not, the reaaona therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) According to the figures made aveleble 
by Central Bureau of Health InteIIigenoe, the number of 
deaths on account of Rabies In the StatMlUTs during 
each of the last three yea,. i.e. from 1995 to 1997 are 
as follow: 

Year Deaths 

1995 639 

1996 622 

1997 388 

(b) and (c) During the Sixth Plan period a programme 
on limited scale for control of canine rabi.s wa. 
sanctioned In 18 States and one Union '·.rritory. Each 
StatelUnlon T dory was allocated one to two canine 
rabiN control units. An Mlount of As. 117 lakhs, As. 
192 lakhl and AI. 334 lalchs were earmarked .. Central 
auidance for this programme during the SIx1h, SevenIh 
end Eighth Plan. 
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During 1997·98 an amount of Rs. 70 lakhs was 
provided under this programme. This programme is being 
continued during the 9th Plan. At present a total of about 
60 canine rabies control units are functioning in the 
country. 

(d) Does not arise. 

[English] 

Centrally Sponsored He.lth Scheme In K .... I. 

1529. SHRI A.C. JOS: Will the Minister of HEALTH 
l\ND FAMILY WELFARE be pleased to state: 

(a) the details of the centrally sponsored health 
:;chemes operating in various States particularly in Kerala; 

(b) the amount allocated to each State during 1997· 
~8; 

(c) whether the Union Government have any 
nonitoring machinery; and 

(d) If so, the details thereof and the success achieved 
so far in each State particularly in Kerala? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) and (b) Statement I showing the details 
of Centrally Sponsored Schemes being implemented in 
the country including. Kerala and State-wile allocations 
made during the year 1997·98 is attached. 

(c) and (d) The schemes are monitored at the district, 
State and Central level by the respecttve programme 
divisions through periodical reports which are analysed 
and corrective measures initiated. In addition, teams from 
national and state levels aIao undertake field visits to 
review implementation of the programme activities. 

Morbidity and mortality due to various communicable 
diseases have gone down considerably throughout the 
country. Statttwise achievements made in respect of 
major health schemes during 1997-98 are given in the 
enclosed attached as Statement-II. 

Statement I 

Central assistance for StateslUTs under major CentraUy Spon.ored Schemu (0" 

Health & Family Welfare during the year 1997-98 

(Rs. In Lakh) 

SI. States NMEP NTCP NLEP NPCB NACP NFWP 
No. 

2 3 4 5 6 7 8 

1. Andhra Pradesh 617.00 172.01 308.83 204.34 425.00 8852.56 

2. Arunachal Pradesh 297.5 1.45 20.42 4.04 25.00 237.38 

3. Assam 2618.00 44.20 83.00 4.54 100.00 3854.86 

4. Bihar 348.98 258.76 473.88 7.44 50.00 9096.65 

5. Goa 5.18 1.80 1.93 1.26 50.00 206.83 
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2 3 4 5 8 7 8 

6. Gujarat 728.n 86.23 281.18 5.25 250.00 7S05.~ 

7. Haryana 281.08 44 .• 8.08 4.01 75.00 2IS7.46 

8. Himachal Pradeah 90.84 7.84 14.78 2.17 226.00 1~1.02 

9. Jammu & Kashmir 78.82 21.15 97.72 2.97 25.00 1 •. 35 

10. Karnataka 588.82 102.93 128.15 20 .• 175.00 8481.33 

11. Kerala 83.80 38.48 87.50 11.78 100.00 3919.18 

12. Madhya PradeIh 1072.n 174.33 468.33 138.40 150.00 8193.30 

13. Maharuhtra 1028.44 171.76 114.42 9(1.27 950.00 1oan .•. 

14. Manipur 273.91 0.28 8.27 6.84 150.00 585.86 

15. Meghalaya 198.98 4 .• 11.59 1.n 25.00 397.04 

16. Mizoram 132.00 1.97 19.34 4.58 100.00 298.04 

17. Nagaland 212.82 1.57 9.20 1.64 155.00 288.24 

18. Orissa 233.~ 73.89 41 •. 94 312.20 75.00 5051.10 

19. Punjab 183.28 64.41 33.88 3.86 75.00 3589.72 

20. Rajasthan 1798.74 107.82 62.00 41.eo 225.00 8478.73 

21. Si!cklm 1.n 1.01 22.00 4.15 80;00 282.54 
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2 3 

22. Tamil Nadu 204.88 

23. Tripura 414.05 

24. Uttar Pradesh 605.73 

25. West Bengal 125.71 

26. A&N Islands 93.83 

27. Chandigarh 48.53 

28. Dadra & Nagar Haveli 24.75 

29. Daman & Diu 12.37 

30. Delhi 66.04 

31. Lakshadweep 3.48 

32. Pondlcherry 12.48 

NMEP : National Malaria Eradication Programme 

NTCP : National T .B. Control Programme 

4 

138.22 

7.57 

349.35 

133.56 

14.27 

39.67 

7.70 

5.51 

56.69 

2.86 

3.31 

NLEP : National Leprosy Eradication Programme 

NPCB : National Programme for Control or BIIndne .. 

NACP : National AIDS Control ProgtM1m8 

NFWP : National Family Welfanl Programme 

5 

253.56 

21.50 

394.11 

340.85 

7.50 

1·59 

2.50 

5.50 

1.50 

3.00 

14.00 

464 

6 7 8 

444.47 2000.00 8504.35 

7.92 50.00 572.78 

138.28 495.00 17615.85 

7.n 100.00 7607.n 

4.00 31.09 

4.00 28.00 

4.00 1a.pO • 

7.04 24.22 

3.26 25.00 1166.41 

4.00 15.42 

4.00 174.02 
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Sllllemen' " 

Achievements of dHfeten' programmes under the HtIIIlth and Family WeIve dUI1ng IhtJ ~r '.7-98 

NMEP (1997) NPCB Family WeIfa,.-

SI. States Positive P.f. cataract Sterill8ationa IUD Condom O.P. 
No. Cases Cases Operation 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 1295n 57939 295735 630043 293872 699643 254499 

2. Arunachal Pradesh 53196 6730 ca7 2363 2585 1118 2761 

3. Assam 123734 75841 18983 12050 37832 31008 

4. Bihar 53970 33254 59688 110944 158757 50876 

5. Goa 21025 5827 4787 4158 2806 10819 2140 

6. Gujarat 159652 37849 274243 242364 401736 82S404 161910 

7. Haryana 69710 2218 66737 94042 162813 411099 68226 

8. Himachal Pradesh 5320 4 11465 32474 65392 

9. Jammu & Kashmir 9412 34 1935 8073 8610 2957 

10. Kamataka 181450 43546 160323 385123 388585 323089 154102 

11. Kerala 59358 139804 78487 198838 31182 

12. Madhya Pradesh 451562 211537 264138 362224 615997 1686420 5568e2 

13. Maharashtra 204989 55230 389701 571476 418711 594123 374267 

14. Manipur 1742 801 21. 10220 2871 
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2 3 4 5 6 7 8 9 

15. Meghalaya 22237 10910 897 1061 2102· 910 1215 

16. Mizoram 11021 6990 ·354 2223 1692 1124 2007 

17. Nagaland 2825 806 303 535 1131 2 132 . 

18. Orissa 421928 384723 74713 125794 243034255838 107708 

19. Punjab 27632 150 126182 108625 372731 538313 98402 

20. Rajasthan 272670 19554 157243 224053 223316 837065 301340 

21. Sikkim 38 3 948 1113 1362 488 2682 

22. Tamil Nadu 72064 3364 329773 332707 405869 186546 191212 

23. Tripura 18122 15481 6504 8449 4671 25327 

24. Uttar Pradesh 128635 10081 280949 307473 2035368 2037260 749016 

25. West Bengal 74676 10977 114149 308342 95894 389621 294103 

26. A&N Islands 972 188 204 1966 1145 2649 805 

27. Chandigarh 4944 17 2019 3269 6769 7645 147 

28. Dadra &. Nagar HIMIII 12007 2467 188 477 • 283 198 
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2 3 

29. Daman & Diu 1082 

30. Delhi 8184 

31. Lakshadweep 2 

32. Pondicherry 210 

NMEP : National Malaria Eradication Progrwnme 

NPCB : Netional Programme for Control of Bllndne .. 

·Provlslonal 

4 6 6 

15 538 

122 41802 

o 22 33 

o 9706 

7 

30 

Achievements under Unlverul Immunlzlllion PrDfII'M"IN (1997-98) 

Performance 

State OPT OPV BCG HaL' 

2 3 4 5 

LARGER STATES 

Andhra Pradesh 1797943 1795719 1903093 1713138 

Assam 507309 508453 585838 527588 

Bihar 1014119 1028380 1285378 788820 

Gujarat 1171558 1178970 1208110 1107820 

Haryana 526376 526312 479858 

8 8 

1380 

208075 8815 

288 1eo 

n07 910 

TT(PW) 

8 

1937529 

524381 

719791 

1248207 

511212 
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2 3 4 5 6 

Kamataka 1115445 1112357 1191098 1035706 1223188 

Kerala 588042 586826 626525 511040 508986 

Madhya Pradesh 2274115 2273220 2478944 2239362 2415257 

Maharashtra 2089108 2096918 2224396 1966943 2068554 

Orissa 867088 869274 934936 794652 845153 

Punjab 499782 496135 516647 464286 484743 

Rajasthan 1407413 1402989 1448403 1312834 1355013 

Tamil Nadu 1186106 1189758 1207158 1130891 . 1263124 

Uttar Pradesh 5428980 5490049 5517514 5113809 5107907 

West Bengal 1594313 1821552 1725943 1271266 1607429 

SMALLER STATES 

Himachal Pradesh 133949 134242 142084 127566 138212 

Jammu & Kashmir 182460 184518 210789 151251 96180 

Manipur 35832 35848 42437 29560 31755 

Meghalaya 26619 26673 39088 18835 23065 

Nagaland 11103 11323 6232 7339 
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Sikkim 

Tripura 

A&N Islands 

Arunachal Pradalh 

Chandigarh 

D&N Havell 

Delhi 

Goa 

Daman & Diu 

Lakshadweep 

Mizoram 

Pondicherry 

INDIAO 

Note: Figure. are provIsion8I. 
• Achievement uptO Febr\I8ry. 98. 

.. AchIevement upto January. 98. 

2 

10310 

57338 

7870 

12234 

5218 

151095 

3849 

1200 

17247 

16465 

... AchIevement upto o.cerrmer. 81 . 

AGRAHAYA~A 17. 1120 (SMa) 

3 

10408 11699 

67667 

6014 

9007 10084 

12114 13855 

5252 

155187 

23038 24486 

4110 2857 

1215 1283 

18001 18212 

16600 36170 

24427958 

• All India figure. Include pet1omIal'l (. ander MIn. of Def. & ~. 

474 

5 8 

8829 6712 

61482 48812 

5673 

me 7881 

11307 

4810 5789 

19885 n216 

2582 

1207 1294 

14042 13223 

14930 16700 

21103808 22451988 
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NatJonaI LfIPI'C»Y Eracllcllfion PfOIP/fIme 
Target and Achievement in respect of ease Detection, Tl8atment and Discharge Statewise for Year 1997·98 

S.No. State/Sector 1997·98 

Detection Treatment Discharge 

T A T A T A 

2 3 4 5 6 7 8 

A. STATES 

1. Andhra Pradesh 20000 53418 20000 52205 25000 55410 

2. Arunachal Pradesh 80 68 80 58 100 76 

3. Assam 2600 1765 2500 1765 3000 3099 

4. Bihar 50000 104478 50000 104438 55000 106320 

5. Goa 200 436 200 436 300 380 

6. Gujarat 15000 15587 15000 15563 20000 18014 

7. Haryana 100 148' 100 148 150 162 

8. Himachal Pradesh 300 258 300 258 600 768 

9. Jammu & Kashmir 250 739 250 739 300 1447 

10. Kamataka 6000 1 nee 6000 1n66 , 13000 21236 

11. Kerala 5000 5000 4695 7500 

12. Madhya Pradesh 25000 31449 25000 31449 40000 50838 

13. Maharashtra 40000 62473 6247:J 51229 
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2 3 5 6 7 8 

14. Manipur 200 200 243 300 392 

15. Meghalaya 50 23 50 23 80 182 

16. Mizoram 50 43 43 10 38 

17. Nagaland 100 53 100 53 150 981 

18. Orissa 25000 99341 25000 99341 35000 57141 

19. Punjab 900 1198 900 1198 1200 1250 

20. Rajasthan 1000 3037 1000 3037 2000 2748 

21. Sikkim 50 39 50 39 80 51 

22. Tamil Nadu 55000 55000 28823 

23. Tripura 1000 201 1000 201 1800 481 

24. Uttar Pradesh 50000 50000 83549 

25. W,,'BengaI 25000 381:M 25000 38134 801. 

26. A&N Islands 10 80 80 100 120 

27. Chandlgarh 100 100 150 353 

28. Oadre & Nagar Haveli 100 180 100 180 150 283 
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2 3 4 5 6 7 8 

29. Daman & Oiu 124 124 75 178 

30. Delhi 200 2170 200 2170 250 

31. Lakshadwlep 30 30 o 50 o 

32. Pondlcheny 51'9 300 613 400 678 

Total 323840 524411 3236«) 522309 431215 649975 

T. Target 

A. AchIevement 

National T.B. Control Programme-1997-98 

SI.No. Name of the StatelUT No. of New T8 No. of Sputum No. of Smear 
eaees deduction ~xamlnatJon positive 

T A T A T A 

2 3 4 5 6 7 e 

1. Andhra Pradesh 74137 1094409 259165 23278 

2. Arunachal Pradesh 1374 3801. 15270 9067 509 495 

3. Assam 33962. 4850 12575. 114 

4. Bihar 127_ 11139 142OO5D 35731 47386 3732 

5. Goa IBM 2810 14069 683 1315 

6. Gujarat 104835 348153' 23100 44421 
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2 3 4 5 8 7 8 

7. Haryana 1713 

8. Himachal Pradesh e77a& 
2_ 

9. Jammu & Kashmir 11114 'OIl 

, O. Kamatllka 11884 

11. KerBla 470110 10271 

12. MadhyaPradesh 1131t1O 478021 

13. MahanIIhIra 11l1li 13'IItl 43141 

14. Manipur 32110 1077 714 

16. MeghaIaya 3080 31211 - 1011 41 

". Mlzoram 
,. 12 .... · 4707 134 

17. Nagalana 2'_ 1707 717 

18. Oriaaa 47014 24812 622371 751~ 17413 

19. Pun;ab 42121 
,_ 

11313 11M1 

20. ~ 
73018 2Ul1 831. 
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2 3 4 5 6 7 8 

21. Sikkim 1., 7170 11787 239 

22. Tamil Nadu 81128. 114166 901425 531204 27513 

4316·. 2001 10477 1617 531 

24. Uttar PradeIh 215478 2394186 848148 79807 69222 

26. West Bengal 1022287 . 61018 1138620 72046 37884 1858 

26. A&N Islands 711 4960 3213 166 267 

27. ChandigMtl 1023 '819 11370 777 31'9' 574 

28. Oadra & Nagar He"" 1849 82 

29. Daman & Diu 181 60 

30. Delhi 13500 43313 128993 5000 13180 

31. Lakshadweep 82 363 81 

32. Pondicherry 1281 3417 24132 475 1198 

,. 
Total: 1277026 1309681 14189175 4359467 472973 351921 

-
30.7% 74.4% 
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NI/tJonaI AIDS Control Programme 

S.No. Name of StatelUT Govt. Blood Bankl Cha~oIuntary Total BCSF 
Blood a..kI 

2 3 .. 6 8 

1. Andhra Pradesh 54 6 60 1 

2. A&N Islands 2 2 

~. Arunachal pradesh 5 1 e 

4. Assam 18 18 

5. Bihar 49 2 51 3 

6. Delhi 14 14 

7. Dadra & Nagar Have" 

A 1 8. Daman & Diu 

9, Gujerat 48 7 55 4 

-40. Goa 2 ,1 3 -
11. Haryana 17 1 18 ' , 

12. Himachal Pracle8h 9 9 

13. Jammu & Kashmir 13 13 

. 14. Kamataka 10 62 1 

15. Kerala 28 7 35 4 

t 
, 
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2 3 5 6 

16. Lakshadweep .1 . 1 

17. Maharashtra • 71 6 

18. Manipur 3 

19. Madhya Pradesh 49 3 

20. Meghalaya 3 3 

21. Mizoram 4 4 

22. Nagaland 3 3 

23. Orissa 17 28 45 

24. Punjab 22 10 32 1 

25. Pondicherry 2 2 

26. Rajasthan 17 1 18 1 

27. Sikkim 2 2 

28. Tamil Nadu 18 6 93 3 

29. Uttar PradMh 88 - 88 6 

30. Tripura 6 6 

31. West Bengal 71 3 74 1 

32. Chandlgarh Admn. 3 3 

727 • 815 40 

Source: Country ScenerIo, update 
Nattonat AIDS Control OtQldl.tlDh ~. 1tIL 
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Aahes of Netall Subhash Chandra BoH 

1530. SHRIMATI JAYANTI PATNAIK: WIIIIhe Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the ashes of Netajl Subhuh a.ncn 
Bose are kept in Renkoji temple in Japan; 

(b) if so, whether the Union Government .re 
contemplating for 1he emerslon of his uhea; 

(c) if so, the details thereof; 

(d) whether the Govemment propoee to make a freeh 
investigation into the circumstances in which Netajl wu 
disappeared and subsequently died in plane crash; end 

(e) if so, the steps taken in the matter? 

THE MINISTER OF HOME AFFAIRS (SHAI L.K. 
ADVANI): (a) to (c) As per the findings of the Shah 
Nawah Khan Committee & The Khosla Commisaion of 

.. Inquiry, the ashes of Netaji Subhash Chandra 80M are 
lying at Renkoji temple in Japan. On the laue of bringing 
the ashes of Netap to India it has for the preeent been 
decided by the Government to maintain atabaoquo (till a 
favourable public opinion is created.) 

(d) and (e) Keeping in view the findings of the Shah 
Nawaz Khan Committee & Khosla Commlation of Inquiry 
and all subsequent development on the issue it hal 80 

far been leH by the Govemment that no useful purpoH 

would be served by holding yet another Inquiry. However, 
there has been a recent judgement of GaIcuIta High Court 
in respect of Writ Petition No. 281/98 dated 30.~.98 In 
which Hon'ble High Court has directed Government of 
India to launch 8 vigorous inquiry in accordMoe with law 
by appointing, if necesury, a Commission of Inquiry u 
8 special case for the purpose of bringing an end to the 
controversy. The order is being examined. 

[Translation} 

Export of UIbour 

1531. SHRI ARVIND KAMBlE: WUJ the Minister of 
LABOUR be pleued to state: 

(a) whether the Govemment have Iigned recently 
any agreement with certain countries to send our labours 
to these countries; 

(b) if so, the details of the provi8IonI made therein 
in respect 01 their wages and other faclllllel; 

(c) the names of thoee countries where the.e 
labourers . are likely to be 88nt; and 

(d) whether any special arrangementahave been 
made by the Govemment for safety and HCutfty of these 
people? 

THE MtNrST~ OF LABOUR (OR. SATVANARAYAN 
JATIYA): (a) to (d) while no agreement for aendlng the 
Indian workers for contractual employment abroad has 
been IIgnId by the Government with any country during 
the laat five years, about 4.15 lakh Indian wortcena 
emigrate to other countries for work wery year. after 
obtaining emigration clearance from the attic.. of 
Protector of Emigrants (POEs). Before granting emlgrmlon 
clearance, the poes make delanett scrutiny of the 
employment documents and aatlsty themselves that the 
wa~ offered and the ~ proposed to be pnMdecI 
are In accordance with the norma. On reaching the foNign 
countries, the workers. at ttmes, face pt'Obiems like their 
not being· received by the foreign employena and· getting 
stranded. change In the work agreement to their 
disadvantage, nonldelayed payment of U/ariea, non­
availability of good working and living condition., 
harassment by the foreign employer etc. These problema 
are solved with the help of concemed Indian MII8Iona 
abroad. The local agents who had made tecnJlIment are 
also directed to get In touch with the forefgn employer 
for settling the grievance. of the wort<ena. In the event of 
the local agent not comptytng with the directions of the 
Govemment. action is taken for euepeRllonlcancelallDn 
of registration certificate and/or forefelture of his bank 
guarantee. 

[English] 

Reatrlctlon on Movement of Wheel 

1532. SHRI SATNAM SINGH KAINTH: Win the 
MInIIter of FOOD AND CONSUMER AFFAIRS be pIeued 
to &tate: 

(a) whether prices of wheat and other essential 
c:ommodItiee .... Incre •• lng due to reetrictiona on the 
movement of these commodities from one State to anolher 
Stille; . 

(b) If 80. the fH8Ofl8 for ImpoUtg restrictionI on 
movement of these commodItiee; and 

(c) the steps the Govemment propose to take to 11ft 
the restricti0n8? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): (a) to (c) Several meuur .. have 
recently been taken to augment supplies and stablise 
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prices, one of which was to advise the State 
Govemments/UTs to remove restrictions including informal 
restrictions, if any, on the movement of essential 
commodities so that free flow of essential commodities Is 
(msured. According to the present poUcy of the Central 
Government, the entire country is treated as a single 
lood zone for inter-State and intra-State movement of 
loodgrains (wheat, paddy, levy-free rice, coarse grains 
and pulses). All the StateslU.Ts., except the Governments 
of Andhra Pradesh, J&K, and West Bengal, have removed 
all movement restrictions on foodgraina. These three 
States have retained certain restrictions on inter-State 
movement of rice/paddy in order to maximise procurement 
or to prevent smuggling across the intemational borders. 

In December, 1996, with a view to containing the 
rising trend in the open market prices of wheat and its 
products, all the State GovernmentalU,T. Admns. were 
advised to reintroduce licensing and stock-limits on wheat 
and its products. Almust all the StateslU.Ts., have taken 
action in this regard. 

{Translation} 

Shortage of Cold Storag.. for Onion 

1533. SHRI VITHAL TUPE: 
SHRI MADHAV RAO PATll: 
SHRI D.S. AHIRE: 
SHRI ABHAYSINH S. BHONSLE: 

Wilt the Minister of FOOD AND CONSUMER 
AFFAIRS be pleased to state: 

(a) theJot., nu~r of cold storage at present in the 

country, State-wise and capacity-w1ae; 

(b) whether steep rise in the price of onions, 

vegetables and frutls " primarily due to shortage of cold 

storage; 

(c) If so, the reasons therefor; and 

(d) the steps taken by the Government to set up 

more cold storages? 

THE MINfSTER OF STATE IN THE MINISTRV OF 

FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 

SINGH YADAV): (a) A statement showing the total number 

of cold storaget In the country State-wise and capacity­

wise is given in the enclosed Statement. 

(b) The increase in the prices of onions, vegetables 

and fruita ere not primarily due to shortage of cold storage 
facilities, but due to decline in their production and non­
availability in intemational market (or Import. 

(c) and (d) Does not arise, 

S,.tement 

Details of Cold StoragflS in the Country 

State/UT No. of Cold Capacity in 
Storages cUbIc MetriC 

Metres Tonnes 

2 3 4 

Andhra Pradesh 132 660035 216492 

Assam 04 26628 8734 

Bihar 192 1262656 414151 

Ijujarat 214 941096 308680 
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2 3 

Goa 29 7623 2600 

Himachal Pradesh 13 29313 9815 

\ Jammu & Kashmir 20 

Kerela 141 71688 23508 

K~mataka 90 72401 23748 

Maharashtra 808807 199088 

Madhya Pradesh 132 853248 279886 

I' Nagaland Q1 3&04 1149 

orissa 50 88715 

. R_than 50 201175 17281 

Tamil Nadu 105 112811 

13044 4278 

Andaman & Nicobar Islands (UT) 818 203 

~m(UT) 12 18387 

Delhi 104 129207 
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2 

Lakshadweep (UT) 01 

Pondicherry (UT) 05 

Uttar Pradesh 954 

Punjab 356 

West Bengal 291 

Haryana 176 

Total 3443 

Source: Department of Rural Development. 

{English} 

White Paper on AdultenltMlFood 

1534. DR. RAM CHANDRA DOME: Wli the Mlnlater 
of HEALTH AND FAMILY WELFARE be pIeaIed to state: 

(a) whether the Government propoee to bring out a 
white paper on the eldent of adulterated· food Items In 
Delhi; and 

(b) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAt): (a) No, Sir. 

(b) Does not arise. 

Shortage of Euentlal Cornmodltlel 

1535. SHRI SADASHIVRAO DAOO8A MANDl1K: WI! 
the Minister of FOOD AND CONSUMER AFFAIRS be 
pleased to state: 

3 4 

111 36 

612 201 

14196228 

2459292 806648 . 

3498384 2787470 

725218 23787t 

28564299 10363090 

(a) the reasons for shortage of euential Items of 
food in the country; 

(b) the names of eaaential commodities which are in 
shortage in the country; and 

(c) the steps taken to meet the shortage of theA 
items? 

THE MINISTER OF STATE IN THE MINISlRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): <a) and (b) Some of the reasons for 
ahOfI8ge of eaaentlal food items like pulses. edible oiII 
and vegetables like onions .... decline In production of 
these commodities due to adv ..... climatic conditions and 
non-availabllity of sufficient quantltlee in the international 
markets for Imports. 

(c) The Government has accorded the highest priority 
to the control and stabilisation of pricell of euerrtlal 
commodities. Apart from certain long tenn measures to 
increue the production of 8II8ntiaI goods. imports of 
iteme which are In short supply like puIees and onion 
have been placed under OGL at zero percent import 
duty and duty on the Import- of edible oils have been 
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reduced to 15 percent from 25 percent in order to 
augment the total availability of these items. Export of 
onions has been banned. Some of the essential 
commodities like rice, wheat, palmolein and kerosene are 
also supplied through the outlets of public distribution 
system at below mmet prices. Stringent actions are being 
taken against hoarders, black marketssrs and other 
indulging in unfair trade practices under the Essential 
Commodities Act and Prevention of Black-Mar1<etlng and 
Maintenance of Supplies of Essential Commodities Act 
by the State/UT Governments. 

Delleenslng 01 Sugar Industry 

1536. SHRI MAOHAVRAO SCINDIA: 
SHRI SUSHIL KUMAR SHINDE: 
SHRI RANJIB BISWAL: 

Will the Minister of FOOD AND CONSUMER 
AFFAIRS be pleased to state: 

(a) the objectives and reasons to delicense the sugar 
industry; 

(b) the reaction of the Indian Sugar Mill Association! 
National Federation of sugar mills; and 

(c) the quantum of sugarcane that was uncrushed 
during the last three years due to non-availability 0' 
crushing· and processing capacity of augar mills? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): (a) Govemment decided to dellcen1e 
the auger industry with the object to allow greater freedom 
to the entrepleneUfS to take Investment end technology 
decision in the industrial sector which would contribute to 
greater industrial growth. 

(b) Indian Sugar Mills A880ciation (ISMA) and NaIIoneI 
Federation of Cooperative Sugar Factories (NFCSF) have 
not represented to the Government against the daclslon 
of the Government to delicense the sugar induatry. 
However, National Federation of Cooperative Sugar 
Factories Ltd. (NFCSF) has opposed deflcen8lng of sugar 
industry in the Presidential address at the 30Ih Annual 
Meeting of their General Body Meeting held on 23.10.88. 

(c) As per the information received from the 
Govemment of Maharashtra, 13.68 Iakh tonnes of cane 
remained uncrushed in the sugar season 1995-96 for' 
which the State Government compensated the concerned 
farmers @ Rs. 5,odoI- per acre. No such Incidence wee 
reported by any other State during the period 1995-96 to 
1997·98. 

(TransJation) 

1537. SHAI MOTILAl VORA: Will the MfnIIter of 
HOME AFFAIRS be pleased to state: 

(a) whether a talk was held between the Naga 
extremist _dare and the Prime Mlnieter In America; 

(b) If so,the details thereof; and 

(e) the points dlacuaeecl and the reatIte thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 
ADVANI): (a) No, SIr. 

(b) and (e) Dole not arise In view of ..,.., to (a) 
above. 

Inquiry In Pan.. Mula Mlna 

1538. SHRI CHINMAYANAND SWAMI: wtN the 
Minlater of PETROLEUM AND NATURAL GAS be pIeued 
to state: 

(a) whether the High Court hae given I4fIJ dlNCIIone 
in the caee of jnqujry In MuIda-Panna miMI; 

(b) whether the Government have vIobted the NIee 
and offered the uJd mine to Reliance and IRCON jointly 
on ..... for 25 ytNU'8; and 

(e) If 10, the reaeone therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS (SHAI SANTOSH 
KUMAR GANGWAR): (a) to (e) The eubtect rnatIer Is 
preeentty 1Ubjudice. 

{English} 

Incluelon of 8hancW1 Commun ..... In O.B.C. Utt 

1539. SHRI RAVI SfTARAM NAIK: WII the MIniIter 
of SOCIAL JUSTICE AND EMPOWERMENT be pteased 
to .... : . 

(a) whether the Centr.I OBC commieslon ha. 
recommetlded 8h8ndari and other comrnuntIiH to be 
Included In the Central OBC Hat; 

(b) whether lilted 9hlndari community WU Included 
in the MaldaI Commleslon report; and 
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(e) the time by which it is likely to be notified? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) to (c) The Bhandari castel 
community appears in the Central List of oeca in respect 
of the State of Karnataka at serial no. 165 alongwith 
other castes under the heading of "NAYINDA". This caste 

• was also included in the Mandai Commission report and 
the State list 01 OBCs. The National Commission for 
Backward Classes (NCBC) has also sent an advice 
recommending inclusion of the Bhandari caste/community 
as a separate entry in the OBC list of Kamataka. The 
advice of the NCBC is presently under consideration. 

Maharashtra Model of Tribal Development 

1540. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister 01 SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether Maharashtra Model of Tribal Development 
has been adopted in all the State; . 

(b) il not, the States where Maharashtra Model of 
Tribal Development has been adopted; 

(c) the action proposed to be taken against the 
defaulting States; 

(d) whether the Union Government propose to 
earmark separate enhanced plan cetHng for Tribal Area 
Development; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (8) No, Sir. 

(b) Maharashtra Model of Tribal Development has 
been adopted in the States of Himachal Pradesh, Gujarat, 
Kerala, Madhya Pradesh. Maharashtra. Trlpura and 
Daman & Diu. 

(c) Most of the remaining StateslUTs have infonned 
that they are in the process of adopting certain features 
01 Maharashtra Model. The StateelUT8' are being 
Impressed upon. through letters to the Chief Miniatens 
and in the meetings of the TribaVSocial Welfare 
Secretaries to adopt this Model. Efforts wUI be continued. 

(d) and (8) No, Sir. 

{Translation] 

Child Labour 

1541. DR. MADAN PRASAD JAISWAL: Will the 
Minister of LABOUR be pleased to state: 

(a) whether there is any difference between the child 
labour and child apprentice; 

(b) if so. the manner in which they are categorised; 

(c) the scheme formulated by the Government for 
the development of wortOng children In the country; and 

(d) the number of timee the schemee introduced for 
child labourers have been reviewed? 

THE MINISTER OF LABOUR (OR. SATYANARAYAN 
JATIYA): (a) and (b) No differentiation has been 
specifically made between child 1abour and child 
apprentices under the Apprentices Act, 1961 and Child 
Labour (Prohibition & Regulation) Act, 1986. However. 
the Child Labour (Prohibition & Regulation) Act. 1986 
provides for the prOhibition of employment of children In 
certain occupations and processes. 

(c) The Govemment of India ha& been implementing 
two schemes, nameiy National Chftd Labour Project 
Scheme (NCLP) and Grant-in-aid to voluntary 
organisations. Under the scheme of NCLP. funds are 
released to the Projeet societies at the district level which 
run special schools with provision for non-formal education. 
vocational training. nutrition, stipend. health care etc. So 
far, 76 chHd labour projects have been sanctioned for 
the coverage of 1.5 lakh children. 

Under the Grant-in-aid scheme, funds are released 
to theNGOs for taking up action oriented projects for 
the rehabilitation of child labour. 64 voluntary organisalions 
were elCtended financial asalstanc8 under the scheme 
during 1997-98. 

(d) Periodic" reviews ~y th~ Central and State 
Governments are being carried out regularly to monitor 
the projects launched under the schemes for the child 
labourers. 

[English] 

Unemployed Disabled Peraons 

1542. SHRI K.H. MUNIVAPPA: WHI the Minister of 
LABOUR be pleased to state: 
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(a) the number of diaabIed In the countIy. category_ 
wise; 

,0) whether some provisions of the Persons with 
DIsability Act, 1995 are yet to be Implemented; 

(c) If so, the details thereof; and 

(d) the time by which all the provl8lona made In the 
Act are likely to be implemented? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA): -la) As per the survey carried out by National 
Sample Survey Organisation (NSSO) during 1991, the 
estimated number of persons with locomotor, hearing, 
speech and visual disabilities was of the order of 16.15 
million In the country constituting about 1.9% of the total 
population. category-wise distribution was as follows: 

(in lakh) 

1. Locomotor 89.39 

2. Visual Impairment 40.05 

3. Hearing disability 32.42 
(Five years & above) 

4. Speech Impairment 19.66 
(Five years & above) 

5. Multiple Disabilities 19.98 

As regards mental retardation. in Sample Survey 
conducted by NSSO In 1990-91 for p8r8On1 in age.group 
upto 14 years, it was estimated that about 3% suffer 
from delayed mental development. 

(b) and (d) The Pe ... ona with Oi8abIHtiM (Equal 
Opportunities, Protection of Rights and Full Pa~tion) 
Act. 1995 has come Into force w.e". 7.2.1~. The 
implementation of the provislonl of the Act Is a c:on1Inuoua 
process involving multi-8ectoral approach by the Central 
Ministries, State Govemments and local authorities and 
as such no mn. limit can be set for this purpoee. 

[Translation] 

ChIld Ubour 

1643. SHRI RAMPAl. UPADHYAY: 
SHRI MOHAMMAD AU ASHRAF FATMJ: 

WUI the Minlat.r of LABOlJR be pt •••• dto 
illite: 

(.)whether the Government are ..... of the fact 
that due to poverty the parents are forced to send their 
chIIcbn to work as labourer; 

(b) whether the Government propoae 10 provide 
monthly financi.t aatetance· to the parents of chltd 
labourers; 

(c) If 80, the monthly assistance II likely to be 
provided; and 

(d) the total amount /lkely to be spent on the IICheme 
.very year? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA): (a) to (d) Child Labour is a aocio-economIc 
probl.m. Government hal Initiated a maaalve multi 
pronged atrategy to addrea the problem. A National policy 
on ChIld lAbour WII announced by the Government In 
1987 which envisages strict enforcement of child labour 
related laws, oonvergenoe of servk:u for the benefit of 
parents of child labour In order to improve their economic 
conditions and launching of projects in areas of high 
concentration of child labour. So far. 76 child labour 
projects have been sanctioned in the child labour endemic 
States for cowrage of 1.5 lakh children. A major activity 
undertaken under the project is the establishment of 
special IChooIs to provide non-formal education, vocational 
training, nutrition, health care and stipend of AI. 100/­
per child per month to compensate the toss of eaming. 
Parwnts of child labour in project area expected 10 be 
covered on priority, uncler the exiSting poverty alleviation 
and employment generation scheme. with • view to 
r.lling their economic .tatua 80 that they ate able to 
send the1r childrtn to IChooII lnetaad of work. 

Expenditure for the child labour ec:hemel taken 
together for the year 1997-98 waa Rs. 1317.18 ero,... 
Yearly allocations for the schemes are 88 approved by 
Govemment from tiQ 10 lime. 

Allotment of NaptM 

1544. SHRfD.S. AHIRE: Will the Mlnilter of 
PETROLEUM AND NATURAL GAS be pleased to 8tate: 

(a) the total production of Naptha In the country 
during the last three yea ... ; 

(b) the quantity and the rate at which Naptha w .. 
allotted to Retlance during the said pertod,yea,-wlM; 

(e) the details of sub-agencies to whom it has been 
lOIdIaIoIIed by Aellenee during the IIIki period 1M the 
rate thereof; and 
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(d) the reactiOn of the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAA GANGWAR): (a) The year-wIM details of total 
production of Naptha in the country during the IaIt three 
years are as under: 

(FIgure In TMT) 

1995·96 6390 

1996·97 8389 

1997·98 8196 

Total 18975 

(b) The following quantities of Naptha. at administered 
pricing fixed by this Ministry, were supplied to Reliance 
by the Public Sector 011 Companies during the above 
period: 

(Figure In 000' Tonnea 

1995·96 221.5 

1996-97 356.8 

1997-98 388.0 

(c) and (d) Supplies of Naptha were made by 011 
oompanles to MIs. Reliance tor captive use In their 
petrochemical plants at Patalganga and Hazlra. 

They cannot sell it further to anyone. 

LPG Connection. 

1545. SHAI MADHUKAR SIRPOTOAR: 
SHAI ANANT GANGARAM GEETE: 
SHRI T.R. BAALU: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(8) the target fixed for issue of LPG conneclions 
during 1998; and 

(b) the number of such connedtoM ,.1eMad ..... 
Tatkal scheme during 1997 in the eotmy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) The Government hu approved 
rete... of 35 lakh new LPG connections and 25 lakh 
DBC. during 1998-99. 

(b) The number of LPG connections released under 
Tatlcal Scheme in the country during 1997-98 was 4.21 
lakhs. 

1 S-Polnt Progrmnme 

1548. SHRI BHAVNA DEVRAJ BHAI CHIKHAUA: 
SHRt G.M. BANATWAlLA: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Union Govemment have advised the 
State Government to set up monitoring cell to monitor 
the progress in the registration and placement of minority 
job seekers by Employment Exchanges and organising 
mobile registration camp in minority prone areas in 
pursuance of the 15-polnt programme for minorities for 
further integration of minority in national life: 

(b) If so, the details thereof,Stat,-wise; 

(c) If not, the States which are lagging behind in the 
implementation of the said programme, State-wise; 

(d) the number of such camps organised and the 
States which failed in organising such camps during each . 
of the lui three years, State-wi8e; • 

(e) the number of registered job seekers, placement 
and submission made by the Employment Exchange 
during each of the last three years, State-wise, and 

(f) the further steps takenlpropoeed to be taken by 
the Government for effective implementation of the said 
programme in the country? 

THE MINISTER OF STATE 'OF THE MINISTRV OF 
SOCiAL JUSTiCE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHi): (a) to (c) Employment Exchanges 
are under the administrative control of the StatelUT 
Governments. In purstJane8 of·the Prime Minister's 15-
Point Programme for welfare of minorities for fuller 
integration of minorltiea In aft aapectI of national life, 
Irwtructiona have been lasued to the State Governments 
for ensuring that no diecr!.mination Is made against the 
minority communltl.. .In matte,.. of regtatratlon and 
sponsoring of names at Employment Exchanges. TM 
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State Governments have been advised to create 
monitoring cells to monit,or the progress in the matter of 
their registrations and placements. They have also been 
advised to instruct Employment Exchanges under their 
control to organise mobile registration ,camps in minority 
concentration areas. 

(d) The Intonnatlon Ie not avaiJebte. 

(e) Statement I and II are encloaed. 

. (f)'fnstructions have ...... dy been , .. ued to the S1aIe 
Governments. 

sw.m.nt I 

State-wise number of Job-SHlcers on the LIve Register IIItd the ",.,.",.", made durtlg 1995 to 1991 

(In thouaandl) 

SI. . . StateJUT tClltlf no. of Job.S"kerw 
No. on the Uve RegiIter of 

the Employment Exc:hangH 
.. the end of the year 

1995 ,. 1997 

2 3 4 5 

1. Andhra Pradesh 2733.0 2937.6 '3087.1 

2. Arunachaf Pradesh 8.4 7.0 1,0.8 

3. Assam 1248.8 1298.0 1475.1) 

4. Bihar 3738.0 3486.6 3351.3 

5. Goa 107.6 102.7 109.0 

6. Guia,.t 912.2 931.3 942.3 

" 
7. Haryana 897.7 756.3 781.1 

8, Hi~achal Pradesh 579.7 638.4 718.3 

9. Jammu & Kashmir 144.4 152.9 1&4.7 

10. I<amataka 1754.8 1808.5 1831.$ 

----
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2 3 .. 5 

11. Kerala 3453.8 3274.1 3631.8 

12. Madhya Pradesh 2183.8 2293.6 2377.4 

13. Maharashtra 3834.0 3815.9 3923.5 

14. Manipur 288.8. 292.1 318.1 

15. Meghalaya 27.6 28.0 34.4 

16. Mizoram 45.7 48.8 67.9 

17. Nag.land 20.7 20.6 21.7 

18. Orissa 906.9 963.5 977.3 

19. Punjab 505.6 540.0 580.6 

20. Rajasthan 803.0 888.9 873.8 

21. Sikklm* 

22. Tamil Nadu 3480.5 361J7.7 3896.1 

23. Tripura 204.6 205.9 212.5 

24. Uttar Pradelh 2514.5 2491.6 2896.8 

25. west Bengal 6383.2 5488.8 5738.0 
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2 3 4 

26. A & N Islands 20.2 21.6 

27. Chandigarh 153.2 139.7 

28. D & N Heveli 4.5 .5.0 

29. Delhi 1033.8 1081'.2 

30. Daman and Diu 4.6 6.0 

31. Lakshadweep 9.4 9.7 

32. Pondicherry 151.4 133.8 

Total: 36742.3 37429.6 

• Nota: 1. 'No Employment Exchange Is ftmctIonIng In this State. 
2. Totals may not tally due to I'OIRfIng oft. 

..,.",.", , 
PerfonNnctJ of Employment ExchllllgtIB 

Placement 

State/Union Territory 1995 1996 1997 

2 3 4 

1. Andhra Pradesh 17.5 13.8 18.0 

2. Arunachal Pradesh 0 • • 
3. Assam 2.5 2.0 3.0 

10 aw.,.",. 510 

5 

26.0 

124.7 

5.5 . 

B.8 

144.5 

39139.9 

(tn thousandl) 

Submiulon 

1996 1998 1997 

5 6 7 

422.2 402.4 384.3 

1.0 2.1 1.4 

84.9 41.7 41.1 
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1 2 3 4 5 7 

4. Bihar 15.0 13.3 6.9 308.5 111.7 121.6 

5. Goa 0.4 1.1 1.7 26.6 67.8 65.0 

6. Gujarat 37.8 40.0 65.4 185.5 280.8 235.4 

7. Haryana 8.3 16.6 17.7 91.9 81.9 83.5 

8. Himachal Pradesh 5.5 4.2 3.9 196.8 141.1 182.2 

9. Jammu & Kashmir 0.2 0.1 0.1 5.5 6.3 7.4 

10. Karnataka 12.6 17.4 26.9 187.6 203.9 230.44 

11. Kerala 17.1 16.2 18.2 182.9 196.7 241.0 

12. Madhya Pradash 13.9 13.9 8.8 99.1 102.2 82.3 

13. Maharashtra 16.9 21.2 20.4 509.3 495.3 564.5 

14. Manipur 0.1 0.6 0.4 15.4 61.6 122.7 

15. Meghalaya 0.2 0.2 0.2 7.0 6.7 4.5 

16. Mizoram 0.2 0.3 0.4 17.5 12.6 17.1 

17. Nagaland 0.1 0.1 0.1 1.8 1.9 2.5 

18. Orissa 3.6 4.6 8.7 155.6 186.6 139.8 
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2 3 4 5 

19. Punjab 3.3 3.1 3.8 69.8 118.4 80.7 

20. Rajasthan 8.5 11.0 9.1 141.0 210.7 88.3 

21. Sikklm· 

22. Tamil Nadu 13.9 21.5 29.3 288.3 320.3 424.1 

23. Tripura 0.5 0.5 • 10." 27.3 7.3 

24. Uttar Pradesh 9.9 10.6 9.3 207.0 171.5 207.2 

25. west Bengal 8.6 9.6 8.8 201.1 221.4 2&4.7 

UNION TERRITORIES 

26. A & N Islands 0.8 0.2 0.3 3.6 2.4 3.8 

27. Chandlgarh 0.6 0.7 0.9 12.7 11.1 14.5 

28. Ddaen & Nagar Havell • • • 1.7 2.4 1.8 

29. Delhi 16.9 10.9 12.3 133.3 120.2 182.3 

30. Daman and Diu • • • 3.2 4.1 5.8 

31. Lakshadweep 0.1 0.1 0.1 1.4 0.6 1.9 

32. Pondicherry 0.4 0.1 02 17.1 12.5 17.3 

Total 214.9 233.0 275.0 3689.9 3805.9 3787.8 

Note: 
2. • Figures lea thIIn 50. 

3. Agu-.. may not .ad up to total _ to rounding off. 



515 Written Answers DECEMBER 8, 1998 516 

Ayurvedlc Medical College. and Holpltal. 

1547. SHRI TEJVEER SINGH: 
SHRI PRABHU DAYAL KATHERIA: 

Will the Ministef of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the number of Ayurvedic Medical Collegia IIld 
Hospitals functioning at preHnt, State-wlee; 

(b) the grant-in-aid provided to ayurvedic medical 
colleges and hospitals during each of the last three years, 
State-wiSe; 

(c) whether the Government of Uttar Pradesh has 
requested the Union Government for opening of a new 
Ayurvedic colleges in the State; and 

(d) if so, the action taken by the Govemment In this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRJ DALIT 
EZHILMALAI): (a) Statewise no. of Ayurvedlc Medical 
Colleges and Hospitals as on 1.4.98 Is attached 88 

Statement-I 

(b) Details showing Statewlse grant provided to 
Ayurvedlc MedIcal Colleges during lut three years are 
given in Statement-II. No grant Is provided to Ayurvedic 
Hospitals, 88 they come under the purview of State 
Govemments. 

(e) No such proposal has been received from the 
Govemment of Uttar Pradesh. 

(d) Does not arise. 

Statement I 

State-wise number of Ayurvedlc MedIcal Colleges and Hospitals in the Country as on 1.4.1998 

S.No. Name of States/UTs Medical Colleges -Hospitals 0 

2 3 4 

Andhra Pradesh 4 7 

2. Arunachal Pradesh 

3. Assam 2 

4. Bihar 9 10 

5. Delhi 8 

6. Goa 

7. Gujarat 9+(1) 48 

-----------------------------------------
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1 2 3 4 

8. Haryana 4 8 

9. HfmachaI Pradelh 1 18 

10. Jammu & Kuhmlr 

11. Kamataka 80 

12. Kerala 5 111 

13. Madhya Pradesh 8 41 

14. Maharaahtra 37 38 

15. Manlpur 

16. Meghalaya 

17. Mizoram 

18. Nagaland 

19. OrIssa 4 , 

20. Punjab 8 10 

21. Rajasthan 5 10e 

22. SIkkIm 
1 
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2 

23. Tamil Nadu 

24. Tripura 

25 .. Uttar Pradesh 

26. West Bengal 

27. A & N Islands 

28. Chandigarh 

29. D&N Haven 

30. Daman & Diu 

31. Lakshadweep 

32. Pondicherry 

33. 

34. 

C.G.H.S. 

Central Research 
Council's 

Total 

NOTE:- • Nil Information. 

DECEMBER a. 1998 

3 

3 

12+(1) 

1+(1) 

1 

@ = Includes hospitals under Govt., Local Bodle. and Other her Agenclee. 
Figures within brackets Indicate the Number of CoIleg .. conducting only P.G. CourIe. 

• = Includtts 30 Colleges which are conduc1Ing Post-graduate CourIe aIIo. 

to au.tJons 

4 

4 

1 

1678 

3 

1 

20 

2203 

Information in respect of hoepItaIs as on 1.4.98 hu only been received from Haryana. H.P., M.P .• KamBIka. MenIpur, 
Ueghalaya. Tamil Nadu. Tripura, Daman & ~Iu. l.akIhadweep and PondIcM.nY. 
Figures are provisional. 
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. .......,. 
Gram-in-aid to Ayurvedic Colleges under the Scheme for ItrtptovIng Md ~ 01 the aItJtIng Under 

Graduate eon.ges of IntI.n SystemI 01 MecIc*,. & HomoeoIMfhy 

(Re. In La:I) 

S.No. Name of the State 1995-98 1 __ 81 1981·98 

1. Andhra Pradfsh 12.85 

2. Assam 20.00 

3. Bihar 8.00 

4. Gujarat 4.25 10.00 

5. Haryana 20.00 

6. Himachal Pradesh 4.00 

7. Karnataka 14.70 9.00 5.00 

8. Kerala 26.00 18.00 

9. Madhya Pradesh 20.00 14.35 

10. Maharashtra 99.92 106.53 67.00 

11. Oelhi 

12. Orissa 10.00 11.00 

13. Punjab 10.00 

14. Rajasthan 16.00 4.83 

15. Tamil Nadu 

16. Uttar Pradeah 20.00 

17. West Bengal 



523 Written AnSW91S DeCEMBER 8, 1988 

Grant-in-aid to Ayurv9dic CoHf1(Jt18 under tM· Scheme for R9Orl9ntation Training Programm9 
for ISM & H Personnel 

524 

(In Rupees) 

S.No. Name of the State 1995-96 1998-97 1997-98 

2 3 4 5 

1. Andhra Pradesh 30000.00 277620.00 

2. Arunachal Pradesh 110950.00 

3. Assam 221900.00 

4. Bihar 110950.00 

5. Chandigarh 110950.00 

. 
6. Gujarst 80000.00 555240.00 221900.00 

7. Haryana 332850.00 

B. Himachal Pradesh 34500.00 221900.00 796530.00 

9. Karnataka 120000.00 471660.00 602810.00 

10. Kerala 101500.00 416430.00 m14O.OO 

11. Madhya Pradesh 34500.00 221900.00 638740.00 

12. Maharashtra 286000.00 862110.00 1165220.00 

13. Meghalaya 110960.00 

14. Delhi 249760.00 846560.00· 
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2 3 5 

15. Orissa 110950.00 237910.00 

16. Punjab 2417t1O.00 

17. Rajasthan 34600.00 489620.00 

18. Tamil Nadu 

19. Trlpura 110860.00 

20. Uttar Pradesh 148000.00 804610.00 781820.00 

21. West Bengal -60000.00 110850.00 

Note: *This include th .... training courteI of Re. 51,000 each for MedIceI Supdl of 00vt.JSemI 00vLIPrIYaa. HoepItaII of ISMaH 
Hoepitat AdminIstratIOn. 

Grant-in-aid to P.G. A)UWdIc Col .. ,.,., CenttaIJy $poMored Scheme 
for Upgl'lldlltlon of Depa""""" 

S.No. Name of the State 1995-98 1888-87 

1. Andhra PradMh 

2. Assam 

3. Himachal Pradesh 

4. Orissa 

6. Kamataka 2.00 

(Ra. In t.ca) 

1817·88 

5.00 

8.88 

14.84 

12.10 

18 •• 
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Essent"" CommodltlH Act, 1911 

1548. SHRI KANTILAL BHURIA: Will the Minister of 
FOOD AND CONSUMER AFFAIRS be pleased to state: 

(a) whether the Government have since taken any 
decision to amend/scrap the Essential Commodities 
Special Provision Act, 1981; 

(b) if so, the details of the provisions to be retained 
in the Act; and 

(c) the time by which final decision in this regard is 
likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): (a) to (c) Essential Commodities (Special 
Provisions) Act, 1981 expired on 31.08.97. Important 
features of this Act such as setting up of Special courts, 
summary trial etc. have been maintained in the Essential 
Commodities (Amendment) Bill, 1998 which has been 
referred to the Joint Parliamentary Committee. The report 
of the Committee is awaited. 

(Translation] 

Appointment of Cheml.t. In ONGC 

1549. SHRIMATI KAMAL RANI: 
SHRI ASHOK PRADHAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to refer to the reply given to Unstarred 
Question No. 932 dated 2.6.98 and atate: 

(a) whether ONGC Dehradun has provided 
appointment to the chemists on the reserved posts in 
pursuance of the Supreme Court's Writ Petition (Civil) 
No. 860, 1996; 

(b) If not. the reasons for delay; and 

(c) the time by which the directives of the Supreme 
Court are likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (c) In pursuance of the order 
passed by· the Hon'ble Supreme Court of India in the 
Writ Petition, the Petltielners have been interviewed for 
the post by a Selection Committee constituted by ONGC. 
The selection will be completed shortly. 

Coatly Treatment for cardiac Patient. 

1550. SHRI JAGDAMBI PRASAD YADAV: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether heart and valves diseases are on the 
Increase and the poor people are not able to get treatment 
from the An India Institute of Medical Sciences; 

(b) If so, whether medicines and valves are imported 
which results In high cost of the treatment; 

(c) If so, the details thereof; 

(d) whether the Govemment propose to develop heart 
valves and fonnulate medicines indigenously; 

(e) If so, the details thereof; 

(f) whether the cost of treatment of such diseases is 
very less at Mumbai Hospitals; 

(g) if so, the reasons therefor; 

(h) whether the Government propose to take into 
account the problems faced by the_ poor In the treatment 
of these diseases due to high prices of medicines in 
these days; and 

(i) if so, the steps taken by the Govemment to 
provide cheap or free of charge treatment to the poor 
people In Govemment hospitals and All India Institute of 

• Medical Sciences? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a> The heart valves diseases are 
inereasing. However, the poor people are able to get 
treatment at All India Institute of Medical Sciences, New 
Delhi. 

(b) and (c) Yes, Sir. Medicines and valves are 
imported which result In high cost of the treatment. The 
cost of the valve is approximately Rs. 38,0001- (Rupees 
thirty eight thousand only). However, whenever it is 
possible homograft valves harvested from the cadaver 
are being Implanted and the cost of homograft valve is 
about Rs. 50001- (Rupees FIve thousand only). If it is 
feasi)le, the Institute is also providing valve repair surgery. 

(d) and (e) An indIgel'lPUS heart valve was developed 
by the Sree Chitra Tirunal Institute for Medical Science8 
& Technology, Thiruvanathapuram which Is known as the 
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Chitra valve. The technology for Chltra valve has been -
bought by the TTK Phanna which has undertaken the 
production & maf'1(etIng of the valve. The coat of this 
valve is around Rs. 12,0001- to the patient. 

(f) The Government have no Infonnation to this effect. 

(g) Does not arise. 

(h) and (i) Financial aaaistance upto a maximum of 
Rs. 20,000/- (Rupees Twenty thousand only) Is provided 
to poor and needy patients who apply for financial 
assistance out of Health Minister's Di8cretlonary Grant to 
partly defray the axpenditure of speclaIiI.d b'8IIrI1enUcaed 
surgical operations for undergoing treatment/operation In 
any hoapItai anywhere In India. The Central Government 
has also set up a National Inness Asaistance Fund and 
formulated guidelines to provide flnanotal _ittanee for 
medical treatment of patients, living below povef'ly line 
and suffering from major lifa threatening diaeaaes. All 
StateslUTs have similar1y been advised to eet up IIInees 
Assistance Funds. It has also been decided that grant-ln­
aid from Central Government would be reteased to each 
of these States/UTs where funds are set up on the lines 
advised to them. In the Casuality of AIIMS, and patients 
are treated free fo cost including Procedure, and 
Investigations. Financial help is provided to poor patients 
from 'AIIMS Poor Fund' to purchase medicines, etc. 

{English] 

Involvement of Police In Crlm .. 

1551. SHRI C.D. GAMIT: 
SHRI DATTA MEGHE: 
SHRMATI RANEE NARAH: 
SHRI TARIQ ANWAR: 
SHRI JAYARAMA I.M. SHETTY: 

Win the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether some police personnel have been found 
involved in crimes in Delhi during the last three years, till 

date; 

(b) if so, the details thereof; crime wile and year­
wise; 

(e) the action taken agejnst such policemen; 

(d) the number of FIRs pending in Delhi particularty 
in West and South Deihl in which no eetion hu been 
taken so far by the Police; 

(a) the reasons for pendellcy; 

(f) the preventive atepe proposed to be taken by the 
Government to uproot the crimes from IUCh ~; 

(g) whether In some cuea the police offIclala have 
shown their calouenea towa. the victims of crirnII 
and refused to lodge the FIR In time; 

(h) H 80, the reaaons therefor; and 

(I) the action taken by the Union Government againlt 
Irr8eponeIbIe PolIce officHIe? 

THE MINISTER OF HOME AFFAIRS (SHRI LK. 
ADVANI): (a) to (I) The Information Ie being coIIeated 
and wIU be laid on the Table of the Hou ... 

RecyaIIng of 0I1p'O .... .". .... 

1552. DR. ULHAS VASUOEO PATIL: Will the Minister 
of HEALTH AND FAMILV welFARe be pleased to etate: 

(a) whether the dIIposabIe syringes are being recyIed 
causing infection delpite various checIca made by the 
supervlaory authorillet; and 

(b) If so, the meaau .... propoeed to be taken to Itop 
reuse of dlapoaable 'yringes? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) and (b) Hewap..,.ra have carried 
repoft8 of recycling of hoepItaI waite. Diapoeable syringel 
are required to be dNtroyed atter lingle UI8 by syringe 
destroyer. and needle ,hredde,. or destroyed In 
Inctneratore. Proper dlllnfectlon procedu.... with the help 
of bleach solution or other disinfecting solution is to be 
cion. before they are destroyed. Guldellnee on HotpItai 
infection control meuu.... and proper disposal of UMd 
syringea and needIeI have been circulated to hoepItaII 
and health care HItinga. In order to check the re-use of 
diapoubIe syrIngeI etc. the Government have notified 
f3io.medIcaI Wall. (Management & HandIng) RuIea, 1988. 

rrran.lstion] 

RI.. In Incldenta of Crtmee 

1553. DR. SHAKEEL ~MAD: 
SHRI MADHAVRAO SCINOIA: 
SHRI PRAOEEP KUMAR YADAV: 
SHRI TATHAGATA SATPATHY: 
SHRI MANtBHAI RAMJIBHAI CHAUDHARI: 
DR. RAMKRISHNA KUSMARIA: 
DR. ULHAS VASUDEO PATIL: 

WIt the MtniDr of HOME AFFAIRS be pIeaMd to ..... : 
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(a) whether there is rise in the incident of crimes in 
the country during the current year; 

(b) if so, the comparative statement of crimes 
including crimes against women and terrorist actlvtties 
took place in the country; Crime-wise and StateaIUT -wise; 

(c) the rate of crimes per lakh population during the 
said period; State/UT -wise; 

(d) the number of persons ldI\edllnjured due to such 
crimes/terrorist activities alongwlth the number of culprits 
arrested; 

(e) whether the Govemment have found evidence of 
involvement of neighbouring countries In such crimes; 

(f) if so, the steps taken/proposed to be taken by 
the Union Government in this regard; and 

(g) the steps being taken by the Union Govemment 
to check such crimes and terrorist actMttes In the country? 

,t THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
AOVANI): (a) to (d) Avanable information in regard to 
cognizable crimes under the Indian Penal Code during 
the year 1998 is given In the enclosed Statement-I. The 
number of cognizable cases under the Indian Penal Code 
during the preceding year was 17, rlt,304. The Crime Rate 
(cases per lakh of population) at All India level during 
the year 1997 was 181.3. 

Statement-II indicating the number of persons killed 
or Injured In connection with extremlstlterrorist violence 
during the year 1998 Is encIoeed. 

(e) to (g) The activities of some criminal. having 
International connections have come to notice. 

'Public Order' and 'Police are State subjects 88 per 
the Constitution of India. Accordingty, the prevention of 
crlrnee as well as the InveatigatIon and detection of crimes 
are primarily the responsibility of the State Govemments. 
The Central Government, however, extends, financial 
auiatance to the State Govemments for Improving their 
policing infrastructure. The Central Government also 
lhares Intelligence with the State Govemments and sends 
them advisories from time to time. 

Statement I 

Incidents of Ca$IIS Registered under various IPC Crime Heads during 1998 
(States & UT-Wise) 

SI. State/UT Murder Attempt C.H. Not Rape Kidnap- Oacoity Robbery 
No. to -Amounting ping 

Commit to Murder & Abduction 
Murder 

2 3 4 6 6 7 8 9 

STATES 

1. Andhra Pradesh 2004 875 47 543 817 ' 331 558 

2. Arunachal Pradesh 38, 20 4 22 28 25 25 

3. Assam 879 103 33 417 881 562 861 

4. Bihar __ N.A. 
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2 3 4 5 6 7 8 9 

5. Goa 32 28 5 12 20 8 82 

6. Gujarat 951 27 192 802 254 

7. Haryana 634 292 80 2S8 48 281 

8. Himachal Pradesh 103 61 4 91 128 3 10 

9. JIlmmu & Kashmir 269 14 88 21 

10. Kamataka 1311 1141 1e8 883 

11. Kerala 273 338 29 361 120 178 

12. Madhya Pradesh 2384 2117 293 2419 881 188 1217 

13. Maharashtra 2218 1032 124 913 2$33 

14. Manlpur 164 105 5 8 19 18 

15. Meghalaya 90 14 1 24 8 88 73 

~, .... 

16. Mizoram 28 7 3 50 5 13 15 

17. Nagaland 61 13 3 11 32' 21 118 

18. Orissa 627 57 374 257 144 517 

19. Punjab 550 312 150 310 41 



536 Written AnsweI8 DECEMBER 8, ,. 

2 3 4 5 6 7 8 9 

'-
20. Rajasthan 1016 1339 47 909 ' 2186 115 964 

21. Sikkim 14 7 0 7 5 0 10 

22. Tamil Nadu 1304 1560 52 2.17 606 115 450 

23. Tripura 197 38 2 61 166 56 98 

24. Uttar Pradesh 6251 4885 764 881 2597 703 

25. West Bengal 1423 330 402 543 629 261 602 

TOTAL (STATES) 22719 15868 2130 8563 12660 3703 12969 

UNION TERRITORIES: 

26. A & N Islands 14 4 0 3 1 0 1 

27. Chandigarh 8 8 2 8 20 3 2 

-. 28. 0 & N Haveli 16 4 2 5 6 6 3 

29. Daman & Diu 4 2 o o o 1 1 

30. Delhi 474 479 69 259 1107 38 607 

31. Lakshadweep o o o o o o o 

32. Pondicherry 20 23 5 1 7 2 6 

TOTAL (UTS) 536 520 78 276 1140 49 620 

TOTAL (ALL INDIA) 23254 16388 2208 8839 13800 3752 13689 
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....... , CGnM. 

Si. StateIUT Bur;Wy Theft RIoIa CttnnI a.tIng eocn.r. Other TOC8I AemIIka 
No. BrNCh Felling IPC CognIza. (Figa. 

01 Tru.I Crimes .,.. .. 
CrtmeI upto 
Under the 
IPC Mont\) 

2 10 11 12 13 14 15 16 17 18 

• 
STATES 

1. Andhra Pradesh 4671 10075 2753 518 2307 63 51328 78878 AuguIt 

2. Arunachal Pradesh 112 210 1S 6 14 0 499 1016 July 

3. Assam 2064 4169 1764 206 247 61 11337 23354 July 

4. Bihar N.A. 

5. Goa 432 675 97 25 68 4 961 2429 September 

6. Guiarat 4051 12577 1296 827 692 425 65481 78848 Auguet 

7. Haryana 2546 4665 852 278 922 18 18869 27619 September 

8. Himachal Pradesh 579 647 81 86 2 8138 8271 September 

9. Jammu & Kashmir 778 887 418 75 188 8 4823 8311 June 

10. Kamataka 6847 11599 5434 529 1320 34 52840 82834 September 

11. Kerala 2955 2325 3728 239 1486 64 48764 60914 Auguat 

12. Madhya Pradesh 12778 18381 2608 493 1287 280 97595 145709 September 

13. Maharashtra 11464 33826 2508 1301 2841 966 74452 134739 Septembet 
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2 10 11 12 13 14 15 16 17 18 

14. Manipur 93 228 47 9 33 10 1166 1999 September 

15. Meghalaya 144 307 2 6 16 0 476 1246 August 

16. Mlzoram 329 710 2 25 71 8 444 1709 September 

17. Nagaland 132 224 7 10 2 350 1014 September 

18. Orissa 1690 81 206 2 17350 25895 June 

19. Punjab 1044 1358 4 248 798 17 7630 12580 September 

20. Rajasthan 6480 12250 14705 639 4334 224 69493 114871 August 

21. Sikkim 57 70 11 13 31 4 213 442 September 

22. Tamil Nadu 3969 11935 3227 383 969 129 52334 76400 October 

23. Tripura 336 312 225 14 18 160 1110 2790 September 

24. Uttar Pradesh 6726 18670 4808 2061 2316 44 46817 99597 July 

25. West Bengal 350 12291 4164 323 694 24 23584 45570 August 

TOTAL (STATES) 70417 161496 49585 8357 20784 2518 640850 1 036533 

UNION TERRITORIES: 

26. A & N Islands 39 37 5 6 5 o 2fI7 362 September 

27. Chandigarh 91 417 32 9 o 370 1028 July 
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1 2 10 11 12 13 t. 15 18 17 18 

28. o & N Havell 47 55 n 8 2 0 181 389 September 

29. Daman & Diu 13 10 12 0 0 58 100 ----
30. Delhi 2691 18234 151 518 1171 72 19888 ·48415 September 

31. t..kshadweep 3 10 0 0 0 38 52 0ctIDn' 

32. Pondlcherry 90 314, 7 8 11 1883 2203 October 

TOTAL (UTS) 2874 200n 325 551 ,230 83 22244 5058t 

TOTAL (ALL INDIA) 73291 181673 48810 8908 22014 2801 8830141017102 

Source: Monthly Crime StaUeticI. 
Note: 1. Figures ere Pr'ovIIIoMI. 

2. NA Stands for not Available. 

."".",.",., 

SI. StatealUTs No. of P ..... 

No. 
DIed fr1ured 

CMIIan Police CMIan Police 
P .... Olii1ll . Per8bnt1el 

2 3 4 6 ., 

1. Andhra Pradeah 81 3 3 2 

2. Arunachal Pradesh 0 0 0 0 

3. Assam 2 1 10 2 

4. Bihar NA 

5. Goa 0 0 0 0 



2 ~ 4 6 8 
.. 

6. ~t 0 ~ 0 0 

7. "~ 0 O· 0 0 

8. "~I P. ... h ' .. 0 0 0 ·'00 

3. Jam~ .&.JCaItIm.ir i' 0 

10. '~ 0 .~ 0 0 

1.1. ~er~ -0 ·0 .' 0 0 

12. MadhV- P....., ·0 0 0 

13. Mahar..,.,. 0 0 0 0 

14. ~ipur 8 ,0 0 0 

15. ~ya 0 0 0 0 

~. .~~ 0 '. ·0 0 0 

17· ~~nd 0 ~. 0 0 

1$ .. Orias:a 0 0 

19. Punajb 0 0 0 0 

20. Re;astt)an 0 0 0 0 

21. ~ 0 0 0 0 

.. - , .. .. 



.. . ....,,~ 

t 2 

22. Tamil '''.du 

23. Tripura 

24- Uttar PradeIh 

2S. Waf BengiI 

TotAL (STATES) 

26. ,uN Islands 

27. Chandlgarh 

28. o & N Havell 

29. Deman " Ofu 

30. Delhi 

31. lebbIIdw.." 

32. Pondicherry 

TOTAL (UTS) 

TOTAL (AlL-IND1A) 

Source: Monthly Crime Steti8tics 
, Note: FIgs. are ProvIIIonII. 

'RA. StandI fOr NOt AiJ • t'l 

~,.·t., .... (_ ........ .. 
3 4 6 e 

0 0 0 0 

9 8 5 17 

0 0 0 0 

0 0 0 0 

108 • 
0 '0 0 0 

0 b 0 '0 

0 0 0 0 

0 0 0' '0 

0 0 0 0 

0 0 0 0 

0 ., 0 

0 d 0 0 

108 22 '1 
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[Eng/ish] 

Laws for fighting agalnlt Terrorllm 

1554. SHRI K. YERRANNAIDU: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the recommendations of the Law 
Commission to change laws to fight against terrorism have 
been initiated; 

(b) if not, the reasons theretor; and 

(c) the steps proposed to be taken by the 
Government in this regard? 

THE MINISTER OF HOME AFFAIRS (SHRIL.K. 
ADVANI): (a) to (c) The Law Commission submitted its 
43rd Report on Offences Against the National Security in 
the year 1971. Under Chapter VII the subject of 
subversive activities was discussed. The Commlesion 
enclosed "The National Security Bill, 1971 as Appendix 1 
to the report in which under Chapters VI and VII 
provisions regarding the subject of subversive activities 
and subversive associations were recommended. The 
above said Report of Law Commission was rejected by 
the Government. Of late, the Law Commission has not 
been entrusted with any study on laws related to terrorism. 
The Criminal Law (Amendment) Bill, 1995 which seeks 
to provide an alternate law for combating terrorism was 
introduced in the Rajya Sabha in May, 1995 when the 
erstwhile Terrorist & Disruptive Activities (Prevention) Act, 
1987 was allowed to lapse. This Bill has remained 
pending because ot absence of political consensus on 
the passing of this Bill. 

[Translation] 

Scheme to Balle Primary Service. 

1555. SHRI BRAJ MOHAN RAM: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government have formulated any 
scheme as to make the health system efficient and 
effective in backward areas of various states besides 
betterment of basic primary services particulary for women. 
children and tribal people: . 

(b) whether the loan has been taken by the 
Government from the World Bank; 

(c) if so, the details thereof; 

(d) whether the Government propose to include the 
Vananchal area of Bihar under this scheme; and 

(e) if 80. the details thereof and if not. th~ reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) Health Care Facilities are being 
provided in the rural. backward and tribal areas in the 
country through a network of Community Health Cent_, 
Primary Health Centres. Sub-Centres, Rural Family 
Welfare Centres and PP Centres. The demographic norms 
for setting. up CHCIPHC and Sub-Central have been 
relaxed in the case of tribal and hilly areas as follows: 

Plain Area HillylTribai Area 

Sub-Centre 5000 3000 

PHC 30000 20000 

CHC 120000 80000 

From time to time special schemes like Integrated Tribal 
Development Projects are being Implemented for focussed 
attention on such areas. 

(b) to <e) External assistance from the World Bank 
and other donors Is being obtained for providing Improved 
health care facilities to the backward areas in the country. 
for instance the India Population Projects. In October. 97 
Govemment launched the Reproductive and Child Health 

. programme with a view to bringing about significant 
improvement in the health status of women and children 
in the country. Under this project special programmes 
are being prepared for implementation for backward rural 
and tribal areas. Additional ANMs and epeeial referral 
transport facilities are being provided to all backward 
districts Including those in the Vananchal area in Bihar. 

[Eng/Ish] 

Production and Demand of Petroleum Producta 

1556. SHRI CHANDRASHEKHAR SAHU: 
SHRI MOHAN SINGH: 
PROF. AJI"'i KUMAR MEHTA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether there ia wlde gap between production 
and demand of petroleum products In the country; 
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(b) if 80, the details thereof; 

(0) -whether the Govemment.Pf0P088.to import 
petroleum producta, crude 011· .. 1Ad IubrIcanta during the 
current year to bridge the gap; 

(d) if so, the cost in foreign. exchange involved in 
the Imports and the extent to which the gap between 
cJemand and supply Is Hkely to be met 88 a result thereof; 

(e) whether there is also a proposal to raise external 
borrowing for funding the imports; 

(f) if so, the details thereof; and 

(g) tmt overall Impact .on the ~ prieM of 
petroleum items with the imports? 

THE MINISTER OF STATE IN THE MINlSTRV OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): <a) to (f) The approved Oil 
Economy Budget <OEB) 1998·99 envisages Import of 
36.953 MMT crude oil and 23.266 MMT Petroleum 
products based on the indigenous crude produCtion of 
32.792 MMT and crude processing of 67.858 MMT. 
Depending upon the requirement of quantum of Imports, 
Indian Oil Corporation raises external borroWInge for Import 
of POL on a regular basis. During April-September, 1998 
IOC raised short term external commercial borrowings of 
US $2481 million. The total foreign exchange MqUlrement 
88 envisaged in the approved 0/1 Economy Budget for 
1998·99 is to the tune of uSS 8418.1 million. 

(g) The Govemment had decided to dlamarrtfe the 
Administered Price Mechanism in the petroleum sedor in 
ph88es. Consequently, for all petroleum products other 
than MS, SKO, LPG, HSD and ATF, oR companies hM 
been allowed to fix the prices baaed on matket 
consideration effective from 01.04.1998. The consumer 
price of HSD has been decided to be fixed on import 
parity balis. 

IntroductIon of Com."....,"'" HuIth 
tnlUrance Scheme . 

1557. SHAI K.P. MUNUSAMV: 
SHRI PRASAD BABURAO TANPURE: 
SHAI S.S. OWA1S1: ' 
SHRI CHEf AN CHAUHAN: 

wi" the Minister Of HEALtH AND FAMIL V WElFARE 
be pleased to state: 

ta) . whether the indian' Medical AHOCIaIon' hal 
requested the unton Govemmeftt to rai8ethe 'hMfIh care 

expenditure from three per cent of GOP to aix per cent; 

(b) If eo, the de... thereof; 

open heallh Insurance sector to private HCtor; 

(d) If ao, the other 8uggeltlons made by lb. 
A;aaoclation; 

. (e) whether the .. steps are 9O'pmeneurate with .,. 

NHRC *lomrMndation of right to huIth uone of the 

buic human rights; and 

(f) If 10, the details thereof and the ateps taken by 

the Govemment In this regard? 

THE MINISTER OF STATE OF THE MINISTRV OF 

HEALTH AND FAMlL V WELFARE (SHAI DALIT 

EZHILMALAI): (8) and (b) Vee, SIr. According to World 

Development Aeport, 1993 India spends 6% of . GOP on 

Health WhIch repreaenta both the publcMdor exptlndHure 

88 well as private .ector expenditure on hnIth. 

(c) .., (d) TM Indian MedIcIIt AIIOCtaIIon hu made 

various other suggestions like opentng up of hMIItt 
Insurance I8Ctor, Custom Duty exemption for import of 

apec:ialiMd "...., equ~. etc. 

(e) As per National Human Rights Commlulon. right 

to health is .one of the basic human rights. HoWftWr, the 
CommilsJon has taken up specific iuuea connected with 
human right to heaJlh such as quality assurance in mental 

health care, Iron deficiency of pregnant women, 

maJnutritiotl, the right of di8abIed etc. Theee epecIfIc .... 

are not covered under the IMA recommendations. 

(f) After several consultations with private .. dbr 

health providers and others, efforta are underway to 

IItIcutate .1OUtId and'lUItaIn8bte policy enabling ehctive 

UIIIiIaIIon of MNa.of privete MCtor. 

Given the problema being faced In the USA and 
other coooIrieIln the .,.. of health inIurIn:e. powUItiei 
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are being explored for i~ina Ihild I'*tY ~ 
in conaultation with Insurance wing of MiniIIbr of ~ 

Custom duty exemptions for import of medfcal 

equipment given in the past as well as allotment of land 

at concessional rates for hospitals have nnt yielded 

desired benefits to poor patients. 

As per the Ministry of Industry, parity of hospitals 

with corelinfrastructure industries would lead to dilution of 

emphasis on the infrastructure industries if social sectors 
are included within the infrastructure sector. Also, heaIIh 

Organisations are untikely to set upheallh fIICiIIIIeI iD 
the backward areas due to several consntnta .. non­
availability of specialists. paramedics. nursee r.nd low 

return on investment. 

Child Proatltutlon 

1558. SHRI SHANKAR PRASAD JAltNIA1; 
SHRI MOINUL HASSAN AHAM~D; 

Will the Mfniater of SOCIAL J\jSTIOE AND 

EMPOWERMENT be pleMed to ... : 

(a) whether the comrnerc:ieI proatiIution among the 

children is increasing; 

(b) if so, the percentage of eex workera compIiIing 

of minor children in flesh trade, State/UT-wIIe; 

(c) whether any stepe have been taken to rahIbIlItate 
minor gir1s and other sex workers; 

(d) if so, the details thereof; and 

(e) the steps taken against induction ofchildworkera 

in the flesh trade? 

THE MINISTER OF STATE OF ntE MtNIS.TRY OF 

SOCIAL JUSTICE AND EMPOWERMENT. (~TI 

MANEKA GANDHI): <a) to (e) The Information is 

being collected and will be placed on the Table of the 
House. 

1559. SHRI NARENDRA BUDANIA: 
SHRI SURESH CHANDEL: 

WiI the MInIster of HEALTH AND FAMfl Y WELFARE 
be pIeMed to state: 

(8). the ftmda aIlocllkld to the states under the chHd 
survival and IIIfe moIheIhood p~ during each of 
the IaIt three years til date; 

(b) the details of ptOgr'8IMI88 covered thereof; and 

(c) the steps taken for proper implementation of, theee 
pIogt..,.... In the cowntry? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAt,itL Y WELFARE (SHRI DALIT 
EZHlLMALAI): (8) A 8taIernent showing atIocation of h.r1dI 
tC) ~.. un<ier Child Survival. and Safe MQtherhood 
(C.$M) Pr~-"",a d~ring the lut three years II 
enclosed. Coniequent upon launching of fha Reproductive 
and ChUd H~ Prcpamme during 1997-98, the CSSM 
Programme has now been incorporated into the 
Reproductive and Child Health Programme (RCH) and 
thenlfore no aeparate allocation for the CSSM Programme 
haa been made during the current year. 

(b) The maln programmes covered under the CCSM 
Programme were Universal Immunization Programme. 
Prophylaxbc againlt n~tritlonal anaemia, Prophylaxlx 
.... Vitamin A deficiency. Oral Rehydration Therapy 
~me. Acute Respiratory Infection Programme and 
prQgfaI'I1ItMI8 for safe motherhood and new born care. 

(c) For ensuring proper implementation at the CSSM 
Programme in the countty, the implementing stan at varIcxa.,. the _., di8itdct and'convnunltylevel, WeN 

trained In the atl1llegle,a.and inte~FlticQ of CCSM. Drugs 
and equipment were supplied and the staff were also 
trained to U18 the same. 

To check the COY.,. and quality of the 
intefYentions, the D~ 8110 undeltook coverage 
evaluation surveys. apart from regular monitoring and 

~ e",~ .Qf the:progranvne at. dIItrtcI, State 
and Central I~ 



(RI. In 1IIIdW) 
'.' . . ~' 

Sf.No. S1atHIUTs. 1"98 1118-87 1.1-1. 

~ , 
1 2 3 4 6 

';1-\ 

1. Andhra PradeIh 1718 .• .... 
1 •. "'" 

2. Arunachal Pradesh 142 .• , ..... 201.15 

3. Assam 871.02 1022 .• 1321 .• 

4. Bihar 2439.17 3181.86 308S.81 

5. Goa 35.62 SO •• 55 .• 

6. Gujarat 1211._ 1473.21 14&3.02 

7. Haryana 882.82 ..4G 888.28 

" 

8. Hlmachat Pradesh 252.1" ••• •. 25 

9. Jammu & Kashmir 382.53 ..... • •• 
10. Kamataka 1_;. 1751 •• 1313.11 

11. Kerala 770.43 880.63 1068.52 

12. Madhya Pradesh 2&71.11 3011 •• _1.20 

13. Maharuhtra 28). 2141.82 2Oe3.52 

14. ~ ,137.08 ....21 _.02 
." ! 

15. Meghalaya 101.80 127.10 .116.56 
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2 3 4 5 

16. Mizoram 85.51 78.38 119.27 

17. Nagaland 100.10 118.88 135.89 

18. Orissa 996.53 1315.10 1340.18 

19. Punjab 734.41 824.55 837.95 

20. Rajasthan 1783.84 2544.08 1805.18 

21. Sikklm 47.37 62.54 87.01 

22. Tamil Nadu 1676.28 2137.55 1789.23 

23. Tripura 97.14 134.79 160.49 

24. Uttar Pradesh 4723.80 5880.20 4287.40 

25. West Bengal 1788.04 2068.99 2472.29 

26. A&N Islands 28.56 37.79 49.06 

27. Chandlgarh 27.83 35.19 32.40 

28. D&N Haveli 11.35 21.74 28.30 

29. Delhi 250.17 296.84 345.71 

30. Daman & Diu 11.43 28.03 38.64 

31. Lakshadweep 10.71 17.78 24.59 

32. Pondicheny 40.48 49.07 75.80 

Total 27584.41 33983.13 31083.01 

Figures prolliSlOnaI 
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National Policy on Blood Tranafuelon 

1560. SHRI K.P. MOHAN: Will the Minister of 
HEAL THAND FAMILY WELFARE be pleased to state: 

(a) whether his Ministry has formulated a draft 
N.ational Policy on Blood Transfusion; 

(b) if so, the details with Its objectives thereof; and 

(c) the steps taken by the Govemment to ensure 
that the blood collected are the voluntary ~ through 
blood donation camps is free from any infection and 
suitable 'or transfusion? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) Yes, Sir. 

(b) The objective of the Draft National Blood Policy 
is to plan for development of natlon-wide system In order 
to ensure easily acceaible and adequate supply of safe 
and quality blood and component8 for all irrespective of 
economic or social status. The policy would aim at to 
improve the quality of blood transfusion MMees through 
a comprehensive ancl total management approach. The 
Draft National Blood Policy aims at to following strategy 
for providing safe blood and blood producta: 

(I) Strengthening the National Blood Transfusion 
Services making it an Integral ~:t of the 
health care system. 

(ii) Ensuring adequate supply of blood to an blood 
centres. 

(HI) Ensuring sahtty of bfood and blood products. 

(Iv) Developing factutles for production of 
components. 

(v) Developing and strengthening 'acilltl.. for 
Plasma Fractionation. 

(vi) Strengthening quality control of blood and 
blood products. 

(vii) Undertaking research on SIood T~n 
SeMces 0parati0n8 to Improve ufety, afficacy 
in supply of blood. 

(YIli) Developing and strengthening effective 
management, monitoring and evaluation of the 

Blood' Transfuskm 88'*-. 

(e) Each unM of· blood cottected through blood 
donation camp have to be t8IIed for HIV 1 &2 antIbodiIe. 
Hepatltil-B SUffICe antigen. Malaria end VORL befonI 
i81ue. ConeequenIIO the cIrectionI 01 Supreme Court of 
India an amendment iI propoud to regulate the blood 
donation C8rJ1)6 In the provlalona of DNgI and COImetics 
RuJII. 

1581. SHRI INDRAJIT GUPTA: WII the MInI8Ier til 
HOME AFFAIRS be pleued to "ate: 

(a) whether aIIention 01 the Govemment _. been 

drawn to the newt· Item capUoned "Fake Currency 
reccMf8d from onion baga" II appeaqin the PiorteM 
dated ~ 11.1898; 

(b) If 80. the facta thereof; and 

(c) the steps taken by the Government to check the 
inflow of fake currency and Its circulation In the country? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
AOVANI): (a) V •• Sir. 

(b) F .. are being aeoen.Ined. 

(c) The Reserve Bank of India i88U8I prea relMlea, 
from time to time, to .nabla the public to ctttinguIah 
between genuine and f. cunancy notes. In order to 
combIIt counIeihlllilg. cam.tCV noteI .. now printed wIIh 
additional aecur/ty f.ature.. The C.ntral Bureau of 
irMItigdon Me CfMIed a Special Unit for excIuelve 
investigation of counterfeit currency notn. The Border 
SecurIty Force hal alerted Ita forward troope to be more 
vigilant ao .. to ...... that .uch CUI1WlCY noteI are not 
emuggled into the country. 

{T,..,..tIonJ 

1582. SHRI THAWAR CHAND GEHLOT: 
SHR. 8UAENDRA PRASAD VADAV 

(JHANJHARPUR): 
SHAI SHIVRAJ SINGH CHOUHAN: 

WIll the MinIIter of lABOUR be pIeUed to ..... : 

(a) wheIher the GcMrnment hew receIv8d .ny tIIpOft 

from the Ccmmiuton for AgrtcuIIure and Rural LIIbourwrI 
In NgIfd to .... eervice cordlloi. and MCUrity of NI'8I 
..... IabounNI In unorgIIlieId MCior; 



Written Answers 

(b) it so, the detaits of thef8COf'l'lmer.dllltoilS made 
theMin; 

(e) whether the Government propOteto make any 
law in regard thereto; and 

(d) if so, the details thereof and the time by whtch 
it is likely to be made? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATfYA): <a) and (b) A statemerlt is attached. 

(c) and (d) The Central Government have enacted 
the Building and Other Construction Wet'kfd (Regutatlon 
of Emptoyment and Conditions of Service) Act, 1998te 
pfOtect the interest of workers engaged in 00ftIIIftIcII0n 
industry. The Government also propoeed to· enact 8 

comprehensive legislation for agricultural workers to 
provide for regulation of employment and wonting 
conditions of service and extend certain welfare measures 
for them. 

Statement 

National Commission on Rural Labour was set up by 
the Govemment on 11.8.87 to go into the problems of 
rural labour which include rural landleas labounn In 
unorganised sector. 

The National Commis8ion on Rural Labour (NeRl) 
has submitted its report on 318t July, 1991. Some of the. 
major recommendations of theNCRL a.. ufollows: 

(I) Free and compulsory edUcation for .. chIIdr.1 
upto the age of 14; 

(it) Prohibition of child labour In all occupations 
and processes; 

(iii) A "National Credit Fund for Women" for poor 
women so that they could get crecllt without 
any collateral security wplo •.. ~ financial 
limit; 

(iv) Fixation of a National basic "*'lmum wage of 
Rs. 20/- per day Deceni:Ier, 1990 prlcel and 
a provision for increue of 'wage8 automatically 
every six months on the basis of rise In the 
Con .... mer Price ladex (CPI); 

(v) Self-employmentprogrammee like the IRDP 
by linking them to area ~d pIana.1o 
be formulated by the elected lnItItutionI·wtthIn 
the scheme of decentrall8aUon; 
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(vi) Ban on labour-displacing mechanlsaftcm in 
agriculture, like the use of combine harveaterI; 

(vii) A more concerted policy to assist and provide 
relief to the migrant labour; 

(viR) Credit for consumption to rural labour famtfles 
at lower rate of Interest; 

(Ix) Easier accestIibIIily of lnstltut1onai credit to nnI 
labour hol8eholcls through cooperative Banka. 

Aaoornmendatlon. Relating to SocIa' Security: 

(I) ·Workmen', Ootft.,..,..non Act, 1.3: 

The definition of "Workmen- be amended to 
cover an the rural workers. 

(tt) Old age p8ne1on 

Old age pension at Rs. 1001- per month be 
paid to all males and femafee above age of • 
80 subject to Income limits preacribed. 
Oestttutes and handicapped pe,.,n., 8Y8n " 
below the age of eo are eligible at'pl"8l8ftt 
for old age pension In several Statee; ThIs 
may be continued. WhIle II is.appreciated that 
It may not be fe .. lbIe to withdraw the 
relaxation given to wIdowsIdeeerted WIves, the 
Commlelion 18 of the vIeW that they should 
be enabled to eam their livelihood and for 
this purpoae, a suitable rehabHitation and 
training programme 8hou1d be evoIvecl. 

(II) Peraonal Accident In8Ul'llnce 

The coverage under Personal Accident 
Insurance and Social Security Scheme 
operated by Gle should be enlarged. In 
addition, in 80 ·f.r u unorganlsed workers 818 

concerned, Group Life Insurance Scheme 
should be considered with the premium met 
by the State. 

(1ft) Metemlty Beneftt 

All rural women aboVe the age of 18 and 
belonging to families who.e total annual 
income does not elCceed Rs. 6,400/- at 1990-
91 pricea will be entitled, up to a maximum 
of two live births, matemlty benefit for a pertod 
of. 12 ..... tor .-ch birtl\ Md the amount of 
benefII will be altha dally minimum wage rate 
for uneIdIIed Jabour In agrtcuIlure, 
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DIsability 'benefit, in tespectof all cases of 
loss of earning capacity of 70% or more and 

, not necessarily occupational or employment 
related, must be available, on par with old 
age pension and subject to some income 
critelton, to all eligible persons between the 
age group of 18 and 80 years, The existing 
efforts for rehabilitation of the disabled will 
have to be considerably strengthened. An 
exPert group may examine the questions 
relating to the manner of determining the 
extent of disability and incapacity to work as 
well as the support scheme needed for them. 

A scheme of sickness benefit to compensate 
for ,lOIS of eamlnlJl ariMng 0lIl of I .... is 
recommended UI'1dtr whIoh.. rural ptMOne 
within th .. age group '8 to 8Owllf, on 
hospitalisation in a recognlled hoIpItaf,M 
entitled to the benefit tor a maximum of 90 
days ath rate of the daily minimum wage 
rate for unskilled Ilbour in agrtcuItuIe. The 
benefit will be restrlt'ted tt:t thOle ,from fan'lll/ft 
whose annual income is tess than As. 6,4001-
at 1990-91 prices. 

(vII) Crop Insurance Scheme 

The comprehensive Crop Insurance Scheme 
must cover all States and an crops. The 
restriction in the scheme covering only thoae 
who take loans from Co-operatives, 
Commercial Banks and Regional Rural Banks 
should be done away with. A system of 
differential premium rates for the exlltlng 
clientele at lower level and tor those who do 
not tates r8C0Ul'88 to cooperattYes ate. for their 
credit needs at slightly higher level could be 
fixed. 

LEGISLATIVE MEASURES 

(i) Right to worX as a Fundamental Right with 
certain qualifications and an Employment 
Guarantee Act to implement this; 

(ii) A comprehensive Centr.I legislation. for 
Agncultural LaboUr pnMding for their proteion .. 
and welfare: 

(a) A NatioMI OommIeeIon for Bonded Labour 
functioning al quael-judicla' Authortty· to 
0V8f'IM and montier the Implem8"CIdIon oI1he 
Bonded Labour System (Abolition) Act, 1976; 

(iv) A model \egi8Iation tor protection of home 

based ·WOIkera and their welfare; 

(v) Land TrIbunaII at the focal level for speedy 
dIIposal of land reforms c:aaea. 

IN8TITU1'IONAL MECHAt .... ,. .IMP.LBIBd'A11ON 

(vi) Active Involvement of the Panchayati Raj 
Indtuttans In the Jmptementatton of vartcu 
recommenddons of the NCRL; and 

(vii) A sepame Department of Rural Labour at the 
Centre and 1ft lie Stat_with an ~ 
Oi ....... of:RurIII Labour in the SIIIeI·to 
deal with all upeota of Rural Labour, etc. 

All Min~trinlDepartments concerned with apeoIfIc 
recommendatlona have duly examined the 
recommendations. The Action Taken Report on the 
recommendations Qf the National Commilelon on Rural 
Labour inter..",. t8fIactlng Govemment responI8 to .. 
mIjor recommendationa hal .I,..ady been laid on ttle 
Table of . both the HOUMa. 

{£nglsh] 

Ban on aandha 

1563. SHRI SUNIL KHAN: 
DR. ABlY BALA: 
SHRI BIKASH CHOWDHURV: 
SHRt BASU DEB ACHARIA: 

Witt the Mlnl8ter of HOME AFFAIRS be pt88I8d to 
&tate: 

(a) whether the Supreme Court h .. Impoeed ban on 

bandha; 

(b) if eo. the total number of bands organiMcf.1n .. 
country atter the impolitlon of euch • ban; 

(c) ·whether the Government .... that the bwt on 

bandh ~ Impractical; and 

(d) If eo, the ... lIMn In thIe regard? 

THE MINISTER OF HOME AFFAIRS (SHAI l.K. 
ADVANI): (a) Vel. Sir. Government II aware of 
the judgement delivered by the Supreme Court In thII 
regard. 

(b) As per information 8V1111abte, 250 bandha were 
organi8ed In the country, at the State, DIItrict Ind local 
levels, since the judgement of the Supreme Court. 
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(c) and (d) Under the ConstItution, 'Public Order' and 
'Police' are State subjects, and as such It II for the State 
Govemments to take a view In the matt ..... 

Procurement of Foodgre'na 

1564. SHRI AMAR PAL SINGH: 
SHRI RANJIB BISWAL: 

Will the Minister of FOOD AND CONSUMER 
AFFAfRS be pleased' to etate:~ ". 

<a) the q~tum of rice, wheat and other foodgralns 
procured by the Food Corporation of India during each 
of the last three years and the current year, State-wise; 

(b) the quantum of these ltema spoiled in the 
godowns of the Food Corporation of India during 1997-
98 till date; and 

(c) the steps taken by the Government to prevent 
such losses? 

THE MINISTER OF STATE IN THE MINISTRY OF 
, FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 

SINGH YADAV): (a) Statements-I, II and III giving requisite 
information are attached. 

(b) A quantity of 75,. MT got spoiled in FCI 
godowns during the year 1997-98 while a quantity of 
81,028 MT got spoiJed during,the period 1.4.98 to 1.10.98. 
In terms of total quantity procured and handled, the 
quantity spoiled is just a fraction of It which is insignificant 
negligible. 

(c) Utmost care Is _n to protect, preserve and 
properly store the foodgrains. However, some quantity 
gets spoiled due to natural uncontro1labie factors such 18' 

exceulve and unseasonal rains, flooda. cyclones etc. To 
m~ntain foodgrains In their best health, due care is taken 
on the proper up-I<eep of the godowna to avoid leakages, 
flooding etc. 

The stocks stored in open are properly covered with 
poIythene covers and tied with nylone ropes so as to 
avoid bIowingltearing of poIyIhene covers to check the 
pouring of rain water through the holes or tom portion. 

Further, the stocks are given periodical tum-over and 
if need be, segregation and salvaging of the affected 
stocks, if any, is resorted to save the foodgrains from 
further deterioration. 

Frequent and timely prophylactic and curative 
treatmenta are provided to the grains to prevent spoilage 
of the grains by insect inf.statlon. 

S"""'ent I 

Procurement of Rice made by the Food COIpOration of India for the last three years cI current year 

(Figures in Lakh Mrs) 

State 1995-96 1996-97 1997-98 1998-99 
(As on 3.12.98) 

2 3 4 5 

Punjab 12.13 19.33 32.70 15.81 

Haryana &.55 11.64 12.12 0.36 

Uttar Pradesh 10.65 

Rajasthan 0.02 0.03 0.06 0.01 



2 3 5 

Andhra' 'Pradesh 36.24 45.10 38.42 ;.t8' 

Kamatailca ' 0.79 '0.82 0.81 O.GI 

Madhya Pradesh 2.35 5.44 8.23 0.08 

Maharashtra 0.36 0.33 0.28 

Qriaaa 4.44 4.89 8.114 0.42 

West Bengal 1.30 1.68 

Assam 0.02 0.01 

Chandigarh 0.14 0.10 0.05 

Pondicherry 0.03 0.08 0.01 

Bihar 0.22 

T., 114.20 •. 14 108.80 19.94 

, ' .. ,.".". 
PfOOUtfItfteI'tt of WIHtat made by the Food Cotporatlon of ,,,. for II» ,.., "".. y..,. & au".", y.., 

(FIgu,.. In Lakh Mrl) 

State 1995-. 1998-97 ,.7. 1998-. 

1 2 3 4 5 

Punjab 22.90 16.70 14.84 18.27 

Haryana 3.86 2.61 1.72 4.73 



~,; .... ~ ........ -
2 3 4 5 

Unar P·radesh .Q.74 0.14 0.26 1.20 

Rajuthan 4.54 2.29 3.20 

Madhya Pradeltl 0.04 0.06 0.41 

0.07 

Chandlgarh 0.02 

BIhar 0.01 

Gujarat 0.02 

Total 32.10 21.80 20.18 31.43 

........ 
. " 

(F9nI1n'tIn') 

Year Stille 

1985-96 

1996-97 

1997·98 AncIu'a FC1 11157 11&7 
Pradelh 

1998-99 Andhra PCI 15 15 
Pr"" (AI on 3,'tUI) 
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, ...... VIIIgee 

:1'585. SHA. ARJUN SETHI: WIll the Miniller of 
SOCiAl JUSTICE ,AND SltPOWERMENTbe pIMMd to .... : 

(a)·1he d8taIs of Tribal VIIege. aftected due to lie 
declaration of National Parks and Sanctuaries in the 
country since Jut five Y"" Sfa ... ; and 

(b) the .. of such tribal ... reeetIIedINkl ~ 
under benefipiary . oriented tribal development IOMme In 
dfferent state during the period and 1he ......... 
.... nt htreon. Stat ..... ? 

THE MINISTER OF STATE OF THE MlNlSTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (_) and (b) The information Is not 
readily available as the same has to be obtained from 
the State Governments. The same will be laid on the 
Table of the HOt.Be when reoeived. 

1566. SHRI A.S. GAVAI: 
SHRI AJOV MUKHOPADHVAV: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(8) whether My committee has been conatftuled to 
suggeat way out for implementation of the 
~ of NaUoneI PoIiot CommIIaion Nt up 
In 1970; 

(b) If 10, 'the· .... thereof; 

(d) the detaU. of recommend.tlona under 
oonIIderation ofthtt Government: 

(e) whether the Govemment .... .... that '"' 
50 per cent of .U compIaintI to the Nattonal AfghIa 
CommiIIIon concem criminal behaviour by the Pab; 
and 

(f) H 10. the detaIIa thereof? 

THE MINISTER OF HOME AFFAIRS (SHAI L.K. 
ADVANI): Ca) V ... Sir. 

Cb) to Cd) Purauant to the direction. of the SupIWfM 
Court dated the 20th July. 1998. the Committee 
constituted by the Govt. lUbmltted Ita "ret Repot1 Which 
hal been aentfor being flied in the Supreme Court • 
choeect by It. 

(.)and (f) A SIM8mant indicating the ~ NgI,'.1lId 
by the National HumM RIghIB CommlNlon during 1M 
IaIt 5 YHII II attIIched. 

.".,...", 

yHMrite Statement of ca... 

S.No. Year c... regeI. CIlIa· ....... ~wIIh 
PolIce orImIMI 

behaviour 

1. 1993-94 496 174 II 

2. 1~95 8987 1880 801 

3. 1995-96 10196 4011 .601 

4. 1-"97 .'4 8103 2808 

5. 1997·98 38792 8619 2700 

Total 7., 21037 1904 
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{Translation} 

AeHrY8tlon to SCeIST. 

1567. SHRI MOHAN SINGH: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether some States In the country have 
demanded increase in the ceiling of fifty percent fixed by 
the Supreme Court regarding reservation to Scheduled 
Castes, Scheduled Tribes and Backward CI ..... ; 

(b) if so, the details of those States and the action 
being taken by the Union Govemment in this regard; 

(c) whether the Supreme Court has directed to do 
away WIth reservation available to DaRta (echeduled castes 
and scheduled tribes) in promotions; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRlMATI 
MANEKA GANDHI): (a) to (d) The information Is being 
collected and will be laid' on the Table of the House. 

{English} 

Killing. of Mlnorltl •• 

1568 SHRI SUSHIL KUMAR SHINDE: 
SHRI MADHAVRAO SCINDIA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Pak-mllitants struck In selective killings 
of minorities, including women and children in villages of 
Doda and Udhampur districts; 

(b) if so, the steps taken by the Govemment in 
pursuance of the revised policy of taking pro-active action 
in place of reactive ones; and 

(c) H so, the extent to which the militancy in J&K 
has since been curbed as a result of these stape? 

THE MINISTER OF HOME AFFAIRS (SHRI L.t<. 
ADVANI): (a) Yes Sir, there have been some auch 
incldentta. 

(b) Government have adopted a multlpronged 
approach to tackle the militancy problem sponsored from 
aero.. the border In J&K, which includes Inter-"",, 
strengthening the border management, neutrallsing plans 
of militants by proactive action against them in hintertand, 
gearing up intelligence machinery, galvanising development 
programmea, deepening the democratic prooees etc. 

(c) Due to sustained pressure, vigil and concerted 
actions of security forces and the State administration, 
the number of 1nc1dent8 hal decrea.Ied In· the State and 
partlculady In the Valley. There has been 8IgntfIcant 
Improvement in the .ltuation. However, mlltantB oontIN.Ie 
to get all kinds of helo from PaklSl to sulltaln the 
violence in J&K. 

Ban on Mol ..... 

1569. SHRI T.R. BAALU: Will the Mini_ter of 
CHEMICALS AND FERTILIZERS be pleased to ate.,: 

(a) whether the Government are planning to impose 
control over molasses and industrial Alcohol; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor?' 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTIUZERS (DR. A.K. PATEL): (a) 
to (c) The Molasses Control Order, 1961 and the Ethyl 
Alcohol (Price Control) Order, 1991 were rescinded In 
1993 as a pan of the Ilberallsatlon proceas. There Is no 
plan to reimpose controls. 

[Translation] 

Non-AvailebUlty of Eaeentlal Medici,," In 
Dr. R.M.L Hoepltlll 

1570. SHRI AJAY CHAKRABORTY: WIll the Minister 
of HEALTH AND FAMILY WELFA~E be pleased to state: 

(a) whether most of the essential medicines and 
ayrtngeaIneedIes are not available to the patients In Or. 
Ram Manohar Lohia HoIpItal, New Delhi; 

(b) H so, whether the patients are undue harUl8d 
to buy such euen1IaI mecIctnea and other Items from 
the Open market; . 
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. (c) if eo,the r ... ons ther8for; 

(d) whether the Union Govemment have checked the 
functioning of Dr. Ram Manohar Lohia HoapttaJ; 

(e) if so, details thereof; and 

(f) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) All the essential medIcinee and syrIngesI 
needles are available for patients in the hospital except 
disposable syringes of 5 ml which were In short supply 
during the period from 11/10/98 to 16110198. Now there 
is no shortage of syringes and needles. 

(b) and (c) No, Sir. 

(d) to (f) The functioning of the hospital is monitored 
by DGHS recularty and remedial measures are suggested 
to the hospital to deliver better medical services. 

(English] 

Pending Cue. In TADA Courta 

1571. SHRI BALASAHEB VIKHE PATIL: 
SHRI CHAMAN LAl GUPTA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of TADA cases regiltered and stili 
pending, Statawise; 

(b) the number of cases disposed during the /ast 
year; 

(c) the number of cases challenged and the number 
of persons convicted; 

(d) the future Plan for the earty dIapoIal of pending 

cases; 

(e) the number of terrorists and subV8f'8i'1e8 Including 
foreign mercenaries arrested and the nt.mber out of them, 
punished and released on ball in Jammu and Kashmir; 

(f) whether in the absence of T ADA, the Govt. are 
contemplating any other measures to deal with terrori8ta 
and other such offenders; and 

(g) If 10, the details Ihefeof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (e) Thllinfomlation 18 not bImg centrally 
maintained by the MInIatry of Home Affairs. It II avabble 
with the reepective s.t.IUT Admttltebaliona. 

(d) Instructions have been Ia8ued to the State Govts. 
for speedy disposal of pending T ADA C8H1. TheM caua 
are being periodically reviewed at the State level by the 
State Review Committees. However, moat of theIe are 
presently pending in the various designated TADA courts 
In the country. Proeec:udon brMches of the State Govts. 
have been instructed to expedite the trial In these C8HI 

and not to seek adjoumment. 

(e) During the period 1990-98 (upto 15th Nov., 1998) 
the total number of persona apprehended and In ~ 
were 33838. Out of theee the number of pel'lOl'lS reIeued 
after preliminary queetionlng was 18365. The number of 
persons arrested during the period under T ADA! 
substantive law was 14422; number of peraoos reIeUed 
uts 169 Cr. P.C. was 3234; number of peraona releaaed 
on ball by competent cour18 W88 3680; number of pef'8OnI 
presently under interrogIIIonIJ cuatody II 317. The 
number 0' cases registered under TADA is 16620. 

(I) and (g) The Criminal Law Amendment ell, 1995 
which eeek8 to provide an altemate law was Introduced 
in Rajya Sabha In May, 1995 when the erttwhIIe TADA 
(P) Act, 1987 was dowed to lapse. It hat remained 
pending since then because of abaence of political 
consensus on passing of Ihi8 BIll. 

u.. of BVO In Soft Drlnb 

1572. DR. RAVI MALLU: WHf the MInI8ter of HEALTH 
AND FAMILY WELFARE be pleased to .ate: 

(a) the details of such drink manufacturing compeniea 
In Deihl and Mumbal at prnent; 

(b) .whether the Government .re aw .... Ihat 8everal 
soft drink manufacturing compani.. In the country 
partk:ular/y In Delhi and MumbaI are u.ing evo In their 
soft drinka which cauaea cancer related dIIeaee; 

(c) If 10, whether the Government have taken lIlY 
action againat such soft drink manufacturing until UIing 

BVO; 

(d) if 10, the details thereof; 

(e) II not. the reaaona therefor. and 
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(f) the steps taken by the Govemment to check the 
use of BVO in solt drinks? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRt DALIT 
EZHILMALAI): (8) A list of 80ft drinks manufacturing units 
in Delhi and Mumbai is given in tha enclosed Statamant. 

(b) No such Instancea have been brought; to the 
notice of tha Government. 

(c) to (a) 00 not arise. 

(f) The usa of BVO insoit drinks Is plOhibiled under 
the Prevention of Food Adulteration Rules, 1955. 

List of SWS«ened Aerated War ManLlfaclureis In Gl'Nter Mumbal 

S.No. Name & Address of 
Party 

2 

1. Pure Drinks Ltd. 
9, Lower Grove Road, 
Worli Naka, Mumbai·18 

2. PepSico India Holdings 
Pvt. Ltd. 

Off. Sion Trombay Road, 
Chembur, Mumbai·88 

3. Swastlk Aarated Watar 
Works, 3 Gilder Lane, 
Mumbai·8 

4. Sosyo Products, 
, 0, Belvedere Road, 
Mazagaon, Mumbai·10 

S. Parte Beverages Ltd. 
Western E)cpreas Highway, 
Andheft (East). 
Mumbai-99 

6. New Hindultan ~; 
Factory, 
44, Balamiya Road, 
Marum (West), 
Mumbal-16 

Licence 
No. 

3 

135 

730 

882 

2819 

2882 

Category 

4 

Large Scale 

• do ,.' 

• do • 

Small Scale B 

Larga Scale 

Home,~8 
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1 2 3 

7. Art! Cold Drink House, Home SCIIIe B 
416. Shankar Pupala Road, 
Kamathipura. 
Mumbai-8 

8. Bombay Soda Factory, 
Nehru Nagar, 
Kamjur Marg (E) 
Mumbai-42 

9. Popular Beverages 5006 Small sc..-s 
& Food. Pvt. Ltd. 
Children Aid Society 
Compound, 
Opp. BARC Main Gate, 
Mankhurd 
Mumbal-88 

List 01 S.A. W. Units In DIIIhI 

S.No. Name & Addreas of the FPO No. CII.,DrY 
Rnn 

2 3 4 

1. Mia. Pure Drinks 31 LS .. 
(New Delhi) Ud. 
Sardlar Mohan SIngh Lane, 

Cannaught Place. 

New DeIhl 

2. Mil. Pure Drinks 1938 L.S. 

(New Delhi) Ud. 

2, Industrial Area. 

New Delhi 

3. Delhi BottlIng Co. La. 
(P) Ud. 

60. ShIvaji Marg, 

New Delhi 
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2 3 4 

4. MIs. Pearls Drinks 5847 L.S. 
Pvt. Ltd. 
B-42, Lawrence Rd., 
New Deihl 

5. Ruby Cycle Ind. Pvt. 8831 C.S. 
Ltd. 
C-46, Okhla Indi. Area 
New Delhi-20 

6. MIs. Arora Bottling 6792 H.S.B. 
Company, 
Super Market, 
Ashok Nagar, 
New Deihl 

7. MIs. Arora Drinks, 8472 H.S.B. 
DLF Ind. Area, 
Moti Nagar, 
New Delhi 

8. MIs. Chilled Lemon H.S.B. 
112, Hlmaupur, 
New Delhi 

9. Mis G.S. Soda 9827 H.S.B. 
Water Factory, 
19-0, Ganelh Nagar, 
New Delhi-92 

10. Mis SuntSh Kr. & Co. 5032 H.S.B. 
30uth Patel Nagar, 
New Delhi-8 

11. MIs Arora Soft DrInkI 7691 H.S.,B. 
PS-2, Tagore Garden, 
New Delhi 

12. Mia Sapr. Soda 84S3 H.S.B. 
Water Factory, 
C-S1. Kiran Garden. 
Uttam Nagar, 
New DeIhl-59 
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1 2 3 4 

13. MIs. Arora Pure H.S.B. 
Drinks. 
A-8. Manas Vihar. 
New Deihl 

14. MIe. P.O. Soda Water HAS. 
Factory. 
3145. Lal Darwaja. 
Site Ram Bazar, 
Delhl-6 

15. MIs. Shankar Ganga 8818 H.S.B. 

Soft Drinks Pvt. Ltd. 
J·6. Kartar Nagar. 
Shahdara. Delhi·53 

16. MIs. Bhagwan Dass & Sons 9104 H.S.B. 

Sector·11113. 
Old Mahabir Nagar. 
TUak Nagar. 
New Delhi·18 

17. MIs. Sidhi Food & Orinka. 1OG4 H.S.B. 

223. Khanpur, 
DeIhI-62 

18. MIs. Malhotra Food 10421 H.S.S. 

Products. P·6. 
Mohan Garden. 
New Delhi·59 

19. Mis. Uni-cool Foods 10813 C.S. 

& Drinks. C·81133, 
Naraina Ring Road, 
New Delhi-28 

20. MIs. G.M. Soda Watel 
H.S.S. 

Factory, 40, Navida 
VI8g8, New Delhi-59 

21. MIs. R.K. Food 
H.B.B. 

Procb:ts, G-22. 
Rohini Sector-7. 
o.Ihi 
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[Trans/arion] 

Study Conducted by Community Hedh ...... rch 
Foundlltlon 

1573. SHRIMATI SHEELA GAUTAM: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(8) whether the Union Government have conducted 
a study through Community Health Research Foundation 
in regard to working of Primary Health Centres; 

(b) if so, the details of main recommendations made 
by this study; and 

(c) the steps takenlproposecl to be taken for improving 
the working of Primary Health Centres and sub-cantrea? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) No, Sir. 

(b) and (c) Does not arlae. 

[English] 

Petrol Pumpa 

1574. SHRI FRANCISCO SARDINHA: W"I the 
Minister of PETROLEUM AND NATURAL GAS be pIe888d 
to state: 

(8) the number of petrol pumps allotted out of tum 
and on the basis of advertisement since April, 1998, tUI 
date in the country; 

(b) the number out of those allotted to the peraon& 
belonging to backward classes/S.C. and S.T.; and 

(c) the number of petrol pumps proposed to be 
opened upto March, 1999? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) and (b) From April, 1998, no 
retail outlet has been allotted on out of· tum basta. 
However, ten retail outlets have been allotted on the 
basis of advertisements Issued and 0' theM none pertaIna 
to SCiST. 

(c) 45 Dealer Selection Boards have been constituted 
recently for making selections for more than 5000 

locations pending for selection aU over the country and 
the selection proc88S has started. Generally it takes about 
1-2 yeara for cpmmI88IonIng of a dIatAbutorship from the 
date of adverti&8ment. It may not be possible to Indicate 
at this stage as to how many RO win be opened by 
March, 1999. 

w .... of Mlnortt .. 

1575. SHRI DATTA MEGHE: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 

state: 

(a) the details of programmea being implemented In 

Maharashtra, Kamataka and Tamil Naclu for the welfare 

of minorities and the achievements made thereunder; 

(b) the amount spent during the CUmtnt year for this 
purpose; 

(c) the number of complaints received by the 
Grievances CeH for minorities during 1997; and 

(d) the action taken by the Union Government 

thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

MANEKA GANDHI): (I) and (b) A statement is encIOI8d. 

(c) No complaints have been received with respect 

to the above stated 8Chemes. 

(d) Does not arise. 

The Government of India has been implementing the 
following schemes for the Welfare of MinorttIes: 

(I) ........... I .... on Coaching for W ...... SectIone 

bMecI on EoonomIc Crlterlll ' 

ThiI scheme has been In operation ua 1992·83 
throughout the country including the States of 

Maharuhtra, Kamataka and Tamil Nadu. Under the 
scheme, grant-In-aid Is given to the NatIonaIIState level 

Instttules of repute for imparting coaching for varioUl 

competitive examinations leading to public: employment 

and also admisaIon to profeletonel COUI'MI. The details 
of amounts released to Institutes In the Statee of 
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t<amat", Maharashfnl' and Tamil Nadu ant.gIven below: 

State . Amount dIIburaed (As Inlaha) 
(Figures in brIIcketI denote benefIoiariee) 

1992-93 1993-94 

Kamataka 

Maharashtra 1.35 
(..0) 

Tamil Nadu 1.10 3.20 
(SO) (120) 

(ii) P ....... lon of. Multl-5ectcni Development PIMa 

The scheme is being implemented Iince 1995-96 In 
41 Minority Concentration Districts for the purpoee of 
Identification of economic activities conepIcuouIIy pursued 
by the . Minorities with a view to a ..... the requlretnenta 
of credit, technological Inputs, training and matbtlng 

State 

Maharashtra 2.00 

Kamataka 3.00 

(ii) .... Ional Mlnorlt...O''' .. op........ anel FI~ 
CorponItIon 

The N&IIionaI" MinOrItIes De¥eIopmeIIi and. FNnce 
CotpOratton (NMDFC) Is ImplerT....... II IChenW for 

1994-95 1995·96 1988·97 1997·98 1"_ 

2.34 
(80) 

8.01 
(280) 

3.41 
(SO) 

(81 on 
30Ih 

Nov., 88 

2.10 2.00 0.80 
(80) (80) (40) 

2.34 use 
(80) (..0) 

5.58 0.88 
(80) (40) 

support required for carrying out such actIvItIea and the 
~ Ihrough which they OM be ......... Such cIIbtcta 
In the S ..... of Maharuhtra are Greater Bombay and 
Aurangabad. while In KamabIka these are BIder, GuIbarga 
and Bljlpur. There " no minority eoncentraUon dIItrtct In 
the S .... fo Tamil Nadu. The delalla of amount dIeburIed 
tindet this IChemI 81'8 81 fofIow8: 

(As. In Lakha) 

1991-87 1887·98 1988-88 
(upto 30.1.88) 

6.00 8.00 

provIcIng credt at concIIIkNI .... or InIereII for HIt 
~ IdMIIee IwoughouIIhe country including the 
..... 01 ........... KMwIIIka Md·T ..... Nadu .. 
1 ..... The .,........... ... beag Implemented ~ 
the State Channe,talnv Agencies nominated by the 
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respective State Govemments. The achievements in terms 
of sanction and disbursement with respect to States of 

Maharashtra. Karnataka and Tamil Nadu are as foHowa 
(aa on 30.11.98): 

State Sanctlol18 (cum'Jlatlve) Disbursements (cumulative) 
(Rs. In lekhs) (Rs. in lakhs) 

Beneficiaries Amount Beneficiaries Amount 

Karnataka 7670 1555.34 5385 981.10 

Maharashtra 1950 1191.84 850 582.95 

Tamil Nadu 1380 

{Translation] 

Theft of Red Light Controller 

1576. SHRI RAJENDRA AGNIHOTRI: 
SHRI ANAND RATNA MAURYA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the attention of the Government has been 
drawn to the news Item captioned "Delhi meln rod-llght 
controller churane vale giroh sakriya" appearing in Danilc 
Jagran dated November 11, 1998; 

(b) if so, the facts thereof; and 

(c) the precautions to be taken by the Government 
to check recurrence of such jr ~dent in future? 

THE MINISTER OF HOME AFFAIRS (SHRI lot<. 
ADVANI): (a) Yes, Sir. 

(b) Delhi Police have reported that during the current 
year, 17 "Controllers" were stolen from various 
intersections. 

(e) Delhi Police h(llYe asked Mis. Keltron (who are at 
present maintaining traffic s/gnaI8 in DelhI) to pI'OYIde 
appropriate locldng devices In all .,."ContrdIert" 'to 
prevent such thefts. 

637.00 1000 464.00 

[English] 

International Conference on Popuhltlon 

15n. RAO INDERJIT SINGH: WHI the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether an International conference on population 
and Development waa held In cairo In 1994; 

(b) If so, whether the Government had worked out 
programmes on population control on the basis of 
dlacUS8lone held In the conference; 

(e) whether the various programmes worked out by 
the Govemment at that time are still pending and no 
efforts were made 80 far for their Implementation; 

(d) If 80, the reasons therefor; and 

(e) the steps taken by the Govemment to Implement 
theee programmes? 

THE MINISTER OF STATE' OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALA/): (a) Yea, Sir. 

(b) to (e) In keeping with the recommendatiol18 
adopted at the Conference, the ReproductIve and Child 
Health (RCH) Programme hal been taken up by the 
Government of India for the IX Plan period (1997-2002), 
with the objective of austaining and strengthening the 
InteNentiona started unc:ktr the ChIld Survival and Safe 
Motherhood (CSSM) Programme, Improve quality of 
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services and extend the aeMces to cover control of RTV 
STI. Major initiatives for improvement In quality of servioes 
Hke replacement of the system of aetting contreceptivee 
targets set from above and monitoring baled on eamp6e 
SUfVeys are atready in place. During the CUtTenI yur 
inl>etus has been provided to operationaJi8ation of SpecIIc 
Schemes under the RCH for which proposala ere required 
to be submitted by the State Governments for funding. 

[Translation] 

Length of India'. Borde ... 

1578. SHRI VIJA Y GOEl: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the total length of India's borders In aquare 
kilometers; and 

(b) If so, the details of places from where the foreign 
nationals Infiltrate into the country? 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 
ADVANI): (a) The approximate length of India's border 
with other countries Ie 15,106.70 Idlometera. 

(b) In view of the porous nature of the Intemational 
border, it Ie not possible to Indicate the piece through 
which infiltration of foreign nationals take pI8ce. 

(English] 

Terrorlet ActIvttIee In Kutch, 0 ...... 

1579. SHRI P.S. GADHAVI: Win the Mlni8ter of 
HOME AFFAIRS be pleased to Itale: 

(I) whether the terrorist activitIeeare betng activated 
from across the border in Kutch district of Gujarat; 

(b) if so, the details thereof; and 

(c) the measures taken by the Union Government to 
check such acttvItIes? 

THE MINISTER OF HOME AFFAIRS (SHRI LK. 
ADVANI): (a) to (c) There are some inpuII to indIcIde 
that after fencing on Punjab and RaIaIh&n borders, the 
attention of Pal< agencie8 has shifted towardI the Gujarat 
border eapecially the creeks and the coastal a .... and 
they are making efforts to acIMde smuggIeIs and c:antera 
at Bacin & 0ipI0 oppoeite Bhuj. To·own:ome the problem, 

BSF troope aN on alert 80 .. to check any inftttt'IIlIon or 
any other anti-1nc:.Ie actMtee. BSF hal taken the foNowtng 
8tep8 In thI8 regard:-

(I) Deployment of more troops, sanctioned by 
Govt. under the opansion plan, and thereby 
reduCIng Inter BOP gaps for better border 
management and vigilance; 

(it) Out Poa, petroIIIng and Mka duIIeI have 
been inIenIIfIed; 

(iii) IntenIIying patrolling on the borderIcreek .... 
on vehk:IaI, horae, camel and boata; 

(Iv) ConatructIon and manning of more numbens 
of OP Towers; 

(v) u.. of modem gadgets and Night Vlaton 
DeYIoeI to check infiltration; 

(vi) Proposed constructlon/er.ction of border 
eecurIng t.nctng, flood light and border road 
In the stretch of R8nn .... ~ Benner 
dIstt. In Rajasthan for better cIomInatIon Md 
effectlv. check or croeelng by ml8creant8, 
smugglers and ~ .. ; 

(YIII) Conduct of frequent co-on.tnation meeting with 
locals. 

1580. SHRI PRASAD BABURAO TANPURE: 
8HAI 8.S. OWAI8t: 

WI! the MInIItIIr of PETROLEUM AND NATURAL 
GAS be pIeued to .... : 

(a) the number of count"" where Indian 011 
~ are on the job lit pr8I8I'1t; 

(b) the nwnber of work ordera received by .... 
compenieI during the ~ thIM years, country ...... ; 

(0) whIIhet • high IeYeI delegation vIIIted RuuIa 
recently to pick up equIIy In R~ 01 campInIIe; 

(d) • 80, the ..... ...." IIIongwIIh the outcome 
of the viii and the 1nv .... 11 .... In fore9l excNnge IIkeIV 
to be made therein; 
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(e) whether any areas have been identified for off 
shore and on shore drilling of oil; and 

(f) If so, the details and location thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROL EUM AND NATURAL GAS (SHRt SANTOSH 
KUMAR GANGWAR): (8) and (b) ONGC Vldesh Ltd., 

with British Petroleum and State 011 Ie executing a 
Production Sharing Contract in Vietnam. In addition, 
ONGC has entered into 2 drlIHng service contracts in 

Ba~hand one drifting eervtc. contract in Oman. 
OIL has singed a farm-out agreement with Mis. TOTAL 
of France for 20% participating interest in an exploration 
project in Oman Block-4. 

(c) to' (f) Minister of Petroleum and Nelural Gas had 
visited Russia recently. During the visit, the following was 
discussed:-

(i) Participation by Indian 'Exploration and 

production companies In RUllia and third 
countries; 

(iI) PartiCipation by Indian companies in the equity 
holding of Ruesian 01 Companies; and 

(III) Participation by Auaalan companies in India's 
E&P Sector. Details of proposals are under 
discussion between the Indian and Russian 
Companies. 

Conference of CttIef Secrllllriel 

1581. SHRI PRAMOTHES MUKHERJEE: Wli the 
Minister of FOOD AND CONSUMER AFFAIRS be pleased 
to state: 

(a) whether a conference of Chief Secretaries held 
recently to review on the price rise of .... ntlal 
commodttles; 

(b) if 80, the details of ather pointe dIecI.eed and 
outcome ~; 

(c) Whether any dIrectIvee haVe been taMMd'to'Statee 
to contain the prices; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): (a) to (d) A meeting ot the Chief 
Secr.taries of .n StatetlUnion Territories was convened 
by the Ceblnet Secretary on 7.11.98 at New DeIhl to 
review the price situation of essential commodities In the 
country. The meeting dlsculled various aspects of the 

price rise and reached certain conclusions. A summary 
of concIu8Ions arrived at the meeting Is given In attached 
statement. 

Stlltement 

Meeting of Chief Secretaries of StatesiUnion Terrltorllls 
taken by the Cabinet Secretary on 7. 11. 1998 

at New DeIhl 

In pursuance of a decision taken recently by the 
Prime Minister in a meeting with the Group of Minlstel'8, 
the Cabinet Secretary today held a meeting with the Chief 

Secretaries of State Governments and Union Territories 
to review the situation arising out of the recent increase 
In the price& of some eaaentiaI commodities. The me"" 19 
took note of the abnormal increase in prices and 
c:Ii8cuIlld meuuree, both short term and otherwise to 
bring down prices and to avotd a recurrence of the 
problem.· After a detailed review of the situation, the 
meeting reached the foHowing concIusions:-

(i) In the light of the damage caused to seedings 

for the late kharif cropot onions, it was felt 
that the ban on their export, which currently 
is valid till the 30th November, 1998, may be 
extended till the 31st Janua!)" 1999. 

(II) Restrictions on the movement of essential 
commodities Including informal restrictions 
need to be lifted in the interest of their free 
flow throughout the country. 

(III) Stringent action should be taken against 
hoarders and blackmarketee,. under the 
provIIion8 of the Essential Commodities Act 
and the Prevention of Blaclunarketing and 
Maintenance of Supplies of Easentlal 

Commodities Ad. It W88 not .. that necessary 
pow .... in this regard already stand delegMed 
to the State Governments and Union 
Territorie. and- they should invoke these 
powers whenever warranted. 
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(iv) Market intervention operations should be 

undertaken by the State Governments and 
Union TerritorieI.as last resort tna IIWIIparent 
manner so nto ensure that the maxirAum 
benefits are available to the vulnerable and 

weaker sections of the loolety. Where 

necessary, the Central Government would be 

prepared to consider grant of financial 

aaslstance for this purpose on ma1lChing basil 
to the State Govemments. 

(v) in addition to the above immediate measures, 
the meeting feft that action should be taken 
to improve the crop forecasting system 10 that 

crop production estimates are as accurate 88 

possible. In this connection, the State 

Govemments and Union Territories have an 

important role to play by way of inputs for the 

crop forecasts. It is essential therefore that 

they take urgent action in this regard. A joint 

monitoring mechanism will be set up between 
the Central and State Govemments to make 
real time assessment of surplueee· and deficits 
and to plan in respect thereof. TowardIthll, 
the Government will set up a Nanonal 
Forecasting Centre for Agricultural produeta. 

(vi) Decisions on Imports to cover the anticipated 
gap between demand and supply should be 
taken at the stage of forecasts prepared on 
the basis of area sown. That Is to .. y such 
decisions should be taken 3·4 . months in 

advance of harvest. It was also felt that such 
Imports should be undertaken on a cenIraIiIed 
basis by Central Govemment agencies and 
not separately by individual State agenciel. 

(vii) Storage facilities at present aN inadequate and 
are not evenly distributed throughout the 

country. Building up 0" storage capec:Ity In 
different parts of the country II, therefore, 
absolutely essential and an action plan should 
be immediately drawn up to augment 

capacities in this regard. States maintaining 

control on cold storages should rapHI their 

cold storage orders. In order to improve 

country's storage technology for agrtcuItunII 
products. Ministry of AgricultUre wUl set up a 
high level expert group to Identify the 

. necessary policy measures. 

.• 1(. 

(viii) Food proo'."tg facililtea _ need to be 
st .. 1gIMned In • big .,.,. ThiI ... not . only 

...,.. ...... loiii ". .. ntty due to wutave 
of vegItIIbIeI etc. II avoided but aIeo that 
such commodIIIeI ..... vallable In proceIIed 

fonn in times of ehortage. 

(Ix) The dI8tributton machinery in the State. and 
Union Terriloriet need to be tightened rio • 
tID rniniMe IhI .::ape tor M'/ lind of ...... 
of stocks. AIongwIth this the price monitoring 
mecha1Iam In the StaIIIand Un60n TertItorieI 
need to be Itranglhened on a priority bI8II 
to cover the ruraJ ...... 1180. 

(x) Additional allocatlonl of rice, wheat and 
paImoIein reqU8lted by some of the State 
Goven:tments W8f8 agreed to. 

(xl) State Govemrnenta have been given ftexlblNty 
to eX8q)t any edible on from the provlelonl 

., the 00mpuIs0ry PIICIcaging Order 80 that 

no undue herdllilp Ie caUMd to COMUm8fI. 

(xli) A apect.I study group win be Nt up to IdentIy 

.".... .... requ1red to meet the needs of ncN'Ih­
aut States and lliand terriloriea regardng the 
supply of ....mIaI commodltlel. 

SUpply of Food Item. under POI 

1682. SHAI N.K. PAEMCHANDRAN: 

SHRI H.P. SINGH: 

Will the Mlnllter of FOOD AND CONSUMEA 
AFFAIRS Oe .pINIed to .... : 

(a) whether the quality of food lema .upphd under 
the PDS II the 111M wNch II ~ by .. FCI during 

the current year; 

(b) H not, the reuona theNfor; 

(c) wh81her compIalnt8 MY. been recetYed from 

varioUI StaIeI ~ from KeraIa In .. ,..,.rd; 
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. THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA·PAL 
SINGH YADAV): (a) Good quality foodgrains, free from 
insect infestation and strictly conforming to PFA standards 
are supplied by FCI under PDS and the quality is same 
during the current year also. 

(b) Does not arise. 

(c) No specific complaint has been received from 
any State and particular1y from Kerata In this regard. 

(d) Does not arise. 

(e) The following action plan has been formulated by 
the Government to check the quality of foodgrains 
distributed under POS: 

(i) The representatives of the State Govemments 
are allowed to check the quanty of foodgrains 
before lifting stocks from the godowns for 
distribution under TPDS. 

(il) Type, sealed samples of foodgralns from the 
issuing lots are displayed at fair price shope 
for the benefit of consumers. 

(iii) Surprise checks by the Govemment agencies 
are carried out at fair price shops to check 
the quality of foodgrains. 

[Translation] 

Se\llng of Stolen Paaaporte 

1583. SHRI PANKAJ CHOWOHRY: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Government have bueted a gang 
engaged in the selling of the stolen passports; 

(b) if so, the details thereof; and 

(c) the number of persons arrested and the action 
taken against them? 

THE MINISTER OF HOME AFFAIR$ (SHRI L.K. 
ADVANI): (a) to (c) 'Public Order' and 'Police' being State 
subjects as per the Constitution of India, the registration, 
Investigation, detection and prevention of crime is primarily 
the responsibility of the State GoYemmenta. Infonnatlon 
relating to busting of gangs, crime-wtee, is not maintained 
at th& Central level. 

Availability of Put ... 

1584. PROF. RITA VERMA: Will the Minister of 
FOOD AND CONSUMER AFFAIRS be pteaaed to state: 

(a) whether per capita availability of pulses has 
decIlned during 1997-98, and current year; 

(b) If so, the details thereof and the reasons therefor; 

(c) the quantity of pulses imported under the open 
general licence during the said period; 

(d) the reasons for import of pulses; 

(e) whether the import of pulses has any impact on 
the market prices of pulses; 

(f) If so, the details thereof; and 

(g) the steps taken by the Govemment to meet the 
situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHAI SATYA PAL 
SINGH YADAV): <a) and (b) Yea, Sir. The per capita net 
availability of pulses has declined during. the year 1998. 
The per capita net availability of pulses during 1996, 
1997 and 1998 is given below: 

Year 

1998 (Prov.) 

1997 (Prov.) 

1998 (Prov.) 

Per capita net availability of pulses 
(Kg. per year) 

12.0 

14.0 

12.1 

The decline in per capita avaBability of puIIes during 
the year 1998 may be attributed to faU in the production 
of puIH8 from 14.46 mlUion tonnes In 1996-97 to 13.35 
million tannes in 1997-98. 

(c) The quantity of puleea imported during 1996-97 
to 1998-99 (upto September, 1998) is as under:-

1996-97 

1987-98 

1998-99 
(Upto September, 
1998) 

6.32 IaIch tonnea 

8.68 lakh tormes 

1.48 IaIch tonnes 
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.(d) to (f) At present, there is a deman~&upply gap 
01 over two million tonnes of pulses in the country. In 
order to augment the availability, the Import of pulses 
was placed under OGL. The import duty has also been 

reduced to zero per cent w.e.f. 14.10.98. Import of pulses 
during· the first five months of the current financial year 

(April-September; 1998) showed a decline compared to 

the same period of last year. This is al80 one of the 
reasons for increase in the prices of pUl888 in the country. 

(g) The reduction of import duty on pulses to zero 

per cent is expected to increase import of pulses under 
OGL. Besides, Govemments, Govemment of India Is 
taking all possible steps to increase production of pulses 
in the country. 

{English} 

Welfare Scheme for Rural Laboure,. 

1585. SHRI ASHOK PRADHAN: wm the Minister of 

LABOUR be pleased to state: 

(a) the number of workers in the mining sector in 

the country and particularly in backward/rural areas of 

U.P. State-wise; 

(b) the welfare scheme formulated by the 

Govemment/Saate Government for them and the number 
of workers who have been benefited under the scheme, 

State-wise; and 

(c) the funds allocated in this regards, State-wise? 

THE MINISTER OF LABOUR (OR. SATYANARAYAN 
JATIYA): (a) Statement-I showing the number of workers 

in the mining sector In the country (State-wise) is attached. 

(b) A number of weHare schemes have been 

formulated for the benefit of workers engaged in 

Limestone Dolomite mines, Iron OrelManganese Ore! 
Chrome Ore mines and Mica mines and their family 

members in the sphere of health, education, housing, 

recreation and water supply. A list of such echeme8 is 
attached as Statement-II. The number of workers who 

have Geen benefited under the acheme is given in the 

enclOMd as Statement-HI. 

(c) Statement-IV showing aUocatIon of fundi for mine 

worbril'or 1998-99 is attached. 

Name of the State 

1 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Delhi 

Goa 

GuJarat 

Haryana 

Hlmac:hal Pradesh 

Jammu & Kashmir 

Karnataka 

KeraJa 

Madhya Pracle8h 

Maharaahtra 

Manipur 

Meghalaya 

Nagaland 

0ftIIe 

......... t I 

Number of Mine Workers 

2 

17795 

5 

6654 

268245 

1839 

n,. 
38756 

8626 

seN 

1. 
404917 

2531 

400728 

19067 

18 

Q30 

57 

107828 



599 Written Answers DECEMBER 8, 1998 to· QuestIons 600 

2 

Pondicherry 0 

Rajasthan 73952 

Sikkim 77 

Tamil Nadu 14997 

Tripura 0 

Uttar Pradesh 9745 

West Bengal 1S4OOO 

Shttement II 

List of Welfare Schemes for Mine WorlcelS (Limestone 
& Dolomite Mine Workers, Iron Ore, ""ngtlfHISe Ore 

& Mines and Mica Min.) 

HEALTH 

1. 

2. 

3. 

4. 

5. 

Scheme for reservation of beds in T.8 .• HoIpitaIa 

Scheme for treatment of Mine WOfbrs suffering 
from Mental Diseases. 

Scheme for treatment of Mine Workers auIfering 
from Leprosy. 

Scheme for domicialiary treatment of mine workef8 
suffering from T.B. 

Matemlty benefit scheme for female mine workers. 

6. Re-imbutsement of actual coat of treatment to mine 
workers 8uffering from Cancer. 

7. 

8. 

9. 

Grant of financial Assistance to mine workers for 
purchase of Spectacles. 

Scheme for paymant ofaxtra Monetary 
Compensation tor SteriRsation to mine wottt ..... 

Re-imburaement ot expenditure a. financial 
assistance to mine workers in raepec:t of Heart 
Diseases. 

10. Re-imbursement of expendtture as financial 
888iatance to mine workers In respect of Kidney 
Transptantation. 

11. Scheme tor payment of Compensation In caea of 
Fatal and Serious AccIdent to mine wo ...... 

12. Scheme for providing artificial limbe to mine 
workers. 

13. Grant-in-aid to Iron Ore, Manganeee Ore & Chrome 
Ore and Limestone & Dolomite Mines 
Managements for purchase of Ambulance Vans. 

HOUSING 

1. Financial assistance to mines managements for 
construction of low cost type. I and type-II hOUl88 
for mine workers near work site. 

2. Build Your Own HOU88 Scheme; Interest free loan 
and subsidy to mine workers for conetruction of 
their own houses. 

EDUCATION 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Award of Scholarship to SchooVCefIege 'going 
children of mine workers. 

Compoaite acheme for financial 888Istanc:e to the 
school going. children of mlneworker8 for supply 
of one set of drees, slat... note books and text 
books. 

Assistance to mine owners for running Central 
library. 

Aaatatance for purchase of school buses to the 
mine managementa. 

Assistance to the mine managements for 
maintenance of Libra""'. 

Grant-In-aid for recognised schools In the Iron Ore, 
Manganese Ore & Chrome Ore Mining areas for 
purchase of fumiture & equlpments. 

Mld-day meals scheme. 

Payment of ~. on pusInf final Unlversilyl 
Board examinations from HIgh School onwwda. 

Scheme to provide ~ ~ 
of Re.1 to femaJe 0I1iIchn of mirw worUra, on 
the bMi8 of abndance in 1ChooIa. 



60t AGRAHAYANA 17,· 1920 (Saka) 

RECREATION 7. Setting up of W ....... Centres. 

1. 

2. 

3. 

4. 

5. 

6. 

Organising Sports, Social & Cultural actMtIes for 
mine workers. 

Scheme to provide buses for tranaportallon of mine 
workers. 

Establishments of Audio-Visual ..,.Clnema Vanal 
Exhibition of films. 

Excursion-cum-study tours. 

Supply of T.V. Sets. 

Setting up of Multipurpose InstttutealDeveloped 
Multipurpose Institutes. 

8. G ..... of M.P.l.tID.M.P.I.eJWelfare CentNe. 

9. SpoN Ground. 

10. Holiday homes. 

WATER SUPPLY 

1. 

2. 

3. 

Financial ...... nee to am.1I mine 0WMf8 for 
aInIdng of weill. 

Financial uateeance to aman mme ownert for 
execudon of WIlIer euppty scheme. 

Flnaodal .... Ilance to big mine ownera for 
execution of water supply scheme. 

sr.tement III 

Number of beneficiaries under the Umestone & 001"'""- M/".. Ubour We1fw8 Fund 
during the yur 1997-9B 

S.No.; Name of the Scheme Allah.· a.ga. BhI- . Bhuban· caJcuaa Hydera· .Mba!- . Karma Hagpur 
ba<r Lore- wa ... - Hhwar- bad- pur- -

2 3 4 5 S 1 8 9 10 11 

I. HEALTH 

1. Patients treated in 3747 0 188751 21524 0 48665. 44029 17440 2875 
dispensaries 

2. GIA for maintenance of 3 5 13 5 3 25 J8 3 3 
dispensaries 

3. Procurement of 0 0 0 1 2 0 0 0 0 
Ambulance Van 

4. Bed occupation in T.B. 0 0 61 0 0 0 0 0 0 

Hospital 

5. Domiciliary treatment to 0 0 0 2 0 0 0 0 0 

T. B. patients 
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2 3 4 5 6 7 8 9 10 11 

6. Fatal & Serious accident 0 0 0 3 0 0 0 0 0 
cases 

7. Purchase of spectacles 0 0 128 0 0 0 0 0 0 

II. EDUCATION 

8. Grants of scholarship to 5 122 4050 971 103 250 121 46 43 
children 

9. Supply of one set of 0 86 4990 896 63 76 203 27 23 
uniform/text books etc. 

10. Percentage Incentive 0 0 86 27 0 9 5 (l 

11. Attendance Incentive 0 486 0 45 3 0 15 

12. Grants tc· Libraries 0 0 0 1 2 1 0 0 

III. RECREATION 

13. Organisation of .oclal, 0 0 5 5 2 15 11 2 0 
cultural & sports activity 

14. Exhibition of FUms 0 0 8 5 4 2 2 0 

15. Supply of T.V. Seta 0 0 0 1 1 0 0 0 

16. Workers vi8itlng 0 0 0 20 0 0 0 0 
Holiday Home. 

17. Excurslon-cum-study 1 0 0 0 0 0 0 0 0 
tours 
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1 2 3 4 5 6 7 8 9 10 11 

18. Setting of Welfare 0 0 0 0 0 0 0 0 1 
Centres 

IV. HOUSING 

19. BYOHS (Loan) 0 0 67 2 0 65 0 0 0 

20. BYOHS (Subsidy) 0 0 22 3 0 35 0 0 0 .. 

21. Group Housing Scheme 0 2 0 0 0 0 0 0 

22. Type·1I Housing 0 40 0 0 1 0 0 0 
Scheme 

23. Housing for EWS 0 0 0 0 0 0 98 0 0 

V. WATER SUPPLY SCHEME 

24. Water Supply Scheme 0 0 0 0 2 0 0 0 0 
for Small Mines 

Number of beneficJsrles under the Iron Ore, Chrome 0,. & ~ .. 0,. "*'- LaboIIr w..... Ftmd 
dutIng ",. )'Nt' tIl7·9B 

S.No. Name of the Scheme BangaIont ~. HyderIIbIId JIIbIIIpur Nagpur 

2 3 4 5 8 7 

I. HEALTH 

1. Patient treated in diapenlariel 87605 15C834 22~ 57242 9588 

2. GIA for maintenance of dIIpenIIrieI 4 22 0 5 12 

3. Domiciliary treatment to T.B. 0 0 3 0 0 
patients 

4. Fatal & Serious accident cues 0 0 0 0 2 
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2 3 4 5 6 7 

6. Purchase of spectacles 4 0 0 0 0 

6. Treatment of mine workers for 0 1 0 0 0 
Cancer 

II. EDUCATION 

7. Grants of scholarship to children 1822 - 22 24 1002 

8. Supply of one set of unNomv\axt 407 131M 45 34 1014 
books etc. 

9. Percentage Incentive • 0 1 21 

10. Attendance Incentive 4100 0 1 370 

11 Grants to Libraries 0 0 0 5 1 

12. Grant for School Bus 0 0 0 0 

13. Mid-day Meal 0 t273. 0 0 0 

III. RECREATION 

14. Organisation of aochl. cultural & 1 10 1 7 15 
sports activity 

15. Exhibition of FIlms 0 '12 0 0 89 

16. Supply of T.V. Sets 1 1 0 0 1 

17. Workers visiting HolIdaY Homes 0 'III· 0 0 0 

18. ExcurSion-cum-atudy toUra 1 1 '1) 0 0 
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2 3 4 5 8 

19. Setting of Multtpurpoae IndIution o 27 o o 

20. Cinema Vans o 2 o o 

IV. HOUSING 

21. BYOHS (Loan) o 4 o o 

22. BYOHS (Subsidy) 7 2 o 

23. Group Housing Scheme 25 o o o 

24. Type-II Housing Scheme o 84 o o 

25. Type-I HOusing Scheme o 355 o o 

St.tement Showing ",. No. of ~ tJIttIer lite ·ua .... Labour Werle,. Fund 
during the YMf ,.7-111 

S.No. Name of the Scheme 

I. HEALTH 

1. Patients treated In ..,.,..,... 

II. EDUCATION 

2. Grants of echolarthlp to chIIdrwI 

3. Supply of one set of Unif~. book c. 

III. RECREATION 

3. Cinema Vane 

·lnformaUon Ie not maintained S ...... 
Allahabad region COYeI1I U.P .• JlK. H.P •• fI\qIb. DiIhI ... a.1dIgM\. 
Bhlwara Ngion COWf'I AaI • ....,. ~ ... ....,... 
BMgMn region CCMtrs KamaIca. ~ tI1d LIICIItIIdIu ••. 

17183 111457 

67 

o o 

1 o 

~ NgIon CXMIfS 0riIa .• 
c.JcuIIII region covers W.B .......... MMI. ...... T .... ~ AI\NcNI PrIIdIIh • ...."." ... 1Iddm. 
Hydwabad,.glon CO\/Wa A.P .• T ... Nedu. 1tondIchItfr· ... AildlllNIft ............... 
JabIJ/pUr region covers Mar:Ilva PIDIt\. 
Ks""" region covers BIhar. ..' 
1'agpur regIOn covert MIher'8Ihtra. Goa. bImIrI & btu . ..t 0IIdra • NIIgIr ...... 

810 

7 

o 

o 

o 

o 

o 

o 

o 

31788 

121 

o 
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AJJocation of the FUI'Jds 1998-99 

SI.No. Region LSDM 

1. Allahabad 45,16 

2. Bangalore 55,37 

3. Bhilwar. 2,08,88 

4. Bhubaneshwar 65,11 

5. Calcutta 46,n 

6. Hyderabad 1,35,28 

7. Jabalpur 1,46,90 

8. Karma 19,04 

9. Nagpur 15,95 

Total 7,38,44 

Filling up the VaCllnt Poeta In Hoapltala 

1586. SHRI R.L.P. VERMA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pIeued to state: 

(a) the number of posts of medical office,. and para­
medical staff lying vacant In each Govemment dispensary/ 
hospital In the country; 

(b) if so, the time since when theae posts have been 
lying vacant and the reasons therefor; 

(c) whether the Government propoee to eatabIish 
health services within labour welfare organisations for 
streamlining health services; and 

(RS. in '000) 

IOMC MICA 

0 0 

1,99,92 0 

0 17,63 

4,17,87 0 

0 0 

21,38 70,92 

1,88,06 0 

1,95,71 1,48,45 

1,06,16 0 

11,27,10 2,37,00 

(d) If lO,the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) and (b) The potts of Medical Officers 
are created by the State Govts. as well .. the Central 
Govt. and are filled through the State Public Service 
Commission and the UPSC. The.poats of para-medical 
.ateff .... aIIo Cl'tI8ted·by State Govts, and Central Govt. 
. and·· .... filled .. through ~ Directorate of Health 
$eMcee . or Sub-ordinate ofticee. The v8CMCiel ariIe 
mainly due to retirement, resignation. ..., of oIIIoora 
and clue to creation of new poats. The vacane"', 
therebe, vary from time to time as they get ftIIed ~ 
through regular recruitments. Such Infonnatlon on a 
countrywide buia Is generaUy not available. 
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(c) and ((d) The· propout to decadre poetI of CHS 

under labour Welfare Organisation Is currently under 
consideration by the Government. 

Inwlligation conducted .Inat Romeeh 8harInt 

1587. SHAI JANG BAHAOUR SINGH PATEL: 

SHAI PAITHVIAAJ D. CHAVAN: 
SHAI U.V. KRISHNAMRAJU: 

SHR1" AJAV CHAKRABORTY: 
PAOF. P.J. KUREIN: 

SHRIMATI GEETA MUKHERJEE: 
SHAt C. KUPPUSAMI: 

SHAI ASHOK NAMDEOAAO MOHOl: 
DR. BIZA V SONKAA SHASTRI: 

SHRI VtJAV GOEl: 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a' whether investigations are being conducted In the 
case of Romesh Sharma's links with Dawood Ibrahim, 

Politicians, lSI, Reflance Industries UmJted, Bureaucrats 
and Police officials and brain behind Bomb8y 'type bomb 
blasts in Delhi; 

(b) if 50, the det. and outc:Qme thereof; 

(c) the valUe of property and docwnenIa eeIzed duItng 
the raids; and 

(d) the steps taken by the Government to repatriate 

Dawood Ibrahim to India? 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 

ADVANI): <a) to (c) Romesh Sharma was arrMted on 
21.10.1998. This was followed by searches in the houH 
and, during the next few days, 15 C8I88 were regIItered 

against him. Of these, 13 cases are under inveetigation 
of Delhi Police whereas the remaining 2 cues have been 
transferred to the CBI for investigation. The enquiry Into 
the nexus of Romesh Sharma with the etMnen1a of the 

UndelWOrid and the others, in an Its rwnIficaIiona. has 
al80 been entrusted to the CBI. 

During the 8earche8 at Romeeh Sharma'. houM, 
ctocumenl& ".,..w.g to at leMt 11 properties In DelhI 
and 5 In Bombtly were found. In addition, 14 care, 

impot'IIId liquor, ..".. .... , '14 ttYe c.rtrtdgee of .32 
bOre, jewellery,· gold crockery and other prectous 
omamenla were recovered. A ium of AI. 11.00 IIIkhI '" 
CIIh. Iharee worth As. 1.00 crore and FOR for AI. 23.50 
IIIIthI were Il1o recovered. 

(d) Dawood ibrahim Kaakar is an abIoondIng ac:cuaed 

in Bombay bomb bIut cue which lapending triel In the 

o.tgnated Court, Mumbai. On the requ.lt of the 

prosecution, the Designated Court..... declared him a 

proclaimed offender In the c.... Efforts to arrest Dawood 

Ibf'ahIm Include Ia8ue of a Red Comer Notice against 
him by the Interpol, Lyons and anachment of five 

propertlea belonging to him by the OeaIgnated Court. In 

addition, requestl were made to Governments of U.A.E. 
and Pakistan for repatriallon of Dawood. ibrahim and other 
accused who we ... reported to be In VAElPakistan. The 

Government of Paklatan hal deniedlhelr presence In 

thai country. However no repty hM been rwcetved horn 

the Govemment of UAE In this regard. 

1588. PROF. AJIT KUMAR MEHTA: 

SHAI. RAJeANSHI MAHTO:" 

Will the Minister of HEALTH AND FAMll V WELFARE 

be pIMHd to ... te: 

(.) ~ the attention or the Govemnwtt hu been 

drawn to a news-Item captioned 'Safda~ang HoapItJI 

Waste Retums to Market" appeared In the Times of I~ 

dated May, 22 1888; 

(b) if 80, whethel any enquiry haa be«l conducted 
by the Gcwemment In thia regard; 

(c) If 80, the detaIia thereof; 

(d) H not. the re8lOnl therefor; and 

(e) the steps taken to cIsIodge !he racket? 

THE MINISTER OF STATE OF THE MINJSTRV OF 

HEALTH AND FAMILY WELFARE (SHR' OALIT 

EZHll.MALAI): (I) V .. , SIr. 
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(b) to (e) A decision hal been taken to oancNct an 
enquiry. The hospital authorities have repoMd that they 

have taken the following sleps:-

(1 ) The boundary wall of the incinerator lite hu 
been raised to 9 feet 80 that Jhuggi dweHers 
staying at the back do not have access to it. 

(2) A security Guard has been posted round the 
clock to keep a watch on unauthoriHd enby 
into the incinerator site. 

(3) Surprised rounds of the area are taken by 
the Additional Medical Superintendent, Securtty' 
at odd hours of the day. 

(Translation] 

Medical Practice without Degree 

1589. DR. ASHOK PATEL: Will the MInister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government are aware that a large 
number of quacks are providing treatment ua reatIt of 
which thousand of people die every year in the cOuntry; 

(b) if so, whether an aaaeaament hu been rMde 
about doing medical practice without any recognlaed 
degree by the quacks in the country; 

(c) if so, the details thereof and if not, the re8IOnI 
therefor; 

(d) whether the Government propose to check these 
quacks; and 

(e) if so, the steps taken by the Govemment in th. 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRt DALIT 
EZHILMALAI): (a) to (c) No Survey has been conducted 
by the Governrnent to find out no. of quacks providing 
treatment in the country. 

(d) and (e) Penal Provisions already exist In the 
Indian Medical Council Act, 1956 as weH as In the Indian 
Medicine Central Council Act, 1970 and Homoeopathy 
Central Council Act, 1973 to the e"act that no pel"lOfl 
other than a medical practitioner enrolled on the State 
Medleal Register shall practise medicine In any Sbd8 and 
any person contravening thIe provillon shalt be pt.ftIhIbI8 
with imprisonment. for a term which may extend to one 

year or wtIh fine which may extend . to one thoueand 
rupHI, or with both. 

Further, the Government hu initiated stepI to enact 

legislation for prohibition of unauthorized institutions 
aWafdng degrMI etc., In Modem MedIcIM & ISM&H as 
alao practice by unqualified persona in these 8~. 

{English} 

1590. DR. BIZAY SONKAR SHASTRI: WHI the 
Miniater of FOOD AND CONSUMER AFFAIRS be pIeued 
to state: 

(a) whether NCCF hal been .uppIying IIationery and 
other Items of Inferior quality at higher rate. to 
Government Depal1rMntl; 

(b) whether there Is any proposal to direct NCCF to 
Indicate brand names, sizes and other apecIficatIona on . 
their bIIIa._ 18 done by the Kendriya Bhender; and 

(c) the. rMnMf' In which the ratee and quality of 
!tame supplied to the Govemment Departments by. NCCF 
compere with Kendrlya Bhandar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHAI SATYA PAL 
SINGH YADAV): (a) NCCF has Informed that they make 
supply of quality goode at competitive fa_. 

(b) The NCCF has informed that the efforts are made 
by them to indicate brand name and other particulars in 
sale Invoice. whHe making supplies to Government 
Departments. 

(c) The NCCF and Kendrlya Bhandar have 
Independent pricing polle_ dependent on bUltnele 
faclora. ,. auc:h any rneaningIuI comparison of their rate8 
in fMP8Cl of aU the commodltiea may not be poeebJe. 

PrIeM of .SaIt 

1591. SHRIMATI LAKSHMI PANABAKA: WiD the 
MinIster of HEA&:-TH AND FAMILY WELFARE be pIN8ed 
to state: 

<a> whether the Govamment have rnodltiItd an order 
of .. MIniIIby dilled November 27, 1897 banning. the 
.. of ordiMly .... on MOOUnt of higMr priCIM of the 
iodlled NIt. 
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(b) If sO,the detajls of the mIin poifIII.modIed 
therein; 

(c) the eldent to which the price 01 ~~hIt 
been checked; and .. . 

(d) if not, the time by which the ..... ,~ 
to be modified? 

tHE MINISTER OF STATE OF THE ~RV OF I .. . . . 

HEALTH AND FAMIL V WELFARE (SHRI DAllT 
EZHILMALAI): (a) and (b) No, Sir. 

The notification dated 27.11.97~"''' of 
common salt, unless iodleed, only in ratpICt of dIrecI 
human consumption, with a view to ~ the 
incidence of iodine deficiency cIIaordet8. 

The High Court of Andhra Pradesh & Maharaahtra 
have suspended the operation of the ab(wIenolification 
until further orders. However, !he High CcMt· of Madhya 

Pradesh, Gwa/ior Bench, has upheld the ~ 
above notification on 13.11.98. The. matIIIr II therefore 
sub-judice. 

(c) The price of loose iodated ... which rangee 
between As. 1.75 to Rs. 3 per kg. In manv sa.tulUTl 
is favourably compa;able with that of loose 00CMl0I'I NIt. 
However, the price of packed Iodated 1811 vMeI In the 
range of Rs. 2.45, to Rs. 8 per kg. In 'the country, 

~nding on the brand. 

(d) Does not arise. 

Vocational eour.e. 

1592. SHRI G.M. BANATWALLA; ~ .. , ...... of 
LABOUR be pleased to state: 

(a) whether there are .ny WJCIlIioNI 00UIMI·1n. ..... 
under the Centrally sponsored vOCltionlll ccu.- at +2 

level; 

(c) whether .A thee. cou ..... in the sa.. haw been 
brought under the purview of the AppienItoIe Nt. '981; 
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(d) If not. the COUC8eI ~ have not yet been 
brought under the said Act; 

(.)·the ,...". for not brtngIIlg ..... ~ under 
the uId Aat; and 

(f) the time by whklh • is IIkety to be brought under 
the Id? 

THE MINISTER OF LABOUR (OR. SA'fYANARAVAN 
JATIVA): (a) V .. Sir. 

(b) to (I) The Infonnation Ie being QOIIected by the 

VocatioMl Education BuNeu, ~. of Education 
Mlnlltry of Human Relource Development from 

GoYetNMnl. of KeraIa 8nd·1haII be laid on the Table of 
Houle. 

1683. SHAI RAJO SINGH: Will the Minister ot 
SOCIAl JUsnce AND EMPOWERMENT be pleased to ..... : 

<a) the .... of welt ... ~ being Implemented 
In the backwaJd ..... of BIhar by the UnIon GoYemment 
for the UJAIfb.i6nt of SoheduIed c..... I8\d 8eMduIed 
T,.,..; 

(b) whether the Government have nMewed theM 
1ChemeI; and 

(e) " 10. the detaiI8 the...an 

THE MINISTER OF STATE OF THE MlNISTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (&HR'MATI 
MANeKA GANDHI) <a) The detIIIa of various Cenn/ 
and CeraIy Sponaored ScMme tor the ..... of so. 
and STI in the country including In !he bIIckwarcI .,.... 
of BIhar are given in the encIoHd Statement. 

(b) and (e) Molt of the 8ChemeI have been ..... iewed 
willi ..... 10 melle 1hem moN CII*t end fIeJdbIe to 
caler the ~ and needs of the tarvet groups. 
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The details of Central and Centrally Sponsored 
Schemes for SCa and sr. are given below· 

S.No. Name of the Scheme 

1. 

2. 

3. 

4. 

2 

Special Central Assistance to Special Component 
Plan for SCs. 

Centrally Sponsored Scheme of Share Capital 
Assistance to Scheduled Castes Development 
Corporation of the Statea/UTa. 

Post Matrlc Scholarship to' SCIST Students. 

Pre-Mat ric Scholarship to Children of those 
engaged in unclean occupations. 

5. Book Banks 

6. Coaching and Allied Scheme. 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

Girls Hostels for SCs 

Boys Hostels for sea 

Special EducationeJ Development Programme for 
SC Girls belonging to very low literacy level. 

Upgradation of merit of SCIST studen1e of IX-XII 
standard. 

Liberation and Rehabilitation of Scavengers and 
their dependents. 

Implementation of PCR Act andSC&ST 
(Prevention of Atrocities) Act. 

Grant in aid to Voluntary 0I'ganIsatI0ns working 
tor Seheduled Cutes. 

Special Central Assistance for Tribal Sub Plan. 

Firat Proviso to Articte 275(1) of the Conetltutlon. 

1 

16. 

11. 

lB. 

2 

. State . Tribal Development Cooperative 
Corporation. 

Gr*t Sank tOr Scheduled TI'IMIe. 

Educational Complex in Low literacy Pockets for 
development of ST women. 

19. Girls Hostels for ST •. 

20. BoyIHostefa for STs. 

21. Ashram Schools in Tribal Sub Plan Areas. 

22. Vocational Training Centres. 

23. Research and Training. 

24. Development of Primitive Tribal Groups. 

25. Grant in aid to Voluntary Organisations for 
Welfare of STs. 

Migration from Border Aru8 

1594. SHRI LAKSHAMAN SINGH: Will the Minister 
of HOME AFFAIRS be pleased to state: 

<a) whether due to continuous firing by the Pakistan 
forces In Kargil ~ other a ..... , many people have 
started shifting from the villages; 

(b)H 80, . the details thereof; 

(e) wheIher the GoIIarnrnan haVe granted As. 6,QOO#­
to eech .. houMhoId In Kaksar to construct .bunkers; 

(d) If so, whether people have constructed bunkers 
close to their homes; and 

(e) the concrete measures worked out by the 
Government In this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI L.t<. 
ADVANI): <a) and (b) A number'of border villages of 
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Kargl1. 'Gurez, Kamah, Karan,· Matchil and Uri In Kuhmlr 
Division and Bishnah, Samba, R.S. Pura and Hiranaga, 
in Jammu division have been subjected to heavy shelling 
frem across the border. The Inhabitants of theM villages 
had to temporarily shift from their viIIagII for safer pIacee. 

(c) and (d) Vee, Sir. An amount of Rs. 5000/. 
alongwith CGI sheets costing approximately As. 20001· 
has been given to each house-hold of vlnage Kaksar, 
being the severely affected village, due to shelling. 85 
numbers of bunkers stand constructed since October, 
1997. These bunkers have been oonstructed by the ., 
people themselves and are close to their houses. 

(e) State Govemment have announced free ration 
for the victims of border firing. The State Government 
have also been informed that they can take up the 
construction of bunkers/shelter sheds under the 
Employment Assurance Scheme. 

[Translation} 

Inclusion of Ramagarthl. Sikh In O.B.C. Uat 

1595. SHRI JAGAT VIR SINGH ORONA: 
SHRI GORDHANBHAI JADAVBHAI JAVIVA: 

Will the Minister of SOCIAL JUSTICE AND 
EMPO'YERMENT be pleased to ltate: 

(a) whether Government have Included any c .. tee In 
the lists of SCslSTslOBCs in the current ~r; 

(b) if so, the details thereof; and 

(c) the detall8 of proposals received by the Union 
Government from the State Government to Inotudecettaln 
castes in the lists of SCalSTs or OBCs? 

THE MINISTER OF STATE OF THE MINISTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) No,' Sir. 

(b) Does not arise; 

(c) 249 proposals have so far been recer..d from 
StateslU.Ts for inclusion of communities In the fi8ta of 
Scheduled Castes and Scheduled Tribes. A8 regards 
O.B.Cs. proposals are not received In thII Ministry and ,,..ead these ate referred by the StateelU.T. to the 

National Commission for BaokWaId CIaIIeI. 

{EnglIsh] 

AueuIt on Women 

1596. SHRI BALRAM SINGH VAOAV: 
SHRI A.C. .JC)S: 
SHRI N. DENNIS: 
SHRI SUSH'L KUMAR SHINOE: 
SHRI N.t<. PREMCHANDRAN: 
SHRI MUlLAPALL V RAMACHANDRAN: 
SHRI RAMKRlSHNA BABA PATIL: 
SHRI N.N. KRISHNAOAS: 

WHI the Mlnlater of HOME AFFAIRS be pleued to 
&tate: 

(a) whether the women belonging to minority 
communlti. have been phyalcally .... ulted In Madhya 
Pradeeh and Baghpat recently; 

(b) H so, the ctet.l1s thereof; 

(c) the stage at which the legal proceedingl In the 
maner standa at preeent; 

(d) the number of peraon. arrested so far and 
charges made against them; and 

(e) the preventive ItepI taken by the Union 
Govemment for checking IUCh heinous orimea" 

THE MINISTER OF HOME AFFAIRS (SHRI l.t<. 
ADVANI): (a) and (b) V .. , SIr. As per av.u.bIe Infomtdon 
an incident each at Jhabua (MP) and Baghpat (UP) 
relating to attack on Women belonging to minority 
community has taken place recentty. 

(e) to (e) 'PubIk: Order' and 'Police' .... Slate aubjed 
a. per the Constitution of India. The reglltratlon, 
Inveltig&tlon and detection of crime .. well .. the 
prwenllon of crime are prlmarly the reeponalbltlty of the 
State GeMs. 0etaIIa of individual cuee are not rnaIntaNd 
at the CentrII level. 

AJIhcK91 It Is MI8I'1IiaIV for the State 00YemmenII 
to deal with crime. The Central Golll. h .. been providing 
...-.nee eo the State Gcwenwn.mI for improving 1heir 
pofidng Infrutructure, beIIdee sharing Intelligence with 
them. It has aIao conatttuted a Special fon». called Rapid 
Action Foroe. for UIiItIng the State Governments In 
contrdting communal aituetiona. 

GuideIII- have aIeo been iuuecI, from tJme to time, 
drIIwIng the IftenIIon of the State Govts. to the need for 
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taking action against persons spreading HI-will, hatred or 
disharmony between members of different communities. 
In the wake of recent Incidents of alleged attack on 
minorities, the Chief Secretaries of the concerned States 
have been advised to issue suitable instructions to the 
district law and order enforcing authoritie8 to respond 
immediately to the complaints of atrocitleslharassment of 
the minorities and initiate prompt and effective action to 
identify and punish the guilty. The Govt. is clear that 
facts of violence against the minorities, whenever and in 
whatever form they occur, must be dealt with sternly and 
exemplary punishment awarded to the perpetrators. 

Welfare of Scavenge,.. 

1597, SHRI MUNI LALL: 
SHRI VILAS MUTIEMWAR: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) the funds allotted to weHare department for the 
welfare of scavengers; 

(b) the funds diverted towarda other schemes; and 

(c) the details of assistance provided for the weHare 
of scavengers during the current year and proposed to 
be provided during the Ninth Five Year Plan, State-wiae? 

THE MINISTER OF STATE OF THE MINISTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) Funds allocated for this year is 
Rs. 90.00 crores, 

(b) During this year Rs. 35.00 crores have been 
diverted to Centrally Sponsored Scheme of Post Matric 
Scholarship to Students belonging to Scheduled Castes 
and Scheduled Tribes, 

(c) During the current year no financial ~ 
has been provided for the welfare of Scav4m~18' as 
sufficient funds are lying unspent with the State Scheduled 
Caste Development Corporations. In the Ninth Five Year 
Plan, the tentative allocation for the National Scheme of 
liberation and Rehabilitation of Scavengel'l and .thelr 
Dependents is Rs. 520.00 cro ..... State-wise allocation of 
funds will be decided each year as per the requlrementa 
of various State Governments. 

Infiltration 

1598. SHRIMATI BHAVNA KARDAM DAVE: Will the 
Minilter of HOME AFFAIRS be pleued to state: 

(~ . whether the e.ng&adeehi are infiltrating into. the 
country through SUigud paasage; and 

(b) If 80, the steps taken by the Union Government 
to check such Infiltration? 

THE MINISTER OF HOME AFFAIRS (SHRI LK. 
ADVANI): (a> There are reports of Infiltration of 
Bangladesh nationals through Sliguri. 

(b) A aeries of meuurea have been taMn by the 
Government to curb the problem of infiltration of 
BangiadeIh nationals into India. These measures include 
raiting of additional battalions of Border Security Force, 
redu.c:tion of gaps between the border outposts, 
intensification of patrolling both on the land and the 
riverine border, accelerated programme of construction of 
border roads and fencing, Increase in the number of 
outpost towers, provisions of surveillance equipments etc. 
The matter has also been taken up with the Government 
of Bangladesh on various occasions. The progress of 
these measures is reviewed regularty at various levels. 

[Translation) 

Fellowship by Ambedkar Founatlon 

1599. SHRI RAMSHAKAL: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the foreign fellowship is being provided 
for higher studies by ~ Foundation; 

(b) If so, the details of fellowship provided for Ph.D. 
and . Poet Doctorate COW'88S during the Jut 1hnMt. y-.a, 
subject-wise; 

(0) whether there has been much dehay in holding 
lmervtewe aNJ aMOWICing the results; 

(e) the steps being taken by the Govemment to avoid 
the said delay? 

THE MiNISTER OF STATE OF THE MlNJSTRV OF 
SOCIAl.. JUSTICE AND EMPOWERMiNT (SHRIMATI 
MANEKA GANDHI): (a) V .. , Sir. 
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(b) Details ot persons who have been awarded Dr. 
Ambedkar OVerseas FeUowahipe during the I8It ttne 

YNII .,. .. folowa; 

S.No. Year Name of the Awardee Subject 

I. 1995-96 Three torelgn teIIowshIp were.awarded In IMM two yea", 
twooul of which we,. for Ph. 0 In Sociology 

II. 1996-97 and one in Intemationll Relatione. 

III. 1997·98 Nil 

(c) The Governing Body of Dr. Ambedkar Foundation 

has di8contInued the Scheme fo Dr. Ambedkar.C>verIHI 
Fellowship w.e.f. 14.9.1997 and decided to Introduce 

revised Schemes of Dr. Ambedkar' NatIonal FeIIowIhIp 
and Dr. Ambedkar Oversees Fellowship which are being 

finalised for introduction. 

(d) and (e) Does not arise. 

Retirement Age 

1600. SHRI JAYSINHJI CHAUHAN: WBI the MinIIter 
ot HOME AFFAIRS be pteased to slate: 

(a) whether the Deihl Government hal IUbmitIIId any 
proposal to the Union Government for r.lng the 

retirement age of Its employees: 

(b) H so, the details thereof; and 

(c) the time by which a final decision Is IIMIy to be 

takan in this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K . 

ADVANI): (a) No, Sir. The retirement age of employees 

working . under the Govt. of NCT of DelhI hM eInNIcti 
~ increased from 58 yNII to 60 yeara .. J*' with 

the Central Government employ .... 

(b) and (c) Do not ..... 

Relatione 

[Eng/Jllh) 

1801. SHRI JAYARNAA I.M. SHETTY: 
DR. SHAKEEL AHMAO: 
SHRI NARESH PUGLIA: 
SHRI JANG BAHAOUR SINGH PATEL: 

Will the Minister of FOOD AND CONSUMER 
AFFAIRS be pIIUed to ..... : 

(a) wheIta the GoYemment have Imported wheat 
from AustraNa In the recent past; 

(b) II 10, the ctet.iIe ttMnof and fONlgn eKChMge 
incun'8d thetIIon; 

(c) whether the Au8trIIien Wheat l"..,orted bV STC 
contain exotic weeds and major problem for Kamat8ka 
as appeared in the 'Hindultan Tlmee' dilled October 13, 
1998; 

(d) If 10, the .... of the metier reported 1hentIn; 

(e) the ruction of the Government 1herMo: 

(t) whether the mdIr hM been bIken up wilt the 
AuMrIIIIM WheIt ao.d; 

(g) If 10, the dMaIII thefeof; and 

(h)1he ... ....,. bV 1M Gcwemment to dIIpoIeof 
the AuInIIIn. WheII? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): (a) and (b) yes, Sir. During 1998-99 the 
State Trading Corporation of India (STC) had Imported 
14.15 lakh lonnes of wheat from Australia on behalf of 
Food Corporati~n of India (FCI) C US$ 142.50 PMT 
(FOB) involving a total expenditure of US$ 205.32 million 
(including FOB cost & freight). 

(c) to (e) Presence of some weed seeds was 
detected in the Australian wheat. Such weed seeds are 
an integral part of any foodgrains harvest and it is not 
unsual to delect weed seeds in any bulk import of 
foodgrains. The Australian wheat conforms to the 
provisions of the contract and the specifications laid down 
in the Prevention of Food Adulteration Act and is fit for 
human consumption. 

A complaint received from Kamataka about cross 
infestation of cashewnut stored in the Kamataka State 
Warehousing Corporation Godowns at Mangalore was 
investigated by FCI and found that there was no threat 
of insect infestation. As a measure of precaution the 
authorities of FCI and State Warehousing Corporation 
have been advised to keep the imported wheat stock 
free from infestation by regular prophylactic and curative 
treatment and to issue the stock on priority. 

(f) and (g) STC has taken up the matter with 
Australian Wheat Board (AWB) to keep the wheat 
consignment free from exotic weeds to the extent possible. 

(h) Government has advised the FCI to issue the 
imported wheat stocks to the State Government against 
their monthly allocation for distribution through PDS 
exclusively in non-wheat growing areas. It has been 
decided to release additional quantlttes of wheat to the 
State GovemmentlUT administrations for open sate and 
to ensure that in case of open market sales, Imported 
wheat goes only to the Roller Flour MIls. 

12.01 hrs. 

PAPERS LAID ON THE TABLE 

Notification under Arm. Act. 1858 and Border 
Security Force Act, 1881 

(English) 

THE MINISTER OF HOME AFFAIRS (SHRt L.K. 
ADVANI): Sir, I beg to lay on the Table:-· 

(1) A copy of the Arms (Amendment) Rules, 1998 
(Htndi and EnglIsh versIOns) pubIWled In NOUftcatIon 
No. G.S.A. 99 in Gazette of India dated the 14th 

May, 1998 under ICAHectIon (3) 01 eection 44 of 
the Arms Act, 1959. 

(PIacec:I in library, See No. L T 1702198) 

(2) A copy of the Border Security Force (Seniority. 
Promotion and Superannuation of Officers) 
Amendment Rules, 1998 (HincH and English 
verelona) published in Notification No. G.S.R. 98 
in Gazette of India dated the 23rd May, 1998 under 
sub-section (3) of section 141 of the Border 
Secut1ty Force Act, 1968. 

[Placed In library, See No. lT 1703198J 

Annual "eport and Review on the wortdng of 
National Cooperative Consum..... Fedendlon of 
India Ltd., Ne. DeIhl for the year 1897 .. etc. 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF FOOD AND CONSUMER AFFAIRS 
(SARDAR SURJIT SINGH BARNALA): Sir, I beg to lay 
on the Table:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Cooperative 
Consumers' Federation of India. Limited, New 
Delhi, for the year 1997-98, alongwlth Audited 
Accounts. 

(il) A copy of the Review (Hindi and English 
versions) by the Government on the working 
of the Nattonal Cooperative Consumers' 
Federation of India Umited, New Deihl, for 
the year 1997 -as. 

[Placed in Library, SM No. LT 1704198] 

Annual Report and RevIew on the Working of 
Population R .... rch Centre, &angelore, Population 

Releerch Centre, Vadada,. for the year 1897-98 etc. 

THE MINISTER OF STATE OF ,THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRt DALIT 
~ILMALAI): Sir, I beg to lay on the TabIe:-

(1) (I) A copy of the Annual Report (Hindi and 
Engflsh verslona) of the Population Research 
Centre, Bangalore, for the year 1997"98, 
alongwlth Audited Accounts. 

(Ii) A copy of the R8vtew (HIndi and EngJIah 
versions) by the Government on the working 
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of the· Popt,IJation Research Cantle. a.ngaIore. 
for the year 1997-98. 

[Placed in Library. See No. l T 1705J98] 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Population Research 
Centre. Vadodara. for the year 1997-98. 
alongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government on the wortdng 
01 the Population Research Centre. Vadodara 
for the year 1997498. 

[Placed in library. SH No. LT 1706198) 

(3) (i) A copy of the Annual Report (HIndi and 
English versional of the Population Re8earch 
Centre. Bhubaneewar. for the year 1997-98. 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government on the wor1cing 
of the Population Research Centre, 
Bhubaneswar, for the year 1997-98. 

[Placed in Library. See No. l T 1707198) 

(4) (1) A copy of the Annual Report (Hindi and 
English versions) of the Population Research 
Centre, Chandigarh, for the year 1997-98. 
aIongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
vef8ionl) by the Government on the wortdng 
of the population Research Centre. 
Chandigarh. for the year 1997-98. 

[Placed In library, &.6 No. LT 1708198) 

(5) (I) A copy of the Annual Report (Hindi and 
English versions) of the Population Reeearch 
Centre for Research in Rural and IndUltriai 
Development. Chandlgarh. for the year 1997-
98. alongwith Audited Accounts. 

Oil A copy of the Review (Hindi and English 
verstone) by the Government on the WOftdng 
of the Population Research eenn. Centnt for 
Research in Rural and Indultrial DewIopment. 
Chandigarh. for year 191r7-t8. 

rPlaced In .lJ:)r.aIy. s.. No. LT 170fW8) 

(8) (I) A copy 0' the Annual Report (Hfndl and 
EngIieh ..,..,.,.) of the Population R8M8I'Ch 
Centre, Oh.rw.d. tor the year 1997-98, 
aJongwIIh Audited Acoounta. 

(U) A copy of the Review (Hindi and Engliah 
versions) by the Government on the wortdng 
of the Papulation Aeuaroh centre, OheIwad, 
tor the year 1997-98. . 

[Placed In LIbrary. S. No.LT 1710J98) 

(7) (I) A. copy 01 the Annu.1 Report (HIndi and 
EngIiIh VMIonI) of the Population R .... tch 
Centra, Gandhlgram In8IItute of Rural H .... 
and Family WeIf .... Trust. TMtII Nadu. for the 
year 1997-98. aIongwIth Audited Accounts. 

(H) A copy of the Review (Hindi and Englleh 
v.rsIonI) by the Government on the wortclng 
of the Population R •••• roh C.ntr., 
Gandhlgram Irmltule of Rur.. Health and 
Family WeIfIn TIWt. Tamil Nadu. for the year 
1997-98. 

(Placad In library, 8ft No. LT 1711198) 

(8) (I) A copy of the Annual Report (Hindi and 
Englieh veralone) of the Population Reeearch 
Centre, Guwahati. for the ye.r 1997-98. 
aIongwlth Audited Accounts. 

(U) A copy of tho Review (Hindi and Engliah 
vetaIona) by the Government on the WOIking 
of the population ReHarch Centre. Guwahatl. 
for the year 1997-98. 

[Pt8c:ed In LIIrary, SM No. LT 1712198] 

(9) (I) A copy of the Annual Report (Hindi ana 
EnglIsh vel'llol'l8) of the population ReeeaId't 
Centre. Lucknow, for the y •• r 1997-98. 
atongwtth Audited Accounts. 

(H) A copy oJ the ReView (Hindi and Engaeh 
WI'8Iona) by the Government on· the WOfIdng 
of the ~ Ae8earch Cann, Lucknow. 
for the year 1997-88. 

[PIacIdtn lbrary. S .. No. LT 171:we] 

(10) (I) A copy of the Annual Report (Hindi and 
Ef9iIh V8f'IionI) oJ the Population R8IIIUCh 
Centre. PaIna, for the year 1997-98, aIongwiIh 
AucIIed Aooounta. 
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(it) A copy of the Review (Hindi and English 
versions) by the Government on the working 
of the Population Research Centre, Patn.. for 
the year 1997-98. 

[Placed In Library, See No. LT 1714J98J 

(11) (I) A copy of the Annual Report (Hindi and 
English verslona) of the Population Resealch 
Centre, Pune, for the year 1997·98, aIongwllh 
Audited Accounts. 

(H) A copy of the Review (Hindi . and EngII8h 
versions) by the Government on the working 
of the Popula!lon Research Centre, Pune, tor 
the year 1997-98. 

(Placed in Library, See No. LT 1715198J 

(12) (I) A copy of the Annual Report (Hindi and 
EngHsh versions) of the Population Reeearch 
Centre. Srlnagar, for they.ar 1997-98, 
alongwith Audlted Accounts. 

(ii) A copy of the Review (Hindi and Engll8h 
versions) by the Government on the working 
of the Population Research Centre, Srinager, 
for the year 1997-9 

(Placed in Library. See No. LT 1718198J 

. (13) (i) A copy of the Annual Report (Hindi and 
English versions) of the Population R .... rch 
Centre. Thlruvanthapuram, for the year 1997-
98. alongwith Audited Accounts. 

(it) ~ copy of the Review (Hindi and English 
Versions) by the Govemment on the working 
of·· the Population Research Centre, 
Thiruvanthapuram. for the year 1997-98. 

(Placed in Library, See No. LT 1717198J 

(14) (i) A copy of the Annual Report (Hindi and 
English versions) of the PopulatIon ResealCh 
Centre. Udaipur, for the year 1997·98, 
alongwith Audited Accounta. 

(II) A copy of the Review (Hindi and English 
versions) by the Government on the wortclng 
of the Population Reeean:Ih Centre, Udaipur. 
for the year 1997·98. 

[Placed in Library, See No. LT 1718198) 

(16) (I) A copy of the Annual Report (Hindi and 
Eng/Ish veralons) of the Population Research 
Centre, V/aakhapatnam, for the year 1997-98, 
alongwlth Audited Accounts. 

(IQ A copy of the Review (Hindi and English 
verelons) by the Government on the working 
of the Population Reaearch Centre, 
Vlukhapatnam, for the year 1997·98. 

[Placed In library, s.. No. LT 1719198] 

(18) (i) A copy 01 the Annual Report (Hindi and 
EngIIah veralons) of the Population Reaearch 
Centre, ShImIa, for the yew 1997·98, aIongwfth 
AudIted Accounta. 

(10 A copy of the Review (Hindi end Engllth 
versions) by the Government on the working 
of the Population' Research Centre, Shlmla, 
for the year 1997·98. 

[Placed in l.I)rary, See No. L T 1720198J 

(17) (I) A copy of the AMual Report (Hindi and 
English verslona) of the L8Ja Ram Sarup 
Inltltute of Tuberculosis and Ailed DI8eaaea, 
New DeIhl, for the year 1998-97, aIongwIh 
Aucltecl Accounts . 

(H) A copy of the Review (Hindi and English 
versions) by the Govemment on the working 
of the Lala Ram Sarup tnstitute of 
Tuberc:uloIIa and AllIed DII...... New Delhi 
for the year 1998-97. 

(18) Statement (Hindi and English v8l'llons) showing 
rtNIBOna for delay In laying the pIIp8I'8 mentioned 
at (17) above. 

(Placed in Library, s.. No. LT 1721198J 

(1It, A copy of the Memorandum of Understanding (HfncI 
and English versions) between the Hindustan Latex 
UmIted and the Department of FamHy Welfare, 
MifWItry of Health and Family WeIf .... , for the year 
1998-99. 

fPIaced In lJ)nuy, See No. LT 1722198J 
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12.02 ma. 

PUBLIC ACCOUNTS COMMrrrEE 

PI,..t and Second Reporta 

[Ettg/itJh} 

SHRI MANORANJAN BHAKTA (Andaman and 
Nicobar Islands): Sir, I beg to present the following 
Reports (Hindi and English versions) of the Public 
AccoUnts Committee: 

(1) ·FinltRepdrt on Excess over Voted 0rarM lind 
Charged Appropriations (1996-97). 

(2) Second Report on Union Govern"..,.t 
Appropriation Accounts ,<1918-17) 
Telecommunication Services. 

COMMITTEE ON GOVERNMENT ASSURANCES 

[English} 

SHRI E. AHAMED (Manjert): I beg to pNIII1t the 
Firat Report (Hindi and EnglIsh venlionl) ~ the Com ....... 
on Government Aaaurances. 

\ 

COMMrrreE ON SUBORDINATE L.EGlSLA11ON 

Am and Second Report. 

[Translation] 

SHRI KRISHAN tAL SHARMA (OUter DeIhl): Sir, I 
beg to present the first and aec:ond repott (HhI and 
English versions) of the Committee on .ubordtnate 
'IegIIIdOn. 

12.03 tn. 

STANDING COMMmEe ON HUMAN 
RESOURCE DEVelOPMENT 

(Eng/WI] 

SHRIMATI KRISHNA BOSE (Jadavpur): I beg to lay 
on .. Table a ~ NOh (Hindi and EngIIIh vert6onI) 
of the follOwIng "POrta of the Standing CommIIIae Oft 
Human RMoun:e DeveIopment;- . 

(1) Seventy-first Report of the Comrnttt.. on 
Problem of Drop-Outa; 

(2) Sewnly-MCOnc:f Report of the CommIllM on 
Adutt Education; 

(3) Seventy-thlrd Report of the Committee on 
Dreaded 0 ...... ; 

(4) ~fourth ~ of the COt'.'II .... on 
Vocational EducatIon; 

(5) Seventy-ftfth Report of the CommIttee on the 
Action Taken by the Govemment on the 
RecommendationelObaervationa oontaIned In 
Ita 40th Report on the FunctIontng ot the 
Inclan MuMum, Calcutta; and 

(6) Seventy-tbcth Report 0' the Commlftee on the 
Action Taken by the Govemment on the 
Recommendatlona1OblerYatione oontaIMd In 
... 52nd Report on the FunclloNng of the 
Hattonal l.J)Nry. CeIcutta. 

'2.01 ". tn. 
EXPlOSIVE SUBSTANCES (AMENDMENT) BILL· 

[E~] 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): Sir, I beg to move for leave to Ir'ItrocMIt a • 
further to amend the Exploelve Subetancel Act. 1108. 

MR. SPEAKER: The qUMtion II: 

"That leave be granted 10 Introduce a BiI further to 
amInd the ExpkIeIve SUbetances Act, 1908". 

The motkJn ... MkIptMI. 

SHRI LK. ADVANI: I Introduce the BII. 

"PubIIIihed In 0.... of tncIa. Ex ... on"_~. fWt N ...... a. 
dated 1.12.11. 
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12.04 hrs. 

RE: STAY GRANTED ON THE QUOTA 
OF -LPG CONNECT10NS BY THE 

HIGH CO,URT OF KERALA 

(Translation] 

THE MINISTER OF PARllAMENTARY AFFAIRS 
AND MINISTER OF TOURISM tSHRI ~ADAN tAL 
KHURANA): Mr, Speaker, Sir, v-terday ,the ,matter 
regarding Gas and Te:ephone CorV'ections was raised 
here and In the meeting that was held In Your chamber 
regarding the same, we had given the factual position. 

[English] 

The matter arising out of the stay yranted by the 
High Court of Kerala In O.P. No. 11501 of 1998 
(Verghese George Vs, Union Govemment, of India and 
others) was discussed in the meeting taken by the hon. 
Speaker, Lok Sabha on 7.12.1998 In which the follOWing 
Ministers and officers were present:-

The meeting was informed that the colintee affidavit 
on behalf of the Government of India was filed In the 
High Court of Kerala at Kochl on 30.11.1998 and an 
application for vacating the stay granted by the High Court 
was also moved on 7th December which was, according 
to the telephonic information gMtn by the Senior, Standing 
Counsel of the Central GovemlTlent at Koehl, going to 
come up before the High Coun on Thurlday, the 10th 
December, 1998 for hearing. It was decided that the 
matter should be pursued at the level of the Additional 
Solicitor-General who has been engaged to pUllue this 
case and he should be asked to appear in person in the 
High Court at Cochln on 10th December, 1_ to pUrlUe 
the Government of India's case effectively. It w~ also 
decided that after the declsion of the High Court of Kerala 
on the application for the vacation of stay beconl8l known 
on 10th December, 1998, the I1on. Speaker, WID take a 
final decision In the matter. 

{Translation} 

Honourable Speaker has decided that wt\aWYer be 
the decision of the case on 10th he wlU rakea final 
decision on the buI8 of the metb of 'the C:ue the r\ext 
day ... (Interruptions) 

(English] 

SHRI E. AHAMED (Manjeri): They should have done 
it urller ... (lnterruptJona) 

MR. SPEAKER: I have called Prof. Premajam. W .. 

have already decided that there will be no d~ion on 

thll lsaue. 

[English] 

PROF. A.K. PREMAJAM (Baclagara): Mr. SpeM8r, 

Sir, through you I would like to raise the following matter 

concerning my constituency before this august House. 

Badagara Railway station, situated In the heart of 

the Badagara Municipality, which is 8 fast growing urba" 

centre,. next only to CaIIcut RailwaySIation 88 far 88 

the number of railway US811 and Income to the Railways 

are concerned. A proposal to demolish the present 

'inaufftclent building and construct 8 new building was 

accepted and n8ceeury funds were allotted. DIsmantling 

and re-bulldlng of the old foot-overbrldge and improvement 

to the circulating area and approach road also have been 

envisaged In the original proposal. Now, it is understood 

that estimates and plan are substantially changed and 

funds drastically reduced. 

MR. SPEAKER: Madam, 45 Members have given 

n~ to ralle Important matter In 'Zero Hour'. I wish to 

call all of them. So, you may take one or two minutes 

only. 

PROF. A.K. PREMAJAM: Only some IIteratIon to the 

existing building Ie now contemplated. Construction of a 
new building Is absolutely necessary. , request the 

Govemment, especially the hon. Minister of Railways, to 

look Into this matter and expedite the original plan. I also 

request that steps may be taken to sanction stops at 

Badagara for Trivandrum·Rajkot Express, Cochln-Rajkot 

Exprea, NagarcoiI-Gandhidham Expreae and Mar1gaIore­
Jammu Taw! Express. 

MR. SPEAKER: Madam, you cannot read in 'Zero 
HOUr"r?l\ 

... ~) 

MR. SPEAKER: I wilt call all the namee. I 111'- going 
as per the list. 
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KUMAR I MAMATA BANERJEE (Calcuna South)· 
Speaker. Sir. recently the Govemment has taken ~ 
decision to close down eight Central Public Sector 
Undertakings out of which six units belong to West 
Bengal. In his Budget speech, the hon. Finance Minister 
had mentioned that there wli be 26 per cent dIaInvestment 
in public sector. It Is most unfortunate on the part of the 
Govemment. when it could not control the price rise, to 
blame the workers. I will give you the names of theI8 
Public Sector Undertakings. They a,.: 

1. Cycle Corporation of India. 

2. Nlttional Bicycle Corporation of India. 

MR. SPEAKER: In the Buaineu Adviaory Ccmmlttee 
meeting. it was decided to have a dlscUllion on the 
Public Sector Undertakings. 

KUMARI MAMATA BANERJEE: We can dilcUil It 
at that time but please allow me to ralIe thle Isaue. The 
other units a,.: 

3. Bharat Process and Mechanical Engineering. 

4. Weight Bird India. 

5. Tannery and Footwear Company. 

6. MAMC (Mining and Allied Machinery 
Corporation Umited) 

7. Bharat Ophthalmic GIlle L.IrnIed, and 

8. RIC. 

Then the Govemment 18 going to announce ten more 
public aector units. They 81'8 Nationallneurance CompMy, 
State Trading Corporation. Steel Trlldlng Corporation, 
NTC. Projects and Equipments Corporation, National 
Mineral Development Corporation, Paradlp PhOlPhates 
Umlled, MMTC, Mineral Exploration, SponIIge Iron India 
l.inIted. Hinduatan Steel Works eo.poratIon LImIted, MefIII 
Scraps Trading Corporation and Metallurgical and 
Engineering ConsuItant8 United. In addition to Ihia, Iher8 
are other industries aIeo. Sir, It Ia a IhocIdng matt8r. 
Even the workers of the Tea Trading Corpondion are nat 
getting salaries for the lut 17 months. 

We welcome the economic Ilberalilatlon policy. But 
it does not mean that the Government can take one­
sided decision without consulting the WOIkera •. Shri G.V. 
Ramakrishna. Chairman of the 0IIimIeIIment CommiIIion 
has criticised the Centre for this announcement. ThIa II 
a very valid poinl. .. (lntenupttonl). PIeMe do not dIIlurb 
me. You people are also Involved .... (~ 

MR. SPEAKeR: PIeaea, let her COft1IIeIe. 

KUMARI MAMATA BANERJEE: Sir, Shri RameIatIhna 
has crItIcIIed the diainveetment programme of the public 
sector uniII. It has not been IWfened to the OiaInYMtment 
Commlaslon. I had wrlUen lev.,al latta,. to thl 
Government. Thia Ia the reply of the Prime Mlntar. W. 
met the Prime Minister and the Finance MInIItar but 
nolhlng ha been done 80 far. 

May I request the Oovemment - the MintIter of 
Parliamentary AllaI" II here - not to take euch type of 
dra.tlc decilions? You want to build up ew."'" 
movement and In the name of eWlldNhl mowmant, you 
know, Sir, the multinational companlea are coming. Wa 
have to welcome them. But we cannot deattoy our 
swadeehI Industriea. 

12.12 tn. 

(SMAI P.M. SAVII!D In the ChaIt! 

You IhouId give I morale booster to our public aector 
au. I raquaat the Mlniltar of Parliamentary Aftllra to 
take up the maner with the finance Mlnllter. PIa ... note 
that in the cue of ECl, 71,000 worke" are Involved. 
The Government 1& taking hefty deciIIon to cIoM down 
aD theee compantea. 00 you know your unemployed youth 
8,. numbering more than three CfOf8I? Now, you are 
going to unempIoy more than ten Iakh people In thiI 
country. 

So, thiI II a vety 8eI'icJw malter. The 00Yernment 
ha to annowa a policy In "II rnIIlter. I requ.t the 
Government not to cIoM down IhIIe unIII. WhMwIr 
money you are gIVIng for VRS, If you give ahat money 
for the revtYaI of theM lI'ita, thin thoH unIta may be 
1'8Yived. So, Iher8 II 8 cOllcr." propoeaI. Even the .... 
and the financial lnetltutionl have given a propoeal. But 
you 81'8 not liltening to them. " you do not ,....., to 
them then your ~ movement will die down. That 
II why. I requaat the MIniIter of Plr1tamentary Aftalra to 
intervene In thI8 matter. You protect the tnter.ta of the 
worktng cIaII. Sir, the ~ of Partlamentary Aft_ .. 
not IlItenlng. It II not a matter of joice. Ellher you have 
to do aomethtng. otheIwIIe WI' will be compelled to go 
for agitation. 

[T~J 

&HRI MADAN LAL KHURANA: Mr. Chabman, Sir, It 
ha aIrNdy been dIcIdIId to have • cttaa..ion on ... 
... &nIer Rule 193 ... (lnIWrLf1IIone) 
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KUMAR I MAMATA BANERJEE (Calcutta South): 
Discussion on this issue is not the point. But what is 
your policy decision? 

SHRI MADAN LAL KHURANA: Madam MamataJee, 
we will have detailed discussion on this issue and the 
concem. Minister will also be present here. 

[English] 

KUMARI MAMATA BANERJEE: Please tell your 
Finance Minister not to take any hasty decision. Please 
do not compel us to go for agitation. 

(Translation] 

sHRI MADAN LAL KHURANA: Mamatajee it is not 
the case ... (Interruptions) 

SHRI sHAILENDRA KUMAR (Chail): Hon. Chairman, 
Sir, I would like to inform throuyh you during the Zero 
Hour that about 600 working women who have come 
from all parts of India are staying in Delhi In Swatl 
Working girls hostel, Sandhya senior citizens hostel, Indira 
Nlketan working girls hostel run by New Delhi Pallka 
Samaj Kalyan Samlti. Most of them are from South India. 
All the women are low paid employees. They are working 
in public or private Institutions. These hostels are 
overcrowded and 10-12 girls are staying In dormitories 
and 3-4 girls are staying in each room. Infact, they are 
living in worst conditions. The Government has Increased 
the rent of these three hostels, which are meant for the 
welfare of Women. I urge the Government to bring about 
an improvement in the hostel facilities being provided 
therein and to withdraw the increase in rent. Swati Girls 
Hostel, sandhya Senior Citizens Hostel and Indira Nlketan 
girts' hostel are in Delhi. this is a matter of welfare 
... (Interruptions) 

MR. CHAIRMAN: During Zero Hour you can not make 
a speech. Many members are waiting for their turn. You 
may kindly conclude now. 

sHRI sHAILENDRA KUMAR; I urge upon the 
Government to withdraw lhe increase in reDt and radical 
improvements may be effected regarding the amenities 
being provided in these hostels. The Government should 
take this matter seriously. 

SHRIMATI sURYAKANTA PATIL (HI.ngoll): Mr. 
Chairman, Sir, 25 Members have given a notice on 4th 
regarding breach of privilege. I may be allowed to speak 
on this subject. .. (/ntenuptions) 

[English] 

Are you allowing me? 

MR. CHAIRMAN: I was also there in the House. 
Hon. speaker said that he would consider the case and 
then inform you. 

[Translation] 

sHRIMATI SURVAKANTA PAT!L: This was not the 
reply on the notice given on 4th by 25 Members for 
breach of privilege. This reply was given for what I was 
telling during Zero Hour. We have given a separate notice 
on 4th. I want to speak on that and I am seeking your 
permission. 

MR. CHAIRMAN: You are a senior member. You 
should know that you get a chance to speak only when 
the speaker has considered the motion of prlvil~. 

SHRIMATI SURYAKANTA PATIL: I had raised the 
issue during Zero Hour on 1 st. 25 Members had given 
a notice on 4th and once a notice is given we have the 
right to raise this issue. We seek your permission to • 
raise this issue. 

MR. CHAIRMAN: You are a Senior Marnber and you 
should know that after gMng notice you don't have a 
right to raise the issue on your own. It is only after the 
permis8ion of the Speaker that YOU have a right to speak. 

SHRIMATI SURYAKANTA PATIL: I know this and I 
em also saying the same thing. 

MR. CHAIRMAN: This is under consideration. It has 
not yet been admitted . 

DR. SHAKEEL AHMAD (Madhubanf): Mr. Chairmen 
Sir, there is shortage of fertilizers In· entire north Bihar. 
You may be knowing that the most of the Kharif crop In 
Bihar stands destroyed due to Roods and the remaining 
crop has been damaged by .the insects. Now when it Is 
the time of Rabl Crop, fanners afe' going to BOW Wheat, 
Potato, pulses and oil seeds but In North Bihar there Is 
n~ availability of fertilizers. Even the quota of fertoizer 
allotted by the Government of India to Bihar Government 
is very low. That may be because of their dlfferenbes 
with t~e State Government but you have no right to 
discriminate against the people and-fMMra of- that itate. 
I urge the Govemment of India to kindly consider this 
matter partlcu1er1y In respect of the districts of -tlidhubanl 
and Datbhanga where thefe is an acute shortage of 
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fertlliiers. The Government should supply adequate 
quantity of Fertilizer to these districts without further delay. 

(En~l 

SHRI VARKALA RADHAKRISHNAN (Chiraylnkil): Sir, 
in the last Session, postal employees were on strike. 
They were demanding the Implementation of the TaJwar 
Committee Report and the strike went on for some time. 
The then Minister for Communications negotiated with 
the employees and came to a settlement. The matter 
was reported before this House also. The security of 
service and other matters of the Extra Departmental 
employees were involved but the Govemment have not 
implemented their decision. Now the workers are put to 
difficulties. If things go on like this, there will be another 
all· India strike by the employees. I request the 
Government to intervene immediately and avoid the 
strike ... (Interruptions) 

[Translation] 

SHRI GAURI SHANKER CHATURBHUJ BISEN 
(Balaghat): Mr. Chairman, Sir, the employeee of Poet and 
Telegraph department were on strike all over India during 
the month of July. At that time the Mlnlst.r for 
Communication and our hen. Prime Minister had given 
an assurance in and outside this HOUH to the wort<era 
and leaders of the Unlon ... (lntflrruptlons) 

[English] 

SHRI VARKALA RADHAKRISHNAN: What Is the 
response of the Government? The Govemrnent mY kindly 
respond. The entire communication of the country will be 
paralysed. The Minist.r had agreed to It before the HeMe. 
It is realty a breach of privilege. You had given an 
assurance on the fJoor of the HOUH. 

MR. CHAIRMAN: Shri Radhakrlshn.n, pl •••• 
cooperate with the Chair. 

SHRI VARKALA RADHAKRISHNAN: Wtr{ can they 
not implElment the recommendations of the Talwar 

Committee? 

MR. CHAIRMAN: Nothing will go on record. There II 
a limit. What is this? How can t conduct the House If 

you speak like this? 

• Not Recordlld. 

[TransiIlOOn] 

SHRI GAURI SHANKAR CHA TURBHW SISEN: Mr. 
Chairman, Sir, this year, In the month of July. the 
employees of Department of Poet and Telegraph went 
on strike which lasted for a long tim.. It w.. diIo..aed 
in the House at that time. Our hon'bla Mlniater of 
Communication. and hon'bla Prima Miniat.r g.ve 
a&8urance to the employees and leaders of the Union 
that the recommendaliona of the Tatwar Committee would 
be implemented but nothing hal been done 10 f.r. That 
is why, whenever we visit our cIItrictI, their union ghefIIOI 
1.11. I demand from the Government that kHpIng in vIaw 
the requirements of the empIoyeea. the report of the 
Talwar Committee may be Implemented .t the eartIeet. 
Besides thla. anomaDea of the report of the FIfth Pay 
Commlasion may also be removed. 

MR. CHAIRMAN: Pteaae tall that what do you want 
and what should be done by the Government of India In 
this regard. 

SHRI GAURI SHANKAR CHATURBHW StSEN: Mr. 
Chairman, Sir, the strike Is oonItnuIng fora long tlma. I, 
therefore, requeet the Government that the demands of 
the employeea may be met within the period which was 
fixed for implementing the ~rt 10 that the prom" .. 
made by 1.11 may be honouted. 

[Ef9llhJ 

PROF. RITA VERMA: Sir, twelve Memba,. 0' 
Vanachal have given a Joint notice. So, that should be 
given priority. 

MR. CHAIRMAN: They have already drawn • IItt. I 
am caIIfng acoordlng to the .. rial number of the lilt. 
Plaue cooperate. 

PROF. RITA VERMA: Out of 12 Mambefa. only one 
Member will apeak on bahaIf of all of them. 

'MR. CHAIRMAN: It Is already listed aoconIng to the 
priority decided by the Speaker. I am only calling .. par 
the list drawn. You will get your chance. JuII .... We 
aM have to ail here. 

PROF. RIl A VERMA: This topic IhouId get prIonty 
becat.. 12 MemberI have aIgned It togaIher. Aft8r thII 
Member, we ehouId get our chance. 

MR. CHAIRMAN: Once yotp name cornea, than .. 
othel'l wftI .,. ueoclatad. KIncIy walt till then . 
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SHRI CHANDRAMANI TRIPATHI (Rewa): Mr. 
Chairman, Sir, Rewa has been the capital of old Vlndhya 
Pradesh and it is also the Divisional Headquarters. But 
there is no direct train from Rewa to Delhi. I would like 
to demand from the Government of India that until a 
direct train from Rewa to Delhi is introduced, Rewa may 
be connected with Allahabad so that we could reach 
Delhi by Prayagraj Express which runs between Allahabad 
and Delhi. If it is not possible, either Mahakaushal Express 
or Mahamaya Express which originate from Jabalpur may 
be started from Rewa or 3-4 bogies may be attached to 
it because Mahamaya Express starts from Jabalpur at· 
the same time and It is not useful to run Mahakaushal 
Express from Jabalpur. Both trains reach Katni station 
almost at the same time. Similarly, there is no train 
available from Rewa to reach Jabalpur High Court In the 
morning. I demand thaI some Express train may be 
introduced from Rewa to Jabalpur In the momlng. Besides, 
a computerised reservation office may also be opened 'at 
Rewa. 

SHRI RAJO SINGH (8eguaarai): Mr. Chairman, Sir, 
I would like to raise a matter of great public Import!1nce 
in this House. 

Through you, I would like to make this House aware 
of the ironies in the field of education. Education is being 
made controversial. ·Vande Mataram" and "National 
anthem" are being used for Political gains. At this point 
of time nobody is payin~ attention towards a serious 
problem being faced in the field of education. The 
Govemment conducts all India examinations for lectureship 
and Junior Research Fellowship through U.G.C. and CSIR. 
Scholarship is given to the brilliant students selected 
through these examinations. A huge amount of money Is 
spent on them for five years and thereafter they are 
treated as useless. As a result of that meritorious students 
are back on the streets and they have to run .from pillar 
to post for getting lectureship. They have to face difficulties 
and disappointment as they are asked to appear for 
interview together with the students selected in the 
competitive examinations held at state level and those 
who completed their P.H.D. before 1992. During the 
interview priority is given to the residents of the state. It 
is a great irony that the talent of those students Is not 
being utilized whom the Government considers as the 
moat able persons and spends eror. of rupees on them. 
The Government should withhold these examinations for 
some yQrs and those students who have bt!en declared 
most able persons should be given priority to. be appointed 
as lectures so that the assessment made by the 
Government and the money spent on the training of 
students could be utilized properly otherwise the 

unplanned education system of the country wiH put the 
young generation into uncertlUnty. 

SHRI RAM TAHAl CHAUDHARY (Ranchl): Mr. 
Chairman, Sir, the issue of Vananchal Is very serious. 
Please give me an opportunity to speak on 1t. •• (/~) 

(English] 

MR. CHAIRMAN: Even .. nlor Membera behave Ike 
thiel What to do? 

... (Interruptions) 

SHRI P.C. THOMAS (Muvattupuzha): You can teU 
your Govemment ... (lnterruptions) 

MR. CHAIRMAN: Will you please hear me for a 
moment? I am on my legs. 

... (Interruptions) 

MR. CHAIRMAN: Shri Prabhunath Singh, plea.. lit 
down. For a moment, kindly hear me. 

For raiaing matters during 'Zero Hour', when the hon. 
Members give notices, time is marked and according to 
the time marked, It il listed. I am only going to call the 
Members according to the seniority of the time when 
'they have given the notices. I just cannot overtake some 
'and then give preference to some other Members. Pleale 
cooperate with me. I am only going to call the Members 
according to the list drawn by the hon. Speaker. I am 
not giving any special preference to anybody. I:verybody 
will get the chance provided we keep the House In order. 

Now, Shri Chaman Lal Gupta to speak. 

[Transllltlon1 

, SHRI CHAMAN lAL GUPTA (Udhampur): Mr. 
Chairman, Sir, during the time of last Government, Shrl 
Devegowda had announced a package for Jammu and 
Kashmir. It was re80rted to because of Insurgency which 
was prevailing there. loans taken by the people during 
the Insurgency could not be utilized Mel they were not 
able to repay the loan amount. TtMnfore. the Government 
waived off the loan amount upto Re. 50,000. But I think 
that there has been aome lapse. Agricultural Ioana given 
to the farmers have not been waived oft. You are aIeo 
aware of the fa that a IaIge number of farmers who 
were not in a position to repay the 10M &mOIM1t have 
committed suicide. The loans upto Re. 50,000 have been 
waived off which were taken by the houIe-boat operators 
and hotel owners only but I am not able to tM'Iderstand 
as to why the loans taken by the farmers are not being 
waived off. 
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Through you, I would like \to· submit to the 
GovernMent the loan. upto As. 50,000 taken by the 
farmen!l In Jammu and Kashmir may be waived off 
Immediately. 

SHRI HARI KEWAL PRASAD (Salempur):Mt. 
Chairman, Sir, through you, I would like to draw the 
altntlon of the Government towarde the devasIatIng fIooda 
which has affected Uttar Pradesh. The GcMtrnment of 
Uttar Pradesh and the Union Government made a plan 
to give relief 10 the flood a"acted people. ,.. pet the 
plan, 8 decfslon was taken to grant Re. 1500, As. 1000 
in cash and doth.. and other holae hold Items worth 
Rs. 500 to each family whose crops were deatroyed. But 
the Government of Uttar Pradesh has ItaIed that It Is 
short of funds due to which that grant hal been stopped. 
On the one hand, people are crying for manure and 
seeds because they are not being provided manure and 
seeds free of cost but on the other hand, our hon'ble 
Prime Minister Shri Atal jl made a publ~ announcement 

·In Gorakhpur that the Government would give Rs. two 
hundred crores to the flood affected people but the State 
Government has stated that the Union Government has 
not provided the funds to it. As a reeult the Government 
of Uttar Pradesh Is refusing to give manure and seeds. 
Through you, I would like to demand from the Union 
Government that the announcement made by the hon'ble 
Prime Minister may be Implemented. 

MR. CHAIRMAN: You can make a demand to the 
Government but avoid long apeech. 

SHRI HARI KEWAl PRASAD: Mr. ~n, 86f, that 
announcement was made by the hon'ble Prime MIntIIer 
which·" not being Implemented and the Gowmment of 
Uttar Pradeeh says that It is short of money. 

{English] 

MR. CHAIRMAN: Nothing will go on record. 

... (/nterruptio".r 

(Translation) 

OSHRI M. DURAl (Vandavasl): Hon'ble ChaIrman, 
throusll you. I would like to draw the attention of the 
Hon'ble FInance Minister aboUt irreglAarillelln me transfer 
of shares pertaItinQ to Tamil Nadu Mercantile Bank Ltd. 

The Bank founded by the Nader community In 1921 
is now called Tamil Nadu MercantIle Bank ltd. H has 

143 branches and has a turnover of about R.. 1600 
ClOre •• When Eaaar Company tried to take OYer the Bank 
purchasing about e7% of 8harea, the Nlldar CommunIty 
formed a fONm called 'Nadar Mahajana Share InveatOtl 
Forum' to buy back the sharea. When RBI refused to 
register the ehares In the name of Essar Company, the)' 
preferred to 8811 It to one Mr. Sty_ankaran, an NRI. 
When he applied for a loan from IDBI he had stated thai 
he bought the shares of Tamil Nadu Mercantile Benk for 
Rs. 135 crorea. But In August 1997 one Shri Suhl Rula 
of Esaar Company Informed the Govemor, Ret, that they 
had lOkI the 8hares for Ra. 90 croree. TNa only hightIgtQ 
Mr. Sly.sankaran's concealment of facta before the 
Constitutional financial bodle8 like RBI. There is a CB''s 
charge againIt Mr. SIvasanIcaran (Caae No. 117197) befoN 
a Special Court for misleading State a.nk of india. an 
the meantime In this a"ldavlt to the Chennai High Court 
he hu stated that he has not purchued the shares of 
TMB from Essar Company. 

Hence I urge upon the Government to enaure that 
TMB's shares are not transferred and regi8tered In his 
name and Mr. Sivasankaran do not get any help from 
either the Government or the RBI and sentes the lsIue 
with the Nadar Mahajana Inv •• tors Forum. All hie 
applications pending with RBI must be ~ to ensure 
that Tamil Nadu Mercantile Bank remain wilt the f~ 
community. 

(EngIiM] 

MA. CHAIRMAN: Shrt Durai, Pie ... c:oncIude. 

... (,nferruptlona) 

MR. CHAIRMAN: Zero Hour ia becoming a epeecI 
making hour. 

{T"""tIon] 

SHRI MITRASEN YADAV (Falzabad): Hon'ble Mr 
ChaIrman, Sir, It Is the duty of arrt WIIfare IIate to I1IIP8CI 
its· people'. representatiy... Government of Uttar PradeItt 
has Issued· guideline. that the hon'bla mamba" of 
Parliament from Uttar PradHh will have no repr ... ntatIon 
In S.N.D., Committee on Energy, Committee on Education 
and the Poorvanehel Vlk.th Nidhl. I request the 
Government through you that sine. U.P. Govemmenl hM 
tesued guidelines that MP'. from U.P. would not repreeent 
in the development funda of Uttar Pradesh. Therefore I 
requllt you that reprehntation of honbl. MP'a be 
eneured in the centrally funded achemea, SAY and JRY. 

SHRI GANGA CHAAAH AAJPUT (Hamlrpur) (U.P.): 
We aupport It. . .. (lrrterruptiofv) 
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SHRI FAGGAN SINGH KULESTE (Mandla): Mr. 
Chairman, Sir, I want to Inform you about a particular 
incident that the Mandla district of Madhya Pradesh Is a 
tribal district and continuously .... (Interruptions) 

SHRI GANGA CHARAN RAJ PUT: Mr. Chairman, Sir, 
there is an instruction that representation be provided to 
hon'ble members in all committees ... (lnterruptions) The 
Minister for Parliamentary Affairs is sitting here. 
... (Interruptions) Please ask him to speak about 
this ... (Interruptions) 

(English] 

MR. CHAIRMAN: I cannot compel the hon. Minister 
to react. 

... (Interruptions) 

MR. CHAIRMAN: Please do not waste the time of 
the House. The hon. Minister is not reacting. 

... (Interruptions) 

[Translation] 

SHRI GANGA CHARAN RAJPUT: Mr. Chairman, Sir, 
it is an important question. This question relates not only 
to a single MP but also to all the MP's . ... (Interruptions) 

MR. CHAIRMAN: You are a senior member, you 
should know that a minister cannot be compelled. 

SHRI GANGA CHARAN RAJ PUT: Sir, then what is 
the meaning of Zero Hour, the rights of MP's are being 
denied ... (Interruptions) 

{Eng/i&h] 

MR. CHAIRMAN: Will you please sit down? 

... (Interruptions) 

MR. CHAIRMAN: Why do you notalt down? Please 
sit down. 

... (Interruptions) 

MR. CHAIRMAN: If you do not want 'Zero Hour 
will adjourn the House. 

... (Interruptions) 

MR. CHAIRMAN: The h~n. minister Is not reacting. 
How can I compel him? 

... (lnterruptions} 

MR. CHAIRMAN: If the Govemment want to say 
anything they can say. I cannot compel. You' are a senior 
member. You should know that. ' 

... (Interruptions) 

[Translation) 

SHRI FAGGAN SINGH KULESTE: Mr. Chairman, Sir. 
I want to draw the attention of thle House and the 
Govemment of India through you to a very important 
subject that in district Mandla of my Lok Sabha 
constituency Mandla, a strange disease of vomiting and 
diarrhoea has spread that has resulted In the death of 
989 trIbaIa, and the situation there is quite serlOI,Is. I 
have been trying to raise this issue here for the last five 
days but I have got an opportunity only today. I .want to 
request the Government of India through you that a 
special scheme be formulated through MP Govemment 
for Mandla district so that this disease could be contained 
and trlbals could be saved from horryfying 
deaths .... (Interruptions) 

Mr. Chairman, Sir, I need your protection and once 
again want to request the Govemment of India through 
you that a special scheme formulated by the Ministry of 
Health of Govemment of India be. implemented through 
the Madhya Pradesh Govemment so that tribal people 
could be saved from dying there ... (Ioterruptions) 

SHRI LAL BIHARI TIWARI (East Deihl): Mr. 
Chairman, Sir, I want to bring to the notice of the 
Govemment through you that two CGHS dispensaries 
are working In my Lok Sabha constituency East Deihl­
one In Dllshad Garden and the other In Lakshmi Nagar. 
The dlepeneary at OIlshed Gardenia running In a building 
rented for Rs. 30,000 per month. For that DDA has ' 
allotted a 1723 square metre land, but construction of 
dispensary building has not yet been started and the 
building for Lakshmi Nagar dispensary is ready, but It Is 
not beln~ shifted to the newly constructed building 
because of which lakhs of Central Government employees 
are not getting CGHS facUit!es property because both 
these dispensaries are running in very small buildings 
where adequate health facilities have not been provided 
and due to which employees of Cen~ral Govemment have 
to face a lot of difficulties. Therefore, I request the 
Govemment of India through you that the Lakshmi Nagar 
dispensary should be shifted to the newly constructed 
building immediately and the construction of building for 
Dilshed Garden dispensary on the allotted land should 
be started immediately so that proper and adequate health 
facilities could be made available to the Central 
Government employees. 

SHRI SHAKUNI CHOUDHARY (Khagarla): Mr. 
Chairman, Sir, my Lok Sabha constituef)cy...Khagaria, BIhar: 

.. " --- . -' " 
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result of which thousands of hou... have been 
submerged In the Ganga. The situation, now is that there 
is danger of soli erosion for the raJl line between Gallara 
Gota Ghat Station and Barauni station. So I want to 
request the Govemment though you to take immediate 
.teps to stop soil erosion by the Ganga and to make 
arrangement to rehabilitate the people dIIpIlC8d by this 
erosion, otherwise anytime in the coming seaaon the rail 
line will be washed away by soil erosion and it will 
become difficult for the people to save their lives. 
... (Interruptions) 

[English] 

MR. CHAIRMAN: SM Mltrasen Yadav, I will not 
toterate It. Please take your seat. 

... {lnterruptlons) 

[Translation] 

SHRI RAM T AHAL CHAUDHARY: Mr. Chairman. Sir, 
the Govemment of India promised to create a separate 
Vananchal in Bihar. a proposal to this effect was sent to 
the Centre by the then Legl8letive AaembIy of BIhar, 
but no progress is seen so far. Here, the Govemment Is 
saying time and again that a proposal to this effect would 
be brought forward in this session Itself and a eepat8te 
State of Jharkhand will be created. but no spectfic atepa 
ar. being taken. therefore. the people of BIhar are 
agitated. • .. (Interruptions) 

(EnglIsh) 

MR. CHAIRMAN; If you all behave Uk. this, how 
can I control the House? 

... (InterruptjOfl$) 

MR. CHAIRMAN: Thareare 25 other hon. Members 
who have given notices on the same subject aIongwith 
stlIIi Ram lahal Choudhury. I will be eaAing them also. 

... (Interruptions) 

[Translation) 

SHRI RAM TAHAL CHAUDHARY: Mr., Chairman, Sir, 
strikes and demonstratlon$ have become a daily feature 
there. for the creation of • ...-rate Jharkhand State, 
therefore, law and order situated Is deteriorating dIIy by 
day. The demand for the creation of • separate State Is 
being raised for many years. If a separate State Is not 
created there, the situation will become bad to 
worse ... (lnterruptlons) 

(EngliIh) 

MR. CHAIRMAN: .,..... do not d1llurb the HouH. 
I am calling the names of Membera which .re .I .... dy 
ll8Iad here. I will not deviate from this lilt. 

.. . (Interruptions) 

[TtanSlation] 

SHRI RAM TAHAl CHAUDHARY: Mr. Chairman, Sir, 
the eIIuatlon has become very aericxa there ... (I",.".,.".",) 

SHRI PRABHUNATH SINGH (MaharajganJ): Mr. 
Chairman, Sir, why do they not talk to the Government 
of that State? You want to divide Bihar, ... (Interrupt#ofw) 

[English] 

MR. CHAIRMAN: SM Prabhunath Singh, thill Ie 'z.ro 
Hour'. Please do not dtsturb the House. 

... (Interruptions) 

MR. CHAIRMAN: It Is a long lIat and there are 44 
namea in the llat. 

... (lntenvptJOfW) 

[TraMMtIon} 

SHRI RAM TAHAL CHAUDHARY: Mr. Chairman, Sir, 
I am uylng what concern. \Ie. The .Ituatlon Is 
detarIorating there. So through the Chair. I want to df'II* 
the attention of the Government of India to Introduce • 
bill for the creation of a aeparate State there during the 
current aealon ... (/nterrupllonl) 

SHRI PRABHUNATH SINGH: Mr. Chairman, Sir. they 
want to divide that State by putting preeaure on the 
Central Govemment. They would not be aUowed to do 
80 ... (Interruptions) 

PROF. RITA VERMA (Dhanbad): Mr. Chairman. Sk, 
please let the aa.ur.nce be given by hon. 
Mlnlater ... (1nterruptlons) KhuranejJ, please give UI lOme 

reply ... (intenuptJons) 

(E"gn;h] 

MR. CHAIRMAN: There are 25 Membere who have 
given the notices on this subject. So. I wi! only be ceiling 
them. They can jUit stand up and say. "we aeeodat ... 
Then, I will uk If at all the han. MlnIIIer wanta to react. 
Now, Shri R.L.P. Verma. 



651 Re: Stay granted on the quota 
of LPG 

DECEMBER B, 1998 connections by the High Court 
of Kerals 

652 

(Translation] 

SHRI RLP. VERMA (Kodarma): Mr. Chairman, Sir, 
all of us have given notices on the issue of Vananchal. 
I want that Khuranji should reply to it. ... (/ntenuptions) 

SHRI DHIRENDRA AGARWAL (Chatra): Mr. 
Chairman, Sir, on the issue of Vananchal, we want to 
urge the Government to introduce a bill during the current 
session itself .... (Interruptions) 

SHRI JAGDAMBI PRASAD YADAV (Godda): Mr. 
Chairman. Sir, my submission is that the hon. Minister 
should assure tho House that the bill concerning 
Vananchal will be introduced during current session. 

PROF. RITA VERMA: Mr. Chairman, Sir the bill 
regarding Vananchal, should be introduced in this session 
itself. It is essential. ... (Intenuptions) 

SHRIMATI ABHA MAHTO (Jamshedpur): Mr. 
Chairman, Sir, the bill regarding Vananchal should be 
Introduced dUring current session. This is a public 
demand. The Hon. Minister should give reply in this 
1 cgard ... (Interruptions) 

SHRI BRAJ MOHAN RAM (Palamu): Mr. Chairman, 
Sir, Vavanchal bill should be introduced during current 
session ... (Interruptions) We want an answer from the Hon. 
Minister ... (/nterruptions) He should answer it ... (Jnterruptions) 

SHRI SOM MARANDI (Rajmahal): Mr. Chllinnan, Sir, 
Vananchal Bill should be introduced during the current 
session itself. The Hon. Minister should give an 
answer ... (lnterruptlons) We collectively say that Vavanchal 
Bill Should be introduced in this session 
lIseH ... (Interruptions) 

{English] 

MR. CHAIRMAN: All right. 

[Translation} 

SHRI RAVINDRA KUMAR PANDEY (Giridih): Mr. 
Chairman. Sir. I want to say that there was a blockade 
for four days in our Vavanchal so that the faith of the 
lesidents of Vananchal in the Government may increase 
and their demanr:l may get right direction. 

iEn9'ishj 

MR. CHAIRMAN: Do not shout like this. 

(Translation) 

Is your issue also related with It? 

SHRI PRABHUNATH SINGH: Ves Sir, it. is relatecrtp 
It. 

MR. CHA1RMAN: Vou have not given notice about 
it. 

... (Intenuptions) 

MR. CHAIRMAN: There Is no notice from your side. 

... (IntBnuptlons) 

SHRI MADAN LALKHURANA: I am talking not only 
about Vananchal...(lntenuptions) Please listen to what I 
am speaking ... (lnterruptJons) the people of this c~ntry 
want to know about all the three Bills. Please listen to 
me ... (/ntenuptions) 

{English} 

MR. CHAIRMAN: All right, you associate with it, Do 
not make a speech now. Doea the Minister want to react? 

(Translation) 

SHRI MADAN LAL KHURANA: Mr. Chairman, Sir, 
my submission Is that Chhattisgarh, Vananchal and 
Uttarakhand are included in our National Agenda. A 
committee under the chairmanship of George Fernandes 
has been constituted about the inclusion of Uttarakhand 
in that state which wtli give its report by next week about 
Udham Singh Nagar. The majority of the assembly of 
the concerning state has taken a different view about 
Vananchal but we are not bounded by that view 
... (Intenuptions) 

{English} 

MR. CHAIRMAN: Mr. Minister. Please confine to the 
Vanltnchal issue. 

(Translation) 

SHRI MADAN LAL KHURANA: Since a view has 
already been taken, I had a talk/with hon. Advanijl today. 
The Cabinet meeting will be held very soon on Ihi8 
subject, perhaps this week .... (lntemJptions) Please listen 
its procedure ... (lnlerruptions). The matter haa to ~ 
brought here after Cabinet - meeting, eo the cabinet 
meeting will be held during this week. I 811'1 lUre. thai 
the meeting will be held during this week and I hope 
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that all the three biBs. I.e. Uttaranchal BRI. ChhatIIga/'h 
Bill and Vananchal Bill will be introduced next 
week •.. (lntemJptions) 

(Eng/.h) 

MR. CHAIRMAN: After exhausting au the MIMI, I 
will caH you. 

(Translation) 

I wUI call you but not now •.. (lnterruptlone} 

(English) 

MR. CHAIRMAN: After exhausting a. the names. I 
will call you. 

(Translation] 

I will call you later. 

... (IntMrtJptlot») 

SHRI PRABHUNATH SINGH: Mr. Ct.lrman. SIr. a 
matter relating to Bihar has been railed and I am a 
member from Bihar. it is a question of the partition of 
our State. You please listen to our .entiment. 
... (lnterruptions) I would like to say that. •• (InterrUpIIoIw). 
The hon'ble Minleter 8M KI'IurIIneji h.. just now uid 
that ... (Interruptions) 

MR. CHAIRMAN: You are a very eenior member. It 
any member raisee any iaeue during Zero Hour ~ the 
Government have to react. 

... (Interruptions) 

{English] 

MR. CHAIRMAN: Now I am on my legs. 

(Translation] 

You atleast obey the rules. 

... (Interruptions) 

MR. CHAIRMAN: I am telling you that you .... a 
senior member. like you other hon. rnetft)era aN aIeo 
there. When any member raIIe8 some IIIUe during Zero 
Hour then there i8 reaction from the Governm.nt. 
Regarding that no discUsSion sakes place here. thiI you 
know. 

. .. (lnterruptionS) 

Let me complete my 1pMCh. 

... (InIem.IplIons) 

If you want to say anything about It thM NY .r thiI 
lilt II exhausted. I am not refuIIng. I wi! give you a 
chance but I cennot r;v. you chance prior to the pec'IOnI 
who haw gIYM their MmII i1 the nIOmIng, whole MmeI 
are wrttten here. I wHI do justice to them and you 
will have to h.1p me In thfa. I will call you but 
not now ... (Interruption,) You will not force 
me ... (lnIeIrupfIon8) 

SHAI PRABHUNATH SINGH: Mr. Chairman. Sir, I 
am not torcfng ... (/~) The hon'ble mInIIt.r hu 
aaured. W. WIInt to My that befOf'8 the pa'*Ion of BIhar, 
brtng a propo •• 1 for the p.nltton of the 
country ... (ln"~) " the Bha,.ttya Janata Patty 
Gowrnment " there at the Centre for the partition of the 
State and the country then the partltton of BIhar cannot 
be done like thia ... (InIe"."".",.) FIrat they will heve to 
brIng the propo.el for the penltton of the 
country ... (lntenupI/onII) 

(EngIIM1J 

MR. CHAIRMAN: NothIng wtH go on rwcord .xcept 
ShIt Pary Mohan .. IUbmI.IDI'I . 

· .. (".".,."..r 

(T"""""'J 

SHAI PRA8HUNATH SINGH: On thII we walk eM 
01 the ~ .... (If'IIetrupIIona) 

12.41 tn. 

Shrl ~ S/ngIIIltfd ."". otIW 1tOn. ~ 
then left 1M HOUH. 

[Eng/ItIh} 

SHAI K.P. MOHAN (DharmIpuri): Sir. lie KamatIka 
Government had taken Into CUItody 121 peIIOM to 
enquire about the _ldaIwood ~r Veerappen Ibout 
five ye ... bIICk and eM of which 78 perIOI'II have beIn 
rel •• led on ball. Hawver, .. 46 peflOnl. including 12 
women. aN In Kamat8ka JIIIIa for the .... f\ve )'Hf8 
under TADA. No CI8U _ been framed egainet ..... 46 
perIOIW till now. 

The mo.' Intere.tlng thing i. that the Stltl 
Govemmenl of I<arnnIka hu not yet Nt up T ADA 
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Review Committee as has been done by various other 
State Govemments. AU sorts of atr.ec:ities and harassments 
are being committed on these 45 persons by the police 
officials of the Karnataka State Govemment. The reason 
for putting these 45 persons In Jails is that these persons 
were the residents of the area where the sandalwood 
smuggler Veerappan was operating. 

In view of the above, I urge upon the Govemment 
to take up the matter with the Kamataka Govemment for 
release of these innocent persons. 

{Translation} 

SHRI GANGA CHARAN RAJPUT: Mr. Chairman, Sir, 
through you I would Uke to draw the attention of the 
House and the Government towards a very serious 
problem. It is wheat sowing season. Farmers are in a 
dire need of DAP. and Urea fertilisers but they are not 
available in the country. Moet of us belong to farmer 
families if the farmers do not get b.A.P. and Urea now 
and wheat is not sown then there will be starvation in 
the country in near future, farmers will be ruined, the 
country will be ruined. Inflation is at its peak in the 
country. . .. (Interruptions) It i8 80 serious a 
matter ... (Interruptions) Inflation Is at ita peak at present. 
There are no vegetables, pulses, edible oils in the market 
but what will happen if there will be no wheat in the 
market, every one has to give serious thought to it. The 
Government is taking this problem too 
Iightly ... (lnterruptions) We are demanding DAP. and Urea 
tor the last three months but the Govemment have not 
paid any attention towards thl •... (lnterruptiona) 

[English) 

MR. CHAIRMAN: Please do not pass such running 
commentaries. 

[Translation} 

MR. CHAIRMAN: Tell me what to do. 

SHRI GANGA CHARAN RAJPUT: Through you we 
are requesting the Govemment to Immediately provide 
D.A.P. and Urea fertftlsers to the farmers of the country 
otherwise the . Govemment will have to', face serious 
eonHquences ... (Interruptions) " 

{English} 

MR. CHAIRMAN: Please do not disturb him. 

;, 

[Translation) 

SHRI GANGA CHARAN RAJPUT: While sitting in 
treasury benches are you fulfilling the aspirations of the 
people ... (lnterruptions) You should fulfill this, you should 
be ashamed of it ... (lnterruptions) I am going to stage a 
'dhama' on this isaue ... (Int$rruptions) It is such a seriouS 
matter that the farmers will be ruined ...• (lntenuptions) Mr. 
Chairman, Sir, the situation in the country will be 
... (Interruptions) 

(English) 

MR. CHAIRMAN: Shrl Ganga Charan Rajput, you 
have already conveyed It. The Government has taken 
note of it. 

[Translation) 

SHRI GANGA CHARAN RAJ PUT: Mr. Chirman, Sir, 
what is the use of this Parliament when there will be no 
solution of farmers' problems. This is a serious matter, 
therefore It should be discussed under rule 193. 
... (Interruptions) 

(Eng/ish] 

SHRI P.C. THOMAS (Muv.attupuzha): The 
Government is anti-farmers. We support 
you ... (Interruptions) 

[Tran.tion] 

SHRI GANGA CHARAN RAJPUT: This Is such a 
serious matter, the country is being ruined. Farmers In 
our area are striving for survlval ... (lnterruptions) 

[English) 

MR. CHAIRMAN: You have already conveyed It to 
the Govemment. .. (Interruptions) 

[Trans/atlon1 

SHRI ~GANGA CHARAN RAJPUT: W. want to know 
from the Govemment the lime by whlch D.A.P. and Urea 
fertilizer8W1U be iTiade available to the fanners? W. want 
reply to thil ... f1ntBrruptlons) , 

SHRI MADAN LAL-KHijRANA: You just listen. P .... 
alt down. Mr. Chairman, Sir, three days before Hon'ble 
Prime Minister has aasUrad you . ... (Interruptlons) 
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SHRI GANGA CHARAN RAJ PUT: What was the logic 
of that assurance when farmers are not getting D.A.P. 
femlizer •.. (lnterruptions) I am the 80n of a farmer. . 

SHRI MADAN LAL KHURANA: All are sons of 
farmers. 

SHRI GANGA CHARAN RAJPUT: When I go to my 
constituency I have to listen to peoples abusive language 
there. 

[English} 

SHRI P.C. THOMAS: Sir, this is • velY eerious matter 
which he is raising. We are supporting him. 

... (Interruptions) 

[Translation] 

SHRI GANGA CHARAN RAJPUT: Only tho •• 
Members, who are the 80na of farmers or ... elected 
from rural areas, know about this probtem. Mr. Chairman, 
Sir, I have been sitting on 'dhama'. 

12.51 hrs. 

At this stage. SM Ganga Charan Rajput, came and 
sat on the floor nellr the Tllble 

{English] 

MR. CHAIRMAN: SM Ganga Charan Aajpat. this Is 
not the way to conduct yourseH in the House. Please go 
back to your seat. 

... (Interruptions) 

MR. CHAIRMAN: I request the hon. Mini8ter of 
Parliamentary Affairs to tell his Member to beheve property 
in the House. This is not the way he should conduct 
himself in the Housel am 80 &OrIY. What is this? 

... (Interruptions) 

12.52 hrs. 

At this· .tSg6, Shri Ganga ChMan ~ want '** 
to his Sellt 

MR. CHAIRMAN: I request all the Whips of the 
Parties and the Minister of Partiament81Y AffainI to at 
least convey to their Membef'l as to how they IhouId 

conduct themeeIves In the House. This Is not the way 
one has to behave in the House. 

SHRI MADAN LAl KHURANA: Sir, I am really very 
sony. 

[TransllJtJon} 

Kindly excuse me for this. I will look Into the matt •. 

SHRI SOHANVEER SINGH (Muzaffamagar): Mr. 
ChaIrman Sir, I thank you very much for giving me an 
opportunity to apeak on this very urgent matter of pti)Itc 

importance . 

I would like to take your one minute to know from 

you about it since this matter relates to you .• 

The.. .. a btg Party and there .... 10 many of 
'BhI .... u' and 'Dronacharay .. ' in that party and you ... 
one of them. You also come under the category of 
'Bhlamu' and 'Dronachary .. '. My submlaslon thet a party 
which h.. shouldered such a big raeponeibility of the 
counfIY .. • It Is wrong to put other parll .. aJong wtth the 
Congrea Party. Today It .. wrong to name CongreII 
Party.·. ThiI Is not Congrees party. 

Mr. Chairman, Sir, I would Hke to take a minute to 
WIPf'88I my feeItngI. It wit be a great Injuetlce to the 
country to call ... party u eongreu .... • It Is not a 
Congre .. party. H MuIayam Singh P commits • miItake 
then they wiN Ny ... (lnterruptlons) 

[Eng/IIIh} 

MR. CHAIRMAN: What ta this? Thta Is Zero Hour. 

SHAI SOHANVEER SINGH: f woutd like to IWmIt 
that If a mistake Is commtned by Mufayam SIngh ~ they 
will lay fhat he h.. committed a mlatake .. • aiater 
Mayawatl Ie present here. Her onty ~ Is that she 
~ Shri AmbecIcar, who wu a greaIman, U rnenMy 

• world renowned leader. But this " a great InjuItlce 
towards our country ... {,m.fTIJpIioMr 
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MR. CHAIRMAN: Let us know what you wanted to 
bring to the notice of the Government during Zero 
Hour? ... (Interruptions) 

SHRI SOHAN VEER SINGH: The coming generations 
will ask that being a country of 100 cro... peopl.­
... (lnterruptions) This is not Congress! 

{English} 

SHRI SOMNATH CHATTERJEE (Bolpur): Mr. 
Chairman, Sir, how can such a matter be allowed to be 
raised here? Is it a matter for Par1lament? ... {lnte/Tl,fJtlona) 
What is happening here? ... (Interruptlons) How can such 
a matter be allowed? Is this a matter for Partiament to 
decide? .. (Interruptions) 

(Translation) 

SHRI CHHATRA PAL SINGH (Bulandshah.r): Will 
you please tell us which is a serious m.tter 
... (Interruptions) 

[Engli,h] 

MR. CHAIRMAN: Nothing will go on record. 

'" (Interruptlons)** 

SHRI MOTILAL VORA (Rajnandgaon)~ This 18 very 
absurd. He has no right to say anything about the 
President of the Congress Party . ... (Interruptions) 

MR. CHAIRMAN: Shri Sohanveer Singh, there " a 
limit. Do not say all these things. All those objectionable 
words will not be recorded. 

SHRI SOMNATH CHATTERJEE: It Is too much . 
... (Interruptlons) 

SHRI H.D. DEVEGOWDA (Hassan): In Zero Hour, 
the Office scrutinises the list and then permits the 
Members to raise issues. Has this issue, which II not 
reievant here, been permitted by the Spe.ker to be 
raised? We can discuss m.tters which are serious in 
nature. Has the Speaker permitted this matter to be railed 
in the Zero Hour? I want to know from the hon. ChaIrman 
about it.... (IntetTUptioM) 

'Expunged 88 ordered by !he ChaIr. 
··Not recorded. 

(T"raMIationJ 

SHRI ANAND RATNA MAURYA (Chandoull): You 
have permitted him to apeak and on your pet'l'llialon he 
18 speaking ... (lnterruptions) 

[EngIIIh} 

,-
SHRI H.D. DEVEGOWDA: I want • cat.gorlcal 

answer from you . ... (Intenuptloml) Let me know whether 
the Speaker has permitted him or not. ...{lntenuptlone) 

MR. CHAIRMAN: 00 not dIItuIb like !hil. I have to 
decide whether It Is eligible or not. 

... (Interruptlons) 

MR. CHAIRMAN: Nothing win go on record. I have 
given the floor to the former Prime Mlnist.r, 
ShrI Oevegowa. Hu he not got any right to uk the 
Chair? 

... (Interruptlons) 

rrl'8fl8lation] 

&HRI MOTILAL VORA (Rajnandgaon): Recently Smt. 
Sonia Gandhi, taught you a 'neon In the three etat .. , 
have you forgotten 80 earty ... (lntenuptlons) Why are you 
taking her name durfng Zero Hour ... (I""~) 

[English] 

SHRI SOMNATH CHATTERJEE: ThIa 18 Parliament 
of India. Thla i8 the high ... forum of this country, 
... (Interruptions) 

MR. CHAIRMAN: Pl.... do not shout. Let me 
hear. 

... (IntetnJptlons) 

SHRI SOMNATH CHATTERJEE: ThIa It the highest 
fon.m Of 1hiI country. ThIa II the time for railing very 
Important ilauea. But I do not know whether • particular 
party. wtth 'A' or 'B' or 'C' II III leader or Pf8Iident, '*' 
dlacaa • rider In ..... fofeu!e whk:h II enIIreIy belonging 
to that party. W ..... being aIowed to ..... urgent mallwI 
of public Importance. Thil II •. very eerious matter. I will 
request that the whole thing should be deleted. I am not 
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concerned. I do not belong to the Congress Party. Who 
am I to select their leader? Thisil too much . 
. ,.(Interruptlons) 

SHRI MOTILAL VORA: We are proud of our leader. 
Nqbody has got any right to say anything derogatory 
about our leader .... (IntemJptlons). We wRI definitely aay 
that this is a forum where important isIueI can be ~ 
How can he say anything about the . Preeident of our 
Party? Has he got any right to say that? ... (Intem.ptIon8) 
this is very absurd. . .. (lnterrupltotM). KIncIy dellte .at 1hoIe 
thinga which he has said. This 18 .. noneeneIcaI. Let him 
withdraw . ... (Interruptions) How can he raiIe .. theH 
things? ... (Interruptions). 

13.00 IVI. 

MR. CHAIRMAN: Let me tell you that Shrt 
Devegowda, the former Prime Minister, hal liked • 
relevant question. 

... (Interruptionll) 

MR. CHAIRMAN: How can this House be conducIed? 
Is it a free style? Or, what Is this? He hu asked a 
relevant question whether this subject WIll allowed to be 
taken up by this Member. The subject for which he hal 
given a notice was: "Need to consider the laW decking 
the eligibility of contestants for conte8ling eIedIonI". He 
has brought In all extraneous matters In that. Whether 
any party 'A', 'B' or 'C' which needs to elect Preeident or 
Secretary or for that matter anybody, that iI the right of 
that particular party. That has nothing to do with thiI 
subject. I am sorry that he should not heYe brotQlt .. 
these things. AN Members are agitated here. 

... (Intetrr.JPl/OM) 

[Translation] 

SHRI SOHANVEER SINGH: Kindly confInn from my 
nota ... (lnterruptions) I have given a notice ... (~) 

(English] 

MR. CHAIRMAN: Let me tell you that such 
objectionable matters will have to be withdrawn. 

... (InterruptionS) 

MR. CHAIRMAN: If he is not wIthdraWing. I am 
QPUnging. Shri MaUu, I have already ct.cIded about II. 

... (InterruptionS) 

[TranslatkJnJ 

SHRI PARASNATH YAOAV (Jaunpur): Mr. ChpJrman 
Sir, I would like to draw the attention of tNa auguIt 
House to the fact that since the day the Bharttya Janata 
Party Govemment came to power In Uttar Pradesh the 
number of cales of harassment and atroclt1e. on 
scheduled trtbe8, backward cluaes and mInorttieI heve 
increased a 101. On 27.11.98 people of scheduled cuae 
'chamar' community were shot dead by two police 
conatabte8 at 8 O'clock in the moming in 'T'lIOuri' village 
under Chowld 'Thana Gaddl of 'Kera' police .tatton of 
Jaunpur, a big district of Eastern Uttar Prade8h. 'Chhabbu 
Harljan' and his jU8t twenty year old married daughter 
Hirawalt were kHled .... (Inte,.,...".",,). ThIe Ie a matter of 
atrocltiea on ICheduIed cute end you 8hould know that 
we can rUe the matter of atrocttiee on echeduIed CMteI 
In Lok Sabha. You should know thls ... (I~) 

SHRI CHAMAN LAL GUPTA: They should r.alae thIe 
matter In the State ~ ... (Interruptions) 

[English] 

MR. CHAIRMAN: It is admitted by the Speaker. 00 
not uk about It. 

... (Int.rruptJofw) 

MR. CHAIRMAN: Shri Gupta, echeduIed C8Ite8 and 
minority II a aubject matter here afIo. Hon. Speaker h .. 
pennIIted. 

Shri Yadav pIMIe conclude. What do you WIII1I the 
Central Government to do? 

[TrarUIionJ 

SHRI PARA$NATH YAOAV: ChhIIbbu Harijan and 
hie twenty yell' old married d8ughter were kIhd by the 
police at 8 O'clock. When a crime II oommIIIed by the 
police then where IhouId WI go except raiaIng It In the 
Parttament or before the Government. I wtOUId therefore, 
reqcMIt the GcMImment to pay a oompeneadon of Re. 5 
Iekhs to the family and by holding a judicial Inquiry the 
poIce ~ IfwoIved In tt-. 1dIi,. be proHCUted 
and .. nt to j8H. Th18 II our demand. We want a 
d_uasion on thIs Isaue from the Government 
... (InIefrIIpIItJM) such IdrodtIee on IChedu/ed cat_ rnusI 
be 1/topped ... (II'JIfHn.IpIiotw) There II no Govecnment In 
Uttar Pradesh ... (lnten-uption.) W. want to .ay that 
the,. I. no Goyernment In Uttar Prade.h ... 
(/~) 'He,.,.,.' ate being tot1ured and they are 
being Idled by the Potice pereonnel by way of faIN 
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encounters ... (lnterruptions) We urge the Govemment to 
make a statement on the steps being taken by It in this 
regard ... (Interruptions) 

{English} 

SHRI SUNIL KHAN (Durgapur): A nationwlse strike 
will be held on 11th December called by C.P.S.T.U. 
headed by C.I.T.U. and 56 mass organisations and 
supported by all leading trade unions in protest against 
24-point programme like disinvestment policy, new 
economic polley, closure of eight public sector 
undertakings, 64 colleries, privatisatlon, I.R.A. BIH-forelgn 
and private and price rise, etc. There Is a raUy today of 
the IRA employees In protest against the IRA Bill. In 
case of eight PSUs and 64 collieries about 82,000 people 
are employed In these jobs and not only that, about 
eight to ten lakh people are involved in ancillary projects 
and other sectors. If these eight PSUs and collieries are 
closed down then all these people will be out of jobs. 
... (Interruptions) 

MR. CHAIRMAN: I have called the next speaker. 
Nothing will go on record. 

I 

... (Interruptions)· 

[Translation} 

SHRI PUNNl) LAL MOHALE (BIJaspur): Sir, I want 
to make a subml*slon to declare public holiday on 18th 
December all over India on the occasion of birth 
anniversary of Sant Baba Gurughasl Dasjl. I have to say 
that on the occasion of the birth anniversary of Sant 
Baba Gurughasi Dasji 18th December was declared as 
public holiday many years ago by the Government of 
Madhya Pradesh. The devotees of Sant Baba Gurughasi 
Dasji are in crores and they belong to Scheduled C8ates. 
On this occasion they use to observe fast a~d worship 
and celebrate the occasion as a festival! Satnaml 
community and devotees live not only ifi·-MIidhya Pradesh 
but are spread over all parts of India in crores. 

My demand is that in deference of the feelings of 
crores of Satnamis worshipping Sant Babe Guru Ghaai 
Daaji, the Central Government should declare 18th 
December, the birth anniversary of Sant Baba Guru Ghaai 
Dasji as public holiday as it has done on the death 
anniversary of many great persons belonging to various 
communities. The whole' community will feel a senee of 
pride for it. 

SHRI KRISHNA KUMAR CHOUDHARY (Gaye): Mr. 
Chairman, Sir, I want to draw the attention of the 

·Not recorded. 

Govemment regarding national highway No. 57 and 31. 
Both these highways are in a bad shape. These highwaYs 
are not being repaired even after repeated requests. I 
want to request the Govemment, through you, to get 
these roads repaired Immediately. 

\ 

SHRI VIRENDRA SINGH (Mirzapur): Mr. Chairm~n, 
Sir, through you, I want to draw the attention of the 
House towards an Important problem. Varanasl is the 
moat ancient city not only of the country but of the woltd 
and It 18 connected with the cultural history of India. A 
much publicieed plan was formulated to make the Ganges 
pollution· free, but nothing came out of It. The Ganges 
flows from Haridwar to the Bay of Bengal. The Ganges 
is associated with the culture and civilization of India. 
The culture of India is being threatened by poUutlon. the 
construction undertaken by Jal Nigam under Ganga Action 
Plan hu not served the purpose. Through you, I want to 
draw the attention of the House towards this problem. 
Kashi Is situated between the rivers Varuna and Asi. On 
one side there was the Asi river and on the other side 
there was the Varuna river, but now there is no trace of 
the Asi river. The plan drawn to make the Ganges 
pollution free has failed. The machines at that place 
remain out of order for five months and polluted water 
keep rising continuously thereby threatening the residential 
system. Sir, through you, I want to request the 
Govemment to seek cooperation from the denizens of 
Kuhi, who know the Iystem of Kashi and also know a 
lot about checking pollution and constrUction of dtains. 
The Ganges is the life line of our country but It is a 
matter of concem that the water of the Ganges oil being 
poHuted and that very water is offered at Baba Vishwanath 
temple. 

MR. CHAIRMAN: Please put the categorical question. 

SHRI VIRENDRA SINGH: Sir, through you, I want to 
submit to the Govemment that the grant of Rs. 53 crores 
under the scheme was stalled by the Hon. High Court. 
My request Is that plans should be formulated keeping In 
mind the advice and luggeetlon of local people, eo that 
the Ganges can be saved from pollution and clean water 
can be offered to Baba Vishwanath. I seek the 
cooperation of other honourable Members of this House 
too. 

[English} 

MR. CHAIRMAN: Nothing will go on record. Shri 
Motllal Vora. 

SHRI MOTILAL VORA: Sir, I want to Invite the 
atteIafhI.nItt!olltwion of 1he Minister of External Affairs to the following 
matter of public Importance. 

. 
... (lntenuptlons) 
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[Translation] 

SHRI V1Ri::NDRA SINGH: You did nothing when you 
were the Governor of Uttar Pradesh . ... (Interruptions) 

SHRI MOTILAL VORA: Your Government cannot 
even do whatever I did ... (lnterruptions) 

SHRI VIRENDRA SINGH: You should also bring 
proposals for making Ganga water poUutIon free. I demand 
from the Governrnent ... (lnterruptions) 

SHF;t1 ANAND RATNA MAURYA: I also uaoclate 
myself with it...(lnterruptJons) 

SHRI MOTILAL VORA: I do not need a certificate 
from you. All I did-I did as Governor. I do not need a 
certificate from any leader of Bhartiya Janata Party or 
any other leader ... (lnterruptions) 

'. 
MR. CHAIRMAN: Voraji, please stick to the subject. 

[English] 

SHRI MOTILAL VORA (Rajnandgaon): According to 
the newspapers reports, the Pakistani Army has started 
participating directly in the militantactivites in Jammu 
and Kashmir. Special border teams headed by Army 
personnel and comprising of three to four militants, have 
been constituted and have been usIgned the talk of 
carrying out acts of sabotage in the Uri and Jammu 
sectors. The aim appears to be to convert militancy Into 
a movement on the lines of Tallban In Afghanistan. It Ie 
reported that the training of these teams started last June 
in Pak-occupied Kashmir camps. Reports alao indicate 
that these teams would be going within 5-10 kilometres 
of the Indian territory and would carry out tasks Nice 
handling of explotives, assassinations, recruitment of local 
youth, intimidation and liquidation of local population 
whose commitment to the cause of mHitancy Ie weakening 
and even for acting as spotters for directing Pakistani 
artillery fire on the Line of Control. The Uri region of the 
Valley and Jammu sector have been targeted because 
of their easy accessibility. I would request both the hon. 
Minister of External Affairs and the Minister of Home 
Affairs to take immediate action. 

SHRI LAKSHMAN CHANDRA SETH (Tamluk): I 
would rlke to draw the attention of the han. Prime Minl8ter 
to the following matter of public Importance. During the 
time of Ganga water sharing betWeen BangladeSh lind 
the Government of India, it was promised by the then 
Prime Minister-now Shri H.D. Devegowda 18 alao preeent 
hefe-onbehaH of the Government of India that a linkage 

ne,_ 

of Sankosh river with the Ganges will be done 10 that 
the CaJcutta Port and the Haldia Port can get ~ 
water. Due to the shortage of water, there Is a heavy 
siltation on the ahipping channel. So, both Calcutta and 
Haldl. porta are facing • very aerious problem. All the 
big shipa .... not entering into Calcutta and Halda porta. 
So, this IICheme for linkage of Sankhosh river wtIh Gangee 
Is very much necessary. But the Government of India II 
not taking much ,,,..,.t to Implement thll prot-ot. 

Sir, I draw the attention of the hon. Prime Mlnleter 
to this project of linkage of SankoIh river, with the Ganges 
and It should be Implemented at en earty date. OIh8f'Wi8e, 
the people who .re living both .Idea of the Hooghly river 
will suffer a lot due to I8IInlty. There is no potable water 
due to aaIIntty. The Interest of the people haa not been 
talcen care of 10 far. This Ie a very Important laeue. 

SHRf MOINUL HASSAN AHAMED (Murahidabad): Mr. 
Chalnnan, Sir, I would Uke to mention that the Food 
Corporatiori of India which Ie a Government of India 
undertaking have redooecl their activity in the Eutern 
Region. Very recently, they have diverted fund under the 
head of godown construction from Eastern Region to 
Southern Region. This Is my first point. 

Secondly, very recently, the Food Corporation of lnell 
got a lump sum .mount from the Wor1d Bank but they 
are not conlidering the appeaf of Eastern Region. 

Thirdly, very recently, they have terminated is 
perIOI'II belonging to Scheduled Cast.. and Scheduled 
Trtbea from the 18fY1ce. They we ... the empIoyeee of the 
Food Corporation of India. So, I would like to raIN ... 
matter of public importance before thle auguet HOUle .nd 
I urge upon the Government to look into the matter. 
Thank you. 

SHRI SUDHIR GIRl (Contal): Mr. Chairman, Sir, I 
am drawing the atteI1tIon of the Government of India to 
• matter 01 Mt'IouI public importance. 

Natural calam1t1e8 are taking place In thl8 country 
each year. This year flooda end drought took place 
throughout the country. I shafl just mention the drought 
situation In some parts of the country. We had occasion 
to ... with 0lJ' own eyes the pIght of the rural people 
in some dIstrict8 of Orilla. BecauIe of drought, aome 
famlliel have been compaHed to leave their vtIagN In 
seardI of food 8nd drinking water eIIewhere. They have 
been put to a very dlw .... ng attuatlon. Tha St.t. 
GoYMment. with .. limited reeoutC8I, Is not In a poIitJon 
to cope up wtth the aertoua tItuaIIon. I would, therefore 
urge upon the Central Government to come forward to 
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help the State Government. They should at least Increase 
the food supply to the State Government, Increase 
provision under EAS and provide loans to small fanners 
at no interest. 

(r •• ms/arion] 

VAIDYA VISHNU DATI (Jammu): Mr. Chairman, Sir, 
Jammu & Kashmir shares a 700 to 800 miles border 
with Pakistan. The people living in the border area can 
neither watch the programme of Doordarshan nor listen 
to the programmes of All India Radio. My 8ubmi88ion is 
that the people of that area have realised the -reality to 
some extent alter 10 years of unabated terrorism. The 
telecast/broadcast of Pakistan's TV or radio is 80 

poisoning in its contents that it instigates terrorism by 
flaring up the emotions of the people. The Govemment 
should open powerfui transmission centres in the boarder 
areas so that the boarder people could know the 
developments taking place in India and so that they alll 
not carried away by the mischievous propagand, of 
Pakistan. 

DR. C.P. THAKUR (Patna): Mr. Chalnnan, Sir. a 
statue of Loknayak Jaiprakash Narayanji, who waged a 
grand battle against corruption should be established in 
the Parliament premises. 

(English] 

MR. CHAIRMAN: Dr. Thakur, I am sorry. It is 
mentioned here that since it is within the jurisdietion of 
the Speaker, it may not be allowed. It is my mistake that 
I called your name ... 

... (Interruptions) 

DR. C.P. THAKUR: There is nothing serious about 
it, Sir ... (/nterruptions) 

MR. CHAIRMAN: Dr. Thakur, kindly cooperate with 
me. It is already mentioned here. Actually, they should 
not have listed it here. It is creating confusion. 

DR. C.P. THAKUR: All right. I shall talk to the 
Speaker. 

MR. CHAIRMAN: Yes, you better talk to the Speaker. 

iTranslation] 

SHRI OM PRAKASH (Ghazipur): Mr. Chainnan. Sir. 
Ihe Constitution of India guarantees that no discrimination 
will take place against anyone on the basis of cute, 
religion and sex, but a sense of tear has crept In among 

the minority community since the B.J.P. coalition 
'Government came into power at the Centre. Its clear 
evidence can be aeen in Maden village of Ghazipur district 
of Uttar Pradesh. Its population Is more than thirty 
thousand. The Muslims of Kahn sub-caste, who are also 
called Pathan, voted In favour of Samajwadi Party in Lok 
Sabha elections. Their inclination is towards the socialist 
thinking, but atrocities are being committed against the 
people of minority community by the District Magistrate 
at the instance of B.J.P All the 88Ctiona of I.P.C. and 
C.R.P.C. have been used against Aaftab Khan. Shahid 
Khan, Enamullah Khan, Ganl Khan, Suhel Khan. 
Vasi Khan and Ekram Khan. The type of atrocities 
committed on these Innocent youngmen has no parallel 
In the history of modern India ... (Interruptions) 

SHRI ANAND RATNA MAURYA: This is a state 
matter and cannot be raised here. 

SHRI OM PRAKASH: Please listen to me and react 
after that ... (Interruptlons) Mr. Chairman. in addition to it. 
the minorities of Maurya village had been tortured and 
Anwar Khan, the Pradhan of that village, and others 
belonging to the minority community had been subjected 
to atrocities. 

MR. CHAIRMAN: What do you expect from the 
Government of India? 

SHRI OM PRAKASH: Mr. Chalnnan. Sir, the way in 
which the District Magistrate .... 

[English] 

MR: CHAIRMAN: Please do not make any running 
commentary like BBC. There are other Members also 
who want to speak. 

[Translation] 

SHRI OM PRAKASH: Mr. Chairman, Sir, the matter 
is concerning the minorities ... (Intenuptions) Chauhan 
Saheb. you are very faithful to B.J.P.. I know 
It ... (Interruptions) 

[English] 

SHRI CHETAN CHAUHAN (Amroha): Sir. the name 
should be changed from PH to PS so that It becomes 
Police Station from Parliament House. 

[Translation} 

SHRI OM PRAKASH: Your suggestion iI YfIfY good. 
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[English] 

SHRI ARIF MOHAMMED KHAN (Bahrak:h): H one 
overlooks sensitivity, then, one camot help It. Nothing Is 
seUled by ignorance. As far as the minorities are 
concerned, special provisions are provided in the 
Constitution and special protection has been assured by 
the Constitution. Nothing is .ettled by 
ignorance ... (Interruptions) 

MR. CHAIRMAN: In the wisdom of the t.on. Speaker, 
he has already listed his name. Therefore, he has been 
allowed to speak. There is nothing objectionable. 

... (Interruptionsr 

MR. CHAIRMAtI:: Such insinuation and such 
comments will go on record. 

[Translation] 

SHRI OM PRAKASH: Mr. Chairman, Sir, I am ona 
point of order that It should be ascertained fIrIt as to 
whether you will give direction or the Members of B.J.P. 
will decide 1t...(lntflrrujJtlons) Mr. Chalnnan, Sir, we do 
not interrupt anyone but If the members of BJP do 80 

we would not allow them to apeak. 

MR. CHAIRMAN: What do you want from the 
Govemment of India? 

SHRI OM PRAKASH: Mr. Chairman, Sir, I mean to 
say that the way the District Magistrate of 
Gazipur" ... (Interruptions) 

[English] 

MR. CHAIRMAN: Do not mention the names. 

[Translation] 

SHRI OM PRAKASH: Mr. Chairman. Sir. he is DiItrIct 
Magistrate and is harassing the people there ... 

[English] 

MR. CHAIRMAN: These names should not go on 

record. 

·Not R8OOrded. 

of KeraJa 

lTransJation] 

SHRI OM PRAKASH: Mr. Chaltman. Sir. ~ are 
being haruaed by a Oiatrict Magiltrate what IOr't of • 
meeaage wII go to the people. After pinpointing the people 

belonging to the Vadav and other mJnorIty communities 
not only In a lingle village but etso in the entire a ..... 
are being haruaed there. Mr. Chalnnan. Sir, that II • 
vJUage from where not even a Bingle Muallm migrated to 
Pakiatan during paltltlon and they preferred to live In 

India ... (Interruptions) Mr. Chainnan. SIr. I would like to 

submit to you that the Govemment may be dlnIcQd to 
ensure that no dl8crimination Is done 10 the .,.opIe 
belonging to mlnoritiee . 

[English] 

SHRI P.C. THOMAS (MuvaUupuzha): Sir. the 

economy of the State of Kerala hal been shattered due 
to serious drop In prices of some of the agrtcultural CtOpI. 

mainly rubber and ooconut. M f ... ruI:Jber la concerned, 
on tho first day of the last eeaeion, when there wu a 
dhama by about 45 MP, of different partin. the hon. 

Prime Minister had a&8ured that lOme ..nou. ... are 
being taken. He had also ordered and the Commerce 
Minister had also stated that 20,000 tonnea of rubber 

would be procured by the Govemment. The Government 
actually started It. but It has completely failed. Some 
seri~ steps have to be taken to see that 20.000 tonnea 
or much more quantity of rubber Is procured becauee 
the way In which the implementation II being done 18 not 

proper. Therefore. the Govemment hu to monitor and 
take Immediate 1tepI. 

Sir. regarding coconut allo. the laue II very MriouI. 
The price of rubber hal cruhed. ttl price was Re. 10 
when the Congress Government was In power, but It hal 
come down to As. 29 and It Ie further crashing not 
because any particular party Ie ruling. But I would like to 
say that within Ihue four or five ye&r8, the pncea have 
crashed to thI8 extent. Therefore. about eight Iakha 10 

ten laIN of email and IMI'gInaI fmmera 'WN paIticuIerty 
aHected. So. I woufct euggeat and urge upon "'. 
Government of india toteke IrnfnecIIIt* st.". In thII 
matter. 

[TrBMIationJ 

SHRI RAM NAG INA MISHAA (Padrauna): Mr. 
ChairrnM. Sir. I would like to draw tie IIIIentIon of tie 
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Union Government towards the apathy being shown to 
Ihe Sugarcane growers of Kushinagar district of Uttar 
Pradesh. I am hasitating to say that in my constituency 
Rs. 55 crores of farmers are still outstanding Rs. 18 
crore of Kathkuinya-Padrauna Sugar Factory being run 
by the Ministry of Textiles are also outstanding. This 
Factory is being run for the last 1()"15 years. The overall 
management of the factory is under the control of the 
Ministry of Textiles---lbut on demanding the outstanding 
amount, the Ministry stated that it is not its responsibility 
whereas the present Chairman of the factory is also 
nominated by the Ministry of Textiles. The whole work is 
looked after by this Ministry. As. 18 crore are still 
outstanding and il has been referred to B.I.F.R. B.I.F.R. 
also is not showing any interest in solving the problem. 
It is studying the case for the last two years. At present, 
mills are closed and they are not in a position to be 
revived. I would like to request that no matter if the mills 
under the control of the Ministry of Textiles start 
functioning or not but their outstanding amount of As. 18 
crore should be given. In my constituency, there is a 
Kaptanganj Sugar Factory. Rs. one hundred crore of the 
farmers are outstanding against this factory. 

MR. CHAIRMAN: What should be done by the 
Government of India? 

SHRI RAM NAGINA MISHAA: Sugarcane is a subject 
of Central Government and fortunately, Katkulnya 
Padrauna Sugar factory is also under the Control of the 
Government of India. Rs. 18 crore is outstanding to this 
lactory which Is closed now. The case of this factory Is 
pending with the B.I.F.R. but no decision has been taken 
till now. It does not matter if mills start functioning or 
not. As. 22 crore of the sugarcane growers are also 
outstanding against another mill ... (/nterruptions) What will 
happen to the f.rmes? I would like to submit that is 
Government should pay attention to this problem. 

[English] 

SHRI AAIF MOHAMMED KHAN: Sir, I would like to 
draw your ktnd attention to a matter of profound public 
importance. In 1949, in our Constitution, we have 
abolished untouchability and declared that enfon:ament 
of any disparity, .ari8ing out of untouchability, shaH be an 
offence. But rampant discrimination against members 
belonging to the Scheduled Castes is being practised in 
various parts of the country. In Unar Pradesh, the 
Government has already issued a circular asking the 
officials of the Police Department not to register reports 
under the Prevention of Untouchability. They might not 
have exactly said "not to register·, but they have said 
that it should be examined at various level, before any 

report is registered at the Police Station. Aecently, we 
have received a report from Gujarat where Oalits have 
been forced indoors as fear stalks in these hamlets. This 
incident took place on the day of Diwali. Though I am 
mentioning about this village particularly, there are several 
other places where these inCidents are being reported. 

Today, again, there is a report in The Ind;an Express 
about the incident that took place In Tamil Nadu. I am 
certain that the Government in Tamil Nadu, which was 
born out of the Dravidian Movement, would take action. 
... (Interruptions) You need not say anything. I am certain 
that the Government will take action on It. Basically, • 
Dravlda Munnetra Kazhagam is the product of seH-respect 
movement of the Dalits. I have great regards and respect 
for them. So, I am certain that the Government will take 
action. 

The point which I am trying to emphasise, Mr. 
Chairman, is that these tendencies are trying to suppress 
and oppress the members belonging to the Soheduled 
Castes. These tendencies are being promoted and, 
through, I would like to request the Central Government 
to come down heavily on those elements who are 
responsible and are resorting to these suppressive and 
opprelSive measures. 

SHRI T.R. BAALU (Madras Sbuth): A special 
committee has been constituted by the Collector to look 
into the matter, and stem action has been taken by the 
police. 

SHAI CHETAN CHAUHAN: The hon. Member 
mentioned about Uttar Pradesh saying that there was a 
directive from the unar Pradesh Government not to 
register cases under the Atrocities Act. I would like to 
correct the record and tell the hon. Member that there 
was no directive like this. Since the Act was misused' . 
eariier, yes, the Government has only said that any kind 
of incident should be inqt.ired Into first and then regietered. 
So, let the record be put straight. 

SHRI AAIF MOHAMMED KHAN: Sir, I have a right 
to reply. When Parliament was deliberating on that 
measure, It had taken enough precautions to ensure that 
no provision of the law Is misused. It Is not open for any 
State Government to emphasise more on this aspect of 
stopping the misuse; they should rather apply the 
provisions of the Act In the true spirit. Instead of that 
they are emphasizing more that it should not be misused. 
Who would be responsible for the misuse? 

OR. SUGUNA KUPAARI CHELLAMElLA (PeddapaIII): 
Sir, through you, I would Uk. to draw the attention of this 
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august House to a very important matter. There is a big 
racket - involving bank officers, vl8fllcnow are broIcenI. 
prominent industrialists - f.,r cheating this poor COCM'Ilry. 
The modus operandi of this racket Is in connivance with 
the bank officials. They are etther forging the Lettera of 
Credit or are giving improper Letters fo Credft and are 
clandestinely encashing those in Maharashtra, Andhra 
Pradesh or in some other States and a poor and a 
developing country is being put to enonnoua financial 
IOS8. 

Sir, through you, I would Nke to requeIt the han. 
Minister of Finance to direct the concerned Depattment 
to institute a high level investigation team to find the 
facts and to book the culprits 80 that nobody Is 8hieIded 
as very big names are involved in this caae. 

SHRI B.M. MENSINl<AI (DhalWad South): Sir, I would 
like to bring to the kind notice. of the Central Government 
the fact that recently the hon: Prime Minister made a 
statement that the National Express Highways would be 
constructed to connect Jammu & Kashmir with 
Kanyakumari by spending an amount of Rs. 28,000 crore. 

Sir, lakhs of people are suffering and dying annually, 
because of natural calamities like floods, In the nol1hem 
rivers, namely, the Ganges and the Brahmaputra. If these 
two rivers could be connected to the rivers in the South, 
then not only the chances of calamities would be reduced 
but it would also create abundant irrigation potential In 
the South. 

MA. CHAIRMAN: Please conclude nov." 

SHRI K.H. MUNIYAPPA (Kolar): SIr, when the late 
Morarji Desai was the Prime Minister, a plan for diversion 
of rivers was prepared. Irrigation shoutd be given first 

priority and so, the construction of roads Ihoutd be 
postponed. Since construction of roads h.. been given 
the first priority. as per the Press statement. I would like 
to appeal to the Government, through you, to consider 
providing irrigation facmties as the first priority. 

SHRI A.S. GAVAI (Amravati): Mr. Chairman, Sir, 
through you. I would like to bring ~o the notice of the 
Central Government that because of unprec~ted. 
untimely and unseasonal rains in Maharutttra. particuIaIty 
in the regions of Vidharbha, Marathweda and Maharalhba. 
there has been a damage to the crops and property to 
the tune of crores of rupees. 

In those regions we have lost the Kharif and the 
Rabi crops. Jawar, 8ajra etc. Inspitt of such a loll and 
damage to crop and property. the Government of 

MahaI'Mhtra had turned a deaf ear tnd 18 doing nothing 
in the matter. Wa have been given to undItmand that 
the Government of Maharaahtra have written to the 
Government of India for their help In the maner. 

Si" through you, I would like to reque.t the 
Government of India to take remedial measures and to 
pay ~ for the Iouel lUff.red by the farmera 
in the Stale of Maharashtra. 

DR. AStM SA1.A (Nabadwip): Sir, the Shantipur­
Naa.cIwip, a 28 kin narrow gauge railway lina of the 
E.-n RaiIwIty of·the SeakW\ DIYI860n Is being neglected 
sinoe long. Thts IlI*h of raHway line requlrea eonverllon 
from the narrow gauge to the broad gauge. Estimate and 
survey for thIa line have been done in 1993. But even 
after the IapIe of aImoIt six yeara, the conversion of ttl" 
stretch of railway line hu not tMen place. 

Sir, NabadwIp is an international pilgrtmage oerm.. It 
Is the holy land of the Lord Gauranga MaNpnIbhu. It 18 
his btrth ptace. May." is an international tourist ..,. 
and ISKCON I, very famoua in our country a',o. 
ThouIanda of people trawl ......-yday on thII narrow gauge 
line. I requett the Government, eepeciaIty the MtnIMry of 
RalIwaya, to Implement the .project of gauge oonveraIon 
from narrow gauge to broad gauge for which an .1IimaSII 
of RI. 35 crore II already made. This is a very impoItant 
project. 

{T""""'J 

SHRI RAMA NANO SINGH (Satna): Mr. ChIlinMn, 
Sir, EIeohtctty Board In Satna dIItrlcI of Madhya PrIIdIIh 
is neglecting the fa"".,.. Due to non-ava"abtHty of 
eIecb1cIty 30 percent land of the ..".,. .. atIII unlrrIgaled 
and • a reauIt. It t.a been left uncultivated. 40 percent 
tran.t0nnef8 have been bumt In .. BalM dIItrIct due to 
the negligence of the eIectrtcfty Board. 2300 tarmera had 
applied lor the allotment of power connectlol.. five yMtS 
back to Install tubeweUa in their fields but the Madhya 
Pradeah State Electricity ao.rd hal not allotted tMm 
power conneotionl 10. far duel to which they .. incurring 
heavy loll. Through you, I would like to request that the 
Government of Madhya Prade8h may be directed to 
ensure evailllbllty of power round the dock on prioItty 
b8IIa to the fannera of MendIa. The burnt ttWWformela 
may either be repIIIced or repand and ImrnedaW action 
be taken to aJIot power connectIona to the 2300 fannera 
10 that .. they coutd get power connectIonI wtehIn • 
month. 

Mr. Chairman, Sir, the CongNII GoYetnmenthll 
shown gfOII negIigeIa In the m.a.r of power gIIMI'IItion 
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as well as its supply all over the country. Stili, the 
Government is showing gross negligence In providing 
electricity to the farmers in Madhya Pradesh. The Chief 
Minister of Madhya Pradesh is talking about providing 
electricity to the big industrialists only but electricity is 
not being supplied to the farmers. Therefore, through you, 
I wouid like to submit to the Union Govemment that the 
Government of Madhya Pradesh may be given special 
directions in this regard so that the farmers of Satna 
district may get electricity on priority basis, burnt 
transformers can be replaced there and 2300 farmers 
may get power connections immediately. 

{English] 

SHRI C. GO PAL (Arakkonam): Mr. Chairman, Sir, I 
would like to bring the following matter to the notice of 
the Government of India. Tamil Nadu Govemment failed 
to procure the expected quantities of paddy during this 
Kuruvai sesson. So far, they procured leas than the 
quantities procured in the last two years. Experts In this 
field feel that there should be a radical change in the 
procurement policy that is followed by the Tamil Nadu 
Govemment Otherwise, storage of paddy will not be 
satisfactory . 

During this Kuruval season, up to November, 1i98, 
the Tamil Nadu Government procured only 31,469 tonnes 
of nice variety of paddy and 12,881 tonnes of ordinary 
varieties of paddy. In the year, 1996, the same 
Govemment procured 1,11,426 tonnes of paddy. But in 
the year 1997, their total procurement of paddy was 
7,04,760 tonnes. At this stage, the Tamil Nadu 
Government says that there is 5,00,000 tonnes of rice in 
the State Pool and that it is sufficient for the State of 
Tamil Nadu. Every month, Tamil Nadu Government is 
getting 1,10,000 tonnes of rice from the Central Pool. 
Last month, it was decided that some 20,000 tOMes of 
rice would be supplied to the State from the Central 
Pool. The Tamil Nadu Govemment is now expecting more 
allocation of rice every month from the Centra/ Pool. 

Sir, experts from the procurement department feel 
that the Govemment should procure eight lakh tonn. of 
paddy during the Samba season. Than only the Tamil 
Nadu Government will not be facing the scen::lty of rice. 

Now. the Government is adopting two methods for 
procurement. First, they are procuring from the 
Govemment department and second, they are procuring 
through the private sectors. Sir, the farmers are seiling 
only to the private sector because they are getting good 
pnces from the private sector. Therefore, they have to 
procure eight lakh tonnes of paddy. Then only the problem 

of ecarolty of rice wiD be solved.. The Government says 
that there iI· no possibility of scarcity. But when the 
storage of .;ce In the State pool is reduc:ed. price of rice 
wiD rile end then the problem wiH arise That Is the 
opinion of experts. 

Sir, the onion-like situation should not be allowed to 
happen In the case of rice in Tamit Nadu. Therefore, the 
Central Government may direct the State Government to 
open more and more procurement centres and i88us 
permanent orders for the supply of more rice from the 
Central Pool. Thank you. 

MA. CHAIRMAN: Now, Is It the sense of the House 
to continue without lunch-break? Shall we continue? 

SHRI KALPNATH RAI (Ghosi):No, Sir. You please 
adjoum for tunch .•. (Intenvpoons) 

[Translation] 

SHRt RAJO SINGH (Begusarai): Mr. Chairman, Sir, 
there is no quorum therefore, House should be 
adjoumed •.. (lntetnJptions) 

{Engflsh] 

SHRt H.D. DEVEGOWDA: Sir, if we start raising the 
quorum issue, then the House will not be going to 
function. We know, how things are going on. So, let us 
':lot raise the issue of quorum ... (lntentlptlons} 

[Translation] 

SHAI RAJO SINGH: Mr. Chairman, Sir, how oan the 
busln .. be conducted without quorum ..• (lntenuptions) 
Th .... fore this iaaue should be taken up after lunch hour. 

(English] 

SHRt H.D. DEVEGOWDA: My t request the hon. 
Minister who Is Incharge of Textiles to speak about his 
BiH for about five minutes. Let him reply to the dI8cussIon 
on the Bm. We are not going to object. Then we can 
adJourn for lunch. ... (interruptions) 

SHRI RAJO SINGH: Mr. Chairman, Sir, how can it 
be aIIowed? ... (lnterruptions) 

MR. CHAIRMAN: The Houee Mandl adjourned to 
meet again at 2.40 p.m. 
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13.42 hra. 

The Lole Sabha then adjourned for Lunch till fOI1y 
minutes past fourteen of the Clock. 

14.44 hr •• 

The Lok Sabha te-assembled after Lunch at forty-four 
minutes past fourtHn of the clock. 

[MR. SPEAKER in the ChalJ1 

[English} 

MR. SPEAKEA: The House will now take up Matters 
under Aule 3n. Shri Jayslnhji Chauhan. 

MATTERS UNDER RULE 3n 

4.44 1/2 hrs. 

(I) Need to extend 'Kapedvanj-f4edlad' nln up to 
Anand In Gula'" and .eo 8thIch more bogie. 
to n. 

{Translation} 

SHAI JAYSINHJI CHAUHAN (Kapadvant): Mr. 
Speaker, Sir, through this House, I would Uke 10 draw 
the attention of the Govemment towards the 'Kapadvanj­
Nadiad' train being run in my constituency. There ta only 
one bogy In Kapadvanj-Nadiad train. cauetng a lot of 
dlffioulttes to the passengers. This train used 10 run from 
Kapadvanj to AMnd but now It goes only upto Nadlad. 
There Is no stoppage of the said train between the 
Kapadvanj and Nadiad. In public Interest, ItOppIg8 ahouId 
be povkIed of lheaaid train at Katw", Uahucia. Antra .. , 
Toma and Veena atation8. 

Therefore. I would like to request the Government 
that more bogies should be attached to this train and It 
should be extended upto Anand with stoppage at the· 

above mentioned stations. 

(U) Heed to tiki concrlte ItlPI for larly 
upgradltton of Ahmedabad AIrport In QuI8Nt 

[EngIItIh] 

&HAl HARIN PATHAK (AhmIdIbad): AhmIdabad is 
the State capital and an industrial city In Gutarat .. 
Ahmedabad.airport hU been upgraded .. an IntemIIionaI 

Airport and intemational flights have a/ready commenced 
from Ahmedabad alfport. The inauguration wu also done 
~ the then Union CMI Aviation Minister. ACCOIdIng to 
the requinNnent of the International Airport Authority 0' 
India, additional land required for runway hu been fully 
acquired by the Slate Government and handed over to 
IMI long back for extending the runway. The runway 
strengthening/aJCtenalon to 11500 ft. and other associated 
pavement work for enabling the operation of 8-747 c1ua 
ot aircraft at INs airport are at 'tender action' stage. 

I therefore urge upon the Government to start the 
work regarding upgradafion of Ahmedabad Airport at the 
eartlest and aIao please state at what atage ~ work 
stands at pt'8S8nt. 

(UI) Need to Itart wortc It Vegagy. pet 8abIaJcot 
Power projecta In JaK 

{Translation} 

SHRI CHAMAN LAL GUPTA (Udhampur): Sir, the 
Chlnab river In Jammu and Kashmir has a potential of 
generating 15,000 MW power but .. yet, SaIaI Project 
has achieved the level of generating only S50 MW of 
power. Work at Dulahutl project Is In progrus but the 
projects like Vagaliyar. Sablakot and Karthal have not 
been taken up 80 far. Employees of Jammu and Kuhmlr 
who tolled to ~e the S.IaI Project ant now being 
transferred to distant places. 

I request the Union Government to Immediately hand 
over Vagallyar, Sablakot and Karthal projectl to NHPC 
.nd atart the construction work after taking at over 10 
that infrastructure of S.I.I Project can be utl1ized. 
employees get relief and power crisis in the country Is 
overcome. 

. (Iv) Need to Illocate adequate funda to take up 
antl-Ma eroIIon worka In K ...... 

(English) 

SHAI MUUAPALLY RAMACHANDRAN (Cannanore): 
The State of Kemla is endowed with a long coastat line. 
During every monsoon, this coast is badly affected by 
severe ... erosion. Out of 560 kim. of coastal Hne about 
448 kmI. are affected to a 'ifKY great extent. Efforts 
were made In the past to construct M. walla along the 
... 8hore, but large stretchea of coastal belt still red. 
~. 

Due to ... eroeion, the life and property of the 
fishermen living along the coaaI line .... In petpetUII 
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peril. The Govemment of Kerala finds It extremely difficult 
to undertake construction and maintenance wort< against 
sea erosion. The financial assistance from the Union is 
the only solace to the State. 

Time and again, the gravity of the situation has been 
brought to the notice of the Union Govemment. However, 
no Central assistance for anti-sea erosion work has been 
forthcoming since 1992. 

II Is therefore highly necessary that adequate financial 
assistance is provided to the State of KeraJa without any 
delay. I appeal to the Planning Commission and the 
Ministry of Water Resources to allocate adequate fun'ds 
to the State of Kerala for anti-sea erosion work in the 
State. 

SHRI K.S. RAO (MachilipatnalTl): Sir, the same is 
the problem in my constituency about which I have 
mentioned to you earlier. 

(v) Need to clear waiting list for domestic LPG In 
Gujarat 

SHRI N.J. RATHWA (Chota Udepur): There Is a long 
wAiting list for the domestic L.P.G. connections all over 
the country for I.O.C., I.B.P. and H.P.C. I would like to 
know the action plan of the Ministry of Petroleum and 
Natural Gas to reduce the tong waiting list. 

What are the targets of the Petroleum Ministry for 
Indian Oil Corporation Limited in Gujarat; what quota was 
to be released in the year 1998-99 and how many 
connections have been released till the third quarter of 
the year III Guiarat and the time period to complete the 
target. 

I request the Union Govemment to clear waiting list 
for domestic loP.G. in Guiara!. 

(vi) Need to sanction adequate Central Assistance 
to Slate Government of Oris.. to Implement 
the recommendations of Fifth Pay Commission 

SHRIMA n JAYANTI PATNAIK (Berhampur) (Orissa): 
The Union Government has started paVing the revised 
pay, DA al1d other allowances to the Central Govemment 
nmployees as per the recommendations of the Fifth Pay 
Commission. Subsequently, the State Government of 
Onssa like other States also announced the revision of 
pay and DA of its employees. It has also been decided 
10 make the payment With effect from 1st of April, 1996. 
But the Stale Government IS finding it difficult to make 

the payment of the revised pay scale as it is facing 
serious financial crisis. 

The Ninth and Tenth Finance Commissions have not 
made provision of adequate funds for the State. The 
Ninth Finance Commission sanctioned 5.2 per cent of 
the total Central fund to the State of Orissa whereas the 
Tenth Finance Commission brought it down to 4.2 per 
cent. This loss should be compensated by the Central 
Government. Otherwise. It will be very difficult on the 
part of the State Govemment to bear the· additional burden 
of Central D.A., pay and other allowances announced for 
the State Government employees. 

I urge upon the Finance Minister to release adequate 
additional Central assistance to the State Government of 
Orissa accordingly. 

(vII) Need to Introduce 8 fast passenger train 
between Asansol and Aampurhat vi.' Andal­
Salnthla-Surl In West Bengal 

DR. RAM CHANDRA DOME (Birbhum): There is a 
long-standing demand of the people of two districts of 
West 8engat. l'tz. Bitbhum and 8ardhman for introduction 
of a fast passenger train between Asansol and Rampurhat 
via Andal-Sainthia-Suri. Several representations were 
made and this issue was raised on several ocoasions on 
the floor of the House, but nothing has been achieved. 
Thousands of people are commuting daily in this section 
but Railways are not giving due attention to this Andal­
Sainthia-Rampurhat section sinoe long. 

I, therefore, urge upon the Government to take steps 
for introduction of a fast passenger train between Asansol 
and Aampurhat wa Andal·Suri without any further delay. 

(vIII)· Need for early constitution of EIIst Coast Zonal 
AaUway U.e,s' Coneuftatlve Committee with 
headquarters at Bhubaneswar, Oris .. 

SHRI ARJUN CHARAN SETHI (Bhadrak): The East 
Coast Railway Zone was inaugurated by the then Prime 
Minister of India in the year 1996 at Bhubaneswar 
(Orissa). But till date no separate Generat Manager of 
the Zone have been appointed nor the Zonal Railway 
Users' ConsultativeCommitte6 have been constituted to 
suggest measures for providing amenities to the Railway 
users in the Zone. On the other hand the meeting of 
ZRUCC of the S.E. RaHway was held recently in Calcutta 
where all the members of the East Coast RaHway Zone 
was itwited. When members of the Committee asked 
about the fate of the East Coast Zonal Railway 
Consultative Committee, the General Manager of the S.E. 
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Railway did 'not say anything about its formation. I. 
thertfMt, 'Urge upon the Govemment to Inform the -House 
when. the ZRUCC 01 the East Coast Zone wfff be 
r:onstituted the headquarter being at Bhubaneswar to look 
after andprcwide amenities to the Rail users in the 
,area. 

(Ix' Need to' lake steps to chft1c deforestatton In 
Sunderbans area in West Bengal 

SHRI SANAT KUMAR MANDAl (Joynagar): Sir. 
Sunderbans area in West Bengal. bordering the Bay of 

,Bengal was once renowned for its l1ger Project and 
unique flora and fauna. But unfortunately, It has now 
fanEln 'on bad days resulting from Its deforestation. The 
bane of the whole problem is that the timber traders in 
connivance with some local people who are poverty-ridden 
and Ignorant of the resultant damage being caused to 
their forest • wealth as a result of this deforestation-are 
clandestinefy getting the trees uprooted and carting them 
for being sold at a very high price. 

It is high time the Union Ministry of Environment and 
Forests. responsible for the maintenance of the Tiger 
Project in Sunderbans and its guardian for ecological 
protection, moves in the matter and puts an end to these 
nefarious trade practices and save the scenic forests from 
degradation. 

FlII1her, Sir, the nature too is also taking its own toll 
inasmuch as during the tide. the sand brought by it 
accumulates and spreads and ultimately uproots the trees. 
Sinctl the Ministry is also responsible for the preservation 
of biosphere ecology in this region, it is ~h time that it 
consults some experts and devise some effective 
measures to check that the sand does not uproot the 
trees but is utilised more gainfully and purposetuHy. 

(x) N"d to review the dect.Jon tor ~ting up 
tanneries. and peper mills at CUddlllore In Tamil 
Nadu to check envlronmenltll potlutton in the 

area. 

[Translation] 

'SHAI N.T. SHANMUGAM (VeIIore): Our founder 
leader of. Peltall MakKal Katchi haS pointed out, that the 
river Palar Situated in Vello ... district used to auppIv good 
drinking water to 30 towns on its banks and 50 villages 
surrounding It. The Paler river wafe, w .. .., tMd by 
the vtIIagers to cultivate their land. Now~there ere a 

• Translation of ,the speech 0fginaIIy delivered In T.mII .. 

number of tanneries on the banks of the river PMlr. 
They let out the effluents in the Paler river. So, now the 
river water in Palar has been polluted and it is not useful 
for drinking ·or ~ttural. pwpos.es. Oue.to pollution the 
people are suffering from a number of diaeaaes like 
asthma,akin disease and stomach aliment. etc. 
Thousan9S Qf acres of fertile .Jandhtve ~ waste 
land and It is not uaed tor cl,Jltivatkm. Sheehaiyee Paper 
Mill in Erode District on the banks of Kaven ri\ler it also 
polluting the river. 

The Government of Tamil Nadu huewlYad • plan 
to establish an industrial estate In Cuddalore District 
exclusively 'or tanneries and paper mille. As per G.O. 
No. 179, lasuad on 30.6.97, the propoeed lnduab1at ...... 
la to be flet up on the cultivable la"deofthe villages like 
Ander Mulli PaJlam Kayalapattu, PerPfapattu and SIIarnbI 
Manglem. The ~evenU4t Department has ''inltiated the 
pt'OO88I of taking over about 2400 acrea of tend and It 
would affect about 15000 small farmers and agricultural 
labourers. 

If the industrial estate Is allowed to function at 
Cuddalere District. the effluents from the taMer.· end 
paper milia would cause environmental pollution ptobletne. 
The subsoil water Win be poHuted and we wilt have to 
face good drinking water problem In 40 vlUegea. The 
Supremo .Court of India ha. alao given a verdict that 
new tanneri .. shol,lld not be started hereafter. 

So, we urge upon the Unlon Govarnment to take up 
this maner with the State Administration to uteprd the 
interests Qf the villagert of theae areas in TamU Nadu. 

COTTON GINNING AND PROCESSING 
FACTORIES (REPEAL) BILL-Contd. 

{English} 

OFt SAROJA V. (Rasipuram): I thank you for giving 
me this opportunfty to present myviewa In this august 
House. 

The repeal Bill witl prollide 8 thrust and incentive 10 

the modernisation efforts in the cotton ginning and 
pre8llllg sector to ensure quality proceseing of cotton • 
and charglng remunerative price for lhe services provided 
for. In this conlext. I would like to say that cotton Is the 
major crop that is being cultivated in India. A number of 
Stat .. produce cotton and Tamil Nadu is one among 
them. Out of 80 per cent of the total fibre 66 per cent 
Is consumed by the textile sector, 
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The textile policy statement of 1985 stated that there 
will be off-take of the farmers produce at the remunerative 
prices. It also laid down that cotton needed by the 
domestic textile industry would be made available in 
adequate quantity at reasonable prices. The twin objects 
are sought to be achieved through timely announcement 
of remunerative Minimum Support Price to the farmers 
and also through proper import and export policy as and 
when necessary. 

Sir. it is our observation that there is an imbalance 
between the production and consumption of cotton. The 
Cotton AdviSOry Board made its observation in Its meeting 
held on 6.3.1998 that the increase In the production of 
cotton has been of the order of 30 lakh bales since 
1950-51. It has increased to about 178 lakh bales in the 
year 1996-97. 

Sir. though there is an increase in the production of 
cotton. yet th"re is a decline in the production for the 
year 1997-98. There is also a decline in quality of cotton 
produced. The consumption of the cotton was 125 Iakh 
bales during ,992-93, it has increased to about 162.50 
lakh bales during the year 1997-98. 

Sir. three varietlos of cotton are produced. But there 
is only one variety. namely, medium staple variety which 
is of good quality. This quality is exportabfe also. In this 
context. I would like to draw the attention of this august 
House that the Government announces MInimum Support 
Price for the varieties of cotton every year to ensure 
remunerative prices to the cotton growers. The Cotton 
Corporation of India is the only agency to Implement 
this. The procurement of the produced cotton Is done by 
the Cotton Corporation of India. But proper procurement 
is not there. Sir. in my district of Tamil Nadu, for example, 
the total production of cotton per year is 20 milHon tonnes. 
Most of the varieties produced are MCU, LRA, 
Varalakshmi. swin, hybrid variety and Fl-Sruthi. 

I would like to draw the attention of this august House 
to one more matter. We talk about poor farmers and 
also about economic empowerment of rural women. About 
50 spinning mills are located in my district of Salem but 
less than five ginning mills are there. I have also 
motivated a few women farmers to come forward to start 
ginning factory to cater to the needs of 50 spinning mills 
which are located in and around this area. The cotton 
produced in Salem district is marketed through Salem, 
Kolathur, Rasipuram and Konkanapuram marketing 
societies. But even after procuring cotton through these 
societies, artificial scarcity is being created. It is stocked 
by the private traders. I urge upon the Govemment to 

regulate these markets. I would also requeat the 
Gcwemment to check this artificial scarcity created by the 
traders. 

In this context, I would make an appeal to the 
agricultural scientists. It is stated that Fl variety of the 
new cotton hybrid variety contains specific protein which 
determines the genetiC value of product and quantity of 
the cotton. I would urge upon the agricultural scientists 
to concentrate more on these varieties so as to have 
more quantity and quality based variety. 

Sir, 88 per the survey conducted on the agricultural 
land as also on forest land one-third of the land Is lying 
fallow and also barren. One-third of this land is cultivable. 
But It Is lying vacant. 

I would urge upon this Government to instruct the 
agricultural acientists to have a soil conservation so that 
the land can be put to use by proper resealdl activities. 

[Translstlon] 

SHRI MOHAN SINGH (Oeoria): Mr. Speaker, Sir, my 
speech wiH be very brief. Cotton Ginning and Pressing 
Factories Act, 1925 has now become irrelevant as all 
these things have been covered under Essential 
Commodities Act. Therefore, we do!}'t intend to oppose 
the BUI Introduced in the House by the hon. Minister. I 
wish to avail myseH of this occasion to give the hon. 
Minister a suggestion as there Is a serious problem In 
my area. Usually it Is believed that your department Is 
exclusively related to the textile Industry but there are 
some Industries which were undertaken by the Department 
of Textiles later on. 

Sir, there was strike In Swadeshl Cotton Mill, Kanpur 
when Janata Party came to power in 1977. No negotiation 
could be reached with the mill owners and all the units 
of Swadeshi Cotton Mill were natlonallaed after their 
acquisition. In the following scenario, several mills of those 
times were aqulred by the Government. Those mills are 
stili facing closure. Similarly, there were four sugar mills 
of British India Corporation at Gaurlbazar, Padrauna, 
Kathkuiya and Paraura. Later on, these mills were 
undertaken by the Ministry of Textllee by Incorporating 
Kanpur Sugar Works Corporation. The Government 80Id 
all the four mils to private partiee. But one sugar mit \liz 
Anand Nagar sugar min related to SWade8hl Cotton Mills 
has been ctosed for the last thrae years because that 
comas under the aegis of the Miniatry of T extilel. The 
Mlnlltl'y of Textiles does think of fonnulaltng policies 
reg~rding cotton Industry but at the same time, the 
Government 18 not paying any attention to the sugar mill 
running under h. labourers are on the verge of starvation 
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and fanners are facing difficulties. On this occasion, I 
would like to request the hon. Minister to consider the 
problems of these cotton mills as also of the sugar mills 
which crept into your department, at the time when you 
think about your department. Efforts should be made to 
bring Anand Nagar sugar mills into operation. The 
Govemment must take steps in the interest of labourers 
and farmers of that area. With this, I support the Bill 
introduced by you and hope that you'll support my 
submission and will take some steps in this direction. 

DR. RAMKRISHNA KUSMARIA (Damoh): Hon. Mr. 
Speaker, Sir, I am thankful to the hon. Minister, he 
introduced the Cotton Ginning and Pressing Factories 
(Repeal) Bill, 1998 in the Lok Sabha. The law enacted 
in 1925 during the British period was stili in force in our 
country which had become irrelevant as cotton has bflen 
brought in the category of essential commodities. I thank 
hon. Minister for this amendment Bill. At the same lime, 
I am of the view that farmers don't get the remunerative 
price of cotton and they take less Interest In Its production 
as a result the r;ommodlty becomes less available. This 
affects many industries. My suggestion is that through 
this Bill farmers may get protection. adequate price of 
the cotton and the factories also should be taken care 
of. Through this Bill. as a result of modemization, good 
quality of cotton will be produced, processed and exported 
in larger quantity and the country will be able to realise 
foreign exchange also. Considering Its provisions in tune 
with the m >dem age, we support this Bill and hope, the 
hon. Minister also will consider these pointa 10 that the 
Bill may prove useful. 

THE MINISTER OF TEXTILES (SHRt KASHtRAM 
RANA): Mr. Speaker. Sir, I introduced the Bill to repeal 
Cotton Ginning and Pressing Factories Act. 1925. I am 
happy, all the Members who spoke on this Bill. have 
welcomed It. I am very grateful to them. This BYI has 
been introduced in the Lok Sabha for the third time. This 
Bill was introduced in the tenth Lok Sabha on 11 th 
December, 1995. Later on, the BUI was referred to the 
Standing Committee of Ministry of Commerce. The Report 
of the Committee was laid on the table of the lot< Sabha 
on 8th March, 1996 but the BUI ceased to exist after the 

dissolution of Lok Sabha. 

SHRI AJIT JOGI (raigath): You were to get III credit. 

SHRI KASHIRAM RANk This Bill w .. i1troduced in 
eleventh Lok Sabha on 25th July. 1996. The Lok 8abha 
passed thiS BiN on 13th August, 1r197. ThIs was ~ 
in the Rajya Sabha but the Lok Sabha wu dIIIotVed In 

the meantime. 

SHRI RAJO SINGH: You pIeue PIIII Itaoon. Don't 
cause harm to us. You have introduced a dangerous BIA. 

SHRI KHARABELA SWAIN (Baluore): You pIeeoe 
help In paaeIng the btl. 

SHRI MSHIRAM RANA: ThiI BUI aima at removing 
uncalled for control ovet' ginning and pte88ing factories. 
Thla wi do away with tht deley in tonnaJltlee. Cotton 
Control Otdere were pUMd in 1986 under Eaeential 
cornmoc:tIt'- Ad.. 1955. It had many provtlionl. More 
provllion8 went rude in It. Repeal of Colton Ginning 
and Preaing Facton. NJt Wi" .... the uncalled for 
burden and full concentration and oonllderation \WI be 
given on the Improvement of quaJIty of cotton. However, 
it Is not good to speak much on this BIll. I would IlIeI to 
reply to the queetione raIHd by IOrM hon. Members. 
One l88ue was railed by Bhavna Dave. She 88Id that 
Cotton growers did not gel remunerative price but, ttwough 
the chaIr. I want to tell the HouMChat 10 far II the. 
price of cotton II concerned, growers should get 
remunerative price. Farmers will get 40·70 percent ITIOI8 

than the fixed M.S.P. of cotton. 

Mr. Speaker. SIr, now I woukt like to tell you about 
the quality of cotton. The MSP of J·34 quality W81 RI. 
1440 whereu farmers were given Re. 1950 and RI. 
2230 for that quelily. MSP for NH-44 quality wu RI. 
1420 but Rs. 1848, RtI. 1860 a'Kt RtI. 2230 have been 
given to the fanners, MSP for NHH-44 ... Re. 1420 but 
fanner. have been given Re. 1848 and Re. 2080. 
Slmllarty, MSP for H ... quatily ... Re. 1860 but fa,"*, 
were g/ven As. 1991 and RI.222S. MSP for OCH-32 
quality was fixed at RI. 1700 but farmers haW been 
given RI. 2250. Moreover, tarmers have been given upto 
As. 2600 which Is 45 percent more than the MaP. Though 
farmers have been given good prtceI for cotton yet the 
Cotton Corporation of Indita II trying to give even more 
to them. Thil tear the production of cotton hal Increated 
as compared to last yea", production. lui year the 
production WII 156 lakh bafeI and thte year It hu 
incre.sed to 175 takh bale.. The Government t. 
concerned about gMng the farmere • ·belter price. 

Mr. SpeeIcer. Sir, one of our Hon. Membet'e WhIle 
taIdng about Increating coaon producI1on, Mid that III 
yield ehouId IncreaH and the Government IIhouId pay 
attention to It. In this context, I would Uke to Infonn the 
HOUM lhat during the year 1886-87. 96 latch batH ~ 
107 IdIograme were produced and now 175 Iakh baJn, 
are expected to be produced. Thus the production hal 
atmoet doubled. In 1888-87 the total area WIll 70.76 
Iakh hectares which hae now lncnIMed to 91.88 IatIh 
~. We are going to IboIIIh the Colton Gh1tftg 
and Preuing Facto" Act. 1925. but. ~, 
we have made efforts to Improve 1M qudty of cotton. 
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We are going to implement it through Cotton Technology 
Mission. This is a 600 crore scheme and will be started 
this year itself. This will certainly improve the quaHty of 
cotton. The yield of cotton, too, will Increase. Moreover, 
one of the han. members has just said that marketing 
should be provided so that they could get better prices 
for cotton. We have provided for marketing also in It. We 
have also kept the ginning and pressing sector in our 
cotton t.echnology mission and technology upgradation 
fund. Then the complaints of contaminated cotton coming 
from within the country and from abroad, will also be 
removed and we will also be able to export cotton yam 
to other countries resulting In Increased domestic sales. 
If demand for cotton increases we will be able to give 
better prices to farmers. At last, I should only say that 
this House should pass this bill. 

[English] 

MR. SPEAKER: The question is: 

"That the Bill to repeal the Cotton Ginning and 
Pressing Factories Act, 1925, be taken into 
consideration." 

The motion was adopted. 

MR. SPEAKER: The Houae will now take up clause­
by-clause consideration of the Bill. 

The question is: 

"That clause 2 stand part of the Bill.· 

The motion was adopted. 

Clause 2 was added to the BRI. 

MR. SPEAKER: The question is: 

"That clause 1, the Enacting Formula and the Long 
Tltte stand part of the Bill.· 

The motion was adopted. 

Clause 1. the Enacting Formula and the Long TItle 
were added to the Bill. 

SHRI KASHIRAM RANA: Sir, I beg to move: 

"That the BiM be passed: 

MR.SPEAKER: The question is: 

"That the Bill be passed.· 

The motion was adopted. 

16.22 hr •. 

DISCUSSION UNDER RULE 193 

AI.. In price. of Euentlal Commodltlee-Contd. 

{English] 

SHRI H.D. DEVEGOWDA: Mr. Speaker, Sir. since 
the last two days, the Issue of price rise has been under 
discussion ullder Rule 193. I would Uke to congratulate 
Shrimati Geeta Mukherjee. Shri Rajesh Pilot and other 
friends for having moved the Motion under Rule 193. 

Sir, I have not heard the speech of Shri SornpaJ, but 
I have heard the speeches of Shri P. Chldambaram, the 
former Finance Minister and of the present Finance 
Minister. Yes, I do not want to go into the management 
of the finance, the root causes for the fiscal deficit or the 
money supply. All these issues were debated. But, in my 
opinion, it is total mismanagement. It is not· a question of 
money supply, whether it is 15 per cent or 20 per cent 
In the year 1998-99. Much more than that, there is no 
commitment, there is no coordination between the 
departments; there is no political will. There is no 
coordination among the bureaucracy. These are some of 
the cOntributing factors for this type of unexpected price 
rise. 

Sir, I do not want to take up the issue of only onions. 
There are various issues. Onion is not the only issue. 
That was an issue only for the purpose of elections, and 
that one issue hsd been made so big. 

Sir, there are various burning problems. First, I will 
prove how there was a total mismanagement of the 
situation by the Government and then switch over to 
other issues. I would like to state as to what happened 
In my horne State. The reason for my referring to It is 
becal*t the hon. Finance Minister was trying to shift the • 
respon.iblttty to the States by saying that the 
implementation of the E88ential Commodlti.. Act com .. 
under the purview of the States and, If at an, there was 
any rise In prices, the State Government have to be 
blamed for their Inaction. 

Sir, there was a total lack of coordination. In my 
home State, onions were being sold ~t As. 16 per 
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kilogram by HOPCOM, Which is a cooperative Ofganisation 
and which deats in an vegetables. They have opened 
several outIeta throughout tIM State of KafNUka. They 
have sold onions at As. 16 per ldlogram last month and 
also the month prior to that. Could it not be possible for 
the Government to get onions from Kamataka or from 
other States where the commodity was so cheap? A 
farmer from Shimoga district of Kamataka brought onions 
to the regulated market at BangaJore thinking that he 
would get a better price for his produce. Since there was 
a lot of hue and cry about the price of onions in Deihl 
and other places, he expected a good price for his 
produce, but, ultimately he had to setl his produce at a 
lesser rate in Bangalore. He had brought one truck load 
of onions all the way to Bangalore from Shlmoga and he 
could not meet the transportation charges. So, he had 
committed sucide. This had appeared in newspapers and 
there is no need for me to etaborate on this point. I 
made this point only to point out that there was a total 
lack of coordination. 

Sir, I am not going to blame the Member of the 
. other side for this. They are all equally Interested to 

'bring down the prices and safeguard the interests of 
consumers and producers. There is no queetion of mixing 
politics here, as if they are not concerned wHh the rise 
in prices. I am not going to do that. But there Is a lotal 
failure on the part of the Govemment on this issue and 
they must accept this fact. 

Sir, my sister Mamta Baneljl is sitting here. Sh~ 
forced the Go 'ernment to call the Chief Ministers 
Conference after seven or eight months. Was It necessary 
for one of the allied parties to go to the extent of coming 
out of the Coordination Committee of th4t ruling coalition 
and issuing a threat? A senior Member of her party 
mentioned here that there is lack of Information to the 
Prime Minister's Office and the Prime MInister's OffIce is 
unable to take steps. He also said that the Prime MInister 
pleaded his ignorance about It when he met him. I would 
like to know whether the Prime Minister is going to get 
the feedback. Is it not the responsibility of the Prime 
Minister? Is it not the responsibility of the MInistry of 
Food and Civil Supplies or whatever is its nomencl.ture? 
There are some changes made after this Government 
has come into power. 

Sir I have got the highest regard for Shrl Bamala, 
becaus~ he resigned as the Governor of • S~te when 
his recommendation was not accepted. You resigned on 
principle. You handled one state 88 Chief MfntIIter __ When 
he was the Chief Minister, for .. dIeobediet1Ce or 
whatever it may be, the reason had been • punlahment. 
The religious heads have given some puntstvnent ~ 
he has accepted as a solder. Sttn BamaI$ accepted 

as a dI8cipIined IOldier. I have got the hIgheM regard for 
you even today. But how you have ~ the 
..... ry of ChemicaIa and FertilIHre, t am UMble to 
understand It. " yow Prime Minister or the Finance 
MInIster II not cooperating with you, you .houId better 
re.lgn. .. . (Interruption.) I will come to the point. 
... (lntemJpt#ons) 

{TrantIdon} 

SHAI MOHAN SINGH (Deoria); Thll will only add to 
your regMJ. 

[EnglillhJ 

SHRI H.D. DEVEGOWDA: It Is not a queMion of 
taking the iIIueI IIghtty. I .m Hrious about it. If your 
Prime Mtntater Ia not cooperating or the Mm... of 
Finance II not cooperating, you better reeIgn. Your Image 
wIU go up. 0thefwIee, the people will CUf'M you for all 
the mlalakes that you or the MInistry 0' Fertlliaer8 have 
committed. 

I do not know why our Congre.lmen were 10 

parUculer about onion. Onion has not yielded the re.utt. 
H Is only because the BJP has. done the miltake about 
the nuclear teet. They were under the in1pt'MsIon that 
the euphoria that has been cre.ted Is going to bring 
them two-thlrda majority In this HOYse. I hlYe ...... dy 
said that my party has alao been defeated. I am not 
worried about the reeuIta of the election. But I do not 
know why only the onion l88ue wu there every day and 
every time. I was watching It. I am not gemg to say 
anything without at least studying It myaeIf. I .m not 
going to waste the time. 

On fertlflHr Ieaue, what was the --..ranee given by 
you? when I drew the attention of this Houee through a 
CaRIng Attention Motion in June, that Is, at the fag end 
of the taet Budget 8eseIon, you had made a categorical 
aseurance that you went going to take aU the ... to 
provide the required fertllllere. I will just read your reply: 

"Before I conclude, I 8hIdI like to .....,. ..hon 
Member, Shrt H.D. Oevegowda, that .., though 
tt.efettlll ........ decontrolled and GowtmwnI hal 
no direct InterYenIIon to make, 88 In the cue of 
UNa, .. wtI .... atI pouibIe ..... for Improved 
ave'l HIlly to fannera whole InteAtata ... ~ 
In my mInd." 

ThIll wu on 11th June, 1998. Todey rnomtng, an 
MP from the BhatIIya Janata P.rty .. at on dhtI",. here 
h iI not • quIIIIon of 'x' party or ''1' party. AImoet .. 
~ parttee are conoemed wtIh thII. Thil • a burning 
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problem. Many hon. Members have been talking about· 
the price rise of atts or rice or vegetables. You ~Id 
mention all these things. But if the production of the 
commodity itself is going to decline, then, the question of 
price rise is not only merely on money supply. That is 
one component. The question of fiscal deficit or the 
revenue deficit is not the only one issue. It is a question 
of demand and supply. How has your Department 
functioned? Is there any cooperation between your 
Department and the Department of Agriculture and the 
Department of Finance? Let us go through some of the 
events that took place in the last six or seven months. 
What has your Finance Minister declared in this House 
in his Budget speech? It is about new India. He said: 
·We have now begun to build a new India.· We have 
now begun to build new India by allowing the price rise 
of tho DAP at Rs. 15,000 per tonnel The people are 
struggling. They are going from godown to godown and 
from shop to shop .... (lnterruptions) 

SHRI MOHAN SINGH: Jamakhor, Munafakhor, that 
is, hoarders and profiteers. 

SHRI H.D. DEVEGOWDA: It was Rs. 15,000 per 
tonne. you are also coming from the agricultural 
community. Is this the way to run the administration? 

"What is our requirement?" I asked this question on 
11.6.1998. 

Somebody was asking, 'why a former Prime Minister 
is going to the extent of asking this question through a 
Calling Attention Motion?' He raised this issue. I know ~ 

the importance of the issue and the Importance of the 
Calling Attention or Motion under Aule 193 or sitting on 
.a dhama. 

One of my friends sat here. I appraclate the spirit. 
We cannot allow this Government to function like this. 

I will give some details and let the House come to 
the conclusion whether this Government is functioning or 
whether, at least, they are going to realiM anything after 
this punishment given by the people to them. 

"The Government has today reviewed the deciaIon 
taken earlier in August 1998 - free raaall prices of 
phosphatic and potassium fertilizer and decided that 
the maximum retail price, MRP. of those fertilizers 
would remain at the same level as in Kharif 1998.· 

What is the ratetixed for Khartf? They must spen 
out here in this House. 

"That decilion was taken by the Government in the 
Interest of the fanning community 88 the proepeclB 
of . foodgrain Production In the current Kharff season 
have been eerioualy affected by floods ... • 

Then the same thing was reversed within one month. 

I quote from the same Govt. order. 

"Yesterday, the decision Is taken considering the 
anxiety and concern among the farmers about the 
pc:iasIbie Increase in the price of fertilizer under the 
decision of the Maximum Aetail Price, the Diamonium 
sulphate would continue to be As. 8,300 per tonne. 
In case of potash it would be As. 3,700 per tonne 
and for various grades of complexes As. 6,200 per 
tonne. In the case of single super phosphate in 
reapect of the State." 

They had taken one decision II, the month of August 
and it was reversed. Why? 

"Even the CCPA has met here yesterday and took 
the decision in view of the hardships being faced by 
the farming communfty .... 

He has quoted all these U1lngtl In the preamble. 
Within one month, what made you to take the decisions. 
He should please spell out. He said, 'the question of the 
demand win be met out?' What Is the shortage? 

The total requirement of the DAP Is about eo lakh 
tonnes. We are able to produce indigenously DAP 
24 lakh tonnes. 

36 lakh tonnes Is the shortage. This is the official 
figure. There Is no exaggeration from my side. I have 
collected It from the Department Itsen. From various States 
I tried to collect the Information. 35 lalch tonnes Is the 
shortage. Today. the people are suffering. I do not know 
what these people want to do. 

Why is there this type of callousness or Indifference 
or non-cooperation between ttle Finance Department. the 
Fertilizer Department and the Agricultural Department? 
This is a total lack of Coordination. 

I do not think Shrl Bamala has no interest. Why I 
have come to this conctuaion? Becauae the hon. Minister 
has made certain principles In public life. If he cannot 
carryout, then my sincere request to you at this age that 
you shol,lld not be subjected to humiliation by your own 
colleaguea •.• {Jntertuptions) 
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I do not know whether the proposal sent by you four 
days or five days back has been cleared by the Finance 
Minister till today or not. The Finance Minilter saya in 
his Budget speech: 

"We have now begun to build new India under the 
leadership of Shri Atal Bihari Vajpayee.· 

I would like to quote two more sentences from his 
Budget speech and it is very interesting. He says: 

"I stand here and address this august House. My 
thoughts wander naturally to the remote vlRage of 
India and to the millions of our toiling farmers.· 

Allowing DAP at the rate of Rs. 15,000 per tonne, 
your Govemment sayi that lis thot,Ights go to the mlllion8 
of our toiling farmers. Have you got the moral courage to 
say this on behalf of the farmers? Has the Prime Minister 
got the moral courage? I am not going to uk rrrt friend 
but I will ask the Prime Minister whether he has got the 
moral courage. 

I am sorry to say that In the next ten years, take It 
from me, that If this type of situation is going to continue, 
the people will definitely die out of hunger. The fa",*, 
are divided on the basis of religion and caste; you have 
divided them and you want to reap the fruit by cIvIdIng 
them. It is an unorganlsed eector. Nobody can I8Y8 this 
situation. Please remember these worda. 

I may alao draw your attention to the promiee which 
you have given on the floor of this House and aI80 
through a letter, 'the balance supply to the Stale sMII be 
fully arranged before the requirement of top p ...... ng in 
the first week of July'. Where is the first week of July? 
Where are we today? What happened to that? The 
Deputy Secretary in my home district had ...,. ~ a fax 
saying that there is 80 much of shortage III'Id aatdng me 
to do something . ... (Interruptions) 

SHRI KALPNATH RAI: Plea.e read that. 

... (Interruptions) 

SHRI H.D. DEVEGOWDA: There is no need to read 
that. I am not representing only one constituenCy but I 
am representing the farmers of thl. country. 

... (Interruptions) 

SHAt KALPNATH RAJ: Kamataka" the South india. 
... (Interruptions) 

SHRI H.D. DEVEaOWDA: A SouIh Indian .. PrIme 
Minister has given AI. 25,000 C1'OI'8 through fertilIZer 

subsidy, which was removed by my frienda. When I came 
to pow8f', within 1Uteen days I restored it .... (IntetNpIIotta) 

SHRI AJIT JOG!: You bothered IbouI the 'anne",. 

SHRI H.D. DEVEOOWOA: Let them Ulure today 
one thing. I want a categorical reply from the hon. Minister 
for Fritz.,. to my questions. What is the rate fixed for 
the kharif crop? What is rato fixed for the rebl crop? 
What Is the quantum of the subsidy reIeaHd for the 
khartf crop? What Is the quantum of the subsidy ..... ed 
for the rabI crop? 

Sir, after taking this decision, within one month they 
changed that decision. If I am correct, they have allowed 
free trade under OGl. Some of the trade",. who tried to 
bring the f8l1tllzer, DAP or ph08phatlc fertilizers, they 
diverted It to other countries as soon as this decision 
was announced. Diverting In high S888 to other countries 
by the Importers in lnata became a laughing .fock In tile 
intematlonal trading community. The results are therefore 
for us to see that the farmers have been deprived of 
procious DAP at the tllM or its need· more In rabI seaeon. 

FIfty·flve thousand tonnes Is loaded In Jordan. It " 
not enough to know that. Four lakh tonnel Is lying at the 
port and 55,000 tonnes Is being loaded In Jordan. We 
have to know what Is the long term policy of this 
Government becau8e there is 8 shortage of thirty·fIve 
lakh tonnea. They have just now loaded 55,000 tonnes 
In a vessel. When Is It going to come? You have said 
that one venel II now coming to Mangalore and your 
problem is gotng to be solved. Your experts have said 
about Virginia tobacco. When I raised th6 il8ue of 
shortage of mop for VIrginia tobaoco, the technical opinion, 
suggnted that baelc dreea Is not required. An agronomist 
gave an opinion thai even the top preaaIng I. gofng to 
give a better yield. You have said all th ... thlnga In thll 
Houle. I do not want to go back to all thne thIngI. 
What happened afterwarda? The quality of the tobeooo 
which we have gol Ie fourth grade. There is no market 
today. The farmers have been dying today both In Andhra 
Pradesh and In any home State. In my Stall the farmanl 
are dying. , am going to quote one by one hoW the 
rat .. have been fluctuated because of the decision made 
by Ihll Govemment. 

Sir, with your kind permission, I would like totatat a 
few more mInuteI. The hon. Prime Mlnilter goes to 
SAARC SummIt. He made a unUaterai dectaraflon that 
the quantity r8llrictton is removed. Any amount of 
produce, either _gricultural or other frlcMttIaI product, will 

have tree movement the quantity rMtrictIon II ~ 
removed. He made an announcernflnt In Sri lInka .. 
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the Prime Minister 01 this country. What the alternative 
arrangement have you made? Pakistan's Import duty Is 
36 per cent, European Union's Import duty Is three 
hundred per cent, Brazil's import duty Is 50 per cent 
whereas India's import duty is five per cent. So, they 
started moving. 

5hri Madan Lal Khurana was telling me that ·you 
have exported". 'Yes', we had exported 60,000 tonnes. I 
took the decision. Today, they are Importing because there 
is no ban. After removing the restriction, as the Prime 
Minister, vou want to take credit. You have done 
something by having the test and within one-week all 
your euphoria has started dying down. You want to get 
the support of members of the SMRC countries. Today, 
they are exporting sugar to our country. Their import 
duty is 36 per cent In Pakistan. How are our farmers 
going to affect? I would like to know whether any prior 
deciSion was made. What will be the effect, If this decision 
is going to be unilaterally announced in Sri Lanka In the 
SAARC Summit? I would also like to know whether you 
have discussed this matter in the Ministry of Commerce, 
in the Ministry of Agriculture or in the Ministry of Finance. 
Was there any discussion on what should be our stand 
on commodity-wise tariff? 

I do not think there is any coordination between one 
department and the other department; forget what 
Mamatajl or Dr. Jayal.llitha says. That Ie not the Issue 
before us. You have no capacity to take decisions. You 
have no coordination. I want to say that this Govemment 
is totally unfit and misfit to rule the country. I must 
compliment Mamataji. She has at least forced to call the 
Chief Ministers' conference. I called four times the Chief 
Ministers' Conference in eleven month. We took .. vera! 
decisions. Whether they belong to BJP or Congress or 
regional parties, they fully cooperated with us. Why Is 
there total mess? Do you want to build new India with 
these types of decisions? I do not know what you want 
to build. You want to destroy this country, nothing beyond 
that. 

If you go through the print media or the electronic 
media, everyday there is no debate on agriculture or 
social welfare . ... (lnterruptions) I am not watching T.V. 
but some people told me that there was one programme 
relating to C.T.B.T. which was ehown on T.V. In which 
our new External Affairs Minister "who took c:harge three 
days back - was discuaaing about Mr. Strobe Talbott. 
... (lnterruptions). The panel of dlacuaaion compriHd 
economists in this country who have diecuaed only on, 
what we call, the money tuppIy or the ao-cdedftltcat 
deficit. 

Every day a panel diSCU88ion Is conducted only by 
a great economist about this country which has been 
ruined. economic Advisor of their own party, the BJP 
has said. 

5HRI AJIT JOGI: 5hri Gurumurtl. 

SHRI H.D. DEVEGOWDA: No, not actually Gurumurti, 
some other gentleman. He wrote a very beautiful article 
in his column. He wrote that If the sam. situation 
continues, India would become one more Cambodia In 
the next ten years. He Is an advisor of the BJP on 
economy. 

Yes, he is 5M Jai Dubashl. 

Becauae they removed the restriction suo motu 
without tMlng the commodIty-wlae tariff now we are in 
such a great difficulty. I have read It in the newspapef8. 

This may pIeaae be confirmed or the Govemment may 
say whether it Ie true or not. The foreign multinationals 
wanted to produce so many Items In Nepal by starting 
their own subsidiaries because there is no restriction in 
our country today. They could &end any amount of those 
essential items. Because of the freedom, the liberallsed 
economy ehould not be taken for granted on all issues. 

Secauee, H the Prime Minister has got some concern 
he rmat apply his mind. Now Nepal has·become a baae 
for all multinationals. They want to produce all types of 
things and send them to our country's economy. Our 
country is going to suffer. I do not know whether this 
issue hal been examined by the concerned departments .. 
Thla lsd, I would like to say, by way of pa88ing remartca. 

One more 18808 Is about silk. Our 8M R.L. Jalappa 
Is aIao 8ittIng here. Silt< is being imported from China. 
What is the situation today? We are producing more than 
80 per cent of the silk In Kamataka. OUt of the country's 
total production 80 per cent of Grade 2A allk we are 
producing. The Govemment has given permission or 
special Import licence on one side for six institutions. 
That Is there in the Government order and the 
Government has also allowed the adVance Import licence, 
duty-free Import. 

When I talked to the Prime Minister over the 
telephone, he told me that he had to protect the intel'88t8 
of the manufacturers in two or th.... cItie8 like Varsoasi. 
I haw no objection. The manufacturer should not lutter. 
We too have got our interests. But at the same time 
what is the actual quantity of the raw 8IIk required for 
the purpoee of export quality cloth? Who " going to 
account for this? When I wu the Prime MtniIter I asked 
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to find out from the concerned Secretary, Textiles, how 
much they were going to import and what was going to 
be the cost to manufacture, how much was going In the 
black market and how much finished product wee going 
to be exported from this country and 10 on. They went 

unable to give the correct information. What 18 the 
quantum that they are going to import? How much are 
they going to produce? Is there any 8CCOuntablllly? 

What the Government has said under this adYanoe 
Import licence scheme Is that there is no duty. All right. 
One condition is that if they import one kilogram they 
should produce on and one-third kilogram of the finished 
goods. 

The G.O. is here. But H the value addition Ie 33 per 

cent, then an exporter can Import raw silk duty free under 

advance licence. By doing so, the exporter can export 

silk fabric. Such an exporter has to given a minimum 
value addition of 33 per cent for avaiHlng this concession. 

Where is the accountability? How much Is going to be 
imported? How much is going to be sold through black 

market? Again, you are going to allow five or elx 

organizations to Import under special import licence. For 

that, you have impoeed 40 per cent duty. If theylmpoft 
As. 1 crore worth of silk, then they should surrender this 
licence till they export As. 3 crore worth of the goodI. 

This is the second category. 

What is the net result? The net result is, for the raw 

silk valued at As. 600, even if you take 40 per cent 

duty, it comes to about As. 150 or As. 160 or whatever 

It may be. Then there is importers' profit, even tradel'l' 
profit, manufacturers' profit, whatever It may be. So, It 

comes to about As. 1000 to As. 1100. Where .. In 

Kamataka. today the farmers are samng at the rate of 
As. 1400 to As. 1500. Now they have to incur a 1018 of 
As. 400 to As. 500 per kilogram. The hon. Home MlnI8w 
is here. This is the reward the farmers are getting from 
this Govemment. If you want to save the farmera. ntvIM 
this decision. That is all I would Uke to say. 

The only other Item is tobacCO. You have made a 

promise. Even the top dressing Is not going to affect the 

farmers. Now they have been adversely affected. They 
are getting not even Rs. 11 per kilogram whereas elUler 

they used to sen for As. 45 to Rs. SO. It is beea.... of 
non-supply of MOP in the initial stages. Your top dr •• I"" 
has totany spoiled the quaIlty. The only way to uve 
them is to exPort It. The onty country which purehM8 

this. Ie RUMia. Pleale try to ... that the fennerI .,. 
h", and bailed out .rom thie crisis. otherwiIe, the 
farmers .,. going to be totally destroyed. On the one 
side, the cane growers .,. there and on the other aide, 
the tobecco and muIberTy growers are the,... TheM a,.. 
the ttne mIIjor ..... which have been adverMly affected 
by your c:IecIskIn. 

At this Shrl Advanl come to Home. There " no 
coordination between one Department and another 

Department. You are only concemad with the Home 

Department. You are worried about the economic 
offendell. I am hippy. You take any Map that you wMt 
to .... But there II no ooordindon. ,. thle the way of 
running the admtIliItratIon? One month back, 1heytook a 
deciaIon for fertlliz.... and 0IhI, things. WIIt1In another 
30 days. they revIaed It. Now, DAP Ie avllllable at the 
rate of Re. 15.000 per tome. I am telling 1hia to you 
because you .,. the aenIor-mott leader In the Cabinet. 

" you eave the farm.... of thlt country, they wtII a'-o 
give some more money to build Mandlr at Ayodhya. 

Othlrwiee, they will be totaty destroyed. I have narrated 
the whole background. The farmers have been totally 

neglected. There " no queIIlon of any argument. You 
do not ... untruth In lhII ~. , want to know wh8ther 
any amount has been ....... ed or not. 

11.00 .... 

Tell me what Ie the final deoIeion about the IUbIIdy 
compoI....... , raIHd the IeIue becauae the dollar vlllue 
has gone up to Ra. 42.51 and on account of that the 
price II QOi'Ig to bt lncnI.ed by about Re. eoo per 
tonne. What ant you going to IIY about thIa? You aakt, 
you cannot My any1hl"" right now. Thla Ie what your 
reply hili 1IId. Even today. If I am correct. no action h .. 
been taken. They muet compliment the Member from the 
~ Janata Party whether he belongs to Bharattya 
Janata Party or any other mitre plAksh, I do not know. 

But I muat compliment him. . .. (Interruption.). 

SHRI P.M. SA YEED: Mitra pabh or Nhyogl tMl. 

SHRI H.D. DEVEOOOWDA: All right, ~ 

You ant not going to dow the farmera to •. Now, 
take KIIan Cen:II. Why I am teIIng Ihll 1hIng II ~_ 

the price .. of eaeenIiaI commodItIea is bued on the 
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demand and supply position; It Is not based merely o,n 
financial management. If the production declines, nobody 
can stop the price rise. That is why he, as Fertiliser 
Minister, and the Agriculture Ministry must take all 

necessary steps. 

Take Credit Cards. How much credit has been 

advanced? How many Credit Carda have been 188UId 'In 

this country? Which are those banks? Kindly enlighten 

this House. Let us know the truth. Do not unnecenarily 

try to mislead the people beoause they a,e totally 

unorganised poop Ie. They are divided on caste and 

religion. We are getting their votes by rialng on the bogey 

of caste and religion. Do not do this because it will not 

run for a long time. 

On the day when the Budget was presented, I was 

so happy when the hon. Finance Minister said: ·We will 

never allow the farmers to die. We will never allow the 

farmers to be arrested. We are not going to allow them 

to be sent to jail." This is the speech made by the hon. 

Finance Minister. Tell me, how many old c .... you have 

solved. He has said that no farmer goes to jail for default 

In repayment of loan, or is forced to commit suicide. The 

Reserve Bank will be issuing appropriate guidelines to 

the banks to hasten fref, settlement of old cases of 

overdues.· Please enlighten thl. House. The... is no 

danger to your Government now because they are not 
prepared to form the Government. So, there ta· no 

problem ... (/nterruptions) If I have said 80methlng wrong, 

I shall withdraw my words. So, Sir, Barnalajl has no fear. 

The Prime Minister has no ...... At least some Peper 

have been reporting for the last three days that he Is 

becoming so hard. If he is becoming 80 hard, what are 

his hard decisions? Let me at least know them. How 

many old cases of farmers whose loans have increased 

by three time for four times because of the interest and 

penal interest. have been solved? What are the guidelines 

issued by the Reserve Bank? The Reserve Bank Is 

issuing guidelines only for the Sensex which is going up 

or coming down everyday, for the share market which Is 
gOIng up or coming down everyday. Who cares for the 

farmers? I thought Bamalaji was going to take care of 

the farmers. I do not know why he avoided the Agriculture 

Ministry this time and shifted to the FertRlzer Ministry. 

Who cares for the farmers in this country? 

... (lntelTllPtions). It is not a thing to be laughed at. I am 
sorry to say this. I am 80 much concerned about thle. 

What Ia the promise that they have made? 

I do not want to make a lengthy speech, particularly 

on this issue of price rise, but under the Essential 

Commodities Act, one more Iuggestion I would like to 
give. 

Punish those people who are supplying adulterated 

fertilisers. There Is no fertiliser without adulteration. They 

mix clay. Under the Essential Commodities Act, no 

Government-whether it was Congress Government, 

Janata Government or Janata Dal Govemment-has sent 

them to jail. I am not going to say X or Y. I, as ,Chief 

Minister, had tried my best. They have got so many 

routes to escape. They are even selling spurious 

pesticides. All these things should be plugged in your 

so-called new Essential Commodities BUI which you are 

going to bring before thle House. All these things must 
be plugged, otherwise, I will tell you that the farmers are 

going to be exploited and nobody Is going to care for 

them. 

Sir, I would like to conclude my speech with one 

suggestion. I do not want to take time of the House 

• unnecessarily. You are very good, but 'Zero hour' extends 

up to two hours. Sir, there should be some regulation in 

thla House and everybody should cooperate. We. are 

prepared to cooperate. 

MR. SPEAKER: Senior Members like you have to 
take some decisions. 

SHRI H.D. DEVEGOWDA: Sir, I do not know whether 

you know it, but our senior Members may be knowing 

that I have never misbehaved in my life except once 

when the previous Government took lOme decision about 

fertilisers, I sat on dhama here. At that time, Shri Advanl 

was the Leader of the Opposition. That Is an. As Prime 

Minister and as Member, I never misbehaved with 

anybody. I never misbehaved In my lie. But Sir, I would 
~ your goodseIf to~ at least, call a meeting of 
....... of aN the political partIee to regulate Zero Hour. 
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There is 'Zero Hour' for· two hours. What Is this? We are 
fighting ourselves. It is no use. The time il very precioua. 

Peop" wi" thinking that we are wuting our time. 

MR. SPEAKER: I hope that you wtIl call the leade,.. 

SHRI H.D. DEVEGOWDA: At the end, with this 

suggestion, I would ultimately expl'888 my sincere thanka 
to you for having allowed me to speak particularfy on 

this issue. Thank you very much, Sir., 

MR. SPEAKER: Now, the Minister will reply. 

SHRI ARIF MOHAMMED KHAN: Sir, dIscIaIon under 

Rule 193 regarding atrocities committed on rnirIoritieI In 
various parts of the country was to be taken up at 
four o'clock. 

MR. SPEAKER: It will be taken up Immediately after 
the reply by the Minister. 

(Translation) 

THE MINISTER OF CHEMICALS AND FERTIUZEAS 
AND MINISTER OF FOOD AND CONSUMER AFFAIRS 
(SARDAR· SUAJIT SINGH BARNALA): My friend, Shri 
Rajeeh Pilot and Smt. G .. ta Mukherjee Initiated • debate 
on prices. Many members of the House took part In It 
and showed their interest In It becaU88 thia wu a IUbject 

of every-one'. concern. 

1808 tv •. 

[OR. l..AxMINARAVAN PANOEY In the CINI/tI 

I am glad that in the end Shri Devegowda JI whom I 
honour most, concluded this debate. This debate started 
at a time when prices showed a downWatd trend and 
the iIIue Ioltits 1ignIficanC8. Prices of vegetables and 
other things had stared falling and there WBI nothing to 
speak on that end barring a few, moet of the epeeker8 
talked in a political vein. SmL JayMIi Natr...,. merely 
spoke on price rile. My friend Shri veranne!du altO epok8 
on price rise. There were many other frIendI. who apoke . 
on this subject, but most of them were gomg political 
and talked In a poiticaI vein to let down one another to 
show that prices have risen and because of that these 
Governments have fallen. Such was their tone. Actually 
there was nothing to speak on prioeI bee.... priceI 
were going down. Pilot Saheb had II8rted t ...... too, cId 
not talk much of prices. There wu a mention thai flour 

was 8eIItng at As. 18 per kilo, I wondered where It was 
80. I am on my legs here to state the prioea of ftour and 

pulses etc. Just for your Infonnatto" I heve colfected the 
rat81 of DelhI's Kendriya Bhandar and Super Bazar tor 
the whole month. On 6.12.98 10 kg flour was aoId at 
Aa. 84 In Kendrlya Bhander i.fI. Rs. 8.40 per 
kg .... (lnIem.tpIionI). I have the rat .. of 8.12.98. Even today 
theM ratee are prevailing because throughout the month 
they have been the .ame. UkewtH, the Super .Bazar 
rate for the whote month I .•. 1.11.98 to 7.12.98 .... wIIh 
me. All this ahowa that sealed flour 18 .. ling at A ... 8.40 
pet' idiogram. I thought that It might be poulble that at 
oulleta other than Kendiriya BhMdara and Super 8azanI 
flour would be HIIIng at higher ra.... , made a through 

atudy to find out whe,. It II being IOId at higher ratea. 
Shrt Pilot did not say anything wrong. He might have 
IHf'I something somewhere. , got collected an the data 

about the &ale of wheat In the entire country because 

flour 18 made from wheat only. I win give the price 0' 
wheat per kg. of two three placee-in Lucknow, Rs. 8.601 
- In Jaipur RI. 6.501- In Bhopal As. 8.501- After that In 
Deihl As. 7.501-, In Ahmedabad As. 7.00/- in Patna As. 
1.001-, In Hyderabad RI. 7.00I-... (lntflrruptlons) 

[EnglIMrJ 

SHRI RAJESH PILOT: When you have announced 
the .upport price as AI. 5.601- how can you say that It 
Ie the retail price? ... (lntemJptioM) 

SARDAA SURJIT SINGH BARNALA: t am mentioning 
the retail pttcea ... (Intem.Jpt#oIW). Flour wut be made from 
tht8 wheat. In the entire country the price of wheat III not 
more than As. 8.001- Flour wID be made from this only. 

" will be Inc:te ... d by 50 pal8e more, " the cost of 
pacIcIIt Is to be ilcIudecI than It wi lnc:nIese by Aa. 1 JJCI • 
... (lnterruptiQn')' I have atso called data from hilly .,... 

aIIo to see " there are higher pricee, whether there are 
higher priceS In ShitIong. I have ...., all the data. It Is 
not there anywhere .... , aomeone has given wrong data. 
Prtcee have not Increased 80 much .. hall been Nid 
herit. I was seeing that In the entire HOUM no one hal 
mentioned that the pricea of primary .... nUaI Iteme­
whaat, rice.' lugar and .a" etc. have incr .... d 
... (lntenuptJons) I have the price of .. whoIeMle ......... 
In India with me, the price of rice hal not Incr8aHd 
&r'ffWhere ... (lntemlptioM). 

SHRI HANNAN MQl.LI.H (Ukberia): The hon. MIrWW 
of finance hU MId two dayI bD that the prieM of 
primary !lema haw tnaeaMd Ihu8 affec:tIIlg the InfIdon 
rate. . .. (InIem.IptitIM) 
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SAADAR SURJIT SINGH BARNALA: It might be the 
slip of tongue ... (lnterruptions) 

MR. CHAIRMAN: Let Mr. Barnala complete the 
reply ... (Interruptions). 

SARDAR SURJIT SINGH BARNALA: I have called 
the rates of all the wholesale markets of the country. But 
all the rates have remained stable. Same is the case of 
sugar. No one has mentioned that the prices of sugar 
has increased anywhere in the country. The price of sugar 
this year was As. 14.50 per kg., last year it was not so. 
Last year it was Rs. 15 per kg. too. Now the price of 
sugar in the entire country is between As. 14.50 to 
As. 16 per kg. But nothing was said about primary items. 
The Issues related to onions, potatos, vegetables were 
being raised here. 

SHRI BHAJAN LAL (Kamal): You tell about Edible 
oil and pulses. 

SARDAR SURJIT SINGH BARNALA: I would like to 
tell the House about the reasons for this, why the prices 
of other commodities have not increased. it is because 
of the huge ·stock of other commodities which leaves no 
room for the rise in prices. Any trader, any shopkeeper 
cannot increased their prices because these are easily 
available. We easily get foodgrains because we have 
much more buffer stock than we need. I would like to 
give some data to you that during this period we need 
buffer stock of 16.60 million tonnes but It Ie a matter of 
happiness that today we have a buffer stock of more 
than 25 million tonnes. We have comfortable buffer stock, 
therefore no one should feel ooncemed in the country 
about foodgrains, sugar, rice, wheat. No one should feel 
concerned that if the stocks decrease the prices will go 
up. The prices of these are not going to Increase because 
whenever there is need we release some stock, which 
results in d'tcrease in the prices again. This is the position 
of these commodities in the country. 

Now I will talk about onions. There was widespread 
discussion about potatos while the onion became the most 
costly commOdity. It became so dear that no vegetable 
might ever had enjoyed such a status. People made Its 
gar1ands, put up its pictures everywhere, its portraits were 
made Instead of peoples portraits, baMoons of this shape 
were there only this time it got due recognition. firat 
time it has been recognised. First time I have seen It an 
happening even though the prices of onlona went up in 
the past too. ...(lnterruptions). 

DR. RAMKRISHNA KUSMARIA (Damoh): In Madhya 
Pradesh people have started worshiping onions in place 
of Shlvlinga. ... (Interruptions). 

SHRI SUA ENDER SINGH (Bhiwanl): Why not, they 
have got the opportunity after a long time . ... (Interruptions), 

SAROAR SUAJIT SINGH BARNALA: I was saying 
that the prices of onion have increased. The prices of 
onions have not increased first time its prices had also 
increased in the past, as many persons have mentioned 
here that in 1980 alao someone had benefitted by the 
onions. The prices of onions increased earlier also. The 
emergency days are coming to my mind. It Is the Incident 
of 1976, we were In prison, many colleagues of oure 
were also there. Shrl Chandurnajra have gone, he w. 
also with me in the same barrak. Mr. Chandra Shekhar 
was also In that prison but he was kept separately, In 
those days we were in Patiala. In those days persons 
visiting us in prison brought Apples and Bananas. We 
used to say to those people that we want onions, we 
are not getting them for 'Lunga": they used to say that 
price. of onion are very high. ;n those days apples can 
be had at rupees three per kg. I am talking about 1976. 
At that time apples were available at rupees 3 per kg. 
and onions were available at Rs. 8 per kg. Even during 
emergency the prices of onions had gone up to rupees 
8 per kg. So it is not the first time that the prices of 
onions have increased. The reasons for Its increase have 
also been given. Our Minister of State in the Agriculture 
Ministry had also told that the production of onions had 
decreased. Many friends have also said that production 
had decreased because of adverse West"er. In May and 
June the temperature had all of a sudden shot up. 
yesterday one of my friends was saying that this May 
has experienced the maximum hot weather. In the last 
50 years this period had not experienced so much heat. 
During that period, Bulbs of onions are grown up, as 
!hat period had experienced hottest weather, the 
temperature shot up to 458 celsius, resulting in no­
formation of onion Bulbs. As such 'Rabl' crop, onion crop 
was destroyed and about Seven lakh tannes of onion 
production has been destroyed in the producing area. 

After that kharif crop come. Unexpected rain wu 
there. GaneraBy rain comes in July and continued upto 
August. There is no rain In September-October. But at 
that time there was rain In September and October and 
In Naaik in Maharaahtra, some ...... of Gujarat, Aatasthan 
and Haryana rains were experienced repeatedly resulting 
In tow production of Kharif crop of onion. ThIs resulted In 
Increase of prices. 

Just now Sri DevegowcJa was telling that there wu 
plenty of onion In Kamataka, people had to throW that 
away. Several varletl .. of onion are produced In 
Kamataka. One is Rose onion, which has ntd eotour. 
Fanners came to me with bllndle of onions and IBid that 
export It becauee here no one eats it. I told them that 
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export has been discontinued. They said that no one eat 
it, I said in Deihl It is needed, let us get them for that 
place and I have got 50 tonnes of that onion for Defhl. 
It was that sort of onion which brings tears In the eyee 
when cut. I have myself experimented n. But there was 
no demand of it there. There was no customer for It. We 
continue to sell It alongwlth other varieties of onlona. 

(English) 

SHRI H.D. DEVEGOWDA: Mr. Chairman, Sir, I dlfer 
with the hon. Minister. The Minister hal said that the 
onion produced is of a different variety. The onion which 
is consumed In Delhi Is also produced in Kamataka. Two 
types of onions ar. produced In Kamataka. In Chellkari 
and other areas fanners produce the bigger alzed onions 
which are like the ones similar to those consumed In 
Delhi. The Minister should not mlalead the House. 
... {lnterruptions}. The House Is going to be In SeaIIon tIU 
the 23rd of this month. If you want I will get both the 
types of onions and would place them before the House. 

Secondly, I would like to know from the Minister as 
to how much of the onion Imported from Iran WIt left to 
rot In the ports? W.. there any coordination among 
different departments? I reqyest the Mini8ter to enlighten 
the House as to how much of the Imported onion rotted 
in the port because It was not brought out to the markets? 

(Translation) 

SARDAR SURJIT SINGH BARANALA: At "'at you 
have accepted that small veriety of onion Is produced 
there and big Is also produced thera. I have not aaId 
that big variety is not produced. people producing small 
variety of onion came to me. They said that thll onion 
Is exported to MaIayll8, SIngapOre. I asked what II the 
price of It. They were tannens from Kofar area. Some 
M.P.s were also with them. They told that It II ~ 
six per k.g. in our area and we can supply .. much .. 
you demand. On being asked about the quantity, they 
replied around 15,000 toM" is available and you pennIt 
us to export It. But the country don' want to eJCPOrt It. 
That is why we could not get pennisalon on for export. 
That onion might have reached them. SM Devegowda 
has mentioned that due to bumper crop of onions Ita 
priceS plummetted. There Is no hIndranCe In Incla. Ita 
priceS were high In DeIhl. Any one could have broUght 
onion from Kamataka to 1>eIh1 and could have rNnted 
money, but probably It was not available in such a plenty, 
but the prices of onion are leu In SouIh. HoI orIy In 
Kamataka but In ChennaI, Tamil Nadu, KamaIaka and 
Andhra Pradesh too the priceS were Jell to 101M extent. 
I will teD the .price8 of aH theM "..,... 

{EngIIth} 

SHRI H.D. DEVEOOWOA: .. ttwe any difference 
between the potatoee of Kamalaka and AndhnI Pradelh? 
••. (lntemJpfioM) 

(T""'tJon/ 

SAROAR SURJIT SINGH BARNAlA: When ttria 
dIacuuIon atatted the prioe started declining. I am telling 
the prices of Delhi and there 8f8 the retalI pricaI. In 
DelhI for the IaaI SIx-8even day. the onion I, available 
at rup88I 22 per kg. Supply In DeIhl .. increuad. In 
Lucknow the onion wu cheaper. lui week there It w .. 
rupees 17 par kg. TheM were the pric:ee on 7th. On 7th 
the prtoes of onion came down from rupees 17 to rupaee 
15 per kg. In Lucknow. Slmtlsrly In Bhopal the price of 
onion wu rupees 10, in Ahmedabad rupees 15. In 
Calcutta rupees 20, In Patne rupees 22, in Chenoai 
rupees 16, in Hyderabad rupees 1 e and In Bangalore 
rupees 13 per kg. But at several places the prices came 
down e.g. in BhopaJ the price of onion came down trom 
rupees 10 per kg. to rupees 8 per kg. Trns happened tn 
one weelt. Slrnllar1y in Jaipur It came down from rupHI 

20 to 16, in Patna from rupees 22 to 19, in BangaJote 
from rupees 13 10 11, in Trtvendrum from rupees 28 to 
22 per kg. The supply hu improved. The supply II 
improving contirnJouaIy. The supply haa Improved almoet 
in aU the marbts ... (lntem.Jptlons). 

As per yesterday's poaItIon In Azadpur Mandl 816 
Tonne, in Nulk 1550 Tonne, In Bangalore 600 Tonne, In 
Chennel 680 Tonne onion arrived. The whole eoenarlo 
depends on demand and supply. The 8upply II 
contlnuoua/Y Increasing and 80 prices are coming down. 
Two years back the onlon crop waa very good. All this 
started at that time. I am talking about 1998-87. Normally 
40 Iakh tonne onion Is produced here but In 1996-97 
44 Iakh tonne onion wu produced and in the same year 
onion wu cultivated on 41 Iakh Hactare land. Which 
resulted In the increase production of onion. and price 
went down and partlcularty from Nuik rnandi8 the onion 
wu thrown out. This situation arose. Next year people 
had r1tduced cultivation from 41 Iakh Hectare to 39 Iakh 
Hectare land. Last year onion crop was good and five 
lakh tonnes of onion was al80 exported Deepfte that 
prices could not Incr .... bot went down. Due to this 
farmers have suffered 1oeNa. It resulted In low cultivation 
by the farmers and lower yi.ld. The low yield wa. 
becat_ of adverse weather. I would .. to tel the House 
about the yield too. In 1-'97 the yield was 10,000 kg. 
per Hectare but the neld year It reduced to 9.436 kg. per 
Hectare. Bad weather, low yteId, lela .,.. resulted In 
low production. The.e were the re .. on. lor lower 
production. StmIIar1y a lois of two Iakh tonnee of onion 
was witnessed In Augu8t-October due to untimely rains. 
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Sir, same happened to potato. In 1996-97 the 
production of potato was 260 lakh tonne more but in 
1997-96 it reduced to 192 lakh tonne. It meana that the 
production of potato declined by 58 lakh tonnes. The 
prices of potato drastically came down and the fanners 
had to throw their potatos. The fanners did not take 
back the potatoes stored In the cold storages due to the 
falling prices and more so because they could not afford 
the storing charges. Therefore, the area under potato 
shrunk. As per Information land LI'Ider potato cultivation 
came down by 11 lakh hectare. I would also like to tell 
about the potato yield due to bad weather. In 1998-97 
the production was 18,176 kg. per hectare and' in 
1997-98 its production was 16000 kg. per hectare. It 
means three thousand kg. per hectare less production. 
As I have said the production went down by 58 lakh 
tonne which resulted in the increase in prices of potato. 
To increase potato production to stablize onion production 
yesterday Shri Sompal had told the steps taken by the 
Government In this regard. That is why I do not consider 
It appropriate to waste the time of this : iouse. But I 
would like to say that these are perishable Items which 
we have exported also. Export was around two Iakh tonne. 
We have exported at the time of expected arrival of new 
crop. We had to export for the benefit of the fanners. 

We are exporting for the benefit of fanners so that 
they can get money. Devegowda is not present in the 
House. He was saying that nobody Is concern about the 
plight of the farmers. I would like to tell him that we are 
forced to export for the sake of fanners. Our country Is 
the second largest exporter of onion in the world. Every 
year we export 5·6 lakhs tons of onion. Our country is 
one of the largest producers and also a big consumer of 
onion. We exported 2 lakh tons of onion but when we 
come to k'loW that the prices of onion were increasing, 
we stopped it we stopped our export and tried to import 
from wherever it was possible. We negotiated with 
Pakistan Initially we felt that they may supply onion but 
when they reviewed their stock position they denied for 
it. Thereafter, we approached Iran and tried to import 
onion from there. I don't want to go in other matters we 
stopped the export of onion from our country and tried 
for supply of it from Iran. We used to export to many 
countries. 5·6 lakhs tons of onion is not a small quanti 
those countries where there was shortage of onion, also 
approached Iran. The countries which used to purchase 
onion from us they all approached Iran because of this 
the prices increased in Iran and there was also shortage 
of onion. When we were not getting onion any where in 
world, we permitted the import of onion under open 
general Licence (OGL) and made it duty free so that any 
trader can bring onion into our country by any way but 
It proved futile. 

We might have imported 10-20-50 tons of onion but 
we could not import It In sufficient quantity because of 
inadequate quantity of stock for import. We tried to bring 
onion through Sea. air. and by other means. So that It 
can be made al/ailable to the people by anyway. We 
supplied it on subaidised rates. We supplied It at the 
rate of 10 rupees per kg. and since then we have been 
supplying It at the same rate continuously. We tried our 
belt so that thie may not become a big issue and thie 
should be solved by any way but due to gap in demand 
and supply, we are facing problem. We should solve this 
problem coIIecttveIy. 

The problem in respect of PulMs and 011 seads is 
the same. There Ie a aIgnIficant IncruIe in the agriculture 
area. We used to Import. There was time when we were 
completely depended on Importers but after independence 
the country has made progress gradually and we have 
prog ..... d In the field of AgrlcuHure also. Today we are 
in such a poeltlon that we are not only self-rellent but we 
are In a poaItIon to export. Everytime we are exporting. 
this lime also we have exported some items. 

I waa subrnltlng that there are some Incomplete work 
one of them " regarding pulses. There Is stili Ieee 
production of puleel. Everyllme there is a Ihortage of 
around 20 lakha tonne of It. We are facing the same 
situation in the cue of 011 seeds also. This year the 
production of oil seeds has declined by 20 Lakh tons. 
Due to the slow pace of developments this situation is 
prevailing in the field of Agriculture. We are taking steps 
in thle regard by convening meetings at high level and In 
thoee meetings Experts would also be invited. W. have 
agriculture Experts and we can compete with any country 
In the matter of Agriculture Experts of tha world. We 
have Experts in goods number. We are placed around 
IIIrd position, In this field in the world. We have to work 
unitedly. I am not referring to a particular party which wID 
do this work. All parties have made efforts In thle 
directions. Ruling Party want that production should be 
more and prices be made stable. We will have to make 
our effort for a long time, probably for five to seven or 
ten years, till we attain self-reliance in the matter of these 
items. ' 

Sir. there waa • dIIIcusaion over cold s\Iorage faclltiea. 
Storage facility Is very much .. aential for potatoell 
because method of Moraga of onion and poIato88 is quite 
different hence a particular type of storage facility be 
provided for potatoes becauae the production and 
conaumpllon of potatoes Is very much. SomaUmea thII 
production reaches upto. 250 lakha t~ A ICheme has I 

been formulated for this purpoae. Hon'ble Prime MIniIter 
has also mentioned about it. Under this IId1eme • cold 
storage should be established In every dlstrlc:t. State 
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Government should give its share but the Centre 
Governments would provide a 50 percent at the same 
time arra~gement be also made for providing loan easily 
whether It may be made available in Private Sector or 
Cooperative Sector. There has been reference of sugar 
also. My friend Shrl Deve Gowda said that sugar is being 
imported. We import and export also. h is a matter of 
honour that we are the largest producer of sugar in the 
world. Similarly. we have the largest consumption of Sugar 
in our country. During particular year we h ... ve very good 
crops we had a very good crops three years. the 
production was touched upto 160 lakhs tonnes and 
thoreafter, it declined marginally for two year. It was 129 
tonnes during a year, last to last year it was 128 lakhs 
tonnes and for one year It was 127 lakhs tonnes.These 
were two y$ars when there was less production. We are 
expecting\ for good crop this year. 150 lakhs tonnes of 
sugar is likely to be produced. Sugar year ends in the 
month of September. Calculation is made in this regard 
from the month of October. AI that time 57 lakhs and 
70 thousand lonnes of sugar was avaUable in the slock 
and the carried over stock of last year was 53.7 lakhs 
tonnes. This is the good position of stock 150 lakhs 
lonnes of sugar likely to be produced in future. That Is 
why we should not be concerned about Sugar. We have 
sufficient stock of it. Here question was raised, why sugar 
being imported? We are not only Importing but we have 
exported II also. We have imported 14 Iakhs toones of 
sugar in year. We have imported It because there was 
less production during the last five years. For this we 
have to contact with other countri.s, If needed. we will 
Import and export also. We have exported Sugar to 

Pakistan. 

SHRI RAMA NAND SINGH (Satna):. You have 

imported Sugar at double cost. 

SARDAR SUAJIT SINGH BARNALA: He Is saying 
Sugar has been imported at double cost. If it is impOrted 
at double cost its prices should come down but It has 
not happened. As per our calcUlation aboUt 1 ,takhs ton~es 
of sugar has been· Imported and it Is a suffiCIent quantity. 
Ahhough the production of sugar was satisfactory yet the 
prices have not come down having imported sUCh huge 
quantity the prices should have been come d~wn but it 
did not had any impact on prices. lis prices have 
decreased in Chennai only it is being sold there at th,e 
rate of 14 rupees per kg and in rest of the places it s 
rate Is 15 10 17 rupees per kg. Ita prices are stable. 
There is no need to be worried about It. 

Our friends have been consulting with us in rega~d 
\0 import duty. They are pr8S8uring us and the matter In 
under the consideration of the Govenil1W1L In my opIOIOn 
more duty should be imposed so that more quanttty of 

sugar could not be Imported. W. have imported It .. per 
our requirement its pt"oduction Is likely to start. It 18 my 
personal opinion. ..·1 

SHRI SHAAAD PAWAR (Baramatl): PIeaH .. s;ve • 
practical opinion don't give any pe1'lOnat opinion. 

SARDAR SURJIT SINGH BARNALA: This matter Is 
under consideration of the Government any decIeion In 
this regard Is going to be taken. I am not giving my 
personal oplnlon. The Government hu to taka th6a 
decision. 

We are blamed that we are having nexeua with bIaak 
marketeers, traders and hoe ..... ThI. Is a baIe_ 
allegation. We have taken Itrlngent steps in thlI matter. 
I have written my firat letter to all the Chief Minlst.rs on 
18th of July. Since the Enentlat CommodIttes Act " 
executed by the State Government that II why I have 
wrl1ten letter to· them, which II .. follows: 

{English] 

'It has come to my notice that there hat been .. 
abnormal rtse In prices of a few essential commodltlea 
particularly onions and potatoes. It rappen some 
unscrupulous trade... are Indufging In hoarding of 
these commodities to create artificial acardty in the 
marttet. It Is, therefore. imperative that effeottvIt and 
punitive action It teken under the eldltlng proyillon 
of law against specufators, hoarders, bIaoIcmarketMf' 
and profiteers Indulging In unfalrtfade practicea. I. 
therefore, request you 10 alert your eIfot1a and field 
functionari.s to ensure that 8uch hoarding and 
manipulative tendencies .re curbed. J would euggest 
that you may take recourse 10 the appropriate action 
under the Essential Commoditlet Act, 1955 and the 
Prevention of Blackmar1<etlng and Maintenance of 
Supplies of Essential Commodltl .. Act. 1988 whhout 
any delay.' 

{Translation] 

The above letter had Impact also. 

We have to take action in different man"., Whtch 
requires courage. I want to gtve lOme country-wide data. 
In Andhra Pradesh 9128 .raId1 were conducted in which 
2060 people were alT8lted. In the same way 400 raids, 
in Bihar, 454 in Gujarat end 4675 raids in Kerale were 
conducted In which a large quantity of Items w .... 
confiscated. yesterday there was a mention that goodI 
worth of 8000 crores rupees has been confiscated. In 
the same way raids were conducted In Madhya Pradelh 
and Poojeb. In a smaI state like Punjab 27859 raids have 
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been conducted. I feel no trader was left untouched. In 
Tamil Nadu 1702 raids were conducted and 545 people 
were awarded with punishment. In West Bengal 556 raids 
were conducted and many people were arrested. SimHarly, 
586 raids were conducted in Delhi and 50 people were 
jailed. 

KUMARI MAMATABANERJEE (Calcutta South): How 
many raids were conducted in West Bengal? 

SARDAR SURJIT SINGH BARNALA: 555 raid8 were 
conducted there and 319 people were arrested out of 
which 279 peopl,e were punished. 

KUMARI MAMATA BANERJEE: These figures are 
not latest, we can not punish a person under Eseential 
Comtnodities Act. Whatever figures you have given, are 
not latest. 

SARDAR SURJIT SINGH BARNALA: This has been 
done throughout the country. 

SHRI BASU DEB ACHARIA (Bankura): We want that 
this should be made more stringent. 

SARDAR SURJIT SINGH BARNALA: Thle ta what I 
have been saying. 

SHRI BHAGWAN SHANKAR RAWAT: What has 
happened in West Bengal? Raids have been conducted 
in Delhi and Uttar Pradesh? 

SHRI BASU DEB ACHARIA (Bankura): Many raids 
have been conducted in West Bengal. 

SARDAH SURJIT SINGH BARNALA: Our Prime 
Minister has taken the flowing decision in the meeting of 
the Chief Ministers: 

(English] 

"The Eas8rma1 Commodities Act would be immediately 
reulewed with a view to examine as to how the State 
Govemments and Union territories can be empowered 
to take effective action against those who hoard and 
cause artificial shortages and engage In trade 
malpractices not only in respect of foodgrains but 
also in items of mass consumption like vegetables, 
edibile oils etc. A group of Officials under the cabinet 
Secretary would be constituted .... • 

[Translation] 

The aforesaid group hu been consltuted. This ta 
the views of the Prime Mlntater, I have read It and Action 
hu also been taken in thta matter. There Is no mention 
about giving beniflts to the traders reference has been 
made about the Essential Commodltle8 Act. I want to 
give you some details in this regard. The Essential 
Commodities (Special Provisions) Act, 1981 wu enacted 
to make certain special provision by way of amendment 
to the Essential Commodities Act for a temporary period 
of five years. 

This was Inittal stage. Thereafter barring special 
provlalona of the Essential Commodltlee Act. I would Uke 
to submit. 

The Essential Commodities (SpecIal Provisions} BiU, 
1997 was Introduced In Lok Sabha on 1.8.97. 

This was done by the previous Government and It 
was done before we carne in power. It was for a further 
period of five years alongwtth the amendment. 

[Tf8IJMation] 

ThIs was the amendment which was proposed to 
our Govemment. 

(English] 

-AppeaJ agalnat confiscation of goods ordered by the 
Collector should lie with the judicial authorities ,_ 

not with the State Governments. The said BIlI'~· 
not come up for consideration and later ~ on 
dlsaolutlon of Lok Sabha. The Essential CoI~ 
(SpecIal Provisions) OrdInance, 1997 was .pftuJgated 
on 3.10.97 on the lines of the BIll,. ~ to In 
paragraph 3 aIongwiIh the followtng .... ~ .• 

[Translation] 

FollowinG amendments were ,made: 

(English] 

"It would not be mandatory for the SpecieI Court to 
give an opportunity to the· proaecution before dacIdIng 
the ball application of • accuHd.-
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[Translation) 

Ear1ier there was a provision that the prosecution 
shoutd Inform the special court that he haa submitted 
ball application and he wants to say something. 

[English) 

So, the amendment proposed w8Sthls. 

"h. would not be mandatory for the Special Court to 
give an opportunity to. the prosecution before deciding 
the bail application of the accused." 

[Translation) 

They could have stated on the day on which the 
ball application was received. They could have decided 
that the following amendment was made in that regard. 

[English) 

"The contravention of the orders under Clauses (h) 
and (i) of Section 3(2) of the Essential Commodities 
Act, 1955 shall be made bailable." 

[Translation) 

This we have not done. this was done by the 
previOUS Government. It was Introduced at that time only. 

[Engn.h) 

"But the same shaH be non-bailable for aeoond .rid 
aublequent contraventlona." 

[Translation) 

They have introduced these two amendment Blis. 

[English) 

·On the expiry of the aforesaid Ordinance, the 
Essential Commodities (Special ProvIIIone) Second 
Ordinance, 1998 was promulgated on 2.1.1998 on 

the eame linea." 

rr,.".i8tJon) 

This was also done by the prev\0U8 GoYemmenl. 

[English) 

"Following the direcllona of the Government, an 
&pert Group under the Chalrmanlhlp of Secretary 
(Consumer Affairs) w .. conetltuted In July, 1987 
conSisting of senJor Government oUtee,. and 
representatives from TradeIInduatry and consumer 
organisations to' review the lawe admlnlatered by 
Department of Consumer Affaire. The Group 
recommended Incorporation of the salient teatu,.. of 
the EaeentIaI Commodltiel (SpecfaI Provtalone) Act. 
1981 such II aummary trial, special courtI, etc. In 
the EII.nUal Commodities Act. 1&55. Th. 
recommendations of the Expert Group Include the 
following: 

(a) Summary trial of .. oftencM under EIaentIaI 
commodIIIeI Act by SpecIal Courta to tnIUI't 
quick dispoeal of cuet. 

(b) The offence8 relating to vloIatIonI of orders 
made under Section (3)(2)(h) and (3)(2)(1) to 
be bailable .. 

It was observed by the Group that • IaIge number 
of violations reported pertain to the 8UbocIaune (h) 
Ind (I) of SectIon 3(2). The Group alia nottd that 
the violation. pertaining to the.. oftence. ar. 
technical In nature. In view of theM reeaona. the 
Expert Group recommended that theM offencea may 
be made bailable." 

(T'raMIationJ 

What reIaX8tIon they have given to them regarding 
punl&hmenta, I want to tell you about that Il10. 

1113 twa. 

[MR. SPEN<EA In th. ChMj 

/EngIIah) 

I woutd tell you the puniItlment for the offenoM 
pertaining to SectIon 3(2)(h) and (I). What II the exJIIIng 
provision? 

[E~) 

It .. ImpriIanm8nt for • term which may extend to one 
year and aIao tine. 
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"The proposed punishment is imprisonment which may 
extend to one year or fine not exceeding Rs. 10,000 
in the first offence or with fine not exceeding As. 
20,000 in the case of second and subsequent 
offences." 

In place of 'and', it is 'or' now. 

{Trans/ation} 

Now they have amended whether penalty be imposed 
or imprisoned. It was done at regarding other offences, 
it is as under: 

{English] 

"The existing punishment is imprisonment for a term 
which shall not be less than three months (for the 
first offence) and six months (for the second and 
subsequent offence) but which may extend to seven 
years and also fine." 

{Translation] 

Earlier it was existing. Now It has been proposed: 

{English} 

"It is imprisonment not exceeding two years in view 
of summary procedure recommended.· 

{T rans/alion] 

They have proposed two years instead of seven years 
and this was done by an Expert group which was 
constituted by the previous Govemment. 

{Eng/ish} 

"The Expert Group reviewed the provisions of the 
Essential Commodities (Special Provisions) Act, 1981 
and observed that if the amendments proposed to 
the Essential Commodities Act, 1955 are carried out, 
there would not be any need for a separate Act like 
the Essential Commodities (Special Provisions) Act, 
1981." 

Th Expert Group, therefore, recommended that subject to 
the amendments to the Essential Comm04lties Act, 1956. 
the Essential Commodities (Special Powers~ Act, 1981 
may be done away with. 

{Translation] 

This was also the recommendation of the Expert 
Group that it should be done way with It. 

{English] 

After consideration of the recomme~tions of the 
Expert Group, the Essential Commodities (Amendment) 
Ordinance, 1998 was promulgated on 26th April. 1998. 

We have done this. To replace this Ordinance, the 
Essential Commodities (Amendment) Bill, 1998 was 
introduced In the Lok Sabha on 29th of May, 1998. This 

Bill was referred to the Standing Committee on Food, 
Civil Supplies and Public Distribution for examination. 

The Committee submitted Its report In June, 1998 

with two amendments to the Bill which were accepted by 
the Government. 

[Translation] 

The amendments were simple. 

{English} 

It has recommended that power to authorise entry, 
search and seizure may be given to the Executive 
Magistrates instead of the Magistrates of the First Class 
which is a JudiCial Authority. 

{Translation] 

They have told to amend it. 

• {English] 

It also recommended that a copy of the order of 

permie8ion taken from the Executive Magie~may be 
shown to the owner ~r the repreaentative • time of 
entry, search and 88IZure. f .• ' 

[Trans/ation] 

They have told for two amendments. Everywh.,. 
they have repeated the same' thing in the matter.]Of:, 
punishment. 

{English] 

It is proposed that imprisonment may extend to one year 
or with fine which may extend to As. 10,000 or both; 
and secondly, imprisonment. which shall not be leu than 
three months but which' may extend to one year and 
with fine which may extend to As. 20,000 or both. A bit 
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stri.ngent provision was made in regard to second offence. 
It IS further. proposed that imprisonment should be not 
less than three months and not more than two years 
ilndfine not less than Rs. 25.000. 

{Translation] 

This is for the offence for the second time. 

(English] 

It is also proposed that all offences under the 
Essential Commodities Act to be congnlzlble and non­
bailable. This was the provision In the original Act. 
However. oHences pertaining to Section 3(2) (h) and (i) 
are proposed to be bailable only in the case of first 
offence. These shall have to be non-bailable in the 
subsequent offences. 

SHAI RAJESH PILOT (Dausa): You are going on 
reading about bailable and non-bailable offences. W. have 

i pointed out a very strong thing that you have diluted the 
provisions. Are you going to make them strict or not? 
That is our question. You are reading out the proposed 
things. That is not our point. 

SAADAA SUAJIT SINGH BARNALA: No, we are not 
... (Interruptions) 

(Translation) 

SHAI AAJESH PILOT (Dausa): You have dHuted the 
provisions. You have reduced the period of imprisonment 
from 7 years to 2 years and fine fron'! Rupees 1 lakhe 
to 25.000/-. Withdrawing it ... (Interruptlons) You have 
mention two things-our Government has not brought this, 
the previous Govemment has brought this ... (Int8t1UptJor.) 

SAADAA SURJIT SINGH BAANALA: I have told you 
the same things . ... (Interruptions) 

{English] 

SHAI AAJESH PILOT: Thaee recommendIdionI have 
been proposed by the Expert Group. Partiament " not 
interested in the recommendations of the Expert Group. 
Bamalaji. I am least interested in the rec:ommendatIon of 
the Committee. Parliament is interested in what the 
Govemment has proposed in the BiB. We h8Y8 mentioned 
that you have diluted the proyielons. PIeaIe answer that 
part ... (Intemsptions) 

(T fanslation] 

you have diluted the provision you have ~ the 
period of imprisonment from 7 years to 2 year. and fene 
from Rupees 1 lakh to. 25000/- Kindly wIthdraw it 
... (/nterrl,lptions) You have mention two points. Our 
Govemment has not brought this. previoUS GCMHnment 
has brought this ... (Interruptions) 

(English] 

SHRI BASU DEB ACHAR1A: Are you going to bring 
forward further amendmenta to make the Act more 
stringent? What is your proposal? Ptease tell. 

[Tnm .. tIonJ 

SARDAR SURJIT SINGH BARNALA:PIeaae lleten 
tome, I am telling to you ... (lntern.tpIioM) Some han. 
Members moved some amendment which weN clubbed 
by the previous Govenvnent, but now this Ie the position. 

(English] 

I am explaining It to you. Before the .for ..... 
amendmenta could be moved In the Lok Sabha, the Bill 
was referred to the Joint PartlamentaryCommm... The 
matter has been reconeidered by the Government and It 
is now propoeed not to pursue theIe amendmentl. 

[TrafJlllationJ 

SHAI RAJESH PILOT: This could have been told 
eaJ1ier . 

SARDAR SURJIT SINGH BARNALA: I WM coming 
to this point but you don't Ilat." ... (In"~ I was 
gMng you the background that we have not done this. 
This prevloua Govemment has dtd It. 

17.00 In. 

[EngtI8hJ 

In the replies of the MVIIatry to the quedoMaire on 
the Joint Parliamentafy Committee, II w. mede, .... 
that the reduction of fines, maIdng the offenca baIIabM 
would make the Act leu deterrent. 

(T~J 

we have done this. We have decided that we will not 
accept rather we want to make It .. a ctet.rrent. In thII 
regard • cI .. r diacUllion, hu been taken .. t w. 
reqI.IMJng ... (lnIeInIptIoIv) W. ·heve Intended to fNIIc8 It 
atrtngent and I haW MId the ..". thing. I have gIwn 
a statement In the HOUle that day that we want to ".. 
It Itr\ngInt. 1.8 my fItendI .... t.uing that we wit fNIIc8 
It stringent lind then we wtII S&Dnft to you. W. feel IttIII 
once it II I'n8de stringenl. .. can execute ft In a better 
way. 

I Ihenk you very much. I Mo think .. the rnemb8f8 
who have ~ In thII debaIe ... '-""'InI(JIIonIJ. 
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SHAI AAJESH PILOT (Oausa): Mr. Spoaker, Sir, I 
do not want to use the language in which that question 
was raised because the hon'ble Minister il quite leni9r 
in age. You talked about the price rise but you have not 
said anything about what we expected from you. If you 
say it publicly today that prices have not Increased people 
will not believe us. You will have to accept the fact that 
prices have increased. People all over the country are 
saying that prices have gone up. We had provided you 
the data relating to retail prices but you have quoted the 
prices of Super Bazar whereas the iteml are not being 
provided to all the people by Super Bazar. We have no 
objection if you make arrangements to provide Items to 
the people all over the country through P~S and Super 
Bazar. But at present our P~S system Is not so strong. 
You will have to accept it whether you or I am sitting in 
the treasury benches. This is a truth which we will have 
to accept. 

Today, we expected that Shri Bamalajl would give 
some clarification but the entire country was aware of 
the facts which Shri Barnalaji hal stated that the 
production reduced land was under cultivated and fanners 
had to face many problems and In such a situation what 
could the Govemment do, we hoped that the Govemment 
will clarify as to what It did on ascertaining the scarcity 
because it is the responsibility of the Government. Being 
in opposition, while initiating the motion, we had made 
two allegations against them that neither their policy nor 
their intention was good. But the hon'bIe Minister did not 
prove that the policy of the Government was good. If 
their policy was proper then why were they exporting 

Items during the month of June? Wu their policy proper 
when they admitted that the Government wu exporting 
during the month of June? You should haw been aware 
of the facts that the seeds have been shown on 40 lakh 
acres of land only. All these statistics were available In 
March when this Govemment came to power. Keeping In 
view the apprehension of Inadequate production, they 
should have make a policy and accordingly arrangements 
should have been made. Neither your policy nor the 
Intention has been proper because the Govemment 
wanted to import. It did not make proper policy. W. have 
given an example as to how you cancelled an LC. coating 
RI. 8.70 per Kg. and later you purchaaed It on higher 
prlcee. But you did not clarify 88 to whettlfi it was right 
or wrong. You should have refuted It saying that you 
neither cancelled it nor imported at the rate of RI. 30 
per kg. Then we would have been satisfied to know that 
we had raised some question which the Government 
replied properly but you did not even react to It. Shrl 
Oevegowdajl and I have quoted In our apeeche8 that the 

farmers are faCing many difficulties. Yesterday, 8M 
80mapalji mentioned a bit about it but we expected that 
you would make a reference about your short tenn policy 
so that such crlsIa may not be repeated again. 

My third point Ie that the Government should make 

an estimate of future demand and supply. All have 

accepted the fact that the gap between demand and 
supply lead to price rile. I aIao agress to the statement 
made by Bamalajl that a rumour W8I spread In the 

country about the short suppty 81 a result of which prIcea 
had gone up. this Ie the fact and we accept It. A rumour 
wu apread that prleee haw Increued which led to the 

actual rI8e in prices but It was also neceaaary to check 
the price riae . ... {lnterruptlons) 

My last point Is that I had requsted you to make a 

statement about the dilution of clauses regardlng 
punishment in the Essential Commodities Bill. You, 

yourself had said that you were not pursuing It. You 
make a promise to withdraw those clauses then only the 

Essential Commodities Act can be useful. The Bill you 
have introduced has not been initiated by our party. We 

do not know as to when the BII was initiated but Bamalajl 

hu brought this Bill and It Is the BJP Govement's Bill. 
We can support the Bin only when you withdraw these 

two clauses regarding the reduction of period from seven 
years to two years and the amount from As. one Lakh 
to AI. 25 thoueancl. So far .. Eseentlal Commodltiea BIll 

Ie concemecl, you are becoming adamant 

(Engllllh) 

We will not pursue. We shall not make It~re light 
and we will strengthen It. • .. ,-.\. 

[Translation] 

... {lntern.tptIoM) You will eay that you do not agree to it. 
You make a promiH that you will Wtthdraw theee otauae.;' 
You can give anasauranc8 that theee claU888 wit be 
withdrawn and the BIH will not be diluted. 

SARDAR SURJIT SINGH BARNALA: 1 have not 
made an ambiguous statement In this regard. Not only 
now, I have made It clear earler also that the Bill would 
not be dIIuted ... {lntfmIptIons) I· am not .... to undeNtand 
as to what he has stated. I said that we had no intMllon 

to dilute It. We have d8cided to bring the Bin. 
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SHRI RAJESH PILOT: You withdraw It. 

[English] 

The BiH has already been diluted. 

SHAI BAsU DEB ACHAAIA (Bankura): Mr. SpMkw, 
Sir, is the Minister going to withdraw the BiD which he 
has introduced? 

[Translation] 

SHRI MADAN LAL KHURANA: The BYI Is pendng 
with the committee, let the report come. 

SHFII RAJESH PILOT: You might be remembering 
that discussion was held in this House and the hon'ble 
Minister had given an assurance that the 8111 would not 
be allowed to be diluted. Then only the House was 
allowed to conduct its business. 

(English] 

Do not bring in the procedures and technical points now. 

MR. SPEAKER: Let the report come to 1.11. 

... (Interruptions) 

PAOF. P.J. KURIEN (Mavellkara): Mr. Speaker, Sir, 
the hon. Minister has already given an assurance to the 
House to bring another BIO with stringent provIIionI. What 
has happened to that aaaurance? .. , (Interruptions) 

sHAI BHUBANESWAR KALITA (Guwahatt): Mr. 
Speaker, Sir, the hon. Minister has ItaIed !hal on the 
floor of the Hou .. that he Is going to bring a new &HI 
with stringent provisions. I would Kke to know whether he 
is going to bring thai Bill and If ao. when he fa going to 

bring that. 

MR. SPEAKER: Let the report fir .. come tomorrow. 

SHRI BAsU DEB ACHARIA: Mr. Speaker, Sir, I have 
certain questions to ask. 

MR. SPEAKER: Shrl B.au Deb Acharia, Jet the 
Minister first complete his clartftcatIon to the poInII railed 
by shri Rajesh Pilot. 

SHRI RAJESH PILOT: Sir, the MInItter hall agreed 
to withdraw those claUN8 . ... (lnterrur1tlonl) 

MR. SPEAKER: Let him ~e his repty. 

SHRI SOMNATH CHATTERJEE: Mr. Speeker, SIr. it 
is a matter of regret that thehon. MtnIater'I reply does 

not dMI with the Iaaue. such • bJmlng ..,. ahctIng 
the entire people, particularly the common people, of our 
country and It MImI that the Govement hal not yet 
decided what to do In the maHer. Even on thle 
controvential BIll, they have not yet made up their mind. 
He Is referring to eomabody'I MI8Idnent and eorneboctft 
BIl But whIIt II the Government'l dectIIon? He nut 
come out with that. We have got good reepec:t for the 
han ....... , Shri Bam •. He must lNke '" thingI 

. very clear. 

SARDAR SUAJIT SINGH BARNAlA: Sir, I have 
~ mentioned It twice. 

SHRI SHARAD PAWA.R: Mr. Speaker. Sk, we w.m 
a apecIftc a.nnce tram the Mtniller that .... WI not 
be any dilution of the •. 

SHRI RAJESH PILOT: They have aIrudy dIuled the 
BiB and he hat uaurec:l to withdraw that ... ~) 

MR. SPEAKER: lei him complete hie ...py fll'll 

SHRI P. SHIV SHANKER (TenaJl): Mr. Speaker, Sir, 

what the Leader of the 0pp0IItI0n " uldng II, whether 
the hen. Minister wit give an uaurance to wfthdraw 
the clluted Bill which he hu brought to amend the 1881 
Act. 

SARDA.R SURJIT SINGH .BARNALA: Sir. I do noI 
know what Ihey at. But I have......., made a .... , .... 
on the floor ~ the Howe. Today aIao I mede a ........,. 
and we are not going to deviate from thai. 

SHRI RAJESH PILOT: But. he h.. agreed to 
withdraw that BIR. That fa our point. ... ("".,.,.""." 

SHRI SHARAD PAWAR: The Minister hal gtven a 
specific Ulurance that he Is going to withdraw II. 
...(lnt.trUpIIcIM) 

SHRI BASU DEB ACHARIA: Sir. w. want a 
~ .... rance from the Mlnilter whIIher he Ie 
going to withdraw the • whk:h twa been cIIIMd by the 
GcMmment. ...f"*f1III1IIOMJ 

MR. SPEAKER: He wanIa 10 reply once .,. 

{T"""""'] 

SARDAR SURJfT SINGH 8AANALA: I .... "... 
dear my 1IaItd. .. (~ AI GI you .-d • and I 
do noI know whit you lIlY Md whIIt you do not. 
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(English) 

The Leader of the Opposition has very clearty said It. 
Shri Ralesh Pilot has also very clearly said It. 
... (Interruptlons) I have assured that this Bin would not 
be diluted. ...(Interruptions) We will bring fOlWard the 
legislation. ... (Interruptions) 

SHRI RAM VILAS PASWAN (Hajlpur): The Bill has 
already been dHuted . ... (Interruptlons) 

SHRI RAJESH PILOT: He Is not answering. 
... (Interruptions) 

SHRI SOMNATH CHATIERJEE: Sir, we have given 
enough opportunity to the hon. Minister to make his 
position clear. Even on this buming issue, the Government 

• is dithering. It is totally an unsatisfactory reply. Hence, 
we walk out. 

1711 hr. 

[Translation] 

Shri Somnath Chattetjee and some other hon. 
Members then left the House. 

SARDAR SURJIT SINGH BARNALA: You are not 
listening . ... (lnterruptions) I said that there won't be any 
dilution ... (Interruptions) We are bringing stringent 
measures ... (Interruptions). I saId It several 
times ... (Interruptions). We are bringing etrlngent 
measures ... (Interruptions) 

[English] 

SHRI ARIF MOHAMMED KHAN: We al80 walk out. 

1712 hr •• 

Shri Arif Mohammed Khan and some other han. 
Members then left the House. 

SHRI RAJESH PILOT: The Bill Is already In the 
House. You have to withdraw tho •• provlelons. 
... (Interruptions) 

[Translation] 

SAROAR SURJIT StNGH BARNALA: Those we shall 
withdraw ... (Interruptions) 

SHAI SHARAD PAWAR (Baramatt): The propoeaI you 
had made was one to be dIuted. You have talked of 

withdrawing It. Otherwise ··what Shrl Rajeeh POot has said 
we makes clear your Intensklna with your coming to power 
the hoarders have been encouraged and blackmartcetlng 
has increased in the country over the last 4-6 month. 
The whole country Is seeing It and you are stili finding 
ways to correct it. We oppose it and we walk out of the 
House. 

SM Sharad Pawsr and some other hon. Members 
then left the House 

SARDAR SURJIT SINGH BARNALA: I have told you 
thrice that we are bringing stringent measu .... and there 
win be no dilution .. we are talking of ... (lntenuptlons). I 
have I8IcI rapeatedly ... (~) W. shall bring the 
Eaeentlal Commodities Bln ... (lntern..,tlons) There will be 
stringent measures In that. .. (interruptJons). We won' 
accept the amendments suggested by some of our MP's, 
this we have already said. 

(English) 

SHAI E. AHAMED (Manjert): Sir, we are dissatisfied 
with the statement of the Minister . ... (Interruptions) He Is 
going back from the assurance given to the House. 
...(Interruptions) Hence, we are aJao walking out. 

1714 hr •• 

Shrl E. Ahamed and some other hon. Members then 
left the HOUH 

SARDAR SURJIT SINGH BARNAlA: I have already 
made that statement while apealdng on this subject. So, 
our etatement is very clear on this aubject. ...(lntenvptJons) 

SHRI P;C. THOMAS: Sir, on behalf of my party­
the Kerala Cong..... • I am aI80 walking out In protest 
against the price rtae and also In protest against the 
dilution of the provillone of the Act which had been 
agreed to be withdrawn. Now, he has diluted the 
assurance which he had given . ... (Interruptions) That Is 
also being diluted . ... (Interruptions) 

I had .so asked about the llfe.aavIng drugI and the 
petroleum products • 

MR. SPEAKER: This wiD not go On record. 

(Interruptions) • 
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SHRI P.C. THOMAS (Muvattupuzha): I am also 
walking out on behalf of my party. 

1715 hr •. 

Shri P. C. Thomas and some other 
hon. Members then left the Ho/JSe. 

[Translation) 

KUMARI MAMATA BANERJEE: Bamala ji, Essential 
Commodities Act ... (Interruptions). The Essential 
Commodities (Amendment) Bill, that was brought and 
which was sent to the select Committee, 

(English) 

I would like to know whether you are going to 
withdraw the BiN or not. According to the convention In 
the Constitution, let the ~rt come. It depends on the 
Government whether it accepts or withdraws It. So, our 
request is, do not introduce even that Bill. You get the 
Report from the Committee. The Essential Commodities 
Act should be strengthened so as to react agalnlt the 
blackmarketeers and the hoarders. Will he assure us 
about it in this House? 

MR. SPEAKER: He has already admitted. Madam. 
Let the Report come tomorrow. 

KUMARI MAMATA BANERJEE: We are asking for a 
comprehensive Bill and not that Bill . ... (Interruptions) 

SAROAR SURJlT SINGH BARNALA: The point raieed 
by Kumar! Mamata Banerjee Is valid. 

[Translation) 

This Bill has already been introduced in the H_ •. Some 
amendments had come up in it. We are not acoepting 
those amendments which was to dilute them. Thl8 we 
have already said. We shall bring this bill in the House 
as a stringent one. We might bring it in an amended 
from after the report is submitted. We do not want black· 
marketing, we do not want hoarding. We shall take action 
against then. The Prime Minister has taken his stand. I 
have taken my stand, the Government won't allow 
blackmarketing and hoarding at any coat. Stringent 
measures wiU be taken in thl8 bill. 

PROF. PREM SINGH CHANOUMAJRA (Patiala); Sir, 
there was price rise in the whole country and rumours 
were spread, the Congress created panic. I want to know 
trom the hon. Minister whether it was also a cause of 
price rise. 

• Not R~n:Ied. 

SAROAR SURJIT SINGH BARNALA: Thla fa one of 
the rea80ns of price ri.e. One day I was in my 
conatituency. I got a news there. I was told on telephone 
that there i. no salt in the markets of Delhi. I was 
surprised as to where the .. It vanl8hed. I left my wort( 

there and returned to Delhi and took stock of the aIb,Iation. 
I found that .. It was in abundance everywhere. TheM 
was no shortage of .. It. Even &hops had plenty ot it. I 
was told that there was a amooth sale of uIt. but people 
had the Illusion that .. It was In Ihoftage. In tact. the,.. 
was no shortage of salt and lalcha of tonnes of NIt w .. 
lying. The country Is not going to see a shortage of uIt. 
Th. men at Super Bezal'S aald-see, peop. are asking 
for upto 20 kilograms of salt, should we give them? I 
said • 'Give each of them 20 kilos. If you give them only 
one kilo, they win think that you have no .aIt. 10 you are 
giving them only one kilo of .. It. The situation remained 
so and after a couple of days the news spread that eaIt 
Is available In abundance, and someone had spread a 
rumour. When the electlona are at hana, such thlnge do 
happen. Such things have always happened. 

{English} 

DR. SAROJA V. (Aaaipuram): Hon. Speaker. Sir, the 
need of the hour, today. for our country Is the cold storage 
facllitl ... I would like to know from the hon. Minister, 
within a stipulated time, will all the State Govemmentl 
be instructed to have cold atorage laoUItiel In aH the 
DIatrict Headquarters. 

SAROAR SURJIT SINGH BARNALA: W. can only 
make a request to the State Govemmente. W. ar. 
providing them flCilltiet and we have taken up a ICheme 
under which we ar. intending to have cold atOl'llge 
facilities In aU the dl8trict8 throughout the country. That Is 
what we are trying to do. 

{Translation] 

SHRI KALPNATH RAj (Ghosi): Sir. the price of blo­
fertiflZers have Increaaed sharply. You did not .. y anything 
in this regard. The notHied price Is Rs. 8300 per tonne 
and It Is selling at RI. 15000 per tonne. There Ia panic 
among the farme.... What do you say about It? 

SARDAR SURJIT SINGH BARN ALA; Sir. the Hon. 
Member Is talking of deCOntrol on fertilizer on which the 
Government has no control. OAP and MOP come In It. 
Shri Oevegowda ji also made • mention of MOP. Th. 
entire MOP 18 Imported and any body can Import it 
because it Is uncontrolled. « would have taMn • lot to 
time, eo deIpIt. them, I did not clllcwa It. Regarding thle 
the State QoverrmtntI should ... how much MOP wi 
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be required and then arrange for It. This they did not do 
and told us that they needed such and sech quantity of 
MOP. Karnataka and Andhra Pradesh asked us for it. 
We tried to supply it after procuring It from whereyer 
possible. To say that it is selling at Rs. 15,000 per tOMe 
is not true. Shri Oevegowda ji also mentioned of 
Rs. 15,000/- but this price Is not applicable anywhere. 
It's price is not even Rs. 8300 per tonne. Subsidy Is 
given by the Stato Governments, and then It is pric:ed at 
Rs. 12,700 per tonnes. 

SHRI KALPNATH RAI: The notified price is As. 8300 
per tonno. 

SARDAR SURJIT SINGH BARNALA: This is, an 
earlier notification, you may think It is subsidy or 
assistance that would be about Rs. 4400. This will be a 
kind of subsidy and a total of it amounts to Rs. 12,700. 

1720 hrs. 

CONSIDERATION OF THE REPORT OF 
ERSlWHILE COMMISSIONER FOR SCHEDULED 

CASTES AND SCHEDULED TRIBES 

{English] 

THE MINISTER OF STATE OF THE MINJSTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): Sir, I beg to move: 

"That this House do consider the 30th Report of the 
erstwhile Commissioner for Scheduled Castes and 
Scheduled Tribes for the year 1989-91, laid on the 
Table of Lok Sabha on 28th July, 1998." 

1721 hr •. 

DISCUSSION UNDER RULE 193 

Atrocltl.. committed on Mlnorltl.. In 
various part. of the country 

{English] 

MR. SPEAKER: We shall now take up Item no. 15 
-Discussion under Rule 193. Now I request Shri Arif 
Mohammad Khan to raise a discussion regarding atrocities 
committed on minorities in various parts of the country. 

(Translation] 

SHRI ARIF MOHAMMED KHAN (Bahralch): Hon. Mr. 
Speaker, Sir. I would like to thank you for giving me an 

opportunity to take part In a diacusaion regarcllng the 
incidents of atrocities on minorities In different paris of 
the country. Technically this dlscu88ion was to be started 
by Mrs. Geeta Mukharjee but I would like to thank her 
for allowing me to begin the discussion. 

Sir, there were news Items being published in news 
papers for the last several months. Particufarly several 
persons belonging to Christian minority were klned, nuns 
were raped; attempts to desecrate the Churches were 
made and schools were assaulted; 26 ca8es of assault 
and 29 cases of desecration took place during the last 
three months. . .. (Interruptions) 

I am referring to the incidents of last one and a half 
month. Besides this our Christian institutions have 
prepared a long Hst. Holy books have been burnt. Here, 
I have a copy of the Bible. At the end of the Bible there 
is a conversion form. It Is said about this form, that the 
form Is meant for conversion and Signatures ate taken 
on It for conversion. levelling these allegations more than 
300 copies of the Bible were burnt in Rajkot. Our Christian 
Institutions had those burnt copies of the Bible and I was 
given one of those bumt copies. the remaining pages of 
the copies of the Bible are with them. Besides this efforts 
were made to start an unnecessary dispute regarding 
Vande Matram and Saraswati Vandana in U.P. and some 
other parts of the country. The house of famous lsi ami 
Alam Maulana Abul Hasssn Ali Naqvi, known as Ali Mien 
was raided his family members were maltreated. 

Sir, only four day's before Guru Ram Das Academy 
was attacked in Dehradun. An attempt was made to insult 
the holy Guru Grantha Sahib. The long time President of 
supreme reiglous institution of Shikhs Shiromant 
Gurudwara Prabandhak Committee Sardar Gurucharan 
Singh is a separatist, It Is alleged by a higher'bffWal'Of 
a sister organization of the ruling party. I am'~ng to 
him not as a person but as the president of8Nromani 
Gurudwara Prabandhak Committee. In order to draw the 
Chair's attention to the seriousness of thJt;lilsue in this 
august House, )'/here a request was .~ to you to 
allow the discussion. All Mian was ~ to. At that 
time an honourable Member, whose name I do not want 
to mention, told that you were 'talking of traitors. This 
was not told in the House only. Honourable Khuranaji Is 
.. aking his head. I am obliged to him because if had he 
spoken in a loud voice, I would have been compelled to 
sit down. Even if one admits for a while that this was 
not stated, I have with me the newspaper in which the 
statement of the leader of the ruling party is published. 
I do not know whether to call it the front organisation or 
sister organization but it V!8S said by their ,_ials that 
those people who are opposing 'Vande u.tam' and . 
Saraswati Vandana are traitors. They are not", Children 
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of India. In my opinion. the ISlue which should be 
condemned more than the ieIue of Initiating unneceeaary 
oaot~rsv Is the issue of questioning the nationality of 
a. per80fI and deciding as to who the children of JncIa 
are 8ftd who not. If Vande Mataram Ie a matter of the 
Issue of praying mother India. how can I expreu my 
feeflng and respect to my mother? Should I get 
instnJcti0n8 from some one efae? Oiverllty Ie the law of 
nature. Do you want a uniform aet of law to be followed 
by all In disregard of nature. 

1721 hra. 

[SMAI BASU Om AcHARIA in the Chaltj 

Sir, you have touched the feet of your mother ever 
since you gained your sense. I have naever touched my 
mother's feet after I gained my sence. I have aft respect 
for her. The person who touches his mother. feet· to 
give her respect and to show his love for her I. not the 
only persons who loves his mother. 00 you want to make 
an allegation that I do not love my mother? If I adopted 
your method, then I would be considered as a parson 
who loves his mother but If I do not adopt your method, 
it will be alleged that I am not the &on of my mother. 
What Is this attitude? It Is my beRef and my religion has 
tought me that heaven lies under the feel of the mother. 
It is pari of my belief, so I would try to reach that heaven 
but Is it necessary for me 10 adopt the method practlted 
by you to show that I give respect to and love my mother. 
Today the problem Is that the U.P. Government says 
that It had not raided Ali Mian's houae but It wu a 
conspiracy. Even after the lapse of more than three 
weeks, no action has been taken agatnst anyorl'. " It 
was a consipiracy teli us u to who were the pet'IO'" 
who had hatched that conspiracy. Vishwa Hindu Parilhad 
has Issued a circular.-

(English] 

·VHP Karnataka Statewide protest agalnet Chriltlan 

Schools" 

(TtaI18Iation] 

Our Christian inelitutionS are being aaacked and theM 
attacks are being organised by Balrang oat I do not 
allege that these attacks are being organised by the 
Government but these attacks are being o~ twugh 
those organisatIonS of the core pM)' In the Govemrnent 
at Centre. It creates the feeling of insecurity among 
people. The suffering people begin to think that eiIhIr 
the Government or lis own peopie are ~ for 
making a hell or their lives. They do not W8f'Il us to Hva 

II equal citizens. They want to make ua devoid 01 our 
constitutional rights. What Is wrong in It If they think 101 
I could have eaaiIy said that after aU you eN bthIncI 
them. 

Tumhi dllvar, tumhl kateet. tumhI munINf 1hItn. 
Akl'lba mete KaN Khoon Ka daya Kit par? 

The people who are attllolclng our InstttudonI, . are 
your own people. They Ire linked with you. The paIoe 
who raids the house 01 my NIigioua teaohe, belongs to 
your Government. The peopte who are burning the BIble, 
have IinkI with you. I think that the people who .... 
burning the BIble or Who .,. eltaeklng the heMe may 
not be dlrectty Hnked with your political orgMIZatIonI but 
they are deftnltely members of your siller orgenIzattona. 
In that context, If I do not have a feallngs of InIecurIty 
and you may say about you ... " that you an. not Irwotved 
in It. than I would like to give • rustic example that thoee 
people think that they must not be apprehensive u they 
have their own people In the administration. If the 
demolition of the Babrl Mosque can take place In 
presence of AdvanIjI and an insulting inctclent can happen 
In front of AU Mian's house, what is wrong In It, 10 th/nIca 
U.P. police. Iflhe policeman of Rajkot can think that the 
home Minister of the country W18 present there and /I Ie 
not an allegation of mine, then he can also think that Ihe 
burning of the Bible makes no dlHerenco whereas • 
mosque was demolished tie,... I would like to tall you 
that day before yesterday Advanip deUvareci • ltatement 
which left an Impact upon me. h reflected the agony and 
pain of Advanijl. I am not making an allegation on hon. 
Advanljl but Sabri Mosque w .. demolished In 1 w.z. The -
tendency of increaaed Intolerance and the wills of hatred 
on communal buia were thereafter. 

Sir, these thIngt have got themselves rooted 10 

deeply that the agony and pain expressed by hon. Home 
MInister woutd have no effect on It. TheN roots haw 
become very strong and If I am not ml8understood and 
my justice Ie not taQn as directed towardl some other 
country than I would like to teU that after the movement 
for dMsion of the country, the country was divided .net 
when we became Independent, the initiator of the frMdom 
movement laid In the first meeting of the ConItltuent 
A.saembfy:-

(EngI/INI) 

"Now the HIndUI ehaII ceue to be HIndus end the 
MullIn shill ceue to be MuIIIms" .nd • dectared 
IboUI thiS MW CIbUnCIy thIIt "It will be a I8CUIar 

oountrY". 
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{Tran8latlonj 

But his declaration made no Impact because there 
wal no sense in that declaration as long as those 
tendeneles remained which got strengthened during that 
movement, but hon. Advaniji is different from him in one 
respect. He has the reins the Home MInistry of Central 
Government in his hands. I finnly believe that these 
tendencies have got strengthened to such an extent that 
it will not be easy to weaken them, but I have no right 
to call your agony and pain as "real" as I have neither 
any reason to disbelieve nor am I an inspector to 
inveatigat6 it. i believe that your agony and pain is real 
and if it is so, then something more is expected from 
you. I would expect you to take stem action against 
them who try to insult Guru Granth Sahib and enter in 
Guru Ram Das Academy at Dehradun, who bum the 
Bible at Rajkot, who give all tyes of threats at Lucl<now 
and raid Ali Mian's House. Take stem action against them. 
It will take time but slowly it would have Ita impact. I am 
requesting you to take that action for which there is a 
provision in the law of this country. My all doubts would 
be cleared if such action is taken against these forces. 
However, these tendencies would not be weakened 
because these tendencies have got ~ but an action 
against such forces would be a good' beglning In right 
direction. 

Sir, during last week so many times coneems have 
been expressed in this House about the prevailing 
situation in the country and the House should express its 
concern as it is the product of democracy and the 
concems of the SOCiety should be reflected here and 
something should be done which is more than just 
reflection. 

These is a need to tell the country of it and Infuse 
new confidence into it because it stands at a strange 
cross roads today. There is a law to project my rights 
but there is none to implement it. Therefore this country 
must know that the administration of this country wiD not 
be run by a few influential sections, a few high-ups and 
a few people who boast of their lineage, but it will be 
run according to the Constitution of the country. A few 
influential persons want to dictate their tenna. I am coming 
to the . same point. It is my compUlsion to use such 
tenninology for the subject being taken up to-day to give 
it a constitutional and legal validity. It creates an 
impression that atrocities are being committed by the 
majority community against the minorities. But I want to 
make it clear that it is not so at all. Definitely, these 
atrocities are not committed by the ma;orlty community, 
on the contrary, I agree with hon. Advaniji and other 
leaders or B.J.P. to some extent that there Ie mInorttiam 
In this country but, it is not religious mInorItiam rather It 

Is locJal mlnoritism. It 18 a mlnorlttam practised by those 
who are proud of their lineage who are InftuentIaI and 
authoritarian. who are expIoftIng upto the hilt the majority 
of the country for thou8ands of years. They are contnJIIIng 
the wt.oIe system for t.lousanda of years. If we are 

, complaining today, our complain Ie not directed at the 
majority community. My complaint Ie against that social 
mlnortty. not the religious which exploits even the meIoritY 
of majority community. 

I do not think that there is a conflict between 
nationaHsm and secularism in our country; thla ... 
diverts our attention from the real problem. The tssue of 
the conflict is the question whether the administration of 
the country would be run according to the Constitution 
and law of the land or. as I have said earlier. bY a few 
Influential people. The rule of law will be aetabllahed In 
thle country. The roots of the conflict between law and 
consItution are deeply rooted in constitutional values and 
social values from thousands of years. There are 
proviaions of equality in the Constitution which provide 
an egalitarian society, In which equal opportunity, the 
dignity and honour of the people and the right to run 
and establish one'8 own educational institutions without 
any discrimination have been ensured. Article 14 to 30 
ensure that the Govemment will make no discrimination 
for the establishment of such institutions. Not only the 
rights of reUgious majority community but also those of 
each and every citizen of this count~ have been ensured 
Article 25 to ArtIcle 30 provldel for apecial provision-. .for 
the minority community on the basis of religion or 
language. The religion based on language basad 
minorities of this country may have no grievances from 
the law and constitution of this country. The problem is 
that the ancient system prevalent in this country determine 
the status of man 88 unequal; on ~e basis of brlth It is 
decided who Is high and who Is low; whateve,r ,qpnstltutlon 
you may made, whatever you may talk of .qu.lity, we 
will decide on the very day a child 18 bom whether It is 
high or low. We wiD decide on the very day whose feet 
are to be touched and who Ia to be trampled. We will 
decide on the same day who i8 touchable and who is 
untouchable. we have a system like that. On the basis 
of this system. I am not ready to accept this. 'Dhanna' 
does not approve of It, 'dha,rma' speaks for something 
else. I would like to cite a small example as to what the 
traditions of this country are. The trac1tkm8 of this country 
are: 

AahoIca the Great. the ecrIpIures on the rock edict 
no. 12 have been decoded to Ntad as follows: 

[EngIIlJh] 

"He who does ... verence to hie own sect white 
disparaging the sects of oth.,., wholly from 
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attachment to his own, with intent to enhance the 
splendour or his own eect, In reality, by IIJCh conduct 
inflicts the aevernt injury on this own Met." 

[Tranelatton} 

The one thing that the four Vedaa an abc Shaahlras 
propogate Ie-

"Sukh deene sukh hot hal, cIukh deane dukh hoye". 

India has a tradition in which It Is believed that If I hurt 
a person of another religion or any of his traditions to 
exhibit my love, respect and honour for my own religion, 
then by doing so how much would I hurt him I don't 
know but I do know that I will C8ftInIy hurt my own 
religion. India has the tradition like thIa that Swami 
Vlvekananda wrote to king Khetri-

[English} 

My son, it is Impossible that you hate anybody, that 
you hate somebody and you Ilva In peace. India's doom 
was sealed on the day word MIechh was Invented. MIeohh 
is the word which was used for Muslims, Chri8tian8 and 
non-Hindus. 

[Translation] 

I am not pronouncing it property, thole can pronounce 
It better who know this system well. 

[English} 

He further said, "and stopped communion with 
others". 

[Translation] 

Contact with others was snapped and the word 
Mlechh was coined. The same day India's doom waa 
written. . .. (InterruptiOns) 

SHAt HAAIN PATHAK (Ahmedabad): What about the 
Hindu when they were called 'Kaflr', what is the m~nin: 
of it. ... (Interruptions). They were called MfIIchh, thIS 
wrong, but Hindus were called 'Kaf\rs'. When was It and 
why? ... (lntenuptions) 

SHRI ARIF MOHAMMAD KHAN: Whatever I am 
speaking t am speaking with source and authoritY. ~ 
Shri Harin Pathak ji should bring the ~ whete t!ve 
said. t will tell you but the rumour machine you 
installed ... (Intenuptlons). 

SHRI HARIN PATHAK: I have hNrd It ... ~) 
I have heered It In your statements ... ('n~). 

[Engl8hJ 

SHAI ARlF MOHAMMED KHAN: Sir, I lin rMdV to 
yield, but .. running matDtt a.nnot go Oft. 

MR. CHAIRMAN: You addnMI8 the 0MIr. 

[TfM8IatIon1 

SHAI ARIF MOHAMMED KHAN: If he ck:IoIN the 
1OUR:8, I wUllhow my ruction. But the problem here II 
that you are ,..... to thoH people who feed mile to 
Ganeehjl III over .. WOfkI in Nt an hour. So If you talk 
like this, theN II nothing atrange In n. You may lIlY 10, 
at your will. But whit I 1m uytng II .~ and 
I have with me the· boob aIIo which, If you challenge 
me, I can ehow ... {'",.nup,*,,-). 

SHRI KHARABELA SWAIN (BaIMont): Are you the 
only person who II IpMking with aource and, he II 
speaking untNth. ... (InterruptloM) 

[Engn.h] 

MR. CHAIRMAN: Shri Swain, do not Intenupt. Pie ... 
take your ..... 

KUMARI MAMATA BANERJEE (Calcula South): Mr. 
ChaIrman Sk, &hili " • very aenIIIIYe maUer. I think, the 
H~ should not be cIvIdIId beN • .., Hindue. MuIIIrN. 
8IkhI or ,.... The I-b.- ahouId be togMher. When • 
Member II ..,.aIdng. thtn IhouId not be any n.mr.g 
commentary. 

MR. CHAIRMAN: All right. 

... (1ntemJptJone) 

SHRI ARIF MOHAMMED KHAN: thIe II whIIt Ihe .. 
sa~. . .. (Interruptlot») 

KUMAR I MAMATA BANERJEE: He should ,.... 
what I eaId. ... {IntemJptJone)' 

SHRI ARIF MOHAMMED KHAN: She II eaytng the 
same thing In a cIffenM1t way. 

MR. CHAIRMAN: Shri Khan, pit ... try to conclude 
now. . .. (InleI'I1IpIJoM) 
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(frans/ation) 

SHRI SOMNATH CHATIERJEE (Bolpur): They have 
done their duty, you do your duty ... (/nterruptions) 

SHRI ARIF MOHAMMED KHAN: I will definitely make 
a mention of the traditions of this country and the relevant 
Islamic traditions. But since we are talking about the 
ancient traditions and many things in this country are 
done in the name of those ancient traditions. I would be 
dwelling on this point 8S to what are those ancient 
traditions of this country. It is the ancient tradition of this 
country that more than 100 years ago Swami Vivekanand 
had said in the Parliament of ReligiOns in Chicago that 
it was a matter of pride for him that he belonged to that 
country and particularly that religion where there had been 
no past record of exploitation in the name of religion and 
it was also a matter of pride for him that he belonged to 
that culture and religion which had only enunciated the 
principle of tolerance but also that of Global acceptance. 
Here I quote, "I not only tolerate but I accept all religions." 
He further added that he belonged to that country where 
lakhs of people begin their day with the following prayer: 

'Ruchi naam vaichitrya, kil kutil nana path jusham, 

tunmeko gemchh ~amsi, paysam eva'. 

These are the words of their prayer which means' 
as various rivers, inspite of their' different origins merge 
with the sea, similarly, 0 lord, followers of various religions 
follow different paths to achieve the same goal. 'This 
was said because this is the tradition of this country and 
I would like to go beyond It. On some other occaalon. 
what Swamiji had said 'I quote. 

[English} 

'I cannot believe in a God or religion which cannot 
wipe the tears of a widow and cannot feed the hungry 
orphans' 

(frans/ation] 

There are ancient traditions of India and in the name 
of these ancient traditions here the proceedings were 
being obstructed because now-a-days the very mention 
of ancient traditions is enough to initate the people 
because one may find their conduct Just the reverse. In 
lact wiping the tears of a widow was the part of that old 
tradition whereas in the name of that old tradition they 
are adding to the number of widows In the society. Is 
not it a fact that If a person betongtng to minority 
community is killed naturally his wife become. widow? It 

is afl being done in the name of that tradition which 
believes in wiping the .tears of a widow and feeding an 
orphan child. Moreover today the people are being killed 
in the name of that tradition and their children are left 
behind as helpless orphans to roam about. Instead of 
bringing back a smile on the face of women folk they 
have been Indulging in killing their husbands to deprive 
them of their conjugal happiness. That is not our old 
tradition. As I have already said that 'Ekam sad viprah 
bahudha Vadanti.' It means that the truth is one and 
people know it by different names and they continue to 
cile examples one after the other. But there i8 one 
difference. That difference i8 -between the spiritual 
principles and social order. Suppose that difference is 
ignored saying that there is dHference between f8Hgion 
and social order because it was an act of religion on the 
part of Ram Chandra accept leftover fruit of plem by 
Shabri. Whereas when it comes to the part of govemance, 
king Ramchandra as soon as he was informed by a 
brahmin that since a person belonging 'to a lower 
community was doing ascetic practices in the forest and 
on that account his son had died In his prime of IHe 
which had Intum ruined his family, at once got his chariot 
ready and left for the forest and shot an arrow to Kill 
innocent. That is what was done by a person who had 
tasted earlier the fruit left over the Shabri and later on 
when he came to hold the r~lgn~ of power, killed the 
innocent Shambook. Dr. Ambedkar has made his 
comments in this regard that Rarnchandra was not doing 
anything wrong but he was doing his duty. Actually what 
did the religion mean in this context? Here as per. the 
norms of religon, if a Shudra was found trying to become 
a Brahman It was the duty of the king to deter him from 
such an act because his caste could be decided.:Only on 
the norms laid down for the system of four vamas and 
not on the basis of his present Karmas ... (I~ptions). It 
Is not that I am saying. It has been so written. When it 
is your tum you may speak. 

{Eng/Ish} 

SHRI C.P. RADHAKRISHNAN: You are trying to 
divide the· whole House into twt' sects ... (lnterruptions) 

SHRI A.C, JOS (Mukundapuram): He is only quoting 
the traditions ... (Intenuptions) 

SHRI C.P. RADHAKRISHNAN: What is he quoting? 
... (Interruptlons) 

SHRI A.C. JOS: PIe·. narrating hlstOry ... (lntet7LJ)tions) 
He is narrating the traditions of our culture ... (lnterruptions) 
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. SHRI C.P. RADHAKRISHNAN: He Is quoting 10 many 
thIngs by which he is going to divide the nation into too 
many aects ... (lnterruptions) 

SHRI AKBAR AHMAD (Azamgarh): What have you 
been doing all these years? .. (lntenuptloM) 

. MR. CHAIRMAN: Shri Arif Mohnmed Khan, please 
contmue. 

... (Interruptions) 

SHRI ARIF MOHAMMED KHAN: Sir, I am not trying 
to divide this House. I am only trying to draw a cIYIding 
line between the old traditions of this country, the real 
Hinduism as propounded by Swami VlV8kanand and other 
great leaders of this country and the fake Hindulam which 
is being propounded by them ... (lnterruptlonl) Their 
'Hinduism' Is nothing but a travesty of the great traditions 
of this country and I am trying to draw a line 
there ... (Interruptions) 

SHRI C.P. RADHAKRISHNAN: We know 
tolerance ... (Interruptions) 

SHRI AKBAR AHMAD: You bnly know how to 
demolish mosques ... (lnterruptions) 

MR. CHAIRMAN: Please take your seats. 

... (Interruptions) 

SHAI C.P. RADHAKRISHNAN: In the name of 
minorities they want to rule this country ... (lnterrl.f'lJonS) 
How many times hay'!! you corne out In the name of 
... (Interruptions) 

SHRI A.C. JOS: Hon. Member, now, you are doing 
It ... (Interruptions) 

MR. CHAIRMAN: Nothing wID go on record. 

... (Interruptions)· 

SHRI P. SHIV SHANKER: Sir, I am raising a point 
of order. 

I am sure, evan the Home Mini8ter would not agree 
with the statement 'in the name of minority they went to 
rule this country' made by my friend. That II not a fair 
statement. let us not stand by euch statements. Let us 

, 
"Not recorded. 

not gen.rallee thing' and cr.ate probl.m. .or 
us ... (1fJ1etruptioM) 

SHAI A.S. GAVAl: Sir, 1111 IneIevn II f •• '" 
spirit of democracy II conoemed. It II belte, that he 
wIIhdraWI hili WOI'dI ... (""""""") . 

MR. CHAIRMAN: All right. I would go through the 
recorda and " there II anything unpertIImentary , will 
expunge It . 

... (IntetrllptioM) 

SHRI SOMNATH CHATTERJEE: It II ....... that 
after 60 yeara, thl. Hou.e ha. to dI.e..... thl. 
illue ... (IntetTIIpttoIw) Therefcn, today •. W8 feel • IafVe 
I8Ction of the people are facing prob6ema beca .... ~ 
belong to IUCh a religion. " II a ...... 01 er-t regnIt. 
Therefore, I join MI. Banefjee when the ... that lilt .. 
not create pailion and try to divide the 
Houae ... (I"~) 

(Tf8ltllattonJ 

SHRI BHAGWAN SHANKAR AAWAT (Agra): It II 
emanating from your aide, we are Ii8Iening patiently. 

SHRI SOMNATH CHATTERJEE: P1eue 1IIIen . 

He Is apeaking out of agony and ~ Met let \.II 

reaped tt ... {lntem.rplloM) 

MR. CHAIRMAN: Shri ~ pIMM taIce your ..... 

[T,..".,."J 

SHRI BHAGWAN SHANKAR RAWAT: W. .r. 
IlItenIng peIienIty. Lord GaneahM II being dr1Ipd In for 
humIUatlon ... (lnte"upllonl). W. .r. lI.tenlng 
patlently ... (ln,.rrupUonl) 8eCSUH they .... trying to 
dMde ... (IntMnJpIioM). Lord GaneIha II being 1tdItUed. 
... (1ntMnJpIioM) 

1100 In. 

[Eng/IIh} 

SHRI SOMNATH CHATTERJEE: They .. "poling .......... 
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(Translation] 

SHRI BHAGWAN SHANKAR RAWAT: Lord Ganesha 
has been insulted ... {lnterruptions) 

MR. CHAIRMAN: Pi .... sit down .•. {lnt.rruptJons) 

SHRIMATI BHAVNA KARDAM DAVE (Surendra 
Nagar): All the Hindus have been insulted. The whole 
country has been Insulted . ... (Interruptlons) 

SHRI BHAGWAN SHANKAR RAWAT: The persons 
who are amending the law are talking about the 
widows ... (Interruptions). You are hurting our feelings 
... (Interruptions) we are listening patiently •.. (IntelrLJ)tlons). 
We are listening all this again and again ... (Intel'Tl.lf1lloM). 
You are insulting Lord Ganesha ... (Interruptions) 

MR. CHAIRMAN: You should speak when your tum 
comes ... (Interruptions) 

SHRI BHAGWAN SHANKAR RAWAT:No one can 
be given the opportunity of hurting the religious feelings 
of other persons ... (Interruptions). It can not be 
allowed ... (Interruptions) You have insulted Lord 
Ganesha ... (Interruptions) 

SHRIMATI BHAVNA KARDAM DAVE: Have we ever 
insulted their Goda? .. (lnterruptions) 

MR. CHAIRMAN: Please sit down ... (lnterruptions) 

[English) 

SHRI MADHUKAR SIRPOTDAR (Mumbai North-Eaat): 
Sir, we are discussing the subject of atrocities on 
minorities. We are not discussing about Hlndutam here. 
Let the hon. Member, for God's sake, not bring any 
religion in to his speech. If he wants to diacusa that, we 
should have a different subject matter before the House. 

[Translation) 

SHRIMATI BHAVNA KARDAM DAVE: We never 
spoke against the Gods of other people ... (lnterruptions) 

MR. CHAIRMAN: All right. Please sit 
down ... (Interruptions) 

SHRI BHAGWAN SHANKAR RAWAT: He Is Insulting 
Lord Ganesha. What is this drama. 

SHRI KHAR"BELA SWAIN: To my mind hi' 
utterances might incite religious fervour? ••• (lnIemIptIons) 

[EngIiah) 

MR. CHAIRMAN: Shri Swain ·PIe.se take your 
88at ... (lnterTuptlons) 

{Translation} 

SHRI KHARABELA SWAIN: Hu COtTUption become 
their tradition? ... (Inte~) 

SHRI HARIN PATHAK (Ahmedabad): We ,hall not 
have to learn Hinduism from thern? ... (lnterruptlons) Would 
you teach lM what 18 HtnduI8rn ... (lntem.,rlc)nB). 

[English) 

Sir, the Motion before the House relates to atrocities 
on minorities. Let the hon. Member apeak on that subject. 
Why should he unnecessarily bring In matte,.. which 81'8 

not related to the subject. 

(Tf8lJSllltIon) 

SHRI ANIL BASU (Arambagh): Please keep quiet 
and listen patlently ... (lntenupffons) 

SHRI BHAGWAN SHANKAR RAWAT: Lord Ganesha 
Is being Insulted ... (Inte"uptlons) What Is thla 
drama ... (Interruptions) 

(English) 

MR. CHAIRMAN: Shrl Arif Mohammad Khan, a~' you 
going to conclude In five minutes or will y~ continue 
tomorrow? .. (lnterruptlons) " 

(Translation) 

SHRI ANIL BASU: They must be taught 
somethlng ... (lnterruptlons) 

[English) 

MR. CHAIRMAN: Shri Anll Basu, please take your 
seat. .. (Interruptions). 

{Translation} 

SHRI BHAGWAN. SHANKAR RAW~T: We shall not 
tolerate the Insult of Lord Ganesha ... (Inml7llptions) 
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{English} 

MR. CHAIRMAN: Shri Arif Mohammed Khan, you may 
continue tomorrow. 

... (Interruptions) 

SHRI ARIF MOHAMMED KHAN: Sir, I will continue 
tomorrow. But I want to say one sentence. This is very 
important. .. (Interruptions) 

MR. CHAIRMAN: No, you are not permitted. I have 
already called the hon. Minister. He is laying the paper • 

... (Interruptions) 

1b hr •. 

PAPERS LAID ON THE TABLE 

Kar Vlvad Samadhan Scheme (RemOVlll of 
Dlfflcultl •• ) Order. 1898 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): Sir, on behaH 
of Shri Yashwant Sinha, I beg to lay. 

A copy of the Kar Vivad Samadhan Scheme 
(Removal of Difficulties) Order, 1998 (Hindi and EngIIIh 
versions) together with an explanatory memorandum 
published In Notification in Gazette of India, dated the 
8th December, 1998 under sub-section (2) of section 97 
of the Finance (No.2) Act, 1998. 

[Placed in library See No. L.T.·1723198) 

... (InterruptionS) 

MR. CHAIRMAN: Shri Arif Mohammed Khan, you may 
corrtinue your speech tomorrow. 

... (Interruptions) 

PROF. P.J. KURIEN (Mevellkara): Sir, In the SAC 
today, it wet decided that by tomorrow this dIscc.-kIn 
should be over. There are a large number of apeake .. 
from .. sktea. So, I IIJTt alb'nlfttng thai at leut you 
lcincly allow him to oonctude hie apeech today. Otherwiae, 
tomorrow we will be short of time. 

MR. CHAIRMAN: Shri Arif Mohammed Khan, how 
much time will you take to conclude your epeech? 

SHRI ARIF MOHAMMED KHAN: Sir, I want around 
40 minutes to conctude. 

MR. CHAIRMAN: You conclude wIthtn fMI mInuIM . 

... (1ntemIptionI) 

SHRI ARIF MOHAMMED KHAN: Sir, give me time 
to apeak ... (lntenuptJon8) 

MR. CHAIRMAN: They you may conIInue tomorrow. 

SHRI ARIF MOHAMMED KHAN: I will contlnu. 
tomorrow but plea.. let me make a 
1UbmiIaIon ... (lntenupfioM) 

PROF. P.J. KURIEN: ShrI Artf Mohammed Khan, let 
me firIt make my poInt. .. {lnterruptlonB) 

SHRI ARIF MOHAMMED KHAN: If tomorrow my lit. 
is threatened will you take the reepond)IMy? PIeue let 
me complete the poInt ••. {lntetnlptlon8) 

(EngIsh) 

Th.re may be a thr •• t to my fife. What do you 
mean? •.. {InterruptIoN} 

MR. CHAIRMAN: The Houae _ndI adjoumed to 
meet again tomorrow at 11.00 a.m. 

1807 tn. 

The Lole SsbIM then I1tI/OfImtId tJII e.v.n of 1M Clock 
on W~y, o.c.mber, 9, 191f1B1Agt'l1MyantJ ", 

1920 (Salta) 
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